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LOK SABHA DEBATES 

LOKSABHA 

Mond8y, MIIrch 21, 200SIPhillguna 30, 1828 (Selul) 

The Lok Sabha met at Eleven of the Clock 

(MR. DEPUTY SPEAKER in the Chair) 

[English] 

MR. DEPUTY SPEAKER: Now, we take up Question 
Hour. Q. No. 241. 

... (Interruptions) 

[Translation] 

YOGI ADITYA NATH (Gorakhpur): Mr. Speaker, Sir, I 
have to make a submission. I have given notice for 
Adjournment Motion . ... (Interruptions) 

[English] 

MR. DEPUTY SPEAKER: First, we will have Question 
Hour. Please say whatever you want to after the Question 
Hour. 

... (Interruptions) 

MR. DEPUTY SPEAKER: This is Question Hour. After 
the Question Hour, you can raise it. First, we will have to 
take up the Question Hour. Then only we will take up the 
other matters. 

... (Interruptions) 

[Translation] 

YOGI ADITYA NATH: On 16th In Delhi High Court and 
on 17th March . ... (lnterruptions) 

[English] 

MR. DEPUTY SPEAKER: Nothing will go on record. 

(Interruptions) ... • 

MR. DEPUTY SPEAKER: Q. No. 241 - Shrlmatl 
Anuradha Chaudhary 

... ('nterruptions) 

MR. DEPUTY SPEAKER: After the Question Hour, you 
can raise It. Nothing Is going to be recorded. Please sit down. 
• Not recorded 

(Interruptions) ... • 

MR. DEPUTY SPEAKER: Hon. Member, please sit 
down. This Is not to be recorded. 

(Interruptions) ... • 

11.01 hra. 

ORAL ANSWERS TO QUESTIONS 

[Translation] 

Social Security Scheme for Contract 
and Industrial Labourera 

+ 
*241. SHRIMATI ANURADHA CHOUDHARY: 

SHRI MOHO. TAHIR: 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleased to state: 

(I) whether the Govemment 1,lIkely to announce 
a social security scheme for all the workers including contract 
and Industrial labourers In the country; 

(b) if so, the details thereof; 

(c) whether the Government has reviewed the 
wages of the daily workers; 

(d) If so, the details thereof; 

(e) whether the Govemment is contemplating to 
amend the Labour Lawe; and 

(f) if so, the details thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (f) A statement 
is laid on the Table of the House. 

Statement 

(a) and (b) Yes Sir. The Employees' Provident Fund 
Organisation under the Employees' Provident Fund and 
Ml8celllneous Provisions Act, 1952 has been operating 
following three Schemes for the workers In the organized 
sector including workers engaged on contract basis and 
industrial labourers: 

(i) The Employees' Provident Fund Scheme 1952 

(II) Employees' Pension Scheme, 1995 and 

(iii) Employees' Deposit Linked Insurance Scheme, 
1976 . 

'NoIrecorded 
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Similarly, the Employees State Insurance Corporation 
(ESIC) has been implementing schemes for sickness & 
disability benefits for Its members and medical & maternity 
care for them & their families. Recently, the ESIC announced 
'Raliv Gandhi Shramik Kalyan Yojana to provide 
unemployment benefit to the workers who lose their jobs 
involuntarily. ESIC i& a180 contemplating extension of 
coverage to workers in all municipal areas in the country. 
The Government have also been implementing Social 
Security Schemes including financial assistance for 
construction of houses, scholarships to schooVcollege going 
children, group insurance and medical healthcare to the 
workers and their families engaged in beedi rolling, certain 
non-coal mine workers and cine workers under their 
respective welfare funds. The Government have recently 
enhanced the rate of ce88 on manufactured beedis from As. 
2/- to As. 4/- per one thousand beedis to augment the fund 
pOSition. 

The Government have also appointed the National 
Commission on Enterprises in the informaV unorganized 
sector under the Chairmanship of Dr. Arjun Sengupta to look 
into the problems of unorganized sector including social 
security. The Government have been further contemplating 
to bring out a legislation which inter alia, would provide 
social security to the unorganized sector workers. 
Consultations are being held with State Governments, 
central trade unions and other stakeholders on the draft of 
such a legislation the 'Unorganized Sector Workers Bill, 
2004'. 

(c) and (d) Minimum wages fixed by the appropriate 
Govemments under the Minimum Wages Act, 1948 in respect 
of scheduled employments under their respective jurisdiction 
are also applicable to those engaged on daily basis. The 
Act provides for revision of the minimum wages at an interval 
not exceeding five years. Wherever minimum wages have a 
Variable Deamess Allowance (VDA) component, the VDA 
is revised periodically twice a year. 

(e) and (f) Aeviewl updatlon of labour laws is an 
ongoing'proc .... Changes in the labour lawa are effected 
after detailed consultations With the social partners with a 
view to harmoniae the interests of all stakeholders. Action 
has been initiated to amend certain Acta like the Payment of 
W&ge8 Act, 1938~whlch seeks to ensure payment of wages 
in time and does not allow any unauthorized ~ductions. 
Presently, It cove,. those employees who draw wages upto 
A8.1600/- per month. It is proposed to Increase this ceiling 
to As.65001- per month to enlarge the coverage of workers. 
The amendment BIN has been passed by the Rajya Sabha 
on 02.12.2004. It woutd betatcen up in the Lok Sabha in due 
course. 

[Translation) 

SHRIMATI ANURADHA CHOUDHARY: Mr. Deputy 
Speaker, Sir, through you, I would like to know from the hon. 
Minister whether the Government propose to constitute a 
commiaaion for the unorganlsed sector and whether the 
Govemment have prepared a pilot project for social 8ecurity 
scheme for unorgani8ed labourers in the districts of various 
states during the last few years. If so, what Is the present 
status of that project? 

[English} 

SHRI K. CHANDRA SHEKHAR AAO: Mr. Deputy 
Speaker, Sir, the Government have recently appointed the 
National Commis8ion on Enterprises under the 
Chairmanship of Dr. Arjun Sengupta to look into the 
unorganised sector workers. The matter is under 
examination. A Bill is also under consideration. The 
consultation to look into matters of unorganised sector 
workers is on. Very shortly, the Govemment will come before 
the House in the form of a Bill. 

[Translation} 

SHRIMATI ANURADHA CHOUDHARY: Mr. Deputy 
Speaker, Sir, through you, I would like to submit that some 
time back we came to know through newspapers that it has 
been provided in the scheme prepared by the Government 
for govemment pensioners that govemment pension would 
be discontinued in future. I want to ask the hon. Minister 
whether It is true? 

[English) 

MR. DEPUTY SPEAKER: Mr. Minister, she wants to 
know something about pension. 

SHRI K. CHANDRA SHEKHAA AAO: The pension 
contemplated for the work force in the unorganised sector is 
also a part of the consultation process. That will be a part of 
the Bill. 

[Translation) 

SHRI MOHO. TAHIR: Mr. Deputy Speaker, Sir, have 
the Govemment prepared a pilot scheme for social security 
in 50 districts for the last few years? What is the present 
status of this scheme? Has revision in the wage of the 
workers also been discu8sed with trade unions and non-
govemment organisations? 

[English) 

SHRI K. CHANDRA SHEKHAR RAO: Sir, a scheme 
was launched an a pilot basis In 60 districts of the country. 
But that scheme was not having a statutory back-up. " i8 
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under examination of Dr. Arjun Sengupta Commi8sion. We 
will shortly come before the House in the shape of a Bill. 

[Trans/ation} 

SHRI RATILAL KALIDAS VARMA: Mr. Deputy Speaker, 
Sir, Governments come and Governments go and each time 
new schemes are promised to be launched for the welfare 
of the public. Hon. Minister has said in his reply that "Rajlv 
Gandhi Shramik Kalyan Yojana has been announced to 
provide unemployment benefit to the workers who lose their 
jobs involuntarily. ESIC Is also contemplating extension of 
coverage to workers in all municipal areas in the country." 
The Government has never bothered about the employees 
of Municipal Corporation, Panchayats, workers at airports 
or labourers working at railway stations on contract basis. 
Their health and education of their children have not been 
taken care of, even their children are not provided books. I 
would like to know from the hon. Minister whether any work 
is going on under the schemes which are being mentioned 
and whether these schemes are being implemented? I have 
not noticed their implementation anywhere. Whether any 
survey has been carried out in this regard? Labourers 
working on the basis of dally wages belong to scheduled 
castes, scheduled tribes, poor and backward classes. The 
time by which survey is likely to be conducted in this regard 
and whether fair treatment would be meted out to them after 
conducting the survey? 

SHRI K. CHANDRA SHEKHAR RAO: Mr. Deputy 
Speaker, Sir, through you, I would like to inform the hon. 
Minister that so far ESIC scheme is operating in only 365 
municipalities while there are more than 1600 municipalities 
and 120 municipal corporations in the country. A decision to 
implement this scheme all over the country has been taken 
recently. The Govemment have decided to implement ESIC 
at places with a population of more than 10 thousand. The 
hon. Member has mentioned 'Rajiv Gandhi Shramik Kalyan 
Yojana' regarding which I would like to tell that I have 
announced to give 50 per cent unemployment benefit on 
the last drawn salary for the six months to 80 lakhs insured 
persons of ESIC if they lose their jobs due to lock out, or 
any other reason. We would implement this scheme. 

SHRI RATILAL KALIDAS VARMA: Those working in 
panchayata do not get any benefits. Justice should be done 
with them first . . 

SHRI K. CHANDRA SHEKHAR RAO: As it is well 
known, at present the organised sector has only 7 per cent 
of the workera and 93 per cent work force. ia in the 
unorganiaed sector. Therefore, it ia being contemplated to 
cover all the workers of the unorganlaed sector under this 
scheme. The Government would soon bring a bill In this 
regard in the House. 

CHAUDHARY LAL SINGH: Mr. Deputy Speaker, Sir, it 
is my duty to raise issues about the labourers. 8e it 
community particIpation or workers working on daily wages 
in the Electricity Department or those working in Village 
Defence Committees or SPOs, some of them get Rs. 500 
per month and some get Rs. 12 per month . ... (Interruptlons) 

[English] 

MR. DEPUTY SPEAKER: Please put the question. 

[Translation] 

CHAUDHARY LAL SINGH: I would like to know about 
the policy under which wages are paid to the labourers in 
an arbitrary manner. What steps the Government propose to 
take in this regard? 

SHRI K. CHANDRA SHEKHAR RAO: Mr. Deputy 
Speaker, Sir, I agree that there are difficulties in implementing 
minimum wages in the unorganised sector. That is why, we 
are Introducing a bill to take care of the unorganised work 
force. Once that bill is passed, It would be implemented 
strictly and it would benefit them greatly. 

[English} 

SHRIMATI C.S. SUJATHA: Mr. Deputy Speaker, Sir, I 
would like to know from the hon. Minister whether the 
Government Is contemptating to amend the Labour Contract 
(Abolition Regulation) Act in favour of contract workers so 
as to gIVe maximum regularisatlon for them. 

SHRI K. CHANDRA SHEKHAR RAO: Sir, the Contract 
Labour Act was enacted in the year 1970 to abolish the 
contract labour system. The Act is already in force. 

[Translation] 

SHRI MOHAN SINGH: Mr. Deputy Speaker, Sir. there 
is a system to fix minimum wages in every state and the 
Government of India has recently announced an 
Employment Guarantee scheme all over the country under 
which persons working under that scheme would be paid 
wages as per the minimum wages fixed in the states. In 
some states the minimum wage for the casual labourer Is 
fixed at Rs. 250 per day and in some states It is just As. 56. 
There is a difforence in wages because of the disparity 
between poor states and rich states. I would like to know 
from the hon. Minister whether the Government would 
consider to bring an amendment In the Minimum Wages Act 
so that uniformity in the daily wages for casual labourers or 
an appropriate system is evolved in this regard? 

[English] 

SHRI K. CHANDRA SHEKHAR RAO: Sir. under the 



7 Ora/ Answers MARCH 21, 2005 to Questions 8 

Minimum Wages Act of 1948, appropriate Governments fix 
the wage limit. This depends on the variable Deamess 
Allowance. 

[TranslBtlon/ 

There is a Committee of Government, there is a 
Minimum Wages Board and the State Govemment. fix It In 
their respective states after consultation with them. It is under 
the purview of the State Governments and they will take 
care of it. 

SHRI BRAJESH PATHAK: Through you, I would like to 
say that the hon'ble Minister, In his reply has accepted that 
the three schemes namely - Employees Provident Fund 
Scheme, Employees Pension Scheme, Employees Fixed 
Term Deposit Insurance Scheme are being Implemented by 
the Govemment for the welfare of workers. But it is very sad 
and I would like to put this before the House that the figure 
with regard to these workers have been prepared by 
Govemment officials. The labour organisations which are 
engaged in construction work, with builders or In big 
factories, have not been registered in the records. The figures 
regarding the workers are understand, then how can we 
benefit them with this scheme? 

Delhi is th~ capital of India. Thousands of buildings 
are being constructed In Delhi, and these workers are 
engaged by the builders. Poor people, be it from Maida In 
West Bengal, Bihar or Punjab, come here. They are exploited 
by the builders. They are neither included in the organisation 
nor covered under any scheme of the Union Government. 
There is a law for everything, be It Minimum Wages, 
Government mediCines, education of their children or 
entertainment for them. But what are the Government 
planning to do the implement these things? 

SHRI K. CHANDRA SHEKHAR RAO: I agree with the 
hon'ble Minister. An Act has been passed for building 
construction workers which Is In force In states like Kerala 
and Delhi, for the remaining States notification is yet to be 
issued. I am willing to accept one thing and would like to 
repeat In the House that we are talking of Minimum Wages, 
this problem is mainly coming in the unorganised sector. 
There are 1492 employment schedules out of which 45 
employment schedules are in the Central sector and 1447 
In the state sector. Under the 1447 employment schedule 
the State Governments are working on providing Minimum 
Wages to the workers under identified employment. Along 
with this, the Central Government works on providing 
minimum wages to the remaining 45 which are In the Central 
Sector. I understand that In today's context we wID have to 
accept that even today we receive several complaints 
regarding non-Implementation of the Minimum Wages Act 
both in the State and the Cantrlll sectors. One Arjun Sen 

Committee has been appointed by the Government to look 
into this matter completely In an integrated manner. The 
committee Is studying these things speedily and the 
Govemment would Introduce a bill in this regard before the 
House. 

MD. SALIM: Mr. Deputy Speaker, Sir, we know that the 
work is getting shifted In the organised and unorganised 
sectors, formal and Informal sectors. In his reply regarding 
the employees of organised sector, the hon'ble Minister has 
stated that the Govemment are going to Introduce a bill 
whereas the basic question was as to what the Government 
proposed to do for the people who worked under the 
contractors In the unorganlsed sector. The Government are 
talking about appointing a Committee but the economic 
survey shows that the number of workers Is reducing In the 
organised sector and Increasing the unorganlsed sector. I 
would like to know whether the Government have formulated 
any scheme for providing benefits such as social security, 
housing, education for their children, medical benefits to 
the labourers and what would be the source of their income 
for a square meal during the leave period. The Government 
have said that they have no such scheme at present. It is 
very sad that even after 57 years of independence there is 
no scheme for these labourers. I would like to know from the 
Minister of Labour of the UPA Government as to what 
schemes are being take up by the Government for labour 
welfare and to provide all the facilities to the labourers in the 
unorganised sector In their Common Minimum Programme. 

SHRI K. CHANDRA SHEKHAR RAO: Mr. Deputy 
Speaker, Sir, I would like to tell the hon'ble Member that an 
Act of the Ministry of Labour is already there to ensure 
Minimum Wages for the labourers of the unorganised'sector 
and the Govemment keep trying in this direction under this 
Act. The other Government departments also work alongwith 
us. New houses are constructed for the people living below 
poverty line under the Indira Awas Yolana. The Govemment 
have recently been trying to Implement and Employment 
Guarantee Scheme of which the hon'ble Member is well 
aware. The Govemment are implementing schemes like 
N.R.E.G.S., Rural Health Scheme, Antyodaya Scheme for 
their welfare. The other government dapartments are also 
working for their welfare. It would not be fair to say that the 
work for their walfare has been left incomplete. A committee 
has been appointed to look Into matters related to injustice 
being done to the labourers of the unorganised sector In 
giving Minimum Wages to them. 

Soon after receiving a report from the Committee the 
Govemment would bring a bill in the House in which it will 
try to provide Minimum Wages to them. 

SHAI ALOK KUMAR MEHTA: Mr. Deputy Speaker, Sir, 
due to contract labour in the industrial sector the labourers 
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are deprived of their rights based on labour laws and the 
contractors exploit them. The industrial sector also helps 
the contractors 80 that they could save upon their expenses 
on facilities to be given under the labour laws. I would like to 
know from the hon'ble Minister that if it is so then whether 
the Government are planning to make a time bound scheme 
to abolish the contract system. 

SHRI K. CHANDRA SHEKHAR RAO: Mr. Deputy 
Speaker, Sir, as I have told that the Government are planning 
to bring a Bill in this regard. The Government would keep an 
eye on the Contract System or the agriculture sector 
wherever labourers are being deprived of their rights. The 
Government keep receiving complaints from the unorga-
nisect sector regarding labourers. The Union Government 
review them periodically, undertake Inspection thereof and 
effect convictions also. Therefore, the Government would 
bring a bill In the House to take care of all these things and 
would try to enforce it. 

SHRI RAJNARAYAN BUDHOLlA: Mr. Deputy Speaker, 
Sir, recently the ISIC has announced a Rajiv Gandhi Labour 
Welfare Scheme to provide unemployment benefits to those 
labourers who lose their jobs. Through you, I would like to 
know from the hon'ble Minister as to when the above 
. announcement was made and by when the Government 
would implement this scheme and by when the labourers 
would be given unemployment allowance. 

SHRI K. CHANDRA SHEKHAR RAO: Mr. Deputy 
Speaker, Sir, a few days back I made an announcement 
before the House that If the 80 lakh people of Rajiv Gandhi 
Labour Welfare Scheme who are insured persoris of' ESIC, 
lose their jobs due to lock out etc. then for six months they 
would be paid haH the amount of salary they were getting. 
This would be Implemented during the current financial year, 
i.e. from 1st April, after the budget Is passed. 

{English} 

SHRI C. KUPPUSAMI: Sir, the Government has 
announced a social security scheme for unorganised 
workers including pension. In the same way, I would like to 
know from the hon. Minister whether the Govemment is 
contemplating to bring a scheme covering the contract 
workers and other Industrial workers who do not come under 
the purview of the ESIC scheme as a social security 
measure. 

SHRI K. CHANDRA SHEKHAR RAO: Sir, I have 
already made It very clear that ESIC scheme is partially 
implemented in the country now. The Government has taken 
a decision to expand the ESIC coverage to provide social 
security to the work force all over the country. Very soon, we 
will start Implementing it across the nation. 

{Translation} 

SHRI VIRENDRA KUMAR: Mr. Deputy Speaker, Sir, 
both agriculture and beedi making are such sectors under 
the unorganiaed sector wherein large number of labourers 
are employed. But they do not get the benefit of SOCial security 
pension due to lack of proper registration. Even their children 
also do not get the benefit of other schemes which they 
should get. It hu been observed that in beedi sector a single 
person of a family is registered as a worker and a card is 
issued In his name but he Is assisted by 5-8 members of his 
family in this work. Since the names of his family members 
are not mentioned anywhere, they remain deprived'of the 
benefit of this scheme. I would like to know as to what the 
Government is considering to do in this regard? 

SHRI K. CHANDRA SHEKHAR RAO: Sir, as per the 
assessment of entire country 80 lakh people are employed 
in the Beedi Sector. Recently, I have increased the weHare 
cess by Rs. 2/- which is collected for the welfare of beedi 
workers and I hope an additional income of Rs. 100 crore 
will be generated through this which will be sufficient to take 
more welfare measures. 

SHRI CHANDRA MANI TRIPATHI: Sir, I would like to 
tell the hon'ble Minister that the contract labourers should 
get wages as per the Minimum Wages Act. Minimum Wages 
are being revised from time to time based on price index 
released by Shimla based Labour Bureau. Whether the 
hon'ble Minister is aware that in many states the labourers 
are getting wages less than the wages prescribed under 
Minimum Wages Act. As per the provisions of the prevailing 
Act the rule for retrenchment is that "First come last go· 
whereas in the case of contract labour this Provision is not 
followed strictly and the contract labourers employed eariier 
are also being sacked arbitrarily. This is a sort of mockery 
that the labourers who are removed from their jobs will be 
absorbed under Rajiv Gandhi Labour Welfare Scheme. I 
would like to say that the contract labourers are the most 
exploited. My submission is that they should not be removed 
from the job and law of the land should be adhered to. Will 
the hon'ble Minister tell us about the date of wages 
mentioned by them and-since when revision in this regard 
under Shimla Price Index have not been carried out. 

SHRI K. CHANDRA SHEKHAR RAO: As far as 
minimum wages are concerned, I have stated that only 45 
scheduled employment are taken care of by the Central 
Government. 

{English} 

At the same time, 1445 scheduled employment are 
taken care of by the State Governments. 
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(Translation] 

Rajiv Gandhi Welfare Scheme Is a first step towards 
the welfare of workers. Till today no such scheme was there 
in the country. We did not have employment benefit scheme 
in our country. It Is a beginning and in future it would be 
expanded. We will make efforts to Increase Its coverage 
also. As regards price-Index, which Is being mentioned here, 
whenever we get complaint regarding reduction in payment 
of minimum wages, we take action on it. If hon'ble Member 
brings any specific case to our notice, then we will take 
action on it . ... (lnterruptions) 

MR. DEPUTY SPEAKER: You please sit down. You 
have asked the Question. 

KUNWAR MANVENDRA SINGH: Hon'ble Deputy 
Speaker, Sir, through you, I would like to ask the hon'ble 
Minister as to what arrangement the Government is making 
to provide employment to educated unemployment youth in 
future. The situation of unemployment has become explosive. 
Crime is increasing everywhere in the country. Just now, the 
hon'ble President and the Vice-President have expressed 
their concern over this issue in the Central Hall. I feel that 
the august House would agree to my view that this is an 
important issue. The Central Government and the State 
Government have no provision to provide employment to 
those children who have completed their education. If the 
Government do not pay immediate attention towards this, 
the situation might become explosive. Today the youth are 
committing suicide. They approach us with their problems. 
The Government have to make arrangement to provide 
employment to them. This issue should be seriously debated 
in the House. 

MR. DEPUTY SPEAKER: You have given a good 
suggestion. 

(English) 

SHRI GURUDAS DASGUPTA: Sir, the learned Minister 
of Labour has said that he is appointing committees, editing 
reports, looking into the matter and the Government is trying 
to do everything that is possible. Every word that he has 
said's in the future tense. We have been listening to this 
type of answers from the hon. Ministers of Labour for more 
than a decade. All his predecessors, whatever Party they 
may belongiO, had been speaking in the same language, 
holding out the same promise. 

But the hon. Minister of Labour should know that 
minimum wage Is not being notified, minimum wage is not 
being reviewed and minimum wage is not being enforced. 
He was saying that If a.peraon does not pay the minimum 
wage, he is punished. Let him place before the House the 
details as to on how many occasions a particular business 

house or a contractor was hauled up or arrested for violating 
the provision of minimum wage. Everything Is on paper. 
Labour Is a Concurrent subJect. He cannot pass It on to the 
State Government only. It Is a Concurrent subject. 

Therefore, I would like to ask from the hon. Minister of 
Labour as to in how many cases people have been penalised 
for not paying the minimum wage and is he aware that even 
the public sector units-of which the Central Government Is 
the owner - do not pay the minimum wage, do not pay the 
provident fund and do not pay the ESIC dues. In view of this, 
what action Is he going to take at least with regard to the 
defaulters in the public sector? 

SHRI K. CHANDRA SHEKHAR RAO: Sir, I would like 
to inform the hon. Member that Government takes very 
serious action whenever there is a provident fund default. t 
am supposed to answer another Question today, at serial 
No 7, wherein I have given all the details. I think It is available 
with the hon. Member. It gives the total details of the 
convictions for provident fund default cases which were filed 
in one year. During the year 2003-2004, the EPF 
Organisation could achieve convictions in 2,396 cases. 

It is not that the Government does not act. We definitely 
act. But I agree with the hon. Member that. ... (Interruptions) 

SHRI GURUOAS DASGUPTA: Mr. Deputy-Speaker, Sir, 
my question was on minimum wages and not on provident 
fund. 

SHRI K. CHANDRA SHEKHAR RAO: Still we receive 
so many complaints on the subject of minimum wages. I 
have already mentioned that there is State sector and also 
Central sector. In the State sector, there are about 1,445 
scheduled employments which are taken care of by the 
respective State Governments. The State Governments take 
care of these things and l~ey fix the minimum wages. There 
are State-level Min~mum Wages Boards. I would like to 
inform the hon. Member that in the Central sphere, the 
number of inspections made was 15,212; the number of 
irregularities rectified was 1 ,87,000; the number of claims 
fiied was 3,956; and the number of persons prosecuted was 
5,260. This is about the Central sector. 

I have information from 20 States. A lot of inspections 
tal(e place and a lot of convictions also take place. It is not 
that the Government sits totally quiet. 

SHRI GURUDAS DASGUPT A: Central public sector 
units are also defaulting. How many of them have been 
punished? 

MR. DEPUTY SPEAKER: He is giving the reply. 

... (Interruptions) 
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SHRI K. CHANDRA SHEKHAR RAO: Sir, I fully share 
the concern of the hon. Member. The Government is allo 
equally concerned to look into the matter with an Integrated 
approach. To find solutions only, the ArJun Sengupta 
Commi'lion has been appointed. Once the Commlllion 
submits its Report, the Government will come forward with 
concrete proposal to take care of all the worke,. who are 
not getting the minimum wages, 

[Translation] 

This Commission has been constituted only for those 
with whomlnJultlce Is being done today. 

[English] 

I aSlure the Member that very shortly, the Government 
will come In the form of a Bill to take care of the workers In 
the unorganlsed sector. 

[Tr.n.,.tlon} 

MR. DEPUTY SPEAKER: Wh.th.r agricultural 
labourers have al.o been Included In that? 

SHRI K. CHANDRA SHEKHAR RAO: 40 erore people 
are engaged In unorganlsed .ector In the entire country out 
of which 20 eror. people are engaged In agriculture. 
Agrlcultur.1 I.bourer. ar. al.o Included In unorganl.ed 
sector .... (Interruption,) 

[Engll.h) 

MR. DEPUTY SPEAKER: Kumlrl Mamta Banerjee. 

... (lnt.rruptlons) 

KUNWAR MANVENDRA SINGH: Hon. Mlnl.ter hi. 
not replied to what I hid alkld. 

MR. DEPUTY SPEAKER: Yours WI. I sugg.stlon; It 
WI. not I.upplem.nt.ry. 

... (lnt.rruptlon.) 

MR. DEPUTY SPEAKER: I hlv. Ilready aocommo-
dated you. Pl ••••• It down. 

KUNWAR MANVENDRA SINGH: Sir, you uk the hon. 
,Mlnl.t.r to reply to It • ... (lnt,"uptlons) 

MR. DEPUTY SPEAKER: You have not asked the 
qu.stion. Wh.t can I say him to reply to? Pl ••••• It down. 

... (Interruptions) 

KUMARI MAMATA BANERJEE: Hon. Deputy Speaker, 
Sir, this Is a very Important question about social security 
scheme. If I remember correctly, the NDA Govemment had 

also started one social security scheme before elections. 
Even in my constituency, three or four places had been 
selected and I had organised a function where Provident 
Fund Commissioner was also present. I want to know what 
is the future of that social security scheme which covered 
the unorganised sector specifically. 

In the Western countries, there are social security 
schemes, but in our country, nowadays, in the name of 
economic reforms, they are curtailing the benefits of 
employees. We are in favour of economic reforms, but It 
does not mean that we have to curtail the benefits of the 
employees. What Is going on today Is that the employees 
are not getting the amounts of their provident funds, whether 
they are in the State Government sector or the Central 
Government sector. The number of defaults of provident fund 
Is so high that the employees are not getting their provident 
funds. Now, in the Budget, the Government has Imposed tax 
on the provident funds. About the Employees' Provident 
Fund Scheme, you have said that you are going to Increase 
Interest on contributions made to Employees' Provident Fund 
Sch.me from 8.5 per cent to 9.5 per cent. When It 18 going to 
be Implemented? 

I want to know .peclflcally from the Government when 
th.y are gOing to pall the Social Security Bill. In the name 
of palling such a Bill, 50 year. are going to be over. We 
want to know 'peclflcally for the unorganlsed lector. It can 
InolucM bldl workers, It can Include rickshaw-pullers, It can 
Include unemployed youth, It can Include farmer., and It 
can Include everybody else. May I a.k the hon. Mlnllt.r 
wheth.r h. can give us a tlme-fram.? This I, a very Important 
question . 

Generally, I do not •• k qu .. tlon., but thll I. not I 
political qu .. tlon. lam I.klng thll qUlltlon keeping In mind 
the point of vI.w of allllction. of the House. H.nce, there II 
no dlff.r.nc. betw •• n you and me on this ISlue. 

I. there any tlm.limlt by which you are going to lay thll 
Bill In the HOUle? I would Ilk. to a.k thll qU.ltlon from the 
hon. Mlnllter. 

SHRI K. CHANDRA SHEKHAR RAO: Sir, It Ie a fact 
that a scheme wal launched on a pllot-balll In 50 dj.trlctl. 
It II a fact, but that .cheme wal not having any .tatutory 
back-up. It wu voluntary In natur., and the employerl w.r. 
not c?mlng forward to pay their contribution. 

As we all know, nobody com .. and deposits his portion 
of subscription on a voluntary basis. Hence, the Government 
Is fln.-tunlng this Bill. After fine-tuning the Bill and giving It a 
statutory back-up, the scheme will be launched very lOon. 
The whole Issue Is being looked into with an Integrated 
approach, and for that reason only the Government has 
appointed the Arjun Sengupta Commission. 
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I assure the Member that 88 soon as the A~un Sengupta 
Commission submits the Report, the Government will take 
all necessary steps. 

MR. DEPUTY SPEAKER: Last supplementary to be 
asked by Shri Ganesh Singh. 

... (Interruptions) 

[Translation] 

SHRI SHAILENDRA KUMAR: Hon'ble Deputy Speaker, 
Sir, I have also given a notice. Therefore, I would also like to 
ask supplementary question on this issue. Please allow me 
also to ask question. 

MR. DEPUTY SPEAKER: For the I •• t 45 minutes 
discussion is going on over a single question. Now you 
please sit down. 

SHRI GANESH SINGH: Mr. Deputy Speaker, Sir, there 
is no uniform labour law for the entire country due to which 
the labourers, belonging to any of the sector are not getting 
justice. The people of the country particularly our colleagues 
from left parties had great expectations from UPA Govem-
ment that Improvement will certainly be made In labour laws 
and the labourers would be benefited but nothing of that 
sort happened. 

Cement industries are located in my Constituency. 
These Industries employ large number of contract labourers, 
who are asked to do skilled work. They have been working 
in these Industries for the last 30 years but they have not 
been made permanent, nor are they being given any facility. 
They were asked to fill a form for GPF and then they have 
been asked to do skilled work whereas they are not being 
paid wages as per the Wage Board. Therefore, I would like 
to uk hon. Minister whether the Government propose to 
enact any new law for preventing constant exploitation of 
workers? Further, whether the Govt. propose to fill up vacant 
posts of workers from among.t contract labourers and 
labourer. employed in the Construction Sector? 

SHRI K. CHANDRA SHEKHAR RAO: Mr. Deputy 
Speaker, Sir, I have already replied to the question of the 
hon. Member. 

Statu. of Indultry to Tourllm 

*242. SHRI PANKAJ CHOWDHARY: Will the Minister 
of TOURISM be pleUed to state: 

(a) whether any proposal to accord statui of buic 
industry to tourism II under the consideration of the 
Govemment; 

(b) if so, the details thereof; and 

(c) by when a final decision Is likely to be taken In 

this l'8'Jard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) No, Sir. 

(b) and (c) 0088 not ari ... 

[Translation] 

SHRI PANKAJ CHOWDHARY: Mr. Deputy Speaker, 
Sir, I would like to tell the hon. Mlnilter that economy of 
many countries In the world is fully dependent on touriam. 
Now It has become the main source of eamlng foreign 
exchange. Tourism provides employment to 11 Jakh peraone 
directly and 47 lakh persons Indirectly. It has ample 
opportunities In India. For example, placel like Budha 
circuits, forest touri.t spot., Baneralakhud, Kalhlnagar, 
Sarnath, Lehrla Devl etc. In U.P. are such placel which could 
not be developed from touriam angle beeau .. of conItraInt 
of funds. I would like to ask hon. Mlnlater the reuona behtnd 
not according the atatus of Industry to tourlam and whether 
the Government propoee to reconsider It In future? 

[English] 

SHRIMATI RENUKA CHOWDHURY: Sir, I am very 
grateful, and, through you, I would like to appr8date the 
hon. Member for railing this particular queatlon. It II rtght 
that tourism should be given the Infrastructure atatua and all 
the facilities and concessions of an Induatry. However, you 
will appreciate that tourism comprl ... of many alp8Ctl, 
which includes lervice. We have encouraged State Govem-
ments to recognise th818 •• service sectora and Industrial 
sector, and some concessions are already e.tabilihed 
In different parts of the country. We have given all ~lndI 
of encouragement. Out Tourism Finance Corporation givH 
certain conce.llons, Including coneellloni under the 
Income-Tax Act. It would be valuable If the han. Member 
could take up this matter with the relpectlve State. 

[Translation] 

\ SHRI PANKAJ CHOWDHARY: Mr. Deputy Speaker, 
Sir, the Govt. have launched Atlthl Davo Bhava CampaIgn 
and how much fundi the Govt. have allocated for thll 
purpole during the current year? And how much financial 
.sslltance the Govt. 18 presently for tourlam to grant It atatUi 
of Induatry .. 

(Engll.h] 

SHRIMATI RENUKA CHOWDHURY: Some of the 
biggest complaints we have alwaY' received from vIaitqrI 
who corne to our country II below the line I8IVlce provllltina, 
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which are not up to the standards. 'Atithi Devo Bhava' has 
been launched as an ambitious national domestic 
programme in order to be able to give a training component 
for those service providers below the line, such a~ our taxi 
drivers, tour guides, waiters, etc. We ran the 'Atithi Devo 
Bhsvs' programme in the primary segment in seven States 
so that we could get the feedback. There are seven sutras 
which are being implemented under this Scheme. We are 
happy to tell the hon Member and the rest of the House that 
we have had a tremendous response. Most hoteliers as 
well as private operators have come forward wanting to 
associate with this benchmark provision of service that we 
are giving. It will also encourage shops, restaurants, 
including national highway petrol stations, to be able to have 
this benchmark to facilitate tourists. 

Under the current Session, we are looking at reviewing 
the Budget because this is the first time an ambitious project 
like this has been established. We are looking at the 
feedback before we launch It all over India. 

SHRI LALIT MOHAN SUKlABAIDYA: Hon. Deputy 
Speaker, Sir, North-East is an underdeveloped Region, and 
the Government of India is trying its best for its development. 
North-East is very rich or full of natural beauty and if tourism 
could be expanded in North-East, the development of North-
East could become much easier. We have many tourist spots 
that are yet to be covered. The natural growth of tourism has 
not happened due to lack of infrastructure and pUblicity. We 
know that tourism has the capacity to generate Income for 
the rural as well as the local people. It can tremendoully 
develop the region and also help reduce the regional 
Imbalances. We want the uncovered spots in the North-East 
to be covered or developed. I want to ask the hon. Minister, 
through you, Sir, whether the Government will make any 
special effort to expand tourism in North-East by developing 
new tourist spots, including Bhuvan Hills and Son Beel - the 
largest fresh water iake in Assam. 

SHRIMATI RENUKA CHOWDHURY: I am very glad 
that this question has come up. A lot has been said about 
the North-East without understanding what were the pitfalls 
of promoting the North-Easl. To start with, we have made a 
special effort, a special consideration, for the North-East 
because no les6 than the Prime Minister of this Government 
Is committed to developing North-East, particularly tourism, 
with the vision of creating employment. Tourism mUlt be 
understood In Its right avatar, that of a multiplier effecl. In the 
North-East States, we have had some restrictions in terms 
('If Inner-line permits, which have prevented us In the past. 
Keeping in consonance with the 'look East Policy', a Non-
lapsable Fund has been created, and special training 
programmes have been taken up by us. We have sent out 
teams of people to go to the North-East and to establish the 
projects that are taking part today. The entire circuit is being 

developed for the North-East In particular. Air-connectivity, 
which i6 few and far betw .. n, has now been enhanced. We 
are also looking at establishing mountain airlines so that 
we can have connectivity to these parts. I would appreciate 
if the hon. Member. of Parliament of this region would al80 
earmark funds from their MPlADS to go in partnership with 
our Government, and with us as the Ministry, to establish 
infrastructure in these places and take up the issues of the 
inner-line permits, etc. to facilitate, and if it is possible, create 
training component for employment for the people of this 
region. 

SHRI P. KARUNAKARAN: Sir, it is true that we are 
getting a good amount of money from the Tourism 
Department and we have to promote it. I appreciate that. At 
the same time, there are reports from various centres that 
there is an unhealthy trend emerging in some tourism 
centres. Has the hon. Minister noted this? If so, what steps 
would the Government like to take? 

SHRIMATI RENUKA CHOWDHURY: First of all, I do 
not know what is considered unhealthy because this is 
particularly in relation to the North-East. We have not got 
any feedback a. to what is deemed as unhealthy. Some 
amount of Insurgency i. taking place, which is a public 
statement. We are doing our best to see that tourism will 
take care of employment of the local people so that youths 
do not go towards the.e activities. Beyond that, we have no 
complaints . ... (Interruptions) 

MR. DEPUTY SPEAKER: Not to be recorded. 

[Trans/atlon1 

SHRI AVINASH RAI KHANNA: Mr. Deputy Speaker, 
Sir, I would like to know about the criteria fixed for granting 
status for five star hotels, and whether maintaining privacy 
of a customer is also one of the criteria. What happens if a 
newly married couple staying in a five star hotel i. videoed 
violating their privacy, I would like to quote an example of 
ludhlana bated Park Plaza Hotel In Punjab. A newly married 
couple was put up in the hotel. When the couple realised 
that they are being videoed, they objected. To that the hotel 
staft beat them up. In place of providing help, the 
Management asked them to leave the hotel. Their relative. 
got them admitted to hospital. I want to know to what action 
the Government propose to take in such cues? 

{Engllsh1 

SHRIMATI RENUKA CHOWDHURY: Five-Star Hotels, 
two, three and other Star hotels are categorised by being 
given different specifications based on standardisation of 
service and Infrastructure that Is given there. As regards this 
un~ortunate incident that has happened, it is the business of 
hotels which does not really come under the purview of the 
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Government. If they want good business, they should jolly 
well learn to keep the privacy of the people. One complaint 
did come to our attention that a particular hotel has done 
this in Ludhiana. We have already issued a show-cause 
notice. You can take it as a personal assurance that no such 
hera-pheri will be tolerated, accepted or accredited by us in 
the Government. Such hotels. if further lapses take place. 
wUI be blacklisted without any relief. 

SHRI SUKHBIR SINGH BADAL; A senior 
Congressman of Punjab owns this hotel and a cover-up is 
being conducted by the present Chief Minister. 

SHRIMATI RENUKA CHOWDHURY; It does not matter 
whether it is a Congressman or a man of some other party. If 
it happens in your hotel. the same rule applies. 

[Translation) 

PROF. VIJAY KUMAR MALHOTRA: No action has been 
taken. 

[Eng/Ish) 

You have not taken any action on that. When will the 
action be taken? 

[Translation) 

SHRIMATI RENUKA CHOWDHURY: Malhotra Ji, you 
did not hear me. I laid that a Ihow caule notice hal been 
Issued to them. And reply take. the tim. otherwise you only 
would further put que.tion. 

[English) 

PROF. VIJAY KUMAR MALHOTRA: How long will you 
walt to take action? For yea,.. together they have b •• n going 
on with thil activity? 

[T,.n".tlon) 

SHRIMATI RENUKA CHOWDHURY: Malhotrajl how 
may yure hive p .... d. If you t.1I me I would look Into It, 
... (Int.rruptlon.) 

[English) 

SHRI KINJARAPU YERRANNAIDU: Even though the 
Gov.rnm.nt of IndIa and many State Gov.rnments have 
given priority to tourlam, 18 It 'a fact that the International 
tourist coming to IndIa are declining year by year? If so, 
what are the r.a.one? 

SHRIMATI RENUKA CHOWDHURY: This is a complete 
fiction. I am very proud to tell you that in the past eight months. 
International tourists' arrival has gone up by 26 per cent, 
both in actual terms and in dollar terms. This is the first time 

that India has seen rise in such figure. Even in our lean 
summer months, it will be up by 17 per cent. It is a win-win 
situation for India. 

[Translation) 

SHRI RAGHUNATH JHA: Mr. Deputy Speaker, Sir, I 
would like to know the details of tourism projects proposed 
for Bihar. Secondly, what steps the Govt. propose to take to 
develop Bhimban, Balmiki Nagar. Kesariya Ka Bodh and 
Sltamarhi, the birth place of matha Janaki. 

[English) 

SHRIMATI RENUKA CHOWDHURY: Bihar is 
tremendous product. 

[Translation) 

Large number of people are eager enough to visit 
Bihar. Development work is going on in Bodhgaya. 16 atatea, 
including Bihar, have been connected with Budha circuits. 
JBIC Bank has given some crore rupeea for developmental 
works. I would like Member like you to usiat in It and come 
forward for creating Infrastructure In your respective areas. 

MR. DEPUTY SPEAKER: Whether Punjab wlllalao be 
connected to It. 

... (lnterruptlone) 

[English) 

MR. DEPUTY SPEAKER: Hon. Members, pl .... alt 
down. Pleaa. k.ep silence. 

. .. (Interruption.) 

MAJ. GEN. (RETD.) B.C. KHANDURI: Mldam Mlnllter, 
I am h.re. I am very kindly permitted to a,k the qu.,tlon. 
... (Interruptlon,) Can you lIaten to me? 

SHRIMATI RENUKACHOWDHURY: Y •• , Sir. 

MAJ. GEN. (RETO.) B.C. KHANDURI: Tilank you. 

Utt.ranchal ie on. place, al far II touri.m I. 
concerned, where we have a varl.ty of tourl.m Ivallable . 
Apart from normal tourllm, we h.ve religioul tourl.m; we 
have adventure tourllm; and w. have holiday tourllm. W. 
have got belt natural acInIc beauty thlr.. Yet, all th.e 
y.ara, aft.r Uttaranchal came Into being, development of 
tourllm, which ought to have taken place, h .. not yet tak.n 
place. The Minilter might tell me that It ia a Stat. lubject and 
I should approach the State Government. I am putting aero .. 
to the Minister not because their Government ia there. W. 
have failed to shake up or wake up the State Government aa 
far as tourism is concerned. I would like to request the 
Minister to kindly take apaclal interest In Uttaranchal and do 
something so that the nation and the people of Uttaranchal 
would benefit. 
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SHRIMATI RENUKA CHOWDHURY: I do not know 
when the hon. Member went last to Uttaranchal. 

MAJ. GEN. (RETD.) B.C. KHANDURI: I go there every 
week-end. 

SHRIMATI RENUKA CHOWDHURY: I must congra-
tulate Uttaranchal because they have just won an award for 
having done maximum promotion of tourism in Uttaranchal. 
... (lnterruptions) 

MAJ. GEN. (RETD.) B.C. KHANDURI: That is not on 
the ground . ... (lnte"uptions) What is the position on the 
ground? ... (Interruptions) 

SHRIMA TI RENUKA CHOWDHURY: Uttaranchalls the 
new destination which Is being promoted, both nationally 
and internationally. I think, the hon. Member should take 
pride that his State hu done so well. It does not matter 
which Government Is there. People have voted for you also 
and for us also. Let us congratulate Uttaranchal for having 
done a fantastic job. The door Is going to be opened up for 
tourism . ... (Interruptions) 

MAJ. GEN. (RETD.) B.C. KHANDURI: It Is not on the 
ground . ... (Interruptions) 

11.59 hr.. 

(MR. SPEAKER in the Chair) 

MR. SPEAKER: Shri Athawale, it is not being recorded. 
Why are you laying? You know that it will not be recorded. 

(Interruptions) ... • 

{English] 

SUpply of Foodgralns 
+ 

*243. SHRI SUKDEO PASWAN: 

SHRI RAM KRIPAL YADAV: 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) the reason for not allowing Food Corporation 
of India (FCI) to supply foodgrains to Public Distribution 
System (PDS) in the same State from where it has been 
procured; 

(b) whether this results in extra burden on 
transportation of foodgrains to the other States; 

(c) if so, whether the Government proposes to 
review the policy; and 

(d) if so, the details thereof? 

"Not recorded. 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (OR. AKHllESH PRASAD SINGH): (a' to 
(d) A statement Is laid on the Table of the House. 

St.tement 

(a) to (d) The Food Corporation of India is already 
following the policy of first issuing foodgrains under the 
Targeted Public Distribution System and other Welfare 
Schemes out of the stock of foodgralns procured from within 
the State. Any additional requirement of foodgrains Is, 
thereafter, met by transportation of foodgrains from other 
States. 

[Translation] 

SHRI SUKDEO PASWAN: Mr. Speaker, Sir, r8p1y of the 
Govt. is quite vague. The Govt. 18 not supplying foodgrainl 
to Food Corporation of India In the Itatea. No clear-cut order 
hal been received In this regard. Secondly, the ltaft connive 
with criminals and black-market the stock of wheat and rice 
meant for schemes like BPL, Annapurna, Antyodaya etc. 
whereas the Central GoYl. or the State Government pays no 
heed towards it. I would like to ask the hon. Minister whether 
the Govt. propose to investigate this matter. 

12.00 hra. 

OR. AKHILESH PRASAD SINGH: It is not so. We have 
implemented a decentralised scheme In the whole country 
from 1997-98 onwards. Han. Member hu .. ked about Bihar. 
We have started procurement there on the linel of Haryana 
and Punjab, the traditional Itates. On 12th of this month I 
have convened a meeting of Divisional Commissioners in 
Patna and received the things . ... (Interruptions) 

(English) 

MR. SPEAKER: Question Hour is over. 

... (lnterruptions) 

MR. SPEAKER: He will send you the reply. 

... (Interruptlons) 

MR. SPEAKER: He does not need your help. 

... (Interruptions) 

MR. SPEAKER: He will lend It to you. Mr. Minister, you 
send your reply to Shrl Paswan. 

... (Interruptions) 

SHRI RAGHUNATH JHA: Since Question hour had 
started late by five minutes, so I would request you to extend 
it. ... (Interruptions) 
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(English] 

MR. SPEAKER: Very well. There should be no 
precedent in future. Shri Ram Kripal Yadav to speak. 

(Translation] 

SHRI RAM KRIPAL YADAV: Hon. Minister's reply is 
quite unsatisfactory. He has not clarified the policy. I would 
like to ask hon. Minister - Is the Government not losing every 
year Rs. 2500 crore because of wrong procurement and 
distribution policy. If so the steps being taken by the 
Government to check it as wrong policy is depriving farmers 
to the tune of Rs. 2500 crore each year. Whit stepllhe Govt. 
propose to take to change there policies? 

[English] 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): The total 
assistance to the FCI is abOut Rs. 20,000 crore. I cannot 
understand from where has this loss of Rs. 28,000 crore 
come. 

MR. SPEAKER: Question Hour is now actually over. 

WRITIEN ANSWERS TO QUESTIONS 

[English] 

Performance of Fertilizer Unit. 

*244. SHRI BADIGA RAMAKRISHANA: 

SHRI BRAJA KISHORE TRIPATHY: 

Will .he Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the condition and performance of 
some fertilizer units in the country is not up the mark; 

(b) if so, whether the Government have identified 
such units; 

(c) 
therefor; 

if so, the details thereof and the reasons 

(d) the total quantity of fertilizers produced by 
existing units annually; and 

(8) the steps taken by the Government to improve 
the condition and performance of said units? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) List of units and percentage capacity utilization 
is furnished in the enclosed statement-I. 

(c) One of the main reasons in urea plants is the 
limitation in availability of natural gas. In case of phosphatic 
fertilizers, limited availability of raw material In the 
international market is the main reason. 

(d) Unit-wise details of production of major 
fertilizers manufacturing units is given in the enclosed 
statement-II. 

(e) The Government has been pursuing policies 
which are conducive for encouraging investment in fertilizer 
sector so as to achieve self-sufficiency in meeting the 
indigenous requirement of major fertilizers. In case of urea, 
the Government has recently announced the pricing policy 
for investment to be made In (a) new and expansion projects 
of urea and (b) existing non-gas based urea units converting 
to natural gas/LNG for feedstock/fuel. In order to augment 
indigenous availability of urea, IFFCO and KRIBHCO the 
multi-state cooperative societies, are setting up a joint 
venture in Sur, Oman with Oman Oil Company and the entire 
production of 16.52 lakh MT annually of urea will be bought 
by the government. On the other hand, installed capacity 
(54.20 lakh MT in nutrient terms) of phosphatic fertilizers is 
enough to meet the current level of requirement (average 
consumption of 46-47 lakh NIT of last three years). In the 
absence of commercially exploitable potash sources in the 
country, the entire demand of potassic fertilizers for direct 
application as well-as for production of complex fertilizers is 
met through Imports. 

St.tement·, 
Company/Unit-wise Production and %age Capacity Utilization in Nutrient Terms for the last two years 

Nitrogen 

Name of Company/Plant 

Public Sector 

NFL: Nangal-I 

NFL: Nangal-II 

Installed 
Capacity 

(31-03-04) 

2 

80.0 . 

220.1 

Production ('000 MT) 

2002-03 2003-04 

3 4 

13.5 16.0 

220.1 220.1 

%age Capacity Utilization 

2002-03 2003-04 

5 6 

16.9 20.0 

100.0 100.0 
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2 3 4 5 6 

NFL: Bhatinda 235.3 235.5 235.4 100.1 100.0 

NFL: Panipat 235.3 225.4 235.3 95.8 100;0 

NFL: Vijaipur 397.7 397.7 408.4 100.0 102.2 

NFL: Vij"pur Expn. 397.7 398.8 400.3 100.3 100.7 

BVFCL: Namrup-III 144.9 85.7 110.7 59.1 76.4 

FACT: Udyogamandal 77.0 69.4 68.1 90.1 88.4 

FACT: Cochin-II 97.0 103.7 85.3 106.9 87.9 

RCF: Trombay 45.0 45.6 44.4 101.3 98.1 

RCF: Trombay-IV 75.1 51.7 48.8 68.8 85.0 

RCF: Trombay-V 151.8 9.6 8.1 6.3 5.3 

RCF: Thai 785.1 707.2 796.5 90.1 101.5 

MFL: Chennai 366.7 256.5 253.5 69.9 69.1 

Cooperative Sector • IFFCO: Kandla 318.9 368.0 322.1 131.5 101.0 

IFFCO: Kalol 250.5 247.5 220.6 98.8 88.1 

IFFCO: Phulpur-I 253.5 253.6 248.7 100.0 98.1 

IFFCO: Phulpur-II 397.7 397.8 391.5 100.0 98.4 

IFFCO: Aonla-I 397.7 398.4 397.6 100.2 100.0 

IFFCO:Aonla-1i 397.7 398.0 397.8 100.1 100.0 

KRIBHCO: Hazira 795.4 737.6 815.6 92.7 102.5 

Private Sector 

GSFC: Vadodara 248.1 278.5 223.1 71.9 89.9 

CFL: Vizag 124.0 111.9 133.8 90.2 107.9 

SFC: Kota 174.4 181.1 167.4 103.9 96.0 

ZIL:Goa 288.7 264.2 278.1 91.5 96.3 

SPIC: Tuticorin 370.7 324.3 344.3 87.5 92.9 

MCF: Mangalore 207.2 199.0 170.9 96.0 82.5 

CFL: Ennore 41.2 30.8 34.0 74.8 82.5 

GI'IFC: Bharuch 356.7 357.9 336.5 100.3 94.3 

TCL: Haidia 121.5 111.7 91.1 91.9 75.0 

GSFC: Sikka-I 105.8 117.9 81.0 111.4 78.6 
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2 3 4 5 6 

GSFC: Sikka-II 71.3 0.0 9.5 13.3 

GFCl: Kakinada 120.6 134.7 142.8 111.7 118.4 

IGFl: Jagdishpur 397.7 397.7 396.6 100.0 99.7 

Hin. Ind. Ltd.: Oahej 72.0 54.2 40.9 75.3 56.8 

OFPCl: Talola 52.9 38.7 34.6 73.2 65.4 

NFCl: Kakinada-I 274.8 258.4 275.3 94.0 100.2 

NFCl: Kakinada-II 274.8 287.7 273.9 104.7 99.7 

CFCl: Gadepan-I 397.7 397.9 417.6 100.1 105.0 

CFCl:Gadepan-1I 397.7 397.8 393.1 100.0 98.8 

TCl: Babrala 397.7 397.8 397.7 100.0 100.0 

OCF: Shahjahanpur 397.7 374.7 394.5 94.2 99.2 

OCF: Paradeep 325.2 132.2 65.1 40.2 20.0 

PPl: Paradeep· 129.6 134.5 164.9 103.8 • 127.2 

• Dislnveltment on 28.02.2002 

Phoaphate 

Name of Company/Plant Installed Production ('000 MT) %age Capacity Utilization 
Capacity 

(31-03-04) 2002-03 2003-04 2002-03 2003-04 

2 3 4 5 6 

Public Sector: 

FACT: Udyogamandal 29.7 31.1 28.2 104.7 94.9 

FACT: Cochin-II 97.0 103.7 85.3 106.9 87.9 

RCF: Trombay 45.0 45.6 44.4 101.3 98.7 

RCF: Trombay-IV 75.1 51.7 48.8 68.8 65.0 

MFl: Chennai 142.8 73.4 77.6 51.4 54.3 

Cooperative Sector: 

IFFCO: Kandla 825.1 949.5 832.6 131.0 100.9 

Prlveta Sector: 

GSFC: Vadodara 75.9 35.4 65.0 46.6 85.6 

CFL: Vizag 166.0 150.2 175.7 90.5 105.8 

ZIL: Goa 197.4 141.8 166.1 71.8 84.1 

SPIC: Tuticorin 218.5 143.0 146.2 65.4 66.9 
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MCF: Mangalore 

ClF: Ennore 

GNFC: Bharuch 

TCl: Heldla 

GSFC: Slieka-I 

GSFC: Sikka-II 

GFCl: Kakinada 

Hln. Ind. Ltd.: Oahej 

OFPCl: Teloja 

OCF: Paradeep 

PPl:Paradeep 

2 

82.8 

48.0 

28.5 

310.5 

270.5 

182.2 

308.2 

184.0 

52.9 

802.8 

331.2 

PHAlGUNA 30, 1926 (SAKA) 

3 4 

46.7 40.2 

37.7 38.4 

35.2 24.3 

310.0 234.0 

301.2 206.9 

0.0 24.2 

285.2 362.2 

137.2 103.6 

38.7 34.6 

337.7 151.6 

292.9 344.0 

StlItement-ll 

to Questions 30 

5 6 

56.4 48.6 

78.5 80.0 

123.5 85.3 

99.8 75.4 

111.3 76.5 

0.0 13.3 

92.5 117.5 

74.6 56.3 

73.2 65.4 

42.1 18.9 

88.4 103.9 

Unit-wise, Product-wise Production of Fertilizer for the year 2003-04 

('000 MT) 

81. No. Name of the Company/Plant Name of the Products 

Urea OAP Complexes Total 

2 3 4 5 6 

NFL: Nangal-II 478.5 478.5 

2 NFL: Bhatlnda 511.7 511.7 

3 NFL: Panipat 511.6 511.6 

4 NFL: Vljaipur 883.4 883.4 

5 NFL: Vljalpur Expn. 870.3 870.3 

6 FACT: Udyogamandal 141.0 141.0 

7 FACT: Cochln-II 426.7 426.7 

8 RCF: Trombay 296.3 296.3 

9 RCF: Trombay-IV 234.8 234.8 

10 RCF: Trombay-V 17.7 17.7 

11 RCF: Thai 1731.4 1731.4 

12 MFL: Chennal 387.7 10.8 414.9 813.4 

13 BVFCL: Namrup-ll 

14 BVFCL: Namrup-III 240.6 240.6 
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2 3 4 5 6 

15 IFf CO; Kandla 1246.0 854.2 2100.2 

16 IFFCO: Kalol 479.6 479.6 

17 IFFCO: Phulpur-I 540.7 540.7 

18 IFFCO: Phulpur-II 851.0 851.0 

19 IFFCO: Aonla-I 864.8 864.8 

20 IFFCO: Aonla-JI 864.7 864.7 

21 KRIBHCO: Hazira 1773.1 1773.1 

22 GSFC: Vadodara 300.4 116.6 56.8 473.8 

23 CFL: Vizag 637.5 637.5 

24 SFC:Kota 363.9 363.9 

25 OIL: Kanour 

26 ZIL:Goa 398.6 187.7 363.3 949.6 
27 SPIC: Tuticorin 621.2 313.0 11.6 945.8 
28 MCF: Mangalore 334.8 83.5 9.1 427.4 
29 CFL: 'Ennore 192.0 192.0 
30 GNFC: Bharuch 636.7 121.5 758.2 
31 TAC: Tuticorin 0.0 
32 TCL: Haldia 387.5 195.5 583.0 
33 OFPCL: Taloja 150.6 150.6 
34 IGCL: Jagdishpur 862.1 862.1 
35 Hindalco Inds.: Oahej 215.0 17.0 232.0 
36 GSFC: Sikka-I 504.4 504.4 
37 GSFC: Sikka-II 

38 GFCL: Kakinada 742.5 69.7 812.2 
39 NFCL: Kakinada-I 598.4 598.4 
40 NFCL: Kaklnada-II 595.4 595.4 
41 CFCl: Gadepan-I 907.8 907.8 
42 CFCL: Gadepan-II 854.6 854.6 
43 TCL: Babral. 864.8 884.8 
44 OCF: Shahjahanpur 857.7 ~57.7 

45 OCF: Paradeep 308.7 47.6 356.3 
46 PPL: Paradeep 617.9 271.0 888.9 _._-_ ... -
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Conaumer Awareneal Programme 

·245. SHRIMATI D. PURANDESWARI: 

SHRI RAJESH VERMA: 

Will the' Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) whether any schemes have been formulated 
for increasing the consumer awareness and consumer 
advocacy for making consumer laws more effective; 

(b) if so, the details thereof; and 

(c) the steps taken for its speedy implementation? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (c) 
Programmes for creation of consumer awareness are being 
implemented through multi-media campaign to educate 
consumers of their rights and responsibilities and to assert 
their rights and seek redressal, wherever needed. 

{Translation] 

Cultivation of Medicinal Plant. 

·246. SHRI BHANU PRATAP SINGH VERMA: Will 
the Minister of AGRICUL TURE be pleased to state: 

(a) whether the Government has conducted a 
survey for cultivation of medicinal plants and setting up 
botanical gardens in the country; 

(b) if so, the details of the locations Identified for 
the purpose; 

(c) the action taken/proposed to be taken by the 
Government in this regard; and 

(d) the schemes formulated by the Government 
for identifying the medicinal plants? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (d) No such 
survey has been conducted for cultivation of Medicinal 
plants. However, survey for setting up herbal gardens have 
been conducted. Under the on going Centrally Sponsored 
Scheme on Macro-Management in Agriculture -
Supplementation / Complementation of State Efforts through 
Work Plans of Department of Agriculture & Cooperation. 27 
herbal gardens have been established. The locations are 
given in the enclosed statement-I. The National Medicinal 
Plants Board (NMPB) under the Ministry of Health and Family 
Welfare also supplement such efforts. AI per the information 

compiled by the NMPB, there are 343 Medicinal Plants 
Gardens in India. The list Is given In the enclosed state-
ment-II. 

1. 

2. 

3. 

St.'emen'" 

Locations of Herbal Gardens 

Acharya N.G. Ranga Agricultural University, 
Hyderabad. AP 

Assam Ag,icultural University, Jomat, Assam 

Anand AgricuhuralUnlversity. Anand, Gujarat 

4. Bidhan Chandra Klishl Viswa Vidyalaya, Nadia, West 
Bengal 

5. Birsa Agrlcutturaf,university. Ranchi, Jharkhand 

6. Haryana Agricultural University, Hisar, Haryana 

7. Indira Gandhi Agricultural University, IL Raipur 

8. Jawaharlal Nehru Klishi Viswa Vidyalaya, Jabalpur, 
M.P. 

9. Kerala Agricultural University, Thrissur, Kerala 

10. Mahatma Phule Krishi Vldya Peeth, Raburi, 
Maharashtra 

11. Maharana Pratap Univ. of Agli. & Technology, Udaipur, 
Rajashtan 

12. N.D. University of Agriculture & Technology, Faizabad, 
U.P. 

13. Orissa University of Agriculture & Technology, 
Bhubaneswar. Orissa 

14. Punjab Agricultural University, Ludhiana, Punjab 

15. Rajasthan Agricultural University, Bikaner, Rajasthan 

16. Rajendra Agricultural University, Bihar 

17. Sardar Vallabh Bhai Patel University of Agri. & 
Te~hnology, Meerut, U.P. 

18. Tamil Nadu Agricultural University, Coimbatore, Tamil 
Nadu 

19. University of Agricultural Sciences, Bangalore. 
Kamataka 

20. University of Agricultural Sciences, Dharwad, 
Kamataka 

21. Dr. V.S. Parmar University of Agriculture & Forestry, 
Solan, H.P. 
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22. Regional Research Laboratory (CSIR), 
Shubaneswar, 0ri$S8 

23. Regional Research Laboratory (CSIR" Jammu, 
J&K 

24. Regional ReHarch Laboratory (CSIR), Jomat. Assam 

25. NRC for Medicinal & Aromatic Plants, Anand, Gujarat 

26. Malabar Botanical Garden, Cali cut, Kerala 

27. G.B. Pant Institute of Him. Envl. & Development 

Statement-ll 

List of Medicinal Plants Gardens in India 

Andaman and Nloobar 

1. Botanical Survey of India, Andaman & Nicobar Circle 
Andaman & Nicobar-7441 02 

2. Botanical Survey of india, Andaman & Nicobar Circle, 
Horticulture Road, Hadda, Port Blair - 744102. 

Andhr. Prade.h 

3. Botany Department, Andhra University, Experimental 
Garden, Walthiar -530003, Andhra Pradesh. 

4. Osmania University, Botany Department, Botanical 
Garden, Hyderabad-530027, Andhra Pradesh. 

5. Central Institute of medicinal & Aromatic Plants, 
Regional Centre (Demonstration Farm), Uppal Road, 
Boduppal, Hyderabad - 530039, Andhra Pradesh 

6. Central Research Institute for Unani Medicine, 
(Medicinal Plant Garden), 11/4/625, Dekhussha.A.C. 
Guards, Hyderabad - 530024, Andhra Pradesh 

7. National Research Centre for Spices (Experimental 
Farms" Chelavur (Near Vijayawada), Chelavur, 
Andhra Pradesh 

e. Drug Standardisation Unit (Homeopathy), Osmania 
University, Bulldings32, 32rm, 4, Botany Deptt., 
Vikrampuri, Habsigunda, Hyderabad-530007, 
Andhra Pradesh 

9. Regional Research Centre (Ayurveda" A Block, North 
Wing, Indira Gandhi Stadium Complex, Bandra 
Road, Vijayawada . 530010, Andhra Pradesh. 

Arunachal Pnldeah 

10. Botanical Survey of India, Arunachal Pradesh Circle, 
Sankal Wlldeme •• Area, !tanagar - 79111, Arunachal 
Pradesh 

11. Arunachal Pradesh Forest Development Corporation 
Ltd. (Medicinal Plants Garden', Tripura District, 
Deemali -786629, Arunachal Pradesh 

12. Regional Research Centre (Ayurveda" Medicinal 
Plants Garden-cum-Demontration Centre, Sankai 
View, Itanagar -791119 

13. State Forest Research Institute. Itanagar, Arunachal 
Pradesh 

14. Arunachal University, Itanagar, Arunachal Pradesh 

15. Orchid Research & Development Centre Botanic 
Garden, Bhahukpong, Tippi - 790114. Arunachal 
Pradesh 

Allam 

16. Regional ReHarch Laboratory, Jorhat, North-East 
Ecology Park, Jorthat, Assam 

17. Botanical Garden, Guwahti Zoo, Guwahati, Assam 

18. Institute of Rain 7 Moist Deciduous Forest Research 
(Plantations), A.T. Road, Rajajan P.O. Jomat-785001, 
Assam 

19. Botanial Garden, Haffong, Assam 

20. Regional Research Centre (Ayurveda), Govt. 
Ayurvedic College, Jalukbari, Guwahati-781 0014, 
Assam.-

Bihar 

21. Jublee Park, Near Railway Station, Jamshedpur-
831005, Bihar 

22. Experimental Farm, Nawab Manzil, Guzzi, Patna-
80008, Bihar 

23. Ankuran, Gudri Mahalia, Hazaribagh, District. Chalra-
825401, Bihar 

24. Bihar Agricultural College, Botanical Garden, 
Rajendra Agricultural University, Bhagalpur-812007, 
Bihar 

25. Bhagalpur University, Postgraduate Botany Depart-
ment, Botanical Garden. Bhagalpur-812007, Bihar 

26. Lalit Narayan Mithila University, Botany Department, 
Darbhanga-846004, Bihar 

27. Magadh University, Postgraduate Botany Depart-
ment, Bodhgaya·824234. Bihar 

28. Regional Research Institute (Ayurveda), Rajendra 
Memorial Research Institute BuildIng, Kadam Kuwan, 
Patna-800007, Bihar 
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Chandlg8l'h 

29. Punjab 'University Botany Department, Sector-14, 
Chandigarh-160014. 

Chhattllgarh 

30. Ravi Shankar University, Biosciences Department, 
Raipur-492010, Chhattisgarh 

Deihl 

31. Holy Family Hoapital (Medical Plants Garden) Okhla 
Road, New Delhi-110020. 

32. Jawaharlal Nehru University, School of Life Sciences, 
Botanical Garden, New Mehrauli Road, New 
Delhi-11 0067. 

33. Lodhi Garden, Lodhi Road, New Delhl-11 0003 

34. Mughal Garden, Rashtrapati Bhavan Campus, New 
Delhi 

35. Delhi Development Authority (Medicinal Plants 
Garden), Near Kaya Maya Ayurvedic Hospital, 
Mehrauli Badarpur Road, Tughalakabad, New Delhi 

36. Budha Jayanti Park, Old Ridge Road, New Delhi-
110060 

37. Maurya Sheraton Hotel (Herbal Farm), Diplomatic 
Enclave, New Delhi-l10021 

38. National Zoological Park, South Purana Qila, New 
Delhi-ll0006 

39. Oberoi Hotel, (Herbal Farm), Zakir Hussain Marg, 
New Delhi-11 0003 

40. indian Society for Promotion of Medicinal & Aromatic 
(Plantations) Chittaranjan Park, Delhi-ll0019 

41. Central Council for Research In Unani Medicine, JLN 
Bhartiya Chikitsa Evum Homeopathy, Anusandhan 
Bhavan, 61-65 Institutional Area, Opp. '0' Block, 
Janak Purl, New Delhl-l1 0058 

42. Central Council for Research in Ayurveda & Siddha, 
JLN Bhartiya Chikitaa Evum Homeopathy, 
Anuaandhan Shavan, 61-65 Institutional Area, Opp. 
'0' Block, Janak Puri, New Delhi-110058 

43. Central Council for Research in Homeopathy, JLN 
Bhartiya Chikltsa Evum Homeopathy, Anuaandhan 
Bhavan, 61-65 Institutional Area, Opp. '0' Siock, 
Janak Puri, New Delhl-11 0058 

44. Council of Scientific & Industrial Research 
Publications & Information Directorate, Raw Material 
Herbalum & Museaum, Dr. K.S. Krishan Marg, New 
Delhi-110012 

45. Delhi University, Botany Department, New Delhi 
Railway Station, Delhi-11 0007. 

46. Indian Agricultural Research Institute, Mycology & 
Plant Pathology Division, Herbarium Cryptogamia 
Indlae Orientals, Pusa, New Delhi-110012 

47. Indian Agriculture Research Institute Plants 
Introduction Division Pusa, Delhi-ll0012 

48. Jamia Hamdard Faculty of Science, Botany 
Department, Mehrauli Badarpur Road, Hamdard 
Nagar, Delhi 110062 

49. National Bureau of Plants Genetic Resources 
(NBPGR) National Herbarium of Cultivated Plants 
FIC Building, Indian Agricultural Research, Institute 

o Campus, Pusa, New Delhi-110012 

50. Research Division Forest Department, Goa (Satpal 
Aroboratom) 

GuJarat 

51. Botanical Garden Waghai Road, Dangs District, 
Waghai-394730, Gujarat 

52. Botanical Garden Rajpipla, Gujarat 

53, Gujarat Agriculture University, Agricultural Botany 
Department, Botanical Garden, Junagadh-362001, 
Gujarat 

54. Gujarat Agricultural University (Medicinal Plants 
Garden) Anand-388110, Gujarat 

55. South Gujarat University, Botanical Garden near 
Surat Railway Station, Surat-395001, Gujarat 

56. M.N. College, Visnagar, Gujarat (N.G.) 

57. Baroda University, Baroda - Gujarat 

58. Central Salt & Marine Chemicals Research Institute, 
Bhavnagar - 364002, Gujarat 

59. Gujarat Agricultural University, Agricultural Botany 
Department, Junagarh-362001, Gujarat. 

60. Gujarat Ayurved University, Jamnagar-362001, 
Gujarat 

61. Regional Research Institute (Ayurveda), Taj Manjil, 
Sardar Bagh, Junagadh-362001, Gujarat 

62. Sarabhai Foundation Retreat Botanical Garden, 
Shahlbag, Ahmedabad-380004, Gujarat 

63. Saurashtra University, Blosclences Department, 
Rajkot-360005, Gujarat 
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Himachal Prade.h 

64. Himachal Pradesh Krishi Vishva Vidyalaya, ManaJi 
Arboretum, Manali, Himachal Pradesh 

65. Council of Scientific & Industrial Res. Complex 
Palampur, (Medicinal Plants Garden), Approach 
Road, Joglndar Nagar-176120, Himachal Pradesh. 

66. Regional Research Laboratory, Jammu Extension 
Centre, (Experiment Farm), Palampur, Himachal 
Pradesh 

67. State Government Ayurvedic Pharmacy, (Medicinal 
Plants Garden), Joginder Nagar-176120, Himachal 
Pradesh 

68. Himachal Pradesh Krishi Vishva Vidyalaya Forestry 
Department, Botanical Garden & Arboretum SNS 
Nagar, Nauni-Solan-173230, Himachal Pradesh 

69. Dr. V.S. Parmar University of Horticulture & Forestry 
Unit, (Experimental Farms) Nauni-Solan-173230, 
H.machal Pradesh 

70. Tibetan Medical & Astro Institute (Medicinal Plants 
Garden) Khara Banda Road, Kangra Distt., 
Dharamsala-176215, Himachal Pradesh. 

71. Temperate Forest Research Institute, (Plantations), 
Shimla, Himachal Pradesh. 

72. Himachal Pradesh, Krishi Vishva Vidyalaya, near 
Naranda Railway Station, Kangra Disn. Palampur-
176062, Himachal Pradesh 

73.· Institute of Research in Indigenous System of 
Medicine, Approach Road, Joginder Nagar-176120, 
Himachal Pradesh 

74. Regional Research Centre (Ayurveda), Gandhi 
Bhavan, Mandi, Himachal Pradesh 

75. Regional Research Laboratory Extension Centre, 
Palampur-176062, Himachal Pradesh 

Jammu and Kaahmlr 

76. Jammu & Kashmir State Forest Depn. (Medicinal 
Plant Garden), Conservator of Forest, Srinagar, J&K 

n. Emporium Botanical Garden, Srinagar, J&K 

78. Regional Research Laboratory, Jammu Field 
Research Station (Experimental Farm), Berinag 
Kashmir, J&K 

79. Central Institute of Medicinal & Aromatic Plants 

Regional Centre (Demonstration Farm), Pulwama 
Disn., Bonera-192301, J&K 

80. Regional Research Laboratory, Jammu Field 
Research Station, (Experimental Farm) Jammu 
Cantonment, Chatha, J&K 

81. Nehru Botanical Garden, Chashme-ShAhi, Sri nagar, 
J&K 

82. Regional Research Institute of Unani Medicine, 
University of Kashmir, University Health Car., 
Hazratbal, Srinagar-190oo6, J&K 

83. Central Council for Research in Ayurveda & Siddha, 
Research Project on Tibetan System of Medicine, 
Amchi Association Building, Leh-194101, J&K 

84. Kashmir University, Botany Department, Srinagar-
190006, J&K 

85. Regional Research Centre (Ayurveda), Rehari 
Chowk, Jammu - 180005, J&K 

86. Regional Research Laboratory, Canal Road, Jammu 
Tawi 180001, J&K 

Jharlchand 

87. Ranchl University Botanical Garden Ranchi - 834008, 
Jharkhand 

88. Institute of Forest Productivity (Plantation) Ranchi -
834008, Jharkhand 

89. Birla Agricultural University, (Medicinal Tree 
Plantations) Ranchi • 834008, Jharkhand 

90. Telco Garden & Nursery Near Tata Nagar Railway 
Station, Singhbhum, Jamshedpur-831 01 0, 
Jharkhand 

Karnataka 

91. Indian Institute of Horticulture Research, 
Hessarghana Lake, Bangalore • 560080, 
Karnataka 

92. Research Centre (Medicinal Plants Garden), Sirsi 
Talukam, Uttara Kannada District Terakanahall, 
Karnataka 

93. Gandhi Krishi Vigyana Kendra, Botanical Garden, 
Sangalore -560065, Karnataka 

94. Kamataka State Forest Department (Medicinal Plants 
Garden), Gangaragani Village, Dharwar, Karnataka , 

95. University of Agricultural Sciences Horticulture 
Division, Gandhi Krllhi Vigyana Kendra Campus, 
Bangalore - 580065, Karnataka 
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96. Tarakbalu Rural Development Foundation, 
(Medicinal Plants Garden) Chitradurga Taluka, 
Sirlgere - 577541, Kamataka 

97. Central Plantation Crops Research Institute, Kidu, 
Nettana, South Kanara, Dlltt, Narlmogru, Kamataka 

98. Fampavana Garden Ralchue Distt. Munarabad, 
Kamataka 

99. Central Institute of Medicinal & Aromatic Plants 
Regional Centre, (Demonstration Farm) Allasandra 
(Year Yelahanka) Bangalore - 560065, Karnataka 

100. SnekhunJa (Rural Health & Department Project) 
Medicinal Plant (Garden) Distt. C.R.Sugar, Kamataka 

101. Avadootha Datta Peetham (Medicinal Plants 
Garden) Ooty Road. Mysorem, Kamataka 

102. Brlndavan Gardens Mandya Dlstt, K.R.Sugar, 
Kamataka 

103. Institute of Wood Science & Technology (Plantation) 
18th Cross Road, Malleswaram, Bangalore - 560003, 
Kamataka 

104. Hillgreen Company (Medicinal Plant Garden) 17,13th 
Cross, Vaathnagar, Extension Bangalore - 560004, 
Kamataka 

105. Lalbagh Garden Bangalore - 560065, Karnataka 

106. Foundation for Revltalisation of Local Health 
Traditions. (Medicinal Plants Garden) 50 mhs layout, 
3rd Main, 2nd Floor, Anandnagar, Bangalore -
560024, Karnataka 

107. Somnathpur Sandal Reserve, C/o Mysore Forest 
Department, Near Gundupet, Mysore, Kamataka 

108. Directorate of Indian Medicine Dhanvanthari, Vana 
(Medicinal Plants Garden GCIM, Near Bangalore 
University, Bangalore- 560065, Karnataka 

109. Taranath Government Ayurvedic College, (Medicinal 
Plants Garden) Anantpur Road, Bellary - 583101, 
Karnataka 

110. Southern Herbal Ltd .. 45, Ramraj Mansion, Vijya 
Bank Colony, BTM. 2nd Stage, Bangalore - 560076, 
Karnataka 

111. Forest Research Centre, Terakanahalli, Siraj Talika, 
Uttara Kannada Distt.. Karnataka 

112. Indian Institute of Horticultural Reearch, Hessar-
gharta Lake, Bangalore - 560080, Kamataka 

113. Taralabalu Rural Development Foundation, Sirigere, 
Chitradurga Taluka, Karnataka-577541 

114. Regional Research Centre (Ayurveda), Govt. Ventral 
Pharmacy Annex, Ashok Pillar, Jayanagar, Bangalore 
- 560011, Karnataka 

115. St. Joseph's College, Centre for Taxonomic Studies, 
P.B. 5031, Bangalore - 560001, Karnataka 

Kere'. 

116. Nayyar Dam Garden, Thiruvananthapunn,Kerala 

117. Spices Board, Sugandha Bhawan, N.H. Bypass, 
Palarivattam, Cochin - 682025, Kerala 

118. Society for Environmental Education in Kerala, 
(Medicinal Plants Garden) SEEK Bhavanam, Kannur 
Distt., Edat. PO. Kerala - 670327 

119. Chittayil Memorial Trust, (Medicinal Plants Garden) 
Otavaipur - 688560, Kerala 

120. Central Tuber Crops Research Institute & Unity, 
(Plantations) Sree Karyam, Thiruvananthapur -
695017, Kerala 

121. Arya Vakian Ramam Varier Education Foundation of 
Ayurveda, (Medicinal Plants Garden) Arya Valdya 
Pharmacy Factory Complex, Palghat District, 
Kanjikode - 678621, Kerala 

122. National Research Centre for Specier Cardqmom 
Research Centre, Appangala, Kerala 

123. Oushadhi The Pharmaceutical Corpn, Kerala Ltd. 
(Medicinal Plants Garden) Thrissur - 68000, Kerala 

124. Kerala Agriculture University Aromatic & Medicinal 
Plants Research Station, Asamannor, P.O. Ernakulam 
Distt., Odakkall -683549, Kerala 

125. Central Plantation Crops Research Institute & Units 
(Plantation), Post Kudlu - 671124, Kerala. 

126. Kerala University Botany Department, Botanical 
Garden, Kariavattom, Thiruvananthapuram - 695017. 
Kerala 

127. Call cut University, Botany Department, Botanical 
Garden, Calicut - 673635, Kerala 

128. Kerala Agriculture University Pepper ReBearch 
Station, Panniyur Cannor. Dlstt., Tallparamba • 
670141, Kerala 

129. Institute of Forest Genetic & Tree Breeding Expert-
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mental Field Station, (Experimental Plot) Vatapara, 
Malayur, Kerala 

130. Kerala Forest Research Institute (Medicinal Plants 
Garden) Thrissur Distt., Pecchi - 680653, Kerala 

131. Government Botanical Garden Thlruvananatha-
puram - 695001, Kerela 

132. Arya Vidya Sala, Kottaka, Malappuram Distt., 
Kerala - 676503 

133. AVREFA Herbal Garden, AVP Factory Compiex, 
Kanjikode, Distt. Palghat, Kerala • 678621 

134. Chittayil Memorial Trust, Olivayappu, Allapuzha Distt., 
Kerala - 688560 

135. Tropical Botanical Garden 7 Research Institute, 
Palode PO. Karimancode, Distt. - Trivandrum, 
Kerala - 695562 

136. Regional Research Institute (Ayurveda), Poojapura, 
Thiruvananthapuram - 695017, Keraia. 

Madhya Pradeeh 

137. State Forest Research Institute, (Medicinal Plants 
Garden) Polipathar, Narmada Road, Jabalpur -
482008, M.P. 

138. Jawaharlal Nehru Krishi, Krishi Nagar, Adhartal, 
Jabalpur - 482004, M.P. 

139. Dr. Hari Singh Gaur, Vishwavidyalaya Botany 
Department Botanical Garden (1962) Sagar - 470003, 
M.P. 

140. Ravi Shankar University, Biosciences Department, 
Botanical Garden, Raipur - 492010, M.P. 

141. Jabalpur University Botanical Garden, Plplani, 
Bhopal, M.P. 

142. Bharal Heavy Electricals Ltd. (Garden, Urban for 
Plantations) Piplani, Bhopai, M.P. 

143. Tropical Forest Research Institute Non - Wood Forest 
Products Garden, Mandla Road, Jabalpur-482oo1, 
M.P. 

144. Vikram University School of Studies in Botany, 
Botanical Garden, Ujjain - 456001, M.P. 

145. Jabalpur University, Pachpedi, Jabalpur, M.P. 

146. Regional Research Institute (Ayurveda) Ullas 
Bhawan, Kherapathi, KUla Road, P B-3, Gwalior-
474002, M.P. 

Maharaehtra 

147. 

148. 

149. 

Botanical Survey of India Western Circle, (Experi-
mental Garden), Mundhwa, Maharashtra 

Glaxo Labs (India) Ltd., (Plantation) Dr. Annie Besant 
Road, Worti, Mumbai - 400025, Maharashlra 

Marathwada University Botanical Garden, 
Aurangabad - 431004, Maharashtra 

150. Express Botanical Gardens, Pune, Maharashlra 

151. 

152. 

Cipla Ltd., (Plantation) 289 Bellasis Road, Mumbai 
Central, Mumbai - 400068, Maharashtra 

Cibs - Geigy Research Centre, (Plantation) Aarey 
Road, Goregaon Easl, Mumbai - 40.0063, 
Maharashtra 

153. Government Ayurvedic & Unani Pharmacy, (Medicinal 
Plants Garden) Nanded,· Maharashtra 

154. Bharaliya Agro - Industry Foundation (BAIF) Office -
Khamdhenu Senapati Bhapat Road, Pune - 411016, 
Maharashtra 

155. Poona University Botany Department, Botanical 
Garden, Near Kirkee Railway Station, Pune - 411007, 
Maharashtra 

156. Punjabrao Krishi Vidyapeeth Nagarjun (Medicinal 
Plant Garden) PO - Krlshi Nagar, Akola - 444104, 
Maharashtra 

157. Botanical Circle, 7 Goregaon Road, Pune - 411001, 
Maharashlra 

158. Himalaya Drug Co. (P) Ltd. (Plantation), Shivsagar 
Estate E., Dr. Annie Besant Road, Worti, Mumbai -
400018, Maharashtra 

159. Mac Laboratories (P) Ltd. (Plantation) Mumbai, 
Maharashtra 

160. Institute of Science Botanical Garden, 15 Madam 
C~ma Road Fort, Mumbai - 400032, Maharashtra 

161 . Bhabha Atomic Research Landscape & Cosmetic 
Section (Garden), Trombay, Mumbai - 400085, 
Maharashtra 

162. Indian Drugs Research Association, (Medicinal 
Plants Garden), 515 - B, Shivajinagar, Pune - 411005, 
Maharashtra 

163. Joshi Natwartal Dr. (Medicinal Plants Garden), Joshi 
Estate, S.V. Road, Irla, Andherl West, Mumbai -
400058, Maharashtra 
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164. Jawaharlal Nehru Ayurvedic Medicinal Plants 
Garden & Herbarium, Mothrud, Pune-411029, 
Maharashtra 

165. Anudh Garden, Maharashtra 

166. Tilak Ayurveda Mahavidyalaya, (Medicinal 'Plants 
Garden) 583/2 Rasta Peth, Pune-411 011, 
Maharashtra 

167. Veermata Jijabai Bhonsle Udyan & 
Pranisangrahalaya, Byculla, Mumbai - 400027, 
Maharashtra 

168. Academy of Ayurveda Dhanwantri Moolika Vanam, 
(Medicinal Plants Garden), Karjat Taluka, Raigad 
Dlstt., Kashela - 410201, Maharashtra 

169. Wyeth Laboratories Ltd., (Plantations) Steelerete 
House, Dlnshw Wacha Road, Mumbal, Maharashtra 

170. Academy of Development Science, Kashele, Karjat, 
Distt. Ralgarh, Maharashtra - 410201 

171. Janneve Mandai, Kotrl Road, Nandurbar, 
Maharashtra - 425412 

172. Punjabrao Krishi Vldyapeeth Nagarjun 
Medicinal Plants Garden Krishi Nagar PP., Akola, 
Maharashtra • 4441 04 

173. Dr. Babasaheb Amebedkar Marathwada University, 
Aurangabad, Maharashtra 

174. Amravati University, Amaravati, Maharashtra 

175. Dr. Punjabrao Deshmukh Krishi Vldyapeeth, Akola, 
Maharashtra 

176. Yeshvantrao Chauhan Institute of Science, Satara, 
Maharashtra 

177. Institute of Science, Nagpur, Maharashtra 

178. Botanical Survey of India, Western Circle, 7 
Goregaon Road, Pune - 411001, Maharashtra 

179. Maharashtra Association for the Cultivation of 
Science Research Institute, Ajrekar Mycological 
Herbarium, Law College Road, Pune - 411003, 
Maharashtra 

180. Regional Research Centre (Ayurveda), 1093 
Gorepeth, Nagpur - 440010, Maharashtra 

181. St. Xavier's College, Botany Department, Blatter 
Herbarium, Mahapallka Marg, Mumbai - 400001, 
Maharashtra 

182. Zandu Pharmaceutical Works Ltd. Gokhle Road, 
South Dadar, Mumbai - 400025, Maharashtra. 

Manlpur 

183. State Botanical Garden, Khonghampat, Deptt. of 
Forest & State Botanical Garden, Khonghampat, 
Deptt. of Forest & Onment, GoY1. of Manipur 

184. GoY1. of Manipur Luwangsangbam, Imphal, Manipur 

Meshalaya 

185. North· Eastern Hill University Botanical Garden, 
Shlllong, Meghalaya 

186. Botanical Survey of India Eastern Circle National 
Orchldarlum & Botanic Garden, Woodlands, 
ShiUong - 793003, Meghalaya. 

187. Botanical Survey of India Eastern Circle, Barapani 
Experimental Garden, Barapanl, East Khasl Hills, 
ShiUong, Meghalaya. 

. Mlzoram 

188. Forest Department, GoY1. of Mizoram, Alzwal 

189. Regional Research Laboratory Jorhan, (Experi-
mental Farm), Changtongva, PO. Mokokchung Distt., 
Yaongylsn, Nagaland. 

Orl ... 

190. Government Ayurvedic Pharmacy, (Medicinal Plant 
Garden) Balangir, Orissa 

191. Regional Research Laboratory Bhubneshwar, 
Sachivalaya Marg, Bhubaneshwar - 751013, Orissa 

192. Nandan Kanan, State Botanical Garden, Cuttack 
Dlstt., Barang, Bhubaneshwar - 754005, Orissa 

193. Regional Plant Resource Centre Botanical Garden, 
Adjacent of Chandaka Reserve Foerst, N - 2/20 
Nayapalli, Bhubaneshwar, Orissa - 751004 

194. Regional Research Institute of Unani Medicine, 
(Experimental Farm), Bakasore Distt., Bhadrak -
758100, Orissa 

195. Utkal University Botany Department, Botanical 
Garden, Vanl Bihar, Bhubaneshwar, Orissa. 

196. NBPGR Base Centre, CRRI Campus, Cuttak, 
Orissa • 753006 

197. Central Research Institute Near RaJdhanl College, 
New Capital, Ashok Nagar, Bhubaneshwar, 
Orissa - 751 009 
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198. Regional Research Laboratory Sachivalaya Marg, 
Bhubaneshwar· 151013, OrIssa. 

Pondlcherry 

199. Institute Francais, 10 St. Louis Street, 
Pondicherry • 605001. 

200. Auroville Matrimandir Garden, Auroville, 
Pondicherry • 605101. 

201. Botanical Garden, Pondicherry. 

PunJeb 

202. Ram Bagh, Amritsar-143001, Punjab 

203. Punjab University, Botani Department, Botanical 
Garden, Patiala· 147002, Punjab 

204. Punjab University, Botany Department, Botanical 
Garden, Sector· 14, Chandlgarh, Punjab 

205. Guru Nanak Dev University, Biological Department, 
Botanical Garden, Amrltsar· 143005, Punjab 

ReJe.then 

206. Rajasthan University Botany Department, Jaipur -
302004, Rajasthan 

207. Vaidya Gopi Kishan Parihar, Village Post - Birai, The 
Bhopalgarh Distt. Jodhpur, Rajasthan 

208. Jagaran Jan Vikas Samiti Wall, (MediCinal Plants 
Garden) 282 Ftehpura Near Chuingilake, Udaipur -
313001, Rajasthan 

209. Ganga Niwas, Blkaner, Rajasthan 

210. Central Arid Zone Research Institute, (Experimental 
Garden), Light Industrial Are., Jodhpur· 342003, 
Rajasthan 

211. Arid Forest Research Institute, PO. Krlshl Upaz Mandi, 
New Pall Road, Jodhpur-342005, Rajuthan 

212. Nehru Park, Jodhpur Disrt., Sardarpura, Rajasthan 

213. Jodhpur University Botanical Garden Jodhpur, 
Rajasthan 

214. Regional Reaearch Institute (Ayurveda), Guggulu 
Herbal Farm, New Ajmer, Mangaliawas - 30300', 
Rajasthan 

215. Unaid Garden, High Court Road, Jodhpur, Rajasthan 

216. Botanical Survey of India, Arid Zone Circle, 0- 7. 
Shastri Nagar, Jodhpur - 342003, Rajasthan 

217. Jai Narayan Vyas University, Botany Department, 
Jodhpur, Rajasthan 

218. Rajasthan Agro Forestry Corporation Snomukhi 
Nagar, Sang aria Phanta, Phanta, Jodhpur· 342005, 
Rajasthan 

219. Regional Research Institute (Ayurvede), Maclhav 
Vilas Palace, Amer Road, Jaipur - 302002, Rajasthan 

220. Swami Maheshwaranand Ashram, Viii Post· Jadan, 
Dish. Pali Marwar, Rajasthan 

Slkklm 

221. Botanical Survey of India Sikkim Himalayan 
Circle, (Experimental Garden), Near Rajbhawan, 
Gangtok • 737101, Sikkim 

222. Ra; Bhawan Garden, Governor's Palace, 
Gangtok • 737101, Sikkim 

223. Jawahartal Nehru Botanical Garden Rumick, Sikkim 

224. Regional Research Centre (Ayurv.eda), Tadong, 
Gangtok • 737101, Sikkim 

225. Sikkim State Forest Department, Gangtok, Sikkim 

TemliNedu 

226. Institute of Forest Genetics & Tree Breeding, Botanical 
Garden & Aroboretum Forest College Campus, R.S. 
Puram, Colmbatore· 641002, T.N. 

227. Tamil Nadu Agricultural University Forest College & 
Research Institute, (Plantations), Colmbatore DisH., 
Mettuppalam - 641301, T.N. 

228. lrula Tribal Woman's Welfare Society (Medicinal Plant 
Garden), 60 Km from Madras, Thandaral, T.N. 

229. Sathanur Dam Garden, Tiruvannamalai, T.N. 

230. State Horticultural Farm, Milgiris, Burliar, T.N. 

231. Botanical Survey of India Southern Circle, National 
Orchidarium & Experimental Garden, Salem Distt., 
Vercaud • 636601, T.N. 

232. Madurai Kumraj University Plant Sciences Division 
Botanical Garden, Madurai - 625021, T.N. 

233. Agrl - Horticulture Society, 31 Cathedra' Road, 
Madras - 600086, T.N. 

234. Sim's Park. Nilgiris, Comoor, T.N. 

235. Tamil Nadu Agriculture University Botanical Garden, 
Lawley Road, Coimbatore • 641003, T.N. 
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236. Central Institute of Medicinal & Aromatic Plants 
Regional Centre (Development Farm) Anuvampattl, 
P B 22, Kodaikanal- 642101. T.N. 

237. Central Research Institute (Siddha), (Medicinal Plant 
Garden), Arignar Anna Govt. Hospital Campur, 
Arumbakkam, Madras - 600106, T.N. 

238. Bharathiar University Botany Department University, 
Botany Department Botanical Garden, Coimbatore -
641041. T.N. 

239. Regional Research Institute of Unanl Medicine, 
(Experimental Farm), 1 West Mada Church Street, 
Royapuram, Madras - 600013, T.N. 

240. Survey of Medicinal Plants & Collection Unit 
(Medicinal Plant Garden), 112, Government Arts 
College Campus, Udhagamandlam - 643002, T.N. 

241. Tamil Nadu Agriculture University Horticulture 
Research Station PO - Obseryatory, Kodaikanal-
642103, T.N. 

242. Government Botanical Garden Nilgiris, 
Udhagamandalam - 643001, T.N. 

243. State Horticulture Farm Nilgiris, PO - Mettupalayam, 
Coimbatore Dlsrt., Kaltar - 6411301, T.N. 

244. Tamil Nadu Government, Cinchona Department 
(Plantation), Annamallars, T.N. 

245. Tamil Nadu Med. Plant Farms & Herbal Med. 
Corporation Ltd., Arignar Anna Govt. Hospital 
Campus, Arumbakkam, Madras -G00106, T.N. 

246. Tamil Nadu Government, Cinchona Department 
(Plantation), Udhagamandalam - 643001, T.N. 

247. Tamil Nadu Government, Cinchona Department, 
(Plantation), Padanthoral, T.N. 

248. Tamil Nadu Government, Cinchona Department, 
(Plantation), Nadovattam, T.N. 

249. Centre for Rural Health & Social Education, A-l1, 
Ashok Nagar, Tiruputtur, NAA Distt., T.N. - 635601. 

250. St. John's College, Palayamkottal, T.N. 

251. Bishop Herbal College, Tirushirappali, T.N. 

252. Karpagam Arts and Science College, COimbatore, 
T.N. 

253. Botanical Survey of India, Southern Circle, Tamil 
Nadu Agriculture University Campus, Lawlay Road. 
Coimbatore - 641003, T.N. 

254. Centrai Institute of Medicinal & AromatiC Plants, 
Regional Centre, Attuvampattl, PB - 22, Kodalkanal-
624101, T.N. 

255. Dr. A. Lakshmipathi Research Centre In Ayurveda, 
VHS. Medical Centre, TITI Post Office, Madras -
600113, T.N. 

256. M.S. Swaminathan Research Foundation Community 
Gene Bank, 3rd Crosl Road, Taramani Institutional 
Area, Madras - 600113, T.N. 

257. Madura; Kamraj University, Plant Science Division, 
Madurai - 622021, T.N. 

258. Presidency College, B¢any Department, Madras -
600005, T.N. 

259. Regional Research Institute of Unani Medicine, 1 
West Mada Church Street, Royapuram, Madras -
800013, T.N. 

260. Survey of Medicinal Plants & Collection Unit 
(Homoeopathy), 112, Government Arts College 
Campus, Udhagamandlam- 643002, T.N. 

261. Survey of Medicinal Plants Unit (Slddha), Govt. 
College of Indian MediCine, Triunelveli, Distt. -
Palayamkottal - 627002, T.N. 

262. Bryant Park, Modalkanal, T.N. 

263. SI. Joseph's College, Rapinat Herbarium, 
Tiruchlrapalll - 620002, T.N. 

Trlpura 

264. Trlpura Forest Development & Plantation Corporation 
Ltd. (Plantation), Agartala - 799001, Tripura 

Uttar Prad •• h 

265. Maharishi Ayurvedic Santhan (Medicinal Plant 
Garden), Maharishi Ayurved, Nolda Export 
Processing Zone, Noida. U.P. 

266. Gramonnati Sansthan, (Medicinal Plant Garden) 
Hamlrpur Distt., Mahoda PO., U.P. 

267. National Botanical Research Institute Banthra 
Research Station (Plantation), Kanpur Road, 
Lucknow Dlstt., Banthra-2271 01 , U.P. 

268. National Botanical Research Institute, Betel Vine 
Extension Centre, Hamirpur Distt., Mahoba-21 0427, 
U.P. 

269. Government Garden, Allahabad-211002, U.P. 
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270. Meerut University Botanical Garden, Botanical 
Garden, Meerut, U.P. 

271. Kulbhushan Ashram Post - Graduate College 
Botanical Garden, Din Dayal Upadhyay Marg, 
Allahabad -211901, U.P. 

272. Himalaya Jadi - Booti Vigyan Sewa Sansthan, 
(Medicinal Plant Garden), "Angi - Uttar Pradesh" 
Headquarters, Chimalaya, U.P. 

273. Homoeopathic Pharmacopoeia University (Medicinal 
Plant Garden), Central Govt. Office Complex, Hapur 
Road Chungi, Ghaziabad - 201002, U.P. 

274. Central Institute of Medicinal & Aromatic Plants, Near 
Kukrail Picnic Spot, Faridanagar P Bag - 1, PO - Ram 
Sagar Misra Nagar, Lucknow - 226016, U.P. 

275. Central Drug Research Institute Botanical Garden, 
Chattar Manzil Place, Lucknow,U.P. 

276. Central Council for Research in Unani Medicine, 
Central Herb Garden & Museum, National Botanical 
Research Institute Campus, Rana Pratap Bagh. 
Lucknow - 226002. U.P. 

277. Regional Research Centre (Ayurveda). (Medicinal 
Plant Garden). Gwalior Road. Jhansi-248003.U.P. 

278. Banaras Hindu University. Botanical Garden. 
Varanasi - 221005. U.P. 

279. Regional Research Institute of Unani Medicine. P. 
Bag - 70. Ajmal Khan Tibia College Hospital. Aligarh 
Muslim University. Aligarh - 202001, U.P. 

280. Aligarh Muslim University Botany Department, 
Botanical Garden, Aligarh - 202001, U.P. 

281. Botanical Survey of India, Central Circle, 10 Chatham 
Line, Allahabad - 211001, U.P. 

282. Horticulture Experiment & Training Centre, Company 
Bagh. Chakrauta Road, Sharanpur, U.P. 

283. NO University of Agriculture & Technology, Nar.nder 
Nagar (Kumarganj). Faizabad, U.P. - 224229. 

284. C.C.S. University. Meerut, U.P. 

285. Allahabad University, Botany Department, 
Allahabad - 211001. U.P. 

288. Botanical Survey of India. Central Circle. 10 Chatham 
Lines. Allahabad - 211001. U.P. 

287. Drug Standardisation Unit (Homoeopathy). 
Homoeopathy Pharmacopoeia Laboratory. 'Central 

Govt. Offices Complex. Hapur Road, Chungl 
Ghazlabad - 201002. U.P. 

288. Homoeopathy Drug Research Institute. B - 1433 
Indira Nagar. Lucknow - 226016. U.P. 

289. Homoeopathy Pharmacopoeia Laboratory. Central 
Govt. Offices Complex. Hapur Road. Chungi 
Ghazlabad - 201002. U.P. 

290. Lucknow University, Lucknow - 226007. U.P. 

291. Pharmacopoeia Laboratory for Indian Medicine. A 
Wing, 3rd Floor. Central Govt. Office Building, Kamla 
Nehru Nagar. Ghaziabad - 201002. U.P. 

292. Regional Research Centre. Gwalior Road, Jhansi -
248003, U.P. 

293. Regional Research Institute (Ayurveda). 476/6 
Sitapur Road, Lucknow - 226007, U.P. 

Uttarancha' 

294. Forest Research Institute, Non - Wood Forest Pro. 
Divisior., (Medicinal Plant Garden), Chakrata. 
Uttaranchal. 

295. Central Soil & Water Conservation Res. & Trg. Instt.. 
(Research Farm), Selakui Viii. Chakrata Road. 
Dehradun-248195, Uttaranchal 

296. Lupin Herbal Research Centre. (Medicinal Plant 
Garden). Shiv.nand Nagar. PO - Tehrl Garhwal. Distt. 
Tapovan, Utt&machal 

297. Horticulture Experiment & Training Centre, Almora 
Distt., Chauabatla P.O. - 263851, Uttaranchal 

298. Centre Of Minor Forest Products For Rural 
Development & En., HIG-2/8, General Mahadev 
Singh Road, Indirapuram, PO - Kanwall, Dehradun-
248001. Uttaranchal 

299. Herbs Development Scheme Gooperative 
Department, (Medicinal Plant Garden), Almora Distt., 
Ranlkhet, Uttaranchal 

300. Bhagirathi Resorts Selakui ViII, Chakrata Road, 
Dehradun, Uttaranchal 

301. Central Institute Of Medicinal & Aromatic Plants 
Regional Centre (Demonstration Farm) PO - Dairy 
Farm, Nainltal Distt., Nagla -263174, Uttaranchal 

302. High Altitude Plant Physiology Research Centre, PO 
Bag-14, HNB Garhwal University Botanical Garden, 
Sri nagar - 246174, Uttaranthal 
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303. Indian Institute Of Ayurveda For Drug Research, 
(Medicinal Plant Garden Saffron Farm), Near 
Ranlkhet, Ranlkhet -263645, Unaranchal 

304. Forest Research Institute Botany Division, Botanical 
Garden Campus, PO - New Foreat, Oehradun -
248006, Unaranchal 

305. Ooon School Campus Botonical Garden, Dehradoon-
248008, Uttaranchal 

306. Indian Medicines Pharmaceutical Corporation Ltd., 
(Medicinal Plant Garden), Almora District, Mohan, 
Uttaranchal 

307. Botanical Survey of India, Northern Circle, 
Gymnosperm Sancturary, Nagdev Block Purl -
246001. 

308. Botanical Survey of India, Northern Circle, Gharwal, 
Khirsu - 246001, Unaranchal 

309. Forest Research Institute Non-wood Forest, 
Production Division (Medicinal Plant Garden) 
Campus, PO - New Forest, Dehradun - 248006, 
UUaranchal 

310. Indian Institute Of Ayurveda For Drug Research, 
(Medicinal Plant Garden), Chamma District, Tehri, 
Uttaranchal 

311. Botanical Survey of India, Northern Circle, 192 
Kaulagarh Road, Dehardun - 248195, Unaranchal 

312. G.B. Pant Institute of Himalayan Environment & 
Development Kosi-Katannal, Almora - 263613, 
Uttaranchal 

W •• tBenga' 

313. National Library Garden, Belvedere Road, Allpore, 
Kolkatta- 700027, West Bengal 

314. PadmaJa Naidu Himalayan Zoological Park, 
Derjeeling, West Bengal 

315. National Institute of Homoeopathy, (Medicinal Plant 
Garden), Block G.F., Sector-3, Bhida Nagar, Salt Lake, 
Kolkatta- 700091, West Bengal 

316. National Congress Park, Kolkatta, West Bengal 

317. Shantiniketan Garden, Visva-Bhartl University 
Campus, Santiniketan - 731235, West Bengal 

318. Eden Garden, (Government Garden), Kolkatta -
700021, West Bengal 

319. Directorate of Cinchona & Other Medicinal Plants. 

Government of West Bengal. Government Cinchona 
Plantation, Latpanchor, West Bengal 

320. Assembly Hous. Gard.n (1928), Kolkat1a, W •• t 
Bengal 

321. State Ayurvedic Pharmacy, (Medium Plant Garden) 
Kalyard, West Bengal 

322. Uayd Botanical Garden, Darjeeling - 734101, West 
Bengal 

323. Deshbandhu Park, Kolkana. West Bengal 

324. Jawahar Kunj Ayurvedic Medicinal Plants, 
Barrackpore, West Bengal 

325. Darjeeling Government College, Botany Department, 
Botancy Garden, Darjeet/ng-7341 01, West Bengal 

326. Argi-Horlicultural Society of India, 1, Allpore Road, 
Koikatta - 700027, Weat Bengal 

327. Calcutta University, Botany Department, 
Experlmental-cum-Botanlcal, 351tally Gunge CIrcular 
Road, Kolkana - 700019, Weat Bengal 

328. Directorate of Cinchona & other Medicinal Plant, 
Government of West Bengal, Government Cinchona 
Plantation, Mungsong, West Bengal 

329. Burdw2.n University, Botany Department, Botanical 
Garden, Burdwan, West Bengal 

330. Narendera Narayan Park, Coach Behar - 736101, 
West Bengal 

331. Jatindra Mohan Park, Paikpura, Kolkatta, West 
Bengal 

332. Directorate of Cinchona & other Medicinal Plant. 
Government West Bengal, Government Cinchona 
Plantation, Mungpoo, Darjeeling - 734313. West 
Bengal 

333. Jh.el Meel Sagari Park, Salt Lake City, Kolkatta -
700019, Weat Bengal 

334. Botanical Survey of India Indian Botanical Garden, 
Charaka Udhyan, Central National Herbarium 
Building, Sibpur, Howra - 711103, Weat Bengal 

335. Subhas Sarobar Garden Complex, Kolkatta - 700010, 
West Bengal 

336. Birla Institute of Scientific Research, 78 Syed Amlr Ali 
Avenue, Kolkatta - 700019, West Bengal 
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337. Bldhan Sishu Udyog, 1 Bidhan Sishu Saranl, 
Kolkatta - 700054, West Bengal 

338. Victoria Memorial Garden, 1 Queen's Way, 
Kolkatta - 700073, West Bengal 

339. Bidhan Chandra Krlshl Vlswavldyalaya, Botanical 
Garden, North Bengal Campur, Cooch Behar -
736101, West Bengal 

• 
340. Botanical Survey of India, Indian Museum, Industrial 

Section, Economic Herbarium. 1 Sudder Street. 
Kolkatta - 700016, West Bengal 

341. Kolkatta University. Botany Department. 35 
Ballygunge Circular Road. Koikatta - 700019. West 
Bengal 

342. Regional Research Institute (Ayurvada). 14 Jagan-
nath Dutta Lane. Kolkatta - 700009, West Bengal 

343. School of Tropical Medicine. Chlttaranja Avenue, 
Kolkatta - 700073. West Bengal 

[English} 

Recovery of Arrea,. from 
DefIIuHlng Emp10,..8 

*247. SHRI VIJOY KRISHNA: 

SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleased to state: 

(a) whether many employers have defaulted In 
the payment of employer's contribution to Provident Fund 
(PF) and pension fund; 

(b) If so. the details thereof; 

(c) whether the Employees Provident Fund 
Organisation (EPFO) launched a recovery drive In this 
regard; 

(d) If so, whether this drive has not met with much 
success; 

(e) if so. the reason. therefore; and 

(f) the steps takenlbeing taken by the Govern-
ment to speed up recovery of arrears from defaulting 
employers? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): <a) and (b) As on 
31.3.2004. out of 370386, establishments covered under 
the EPF & MP Act. 1952. 52302 establishments were In 

default. There was a cumulative (from 1952 to 31.3.2004) 
default of Rs. 1862.80 crorel which Included:-

Provident Fund Rs. 1091.61 crores 

Pension Fund Rs. 408.79 crorel 

EDLI Fund Rs. 37.83 crores 

Penal Damages RI. 267.50 crore. 
Adm. & Inspection Charges - Rs. 57.07 crores 

The comparative position of the contributions collected 
and the default for the last five years Is given below: 

Year 

1999-00 

2000-01 

2001-02 

2002-03 

2003-04 

Contributions 
received 

(PF. Pension 
& EDLI) 

13418.46 

14500.41 

15790.77 

16334.60 

18473.88 

(Rs.in crores) 

Increase in % of Increase 
default in default 

during the 
year 

485.12 3.62 

125.80 0.87 

152.14 0.96 

175.55 1.07 

351.01 1.90 

Out of the total arrears of Rs. 1862.80 crores as on 
31.3.2004, an amount of Rs. 1321.49 crores (i.e. 70.94'% of 
the total arrears) was not Immediately realizable due to 
various constraints like stays given by various High Courts. 
establishments under liquidation. Installments granted, 
establishments under BIFR etc. The details are given below:-

SI. No. Reasons for not- NO.ofeases Amount 
immediately Involved 
realizable arrears (Rs. In crores) 

1. Stay by Courts 3892 711.24 

2. Under Liquidation 2088 142.95 

3. Others· 8992 467.30 

Total 14972 1321.49 

• 0Ihera Include InuJment flClllty. BIFR etc. 

As on 31.3.2004 there were 919 Public Sector 
Undertakings In default of Rs. 695.64 crores. Thus a meagre 
1.76 % defaulting establishments - which belo/'lg to Public 
Sector - account for more than 37.34% of the arrears. 

(c) to (e) EPFO launched lpecial drive for the recovery 
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of arrears and recovered an amount of As. 1832.70 crores 
during 2003-2004 which was 105% more than the recovery 
during the previous year. 

(As. in crores) 

Vear Amount due for Aecovered % 
recovery during the collection 

year 

1999-00 1684.63 626.33 37.18 

2000-01 1981.08 796.98 40.23 

2001-02 2194.77 858.53 39.12 

2002-03 2397.78 885.99 36.95 

2003-04 3695.50 1832.70 49.59 

During the period 1999-2004, EPFO has been able to 
recover As. 5000.53 crores which is 642% more than the 
amount recovered (As. 778.50 crores) during the previous 
nine years (1990-1999). 

In the Public Sector also this recovery drive has shown 
good results and during 2003-2004 the EPFO could recover 
As. 520.60 crores from the defaulting public sector 
undertakings. The comparative figures for the last three years 
in respect of Public Sector Undertakings are given below:-

(As.!n crores) 

Vear Total Aealized Closing 
workload during the year Balance 

2001-2002 

2002·2003 

2003-2004 

973.2 

906.05 

1216.24 

211.57 

299.01 

520.60 

CoercIve action. apln.t default.,..: 

761.65 

607.04 

695.64 

For recovery of outstanding dues EPFO initiates 
coercive actions. Due to the actions taken by the EPFO there 
has been a tremendous growth in the recovery of arrear 
dues. The details of coercive actions taken for recovery are 
given below:-

Vear Prosecution FIR flied 
filed uts. 1. u/s. 04081409 

Bank accounts 
attached 

Movable I immovable 
properties attached 

Arrests of 
defaulters 

2001-02 

2002-03 

2003-04 

6712 

2451 

2426 

oflPC 

570 

945 

1387 

During the year 2003-04, EPFO could achieve 
convictions in 2396 cases filed under section 14 of EPF & 
MP Act, 1952. 

(f) Steps taken I being taken for expeditious 
recovery of PF dues 

• 

• 

Strengthening the recovery machinery - an 
exclusive Directorate of Aecovery has been 
constituted at the Headquarters level to monitor 
assessment and recovery of dues. 

A special task force has been constituted at the 
Headquarters level to monitor the performance 
of Individual officers and regions. This task force 
is headed by the Central PF Commissioner duly 
assisted by the Addl. CPFC (Compliance) and 
Director (Aecovery). 

Similar task forces have been created at the 
Aegional Office level as well, headed by the 
Aegional PF Commissioner-I of the region for 
specially monitoring the recovery performance of 
individual officers. 

8301 

6390 

19278 

• 

• 

775 145 

609 144 

1001 121 

The field offices have been advised to speclaUy 
monitor the cases where recovery is not possible 
immediately due to litigation, liquidation etc., for 
exploring possibilities of converting the demand 
to realizable category. 

The cases of major defaulting establishment. are 
monitored by the Head Office and the list 
alongwlth the due. outstanding are put on the 
website of the organization. 

The compliance In respect of the top ten defaulters 
are closely watched by the Head office. Similarly 
the top ten defaulter. of the region are under clo .. 
scrutiny of the Regional PF Commissioner-I and 
the officer-In-charge respectively. 

The field office. have baen directed to have a 
special drive on recoVery during March, 2005 for 
realizing maximum amount towards outstanding 
due •. 
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[Translation] 

Marine Tourlam 

*248. SHRI SANTOSH KUMAR GANGWAR: Will the 
Minister of TOURISM be pleased to state: 

(a) whether the Government is contemplating to 
implement the Marine Tourism Shipping Policy to promote 
marine tourism; and 

(b) If so, the details thereof and if not, the reasons 
. therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and (b) 
A High Powered Committee has been set up by Ministry of 
Shipping in consultation with Ministry of Tourism to formulate 
a cruise shipping policy with the objective of making India a 
major cruise tourism destination for attracting the right 
segment of foreign cruise tourists and for popularizing cruise 
shipping with Indian tourists. 

Committe. on Linking of Rlv.r. 

*249. SHRIMATI JAYAPRADA: 

SHRI RAMDAS ATHAWALE: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Government has set up a high 
level committee on inter-linking of rivers, in place of the 
Task Force set up for the purpose earlier; 

(b) if so, the composition and terms of reference 
of the committee and by when the report is likely to be 
submitted to the Union Government; 

(c) whether any report about the study and 
consultations has been submitted by the out-golng task force; 
and 

(d) if so, the details 01 observations and 
recommendations made therein? 

THE MINISTER OF WATER RESOURCES (SHRI 
PRIYA RANJAN oASMUNSI): (a) and (b) Consequent upon 
winding up of the Task Force on Interlinking of Rivers (TF-
ILR) w.e.f. 31.2.2004, a Special Gell has been constituted to 
look after the residual routine work of the TF-ILR and for 
taking follow up action on the Interlinking of Rivers 
Programme under the Ministry of Water Resources (MOWR). 

Ministry of Water Resources has also constituted a 
Committee of Environmentalists, Social Scientists and other 
Experts under the Chairmanship of Secretary, Ministry of 
Water Resources with a view to make the process of 
proceeding on Interlinking of Rivers (ILR) consultative. The 
role of Committee is advisory in nature and it is required to 
render its advice to the Government from time to time on Its 
terms of reference. The Committee is not required to submit 
any report. 

The Composition and Terms of Reference of the 
Committee are given below: 

A. CompoSition 

1. Secretary, Ministry of Water Resources Chairman 
Govt. of India, New Delhi 

2. Secretary, Ministry of Social Justice & Member 
Empowerment, Government of India, 
New Delhi 

3. Secretary, Ministry of Environment & Member 
Forests, Govt. of India, New Delhi 

4. Chairman, Central Water 
Commission, Govt. ot India, 
New Delhi 

S. Shri Z. Hasan, Former Secretary 
(Ministry ot Water Resources), 
Government of India, Noida. 

6. Shri A.C. Kamraj, Chairman, 
NAWAD Council, Madurai, 
Tamil Nadu 

7. Shri P. Sen, Rtd. Member, 
Central Water Commission, Kolkata, 
West Bengal 

8. Shri Rajinder Singh, Noted 
Sociologist, Alwar, Rajasthan 

9. Dr. Mala Kapur Shankardass, 
Chairperson Development Welfare 
and Research Foundation (DWARF), 
New Delhi 

10. Or. Ashok Khosla, President, 
Development Alternatives, 
New Delhi 

11. Prot. M.N. Madhyastha, 
Environmentalist, Centre for 
Ecological & Environment Studies, 
Mangalore University, Karnataka 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 
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12. Director General, National Water 
Development Agency, New Delhi. 

B. Term. of Reference: 

Member-
Secretary 

The CommiHee will advise the Government on the 
following aspects of the proposed project. 

1 Environmental and socia-economic issues 
covered in the Term of Reference (TOR) for 
preparation of Detailed Project Reports (DPRs) 
finalised by the Task Force. 

2 Rehabilitation & ReseHlement package for the 
persons affected by ILR programme keeping in 
view the national R&R policy and structure of the 
agency for its implementation. 

3. Additional studies needed to be carried out, to 
address any other concerns in the ILR 
Programme. 

4. Impacts of proposed inter basin transfer of water 
links on settlements, occupations and other socio-
economic activities, while preparing the DPRs. 

5. Adoption of appropriate measures for optimum 
utilisation of transferred water especially in the 
water short basins while preparing the various 
DPRs. 

(c) and (d) The Task Force on Interlinking of Rivers 
(TF-ILR) has submitted its report in the form of Action 
Plan-I and Action Plan-II on 30th April 2003 and 16th April 
2004 respectively. The Task force in its report has made 
following observations and recommendations. 

1. TF-ILR has outlined the time schedule for 
completion of the Feasibility Studies, Detailed 
Project Reports, Estimated Cost, implementation 
schedule, concrete benefits and advantage of the 
Project. 

2. The TF-ILR has recommended that Detailed 
Project Report should be prepared in a Scientific 
manner and for this purpose Terms of Reference 
(ToR) has been chalked out by the Task Force for 
preparing Detailed Project Reports (DPRs). 

3. The Task Force has observed that persuading 
the States to agree to sign Memorandum of 
Understanding (MoUl for preparing DPRs for the 
proposed link proposals, is a time consuming 
activity. It has recommended that the process of 
achieving consensus among the States could be 

initiated with the meetings at the highest level 
and subsequently at the technical level to form a 
platform for achieving consensus. The meeting 
at Chief Minister level could be held at a final 
stage for signing of the agreement I MoU for 
preparing DPRs. 

4. The Task Force has observed that at the present 
juncture it is too early to persue the malter of 
Himalayan Component of Interlinking of Rivers 
programme with the neighbouring countries. The 
Task Force has observed that the Peninsular links 
are the right Component to begin with implemen-
tation of Interlinking of Rivers Programme. It has 
recommended that the Ken-Betwa link and 
Parbati-Kalisindh-Chambal link between Uttar 
Pradesh & Madhya Pradesh and Madhya 
Pradesh & Rajasthan respectively could be top 
priority links. 

5. The Task Force has proposed that funding should 
be through a combination of Private Participation, 
appropriate Pub/ic Private Partnership and Pure 
Public Funding. 

(English] 

Supply of Groundnut and Sesame Seeds 

-250. SHRIMATI JAYABEN B. THAKKAR: WiIIlhe 
Minister of AGRICULTURE be pleased to state: 

<a) whether the Union Government has received 
any request from State Governments for supply of Groundnut 
and Sesame aeeds; and 

(b) If so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) No 
request from State Governments for supply of Groundnut 
seeds for Kharif- 2005 has been received. However, the 
Government of India has received request from Government 
of Gujarat for permission for supply of Groundnut labeled 
seed of GG-2 and SB-11 as Kernels under the Block 
Demonstration Programme of Integrated Scheme on 
Oilseeds, Pulses, Oilpalm and Maize (ISOPOM) and for 
allowing distribution subsidy @ Rs.600/- per quintal on 
Groundnut labeled seed as Pods for a quantity of 13000 
quintals and as Kernels for a quantity of 7900 quintals. The 
Government of India have already given permission to 
Government of Gujarat on 1st March, 2005 on the above 
issues. 

No such request has been received for Sesame seeds. 
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[Translation] 

Milk Yield 

*251. SHRI RAKESH SINGH: 

SHRI M. SHIVANNA: 

Will the Mlni~ter of AGRICULTURE be pleased to state: 

(a) whether the Government Is aware of the fact 
that average milk yield per mifch animal In the country Is 
much lower than that of the World average; 

(b) if so, the reasons therefor; and 

(c) the steps being taken by the Government in 
this regard? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Yes Sir. The 
average milk yield of cattle in India is significantly lower 
than the world average. But the average milk yield of 
buffaloes in India is marginally higher than the World 
average. 

(b) Poor genetic quality (as evidenced by much 
higher proportion of indigenous cattle compared to crossbred 
and high yielding cattle) and inadequate availability of feed 
and fodder of nutritional value are the main reasons. 

(c) The Government of India is implementing the 
following schemes: 

IEngli,hj 

(i) National Project for Cattle and Buffalo 
breeding for genetic upgradation, 

(ii) Assistance to States for Control of Animal 
Diseases. 

(iii) Regional Forage Production and 
Demonstration. 

liv~ Central Fodder Seed Production Farm. 

Cv) Central Minikit Testing Programme. 

Protection of Domeetle Flah Induatry 

*252. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of AGRICULTURE be pleased to ltate: 

(a) whether the Government il aware that import 
of fish has severely affected the domeltic fish indultry; 

(b) If so. whether there Is a demand to take Iteps 
to protect the domestic fish industry; and 

Cc) if 80, the reaction of the Government thereto? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): Ca) The quantity 
of fish imported into the country is very insignificant and 
therefore It cannot be said to have severely affected domestic 
fish industry. 

(b) and (c) Certain representations have been received 
against import of fish. Adequate safeguards are In place to 
ensure that Interests of domestic fish indultry are protected. 

Land Aeforma 

*253. SHRI P. KARUNAKARAN: WIU the Minister of 
AGRICULTURE be pleased to state: 

Ca) whether the Government is monitoring land 
reforms in various States in the country; and 

(b) if so, the details thereof including the extent of 
land distributed to landless poor. State-wise? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Yes. Sir. The 
Government Is monitoring progress of ihe Implementation 
of Land Reforms Programmes, including distribution of land. 
through the Quarterly Progress Reports received from the 
State Governments as well aa by organizing conferences of 
Revenue Ministers/Secretaries of StateslUTs. 

(b) States are requested to fix annual targets for 
distribution of ceiling surplus land and to distribute the same 
to the landless rural poor. Statements showing the progress 
of distribution of ceilling surplus land. Bhoodan land and 
Government Wasteland are enclosed as statements-I, II and 
III respectively. 

""""'.nt., 
Showing the distribution of CeiU"l1 Surplus Land •• on 31st March, 2004 

(Area In acres) 

S.No. StatealUTs Area Declared Area Taken Area Dlstrtbuted Total No.of 
surplus possession to individual beneficiary beneficiaries 

2 3 4 5 6 

Andhra Pradesh 789.910 646,521 582.188 525.663 
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2 3 4 5 6 

2 Assam 613,405 575,337 545,875 445,862 

3 Bihar 415,447 390,752 306,964 379,528 

4 Gujarat 228,043 181,716 146,578 33,312 

5 Haryana 107,067 103,171 102,388 29,346 

6 Himachal Pradesh 316,556 304,895 6,167 6.25~ 

7 Jammu and Kashmir 455,575 450,000 450,000 450,000 

8 Karnataka 268,478 164,675 123,412 33,727 

9 Kerala 141.427 96,851 68.745 166,814 

10 Madhya Pradesh 298.763 260.323 186,942 74.705 

11 Maharashtra 708.098 650.031 613.965 135.301 

12 Manipur 1,830 1,685 1.682 1,258 

13 Orissa 180,301 168.035 158,030 141,155 

14 Punjab 223.115 105.858 104,257 28,582 

15 Rajasthan 611,912 570.290 463,547 82,441 

16 Tamil Nadu 202,795 194,118 183,670 145,608 

17 Tripura 1,995 1,944 1,598 1,424 

18 Uttar Pradesh 366,147 335,525 260,509 300,163 

19 Wast Bengal 1,394,180 1,304,185 1,088,445 2,759,791 

20 Dadra and 9.406 9,305 6 .. 851 3,353 
Nagar Haveli 

21 Delhi 1,132 394 394 654 

22 Pondicherry 2,326 1.286 1,070 1,464 

Total 7.335,908 6.496,897 5,403,277 5,746,410 

Statement-II 2 3 4 5 

Showing the Distribution of Bhoodan Land 4 Gujarat 0.34 0.27 0.07 
as on 31st March, 2004 5 Haryana 0.02 0.02 Nil 

(Area in Lakh Acres) 6 Himachal Neg. Neg. Neg. 

SI. No. States Donated DIstributed Balance Pradesh 

2 3 4 5 7 Jammu and Neg. Neg. Neg. 
Kashmir 

Andhra Pradesh 2.52 1.1 1.42 8 Kamataka 0.11 0.05 0.06 

2 Assam 0.01 0.01 Nil 9 Kerala 0.02 0.02 Nil 

3 Bih~r· 21.18 7.23 13.95 10 Madhya Pradesh # 1.72 1.41 0.31 
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11 Maharashtra 1.04 0.27 0.77 

12 Orissa 6.39 5.8 0.59 

13 Punjab 0.05 0.01 @0.04 

14 Rajasthan 1.15 1.14 0.01 

15 Tamil Nadu 0.24 0.21 0.03 

16 Uttar Pradesh "- 4.37 4.21 0.16 

17 West Bengal Neg. Neg. Neg. 

Total 39.16 21.75 17.41 

• Area nor l8ken poaMUIon. 

· Including JhaI1dIand 

• Including Chhatllagarh 

'" Including UltIIanchal 

S""menHU 

Showing the distribution of Government Wastelands 
as on 31 st March, 2004 

(Area In Lakh Acres) 

S.No. Name of State/UT Area Distributed 

2 3 

1. Andhra Pradesh 42.02 

2. Assam 5.89 

3. Bihar' 13.21 

4. Gujarat 13.81 

5. Haryana 0.00 

6 Himachal Pradesh 0.17 

7. Karnataka 13.72 

8. Kerala 4.57 

9. Madhya Pradesh 11 0.79 

10. Maharashtra 10.23 

11. Manipur 0.32 

12. Punjab 1.10 

13 Orissa 7.26 

14. Tamil Nadu 2.07 

1 2 3 

15. Tripura 1.32 

16. Uttar Pradesh @ 24.89 

17. West Bengal 4.32 

18. Goa 0.05 

19. Mizoram 0.74 

20. Rajasthan 0.93 

21. Delhi 0.06 

Total 147.47 

• Including .Iharkhand 
, Including Chhattlsgarh 
@ Including Uttaranchal 

MI .. ppropriatlon of Subeldy Fundi 

'254. SHRI ANANDRAO VITHOBA ADSUL: 

SHRI SUGRIB SINGH: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether there has been the cases of 
misappropriation of subsidy funds by several fertilizer 
companies in the country during each ~f the last three years; 

(b) if so, the details thereof, State-wise; 

(c) whether gross irregularities have been 
detected In the accounts of fertilizers sold to the farmers in 
such States; 

(d) If so, the details thereof; 

(e) whether any investigation has been made by 
the Government In this regard; 

(f) " so, the outcome thereof; 

(g) the extent of losses suffered by the Govern-
ment as a result thereof; and 

(h) the steps taken by the Government to check 
recurrence of such incidents in future? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(s) to (f) The year-wise details regarding misappropriationl 
wrongful claims brought to the notice of \heGovernment 
pertaining to sales made during the last three year by the 
fertilizer compani .. In the matter 01 drawal of concession 
under the Concession Scheme for decontrolled fertilizers 
arIJ givilln h the '):lclosed statement. 
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(g) In two cases out of the above referred three 
cases the allegations of misappropriation/irregularities with 
regard to concession claims could not be substantiated In 
the enquiry conducted through Technical Audit and 
Inspection Cell (TAC). AI regards extent of loss to the 
Government arising from the alleged mlsappropriatlonl 
Irregularities, If any, in such cases can be ascertained only 
after completion of Investigation. However, the amount of 
wrongful claim of concession so ascertained is recovered 
by the Government from pendinglfuture concession claims 
of the claimant. 

(h) In order to check wrongful claims and other 
malpractices in manufacturing and sale of decontrolled 
fertilizers, Government has taken further steps. The salient 
ones are:-

(i) To ensure that SSP units are Indeed using 
notified grades of rock phosphate, a 
Technical Audit and Inspection Cell (TAC) ... 
has been constituted to conduct Inspection 
of the SSP units. 

(II) Under the pre .. nt guidelines on Concession 
Scheme Issued on 5.8.2002, It is mandatory 
for the SSP units to undergo first time 
technical inspection by T AC. Only those 
units, which according to TAC, after taking 
into consideration the plant and infrastructure 
facilities, are capable of producing SSP 
meeting FCO norms, are eligible to claim 
concession. 

(iii) The periodical (six monthly) audit inspection 
of SSP units by TAC to check the use of 
notified grades of rock phosphate and 
production and sales of SSP is also 
mandatory for continuing under the Scheme. 

(iv) Government has entrusted to TAC the annual 
audit inspection of DAP and complex 
fertilizers manufacturing plants to check 
production and first point sale of fertilizer 
beginning 2001-02. 

Year Manufacturer Product Nature of complaint Outcome of inquiry 

2002-03 

2003-04 

2004-05 
up to 
28.2.2005 

TEDCO Granite 

Rama 
Phosphates 
Ltd. 

Madras 
Fertilizers Ltd. 

Nil 

SSP 

SSP 

Urea & 
Complex 
fertilizers 

Nil 

Protection at Mangrove Forest. 

-255. SHRI LAKSHMAN SINGH: 

SHRI JUAl ORAM: 

False purchase of rock and 
fictitious SSP production In 
Books, etc. for the years 2001-
02 and 2002-03. 

For the period 1.7.2001 to 
30.6.2002, the unit showed 
Inflated production of SSP 
and discrepancies in Its 
Annual Report figures. 

The allegations were not substantiated 
as rock purchase from RSMML was 
proved in the inquiry conducted 
through Technical Audit and Inspection 
Cell (TAC) set up under the aegis of 
Projects and Development India 
Limited in pursuance of guidelines on 
Concession Scheme dated 17.5.2001. 

The allegations were not substantiated 
by inquiry conducted through T AC. 

Intentionally claimed subsidy on The matter is still under investigation. 
sub-standard fertilizers. 

Nil Nil 

(a) whether the Government is aware of the 
increase In the destruction of mangrove forests In varloua 
coastal States; 

Will the Minister ot ENVIRONMENT AND FORESTS 
be pleased to state: 

(b) if so, the steps taken for the proper conser-
vation of the existing mangrove torest areas; 
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(c) whether there is any proposal to develop 
mangrove forests in the coastal States particularly which 
have been affected by Tsunami: and 

(d) if so, the details thereof? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI A. RAJA): (a) As per State of Forest Report, 2001 the 
area under mangroves is 4482 square Kms. This is less 
than the reported area of 4871 square Kms for the year 
1999. The main reasons for this decline in reported 
mangrove area are change in the methodology (digital 
interpretation) and scale of interpretation (1: 50,000) due to 
which small water bodies (creeks, straits etc.) and non-
mangrove areas (which earlier could not be delineated) 
could be detected and have been excluded from mangrove 
cover. These fragile ecosystems are under tremendous biotic 
pressure. 

(b) In order to protect and conserve the mangrove 
areas the Government has taken the following steps: 

Regulatory Mea.ure.: 

(i) The mangroves have been declared as category 
(i) areas under the Coastal Regulation Zone 
notification, 1991. These areas are accorded 
protection of highest order and no developmental 
activities are permitted except those permissible 
under the notification. 

(Ii) Mangroves located within the notified forest areas 
are also covered under the Indian Forest Act, 1927 
and Forest (Conservation) Act, 1980. 

Promotional Me8.ure.: 

Under the Mangrove Management Action Plan, 35 
mangrove areas in the country have been identified for 
intensive conservation and management. Rs 8.27 crore. 
have been released by the Union Government to conoerned 
Coastal States and Union Territories during 2002-03 and 
2003-04. 

(c) and (d) In order to aSlesl the damages caused to 
the coastal ecosystems Including the mangroves due to the 
recent Tsunami, the Ministry hal identified 9 premier 
scientific institutions to carry out a rapid usessment study 
based on the time seriel latellite imageries. The Reports 
from these agencies have been received which indicate 
destruction of coastal ecosystems Including mangrovel. A 
detailed action plan with regard to restoration of the.e 
ecosystems is required to be drawn up based on the findings 
of the rapid aasessment studies. 

Amendment In Indu.trial DI.pute. Act. 1847 

*256. SHRI GURUDAS DASGUPTA: 

SHRI MADHU GOUD YASKHI: 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleased to ltate: 

(a) whether the Government has any proposal for 
amending the Industrial Disputes Act, 1947; 

(b) if so, the details thereof; 

(c) whether some State Governments have also 
forwarded their suggestion for amendment in the said Act; 

(d) if so, the details thereof; and 

(e) the response of the Union Government 
thereon? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) No, Sir. At 
present, there is no such proposal to amend the Industrial 
Disputes Act, 1947. 

(c) Some proposals for carrying out ·State 
Amendments· to the industrial Disputes Act had been 
received. 

(d) and (e) The details are given in the statement 
enclosed. 

Statement 

S.No. Name of State 

2 

Amendment proposals received from State Government. for carrying 
State amendments to the Industrial Disputes Act, 1947. 

Gist of Amendment 
Proposal 

3 

Commentslviews of the 
Government 

Andhra Pradesh Andhra Prade.h Industrial 
Dispute. (Amendment) Bill, 
2002 
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(I) Section 20) - Excluding certain Not agreed. 
activities fonn the purview of the 
definition of 'Industry'. 

(ii) Section 25 A - Application of Not Agreed 
Section 25 C to 25 E 

(iii) Section 25 F- Enhancement of It was suggested to Increase 
retrenchment compensation from retrenchment compensation 
fifteen days to thirty five days. from the proposed 30 days 

to 45 days of average pay. 

(Iv) Section 25 FFA - Replacing of Not agreed. 
existing provisions of Section 25-FFA 
by lilcotporating broadly provisions 
laid down under Section 25 0 of the 
Industrial Disputes Act, 1947. 

(v) Omit Chapter V B of the Industrial It was suggested that Section 
Disputes Act, 1947 25 K be amended by raising 

the ceiling from 1 00 to 300 

(vi) Section 36 -Representation Not agreed 
of Parties 

2. GuJarat The Industrial Dispute. (GuJarat 
Amendment) Ordinance, 2003. 

(i) Section 2(k) - Industrial Dispute - Agreed 
To exclude the termination of the 
services of a workman from the 
definition of Industrial Dispute In 
accordance with the provisions of 
proposed new Chapter VD. 

(ii) Section 2(00) -Retrenchment - Agreed 
Termination of the services of I 
workman in an industrial establishment 
situated in the Special Economic 
Zonellndustrial Park excluded from 
the definition of Retrenchment. 

(iii) Clause 2(qa) - Agreed 
Termination - Insertion of definition 
of Termination. 

(iv) Insertion of New Chapter V D Agreed, subject to the 
condition that the scale of 
compensation in case of 
termination will be equivalent 
of 45 days of wages instead 
of 30 days salary for every 
completed year of service. 

3. Gujarat The GuJarat Industrial Park 
Ordinance, 2003. 
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Section 39 -Delegation of Powers - No objection 
Delegation of powers of Labour 
Commissioner to Development 
Commissioner. 

Section 13 - Application of It was suggested that instead 
Chapter VD of XIV of 1947 to of Insertion of Chapter VD 
Park-Insertion of New Chapter State Government may make 
V 0 in the Industrial Disputes suitable amendments in the 
Act, 1947 to Industrial Parks. existing provisions of the 

Industrial Disputes Act, 1947. 
The State Government may amend 
Section 25 F of the 10 Act, 1947 for 
enhancing the retrenchment 
compensation of average pay of 45 
days for every completed year of 
service instead of 15 days and 
Section 25 K be amended by raising 
the ceiling of workman from 1 00 to 
300. 

The State Government was advised to 
discuss the matter further with the 
Ministry of Labour on this amendment. 

4. Gujarat The Gujarat Specla' Economic 
Zone Ordinance, 2003. 

Section 38 - Delegation of Po..,. - Agreed 
Delegation of powers of labour 
Commissioner to Development 
Commissioner. 

Insertion of New Chapter V 0 Subject to the condition that 
in the Industrial Disputes in the scale of compensation in 
Act, 1947 to Special case of termination will be 
Economic Zones. equivalent of 45 days of 

wages instead of 30 days salary for 
every completed year of service. 

5. Andhra Pradesh The Andhra Prade.h Special 
Enclaves (Service Condition. and 
~ispute Re.olutlon) Ordinance, 2003. 

(I) Appoint, power. and Outle. of Agreed 
Authority - Appointment of an Authority 
to be called the Industrial Disputes 
Authority which will hear and decide 
the industrial disputes and the 
minimum wages claims arising 
in the Enclaves. 

(II) Section 18 -Persona on whom Agreed 
settlementl are binding - Applicability 
of Settlements 
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(iii) Powers of the authority to give This clause may be 
relief in case of discharge or substituted by the existing 
dismissal of workman. provisions given under 

Section 11 A of the 10Act 
1947. 

(Iv) Strikes, Lay-off and Ret,..nchment Suggested that no workman 
- Amendment in Sections 22& or union shall go on strike 
Section 23. without taking a strike ballot 

in which 51 % of the workman 
agree for strike 

(v) Section 25-C-lay-off and Rights of Agreed except Section 25 F. 
workman laid-off for compensation, 
Section 25-E- Workman not entitled to 
compensation in certain cases, 25-F-
Condition precedent to retrenchment of 
workman, Section 25 FF-Compensatlon 
of workman in case of transfer of 
undertakings, Section 25 G- Procedure 
for retrenchment, Section 25 FF A- 60 
days notice to be given of intention to 
close down any undertaking, Section 25 
FFF- Compensation to workman in cue 
of closing down of undertakings. 

6. Madhya Pradesh Indatrlal Disputes (Madhya Pl'lldesh 
Amendment) 8111 2003. 

Section 70 of 10 Act, 1947 - Raising Agreed 
the retirement age of Presiding Officers 
from 65 to 67. 

7. Madhya Pradesh Madhya Pl'lldesh 
Labour Law Amendment Bill, 2003. 

Non-Applicability of Not Agreed 
Chapter V B to industrial 
establishment located in SEZ 

8. Rajasthan The Industrial Dispute. (RaJa.than 
Amendment) Bill, 2004 

Insertion of new sub-section (I) Not Agreed 
after sub-section 1 of Section 2-A 
ofthe 10 Act, 1947. 

9. Maharashtra Industrial Disputes (Maharashtra 
Amendment) Bill, 2003. 

Insertion of a new Chapter II-C in Agreed, subject to the 
which provision for recognition of a modification that in Section 
union a sole bargaining agent in 90, subsection 2 Clause 3, 
any undertaking covered by the Act, Sub-Clause (8) for the word 
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rights and duties of recognized union, 
procedure of election by secret 

"appointment" the word 
"elected" shall be substituted 
and duration of period be 
amended from every year to 
once in three year. 

ballot and to provide provision 
to make rules to prescribe the 
procedure for investigation and 
resolution of allegation of unfair 
labour practices etc. 

10. Jharkhand The Industrial Disputes 
(Jharkhand Amendment) Bill. 
2003. 

The proposal of the State 
Government received on 18th 
February, 2005 are under 
examination. 

[Translation) 

Pending Proposals of PMOSY under Forest 
Conservation Act, 1980 

*257. SHRI BIR SINGH MAHATO: 

SHRIMANSUKHBHAID.VASAVA: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Forest (Conservation) Act, 1980 
is proving a hurdle in the way of Pradhan Mantri Gram Sadak 
Yojana (PMGSy); 

(b) if so, the number of such propolall lying 
pending for want of environmental clearance under the laid 
Act; 

(c) whether the Government has given any 
clearance in this regard; 

(d) if so, the details of the projects cleared during 
the last three years, State-wise; and 

(e) the steps taken by the Government to clear all 
the remaining projects under the said scheme without any 
further delay? 

THE MINISTER OF ENVIRONMENT AND FORESTS 
(SHRI A. RAJA): (a) No Sir. Forest (Conservation) Act, 1980, 
is a regulatory and not a prohibitory Act. Repair and 
maintenance of the roads existing prior to 1980 inaide forest 

areu, do not require permission under this Act. In case of 
National Parks! Sanctuaries, permislion of National Board 
of Wildlife Is required for such repair and maintenance. For 
widening of such roads, the permlSllon of Central 
Government ia required under the Act. The proposals under 
Pradhan Mantrl Gram Sadak Yojana (PMGSY) are dealt on 
priority balls under the Act. 

(b) Clearance of cales under Forest (Conser-
vation) Act, 1980, Is a continuous process, and at a particular 
point of time there is bound to be pendency of some cues. 
As per available Information, and as per laid down 
procedure prescribed under the Act and Rules, presently 
...,." proposals are under various ltageS of consideration, 
in the Regional Offices of this Ministry, located at Lucknow 
and Chandigarh. The list of these proposals given in the 
enclosed statement-I 

(c) Yes Sir. 

(d) The details of the project propolals under 
PMGSY cleared under Forest (Conlervation) Act, 1980 
during last three years (since 01-03-2002) are given in the 
enclosed statement-II. 

(e) Central Government hal prescribed a time 
limit of 60 days for itself for processing and taking decision 
on the proposal, under Forest (Conservation) Rules, 2003. 
To expedite the decisions on various propolals, the Ministry 
of Environment and Forests has prescribed fixed dates for 
monthly meetings of Forest Advisory Committee I State 
Advisory Groupl, for consideration of the proposals. 

S"".",.",-I 

Pending Proposal, of PMGSY under Fornt Con'tnVatfon Act. 1980 

S.No. Name of Proposal State Area In,ha. 

2 3 4 

1 Construction of Unk Road to Village Bargal Himachal Pradesh 1.0956 
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2 Construction of Brow to Poshn. Road upto Chakolt Himachal Pradesh 3.798 

3 Construction of Bhanuin Beothi - Konl Himachal Pradesh 3.62 
KIBehiRoad 

4 Construction of Sainj-Bara Bata Road Himachal Pradesh 0.70 

5 Construction of Patotha to Kurcena Dhar Road Himachal Pradesh 3.58 

6 Construction of Chhatrarl to Jantraa Road Himachal Pradesh 1.5841 

7 Construction of Shivpurl- Tlmll Marg Tehrl District Uttaranchal 16.055 

S,.,."..",-I, 
Approved Proposals of PMGSY under Forest Conservation Act, 1980 

(Propossls cleared since 01.03.2002) 

S.No. Name of Proposal State Area In ha. 

2 3 4 

Construction of Link Road from Gurgaon Haryana 0.0017 
Meharauli to Group Housing Complex Heritage City 

2 Construction of Road from Panchkula to Momi Haryana 0.0025 

3 Construction of Road from Khet Prall to Dudhgarh Haryana 0.728 

4 Construction of Road from Tlkkar to Brarat Haryana 1.34 

5 Construction of Road from Dhan to Thapll Haryana 6.58 

6 Construction of Jeepable Road from Dhir to Sinnuia Himachal Pradesh 0.06 

7 Construction 0' Mangla-Ohil-Bharain Road Himachal Pradesh 0.34 

8 Construction of Link Road to Village Ghai Forest Division Himachal Pradesh 0.635 

9 Construction 0' Badwar-Khanan Road Himachal Pradesh 0.9 

10 Construction of Pukhrl-Bhumani Road Himachal Pradesh 0.952 

11 Construction of 16 Mile-Sakrah Road Himachal Prad.sh 1.025 

12 Construction 0' Kui Chama Khadrala Road Himachal Pradesh 1.2 

13 Construction of Kuthan·Shannala Road Km 010-31500 Himachal Pradesh 1.227 

14 Construction of Link Road from Chari to Himachal Pradesh 1.9916 
Chamiara via Bhltlu 

15 Construction of Ghanwl-Klao Road Himachal Prad .. h 2.0028 

16 Construction of Pajldhar to Phancha Road Himachal Pradesh 2.1057 

17 Construction of Ridj·Gaila-Gatyanu Road Himachal Pradesh 2.112 

18 Construction of Sunda-Jagunl Road Himachal Pradesh 2.22 
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19 Construction of Link Road to Village Kiarad Himachal Pradesh 2.333 

20 Construction of Kateru-Slapper Road Himachal Pradesh 2.36 

21 Construction of Kotla-Bassi-Malot-Seul Road Himachal Pradesh 2.52 

22 Construction of Ganvl-Labana-Sadana Road Himachal Pradesh 2.7638 

23 Construction of Avera-Ghattu via Plpalhatti Road Himachal Pradesh 3.15 . 
24 Construction of Pujarh Saraindhar Road Himachal Pradesh 4.5 

25 Construction of Dholag-Malsoan In Johar Link Road Himachal Pradesh 4.9 

26 Construction of Brahmani-Kala-Juddu-Kalziar Road Himachal Pradesh 7.7 

27 Construction of Larot-Dodra-Kawar Road Himachal Pradesh 8.25 

28 Construction of Nana-Bandeni-Padder-Bassa- Himachal Pradesh 10.14 
Jole-Ghatnalu Road 

29 Construction of Thach-Khatinl Road Himachal Pradesh 11.079 

30 Construction of Link Road from NH 22 to Proposed Staff Himachal Pradesh 0.0632 
Ors.of Zoological Survey of India Solan Under PMGSY 

31 Link Road to Village Shalnu, Forest. Division Himachal Pradesh 0.092 
Under PMGSY 

32 Construction of Behal-Daokyar-Jabbal- Tapparlan Road Himachal Pradesh 0.135 
Km 0/0-121375 Forest Divn. Nalagarh Under PMGSY 

33 Construction of Makor-Chakki Road Nurpur Forest Himachal Pradesh 0.16 
Division Under PMGSY 

34 Link Road from Mecloac!ganj Bharamkot to Himachal Pradesh 0.207 
Lower Dharemkot Forest Division Under PMGSY 

35 Construction of Bangoura-Klalihatti-Kohbag- Himachal Pradesh 0.22 
Bastigunana Road Under PMGSY 

36 Construction of Dinka to Khanl Road Kms.010-31357 Himachal Pradesh 0.53 
Bharmour Division Under PMGSY 

37 Construction of Pujarll-Chalalla Road Forest Himachal Pradesh 0.6 
Division Rohru Under PMGSY 

38 Construction of Gandhi Gram to Kiarad Road Solan Forest Himachal Pradesh 0.63 
Division Under PMGSY 

39 Construction of Kasaullgaon Togunai Road Forest Himachal Pradesh 0.726 
Division Solan Under PMGSY 

40 Construction of Sial·Pasha-Shaeen Road at Kullu Himachal Pradesh 0.7669 
Under PMGSY 

41 Construction of Halonipul-Dahan Road Under PMGSY Himachal Pradesh 0.81 
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42 Construction of Link Road from Panjhal to Himachal Pradesh 0.85 
Chhali-Mehrag Forest Division Nahan Under PMGSY 

43 Construction of Megwa-Suin Road Forest Division Himachal Pradesh 0.86 
Renuka Under PMGSY 

44 Construction of Shulidhar-Shillan Road kms.0I0-21700 Himachal Pradesh 0.87 
Forest Division Rohru Under PMGSY 

45 Construction of Talyer-Pingla-Thona-Sarkaghat Himachal Pradesh 0.913 
Road., in Mandl Forest Division Under PMGSY 

46 Construction of Polan-Jakhbar Road, Road 0/0-2184, Himachal Pradesh 1 
Forest Division Nurpur Under PMGSY 

47 Construction of Jagatsukl to Bhanara Road Himachal Pradesh 1.0017 
Under PMGSY 

48 Construction of Kothl Jungle Malout Road Under PMGSY Himachal Pradesh 1.05 

49 Construction of Khanog-Gadasu-Punan Road Forest Himachal Pradesh 1.06 
Division Rampur Under PMGSY 

50 Construction of Sanjauli-Dhalll Bye Pas I Road, Km.O/O- Himachal Pradesh 1.087 
4/370, Forest Division Shimla Under PMGSY 

51 Extention of Road Nallah to Karkoh via Sraoun Himachal Pradelh 1.1074 
Khal.noo Kms. 0/0 -1410 Mandl Under PMGSY 

52 Construction of Bakhnaon-Deori-Chiterkoot Road Himachal Pradesh 1.2 
Forest Division Kullu Under PMGSY 

53 Construction of Chandi-Chiyan Road by HPPWD Forest Himachal Pradesh 1.437 
Division Kunihar Under PMGSY 

54 Construction of Patti-Sharmani Mata Viamal Kanta Road Himachal Pradesh 1.5255 
Km. 0/0-3/2n in Bharmour Division Under PMGSY 

55 Construction of Link Road from Sam bar Lohar to Village Himachal Pradesh 1.599 
Thatri Forest Division Dharamsala Under PMGSY 

56 Construction of Marika-Ghat-Sultanpur Road Himachal Pradesh 2.055 
Under PMGSY 

57 Construction of Road from Saichu to Chask, Forest Himachal Pradesh 2.228 
Dlvn.Pangi Under PMGSY 

58 Construction of Katahar to Gadanl Road Kullu Forest Himachal Pradesh 2.4807 
Division Under PMGSY 

59 Construction of Pharari to Kathi Kukki Road Under PMGSY Himachal Pradesh 2.4895 

60 Construction of Prem Nagar to Chandog Road Forest Himachal Pradesh 2.53 
Division Solan Under PMGSY 

61 Construction of Gohar-Slmadhar Road By HPPWD Himachal Pradesh 2.57 
Kms.1.030-10.0 Forest Division Nachan Under PMGSY 
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62 Construction of Purthl to Rai Road, Forest Division Pangi Himachal Pradesh 2.5744 
Under PMGSY 

63 Construction of Kharamukh-Surani Pass-Akju Road, Himachal Pradesh 2.8288 
Forest Division Bharmour Under PMGSY 

64 Construction of Kutiara-Majheen Road, Sh-5 Forest Himachal Pradesh 2.88 
Division Dehra Under PMGSY 

65 Cosntruction of Benchito Manjhihar Road Under PMGSY Himachal Pradesh 3.06 

66 Construction of Link Road to Village Dharogra from Himachal Pradesh 3.5031 
Malgipul Under PMGSY 

67 Construction of Banderu-Chell·Dhewa-Ghathulu Road Himachal Pradesh 3.676 
Forest Division Nurpur Under PMGSY 

68 Construction of Aoad from Bragh Toll to Village Himachal Pradesh 3.8501 
Bastoori Under PMGSY 

69 Construction of Road from Marog to Bamtaby HPPWD In Himachal Pradesh 4.443 
Forest Division Chopal Under PMGSY 

70 Construction of Biyuti-Gerola-Vilansa Jeepable Road Himachal Pradesh 4;7105 
Under PMGSY 

71 Construction of Kathlum-Gujrehara-Deots-Dh Road, Himachal Pradesh 5.95 
Forest Division Bilaspur Under PMGSY 

72 Construction of Dangar-Chona-Badhaghat Road Himachal Pradesh 6.8 
Km.O/0-1410 For.st Division Bllaspur Under PMGSY 

73 Construction of Road By Prime Ministers Road Project Madhya Pradesh 1.21 

74 Nalam Talapada Road Under PMGSY Orissa 0.4 

75 Construction of Bu~a-Tohara Road Under PMGSY Orissa 4.9978 

76 Approach Road to Ghurakar Under PMGSY Rajasthan 0.8175 

77 Construciton of Rural Connectivity Road from Sikkim 0.21 
Slklp to Palzer Road 3.0 Km Under PMGSY 

78 Construction of Rural Conectivlty Road from Kamrang Sikkim 0.604 
PWD Road to Kitchu Dumr. Under PMGSY 

79 Construction of Rural Connectivity Road from Sikklm 0.706 
Namphing Turning to Tshallamthang Junior 
High School Under PMGSY 

80 Construction of Link Road from Samdong to Slkkim 0.792 
Talam Under PMGSY 

81 Construction of Approach Road from Samlickt Slkklm 0.957 
Under PMGSY 

82 Construction of Rural Connectivity Road from Sikkim 1.4 
Sumbuk Lungchok SPWD Road to Gupti Via 
Mung Rang Under PMGSY 



89 Written Answers PHALGUNA 30, 1926 (SAKA) to Ouest/ons 90 

(English) 

Amendment of Minimum Wage. Act, 1948 

*258. SHAI IQBAL AHMED SAAADGI: Will the 
Minister of LABOUA AND EMPLOYMENT be pleased to 
state: 

(a) whether the Government has approved a 
proposal to amend ihe Minimum Wages Act, 1948 giving 
the power to periodically increase the wage ceiling on the 
basis of consumer price index; 

(b) if so, the other amendments being considered 
to be Incorporated with the proposed Bill; and 

(c) by when a final decision is likely to be taken in 
this regard? 

THE MINISTEA OF LABOUA AND EMPLOYMENT 
(SHAI K. CHANDAA SHEKHAA AAO): (a) to (c) At present 
the Government has no such proposal under consideration. 

Development of Horticulture 

*259. SHAI S. D. MANDLlK: 

SHAI SUAESH PAABHAKAA PRABHU: 

Will the Minister of AGAICUL TUAE be pIeued to state: 

(a) the assistance provided to each State for the 
development of Horticulture under Centrally Sponsored 
Schemes during the last three years and the current year, 
year-wise; 

(b) the criterta for allocation of such uslltance; 

(c) whether any action plan prepared by the 
Government for the development and promotion of 
Horticulture; and 

(d) If 10, the details thereof? 

THE MINISTEA OF AGAICUL TURE AND MINISTEA 
OF CONSUMEA AFFAIAS, FOOD AND PUBLIC 
DISTAIBUTION (SHAI SHAAAD PAWAA): (a) The Ministry 
of Agriculture Is Implementing two Centrally Sponsored 
Schemes under which alsistance is being provided for the 
development of horticulture. The Schemes are: 

(I) Macro Management in Agriculture-Supple-
mentation/Complementation of State Efforts 
through Work Plan. Under the Scheme, 
assistance is being provided for different 
aspects of agricultural development 
including horticulture. 

(iI) Technology Mission for Integrated Devatop-
ment of Horticulture In North Eastern States 
including Sikkim, Jammu & Kashmir, 
Himachal Pradesh and Uttaranchal (TMNE). 

The details of allocation for horticulture sector under 
the Schemes for the last three years and the current year Is 
given In the enclosed Itatement-I and II. 

(b) The allocation of funds under these schemes 
Is based on the potential for development of horticulture, 
available Infrastructure and capacity with the State 
implementing agencies and level of expenditure in the past. 

(c) and (d) The Government hal announced launching 
of a National Horticulture Mission for dealing holiatlcally 
with all aspecta of horticulture development, namely 
research, production and productivity, POlt harvest 
management, procesllng and marketing by adopting an end 
to end approach. 

s,.,.",.",·, 

S.No. 

2 

3 

State-wise Release of Funds for Horticulture under Centrally Sponsored Scheme on 
Macro Mansgement /n Agriculture 

State/UTa 2001-02 

2 3 

Andhra Pradesh 2340.00 

Bihar 0.00 

Jharkhand 0.00 

2002-03 

4 

1370.57 

0.00 

0.00 

2003-04 

5 

1323.35 

747.39 

95.00 

(AI. in Lakh) 

2004-05 

6 

1168.90 

500.00 

103.00 
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2 3 4 5 6 

4 Goa 549.90 447.00 106.00 101.25 

5 Gujarat 220.50 621.61 383.33 591.00 

6 Haryana 75.83 131.00 277.00 300.00 

7 Himachal Pradesh 595.66 537.22 483.53 0.00 

8 Jammu and Kashmir 300.00 277.77 505.83 91.81 

9 Karnataka 520.00 537.23 1500.55 1555.55 

10 Kerala 400.00 674.32 1059.75 2046.95 

11 Madhya Pradesh 2650.00 2000.00 444.44 600.00 

12 Chhattisgarh 767.92 1315.00 425.00 384.00 

13 Maharashtra 646.00 550.00 3890.00 2265.00 

14 Orissa 250.00 497.00 805.55 890.00 

15 Punjab 1353.00 3810.00 180.00 180.00 

16 Rajasthan 0.00 0.00 775.00 684.41 

17 Tamil Nadu 0.00 0.00 1890.00 916.00 

18 Uttar Pradesh 0.00 0.00 500.00 675.00 

19 Uttaranchal 0.00 0.00 250.00 24.00 

20 West Bengal 610.00 583.33 511.00 450.00 

21 Arunachal Pradesh 237.00 218.10 0.00 0.00 
'. 

22 Assam 626.86 575.00 0.00 0.00 

23 Manipur 0.00 0.00 0.00 0.00 

24 Mlzoram 1759.47 1802.08 0.00 0.00 

25 Meghalaya 0.00 50.00 2.50 0.00 

26 Nagaland 325.00 340.00 0.00 0.00 

27 Sikkim 160.74 227.00 0.00 0.00 

28 Tripura 500.00 440.00 0.00 0.00 

29 Chandigarh 0.00 0.00 0.00 0.00 

30 Dadra and Nagar Havel! 22.50 26.15 11.75 0.00 

31 Delhi 117.00 79.00 37.70 30.00 

32 Lakshadweep 0.00 72.50 49.00 0.00 

33 Pondicherry 129.13 0.00 35.00 35.00 

34 Daman and Diu 0.00 0.00 0.00 0.00 

35 Andaman and Ni~obar Islands 52.70 55.12 124.27 9.50 

Total 15209.21 17235.00 16412.94 13601.37 
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S,.tement-/1 
Stat .. wlse R"/eas,, of Funds for Horticulture under Technology Mission for Integrated Development of HottIcuIture In North Eastern 

Sta,.. including Slkklm, Jammu.nd K".hmir, Himachal Prad".h .nd l.JttManchaJ (TMNE). 

94 

(Rs. in lakhs) 

2001-02 2002-03 2003-04 2004-05 
(Allocation) (Release) 

A. Mini MIe8Ion ..J 
I. NE .tat .. including Slkkim 250.00 175.00 100.00 700.00 700.00 
2. Jammu and Kutvnlr 10U.00 100.00 100.00 
3. Himachal Prade,h 100.00 100.00 100.00 
4. Uttaranchal 100.00 100.00 154.00 
B. Mini MI •• lon - II 
1. Arunachal Pradesh 728.85 1099.00 1220.00 1500.00 1500.00 
2. Assam 611.12 1092.15 1400.00 1425.00 525.00 
3. Manlpur 487.03 685.00 638.00 1100.00 1100.00 
4. Meghalaya 625.71 775.60 850.00 1211.00 1211.00 
5. Mlzoram 508.95 1099.73 1089.00 1632.20 1632.00 
6. Nagaland 551.70 979.00 1256.00 1875.00 1467.30 
7. Slkklm 616.77 855.00 1000.00 1150.00 1099.83 
8. Trlpura 512.40 785.00 900.00 1012.80 1012.80 
9. Jammu and Kashmir 850.00 1450.00 1233.00 
10. Himachal Pradesh 650.00 1300.00 1300.00 
11. Uttaranchal 564.72 1300.00 975.00 
12. Technical Support! SFAC 

Service charges & other 
Project based proposals. 102.43 129.52 101.28 194.00 83.29 

. C. Mini MI .. lon • III 
1. NE states Including Slkkim 1380.98 1350.00 700.00 2750.00 1480.49 
2. Jammu and Kashmir 320.00 550.00 192.00 

Himachal Pradesh & Uttaranchal 
3. Jammu and Kashmir 178.50 

(Reconstruction Plan) 
D.Mlnl Mlulon - IV 
1. NE Stat .. including Sikklm 350.00 75.00 
2. Jammu and Kashmir, Himachal 100.00 550.00 120.00 

Pradesh & Uttaranchal 
3. Jammu and Kashmir, 

(Reconstruction Plan) 321.50 
Grand Total 6724.96 9100.00 11839.00 20000.00 16485.71 

New Tourllm Policy (d) If so, the details thereof; 

*260. SHRI M. P. VEERENDRA KUMAR: (e) whether the Government proposes to 

SHRI HITEN BARMAN: 
encourage medical tourism, adventure tourism, heritage 
tourism; and 

Will the Minister of TOURISM be pleased to state: C' (f) if so, the details thereof? 

(a) whether the Government proposes to initiate THE MiNISTER OF STATE OF THE ~NISTRY OF 
any New Tourism Policy in the country; TOURISM (SHRIMATI RENUKA CHOWDHU ): (a) and (b) 

(b) if so, the details thereof; 
The present National Tourism Policy was announced in the 
year 2002. This policy is subject to constant review and 

(c) whether there Is an increase In the inflow of change based on the prevailing domestic and international 
foreign tourists In India; tourism scenario. 
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(c) Yes, Sir. 

(d) An estimated 3.37 million foreign tourists 
visited India during the year 2004 compared to 2.73 million 
during 2003 showing an increale of about 23.5%. 

(e) and (f) Yes, Sir. Various initiatives have been taken 
by the Government in recent times to encourage medical 
tourism, adventure tourism and heritage tourism. Besides 
traditional system of medicine like Ayurveda, Yoga, 
Panch karma, Rejuvenation Therapy etc., India has world 
class medical doctors and state-of-the-art medical facilities 
which are available at much cheaper rates. In order to 
promote India as a Health Destination, a Task Force has 
been formed in Ministry of Health and Family Welfare which 
is looking into various issues. As regards heritage tourism, 
the Ministry of Tourism has launched an Awarene .. 
Campaign "Atithi Devo Bhavah" to promote and preserve 
heritage and culture specific tourism. The Incredible India 
campaign lays emphasis on heritage and monuments of 
India. Adventure tourism is also being promoted in a big 
way. A brochure has been brought out highlighting the places 
and facilities available in India for adventure sports like 
trekking, rock climbing, skiing, hand gliding, para gliding, 
river rafting, sailing and wind surfing, etc. which has been 
widely publicized through domestic and overseas tourism 
offices. 

Sclentlstaln Bureau of Indian Standarda 

2591. SHRI KULDEEP BISHNOI: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 
be pleased to state: 

(a) the number of scientists/technocrats presently 
working on senior positions in Bureau of Indian Standards 
(BIS); 

(b) whether the Government has received any 
recommendations regarding appointment of scientists/ 
technocrats as head of BIS; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government to appoint 
scientists/technocrats as Director-General or Assistant D.G. 
in BIS1 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICUL TURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASLiMUDDIN): (a) The number of 
scientists/technocrats presently working on senior positions 
in Bureau of Indian Standards (BIS) are as under:-

Scientist G (Additional Director '"' 2 
General) (Rs. 18400-500-22400) 

Scientist F (Rs. 16400-450-20000) 

Scientist E (Rs. 14300-400-18300) 

ToWI 

• 
• 

• 

39 

188 

228 

(b) and (c) Yes, Sir. Joint Parliamentary Committee on 
Peaticlde residues in and safety atandards for soft drinks, 
fruit juice and other beverages has recommended that BIS 
should be headed by an eminent scientist. 

(d) The vacant post of Director General, Bureau 
of Indian Standards has been advertised on 12th March, 
2005 in the Employment News and other leading national 
dailies in Hindi and English. The post has allo been 
circulated to all the scientific and technical organizations 
inviting applications of suitable candidates. The advertise-
ment has also been hosted on the websitea of BIS and 
Department of Consumer Affairs. There Is no post of Assistant 
D.G.in BIS. 

[Translation} 

Food Atl •• 

2592. SHRI BAPU HARI CHAURE: Will the Minister 
of FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Government is preparing any 
comprehensive food aU as so as to encourage food 
processing industries in the country; 

(b) if so, whether the Government has initiated 
any efforts to identify the areas engaged in the production of 
agro produces; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAY): (8) to (c) A data base on agrl produce is maintained 
by the Ministry of Agriculture and its subordinate agencies. 
To give a boost to the processing of agri produce the Ministry 
of Food Processing Industries assiata in the setting up / 
modernization / expansion of food processing units. 
Assistance in human resource development, research and 
development, quality control and infrastructure development 
for the food processing industries, is also provided. One of 
the major schemes of the Ministry namely viz., Food Park 
Scheme has been in operation for providing infrastructure 
support to food processing units in the food park area. Under 
the scheme so far 49 food parks have been sanctioned in 
different parts of the country. 

A Vision Document for promotion of food processing 
Industries has also been prepared to take this sector forward. 
In addition, State Governments have also been asked to 
have studies conducted in this sector 10 that they may also 
prepare their own action plan and formulate policies for the 
growth of food processing industries. 

(English} 
Tourism In N.E. 

2593. SHRI M. K. SUBBA: Will the Minister of 
TOURISM be pleased to state: 
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(a) whether there is any proposal for North 
Eastern States to have their own website to promote tourism; 

(b) if so, the reaction of the Government thereto: 
and 

(c) the major tourist attractions of each State 
indicating the number of foreign and domestic tourists who 
visited during 2002, 2003 and 20041 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) and (b) 
All States of North East except Manipur have set up their 
own websites. Ministry of Tourism, Government of India 

Name of State Important Tourist Attractions 

Arunachal Pradesh Bomdila, Tawan, Gompa (religious) 

Assam Kaziranga National Park, Sibsagar 

Manipur War Cemetery, Loktak lake 

Mizoram Aizwal, Champhai 

Meghalaya Shillong, Umiam Lake 

Nagaland War Cemetery, Aradura Hills (religious) 

Sikkim Gangtok, Monastery (religious) 

Tripura Rock Cuts at Una-Koti and Pilak, 

Fourteen Goddess Temple (religious) 

FIgures for the year 2004 are not available. 

[Translation] 

Production of Medicine. 

2594. SHRI GANESH SINGH: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the names of the Governmental and Non-
Governmental pharmaceutical companies engaged in 
production of medicines meant for human beings and 
animals in the country and have got ISO 9000 and 9002 
certificate, State-wise: and 

(b) the names of the companies which have their 
own laboratories? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 

provides financial assistance to the North Eastern Region 
including Sikkim for computerization including launching of 
the websites, with a view to enable online access to the 
tourists about information on the tourist attractions of the 
North Eastern States. 

Ministry of Tourism, Government of India has also 
launched a website www.incredibieindia.org which provides 
comprehensive information about tourist attractions in the 
country including the NE States. 

(c) Details of some of the important tourist 
attractions and the tourist arrival figures for the year 2002-
2003 are as under: 

Tourist Arrivals 
2002 2003 

Foreign Domestic Foreign Domestic 

187 4372 123 2195 

6409 1953915 6610 2156675 

221 89633 257 92923 

259 29417 279 35129 

3146 268609 6304 371953 

657 14263 743 5605 

8566 159342 11966 179661 

2602 260586 3196 257331 

(a) and (b) A large number of units manufacturing drugs and 
related items, both in the organized sector and in the small 
scale sector are operating in the country. However as per 
the Information available with the 0/0 Drugs Controller 
General of India, the details of Drug manufacturers working 
in the country, State-wise and in force as on November 2003 
is enclosed as Statement. Many of these companies have 
their own testing laboratories. Under the provisions of Drugs 
and Cosmetics Act, 1940 and Ruies there under, the 
responsibility for regulating manufacture and sale of drugs 
including monitoring their quality is primarily vested with 
the State Governments. Under Drugs and Cosmetics Act 
1940, Pharma companies have to comply with provisions of 
Good Manufacturing Practices (GMP) and ISO 9000 & 9002 
is not required under this Act. 
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Labour Law 

2595. SHRI BALESHWAR YADAV: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to stat.: 

(a) whether the Federation of Indian Chambers 
of Commerce and Industries have requested the 
Govemment to explore the possibilities of simplifying the 
Labour Laws of the country; and 

(b) 
regard? 

If so, the reaction of the Government in this 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Yes, Sir. 

(b) . Simplification of labour laws is a part of labour 
law reforms. The Government receives suggestions on 
labour law reforms from various quarters, which are 
deliberated with social partner. tor harmonizing the interests 
of all stakeholders. 

Land Eroalon 

2596. SHRI HARIKEWAL PRASAD: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether the people living near Sarjoo, 
Ghaggar, Naraiyani and Rapti rivers are facing loss of lives 
and properties due to land erosion by rivers; and 

(b) if so, the preventive measures taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Flood management being a State 
subject, the schemes for flood control are planned, funded 
and executed by the State Governments themselves as per 
their own priorities out of their State plan funds which are 
made available to them through Planning Commission. The 
assistance rendered by Central Government is technical, 
eatalytical and promotional in nature. All Ganga Basin States 
were asked to submit proposals of anti erosion schemes to 
Ganga Flood Control Commission (GFCC) for a Centrally 
Sponsored Scheme, ·Critical anti erosion works in Ganga 
Basin States· with central share of Rs.136.17 crore, which 
is under operation during 2004-07. Schemes on Rapti river, 
as proposed by State Government of Uttar Pradesh have 
already been approved by GFCC for inclusion in this 
scheme. 

As per policy of Uttar Pradesh Government, no 
measures are proposed to protect villages situated in the 
flood plain area by erosion of rivers by Uttar Pradesh 
Irrigation Department. However, District authorities and 
revenue department advise villagers situated in the flood 
plain areas to shift to safer areas. 

Improvement In Variety of Fruita 

2597. SHRI Y. G. MAHAJAN: 

SHRI HARIBHAU RATHOD: 

Will the Minister of AGRICULTURE be pleased to state: 

(a) wh.ther the Government propos.s to 
formulate any scheme for improvement in the variety of fruits, 
their marketing and processing in the country particularly in 
hilly areas; 

(b) if so, the detalls thereof; 

(c) the funds to be allocated for the purpose; and 

(d) the States where this scheme has been 
introduced in the first phase? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): <a) to (d) 
Recognizing the potential for development of horticulture 
including improvement in variety of fruit crops, Ministry of 
Agriculture, Government of India has already implementing 
a Centrally Sponsored Scheme "Technology Mission for 
Integrated Development of Horticulture in North Eastern 
States including Sikkim" since 2001-2002. The scheme has 
further extended to three other contiguous hilly States 
namely Jammu & Kashmir, Himachal Pradesh and 
Uttaranchal in 2003-04. The scheme is being implemented 
in a Mission Mode approach to address all the issues related 
to development of horticulture including improvement of 
variety of fruit crops and their marketing and processing 
through its four Mini Missions. Mini Mission-I, which relates 
to research is involved in development, refinement and 
demonstration of technologies, besides production and 
supply of nucleus seed and planting materials. Mini Mission-
II, which relates to production and productivity is involved in 
improving the production & productivity of horticultural crops 
through expansion of area, production of planting material, 
creation of irrigation facilities, infrastructure development 
for protected cultivation, adoption of organic farming and 
others. Mini Mission·III, which relates to marketing Involves 
creation of adequate infrastructure faciliti •• such as whole 
sale markets, rural primary markets, apni mandls and State 
grading laboratories, besides creation of infrastructure 
facilities for post harvest management such as cold storage 
units, refer vans, packaging and handling units. Mini Million· 
IV, which relates to processing is involved in promotion of 
processing of horticulture produce through establishment! 
upgradation of viable procelling units. 

The Mission is being implemented In eleven hilly 
States namely Arunachal Pradesh, Assam, Manlpur, 
Meghalaya, Mizoram, Nagaland, Sikkim, Tripura, Jammu 
and Kashmir, Himachal Pradesh and Uttaranohal. 

The details of funds released under the mi.sion since 
2001·02 are given in enclosed Statement. 
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St.t.ment 

Release of funds since inception of the Mission (2001-02) Including 
release of funds for the current year (2004-05) 

(Rs. in lakhs) 

2001-02 2002-03 2003-04 2004-05 

A. Mini 1II .. lon .. 

I. NE states including Sikkim 250.00 175.00 100.00 700.00 

2. Jammu and Kashmir 100.00 100.00 

3. Himachal Pradesh 100.00 100.00 

4. Uttaranchal 100.00 100.00 

B. Mini MI •• lon • II 

1. Arunachal Pradesh 728.85 1099.00 1220.00 1500.00 

2. Assam 611.12 1092.15 1400.00 525.00 

3. Manipur 487.03 685.00 638.00 1100.00 

4. Meghalaya 625.71 775.60 850.00 1211.00 

5. Mizoram 508.95 1099.73 1089.00 1632.20 

6. Nagaland 551.70 979.00 1256.00 1467.30 

7. Slkklm 616.77 855.00 1000.00 1099.83 

8. Trlpura 512.40 785.00 900.00 1012.80 

9. Jammu and Kashmir 650.00 1233.00 

10. Himachal Pradesh 650.00 1300.00 

11. Uttaranchal 564.72 975.00 

12. Technical Support! SFAC 

Service charges & other 

Project based proposals. 102.43 129.52 101.28 83.29 

C. MIni Mllalon ·111 

1. NE states Including Slkklm 1380.96 1350.00 700.00 1480.49 

2. Jammu and Kashmir, Himachal Pradesh 320.00 192.00 
and Uttaranchal 

3. Jammu and Kashmir (Reconstruction Plan) 178.50 

D.Mlnl MI •• 1on -IV 

1. NE States Including Sikklm 350.00 75.00 • • 
2. Jammu and Kashmir, Himachal Pradesh 100.00 120.00 

Uttaranchal 

3. Jammu and Kashmir (Reconstruction Plan) 32~.50 

Grand Total 6724.96 9100.00 11839.00 16485.71 

"Mlnlatry crt Food Procesalng Induslliel would implement Ita Icherne. from 10% lIIocation of Ita outlay. for ml~1ion programm ... The addVlcfna' 
requirement. H any. would be provided by the MiNion. 
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[English) 

Seed Crop Inlurano. Scheme 

2598. SHRI RAVICHANDRAN SIPPIPARAI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment has launched a pHot 
scheme on seed crop insurance; 

(b) if so, the details thereof alongwith the main 
features of the said scheme; 

(c) the States where this scheme has been 
introduced in the first phase; and 

(d) the efforts made by the Government to 
implement the scheme throughout the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINiSTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Yes, Sir. The 
scheme was launched in Rabi 1999. 

(b) The scheme was launched to provide financial 
security and income stability to the breeder/seed grower in 
the event of failure of seed crop and to strengthen confidence 
in the existing seed breeder/grower and stimulate 
participation of new breeder/grower to undertake seed 
production programme of newly released hybrid/improved 
varieties. 

Crops covered are Paddy, Wheat, Maize, Jowar, Bajra, 
Ragi, Gram, Redgram, Blackgram, Greengram, Pea, 
Groundnut, Soybean, Sunflower, Castor, Mustard, Cotton 
and Potato. 

The type of seed covered are breeder, foundation and 
certified seed. 

Risk coverage at field stage shall be 40% of sum 
insured if the crop falls within 45 days of sowing and 80% if 
the seed crop faHs after 45 days of sowing and until the crop 
is harvested. The seed produced, if failed to qualify as "Seed" 
shall have salvage value. The value of salvage ranges from 
20 to 40% for hybrids and 20 to 60% for other varieties. The 
salvage is applicable in case of losses at certification stage 
oniy. 

Premium rate for Wheat and Groundnut 2%, Sunflower 
2.5%, Paddy 3%, Jowar 3.5%, Gram, Red-gram, Cotton, 
Bajra, Soyabean and Maize 50/0. 

(c) and (d) The scheme was introduced in the State of 
Andhra Pradesh, Gujarat, Haryana, Karnataka, Madhya 
Pradesh, Maharashtra, Orissa, Punjab, Rajasthan and Uttar 
Pradesh in the first phase. However, the scheme did not 
pick up and it was not further promoted. 

ExtInction of Wildfowl. 

2599. SHRI DALPAT SINGH PARSTE: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) whether a Technical Committee of the Central 
Zoo Authority has sanctioned certain amount for breading 
and conservation programme for Red Jungle Fowls; 

(b) if so, the details of the amount so disbursed 
during the last three years and current year, State-wise; 

(c) 
of funds; 

the procedure adopted for such disbursement 

(d) whether a pictorial calendar has been 
released by the Government regarding endangered Indian 
Wildfowls which stated their extinction in India is due to 
hunting and loss of habitat; and 

(e) 
regard? 

if so, the remedial steps formulated in this 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes, Sir. 

(b) In the 40th Technical Committee Meeting held 
on 3rd January, 2005 the Central Zoo Authority has 
sanctioned an amount of Rs. 20.00 lakhs for construction of 
enclosure for Indian jungle fowl at Aizwal Zoo, Mizoram. In 
addition to that Sarahan Pheasantry in Himachal Pradesh 
has been sanctioned Rs. 79.00 lakhs for the different 
development works. 

(c) The amount will be given to concerned zoos 
in installments after signing of Memorandum of 
Understanding. 

(d) A pictorial calendar for the year 2005 has been 
brought out by Central Zoo Authority on Indian pheasants. 
The calendar did not provide any statement with regard to 
their extinction in India is due to hunting and loss of habitat. 

(e) Does not arise. 

Foralgn Direct .nv •• tment 
In Agriculture 

2600. SHRI M. P. VEERENDRA KUMAR: Will the 
Minister of AGRICULTURE be plealed to state: 

(a) whether the Govemment is planning to allow 
Foreign Direct Investment in agriculture; and 

(b) if so, the detalls thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 2 3 4 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) No, 3. 
Sir. Foreign Direct Investment Is not permiUed in Agriculture 

Jammu and Kaehmir 31 31 

Sector other than Tea Sector. Foreign Direct Investment is 4. Uttar Pradesh 61 56 
permlUed up to 100% in Tea Sector, including tea plant- 5. Himachal Pradesh 
atlons, with prior Government approval and subject to 

26 26 

following conditions: 6. Utt&ranchal 30 28 

(i) compulsory divestment of 26% equity in favour of 7. Punjab 9 4 
Indian partnerllndian public within a period of five 8. Bihar 9 6 
years; and 

(iI) Prior State Government approval required in case 9. Gujarat 15 14 

of any future land use change. 10. Jharkhand 27 26 

[Translation) 11. Maharashtra 41 39 

Afforestation Through Joint 12. Rajasthan 14 13 
Forelt Man.gement 

13. Tamil Nadu 32 30 
2601. SHRI JAI PRAKASH: Will the Minister of 

ENVIRONMENT AND FORESTS be pleased to state: 14. West Bengal 20 16 

(a) whether the Union Government has received 15. Andhr. Pradesh 32 28 
any proposal from various States including Uttar Pradesh 16. ChhaUisgarh 31 29 
during the lut three years for afforestation of the ravaged 
forest land through Joint Forest Management; 17. Goa 3 3 

(b) If so, the details thereof, State-wise; 18. Kamataka 45 38 

(c) the latest position of the said proposal; and 19. Kerala 25 14 

(d) the amount allocated, if any, for this purpose, 20. Madhya Pradesh 44 37 
State-wise? 

21. Arunachal Pradesh 16 13 
THE MINISTER OF STATE IN THE MINISTRY OF 

ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 22. Assam 28 24 
MEENA): (a) Yes, Sir. Project proposals under National 
Afforestation Programme (NAP) to regenerate degraded 

23. Manipur 13 12 

forest land through Joint Forest Management (JFM) have 24. Meghalaya 7 7 
been received from all States including UUar Pradesh. 25. Mizoram 30 19 

(b) and (c) State-wise details of project proposals 
26. Nagaland 18 16 received from States under NAP, and projects sanctioned 

are given In enclosed statement-I. 27. Slkklm 7 7 

(d) State-wise details of funds released under 28. Tripura 13 13 
NAP are given In enclosed statement-II. 

Total 672 592 
St.tement-I 

Number of FDA proposals received and sanctioned Statement-ll 

under National Afforestation Programme (NAP) State-wise funds released to FDA projects 
Scheme State-wise 

51. Name of No. of FDA No. of FDA 
(RsJn Cror.s) 

No. StatefUT Project Project 1. Andhra Pradesh 33.99 
proposals proposals 

2. ChhaUisgarh 34.41 received approved 

1 2 3 4 3. GuJarat 16.15 

1. Haryana 16 16 4. Haryana 35.03 

2. Orina 29 28 5. Himachal Pradesh 20.1 
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6. Jammu and Kashmir 17.76 {English} 

7. Karnataka 52.49 Schemel for Animal HUlbandry, 
8. Madhya Pradesh 54.58 Poultry and Fllhery 

9. Maharashtra 31.42 2602. SHRI ADHIR CHOWDHURY: Will the Minister 

10. Orissa 30.06 
of AGRICULTURE be pleased to state: 

11. Punjab 2.24 
(a) the details of schemes being implemented by 

the Government for animal husbandry, poultry and fi.heries 
12. Rajasthan 14.89 during the last three years: 

13. Tamil Nadu 37.18 (b) the total amount allocated for thetr implemen· 

14. Uttar Pradesh 66.66 
tatlon during the said period, State·wise; 

15. Uttaranchal 19.32 
(c) whether the Government has provided 

subsidy for these schemes; and 
16. Goa 0.64 

if so, the details thereof? (d) 
17. Jharkhand 17.87 

THE MINISTER OF STATE IN THE MINISTRY OF 
18. Bihar 4.31 AGRICULTURE AND MINISTER OF STATE IN THE 

19. Kerala 5.57 MINISTRY OF CONSUMER AFFAIRS, FOOO AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) The details 

20. West Bengal 13.84 of schemes being implemented by the Government for animal 

Total (Other States) 508.51 husbandry, poultry and filherle. are given in the encloSld 
statement. 

21. Arunachal Pradesh 9.41 
The Government does not make any State· (b) 

22. Alsam 13.66 wise allocation under any schlme relating to animal 

23. Manipur 12.96 husbandry, poultry and fisheries, However, funds are 
released to the State Governments on the baaia of 

24. Nagaland 22.75 availability of funds and viability of proposals received from 

25. Sikkim 14.19 them. A statement Indicating the scheme·wise allocation and 
expenditure during the last three years Is aI.o given at the 

26. Trlpura 11.42 statement. 

27. Mizoram 35.91 (c) and (d) Under the fishery schemes of "Development 

28. Meghalaya 2.45 of Inland Fisheries and Aquaculture" and ·Oevelopment of 
Marine fisheries, Infrastructure & Post Harvest Operations", 

Total (NE State.) 122.75 Rs.28.09 erore and Rs.29.89 crore have been provided by 

G. Total 631.26 
the Government as subsidy during the year 2002·03 and 
2003·04 respectively. 

St.tamant 

Allocation & Expenditure on Animal Husbandry, Poultry & Fishery Scheme. during the I.,t three ye." 
(Rs in Crore) 

2001·2002 2002·003 2003·04 

SI. No. Particulars BE Actual Expd. BE Actual Expd. BE Actual Expd. 

2 3 4 5 6 7 8 

Secretariat. Economic Servicl. 2.20 2.29 4.50 2.57 3.00 2.23 

n Animal Hu.bandry a Poultry Slctore 

National Project on Cattle & Buffalo Breeding 46.00 41.87 50.00 41.04 48.00 35.99 
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2 3 4 5 6 7 8 

2 National Rami Buck Production Programme 1.25 2.87 0.00 

3 Assistance to States for Integrated Piggery 2.00 2.65 0.00 0.00 
Development 

4 Assistance to State Poultryl Duck Farms 2.70 5.05 5.00 10.67 5.00 5.06 

5 Assistance to States for Feed & Fodder 3.00 1.58 0.00 3.42 3.50 2.00 
Development 

6 Assistance to States for Control of Animal Diseases 12.00 12.40 15.30 18.14 21.00 33.21 

7 FMD Control Programme 27.00 0.00 30.00 0.00 40.00 30.59 

8 Central Cattle Development Organisation 8.85 7.43 10.00 7.53 10.00 8.12 

9 Central Sheep Breeding Farm 1.50 1.31 1.48 1.15 1.50 1.15 

10 Central Poultry Development Organisation 5.71 4.51 6.00 4.82 4.00 4.79 

11 Central Fodder Development Organisation 4.53 5.18 6.00 6.56 7.00 6.71 

12 Directorate of Animal Health 10.00 4.66 3.50 5.95 9.50 5.69 

13 Professional Efficiency Development 6.00 6.30 3.20 2.76 2.50 2.19 

14 National Project on Ainderpest Eradication 13.00 10.67 12.00 10.69 7.00 8.88 

15 Improvement of Slaughter Houseal C.U.C 6.00 3.63 6.00 0.00 4.00 0.00 

16 Integrated Sample Survey 4.40 3.43 6.00 3.85 4.50 4.88 

17 Development of Pack Animals 0.30 0.21 0.00 0.00 

18 A.H. Extension Programme 2.00 1.05 0.00 0.00 

19 Strengthening of AH Division 0.00 0.00 0.00 0.00 

20 Project on Animal System 0.25 0.12 0.00 0.00 

21 Schemes completed! not approved 2.83 1.97 

22 Feed and Fodder Production Enhancement 1.00 0.00 0.10 0.00 
Programme 

23 Building Infrastructure for AH 0.50 0.00 0.00 0.00 

24 Conservation of Threatened Breeds 0.50 2.96 0.50 0.50 

25 Livestock Census 0.00 2.99 4.00 31.48 

26 LIvestock Insurance 0.00 

Total A H & Poultry Sector 156.49 114.92 158.48 125.38 172.10 181.20 

• Flaherlea Sector 

27 . Establishment of Fishing Harbours 14.00 11.54 12.00 10.72 7.00 5.45 

28 Development of Freshwater Aquaculture 14.00 11.67 19.00 11.12 15.00 10.05 
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2 3 4 5. 6 7 8 

29 Development of Marine Flsherie. 11.00 8.30 2.00 0.00 4.00 1.00 

30 National Welfare of Fishermen 22.00 20.34 19.00 16.95 20.00 18.84 

31 Fishery Survey of India 30.20 17.17 40.73 18.15 41.58 27.56 

32 Deep Sea Fishery 11.20 0.00 0.00 

33 Central Fisheries Nautical Institute 1.68 1.11 2.00 4.25 0.61 1.27 

34 Central Fisheries Coast Engineering Institute 1.18 0.69 0.30 0.30 0.10 0.25 

35 Integrated Fisheries Project 2.70 1.36 1.97 0.56 0.71 0.50 

36 Training & Extension 1.32 1.40 1.00 1.69 1.00 0.92 

37 Inland Fisheries Statistics 1.10 1.13 0.00 0.00 

38 Inland Capture Fisheries 1.00 0.87 2.00 0.00 1.00 0.00 

39 Development of Fisheries in Hill Region 1.00 4.00 0.00 0.00 

40 Assistance to Coast Guard 0.10 0.10 0.00 0.00 

41 Inland Fish Marketing 0.04 0.04 0.00 0.00 

42 Integrated Coastal Aquaculture 2.00 2.10 0.00 0.00 

43 Acqulsitlon/ Maintenance of Dredging Equipment 0.40 0.39 1.00 0.54 2.00 1.50 

44 World Bank Project on Shrimp Culture 0.14 0.09 0.00 0.00 

45 Utilisation of Inland Saline Soli 0.00 0.76 0.00 0.00 

46 Development of Waterlogged Areas Into 0.00 0.97 0.00 0.00 
Aquaculture Estate 

47 Strengthening of Database & Information 1.00 0.50 2.00 138 
Networking 

Total (Fisheries Sector) 103.88 84.03 102.00 75.98 95.00 68.72 

Grand Total (All schemes) 262.55 201.24 262.98 203.91 270.10 252.15 

Availability of Fish MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 

2803. SHRIMATI C. S. SUJATHA: win the Minister of DISTRIBUTION (SHRI KANTILAL BHURIA) : (a) Yes, Sir. 

AGRICULTURE be pleased to state: (b) Yes, a detailed .tudy Is propo.ed to be 

(a) whether the availability of fish has diminished 
conducted by India Council of Agriculture Research (ICAR) 
to understand the phenomenon. 

in the Arabian sea and Indian ocean after the Tsunami havoc; 
(c) Study proposed to be conducted are: 

(b) if so, whether any study has been conducted (i) Rapid assessment of the Impact of 
or proposed to be conducted to understand the phenomenon; Tsunami on the coral reef ecosystem 
and of Andamans. 

(c) if so, the details thereof? (ii) Impact of Tsunami on the socio-eco-

THE MINISTER OF STATE IN THE MINISTRY OF nomic conditions of communities in 

AGRICUL TURE AND MINISTER OF STATE IN THE peninsular India. 
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(iii) Impact of Tsunami on the coastal fish 
stocks. 

(iv) Impact assessment of Tsunami on the 
biodiversity of seagrass, seaweeds 
and mangroves of Andaman Islands. 

(v) Assessment of Tsunami impact on the 
coastal environment along the coasts 
of Tamil Nadu, Pondicherry & Kerala. 

(vi) Development of sustainable models of 
Fish Aggregating Devices and its role 
in reducing the impact of tidal waves. 

(vii) Assessment of post-tsunami microbial 
& chemical hazards of public health 
significance In seafoods. 

Awarene .. of Wlter Con .. rvltlon 

2604. SHRI HITEN BARMAN: 

SHRI SUBRATA BOSE: 

SHRI RANEN BARMAN: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Government is organizing training 
programme tor women about awareness on water 
conservation and management; and 

(b) if so, the details thereof and the number of 
trainees Imparted training during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Yes, Sir. This Ministry organizes mass 
awareness programmes with special reference to protection 
and conservation of ground water, artificial re-charge to 
ground wat.r and rain water harvesting. The target group 
for these programmes include, among others, women and 
girls. Further, during the year, 2003 which was celebrat.d 
by this Ministry as 'Fresh Water year' an awareness and 
training programme was also organized for women 
and. children. In all, during the past three years, around 
6300 women from different government/non-govern-
ment organisations, educational institutions etc. partici-
pated in th.s. programmes. 

(Trans/atlonl 
I, 

Production of F.ttlllz.fI 

2605. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) the detaUs of the policy formulated in regard 
to production of fertilizers by the Government during 2004-
05; 

(b) the position of foreign investment in the field 
of production of urea; 

(c) the details of production and consumption of 
urea at present in the country; 

(d) the extent of increase in the price of urea 
registered during 2004 along with reasons therefor; and 

(e) the steps being taken thereon? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) Production of fertilizers and payment of subsidyl 
concession to indigenous fertilizer manufacturing companies 
is regulated in terms of the provisions of the New Pricing 
Scheme for urea units and Concession Scheme on sale of 
decontrolled phosphatic and potassic fertilizers. 

(b) Madras Fertilizers Limited (MFL) Is the only 
urea mallufacturlng public sector enterprise under the 
administrative control of the Department of Fertilize,. where 
foreign Investment through equity participation exists. 
National Iranian Oil Company (NIOC) holds 25.77% of equity 
share capital of MFL amounting to RI. 41.52 crorel out of a 
total equity of Rs. 161.10 crore. Information relating to foreign 
Investment, If any, in respect of urea mlnufacturlng 
companies in the private sector is not maintained in the 
Department of Fertilizers. 

(c) The figures of production and consumption of 
urea during the last three years are given In the table below: 

(Lakh Metric Tonne) 

Year Production Consumption 

2001-02 191.73 199.17 

2002-03 187.27 184.93 

2003-04 192.00 197.67 

2004-05 (Eltimatecl) 201.73 208.00 

(d) and (e) Selling prices of fertilizers have not been 
increaHd linee 28.2.2002. A marginal incntase in Hlling 
prices of fertilizers announced on 28.2.2003 was withdrawn 
w.e.f 12.3.2003. 

{Englishl 

Lack of Storage SPIC' 

2606. SHRI TUKARAM GANPATRAO RENGE PATIL: 
Will the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 
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(a) whether after the last rabl crop a large quantity 
of procured wheat was left lying In the open due to lack of 
adequate Itorage capacity In various States partlcular1y In 
Maharashtra; 

(b) if 10, whether the Government has made 
adequate arrangements for the proper storage of wheat after 
the enluing rabl crop; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) As 
on 31.5.2004, only 15.151akh Mrs of foodgrains were stored 
by the FCI under Covered and Plinth (CAP) storage againlt 
148.491akh MTs under covered storage. In Maharashtra, no 
wheat stock was procured by the FCI during the last Rabl 
marketing leason. 

(b) and (c) As on 1-2-2005, FCI has a total storage 
capacity of 259.951akh MTI (covered and CAP) with a vacant 
space of 133.96 lakh MTs all over the country, which Is 
sufficient to meet the storage requirement of wheat to be 
procured in the ensuing Rabl marketing season. In Maha-

SI. No. Name of Unit 

2 

Uttar Prad •• h 

Asian Fert. 

2 Jubilant Organosys 

3 Khaltan Chemicals & 

Fertilisers (Sriniwas Chem) 

4 Mahadeo Fertilizers 

5 Natraj Organics 

6 Kashi Urvarak 

7 Dynatech 

8 Khaitan Fertilizers 

9 Shree Acids 

10 Duncan Industries Ltd. 

1999-00 

3 

3.67 

4.88 

2.44 

0 

2.36 

0.15 

0.75 

5.13 

2.31 

533.83 

2000-01 

4 

2.39 

5.58 

2.98 

1.12 

1.18 

0 

0 

1.85 

0.37 

683.42 

rashtra State, the FCI has 8.671akh MT. vacant apace (7.41 
lakh MTa covered and 1.26 Iakh Mfs CAP (Open), which Is 
adequate to meet the .torage requirement of foodgrain 
stocks. 

(Translation] 

Demand of Subaldy 

2607. SHRI RAMSWARooP KOLl: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to .tate: 

(a)' the details of subsidy provided to varlou. 
Fertilizer Companies in Ra;asthan, Madhya Pradesh and 
Uttar Pradesh during 1999-2002; and 

(b) the further .ublldy demanded by the fertilizer 
companies in those State. at pre.ent, company-wiN? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) and (b) The lubsidy/concelalonraieaHd 10 far agalnat 
year-wile lalel of fertilize,. for the period 1999-2000 to 
2004-05 to fertilizer manufacturing companlel located In 
the States of Rajasthan, Madhya Pradelh and Uttar Pradelh 
ia given In the encloled Itatement. 

Concession Paid 

2001-02 

5 

1.47 

7.99 

2.89 

0.42 

0.11 

0.05 

0 

0 

0.81 

312.19 

2002-03 

8 

1.84 

8.58 

1.14 

0.44 

0.02 

0.05 

0 

0 

0.41 

74.63 

2003-04 

7 

3.56 

7.81 

4.17 

0.31 

0.02 

0.02 

0 

0 

0 

0 

2004-05 

8 

1.94 

3.87 

3.01 

0 

0 

0 

0 

0 

0 

0 
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2 3 4 5 6 7 8 

11 IFFCO 1397.68 1361.42 1212.53 1671.24 1329.74 1421.3 

12 Hindalco (Indo-gulf) 271.24 260.68 116.82 197.48 106.28 181.56 

13 Oswal Chemicals 409.31 314.5 204.1 200.46 201.43 305.5 

14 Tata ChemicalS 439.17 374.03 248.99 219.04 175.88 294.41 

15 Awadh Fertilizers 0 0 0 0 0 0 

16 Brij Fertilizers 0 0 0 0 0 0 

17' Ganges Fert. & Chemicals Ltd. 0 0 0 0 0 0 

18 Giriraj Fertilizers 0 0 0 0 0 0 

19 Madan Madhav 0 0 0 0 0 0 

20 Om Fertilizers 0 0 0 0 0 0 

21 Trimurtee Fertilizers 2.31 0 0 0 0 0 

22 Shrl Durga Bansal 0 0 0 0 0 0 

23 Shaktl Fertilizersl 
Pacific Orgochem 1.02 0 0 0 0 0 

24 Ravi Pesticides 0.99 O· 0 0 0 0 

Madhya Pradesh 

Arihant Fertilizers & 0 1.27 0 0 0 0 
Chemicals Ltd. 

2 Asha Phosphates 1.56 1.9 0.27 0 0.07 0 

3 Khaitan Chemicals & 18.85 10.77 10.2 9.35 10.8 7.67 
Fertilizers 

4 Liberty Urvarak 0 0 0 0 0.87 2.28 

5 Madhya Bharat 0 0 0 0 0.12 0.33 
Phosphate 

6 Mexican Phosphates Ltd. 0.97 1.05 0.61 0 0 0 

7 MP Orgochem 1.01 0.75 0.34 0.09 0.02 0 

8 Rewati Mineral. & 0.14 0.14 0.05 0.09 0 0 
Chemicals 

9 Shreeji Phosphates Ltd. 0.54 1.34 1.91 0 0 0 

10 Madhuvan Chemicals & 0.08 0.01 0 0 0 0 
Fertilizers 

11 Unialkem Fertilizer. 0.15 0 0 0 0 0 
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2 3 4 5 6 7 8 

12 Mukteshwar Fertilizers 0.06 0.04 0.34 0.18 0.01 0 

13 Rama Phosphates 8.07 4.99 9.61 6.32 6.04 4.99 

14 Swastik Fertililers 1.03 0.45 1.26 1.44 1.31 0.42 

15 National Fertilizers 485.54 297.54 450.55 421.69 448.63 392.98 

16 Madhya Bharat Agro 0.37 0.83 0.74 0.40 0 0 
Products 

RaJa.than 

Arawalll Phosphate 0 0.45 0.35 1.06 1.53 0.93 

2 Arihant Phosphate 4.13 0.33 2.36 2.08 1.85 0.49 

3 Bohra Industries 0 0.13 5.1 5.71 4.37 0.65 

4 DMCC 31.98 22.17 16.77 16.73 10.53 3.48 

5 Gayatri Spinners 1.53 0.39 0.51 0.64 0.74 0.47 

6 Harshwardhan Chemicals & 0.54 0.09 0 0 0 0 
Fertilizers Ltd. 

7 Liberty Phosphate 4.72 6.44 15.14 13.36 14.84 7.94 

8 Mallglam Phosphate 0 0 0.66 0.5 0.17 0.15 

9. Pram Sakhl Fertilizers 0 0.55 1.11 1.46 1.75 0.96 

10 Rama Phosphates 7.37 3.2 4.72 3.62 3.71 1.65 

11 Sadhana Phosphates 4.19 3.76 3.54 0.58 0.82 0.17 

• 12 Shri Ganapati 0 0.08 0.2 0.06 0.04 0 

13 Shurvi Color 0.87 0.45 0.3 0.37 0.3 0.26 

14 TEDCO Granite 7.12 1.74 0.69 0.01 2.05 1.18 

15 Chambal Fertilizers 642.73 934.44 933.13 812.04 848.99 929.06 

16 Sriram Fertilizers 222.32 278.32 198.11 219.41 299.37 227.31 

Food Proc ••• lng Intra.tructur. THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 

2608. SHRI ATIO AHAMAD: Will the Minister of FOOD SAHAY): <a) and (b) India il the second largest producer of 

PROCESSING INDUSTRIES be pleased to state: Fruit and vegetables In the world and adequate for 
processing infrastructur. il required all over the country for 

(a) whether the Govemment has identified certain handling and utilization of the produce. The Ministry of Food 

districts which produce fruits and vegetable in large quantum Processing Industries provides financial atllstance for 

with a view to provide them food processing infrastructure; overall development of the Food Processing Industry 

and inclurling for creation of Food Procesling Infrastructure. The 
Ministry does not set up Food Processing Unlta/lnfrastructure 

(b) if so, the details thereof, State-wise? on Its own. 
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Ministry of Food Processing Industries has approved 25 Maharashtra Village Sngvi, Taluka; 
for financial assistance to 49 Food Parks for providing Khandala,Dlstt. Sawa 
common infrastructural facilities for food proceSling 
industries. A list of food parks approved, State wise, is given 26 Maharastra Palus, Distt. Sangli 
In the enclosed statement. 

27 Manlpur Lamphelpat, Imphal 
St.tement 

28 Manipur Ukhrul Dlstt. 
List of Food Paries Approved for Aulstance by 

Ministry of Food Processing Industries 29 Mizoram Chhingchip 

Andhra Pradesh Chlttoor 30 Orissa Khurda 

2 Assam Chaygaon, Distt. Kamrup 31 Punjab Sirhind, Distt. Fatehgarh 
Sahib 

3 Bihar Hajlpur, District Vaishali 

4 Chhattisgarh Viii: Teadesara, District 
32 Rajasthan Ranpur, Distt., Kota 

Rajnandgaon 33 Rajasthan Boranada, District • 

5 Haryana Saha, Ambala Jodhpur 

6 Haryana Ral, Sonipat 34 Rajasthan Sri Ganganagar 

7 Jammu and Kashmir Khunmoh, Srinagar 35 Tamil Nadu Vlrudhunagar 

8 Jammu and Kashmir Jammu 36 Tamil Nadu Nilakottai Ind. Estate, 
Dindigul Distt. 

9 Jammu and Kashmir Spore, Baramulla 
37 Tripura Bodhjungnagar, West 

10 Karnataka Kolar Tripur. 

11 Karnataka Bagalkot 38 Uttar Pradesh Gh.,iabad 

12 Kamataka Jevargi 
39 Uttar Pradesh Kursl Road, Barabanki 

13 Kerala Distt. MaUapuram 
40 Uttar Pradesh Varanasl 

14 Kerala Aroor, Alappuzha 
41 Uttar Pradesh Village Kishallpur, DisH. 

15 Kerala Mazhuvannur Saharanpur 

16 Madhya Pradesh Mandsaur 42 Uttar Pradesh Shahajanwa, Gorakhpur 

17 Madhya Pradesh Nimrani, Distt. Khargone 43 West Bengal Dankuni, Distt. Hooghly 

18 Madhya Pradesh Hoshangabad 44 West Bengal Mouza Chugaria, 24 

19 Madhya Pradesh Borgaon, Distt. Paraganas (South) 

Chhlndwara 45 West Bengal Haldla, District Midnapore 
20 Madhya Pradesh Malanpur Ghirongl District 

West Bengal Sultanpur, South 24 Bhind (M.P.) 46 
Parganas 

21 Madhya Pradesh Maneri DisH. Mandla 
47 West Bengal Maida 

22 Mahar.shtra Butibori, Nagpur 
48 West Bengal Shankarapur, Dist. Purba 

23 Maharashtra Vlnchur, Dlstt. Nashlk Medinlpur 

24 Maharashtra Mouzs Gumthala, Nagpur 49 West Bengal Sankhrail, Howrah 
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Tl1Ilnln" of People Unked to Tourism 

2609. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: 

SHRt ANANTH KUMAR: 

Will the Minister of TOURISM be pleased to state: 

(a) whether the Government is implementing any 
programme to impart training on hospitality to the people 
who are linked to tourism industry; 

(b) if so, the details thereof; and 

(c) the expenditure likely to be incurred therein? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and (b) 
There are 21 Central Government sponsored Institutes of 
Hotel Management Catering Technology and Applied 
Nutrition offering specialised courses in Hotel Management 
and Catering Technology i.e. M.Sc. Hospitality 
Administration, B.Sc. Hospitality and Hotel Administration; 
Post Graduate Diploma and other certificate courses. Indian 
Institute of Tourism & Travel Management (/ITTM) an 
autonomous Institute under the administrative control of this 
Ministry also offers academic opportunities to graduates and 
undergraduates directly and in collaboration with other 
reputed national and international institutes. The regular 
courses are offered to fresh graduates in pursuing their 
successful career in holiday and leisure management 
covering travel industries, tour operations, air cargo, 
Interpretation etc. Besides these, the Ministry of Tourism is 
conducting training programme for the tourism service 
providers In the un-organised/organised sector viz. Taxi 
drivers, police personnel, auto drivers, dhaba staff, 
immigration staff and security personnel at airports, 
unapproved and approved guides, coolies etc., under the 
'Capacity Building for Service Providers' (CBSP) scheme. 
This scheme Is being Implemented all over India. 

In the seven cities i.e. Deihl, Jaipur, Agra, Mumbal, 
Au rangabad , Goa and Hyderabad a campaign titled "Atithi 
Devo Bhavah" has also been launched by Ministry of Tourism 
during the year 2004-2005. 'Atithi Devo Bhavah' is an Social 
Awareness Campaign aimed at providing the Inbound tourist 
with a sense of being welcomed by and to the country. The 
campaign targets the general public as a whole, while 
focusing mainly on the stakeholders of the tourism Industry. 
The main components of the campaign are training and 
orientation to taxi drivers, guides, immigration officers, tourist 
police and other personnel directly Interacting with the 
tourists, while simultaneously creating a brand equity for 
the trained persons. "Atlthi Devo Bhavah" involves 
Sensitisation, Screening, Induction, Training & Orientation, 
Certification and Feedback of key stakeholders of the 

Tourism industry In India. Approximately 26,300 stake-
holders which include taxi drivers, porters, security staff, 
immigration & custom staff, railway employees have been 
trained. 

(c) The budget provision of Rupees three 
hundred lakhs for the CBSP Scheme and Rupees four 
hundred ninety seven lakhs for the Atithi Devo Bhavah 
Campaign respectively have been made during the current 
financial year. 

New AttorestGtlon Policy 

2610. SHRtMATI KAlPANA RAMESH NARHIRE: 
Will the Minister of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the Government has implemented 
any fresh policy to encourage afforestation in the country; 

(b) if so, the names of States where said policy 
has been implemented indicating the amount allocated to 
them thereunder; 

(c) if not, whether the Government proposes to 
formulate such policy in future; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHAI NAMO NARAIN 
MEENA): (a) Ministry of Environment and Forests has 
launched the National Afforestation Programme (NAP) 
during Tenth Five Year Plan for regeneration of degraded 
forest lands and lands adjoining forest areas in the country. 
Participation of local people is an integral component of this 
programme. The programme is being implemented through 
two-tier decentralised mechanism of Forest Development 
Agency (FDA) set up at Territorial Forest Division level and 
Joint Forest Management Committee (JFMC) at village level. 

(b) State-wise details of funds released under 
NAP are given in the enclosed statement. 

(c) and (d) Do not arise. 

St.tement 
New Afforestation Po/icy 

State wise funds released to FDA projects. 

(Rs. In Crores) 

Andhra Pradesh 33.99 

2 Chhattisgam 34.41 

3 Gularat 16.15 

4 Haryana. __________________________ 35_._03_ 
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~ 

5 Himachal Pradesh 20.1 [Eng/ish] 
" 

6 Jammu and Kashmir 17.76 Utlllution of Central Allocation 
7 Kamataka 52.49 

2611. SHRI SURESH PRABHAKAR PRABHU: Will 
8 Madhya Pradesh 54.58 the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 

9 Maharashtra 31.42 DISTRIBUTION be pleased to state: 

10 Orissa 30.06 (a> whether the foodgrains off-take under PubUc 

11 Punjab 2.24 
Distribution System (PDS) has increased In some States 
during the last three years; 

12 Rajasthan 14.89 
(b) If so, the details thereof, State-wise and year-

13 Tamil Nadu 37.18 wise; 
14 Uttar Pradesh 66.66 (c) the States that have failed to fully utilise central 
15 Uttaranchal 19.32 allocation for PDS during the last three years, State-wise; 

16 Goa 0.64 and 

17 Jharkhand 17.87 (d) the number of retail out lets added to PDS 

18 Bihar 4.31 
during the last year, State-wise? 

19 Kerala 5.57 THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

20 West Bengal 13.84 MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
Total (Other States) 508.51 DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) and 

21 Arunachal Pradesh 9.41 
(b) The offtake of foodgralns under Targetted Public 
Distribution System (TPDS) has Increased In respect of 

22 Assam 13.66 almost all States during the last three years. The statefUT-

23 Manipur 12.96 
wise details of offtake 0' 'oodgralns (Wheat and Rice) under 
P.D.S. during the year 2001-02 to 2003-04 are given in the 

24 Nagaland 22.75 enclosed statement-I. 

25 Sikkim 14.19 (c) The allocation and off-take of foodgralns under 

26 Tripura 11.42 TPDS and Percentage utilisation of foodgrains by each State 
under each of the three categories viz. Below Poverty Une 

27 Mizoram 35.91 (BPL). Above Poverty Line (APL) and Antyodaya Anna Yojana 
28 Meghalaya 2.45 (MY), during last three years is given in enclosed statement 

II to IV. 
Total (NE States) 122.75 

G. Total 631.26 (d) The State-wise number of retail outlets added 
during 2003-04 is mentioned in the enclosad Itatement V. 

Sr.tement-l 

Offtake of Rice & Wheat for the year 2001-02 to 2003-04 (P) Under TPDS 

(In '000 Tonnes) 

OFFTAKE 

51. No. S ... eslUTs 2001-02 2002-03 ~OO3-04 

2 3 4 5 

Andhra Pradesh 1735.40 2026.101 2084.179 

2 Arunachal Pradesh 51.32 78.972 95.628 
~----~--
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2 3 4 5 

3 Assam 573.65 1050.328 1084.048 

4 Bihar 487.68 775.754 1015.091 

5 ChhaHisgarh 267.82 92.402 679.514 

6 Delhi 114.25 287 524.951 

7 Goa 9.83 15.354 14.33 

8 Gujarat 504.90 538.917 670.69 

9 Haryana 94.00 268.677 373.217 

10 Himachal Pradesh 166.08 • 195.968 279.265 

11 Jammu and Kashmir 345.21 498.084 558.245 

12 Jharkhand 298.32 339.475 448.195 

13 Karnataka 1330.33 1834.684 2084.413 

14 Kerala 552.54 597.623 694.716 

15 Madhya Pradeih 762.93 1266.548 1397.86 

16 Maharasntra 1400.59 1768.241 2000.008 

17 Manipur 26.20 59.07 73.5 

18 . Megha/aya 56.94 84.376 101.062 

19 Mlzoram 47.14 75.388 79.723 

20 Nagaland 48.42 77.277 118.611 

21 Orissa 587.51 606.564 991.086 

22 Punjab 54.01 113.929 153.076 

23 Rajasthan 672.77 932.65 900.812 

24 Sikkim 19.09 26.169 31.438 

25 Tamil Nadu 1065.51 1625.557 2322.977 

26 Tripura 86.26 146.637 155.181 

27 Uttar Pradesh 1404.37 3079.394 2939.313 

28 Uttaranchal 0.00 121.378 194.875 

29 West Bengal 768.47 1435.586 1911.909 

30 Andaman and Nicobar 16.99 22.806 21.127 
Islands 

31 Chandlgarh 0.42 2.388 1.518 

32 Dadra and Nagar Havell 4.72 4.997 4.773 

33 Daman and Diu 0.42 0.648 1.136 

34 Lakshadweep 3.00 2.65 2.85 

35 Pondicherry 9.85 14.6 21.629 

Total 13566.92 20066.192 23930.946 
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Sflltement-l' 

Allocation and'Offtake of RIce & Wheat for the year 2001-2002 (P) under TPDS 

(In '000 Tonnes) 

Allotment Offtake '" Offtake 

Sl Statts/UTI BPL APt. MY Tc:aI BPl APl MY Total 8Pl APt MY Tatal 
No. 

2 3 4 5 6 7 8 9 10 11 12 13 14 

Andhra 1470.96 1591.68 186.84 1248.48 972.35 571.53 191.52 1735.40 86.10 35.91 102.51 53.41 

Pradesh 

2 Arunachal 27.02 76.68 1.13 104.84 26.72 23.86 0.74 51.32 98.88 31.12 85.26 48.95 

Pradesh 

3 Assam 515.06 434.88 28.15 978.09 429.83 115.31 28.52 573.65 83.45 26.51 101.29 58.65 

4 Bitw 1820.87 174.34 150.00 2145.21 378.11 1.01 108.55 487.88 2O.n 0.58 72.37 22.73 

5 ChhattiIgam 383.35 101.11 86.22 580.68 181.94 2.00 n.88 261.82 47.78 1.98 90.33 46.12 

6 0eIhi 114.17 576.84 2.40 693.41 86.76 26.30 1.20 114.25 76.00 4.56 49.79 16.48 

7 Goa 8.85 63.12 0.98 73.95 3.54 5.56 0.73 9.83 35.93 8.81 74.97 13.29 

8 Gujarst 869.54 570.00 61.75 1501.29 444.18 3.97 56.75 504.90 51.08 0.70 91.89 33.63 

8 Haryana 182.54 8.84 27.35 218.53 71.35 0.00 22.86 94.00 39.09 0.00 82.85 43.02 

10 Himachal 248.24 101.16 23.62 373.01 133.73 9.26 23.09 168.08 53.87 9.15 97.78 44.52 
Pradesh 

11 Jammu and 161.76 238.44 25.41 415.61 162.51 175.44 7.27 345.21 107.08 73.58 28.60 83.06 
Kuhmlr 

12 Jhatkhand 567.49 83.28 91.63 722.39 229.06 6.47 62.79 298.32 40.36 10.23 68.53 41.30 

13 Klmataka 807.72 555.00 14.11 1446.83, 798.87 450.66 'ao.80 1330.33 98.90 81.20 96.06 91.95 

14 K .... 37".96 1828.08 71.46 2274.50 371.49 119.54 61.51 552.54 99.08 8.54 '88.07 24.28 

16 Madhya 815.98 174.89 188.72 1350.59 582.27 7.10 173.56 762.93 59.05 4.06 91.48 56.49 
PrMt.sh 
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2 3 4 5 6 7 8 9 10 11 12 13 14 

18 Maharaahtr.2096.21 785.12 267.86 3121U9 1182.91 3.31 234.37 1400.59 55.48 0.43 87.50 44.76 

17 Manlpur 35.14 54.84 1.91 91.39 25.46 0.00 0.74 26.20 72.45 0.00 38.66 28.51 

18 Meghalay. 44.24 126.36 3.52 174.12 43.28 10.85 2.81 56.94 97.83 8.58 80.00 32.70 

19 Mlloram 16.46 93.84 3.16 113.46 16.17 27.82 3.16 47.14 98.22 29.64 100.00 41.55 

20 Nagaland 30.12 122.04 2.84 155.00 30.12 15.46 2.84 48.42 100.00 12.67 100.00 31.24 

21 Orl ... 907.05 44.64 88.47 1040.15 488.85 11.58 87.28 587.51 53.87 25.95 98.66 56.48 

22 Punjab 114.38 21.48 19.72 155.57 45.94 0.00 8.07 54.01 40.17 0.00 40.92 34.72 

23 Rajasthan 916.27 401.52 111.78 1429.57 559.37 10.62 102.78 672.77 61.05 2.64 91.95 47.06 

24 Slkklm 11.21 36.84 1.18 49.22 11.37 6.57 1.15 19.09 101.48 17.84 97.45 38.78 

25 TamllNadu 1350.42 461.28 35.48 1847.18 1040.75 0.00 24.76 1065.51 77.07 0.00 69.80 57.68 

28 Tripura 62.72 124.80 7.92 195.44 61.12 18.36 6.79 86.26 97.44 14.71 85.71 44.14 

27 Uttar 
Prade.h 

2339.79 377.30 260.79 2977.88 1149.20 8.75 246.43 1404.37 49.12 2.32 94.49 47.16 

28 Utt.ranch.. 109.72 23.14 11.45 144.31 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 

29 West Bengal 1254.37 905.16 109.93 2269.46 523.26 188.30 56.91 768.47 41.71 20.80 51.77 33.86 

30 Andaman and 5.45 36.36 0.82 42.63 4.44 12.12 0.43 16.99 81.38 33.33 52.43 39.84 
Nlcobar Islandl 

31 Chandigarh 5.68 13.68 0.32 19.68 0.11 0.00 0.32 0.42 1.85 0.00 100.00 2.15 

32 Dadra and 3.76 2.76 0.84 7.36 2.96 0.98 0.78 4.72 78.79 35.33 92.38 64.05 
Nagar Haveli 

·33 Daman and Diu 0.97 1.80 0.18 2.95 0.08 0.23 0.11 0.42 7.84 13.00 63.33 14.38 

34 Lakshadweep 0.04 7.06 0.04 7.14 0.00 3.00 0.00 3.00 0.00 42.49 0.00 41.99 

35 Pondlcherry 22.10 3.72 1.13 27.55 8.50 0.44 0.92 9.85 37.45 11.69 81.51 35.77 

Total 17866.19 10181.86 1960.08 30008.12 10052.37 1836.37 1678.19 13566.92 56.26 18.04 85.62 45.21 
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St.tement-V 2 3 4 

Yearwlse Number of Fair Price Shops 28 Uttaranchal 7332 7332 

S. No. State/UT As on 1.4.03 As on 7.4.04 29 West Bengal 20478 20441 

30 Andaman and 437 483 2 3 4 Nicobar Islands 
Andhra Pradesh 40688 40688 31 Chandigarh 61 56 

2 Arunachal Pradesh 1284 1284 32 Dadra and Nagar 78 78 
Haveli 

3 Assam 33229 33229 
Daman and Diu 38 51 33 

4 Bihar 41818 41818 34 Lakshdweep 35 35 
5 Chhattisgarh 7839 7889 35 Pondicherry 409 408 

6 Delhi 3172 3121 Total 475034 475896 

7 Goa 529 528 [Translation} 

8 Gujarat 14176 14284 Utlllllltion of Fo ..... Re.ource. 

9 Haryana 7193 7228 ~612. SHRI RAGHUVEER SINGH KOSHAL: Will the 

Himachal Pradesh 
Minister of ENVIRONMENT AND FORESTS be pleased to 

10 3995 4043 state: 

11 Jammu and Kashmir 3928 3927 (a) whether there II a great demand of plants for 

12 Jharkand 14395 14395 medicinal purpose, food lupplements, pharmaceuticals, 
cosmetic perfumes in International market; 

13 Karnataka 20373 20575 (b) If 10, the details thereof; 
14 Kerala 14173 14135 

(c) the share of India in the International Market; 
15 Madhya Pradesh 18688 18688 and 

16 Maharashtra 49638 49921 (d) whether the Government has any action plan 
to increase the participation of India in the International 

17 Manipur 2551 2551 Market; and 

18 Meghalaya 4297 4297 (e> if 10, the detalll thereof? 

19 Mlzoram 1011 1011 THE MINISTER OF STATE IN THE MINISTRY OF 

20 Nagaland 353 290 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yel, Sir. 

21 Orissa 23579 23579 (b) The export figures for relevant Items are given 
22 Punjab 14050 13874 In encloled ltatement. 

23 Rajasthan 19923 20391 (c) It i8 reported to be difficult to a8certaln. 

24 Sikklm 1071 1071 (d) and (e) Government of India haslet up National 
Medicinal Plantl Board to ensure sustained availability of 

25 Tamil Nadu 27995 27995 Medicinal Plants for preparation of mtdiclnes used in 

28 Tripura 1432 
Ayurveda and other Indian system 0' medicines. The Board 

1432 has implemented Promotional and Commercial Schemes 

27 Uttar Pradesh 74788 74788 
for overall development of this sector. A Scheme 'Vlshesh 
Krishi Upaj Yojana' (Special Agricultural Produce Scheme) 
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with the objective to promote export of fruits, vegetables. 
flower.. minor forest produce. and their value added 
products. by incentivising exporters of such products has 

been taken up by the Ministry of Commerce and Industry 
towards actively promoting the export of said items in addition 
to usual export promotional measures. 

Statement 

Regarding utillsations of Forest Resources 

The Export performance of items under relevant headillfJS 

HS Code Commodity 

6011000 Bulbs, Tubers, Tuberour Roots. 
Corms. Crown & Rhizomes. Dormant 

6012021 Chicory Plants 

6012022 Chicory Roots 

6012090 Other Bulbs. Tubers, Tubrus Roots etc. 

6021000 Unrooted Cutting & Slips of Live Plants 

6029020 Flowring Plants (Excl Roses & Rhododndm) 

6029030 Plant for Tissue Culture 

6029090 Other Live Plants 

12111 000 Liquorice Roots FrshlDrid WIN CrshdlPwdrd 

30034000 Mdcments Cont. AlkldsITHR 
Drvtvs but not! HormnslOthr 
Prdtcs of Hdng No. 29.37/ANTBT 

300390 Othr Medicants (Exct Headng 
3002.3005.3006) For Therapeutic 
Prophylactic uses not put up for retail sale 

30039011 Medicants of Ayurvedic System 

30039012 Medicants of Unani System 

30039013 Medicants of Siddha System 

30039014 Medicants of Homoeopathic System 

30039015 Medicants of Bio-Chemic System 

30039021 Menthol Crystal 

300490 Other Medicaments put up for retail sale 

30049011 Medicaments of Ayurvedic System 

30049012 Medicaments of Unani System 

30049013 Medicaments of Siddha System 

30049014 Homoeopathic Medicine 

30049015 Medicaments of Bio-Chemic System 

2003-2004 

128 

57 

2 

53 

38 

56 

1.759 

221 

11 

33 

50.077 

10.032 

53 

8 

312 

401 

2.482 

424.625 

9,243 

155 

35 

718 

430 

(Rs. in Lacs) 

2004-2005(Apr.-Jun.) 

28 

20 

7 

34 

12 

321 

161 

11 

8 

17.739 

7.118 

26 

19 

22 

10 

830 

107.064 

2,009 

8 

0 

15 

92 
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(English) 

Scheme for Increulng Production 
of ea,h Crops 

2613. SHRI JOACHIM BAXLA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government proposes to 
formulate any separate scheme to increase the production 
of cash crops in various States of the country; 

(b) jf so, the details thereof; 

(c) whether funds would be provided to each State 
under this scheme during 2004-05; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (d) No, 
Sir. Government do not propose to formulate any separate 
scheme to increase the production of cash crops. However, 
to increase the production of various cash crops like Cotton, 
Jute, Sugarcane, Oilseeds, spices etc. following schemes 
are under implementation: 

(1) Technology Mission on Cotton. 

(2) Centrally Sponsored Integrated Scheme of 
Oil seeds, Pulses, Oilpalm and Maize (ISOPOM). 

(3) Schemes being implemented under Macro 
Management Mode of Agriculture since October, 
2000:-

(i) Special Jute Development Programme 
(SJDP). 

(ii) Sustainable Development of Sugarcane 
Based Cropping System Areas (SUBACS). 

(iii) Production and supply of Vegetable 
Seeds. 

(iv) Development of Commercial Floriculture. 

(v) Development of Medicinal and Aromatic 
Plants. 

(vi) Development of Roots and Tuber Crops. 

(vii) Development of Cocoa and Cashew. 

(viii) Integrated Programme for Development of 
Spices. 

Under these schemes, allistance Is provided for 
various inputs like seeds, agrioultural Implement., micro 
irrigation, pest control measures, transfer of crop production 
and plant protection technology through demonstrations and 
training to farmers and extension workers etc. 

The Government has announced launching of a 
National Horticulture Mission for dealing holistically with all 
aspects of horticultural development namely research, 
production and productivity, post harvest management, 
processing and marketing by adopting an end to end 
approach. 

Plan for Growth of Pharmacy Industry 

2614. SHRI SURESH KALMADI: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government has formulated any 
action plan for faster growth of pharmacy industry and its 
upgradatlon; 

(b) if so, the details thereof; 

(c) whether the Govemment proposes to revise 
the prices of various bulk drugs; and 

(d) if so, the details thereof? 

THE MINISTER OF CHEMiCAlS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) and (b) The Government announced the Pharmaceutical 
Policy 2002 in February, 2002 with the objectives, inter-alia, 
of strengthening the indigenous capability of cost effective 
quality production and exports of pharmaceuticals by 
reducing barriers to trade in the pharmaceutical sector and 
creating an incentive framework for the pharmaceutical 
industry which promotes new investments into 
pharmaceutical industry and encourages the introduction 
of new technologies and new drugs. 

(c) and (d) In accordance with the provisions of Drugs 
(Prices Control) Order 1995, the Government fixes! revises 
prices of the drugs listed In its First Schedule and 
formulations based thereon. This is an on-golng exercise. 

[Translation} 

Relief for Sugar Mills of Bihar 

2615. SHRI KAILASH BAITHA: Win the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 
be pleased to state: 
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(a) whether R •. 19 cror •• given to the sugar mills 
of Bihar in the form of relief has been disbursed to the sugar 
mUls; 

(b) if so, the names of those sugar mills which 
have received the said amount; and 

(c) if not, the items under which the said amount 
has been adjusted? 

THE MINISTER OF STATE :N THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a> to 
(c) The information Is being collected and will be laid on the 
Table of the House. 

[English] 

Price. of Gllplzlde 

2616. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) whether the prices of Glipizide and 
Destroproxyphene and their salt have been increased due 
to manipulation in price and quantity of inputs; 

(b) whether this increase in price has been done 
to cover up the .elling of major formulations of these products 
fixed under DPCO, 1995; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) to (c) The 74 bulk drugs specified in the First Schedule of 
the Drugs (Prices Control) Order, 1995 (DPCO. 95) and the 
formulations based thereon are under price control and their 
prices are fixedirevised by the National Pharmaceutical 
Pricing Authority (NPPA) in accordance with the proviSions 
of the DPCO. 95. The prices of bulk drugs GUpizide and 
Dextropropoxyphene Hcl have been fixed by ,he NPPA by 
considering the cost of input raw materials 'and utilities. 
conversion cost and other related expenses of manufacturers 
concerned duly verified. Price fixation/revision of bulk drugs 
and formulations is an on-going exercise. 

Flehfng PoIlc," ~ 

2617. DR. K. S. MANOJ: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) 
Policies; 

the details of fishing and Deep Sea Fishing 

(b) the details of the recommendations made by 
the Murari Committee; 

(c) the present position of recommendations in 
terms of acceptance and implementation; 

(d) the number of trawlers operating at present; 

(e) the details of tenure of their licence; 

(f) whether the Government proposes to give new 
licences; and 

(g) if SO. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Previous 
deep sea fishing policies of charter, joint venture,lease and 
test fishing have been rescinded in 1996. A Comprehensive 
Marine Fishing Policy has been announced in November, 
2004 to deal with all matters of development of marine 
flsheri .. including deep sea fishing in Indian Exclusive 
Economic Zone (EEZ). 

(b) and (c) A technical Committee to review the deep 
sea fishing policy under the chairmanship of Shri P. Murari 
was constituted In March, 1995. This Committee submitted 
Its recommendation to the Government in 1996. The 
recommendations were examined by the Government and 
with the approval of Cabinet Committee on Economic Affairs 
(CCEA) In November. 1996 most of the recommendations 
of the Murarl Committee were accepted with minor changes. 
One of the recommendations of the Murarl Committee was 
to review the deep sea fishing policy periodically say 3-5 
years. Accordingly. an Expert Group to review the deep sea 
fishing policy under the chairmanship of Deputy Director 
General (Fisheries). Indian Council of Agricultural Research 
was constituted in December. 1999. Pending recommen-
dations of this Expert Group and the scenario of import of 
certain deep sea fishing vessels under the EXIM Policy 2000-
01, an Jnterim measure was taken by the Government by 
announcing on 1 st November. 2002 Guidelines for operation 
of deep sea fishing vessels in Indian EEZ through an 
executive order. Applications for import. acquisition and 
operation ot second hand fishing vessel in Indian EEZ was 
considered and so far. 25 Indian companies have been 
allowed to acquire 95 No. of vessels under the deferred 
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payment. The Guidelines of 1.11.2002 were amended in 
6.9.2004. 

(d) Presently, about 87 number of deep sea 
fishing vessels are in operation in Indian EEZ. Out of which 
60 vessels are shrimp trawlers mainly being operated from 
Vlsakhapatnam In the east cost. In addition to this, about 27 
vessels permitted to operate In the EEZ under the Guidelines 
are in operation as per the report of the Coast Guard 
Headquarters. 

(e) to (g) No tenure has been fixed for the Indian owned 
vessels. However, the Letter of Permission can be cancelled 
on violation of any terms and conditions by these vessels. 
An Inter Ministerial Empowered Committee has been 
constituted by the Government to consider issues relating 
to granting of new Letters of Permission for deep sea fishing 
vessels in Indian Exclusive Economic Zone. 

EPFO to Handle Employ ... 
Pen.lon Scheme 

2618. MOHO. MUKEEM: Will the Minister of 
LABOUR ,\ND EMPLOYMENT be pleased to state: 

(a) whether the Employees Provident Fund 
Organisation which has been mandated to handle 
Employees Pension Scheme is facing a shortfall of Rs.552 
crores in its staff pension plan as reported in Economic Times 
dated December 2,2004; and 

(b) if so, the facts thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) EPF Staff 
Pension benefits are governed by the CCS (Pension) Rules, 
1972, which are in the nature of a defined benefit .cheme 
based on the pay-as-you-go system. To meet the liabilities 
arising out of this, there is a separate Pension-cum- Gratuity 
Fund account into which Central Board of Trustees, 
Employees Provident Fund every year transfers funds from 
the Administration Account @ 12.4% of the total emoluments. 
The Scheme is not fully funded as part of the liability is met 
out of Administration Account. An actuarial valuation of the 
Scheme was conducted., The actuary has recommended 
that to convert the funding of the scheme from pay-as-you-
go system to fully funded scheme, an amount of Rs.552.08 
crores is required as initial contribution .. 

Mosquito Net. 

2819. SHRI K. C. PALANISAMY: WI" the Minister of 
CHEMICALS AND FERTILIZERS be pleaNd to .tate: 

(a) whether the Union Government Is aware that 
Karur district of Tamil Nadu Is the main production centre of 
mosquito nets In the country; 

(b) if so, whether th.re is any proposal to export 
said mosquito nets to various countries; 

(c) if so, the details thereof and the action taken 
thereon; and 

(d) the incentiv.s providedlbelng provided to the 
people associated in the Industry? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) to (d) The information is being collected and will be laid 
on the Table of the House. 

Setting up of R .... rch Inatltute 
for Chemlcala In Oula ... t 

2620. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the Government proposes to set up 
Research Institute for Chemicals in Gujarat; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) No, Sir. 

(b) Does not arise. 

(c) There is no proposal with the Government to 
set up a new Research Institute for chemicals any where In 
India. 

Illegal Mining In Utt.r Pradeah 
and Rajasthan 

2621. SHRI RAGHUNATH JHA: Will the Mini.ter of 
ENVIRONMENT AND FORESTS be pleased to atate: 

(a) whether the Governm.nt is aware that large 
scale Illegal mining is going on In the Braj region of Uttar 
Pradesh and Rajasthan thereby threatening heritage .'tes 
and disturbing the ecological balance of the region; and 

(b). if so, the steps taken to stop illegal mining in 
the Braj region? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No Sir. 

(b) Does not arise. 

On-golng Irrigation ProJecta 

2622. SHRI TATHAGATA SATPATHY: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) the progress in the ongoing irrigation projects 
in the States and their existing status; 

(b) the funds released during the financial year 
for these projects; and 

(c) the time by which the projects would be 
completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) There are 169 major and 219 medium ongoing 

irrigation projects in the Tenth Five Year Plan as on 01-04-
2004. State-wise detailed status of these ongoing irrigation 
projects is given in the enclosed statement. 

(b) and (c) Irrigation being a State subject the irrigation 
projects are planned formulated, executed and funded by 
the State Governments out of their own resources and as 
per their priorities. As financial resources of the State 
Governments being the major constraint for completion of 
the Irrigation projects, the Central Government during 1996-
97, launched the Accelerated Irrigation Benefits Programme 
(AIBP) to provide Central Loan Assistanca (CLA) for 
accelerating implementation of approved on-going majorl 
medium irrigation projects which are beyond the resources 
capability of the States and which are in an advanced stage 
of completion. There is a budget provision of RS.3050 crore 
during 2004-05 for providing CLA under AIBP and an amount 
of Rs. 1250.52 crore including Rs.59.57 crore as grant has 
been released upto 15th March, 2005 for 84 major/medium 
Irrigation projects under AIBP. These projects under AIBP 
are programmed to be completed during )(thIXlth Five year 
Plan. 

St.tement 

Ongoing Irrigation Projects 

(Amount In Rs. Crore) (Potential In Thousand Hectare) 

SI. No. Name of State Ongoing Projects Latest Likely Balance Ultimately Likely Balance 
Estimated Expdr. cost as Potential Potential Potential 

Cost up to March, on 1.4.2004 Created as on 
Major Medium Test 2004 (Anticipated) up to M .... 04 1.4.2004 

(AntiCipated) 

2 3 4 5 6 7 8 9 10 11 

Andhra -Prad8ah 15 9 24 18075.03 9496.03 8578 2353.48 1647.4 706.08 

2 Assam 5 5 10 1840.88 496.13 1344.75 268.17 131.22 13li "If, 

3 Bihar 9 3 12 4624.82 2320.66 2304.16 811.19 131.86 679 .. d 

4 Chhattlagarh 3 5 8 1932.33 1582.3 350.03 744.62 586.39 158.23 

5 Goa 1 0 966.56 S01.81 464.95 28.89 13.21 13.68 

6 Gujarat 3 18 21 31961.79 17255.66 14706.13 1908 269.48 1638.52 

7 Haryana 4 0 4 962.13 770.82 191.31 254 168 86 

8 Himachal Pradesh 2 3 288.57 93.02 195.55 33.15 1.11 32.04 

9 Jammu and Kashmir 0 7 7 228.3 143.07 83.23 34.55 10.34 24.21 



155 Written Answers MARCH 21, 2005 to QUfilions 156 

2 3 4 5 6 7 8 9 10 11 

10 Jharkhand 5 19 24 5747.99 1844.81 3903.18 513.57 11.46 502.11 

11 Karnataka 16 18 34 20538.85 12976.67 7562.18 1872.72 1068.03 804.69 

12 Kerala 4 4 8 2608.8 1520.25 1088.55 220.73 86.09 134.64 

13 Madhya Pradesh 16 5 21 17996.63 6149.63 11847 1827.61 203.15 1624.46 

14 Maharashtra 56 95 151 39695.56 18807.73 20887.83 3703.24 1382.44 2320.8 

15 Manlpur 2 3 702.32 434.74 267.58 55.94 4 51.94 

16 Meghalaya 0 57.07 22.59 34.48 5.15 0 5.15 

17 Orissa 10 10 20 7178.52 3553.9 3624.62 793.78 291.92 501.86 

18 Punjab 0 1324.18 128.09 1198.09 0 0 0 

19 Rajasthan 4 4 8 6883.95 4497.23 2366.72 1217.35 818.89 398.66 

20 Tamil Nadu 0 2 2 105.36 86.12 19.24 7.19 0 7.19 

21 Trlpura 0 3 3 178 137.61 40.39 26.72 3.3 23.42 

22 Ur"lranchal 3 0 3 5334.11 253.08 5081.03 311.6 21 290.6 

23 Uttar Pradesh 9 0 9 7534.32 4247.39 3286.93 2152.27 711.99 1440.28 

24 West Bengal 2 8 10 2728.42 1038.95 1689.47 860.58 139.79 520.79 

Total 169 219 388 179472.49 88358.09 91114.4 19802.5 7700.87 12101.83 

Invettment of Pentlon Fund (SHRI K. CHANDRA SHEKHAR RAO): (a) to (e) The Pension 

2623. SHRI MAHBOOB ZAHEDI: Will the Minister of 
Fund Regulatory and Development Authority Ordinance, 

LABOUR AND EMPLOYMENT be pleased to state: 
2004, promulgated on 29th December, enables the 
Govemment to set up a statutory regulator called the Pension 

(8) whether the Government has formed a Fund Regulatory and Development Authority (PFROA) for 
separate pension fund control and development authority promoting and ensuring the orderly growth of the pension 
and promulgated an ordinance; sector and protecting the interests of subscribers with 

sufficient powers over pension funds, the central record 
(b) if so, whether the ordinance disregards the keeping agency and other intermediaries. The Authority 

Labour's interest; would be established from the date of notification by Central 

(c) whether the Govemment proposes to privati,e Government. Government propoSlts to open up pension 

the pension project; funds to competing operators, including private operators, 
which would be regulated by the Pension Fund Regulatory 

(d) if so, the areas where the Government & Development Authority (PFRDA). Investment guidelines 
proposes to invest the pension fund; and for pension funds would be framed by PFRDA. A number of 

(e) the steps initiated to protect the interest of the 
measures are envisaged in the legal framework for safety of 
the funds, including, inter-alia, penaltie, of upto RS.25 crore 

labour class? and! or imprisonment upto ten years for non-compliance 

THE MINISTER OF LABOUR AND EMPLOYMENT with regulatory provisions. 
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(Translation] 

Policy of Multinational Compan'e. 
In Agriculture Sector 

2624. DR. SATYANARAYAN JATIYA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the Government's policy in regard to check 
the interference of multinational companies in the agriculture 
sector and the protection of farmers and agriculture land; 
and 

(b) the detaile of contract farming and direct 
procurement of agriculture produce and future trading of 
agricultural commodities, State-wise? 

THE MINISTER OF STATE IN THE MINiSTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) The 
information is being collected and will be laid on the Table 
of the House. 

{English] 

Ground Categorl •• Union. of 
Air India Limited 

2625. SHRI ASHOK ARGAL: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government has apPOinted 
returning officer for conducting secret ballot in the ground 
categories unions of Air India Limited during the month of 
April 2004; 

(b) if so, whether the Government has postponed 
the elections twice since then; 

(c) if so, the reasons therefor; 

(d) by when the election process is likely to be 
completed; 

(e) whether the directions of the returning officer 
regarding equal etatue amongst the existing unions for a 
free and fair elections have been implemented by the 
management of Air India; and 

(f) if not, the reasons therefor alongwith the stepa 
initiated In this regard? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Yea, Sir. 

(b) and (c) As the management of Air India could not 
finalize the Voters' Lists within the stipulated time i.e. 
17.9.2004 the Secret Ballot election was postponed by 
Returning Officer. Subsequently, the date of election fixed 
for 22.11.2004 was postponed by Returning Officer as the 
management of Air India requested to review the Voters' 
Lists finalized by Returning Officer by a senior officer. 

(d) It is not possible at this stage to indicate any 
time frame by which the election process will be completed. 
It would depend on the cooperation of Air India Management 
and Trade Unions. 

(e) 

(f) 

Yes, Sir. 

Does not arise in view of (b) and (c) above. 

Increa •• In the Number of 
Foreign Tourists 

2626. KUNWAR MANVENDRA SINGH: Will the 
Minister of TOURISM be pleased to state: 

(a) whether the Government is aware that 
according to a survey by Pacific Asia Travel Association 
(PATA) India is likely to show an annual growth of 13.7 per 
cent in tourist inflow during 2003-2007; 

(b) if so, whether the Government proposes to 
increase financial assistance to the State Governments to 
improve infrastructure for tourista; 

(c) If so, the details thereo', State-wise; 

(d) whether the Government has sanctioned funds 
to the State Governments during 2005-2006 for improving 
facilities for tourists; and 

(e) if so, the details thereof, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURiSM (SHRIMATI RENUKA CHOWDHURY): (a) The 
Pacific Asia Travel Association (PATA) has released its 
tourism forecast for the period 2004-06 where the growth in 
tourist infiow for the years 2004, 2005 and 2006 for India 
has been shown as 3.52%, 4.17% and 4.58% respectively. 

(b) and (c) The Ministry of Touriam has increased its 
'inancial assistance to the State Governments/UTs to 
Improve infrastructure for tourists, the details of the last three 
years Is as per enclosed statement. 

(d) and (e) The State Governments have been 
requested to forward their project proposals for the year 
2005-06 by 30th April, 2005 which would be considered for 
central financial assistance based on Inter-se-priorlty and 
availability of funds, etc. 
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Statement 
Increase in the number of Foreign Tourist 

State-wise Tourism Projects Sanctioned during the 10th Plan (as on 31.12.20(4) 

2002-03 

S. No. StatefUT No. of Amount Amount 
Project Sancd Relealed 
Sancd 

2 3 4 5 

1. Andhra Pradesh 2 507.50 195.00 

2. Assam 9 768.13 618.85 

3 Arunachal Pradesh 5 41.30 32.50 

4. BIhar 8 505.00 505.00 

5 Chhattisgarh 9 308.00 98.50 

6 Goa 0.50 0.50 

7 GuJarat 2 197.12 59.13 

8 Haryena 8 332.25 311.00 

9 Himachal Prad.sh 30 779.32 760.38 

10 Jammu and Kashmir 3 94.38 89.47 

11 Jharkhand o o o 
12 Karnataka 6 902.49 625.49 

13 Kerala 11 861.36 829.86 

14 Madhya Pradesh 18 711.18 574.79 

15 Maharashtra 8 623.46 548.25 

16 Manipur 2 5.24 2.62 

17 Meghalaya 3 70.35 21.20 

18 Mlzoram 6 141.16 48.48 

19 Nagaland 5 360.50 323.43 

20 Orin. 2 47.50 15.75 

·21 Punjab 3 23.00 14.60 

22 Rajasthan 13. 1098.70 1096.20 

23 Slkklm 13 346.24 269.78 

24 Tamil Nadu 5 559.00 316.10 . 

No. of 
Project 
Sancd 

6 

6 

3 

6 

6 

6 

2 

8 

16 

4 

5 

2 

14 

8 

10 

10 

2 

5 

5 

2 

14 

8 

14 

2003-04 

Amount 
Sancd 

7 

948.50 

313.46 

1044.60 

1019.42 

1005.00 

36.76 

920.51 

1215.38 

182.32 

895.00 

1109.00 

932.88 

808.50 

621.90 

931.83 

82.44 

Amount 
ReI .... d 

Sancd 

8 

896.44 

313.08 

700.00 

813.89 

364.00 

34.76 

815.82 

879.23 

85.00 

895.00 

n4.60 

792.51 

564.15 

394.51 

914.58 

24.73 

40.22 24.82 

567.70 186.75 

711.00 220.80 

418.65 138.50 

96.00 12.30 

1644.81 1414.25 

1151.09 681.49 

1338.82 850.53 

(RI. In takha) 

2004-05 (Up to 31.12.2004) 

No. of 
Project 
Sancd 

9 

11 

6 

6 

7 

4 

2 

2 

5 

5 

2 

8 

5 

8 

6 

o 
2 

3 

5 

5 

4 

2 

6 

6 

Amount 
Sancd 

10 

2750.81 

955.88 

1285.70 

1801.23 

1088.28 

10.00 

138.93 

878.55 

2620.00 

805.00 

474.97 

2432.76 

2148.63 

1285.46 

1578.38 

0.00 

863.30 

1081.28 

2185.89 

1316.48 

84~.41 

39.31 

1005.81 

876.82 

Amount 
R.lea,ed 

Sancd 

11 

21&1.82 

742.10 

905.52 

1527.55 

869.01 

8.00 

111.14 

501.64 

1736.00 

644.00' 

379.97 

1914.37 

1718.88 

783.03 

1260.10 

0.00 

807.91 

927.09 

1731.40 

!KIS.69 

561.26 

31.45 

805.13 

702.72 
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25 

26 

27 

28 

29 

30 

31 

32 

33 

34 

2 

Trlpura 

un.ranchal 

Uttar Pradelh 

WatBengal 

Andaman and Nlcobar 
Islands 

Chandigam 

Dadra and 
Nagar Hav.1i 

Delhi 

Daman and Diu 

Lakahadw •• p 

3 4 

5 216.13 

3 548.00 

3 295.00 

5 201.10 

0 0 

3 7.75 

2 8.07 

14 504.00 

3 49.50 

0 0 

5 6 

87.78 6 

418.00 4 

295.00 7 

60.00 10 

0 0 

6.63 2 

6.46 o 

449.02 17 

16.90 

0 o 

7 8 

450.17 135.16 

230.44 203.94 

1115.80 918.26 

717.44 384.34 

0 0 

10.00 8.00 

o 0 

3316.28 3222.13 

265.07 

o 
238.58 

o 

9 

0 

3 

7 

5 

0 

0 

0 

0 

10 11 

0.00 0.00 

1412.93 1125.56 

1037.43 825.19 

480.04 384.03 

0.00 0.00 

457.00 365.80 

0.00 0.00 

500.00 400.00 

0.00 0.00 

0.00 0.00 

Pondlch.rry 2 7.87 6.30 35 245.17 73.55 2 451.00 360.00 

Total 212 11121.10 8680.93 207 24185.84 18073.76 130 32784.16 25320.26 

Ind.bted.,. •• of F.rm .... 

2627. SHRI P. MOHAN: 

. DR. PRASANNA KUMAR PATASANI: 

Will the Minister of AGRICULTURE be pleased to state: 

(a) whether the Government is aware that the 
input intenllve "Green Revolution" has led to increase the 
cost of production which has resulted in indebtedness of 
farmers, who are selling their agricultural land to payoff 
their debt and moving to cities as labourers; 

(b) whether the Government has any proposal to 
protect the interest of farmers by giving loan to them; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) The input 
intenllve Green Revolution has not only Increased cost but 
has also increased productivity, which has reduced unit cost, 
I.e., cost of production per quintal. As such, "Green Revol-
ution" cannot be considered as the reason for Indebtedness 
and related problems like migration to cities. 

(b) and (c) Following Finance Minister's announce-
ment on 18.06.2004. the debt restructuring to be done by 
commercial banks, Regional Rural Banks (RRB's) and 

cooperative in accordance with the new guidelines issued 
by the Reserve Bank of India (RBI) and National Bank for 
Agriculture and Rural Development (NABARD). The 
measures are given in the enclosed statement. 

St.t.m.nt 

Farmers in distr ... • Debts of farmers as on 31.t March. 
2004 in districts declared as calamitY'affected by the 
State Government concerned will be rescheduledl 
restructured. Interest outstanding in the accounts of 
such borrowers will be clubbed with the principal 
outstanding on March 31, 2004, and the amount thus 
arrived at shall be repayable over a period of five years, 
at current Interest rates, including an initial moratorium 
of two years. 

Farmers in arrears· Loans in default of farmers who 
have become ineligible for fresh credit as their earlier 
debts have been categorized as sub·standard or 
doubtful will be rescheduled as per the guidelines 
issued by NABARD/RBI so that such farmers become 
eligible for fresh credit. 

OTS for small and marginal farmers· Guidelines for 
increasing the flexibility of banks and cooperatives to 
grant a one· time settlement (OTS) for small and 
marginal farmers who have been declared as 
defaulters and have become ineligible for fresh credit 
from lending institutions will be Issued by RBII 
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NABARD. Management of banks and cooperatives will 
be advised to review cases where credit has been 
denied on the sole ground that a loan account was 
settled through compromise or write offs. 

In some parts of the country, farmers face acute distress 

because of the heavy burden of debt from non-
Institutional lenders (e.g. moneylenders). Banks have 
been permitted to advance loans to such farmers to 
provide them relief from indebtedness against 
appropriate collateral or group security. DetaUs of relief 
provided by Banks upto 31st January, 2005 are .s 
under:-

Restructuring of Loans to Farmers in Distress! Arrears 

(Rs. in erore) 

Agency Farmers In Distress Farmers in Arrears OTS 

No. of Ale Amount No. of Ale Amount No. of Ale Amount 

Com. Banks 988187 2,696.30 211727 682.77 91206 220.35 

Coo. 2332.65 

RRBs 1007.61 

Total 6036.56 

Commercial Banks have extended loans to 10306 
farmers Indebted to informal sources like money 
lenders to redeem their debt with them and provided 
Rs. 33.00 crore upto 31st January, 2005. 

Carbon Credit Under Kyoto Protocol 

2628. SHRI GIRIDHARI YADAV: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether Kyoto Protocol has recently been 
approved by various nations for reducing toxic emissions 
by promoting green practices; 

(b) it so, the names of countries which have 
approved the same; 

(c) whether some countries which are not in a 
. position to plant trees in their own countries can do 80 in the 
third countries by providing 'Carbon Credit'; 

(d) if so, the details thereof; 

(e> whether the Government has allowed Inflow 
of Carbon Credit to our country; and 

(f) if 80, the details thereof along with procedure 
adopted in this regard? 

THE~INISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes, Sir. 

821.03 149.82 

133.17 105.44 

1436.97 475.61 

(b) The list of countries, which have ratifiedl 
acceded to the Kyoto Protocol, Is given in the enclosed 
statement. 

(c) and (d) Under Clean Development Mechanism 
(COM), developed countries that are parties to the Kyoto 
protocol can go in for emission reduction projects including 
afforestation & reforestation project activities in developing 
countries and avail Carbon Credits from these. 

(e) Certified Emission Reductions generated by 
project participant can be sold to project participants from 
developed countries who are Parties to Kyoto Protocol. 

(f) Once the COM project proposal is submitted 
to the National COM Authority, it is examined from emissions 
addltionality and sustainable development point of view and 
if found suitable, Is accorded the host country approval. The 
project proponents are also supposed to engage services 
of an appropriate Designated Operational Entities (DOE) 
duly accredited by the United Nations Framework 
Convention on Climate Change (UNFCCC). The DOE 
validates the projects and submits it to the COM Executive 
Board for registration. Once the project 'starts operating, 
another DOE accredited by the UNFCCC verifies and 
certifies the emission reductions achieved and recommends 
to the Executive Board for issuance of Certified Emission 
Reductions (CERs) to the project participants. 
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sr..ment 2 3 

Kyoto Protocol 22. Canada" 29104/98 17/12102 (R) 
Status of Ratification as on March 7, 2005 

Not": 23. Chile 17/06198 26/08102 (R) 
R · Ratification 
At • Acceptance 24. China 29/05198 30/08/02 (Ap) 

Ap • Approval 25. Colombia 30111101 (Ae) 
Ac · Acceilion 

26. Cook Islands 16/09/98 27/08/01 (R) 
Country Signature Ratification, 

Acceptance. 27. Costa Rica 27/04198 09/08102 (R) 
Accession, 
Approval 28. Croatia" 11/03/99 

1 2 3 29. Cuba 15/03/99 30104102 (R) 

1. Algeria 16/02105 (Ae) 30. Cyprus 16107199 (Ae) 

2. Antigua and Barbuda 16/03/98 03111198 (A) 31. Czech Republic· 23/11/98 15111101 (Ac) 

3. Argentina 16/03198 28/09/01 (A) 32. Denmark" 29/04/98 31/05/02 (AP 

4. Armenia 25104/03 (Ae) 33. Djibouti 12103102 (Ae) 

5. Australia" 29/04/98 34. Dominica 25101/0S(Ae) 

6. Austria" 29/04/98 31/05/02 (A) 35. Dominican Aepublie 12102102 (Ae) 

7. Azerbaijan 28/09/00 (Ae) 36. Ecuador 15/01199 13101/00 (A) 

8. Bahamas 09/04199 (Ae) 37. Egypt 15/03/99 12101105 (A) 

9. Bangladesh 22110104 (Ae) 38. EI Salvador 08/06/98 30/1 1/98 (Al 

10. Barbados 07/08100 (Ae) 39. Equatorial Guinea 16108/00 (Ae) 

11. Belgium· 29/04/98 31/05102 (A) 40. Estonia" 03/12/98 1411 0/02 (A) 

12. BeUze 26/09/03 (Ae) 41. European Community· 29/04/98 31/05/02 (Ap) 

13. Benin 25102102 (Ae) 42. Fiji 17/09/98 17/09198 (Al 

14. Bhutan 26/08102 (Ae) 43. Finland" 29/04/98 31/05102 (Al 

15. Bolvia 09/07/98 30/11199 (A) 44. France" 29/04/98 31;05/02 (Ap) 

16. Botswana 08108103 (Ae) 45. Gambia 01/06101 (Ae) 

17. Brazil 29/04/98 23108102 CA) 46. Georgia 16/06/99 (Ae) 

18. Bulgaria" 18/09/98 15/08102 CR) 47. Germany" 29104/98 31/06/02 (R) 

19. Burundi 18110/01 CAe) 48. Ghana 30105/02 (Ae) 

20. Cambodia 22108102 (Ae) 49. Greece· 29/04/98 31/05102 (R) 

21. Cameroon 28108/02 (Ae) 50. Grenada 06/08102 (Ac) 
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2 3 2 3 

51. Guatemala 10107198 05110199 (R) 79. Maldives 16103198 30112198 (R) 

52. Guinea 07/09/00 (Ae) 80. Mali 27/01/99 28103102 (R) 

53. Guyana 05106103 (Ae) 81. Malta 17/04/98 11/11/01 (R) 

54. Honduras 25/02/99 19107/00 (R) 82. Marshall Islands 17103/98 11108103 (R) 

55. Hungary· 21108102 (Ae) 83. Mauritius 09/05/01 (Ae) 

56. Iceland· 23105/02 (Ae) 84. Mexico 09/06/08 07/09/00 (R) 

57. India 26108/02 (Ae) 85. Microneaia H/03/98 21/06199 (R) 

58. Indonesia 13/07/98 03112104 (E) 
(Federated States of) 

86. Monaco· 29/04198 
59. Ireland· 29/04/98 31/05102 (R) 

87. Mongolia 15112199 (Ac) 
60. Israel 16/12/98 15103104 (R) 

88. Morocco 25101102 (Ae) 
61. Italy· 29/04198 31/05102 (R) 

89. Mozambique 18101/05 (Ae) 
62. Jamaica 28106/99 CAe) 

90. Myanmar 13108103 (Ae) 
63. Japan· 28104/98 04106102 (At) 

91. Namibia 04109/03 (Ac) 
64. Jordan 17/01/03 (Ac) 

92. Nauru 16108101 (R) 
65. Kazakhstan 12103/99 

93. Netherlands· 29/04/98 31/05/02 (At)1 
66. Kenya 25102105 (Ac) 

94. New Zealand· 22105/98 19/12102 (R)' 
67. Kiribati 07/09/00 (Ae) 

95. Nicaragua 07/07/98 18111199 (R) 
68. Kyrgyzstan 13105103 (Ac) 

96. Niger 23110/98 30/09/04 (R) 
69. Lao Democratic 06102103 (R) 

People's Republic 97. Nigeria 10/12104 (Ac) 

70. Latvia· 14/12/98 05107102 (R) 98. Niue 08/12198 06105/99 (A) 

71. Lesotho 06109100 (Ae) 99. Norway· 29/04198 30/05102 (R) 

72. Liberia 05111102 (Ae) 100. Oman 19/01/05 (Ae) 

73. Liechtenstein· 29/06/98 03112104 (R) 101. Pakiatan 11/01/05 (Ae) 

74. Lithuania· 21/09/98 03101103 (A) 102. Palau 10112199 (Ae) 

75. Luxembourg· 29/04/98 31/05102 (R) 103. Panama 08106198 05103199 (R) , 

76. Madagascar 24/09/03 (Ae) 104. Papua New Guinea 02103199 28103102 (R) 

n. Malawi 26110101 (Ae) 105. Paraguay 25/08/98 2718199 (R) 

78. Malayaia 12/03/99 04/09102 (R) 106. Peru 13/11/98 12109102 CR) 
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1 2 3 

107. Philippines 

108. Poland" 

109. Portugal" 

110 Qatar 

111. Republic of Korea 

112. Republic of Moldova 

113. Romania" 

1 14. Russian Federation" 

115. Rwanda 

116. Saint Lucia 

117. Saint Vincent and 
The Grenadines 

118. Samoa 

119. Saudi Arabia 

120. Senegal 

121. Seychelles 

122. Slovakia" 

123. Slovenia" 

124. Solomon Islands 

125. South .africa 

126. Spain" 

127. Sri Lanka 

128. Sudan 

129. Sweden· 

130. Switzerland" 

131. Thall,nd 

132. The Former 
Yugoslav Republic 
of Macedonia 

133. Togo 

15/04198 20111/03 (R) 

15/07/98 13112102 (R) 

29/04/98 31/05102 (Ap) 

11101/05 (Ae) 

25/09/98 08111102 (R) 

22104/03 (Ae) 

05101199 19103101 (R) 

11/03/99 18/1 1104 (R) 

22107/04 (Ae) 

16/03/98 20/08103 (R) 

19/03/98 31/12104 (R) 

16103/98 27/1 1100 (R) 

31/01/05 (Ac) 

20107101 (Ae) 

20/03198 22107/02 (R) 

26102199 31/05102 (R) 

21/10/98 02108102 (R) 

29109/98 13103103 (R) 

31/07/02 (Ac) 

29/04198 31/05102 (R) 

03109/02 (Ac) 

02111/04 (Ac) 

29/04/98 31/05102 (R) 

16103198 09/07/03 (R) 

02102199 28/08/02 (R) 

18/11/04 (Ac) 

02107/04 (Ac) 

134. Trinidad and Tobago 

135. Tunisia 

136. Turkmenistan 

137. Tuvalu 

138. Uganda 

139. Ukraine" 

140. United Arab Emirates 

141. United Kingdom of 
Great Britain and 
Northem Ireland" 

142. United Republic 
of Tanzania 

143. United States 
of America· 

144. Uruguay 

145. Uzbekistan 

146. Vanuatu 

147. Venezuela 

148. Vietnam 

149. Yemen 

150. Zambia 

Total 

2 3 

07/01199 28101/99 (R) 

22101/03 (Ae) 

28/09/98 11/01199 (R) 

16111198 16111198 (A) 

25103102 (Ac) 

15103199 12104104 (R) 

26101105 (Ae) 

29104198 31/05/02 (R) 

26108102 (Ac) 

12111198 

29/07198 05102101 (R) 

20/1 1198 12110/99 (R) 

17/07/01 (Ae) 

• .. • 18/02105 (Ac) 

03/12198 25109/02 (R) 

15109/04 (Ae) 

05108198 

84 144 

• Indicate. an Annex I party to the United Nallonl FramBWOlll Convention on 
Climate Change. 
1 WIth. tenttorilll.clulion to the Faroe Islands. 
2 For the Kingdom In Europe. 

3 With • Ienltorial I.clullon to Tokelau. 

Fixation of Royalty 

2629. SHRI NIKHIL KUMAR: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government has examined the 
feasibility of offering fixed percentage of royalty to drug units 
producing patented pharmaceutical ingredientslmedicines 
in the country under TRIPS agreements; 
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(b) 

(c) 

If so, the details thereof; and 

the action taken thereon? 

THE MINiSTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) No, Sir. 

(b) and (c) Do not arise in view of reply to (a) above. 

Uvellhood Security Project 

2630. SHRI KISHANBHAI V. PATEL: 

SHRI SUGRIB SINGH: 

Will the Minister of AGRICULTURE be pleased to state: 

(a) whether the livelihood security project for 
earthquake affected rural household in Gujarat has been 
assisted from International Fund for Agriculture 
Development; 

(b) 

(c) 

if so, the details thereof; 

the criteria of such assistance; 

(d) the number of families benefited therefrom so 
far; and 

(e) the terms and conditions of the said 
assistance? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (e) The 
information is being collected from the Ministry of Home 
Affairs, the nodal Ministry in the matter. 

[Translation] 

Irregularities In Foodgraln DIstribution 
In Maharashtra 

2631. SHRI SHISHUPAL N. PATLE: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the total quantum of foodgrains distributed to 
BPL families In Maharashtra through PDS during 2004-05; 

(b) whether irregularities have been detected In 
distribution of foodgrains in Maharashtra particularly in 
Gondiya and Bandara dlatrfcts; 

(c) if so, whether any Investigation was conducted 
In this regard; 

(d) if so, the outcome thereof alongwith the action 
taken against those held responsible; 

(e) if not, the reasons therefor; 

(f) whether the Hon'ble Supreme Court has 
issued any orders in this regard; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) 
16,89,593 Metric Tonnes of foodgrains have been 
distributed to BPL families during the period from April, 2004 
to December, 2004 in the State. 

(b) Irregularities have been noticed in distribution 
of foodgrains In Gondia and Bhandara districts of the State. 

(c) Yes,Sir. 

(d) The following action has been taken by the 
State Govt. in Gondia and Bhandara districts:· 

Action Gondia Bhandara 

F. P. Licences cancelled 11 27 

FP Ucences Suspended 21 21 

Security Amount Forlelted 91 61 

Fine imposed 67 0 

Offences registered 0 8 

No. of persons arrested 0 81 

(e) Question does not arise. 

(f) and (g) The Hon'ble Supreme Court has not l18ued 
any specific orders relating to Irregularities in distribution of 
foodgrains in the State of Maharashtra. 

(English] 

Development of OarlngbarJ In Orl •• a 

2632. SHRI SUGRIB SINGH: Will the Minister of 
TOURISM be pleased to state: 

(a) whether any proposal to develop Darlngbari 
in Orissa as a full· fledged hill station is pending with the 
Union Govemment for approval; and 
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(b) if so, by when the said proposal is likely to be 
given approval alongwith assistance proposed to be 
provided during the current financial year to the State 
Government? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMA TI RENUKA CHOWDHURY): (a) No, Sir. 

(b) Does not arise. 

(Translation) 

Sea Erosion In Coastal States 

2633. SHRI SHIVRAJ SINGH CHOUHAN: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Government has conducted any 
scientific study with regard to sea erosion in mining area of 
different coastal States of the country in view of damage 
caused by recent Tsunami waves; 

(b) If so, the details thereof, State-wise; and 

(c) the steps taken/proposed to be taken by the 
Government to prevent sea erosion and the grants 
sanctioned/released by the Union Government to the State 
Governments during the current year for the purpose, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (c) Ministry of Water Resources has not 
conducted any scientific study with regard to sea erosion in 
mining area of different coastal States. 

Accumulation of Water In 
Tsho-Rolpa Glacier 

2634. DR. RAJESH MISHRA: 

SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether gradual increase of water level In the 
Tsho-Rolpa Glacier has posed danger 'or India and its 
neighbours; 

(b) if so, the detalls thereof; and 

(c) the remedial steps being taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Yes, Sir. There is a gradual Increase in 
water level in Tsho-Rolpa Glacier lake due to the melting of 
the nearby glacier, showing nearly six folds increase over 
the last 40 years. The reason for increase in water level is 
due to retreating of Tradkarding glacier located above the 
lake as a result of global warming. The lake is located in 
Himalayan region in Nepal. 

(e) The National Remote Sensing Agenoy 
(NRSA) under the Disaster Management Support 
Programme has been constantly monitoring various major 
glacier lakes in the Himalayas for any possible breach. 
NRSA will also be keeping a close watch on Tsho- Rolpa 
Glacier using Indian remote sensing data. 

(English) 

Child Labour 

2635. SHRIMATI MANORAMA MADHAVARAJ: Will 
the Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether existing laws banning child labour in 
health hazard-prone industries are not being enforced by 
States; 

(b) if so, the details thereof; 

(c) the number of cases initiated against 
employers engaging child labour in violation of existing laws 
for the year 2003-04, State-wise; 

(d) whether puffed-rice factories around Davana-
gere in Karnataka have been engaging child labour in 
violation of laws; and 

(e) if so, the details thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) No, Sir. 
All the States are implementing the labour laws banning 
child labour. 

(c) A Statement is enclosed. 

(d) and (e) No, Sir. The Child Labour (Prohibition & 
Regulation) Act, 1986 prohibits employment of Children • below 14 years of age in any of the 70 hazardous r 

occupations/processes, as contained in Part A & B of the 
Sch!'ldu'~ of the Act (Section 3). The manufacturing of puffed 
rice is not included as hazardous processes under the Act. 
The puffed rice factories mostly employ less than 20 workers 
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and hence also do not fall under the purview of the Factories 
Act, 1948. 

St.t.ment 

Number of Cases Initiated Against Employers 
Engaging Child Labour In Violation of Existing 

Laws during 2003-04 

SI. Name of 
No. Stale! U. T. 

Number of cases initiated 
against employers engaging child 
labour in violation of existing laws 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

2 

Anethra Pradesh 

Andaman and 
Nicobar Islands U.T. 

Arunachal Pradesh 

Assam 

Bihar 

Chandigarh, U.T. 

Chhattisgarh 

Dadra and Nagar Havell U.T. 

Daman and Diu U.T. 

Delhi U.T. 

Goa 

Gujarat 

Harvana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerela 

Lakshadweep U.T. 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

3 

4870 

o 

24 

0* 

354* 

0* 

104* 

0* 

o 
66 

o 
29 

38 

17 

76 

1814 

o 
o 

28 

o· 
0* 

0* 

2 3 

24. Mlzoram O· 

25. Nagaland 0* 

26. Orissa 3 

27. Pondicherry U.T. 0 

28. Punjab 35 

29. Rajasthan 0 

30. Sikkim 0 

31. Tamil Nadu 385 

32. Tripura 0 

33. Uttar Pradesh 399 

34. Uttarenchal 3· 

35. West Bengal 0 

Total 8246 

• The flguree indicated ar. of 2002-03. al fig", .. of 2003-04 have 
not been rec.wed from theM Stat ... 

Eatabllahment of Arecanut Board 

2636. SHRI CHENGARA SURENDRAN: 

SHRI P. KARUNAKARAN: 

Will the Minister of AGRICULTURE be pleased to state: 

(a) whether the Government proposea to .atablish 
Arecanut Board; 

(b) if 10, the details thereof; and 

(c) by when it is likely to be eatablished? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (e) The 
Government has no proposal to .stabllsh Arecanut Board. 

Prlcea of LHe Saving Druga 

2637. SHRI A.V. BELLARMIN: 

SHRI M. SHIVANNA: 

Will the Minis .. r of CHEMICALS AND FERTILIZERS 
be pleaaed to state: 

(a) whether the Govemment Is aware that prices 
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of certain life saving drugs like Factor K administered to 
Haemophilia patients are sky-rocketing recently; 

(b) if so, the details thereof and the reasons 
therefor; 

(c) whether the Government proposes to consider 
to manufacture such life saving drugs in the country and to 
sell them at an affordable price; and 

(d) if so, the details thereof and the action being 
taken thereon? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) No complaint has been receiv~d by the National 
Pharmaceutical Pricing Authority (NPPA) about the high 
price rise of Factor K drug which is used for treatment of 
Haemophilia patients. 

(b) Does not arise in view of reply to (a), as above. 

(c) and (d) The Central Public Sector Undertakings 
viz., Hindustan Antibiotics Limited, Indian Drugs & 
Pharmaceuticals Limited and Bengal Chemicals and 
Pharmaceuticals Limited are producing medicines to make 
them available at an affordable price. 

Non-Refundable Advance from 
Employee. Provident Fund 

2638. SHRI D. VITI AL RAO: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government has decided to grant 
a non-refundable advance of Rs.SOOO/- from the Provident 
Fund account of subscribers in the Tsunami-ravaged areas; 

(b) if so, the criteria set by the Government; and 

(c) the details of subscribers who have availed 
this scheme so far, State-wise and Union Territory-wise? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) Para 68 L 
of Employees Provident Fund Scheme already provides for 
a non-refundable advance of Rs. 50001- or 50% of members 
own contribution, whichever Is less, in abnormal conditions 
such as damage of movable or Immovable property by a 
calamity of exceptional nature such as floods, earth quakes 
etc. 

(c) The details of subscribers whose claims have 
been settled under Para-68 L are as under:-

Region No. of Claims settled 

Kerala 12 

West Bengal 1658 

Tamil Nadu 49 

[Translation] 

Rlhand Dam 

+2639. PROF. MAHADEORAO SHIWANKAR: 

SHRI MUNSHI RAM: 

SHRI NARENORA KUMAR KUSHAWAHA: 

SHRIMATI ANURANDHA CHaUDHARY: 

SHRI MOHO. TAHIR: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether due to siltation the sluices of Rihand 
Dam in Uttar Pradesh have been chocked and cracks have 
developed in the check wall of the dam leading to leakage; 
and 

(b) if so, the preventive measures being taken by 
the Government for the safety of the dam? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) The sluices of the Rlhand Dam In Uttar 
Pradesh have been chocked due to siltation. Some cracks 
have been observed In the body of the dam for which the 
State Government has taken the appropriate steps to treat 
the cracks to check the leakage through them and to ensure 
the safety of the dam. 

{English] 

Price Support for Cotton 

2640. SHRI ARJUN SETHI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a> whether the proposal for declaring National 
Agriculture Cooperative Federation as an agency for 
undertaking price support for cotton in addition to Cotton 
Corporation of India is under consideration of the 
Government; and 

(b) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
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AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBliC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) 
National Agricultural Cooperative Marketing Federation of 
India Ltd. (NAFED) has been declared as an agency, in 
addition to CoHon Corporation of India (CCI), for procurement 
of coHon under Price Support Scheme (PSS). NAFED will 
utilize the network of cooperatives for speedy procurement 
of coHon in the interest of farmers for which NAFED will be 
paid service charges as in the case of oilseeds and pulses. 

[Translation] 

Amendment In Exlatlng Crop 
'nauranee Scheme 

2641. SHRI HANSRAJ G. AHIR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government propoHS to amend 
existing crop insurance scheme; 

(b) if so, the details thereof; and 

(c) the steps being taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (c) A Joint 
Group to study the improvements required in the existing 
crop insurance schemes was constituted by the Government 
of India. The Group made indepth study of the related issues 
and submiHed its report on 20.12.2004. The Group has made 
number of recommendations. The important recommen-
dations are in respect of reducing the unit area of insurance 
to Gram Panchayat for major crops, improving the basis of 
calculation of threshold yield, recommending higher 
indemnity level of 80% and 90%, coverage of pre-sowing! 
planting risks and post-harvest losses, to pr(:Mde personal 
accident insurance cover and Package Insurance Policy 
etc. 

The Government is consulting various stakeholders to 
modify the National Agricultural Insurance Scheme (NAIS) 
based on the recommendations of the Joint Group. 

(English) . 

Linkage of EPF Sche .... 
with PPF Scheme 

2642. SHRI BHUBNESHWAR.PRASAD MEHTA: 
Will the Minister of LABOUR AND EMPLOYMENT be pleased 
to ltate: 

(a) whether the Government proposes to link 
Employees Provident Fund (EPF) scheme with the Public 
Provident Fund (PPF) scheme in order to settle subscribers 
claim at the PPF interest rate when there is delay in the 
announcement of EPF interest rate; and 

(b) if so, the details thereof? 

T'-lE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) No, Sir. 

(b) Does not arise in view of (a) above. 

[Translation] 

Benefit. of Agricultural ReMarch 

2643. SHRI MAHESH KANODIA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the benefi!s of agricultural research 
in the country are not reaching the farmers; and 

(b) if so, the remedial steps proposed by the 
Government? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) The 
benefits of agricultural research are extended to the farmers 
through the following mechanisms: (i) A permanent public 
extension system is operated by all the State Governments. 
Extension functionaries of State Departments of Agriculture. 
supported by State Agricultural Universities. provide for 
transfer of farm technologies to farmers. 

(ii) The Government of India supplements State's 
efforts in this regard as follows: 

- The Indian Council of Agricultural 
Research have established a network of 
451 Krishi Vigyan Kendras (KVKs) in the 
country. The activities of KVKs include 'on 
farm testing' to identify the location 
specificity of technologies in various 
farming system; organizing frontline 
demonstrations to establish its production 
potentials on the farmers' fields; training of 
farmers to update their' knowledge and 
skills; and training of extension personnel 
to orient them in the frontier areas of 
technology development. 
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{English} 

- The Directorate of Extension, Department 
of Agriculture & Cooperation are imple-
menting several programmes/schemeal 
activities viz. Mass Media Support to 
Agricultural Extension, Klsan Call Centres, 
Establishment of Agri·Cllnlcs and Agrl-
BuslnelS Centres, Innovations in 
Technology Dissemination under National 
Agricultural Technology Project, training of 
senior and middle level extension 
functionaries of States and gender 
interventions in agriculture. 

Construction of Dam. 

2644. SHRI D. V. SADANANDA GOWDA: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Government has received any 
proposal from the Government of Karnataka for construction 
of vented dams across west flowing rivers and streams In 
Uttara Kannada, Dakshina Kannada and Udupl district of 
Karnataka; and 

(b) if so, the details thereof and by when the said 
proposal is likely to be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) The State Governments submit major and 
medium irrigation project proposals as Detailed Project 
Reports (DPRs) for techno-economic appraisal of the Central 
Water Commission. No such DPR proposing construction 
of vented dams across west flowing rivers and streams In 
Uttara Kannada. Dakshina Kannada and Udupi districts of 
Karnataka has been received from the Government of 
Karnataka in the Central Water Commll)::.ion for techno-
economic appraisal. 

(b) Does not arise. 

Wildlife Trade aan on India by UN 

2645. SHRI ASADUDDIN OWAISI: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

<a) whether India's wildlife credentials are being 
questioned not just at home but also abroad; 

(b) if so, whether India has been rapped for not 
complying with requirements on a separate law to 
specifically protect wild animals and plants life; 

(c) if so, the details thereof; 

(d) whether UN administered Convention on 
International Trade in Endangered Species of wild flora and 
fauna (CITES) has imposed trade ban on India; 

(e) if so, the extent to which the import and export 
Is likely to be affected; and 

(f) the steps taken or being taken by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No, Sir. 

(b) to (d) II'\. democratic set up, legislation Is a time 
taking process. Due to delay in putting a CITES - specific 
legislation, the Parties to the treaty were advised by the 
CITES Secretariat to suspend commercial trade In CITES 
listed species with India temporarily. 

(e) and (f) India does not have a significant trade in 
wildlife and its derivatives. The advisory to suspend the trade 
has been withdrawn by CITES on 14th March, 2005 after 
the detailed schedule for having a CITES - specific 
legislation was formulated and communicated to the CITES 
Secretariat by the Government. 

National Agrtcultural prtce. 
Comml.slon. for MSP 

2646. SHRI PRAlHAD JOSHI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the details of the crops being considered by 
the National Agricultural Prices Commissions for fixing of 
Minimum Support Price (MSP) by the Government for the 
years 2004-05 and 2005-06; and 

(b) the details of the crop proposed by the 
Government of Karnataka for inclusion In the list for fixing 
the MSP by the Union Government in the coming year during 
2005-061. 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTllAl BHURIA): (a) The 
Minimum Support Prices (MSPs) are fixed by the 
Government in respect of 25 agricultural oommoditles, 
namely; Paddy, Jawar, Balra, Maize, Ragl, Wheat, Barley, 
Gram, Arhar (Tur), Moong, Urad, Masur (Lentil), SugarcaA1t, 
Conon, Groundnut - in - shell, Jute, Rapeseed/Mustard, 
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Sunflower Seed, Soyabean. Safflower, Toria, Tobacco 
(VFC), Copra. Sesamum and Nigerseed. In the case of 
Sugarcane, the support price Is Statutory Minimum Price 
(SMP) as it is fixed under clause 3 of the Sugarcane (Control) 
Order, 1966. 

(b) The Government of Karnataka has expressed 
the view that Arecanut, Onion, Potato, Tomato. Green 
Chillies and Jaggery may be included under MSP. 

[Translation} 

Production of Sugarcane In Uttar 
Pradesh and Uttaranchlll 

2647. SHRI KIREN RIJIJU: 

SHRI CHANDRA MANI TRIPATHI: 

Will the Minister of AGRICULTURE be pleased to state: 

(a) the total production of sugarcane in Uttar 
Pradesh and Uttaranchal at present; 

(b) the details of the steps taken by the 
Government to increase production of sugarcane in 
Uttaranchal; 

(c) whether the Govemment has formulated any 
action plan to increase production of sugarcane in other 
States; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) The normal 
production (five-year average based on the production 
during 1998-99 to 2002-03) of sugarcane in Uttar Pradesh 
and Uttaranchal are 112.64 million tonnes and 7.41 million 
tonnes respectively. 

(b) The G.B. Pant University of Agriculture and 
Technology, Pant Nagar, is addressing the problems of 
sugarcane in Uttaranchal State through support from the All 
India Coordinated Research Project (AICRP) on Sugarcane 
of the Indian Council of Agricultural Research (ICAR). 

Apart from this, for increasing the production and 
productivity of sugarcane, a Centrally Sponsored Scheme 
on Sustainable Development of Sugarcane Bued Cropping 
Systems Areas (SUBACS) is also being implemented in 
Uttaranchal under Macro Management of Agriculture. 

(c) and (d) Research strategies to increase the 

productivity of sugarcane in lugarcane produCing Statel 
are being implemented through a network of regular and 
voluntary research centers under AICRP on Sugarcane. As 
per mandate, the main emphasis illaid on the development 
of improved sugarcane varieties, crop production and 
protection technologies suited to commercial cultivation with 
increased productivity under five agro-cllmatic zones of the 
country. The Centrally Sponsored Scheme. SUBACS, which 
was initiated in 1992-96 was implemented in 21 States! 
Union Territories. However. since October 2000, the scheme 
SUBACS has been subsumed under Macro Management 
Mode of Agriculture along with other 26 schemes to give 
more flexibility to States in implementing the programmes 
on the basis of State's priorities and requirements. Funds 
are allocated and released to States on sharing basis 
between the Govemment of India and the State Govemments 
on 90:10 basis for most of the components. 

The main thrust of the scheme is on the transfer of 
Improved technology to the farmers through field 
demonstration, training of farmers, supply of farm 
implements, enhancing seed production and pest measures 
etc. 

Centrllllnltitute of Sheep 
and Wool R .... rch 

2648. SHRI KAILASH MEGHWAL: 

SHRI MAHAVIR BHAGORA: 

Will the Minister of AGRICULTURE be pleased to state: 

(a) whether the Central Institute of Sheep and 
Wool Research has been functioning at Avikanagar in 
Rajasthan for the benefit of sheep and goat rearers for the 
last four decades; 

(b) if so, the details of the improved technologies 
developed by the said Institute so far; 

(e) whether the research il allo being carried out 
in regard to other animals besides sheep and goat; 

(d) if so, the nature and outcome of such research 
work and the achievements thereof 10 far; 

(e) the steps taken/proposed to be taken to 
organise training camPI to impart practical knowledge to 
cattle rearers and farmers; 

(f) whether the said institute proposes to carry 
out research work in other areas including birdl and animall; 
and 
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(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Yes, Sir. 

(b) The details of technolo,gies developed by the 
Instltut& are given in enclosed statement. 

(c) Yes, Sir. In addition to Sheep and Goat, 
research is being carried out on Rabbits for meat and Angora 
wool. 

(d) Studies have demonstrated that wool type 
rabbits (Angora) are suitable only for the hilly regions, while 
broiler rabbits (meat/fur type) can be reared under different 
agro-climatic conditions in the country. 

A package of practices (management, housing, 
reproduction, nutrition, health, breeding, wool utilization and 
skin processing) for rabbit production have been developed. 
Pelleted feed using locally available tree leaves and cerealal 
agricultural by products has been developed for rabbits. 

(e) Training programs for sheep and rabbit 
farmers, wool artisans and development officers are 
regularly organized to impart training and demonstrate 
technologies. 

(f) and (g) The work on other animals and poultry is 
being carried out at other Animal Science Institutes of ICAR. 

St.tement 

Technologies Developed by the Institute 

1. Fat lamb production 

2. Handloom woven blankets 

3. Wool, camel hair blended products 

4. Hand made felts 

5. Disease data information system and health 
management packages 

6. Artificial insemination of Sheep using liquid chilled 
semen 

7. Evaluation and establishment of silYl-pasture, multi-
tier agro- forestry and pasture system for semi-arid 
conditions 

8. Enrichment of poor quality straws using urea - ammonia 
treatment 

9. Development of complete feed blocks using locally 
available roughages and cereals/agricultural by 
products 

10. Supplemental feeding of Sheep for higher growth and 
wool yield 

{English} 

Krlahl VlgpnKendraa 

2649. SHRIMATI BHAVANA PUNDLIKRAO 
GAWALI: 

SHRI SANAT KUMAR MANDAL: 

SHRI BAPU HARI CHAURE: 

Will the Minister of AGRICULTURE be pleased to atate: 

(a) the details of 'Krishl Vigyan Kendra' allotted to 
non-Govemmental Organisation In the country; 

(b) the benefits likely to acorue to the fanners as 
a result thereof; 

(c) whether the Govemment Is planning to give 
'Krlshl Vigyan Kendra' to each of the tribal district In the 
country; 

(d) if so, the details thereof, State-wise; 

(e) the number of Krlshl Vigyan Kendru propoHd 
to be set up during 2004-05 In the country; 

(f) whether the locations for setting up of these 
Kendras has been selected; and 

(g) if so, the details thereof, State-wi .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (al The Indian 
Council of Agricultural Research (ICAR) has allotted 83 
Krishi Vigyan Kendras (KVK) to Non-Govemmental Organi-
zations in the country. 

(b) The benefits likely to accrue to the fanners by 
the activities of the KVKs Include, on- fann biall to establish 
the location specificity of agricultural technology under 
various fanning systems, frontline demonstration to establish 
Its production potential on the fanners' fields, and training of 
farmers to update their knowledge and skills in Improved 
agricultural technology. 

(e) and (d) The Government has approved for 
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establishment of KVKs in all the 578 rural districts of the 
country (as per India 2002). This Includes all the 39 districts 
of 6 Statesf Union Territories having majority tribal population; 
64 districts of 8 States having substantial tribal population 
in particular administrative units; and 197 districts of 10 
State sf Union Territories having dispersed tribal population. 
The details are given in enclosed statement-I 

(e) During 2004-05 the ICAR proposed to set-up 
KVKs in 128 districts In the country. 

(f) and (g) All the 128 KVKs have been sanctioned. 
The State-wise details are given in enclosed statement-II. 

St.""'ent., 

SI. No. States/Union Territories No. of Districts 

2 3 

Majority Trlbel 

Arunachal Pradesh 14 

2 Nagaland 8 

3 Meghalaya 7 

4 Mizoram 8 

5 Lakshadweep 

6 Dadra and Nagar Havell 

Sub Total 39 

Substantial Trlbel Population 

Andhra Pradesh 6 

2 Bihar (undivided) 4 

3 Gujarat 6 

4 Himachal Pradesh 3 

5 Madhya Pradesh 19 

6 Maharashtra 11 

7 Orissa 10 

8 Rajasthan 5 

Sub Total 64 

2 

DleperHCI Trlbel Population 

Sikkim 

2 Assam 

3 Manlpur 

4 Tripura 

5 West Bengal 

6 Uttar Pradesh 

7 Tamil Nadu 

8 Kerala 

9 Karnataka 

10 Daman and Diu 

. Sub Total 

Total 

St.t.ment." 

3 

4 

23 

9 

4 

17 

69 

29 

14 

26 

2 

197 

300 

List of the KVKs Sanctioned during 2()(u·05 

SI. No. State Name of the District 

2 3 

Arunachal Pradesh 1. Tlrap 

2 Andhra Pradesh 2. Neilore 

3. Adilabad 

4. Prakasam 

3 Assam 5. Barpeta 

6. Bongalgaon 

7. Karbl Anglong 

8. Naogaon 

9. Kamrup 

10. Karimganj 

11. Lakhimpur 

12. Tinsukia 

4 Bihar 13. Samastipur 

14. Siwan 

188 
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2 3 2 3 

15. We.t Champaran 44. East Singhbhum 

16. Rohta. 45. Chatra 

17. Bhagalpur 46. Garhwa 

5 Chhattiagarh 18. Raipur 47. Koderma 

19. Janjgir-Champa 48. Dhanbad 

20. Raigam 49. Dhumka 

21. Dhamatari 12 Karnalaka 50. Dakahina Kannada 

22. Mahasamund 51. Davanagara 

6 Goa 23. South Goa 52. Chamarajanagar 

7 Gujarat 24. Amrali 53. Mandya 

25. Ahmedabad 54. Shlmoga 

26. Sabarkantha 55. Tumkur 

27. Porbandar 56. Brahmawar 

28. Jamnagar 57. Chitradurga 

29. Rajkol 58. Gulbarga 

30. Surat 59. Bljapur 

8 Himachal Pradesh 31. Lahaul and Spiti 60. Uttar Kanada 

32. Bllaspur 13 Karala 61. Thrillur 

33. Solan 62. Kottayam 

9 Haryana 34. Fatehabad 63. Alleppy 

35. Jhajjar 14 Madhya Prade.h 64. Jabalpur 

36. Bhiwani 65. Harda 

10 Jammu and Kashmir 37. Kargll 66. Damoh 

11 Jharkhand 38. Gumla 67. Narsinghpur 

39. Pakur 68. Hoshangabad 

40. Lohardaga 69. Morena 

41. Glrldlh 70. Sagar 

42. Bokaro 71. Khargone 

43. Sahebganj 15 Maharashlra 72. Gadchiroli 
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1 2 3 2 3 

73. Chandrapur 101. Puddukotai 

74. Yavatmat 102. Ramanathapuram 

75. Raigarh 22 Uttar Pradesh 103. Sant Ravidas Nagar 

76. Osmanabad 104. Butandshahr 

16 Meghalaya 77. West Khasi 105. Azamgarh 

17 Orissa 78. Sundergarh 106. Firozabad 

79. Nayagam 
107. Baghpat 

108. Barabanki 
80. Sambatpur 

109. Moradabad 
81. Gajapati 

110. Hamirpur 
82. Jagatsinghpur 

111. Lakhimpur Kheri 
83. Rayagada 

112. Farrukhabad 
84. Bhadrak 

113.Jataun 
85. Navrangpur 

114. Lalitpur 
18 Punjab 86. Muktsar 

115. Kanpur-Oehat 

87. Amritsar 116. Mainpuri 

88. Ludhiana 117. Mahoba 

89. Fatehgarh Sahib 118. Faizabad 

90. Moga 119. Gorakhpur 

91. Ropar 120. MaharajganJ 

19 Rajasthan 92. Karauti 121. Sonabhdra 

93. Sriganganagar 23 Uttaranchal 122. Udam Singh Nagar 

20 Sikkim 94. North-Sikkim 123. Pithoragarh 

21 Tamil Nadu 95. Vellore 124. Oehradun 

96. Thiruvallur 125. Uttarkaahi 

97. Thiruvarur 126. Natnitat 

98. Nagapattinam 24 West Bengal 127. Uttar Oinajpur 

99. Namakkal 128. Coach bihar 

100. Kanyakumari Total 128 
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Import 0' Fertilizer. 

2650. SHRI RUPCHAND MURMU: 

SHRI JASWANT SINGH BISHNOI: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) the types of fertilizers imported from various 
countries during the last three years; 

(b) the foreign exchange spent thereon during the 
said period; 

(c) whether the imported fertilisers are tested; 

(d) If so, the norms regarding testing of fertilizers; 
and 

Country 2001-2002 

Oty. Value 

Bangladesh 31 34.31 

CIS 155 164.06 

Libya 19 21.30 

UAE 15 15.84 

Total 220 235.51 

The details of fertilisers imported (other than urea 
imports for direct application) during the last three years are 
given in enclosed statement. 

(c) to (e) Yes Sir, all the imported fertilisers are tested 
after arrival at discharge port as per the prescribed 
procedure and speCifications given in the Fertiliser Control 
(Order) 1985. 

St.tement 
(Qty. In thousand tonne) 

DAP 

Country 2001-2002 2002-2003 2003-2004· 

2 3 4 

USA 497 202 496 

CIS 21 76 118 

Jordan 258 73 60 

Oty. 

0 

0 

0 

0 

0 

(e) if not the reasons therefor? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) and (b) As per the present Export Import Policy of the 
Government of India, all fertilisers and fertiliser inputs except 
urea are de-canalised whose imports are made freely on 
private trade account. Urea is the only fertiliser under 
statutory price & partial movement control. The imports of 
urea are made through State Trading Enterprises i.e. MMTC, 
STC & Indian Potash Limited. Import of urea for direct use 
as manure is being made on Government Account only. 
However, phosphatic fertiliser manufacturers are also 
importing urea for use in production of complex fertilisers 
with prior permission of the Gov6rnment. The Imports of urea 
made on Government account during the last three years 
for direct application along with value in US $ is given below:-

(Qty. in thousand tonne & value in lakh US $) 

2002-2003 2003-2004 

Value Oty. Value 

0 0 0 

0 0 0 

0 0 0 

0 0 0 

0 0 0 

2 3 4 

Morocco 108 32 0 

Australia 49 0 0 

lithuania 0 0 35 

Saudi Arabia 0 0 25 

Total 933 383 734 

MOP 

Canada 175 206 451 

Germany 97 167 118 

Israel 356 412 255 

Jordan 614 446 658 

CIS 1568 1372 1098 

Total 2810 2603 2580 
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4 (b) and (c) Import of edible olla including palm oil 
------------------- (except coconut oil) is under Open General Licence (OGL). 

In order to harmonise the Interests of farmers, processors 
10.50 and consumers and to regulate large import of edible oils to 

------------------- the extent possible, the import duty structure on edible oils 

• Provllional 

Source FertiliMr Statisticl FAI 

Import of him 011 

2651. SHRI BASU DEB ACHARIA: 

21 

o 
o 

44 

65 

25 

10 

13 

o 
35 

60 

143 

SHRIMATI KALPANA RAMESH NARHIRE: 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) the countries from where the palm oil is being 
exported currently; 

(b) whether the lower prices of palm oil prevailing 
in the country due to unrestricted import has led to hardships 
to the farmere; and 

(c) if so, the steps taken by the Government to 
·ensure remunerative price to the farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, fOOD AND PUBLIC 
DISTRIBUTION (DR. AKHllESH PRASAD SINGH): <a) 
Malaysia and Indonesia are the two major exporters of palm 
oil. 

is reviewed from time to time. 

Some of iIle steps taken to ensure remunerative price 
to the farmers ara:-

(i) Customs duty on crude palm oiV crude palmolein 
has been increased from 65% to 80"10 and on 
refined palm oil/RBD palmolein has been 
Increased from 75"10 to 90"10 with effect from 
15.2.2005; 

(iI) Enhanced incentives to the farmers through 
fixation of Minimum Support Price (MSP) of major 
oilseeds; 

(iii) A restructured Centrally Sponsored Scheme 
"Integrated Scheme of Oilseeds, Pulses, Oil palm 
~ Maize" (ISOPOM) is being Implemented in 
certain states for increasing the production and 
productivity of oilseed including oil palm. 

(iv) Assistance Is also provided for production of 
foundation and certified seeds, distribution of 
certified seeds, distribution of seeds miniklts, 
Infrastructure development, integrated pest 
management (IPM), supply of sprinkler sets and 
distribution of rhysobium culture etc. 

(v) Market Intervention Scheme (MIS) Is being 
implemented through National Agricultural 
Cooperative Marketing Federation of India Ltd. 
(NAFED) for the purchase of 011 palm Fresh Fruit 
Bunches (FFBs). . 

Ust of Lite Saving Drugs 

2652. SHRI SANAT KUMAR MANDAL: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) the details of drugs/medicines included In the 
list of Ule saving drugs during the last year; 

(b) the details of drugs/medicines proposed to be 
Incorporated In this list during the current year; and 

(c) the norms fixed for Inclusi01:1 of those 
medicines into the said list and the number of patientsl 
persons to be benefited therefrom? 

THE MINIS ~ ER OF CHEMICALS AND FERTILIZERS 
ANn MINISTFP. OF STEEL (SHRI RAM VILAS PASWAN): 
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(a) to (e) The Drugs (Prices Control) Order, 1995 (DPCO, 
95) does not make any distinction between Life Saving drugs 
and other drugs. There Is no specific norms or guidelines to 
determine as to which drugs can be classified as life saving 
drugs. Every drug, in general, is considered useful in saving 
and prolonging of life. 

Illegal Diversion of Fore.t 
LIInd In Orl ... 

2653. SHRI ANANTA NAYAK: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether certain authoritias have grantad 
permi •• ion to undertake diversion of forest land within the 
Karlapat Wildlifa Sanctuary without consent of wildlife wing 
in tha State of Orissa recently; 

(b) if so, tha details thereof and the reasons 
therefor; and 

(c) the action takan by the Govarnment against 
the erring authorities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No Sir. 

(b) 

(c) 

Does not arise. 

Does not arise. 

Kapale .. arl and Keleghal Rivera 
In Master Ptan 

2654. SHRI PRABODH PANDA: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Union Government proposes to 
include Kapaleswari and Keleghai rivers in master plan 
during the Tenth Five Year Plan; 

(b) If so, the details thereof; 

(c) the present outlay of this master plan; 

(d) by when the master plan is likely to be 
completed; 

(e) whether the Govemment held talks with the 
Government of Wast Bangal in this regard; and 

(f) If so, tha details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No Sir. 

(b) to (d) 00 not arise. 

(a) and (f) Govamment of India had constituted a Task 
Forca on Flood Managaf'!'lenVErosion Control to look into 
the problam of floods in Assam and other neighbouring 
States as well as West Bengal, Bihar and Eastern Uttar 
Pradesh. After talks with the Government of Wast Bangal, a 
schema namely 'Kaliaghai-Kapaleswari-Baghai Basin 
Drainage scheme' with an estimated cost of Rs 32.75 erore 
has been recommended by Task Force to be taken up in the 
XI Rve Year Plan. 

Pending ea.e. of Defaulting Employ ... 

2655. SHRI M. ANJAN KUMAR YADAV: 

SHRI KASHIRAM RANA: 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleased to state: 

(a) the numbar of cases initiated by the 
Employees Provident Fund Organisation against the 
defaulting employers under various provisions of law during 
the last year; 

(b) the number of such cases pending as on date; 
and 

(c) the number of casas which are more than three 
years old? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (c) The details 
are as under: 

No. of cases No. of cases No. of case. 
initiated during last pending as on date more than three 

Year years old 

Cases under section 14 of Employ .. s Provident 2426 23709 12026 
Funds I. Misc. Provisions Act, 1952 

Cases under Section 4061409 of IPC 1387 6130 2316 

Cues under Section 110 CrPC 63 1549 1362 
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Pilgrimage Tourlam 2 3 4 5 

2~56. SHRI P. C. THOMAS: Will the Minister of 6 Goa 2 10.00 8.00 
TOURISM be pleased to state: 

7 Gujarat 2 138.93 111.14 

(a) whether the Government proposes to enco- 8 
urage Pilgrimage Tourism in the country. 

Harvana 5 678.55 501.64 

9 Himachal Pradesh 5 2620.00 1736.00 
(b) if so, the details thereof, State-wise; 

10 Jammu and Kashmir 2 805.00 644.00 
(c) whether Sabarimala, Malayattor, Manjan-

11 Jharkhand 474.97 379.97 ikkara, Varkala, Erumeli, Kanjiramattom in Kerala are 
attracting more pilgrimages every year; and 12 Karnataka 8 2432.76 1914.37 

(d) if so, the details thereof and the financial 13 Kerala 5 2148.83 1718.88 
assistance provided to the State Government during the 

14 Madhya Pradesh 8 1285.48 783.03 
current year? 

15 Maharashtra 6 1576.38 1260.10 
THE MINISTER OF STATE OF THE MINISTRY OF 

TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) and (b) 16 Manlpur 0 0.00 0.00 
The Ministry of Tourism, during the 10th Plan period, has 

17 Meghalaya 2 863.30 807.91 
been assisting the State Governments for the development 
of infrastructure under Its scheme of Integrated Development 18 Mlzoram 3 1081.28 927.09 
of Tourist Circuits and Productllnftastructure Development 

19 Nao-Jand 5 2185.89 1731.40 of Destinations based on the receipt of project proposals, 
merit of the project, inter-se-priority and availability of funds. 20 Orissa 5 1316.48 999.69 
The scope of the schemes includes pilgrimage site. also. 

21 Punjab 4 846.41 581.26 
(c) Yes, Sir. 

22 Rajasthan 2 39.31 31.45 

(d) The details of the financial assistance 23 Slkkim 8 1005.81 805.13 
provided to the State Government during the current financial 
year upto 30.12.2004 are given in the enclosed statement. 24 Tamil Nadu 6 876.92 702.72 

St.leman' 25 Tripura 0 0.00 0.00 

State-wise Tourism Projects Sanctioned during the 26 UttarMChai 3 1412.93 1125.56 

year 2004-2005 (up to 31.12.2004) 27 Uttar Pradelh 7 1037.43 825.19 
(Ra. In Lakh) 

28 WeatBengal 5 480.04 384.03 
2004-05 (upto 31.12.2004) 

S.No. StatelUT No. of Amount Amount 
29 Andaman and NIcobar 0 0.00 0.00 

Project Sanctioned Released Islandl 
Sancttoned 

30 Chandlgarh 457.00 365.80 
2 3 4 5 

31 Dadra and Nagar Havell 0 0.00 0.00 
1. Andhra Pradesh 11 2750.81 2191.92 

32 DelhI 500.00 400.00 
2. Aaaam 6 955.88 742.10 

33 Daman and Diu 0 0.00 0.00 
3 Arunachal Pradesh 8 1285.70 905.52 

34 Lakahadweep 0 0.00 0.00 
4. Bihar 87 '1901.23 1527.55 

35 Pondlcheny 2 451.00 380.00 
5 Chhattlagarh 4 1086.28 869.01 

ToIa! 130 32784.18 25320.28 
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Development of Tourlam 2 3 4 5 
2657. SHRI VARKALA RADHAKRISHNAN: 5 Chhattlagarh 4 1086.28 869.01 

SHRI HANNAN MOLLAH: 
6 Goa 2 10.00 8.00 

SHRI P. KARUNAKARAN: 

Will the Minister of TOURISM be pleased to state: 
7 GuJarat 2 138.93 111.14 

8 Haryana 5 678.55 501.64 (a) whether the Government has formulated any 
plan to develop tourism In the country including Kerala and 9 Himachal Pracleah 5 2620.00 1736.00 
Wist Bengal; 

10 Jammu and Kashmir 2 805.00 644.00 
(b) If so, the details thereof, State-wise; and 

11 Jharkhand 474.97 379.97 
(c) the steps taken/proposed to be taken in this 

regard alongwlth funds earmarked/released to State 12 Kernataka 8 2432.76 1914.37 
Governments for improvement of tourism infrastructure 13 Kerala 5 2148.63 1718.88 during 2004-051 

THE MINISTER OF STATE OF THE MINISTRY OF 
14 Madhya Pradesh 8 1285.48 783.03 

TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) and 15 Mahara.htra 6 1576.38 1260.10 
(b) The Ministry of Tourism assists the State Governments! 
UTa in the development of tourist infrastructure under its 16 Manlpur 0 0.00 0.00 
following schemes based on the merit of the proposal Inter- 17 Meghalaya 2 963.30 807.91 se-prlorlty and availability of funds:-

1. Integrated Development of tourist circuits. 
18 Mlzoram 3 1081.28 927.09 

2. Product/Infrastructure Development of 
19 Nagaland 5 2165.69 1731.40 

Destinations. 20 Orissa 5 1316.48 GGG.8G 

(c) The details of the projects sanctioned/funds 21 Punjab 4 846.41 581.26 
released to the State Governments during the year 2004-05 
(upto 31.12.2004) Is as per enclosed statement. 22 Rajasthan 2 39.31 31.45 

St.tement 23 Slkklm 6 1005.81 805.13 

State-wise Tourism Projects Sanctioned during the year 24 Tamil Nadu 6 876.92 702.72 
'2004-2005 (up to 31.12.2004) 

25 Trlpura 0 0.00 0.00 
(Ra. In LIIkh) 

2004-05 Cupto 31.12.2004) 26 Uttaranchal 3 1412.93 1125.58 

S.No. Stat.fUT No. of Amount Amount 27 Uttar Pradesh 7 1037.43 825.19 
Project Sanctioned Relened 

Sanctioned 28 West Bengal 5 480.04 384.03 
2 3 .. 5 

29 Andaman and Nlcobar 0 0.00 0.00 
1. Andhra Pradesh 11 2750.81 2191.92 Is'ands 

2. Asaam 6 955.88 742.10 30 Chandigarh 457.00 365.60 

3 Arunachal Pradesh 6 1285.70 905.52 31 Oadra and Nagar Havell 0 0.00 0.00 

4. Bihar 7 1901.23 1527.55 32 0efII 500.00 400.00 
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33 

34 

35 

2 3 .. 5 

Daman & DIu o 0.00 0.00 

Lakahadweep o 0.00 0.00 

Pondlcherry 2 451.00 360.00 

Total 130 32784.16 25320.26 

Decline. of Private Invennent 
In Agriculture 

2658. SHRI S. K. KHARVENTHAN: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the private sector investment in 
agriculture sector has been declining over the years; 

(b) if so, the reasons therefor; 

(c) whether the agriculture sector has proposed 
a separate lending rate on the pattern of the prime lending 
rate available for other categories; and 

(d) if so, the details thereof and the steps taken 
by the Government to boost the agriculture sector? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) The Private 
Seetor Investment in agriculture Including allied sectors 
measured in terms of gross capital formation has shown an 
upward trend, as may be seen from the enclosed statement. 

(b) Does not arise. 

(c) and (d) During 2003-04, it was proposed to have a 
separate agricultural lending rate on the pattern of prime 
lending rate. During 2003-04, the then Union Finance 
Minister, in a joint press conference with the then Union 
Agriculture Minister, had announced on July 16, 2003, a 
reduction in the lending rate for agriculture with a view to 
extending the full benefit of declining interest rates to 
agriculture sector, particularly to the small and marginal 
farmers. Consequently, the Indian Banks' Association 
advised all public sector banks to reduce their lending rate 
to a single digit rate of not more than 9% per annum on crop 
loans up to a ceiling of RS.50,OOO/-. 

With a view to Increasing agricultural production, the 
Govemment have identified thrust areas for focused and 
priority attention, which Include agricultural credit, Irrigation, 

horticulture, and marketing reforms. The Union Budget for 
2005-06 hal underscored the importance of effortl aimed 
at turning the focus of commercial banks, regional rural 
banks and cooperative banks towards providing credit, 
especially production credit to farm households. The other 
areas highlighted In the Budget include micro Irrigation 
technology comprising drip and sprinkler irrigation, National 
Horticulture Mission with focus on backward and forward 
linkages, and development Istrengthenlng of agricultural 
marketing infrastructure, grading and standardization. 

St.tement 

Grog Capital Formation (GCF) of Private Sector 
In Agriculture Including allied Sectors. 

(Rs. Crore at 1993-94 prices) 

Year GCF 

1993-94 10331 

1994-95 11416 

1995-96 12367 

1996-97 13176 

1997-98 13791 

1998-99 13026 

1999-00 15268 

2000-01 15374 

2001-02 14872 

2002-03 16740 

2003-04 18487 

Source: Central Statiltical Organization. 

Fishing Harbour 

2659. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) the number of fishing harbours functioning in 
Gujarat during thelalt three years; 

(b) whether the Union Government propons to 
set up some new fishing harbours in the State during 2005-
2008; 

(c) the steps being taken to ensure quaHty and 
hygiene at each harbour; and 
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(d) 
State? 

the action taken to promote fisheries in the 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Four fishing 
harbours viz. Veraval, Mangrol (Stage-I and Stage-II), 
Porbandar and Jakhau are functioning in Gujarat during 
last thr.e years. 

(b) The Ministry of Agriculture, Governm.nt of 
India, during current financial year (2004-05) has accorded 
approval to the proposal of Government of Gularat for 
conetructlon of two new fishing harbours one Dholal In 
Navaaarl District and oth.r at Okha in Jamnagar District. At 
p ..... nt the Govemment of Gujarat proposes no new fishing 
harbours for 2005-06. 

(c) Th. Govemment of India under the Centrally 
Sponsored Scheme has been providing 50% financial 
assistance for modemlzatlon and upgrdatlon of the existing 
fishing harbours and fish landing centres to ensure the 
hygienic handling of fish catches. 

In March 2001, a sum of RS.49 lakh has been released 
to the Govemment of Gujarat for repair and renovation of 
three fishing harbours, namely, Veraval, Mangrol and 
Porbandar. 

(d) The Govemment of India has been providing 
financial and technical a881stance under variou8 Centrally 
Sponsored Schemes to promote the fi8heries In Gujarat as 
detailed below: 

(I) Besides four fishing harbours, 21 fish landing 
centres have been developed along the 
coast of Gujarat with the Central assistance. 

(Ii) Under the scheme on Re-imbursement of 
Central Excise duty on HSD Oil, a total of 
37895 numbers of fishing vessels have been 
provided with HSD subsidy during the period 
from 1997·98 to 2001·02. 

(III) Under the programme on Motorization of 
Traditional Craft, a total of 676 traditional craft 
have been motorized during the period from 
1999 to 2003-04. 

(Iv) The programme of Fresh Water Aquacultur. 
Developm.nt ha. been Implemented 
through 21 Fish Farmers Development 
Agencies (FFDAs) and an ar.a of 61322 
hectares has been brought und.r farming 
Involving 17583 till 2003·04. A total of 25886 
fish farmers have also been trained under 

this programme in improved fish farming 
practice. 

(v) Under the National Scheme of Welfare of 
Fishermen financial assistance has been 
provided to Gov.rnment of Gujarat for 
construction of 2428 fishermen houses, 72 
tube wells and 10 community halls since 9th 
Plan period and tilt date. 

(vI) In order to promote Information technology 
in fishery sector, adequate financial 
a8slstance has been extended to the 
Government of Gujarat under the Central 
Sector Scheme on Strengthening of 
Database and Information Networking for 
Fishery Sector. 

In addition, French technical/financial assistance 
through soft loan has also been provided to the Govemment 
of Gujarat for development of a fre8h water prawn seed 
hatchery with a capacity to produce 40 million post larvae 
per annum at Urnarwada. 

Fund. for "Icro-Irrlgatlon D.v.lopm.nt 

2660. SHRI A. SAl PRATHAP: 

SHRI M. RAJA MOHAN REDDY: 

Wilt the Minister of AGRICULTURE be pleased to state: 

(a) whether any request haa been received from 
the Andhra Pradesh Govemment regarding allocation of 
funds for micro-Irrigation development from the Agriculture 
Infrastructure Fund; and 

(b) If 80, the details th.reof and action taken by 
the Govemment thereon 80 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) 
During 2003-04, the Govemment of Andhra Pradesh sent a 
proposal to NABARD to sanction Rs.588.15 crore under 
Rural Infrastructur. Development Fund (RIDF) for 
Implementation of Andhra Pradesh Micro Irrigation Project. 
The NABARO has sanctioned Rs.588.15 crores as loan 
under the RIDF • IX during 2003-04 and the project Is under 
Implementation. 

Procurement of Wheat 

2661. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 
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(a) whether the production and procurement of 
wheat during the 2005-06 Rabi season is likely to be higher 
than previous year; 

(b) if so, the details thereof; 

(c) whether the Government has directed the 
State Governments to undertake decentralised procure-
ment and create adequate storage space before the 
commencement of procurement operations; and 

(d) If so, the details thereof and the action taken 
by the State Governments thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) and 
(b) Yes, Sir. The production of wheat, as per the Second 
Advance Estimates, during crop year 2()()4..()S II expected 
to be 73.03 million tonnes as against estimated production 
of 72.06 million tonnes during crop year 2003-04. The 
estimated procurement of wheat during RMS 2005-06 is 
180.00 lakh tonnes as against 167.96 lakh tonnel during 
RMS 2004-05. 

(c) and (d) Yes, Sir. All arrangements for the 
procurement and storage of wheat and coarse cereals for 
the Rabi Marketing season 2005-06 have been finalized 
during the meeting of Food Secretariel of wheat producing 
States held on 8th February 2005. 

[Translation] 

Development of Rain Fed Agricultural Area 

2662. SHRI HEMLAL MURMU: 

SHRI SHIVRAJ SINGH CHOUHAN: 

Will the Minister of AGRICULTURE be pleased to state: 

(a) the steps taken and resources made available 
for the development of rain fed agricultural area; 

(b) whether the existing and potential Irrigation 
facilities have been developed and exploited effectively to 
enhance production; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) The 
Government of India are Implementing the following 
schemel for the development of rainfed agricultural area 
and some categories of degraded lands: 

Scheme. of MlnI.try of Agriculture 

1. National Watershed Development Project for Ralnfed 
Areas (NWDPRA) 

2. Soil Conservation in the Catchments of River Valley 
Projects and Flood Prone Rivers (RVP AFPR) 

3. Watershed Development Project for shifting Cultivation 
Areas (WDPSCA) 

Scheme. of Mlnl.try of Rural Development 

1. Drought Prone Area Programme (DPAP) 

2. Desert Development Programme (DOP) 

3. Integrated Wasteland Development Programme 
(IWDP) 

The achievements under these scheme up to the end 
of Ninth Plan and the first two years of the Tenth Plan (2002-
03 and 2003-04) are given in the enclosed statement. 

(b) and (c) Up to the end of Ninth Plan an irrigation 
potential of 93.81 million hectare has been created against 
which the potential utilized is 80.06 million hectare. 

Statement 

SI. No. 

1. 

Achievements under Government of India Scheme. for Ralnfed Agricultural Areas 
and Some Categories of Degraded Unt:M 

Name of Scheme Implementing Achievements up to Achievements In the 
Ministry Ninth Plan Tenth Plan (Up to March 2000) 

Physical Financial Physical Financial 
(in million ha.) (Rs. in crores) (in million ha.) (Rs. In crorel) 

2 3· 4 5 6 7 

NWOPRA Ministry of Agricuhure 6.99 1877.73 0.50 284.83 
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2 3 4 

2. RVP& FPR 5.48 
Ministry of AgrlcuhLire 

3. WOPSCA 0.26 

4. DPAP 9.82 

5. DDP 
Ministry of Rural 

2.38 Development 

6. IWDP 1.73 

(Eng/ish) 

Prices of Agricultural Produces 

2663. SHRI S. AJAYA KUMAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the price of agricultural produces have 
been facing a downward trend particularly the cash crops 
during the last three years; 

(b) if so, the details thereof; and 

(c) the reasons therefor alongwith the steps taken 
to improve th~ situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) 
According the Wholesale Price Index (1993-94-100), the 
prices of agricultural commodities increased by 4.1 % in 
2003-04 compared with 3.4% in 2002-03. During 2004-05 
(April - January), the Wholesale Price Index (WPI) for 
agricultural commodities increased at relatively lower rate 
of 2.8%. In regard to cash crops like oilseeds, raw rubber 
and raw cotton, the WPI revealed a mixed trend. For oilseeds 
as 8 group, the WPllncreased by 11 % In 2003-04 compared 
with 16.4% in 2002-03. During April 2004 to January 2005, 
the WPI for oil seeds increased at a lower rate of 3.1%. 

As regards raw rubber, the WPI increased by 18.1 % 
and 16.3% respectively during 2002-03 and 2003-04. During 
April 2004 to January 2005, the WPI for raw rubber increased 
by 13.1 %. As regards raw cotton, the year 2003-04 
witnessed a significant increase by 27.10/. In WPI compared 
with a decline of 4.4% In 2002-03. However, during April 
2004 to January 2005, the WPI of raw cotton declined by 
4.5% which reflected higher production at home and abroad 
in 2004· 05 compared to 2003-04. 

(c) The prices of commodities depend on supply 

5 6 7 

1516.23 0.39 247.41 

166.27 0.04 41.21 

1768.24 2.50 544.99 

1242.58 1.58 399.80 

1039.76 1.34 521.82 

and demand and the variations in supply vis-a-vis demand 
affect prices. With a view to protecting the farmers from 
distress sale, the Government has been announcing 
Minimum Support Prices (MSP) each season for major crops 
covering cereals, pulses, oil seeds and cotton. The 
announcement of MSPs is backed by procurement by 
designated agencies with a view to protecting the interests 
of farmers during periods of fall in prices vis-a-vis MSPI. 

[Translation} 

HOlpltal1 and Schooll for 
Workara Family 

2664. SHRI BRAJESH PATHAK: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Union Government has any 
scheme to set up hospitals and schools for the families of 
workers working in various factories in Unnao district of Uttar 
Pradesh; 

(b) if so, the details thereof; 

(c) whether the Union Government have received 
any requests in this regard from public representatives 
during January 2005; 

(d) If so, the details thereof; and 

(e) the action taken/proposed to be taken by the 
Government in this regard? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) No, Sir. 
The ESI Corporation provides only medical cara to Its 
Insured Persons (IPs) and not educational facilities. 

(c) No such request has been received. 

(d) and (e) Question do not arise In view of reply to (c) 
above. 
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{English] 

Indian DNg. and Pharmaceutical. Ltd. 

2665. SHRI AJOY CHAKRABORTY : 

SHRI C.K. CHANDRAPPAN : 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether an expert committee was set up to 
examine the future of Indian Drugs and Pharmaceuticals 
Ltd. (IDPL); and 

(b) if so, the details thereof and the recommen-
dations made by the committee in this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) and (b) Yes, Sir. The Department has constituted a five 
members Expert Committee to conduct techno-financial 
feasibility study for rehabilitating I DPL. The Expert 
Committee has been aaked to submit its final report by 15th 
April,2005. 

(Translation] 

Employment to DI .. bI.d P.raon. 

2866. SHRI MUNSHI RAM: 

PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleased to state: 

(a) the target fixed for providing employment to 
the disabled persons during the Tenth Plan Period; 

(b) the total percentage of disabled unemployed 
pet'8ons;and 

(c) the efforts being made by the Government to 
"chleve this target during the Tenth Plan Period? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
<SHRI K. CHANDRA SHEKHAR RAO): <a) No target has 
been fixed. 

(b) As per the surv.y conducted by National 
Sample Survey Organilation during July-December 2002, 
around 0.7% of the disabled persons were unemployed on 
usual status basis. 

(c) Tenth Plan document provides for making 
efforts towards empowering the peraons with· disabilities by 
making as many disabled al possible active, self reliant 
and productive contributors to the national economy. 

ConatNctlon Work In Buddhlat 
R .... rch In.,1tut. 

2867. YOGI ADITYA NATH: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the construction work on Buddhist 
Research Institute at GorakhpUf In Uttar Pradesh has been 
lying incomplete for many years: 

(b) 

(c) 
completed? 

if 50, the reason therefor; and 

by when the construction work is likely to be 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) No 
such project has been sanctioned by the Ministry of Tourism. 

(b) and (c) Does not arise. 

(Eng/ish] 

Export of Gen.rlc DNg. 

2688. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) whether Hungary has evinced interest in 
buying generic drugs from India; 

(b) If 50, the details thereof alongwlth the brand 
of generic drugs required by Hungary; 

(c) the names of Indian companies who were 
invited for negotiations by Hungary; and 

(d) the outcome of negotiations? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) to (d) During 20-25 February, 2005, representatives of 
PHARMEXCIL and Indian companies such as MIs. Cadlla 
Pharmaceutical Ltd., Mis. IPCA Laboratories Ltd., Mis. Lupin 
Ltd., MIs. Ranbaxy Laboratories Ltd., MIs. Torrent 
Pharmaceutical Ltd. and MIs. Unique Pharmaceuticals 
Laboratories visited Budapest, Hungary as desired by 
Ambassador of India In Budapest. The delegation Interacted 
with the officials of the Govemment of Hungary and businesl 
and industry community of Hungary. The detans of regulatory 
standards and business opportunities were explained 
by Hungarian side but no sale-purchase decision was 
taken. 
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Shortatge of Anti Epllep.y Drug. 

2669. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether there is acute shortage of Anti-
epilepsy drugl; 

(b) If 10, the realons therefor; and 

(c) the steps being taken to provide the drugs to 
the patients on priority? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) to (c) The National Pharmaceutical Pricing Authority 
(NPPA) monitors the shortage and availability of medicine. 
based on the monthly reports received from State Drugl 
Controller., NGOs and Puplic Complaints etc. In the recent 
past, NPPA has not received any report of acute shortage of 
Anti-epilepsy drugs from any of the State Drugs Controllers 
and other sources. It Is, however, mentioned that as and 
when the reports of shortage of any particular drug(s) are 
received, in any part of the country, immediately the 
concerned company is advised to rush the stock and to make 
the drug available. 

{Translation] 

Utlllution of Ravl River Water 

2670. SHRI RAJIV RANJAN SINGH "LALAN": 

DR. CHINTA MOHAN: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether under the Indo-Pak agreement of 
1960 the water of Ravi river was to be utilized by India; 

(b) if so, whether Ravl river is still flowing towards 
Pakistan; and 

(c) If 10, the factI and detaill thereof alongwith 
corrective Iteps proPOled to be taken by the Government In 
this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) The Indus Waters Treaty 1960 between India 
and Pakistan provides that all the waters of the Eastern 
Rivers I.e. The Ravi, The Beas and The Sutlej, shall be 
available for the unrestricted UI8 of India, except as otherwlae 
expresaly provided. The Treaty further state. that except for 

Domestic U.e and Non-Consumptive U .. , Pakistan shall 
be under an obligation to let flow, and shall not permit 
interference with, the waters of the Sutlej Main and the Ravi 
Main in the reaches where these rivers flow in Pakistan and . 
have not yet finally crossed into Pakistan. 

(b) There has been negligible flow during the last 
few years. 

(c) Government of Punjab has been requested to 
undertake the maintenance and upgradation of Headwor1(1 
and to expedite Shahpukandi Dam for better utilisation of 
Ravi waters. Concerned State Governments have allo been 
requested to implement suitable schemel on tributaries! 
nallahs of river Ravi. 

{English] 

Veterinary Unl".,.ltle. 
and CoIlepa 

2671. SHRI K. S. RAO: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether there is a acute shortage of veterinary 
doctors and nursing ltaff In the country; 

(b) if so, the remedial steps taken in this regard; 

(c) whether the Government propo.es to impart 
basic training to village youth to attend to lick animals; 

(d) if 10, the details thereof; 

(e) whether the Government proposel to 
encourage State Governments to start separate Veterinary 
Universltlel and Colleges; and 

(I) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): <a) The 
Government has not received any Information from the 
StatellUTI about the shortage of veterinary doctors and 
nursing staff. 

(b) Does not arlle. 

(c) and (d) No, Sir. However. short-term training II 
Imparted to the rurai unemployed youths for undertaking 
artificial insemination under the Icheme on National Project 
on Cattle and Buffalo Breeding. 
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(e) and (f) Veterinary education Is a state subject and 
veterinary universities and colleges are set up by the 
respective states. 

A~dm.ntofSeed. 

Act, 1996 

2672. SHRI RAYAPATI SAMBASIVARAO: 

SHRI P. MOHAN: 

Will the Minister of AGRICULTURE be pleased to state: 

(a) whether the Government has decided to 
amend the Seeds Act, 1966; 

(b) if so, by when; 

(c) whether the Government is also planning to 
amend the Indian Patent Act. 1970 for according to patent 
rights over transgenic seeds may amount to royalty payment 
to farmers; 

(d) 
made; 

the details of the proposed amendment to be 

(e) whether suggestions of all the State 
Governments have been incorporated in the proposed 
amendment; and 

(f) if so, the details of the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) 
Government of India has decided to replace the present 
Seeds Act, 1966 with a new Act for which the draft Seeds 
Bill, 2004 has been introduced in the Parliament and is 
currently under examination of the Standing CommlHee of 
Parliament on Agriculture. 

(c) and (d) The Patents Act, 1970 as amended by the 
Patents (Amendments) Ordinance, 2004 does not provide 
for patenting of seeds. 

(e) and (f) State Governments provided their comments 
for Incorporation In the Seeds Bill In particular on the issues 
related to registration of the variety. definitions, seed testing 
laboratories, constitution of apex bodies, seed certification, 
accreditation of Indian Council of Agricultural Research 
(ICAR) centers, State Agricultural Universities (SAUs) Private 
organizations for testing the varieties, labeling provlalons 
and penalties for infringement etc. 

The suggestions given by the atate governments were 
examined and were Incorporated in the proposed Seeds 
Bill, 2004 appropriately. 

[TranslatIon] 

Hou ... for BMdI Worke ... 

2673. SHRI CHANDRABHAN SINGH: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the proposal in regard to construction 
of houses for Beedi workers under Beedl Workers Housing 
Scheme in various district of States are pending with the 
Government; 

(b) if so, the details thereof, State-wi .. ; 

(c) the details of various achemes and progra-
mmes alongwith the cost involved therein; and 

(d) the time by when the Government is likely to 
begin work/approve the said proposal? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) All 
proposals submitted by various regions of the Labour 
Welfare Organisation have been approved by the Ministry. 
So far, in the year 2004-05 till date, we have issued 
administrative approvals for construction of 9949 houses. 
Incomplete proposals are returned for rectification. However, 
proposals recently received from the Stat. Governments of 
Andhra Pradesh, Tamllnadu and Rajasthan would be 
promptly accorded administrative approvals on the basis of 
eligibility . 

(c) The Government Is Implementing an 
Integrated Housing Scheme for Beedl Workers. Under this 
Scheme, financial assistance of Rs.40,OOO/- per workers 
w.e.f 1stJuly, 2004, or 50% of the actual cost of construction, 
whichever is less, is provided under the Beedi Workers 
Welfare Fund (BWWF), to eligible workers engaged in the 
beadi making, in various Statel. The remaining COlt towards 
the construction is either raised by the workers, in case the 
worker build house on hll own and In case of construction 
under EWS or Group Housing Scheme, the remaining funds 
are raised through beneficiaries' contribution of their own or 
through EPF and loan from financial Institutions like HUDCO 
ete. 

(d) Under the Integrated Housing Scheme. 2004 
a period of 18 months has been stipulated for the 



211 Written Answers PHALGUNA 3D, 1926 (SAKA) to Que,rlon, ·218 

construction by the State Govemments and individual beedi 
worker; in case of construction under the Group Housing 
Scheme the specified period for completion of project Is 24 
months. The subsidy is released in three phases @ 35%, 
40% and 25% on reaching the construction at plinth level, 
roof-level and on completion of construction in ail respect, 
respectively. In case of EWS Scheme, full subsidy is released 
to the concerned State Govt. on reaching the construction at 
roof-level. 

Irregularities In Procurement 

2674. SHRI ILYAS AZMI: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 
be pleased to refer to the reply given to Unstarred Question 
No. 3131 dated December 20, 2004 and state: 

(a) the total quantity and value of rice that was 
found to be of Below Rejection Limit (BRL) quality; 

(b) the mode of disposal of the said BRL rice; 

(c) the details of the loss suffered by FCI as a 
result thereof; 

(d) whether the Government proposes to recover 
the said amount from the Officers held responsible; 

(e) if so, the action taken in this regard; 

(f) whether some officers were deputed for 
procurement despite enquiries pending against them; and 

(g) if so, details thereof and reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTUR-E AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) A 
total quantity of 10,177 MT of rice of the value of Rs. 98.00 
lakhs was found to be Below Rejection limit (BRL). 

(b) The above stocks of BRL rice were well within 
the issuable limits and were issued to the State Govemment 
under various schemes with the acceptance of the State 
Government. Some of the stocks were moved to other 
stations as per the movement plan of the FCI. 

(c) Stocks of BRL rice were issued through the 
normal channel. As such, there was no loss. 

(d) to (g) Do not arise. 

(English) 

Rice Procurement 

2675. SHRI G. M. SIDDESWARA: Will the MinIs_ 
of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRI-
BUTION be pleased to state: 

(a) the details of target set for procurement of rice, 
State-wise; 

(b) whether the Govemment of Kamataka hu 
requested the Union Govemment for increasing procurement 
of rice in the State and creating necessary Infrastructure for 
storage; 

(c) 

(d) 
regard? 

if so, the details thereof; and 

the action taken/proposed to be taken In this 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SJNGH): (a) No 
target Is set for procurement of rice to the Stat". However, a 
statement Indicating State-wise estimate of procurement of 
rice is encloHd statement. 

(b) to (d) The Govemment of Kamataka hal opted for 
procurement of rice/paddy under the decentralized scheme 
of procurement. For this purpose, a Memorandum of 
Understanding between the Government of India and 
Govemment of Kamataka has been executed on 23.2.2005. 

State 

Madhya Pradesh 

Chhattlsgarh 

Bihar 

West Bengal 

Maharashtra 

St.tement 

(In lakh tonne.) 

Procurement 

Paddy Levy Rice Estimated 

2 

2.00 

25.00 

9.00 

5.00 

2.00 

3 

1.00 

5.00 

7.00 

Procurement 
(In terms of rice) 

4 

2.00 

22.00 

6.00 

10.00 

2.00 3.00 
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2 3 

Punjab 93.00 20.00 82.00 

Haryana 9.00 6.00 12.00 

Uttar Pradesh 9.00 14.00 20.00 

Orissa 3.00 11.00 13.00 

Utaranchal 3.00 3.00 

Andhra Pradesh 5.00 42.00 45.00 

Tamil Nadu 8.00 5.00 

Others 3.00 2.00 

Total 173.00 111.00 225.00 

Closure of Industries not cleared Under 
Environment (Protection) Act, 1986 

2676. SHRI UDAY SINGH: 

SHRI KAMLA PRASAD RAWAT: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether Hon'ble Supreme Court has recently 
ordered for closure of many industrial and mining units 
across the country for not taking the mandatory clearance 
under the Environment (Protection) Act, 1986; 

(b) if so. the details of the industrial and mining 
units of which Supreme Court has ordered for clolure; 

(c) whether the Union Government has lince 
taken any concrete steps to ensure compliance of orders of 
Hon'ble Supreme Court; and 

(d) if so, the details thereof? 

THE MINISTER OF'STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Hon'ble Supreme Court vide its 
order dated 21.02.2005 in W.P. (Civil) No.460 of 2004, Goa 
Foundation Versus Union of India had directed the 
Government of India to issue requiSite order within a period 
of 10 days directing closure of defaulting units continuing to 
operate in violation of environmental laws. 

(c) and (d) In pursuant to the above order, the Central 
Government in exercise of the powers conferred upon it 
under Section (5) of the Environment (Protection) Act. 1986, 

had directed on 2nd March, 2005 all State Governments 
and Union Territory Administrations to close down all 
defaulting units continuing to operate in violation of 
environmental laws. This operation of the above order, 
however. has been stayed by the Hon'ble Supreme Court 
through its subsequent order dated 1 1 .3.2005 till the next 
date of hearing in Writ Petition (Civil) No.460 of 2004. 

{Translation] 

Water Management Scheme 

2677. SHRIMATI KIRAN MAHESHWARI: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Government Is contemplating to 
start a comprehensive water management scheme in the 
State; 

(b) If so, the details thereof, State-wise; 

. (c) the expenditure likely to be incurred by the 
Governmont thereon; and 

(d) 
mented? 

by when the scheme is likely to be imple-

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) The Government is not contemplating to start a 
comprehensive water management schemes in the States, 
as the water management aspects are being taken care of 
under the existing schemes of various Ministries. 

(b) to (d) Do not arise. 

{English] 

KIlling of Foreign Tourllts 

2678. SHRI ANANTH KUMAR: Will the Minister of 
TOURISM be pleased to state: 

(a) the number of foreign tourists killed during the 
last three years, Country-wise; 

(b) whether the Government proposes to make 
India a safe tourist destination; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) Safety 
and security of tourists is a State subject and no data In thie 
regard is compiled by the Ministry of Tourism. 
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(b) and (c) Yes, Sir. The Ministry of Tourism has advised 
the State Government! UTs for the deployment of Tourism 
Police at all Important tourist centresl destinations. Stateal 
UTs have also been requested to consider creating special 
police groups by employing ex-servicemen. The States of 
Andhra Pradesh, Karnataka, Goa, Kerala, Maharashtra, 
Himachal Pradesh, Rajasthan, J&K, Uttar Pradesh and Delhi 
have already deployed Tourism Police. 

[Translation} 

Fertilizer Sale Centre. ot IFFCO 
and KRIBHCO 

2679. SHRI MUNAWAR HASSAN: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

<a) the number of Fertilizers Sales Centres and 
Kisan Sewa Kendras of Indian Farmers Fertilizer 
Cooperative Ltd. (IFFCO) and Krlshak Bharati Cooperative 
Ltd. (KRIBHCO) functioning at present in the country 
especially in Uttar Pradesh: and 

(b) the details and location of such centers 
opened during 2004-05 and proposed to be opened during 
2005-06, State-wise? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) As on date, 37381 Coop. Societies are engaged in seiling 
IFFCO fertilizer in the country, which include 5630 Societies 
in the State of Uttar Pradesh. IFFCO also distributes its 
fertilizers through its 157 Farmers Service Centres In the 
country, no Farmers Service Centre is operating in Uttar 
Pradesh. Similarly, KRIBHCO is currently operating 61 
Krishak Bharali Sewa Kendras (KBSKs) in the country, 36 
KBSKs are In operation the state of Uttar Pradesh. 

(b) During the year 2004-05 IFFCO has not 
opened any new selling centers where as KRIBHCO has 
opened two (2) KBSKs in Uttar Pradesh only. As on date, no 
proposal for opening such new centers is there with IFFCO 
orKRIBHCO. 

Financial and Technical Assistance 
for Setting up of FPI 

2680. SHRI BHUPENDRASINH SOLANKI: 

SHRI BALESHWAR YADAV: 

Will the Minister of FOOD PROCESSING INDUSTRIES 
be pleased to state: 

(a) whether some State Governments Including 

Uttar Pradesh have sent any proposal seeking financial and 
technical assistance for setting up food processing Industries 
in the State during the last three years and thereafter; 

(b) if so, the details thereof; 

(c) whether the Govemment of Qujarat has also 
sent any proposal in respect of Godhra Panchmahal district; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAY): (a) and (b) During the period from 2002-03 to 2004-
OS, 145 project proposals seeking financial assistance 
under the Plan Schemes of the Ministry were forwarded by 
the State Nodal Agency of Uttar Pradesh. As many as 30 
proposals pertaining to establishment!modemization of 
bakery, F&VP, milk processing, grain milling units etc. have 
been approved. 

(c) and (d) Yes, Sir. One proposal has been received 
in the milk sector from Mis Panchmahal District Cooperative 
Milk Producers, Godhra, Gujarat in the year 2003-04. The 
cooperative has been asked to furnish information which 
was found to be deficient in the proposal 

[English} 

ApproVIII of Four Vartetles 
of BT Cotton 

2681. SHRI B. VINOD KUMAR: Will the Minister of 
AGRICULTURE be pleased to state: .. 

(a) whether the Genetic Engineering Approval 
Committee (GEAC) had approved four varieties of Bt. Cotton 
for commercial cultivation by farmers in the country, after 
due trials; 

(b) If so, whether any sample survey had been 
conducted at the farm level, in different States, to assess the 
performance of these varieties in terms of crop yield and 
pest resistance etc.; and 

(c) the outcome of these surveys, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) The 
Government, through the Genetic Engineering Approval 
Committee (GEAC) of the Ministry of Environment &. Forests 



223 Written AIJIW8I'S MARCH 21, 2005 to Ouestlons 224 

had accorded approval for four Bt. Cotton hybrids for 
commercial cultivation by farmer. in the Central and 
Southern part of the country after conducting due trials. 

(b) and (c) On the directions of the Government of India, 
the monitoring committee. have been .et up in all the cotton 
growing Statea to as .... the perfonnance of Bt. Cotton. From 
the reports rec.ived from the State Government., It was 
obaerved that the performance of Bt. Cotton was satisfactory 
and farmers have derived economic benefits due to 
reduction In insecticides applications. 

The area of Bt. Cotton has increa.ed from 0.70 lakh 
aCl'8lin Kharlf. 2002 to 2.30 Iakh acres In Kharif. 2003 and 
further Increased to 12.00 lakh acrel In Khanf. 2004. 

Development of Tourlam 

2682. SHRI SARBANANDA SONOWAL: Will the 
Minister of TOURISM be plea.ed to .tate: 

(a> whether the Government proposes to develop 
tourism in the country; 

(b) if 10. the details thereof •• tate-wise; 

(c) whether Wortd Travel and Tourism Council has 
revealed that India is the .econd fastest growing travel and 
tourism economy in the Wor1d; 

(d) if so. whether tourist arrivals in India are on 
the increase over the previous year; and 

(e) if so. the concrete steps the Government 
propose. to take to Improve the tourism sector? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and (b) 
Development and promotion of tourism is primarily the 
responsibility of State GovemmentslUTs. Ministry of Tourism. 
Government of India extends financial assistance for the 
tourism related projects which are identified in consultation 
with the State Governments based on their inter-se priority. 
merit subject to availability of funds in a particular financial 
year. 

(c) As per the 2004 report of Wortd Travel & 
Touri.m Council (WTTC) for India called "India - Travel & 
Tourism Forging Ahead" India's Travel & Tourism Economy 
is expected to generate 4.~o of GDP and 2".456,600 jobs 
during 2004. 

(d) An estimated 3.37 million foreign tourist. 
visited India during the year 2004 as against 2.73 million 
during 2003 showing a growth of about 23.5%. 

(e> Various steps taken by the Government to 
Improve the tourism sector and flow of foreign tourists Into 
the country include:-

Development of touri.t spots under Its 
various schemes of infrastructure develop-
mant of tourist circuits and de.tlnations; 

Direct approach to the consum .... through 
Electronic and print media through the 
"Incredible India" Campaign: 

Creation of World Class Conaterals; 

Centralized Electronic Media Campaign: 

Direct co-operative marketing with tour 
operato ... and wholesalers overseas; 

Greater focus In the emerging markets. 
particular1y In the region of China. North East 
Asia and South East Asia: 

Participation in Trade Fairs & Exhibitions; 

Optimizing Editorial PR and Publicity: 

Use of Intemet and web marketing; 

Generating Tourist Publications; 

Re-inforcing hospitality programmes includ-
ing grant of air passages to invite media 
personnel and tour operators on familiari-
zation tours to India to get first hand know-
ledge on various tourism products; 

Launching of Road Shows in key source 
markets of Europe; 

Focusing on growth of hotel Infrastructure 
particularly budget hotels: and 

Enhancing connectivity through augmen-
tation of air capacity and improving road 
infrastructure to major touri.t attraction •. 

Suicide by Farm.,. 

2683. SHRI G. KARUNAKARA RE.oDY: Wilt the 
Minister of AGRICULTURE be pleaaedto .tate: 

(a) whether the case. of suicide by farmers In the 
country. particulaliy in Kamataka have Increued during the 
last six months: 
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(b) if so, the details of such cases reported in 
various States during the said period, State-wise, including 
Karnataka; 

(c) the main reasons for sudden spurt In such 
incidents; 

(d) whether the Union Government proposes to 
provide any special package to State Governments, 
especially to Karnataka, to check such incidents; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DI~~-P.IBUTION (SHRI KANTILAL BHURIA): (a) to (e) The 
information is being collected and will be laid on the Table 
of the House. 

Construction of Structure. In M.P. 

2684. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether certain structures have been 
constructed in the catchment area of the Gandhi Sagar 
Project in Madhya Pradesh; and 

(b) if so, the tist of such structures alongwith 
relevant details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) The Government of Madhya Pradesh 
has reported that about 151 Water Harvesting structures 
have been constructed in the catchment area of Gandhi 
Sagar Project in Madhya Pradesh. The details of structures 
as reported by the Government of Madhya Pradesh are given 
in the Statement enclosed. 

Statement 

Construction of Structures In Madhya Pradesh 

SI. No. Name No. of Gross Capacity 
of District Schemes Capacity as on 

in million 21-OS~-04 

cubic metre (M. Cu.m) 
(M. Cu.m) 

2 3 4 5 

1. Indore 31 29.093 23.907 

2 3 4 5 

2. Dhar 4 10.920 10.290 

3. Dewas 12 13.788 12.920 

4. Shajapur 3 1.722 1.538 

5. Ujjaln 34 94.721 80.510 

6. Neemuch 22 14.802 13.831 

7. Mandsaur 23 42.436 33.792 

8. Ratlam 22 21.854 21.455 

Total 151 229.336 198.243 

{Translation} 

Interelts of Small Farmer. 

2685. SHRI KAMLA PRASAD RAWAT: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government proposes to 
encourage labour intensive and value added agriculture 
keeping In view the Interests of the small farmers; 

(b) If so, whether the Government propose to 
encourage sericulture, cultivation of pepper and organic 
farming; and 

(c) if so, the steps the Government has taken to 
provide facility and encourage the farmers of Uttar Pradesh 
to undertake this type of farming? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) The National 
Agriculture Policy (NAP), July 2000, has laid emphasis on 
creation of employment in rural areas. The Union Budget 
for 2005-06 has also taken into account the employment 
potential in Indian agriculture, and accordingly proposed 
higher outlays in agriculture. India has continued with the 
policy of input subsidies in view of the overwhelming 
proportion of small farmers in the country. 

(b) and (c) The Government has sanctioned a Scheme 
- National Project on Organic Farming with an outlay of 
Rs.57.05 crore for production, promotion, certification and 
market development of Organic Farming in all States of the 
country including Uttar Pradesh for the remaining period of 
10th Five Year Plan. The main objectives under the Scheme 
are: 
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(1) Putting in place a system of certification of Organic 
produce. 

(2) capacity building through service providers. 

(3) Financial support for commercial production units 
for production of organic inputs like: 

(a) Fruits and vegetables waste compost; 

(b) Bio-fertillzer production; and 

(c) Hatcheries for vermiculture 

(4) Promotion and extension of Organic Farming 

As regards pepper, assistance for cultivation of pepper 
is being provided under the Macro Management Scheme of 
the Ministry of Agriculture. 

Import of Duty F,.. R.w M8terlal 
by Private St ... Indu.trI •• 

2686. SHRI CHANDRA MANI TRIPATHI: 

SHRI HANS RAJ G. AHIR: 

Will the Minister of STEEL be pleased to state: 

(a) the details of private sector steel industries in 
Madhya Pradesh which have imported duty free raw material 
for meeting the export orders for steel pipes from 1999 to till 
date; 

(b) the details of industries out of them which 
could not export steel pipes after such import; 

(c) whether the said Industries have paid the 
customs duty for importing raw material after having failed 
in exporting steel pipes; 

(d) If not, the details thereof and the reasons 
therefor; and 

(e) the action being taken by the Government 
against those industries? 

THE MINISTER OF CHEMICALS AND FERTIUZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) and (b) As per available information private sector 
industries in Madhya Pradesh which have Imported duty 
free raw material for meeting the export order f~r steel pipes 
from 1999 to till date is as under: 

(I) MGM Tools Pvt. Ltd., Indore 

(ii) Flex Tubes, Indore 

(iiI) Slddhartha Tubes Ltd., Indore 

(Iv) AVN Tubes Ltd., Malanpur 

(v) Steel Tubes of India Ltd., Dewas 

(vi) Dee Tee Industries, Indore 

(vii) Metalman Industries Ltd., Indore 

(viii) Perfect Tools and Forgings P. Ltd., Indore 

(ix) Shine Safe Industries, Indore 

(x) Modem Iron Works, Indore 

(xl) STI Sanoh (I) Ltd., Indore 

Out of the above companies Siddhartha Tubes Ltd. 
Indore could not export steel pipes after Import of duty free 
raw material. 

(c) to (e) Siddhartha Tubes Ltd., Indor. is liable to pay 
custom duty of RS.151302I- in addition to interest thereon 
against advance license number 1096144 dated 11.06.1999 
and customs duty of RI.1 04897/- approximately in addition 
to interest thereon against advance license number 197494 
dated 30.08.1999 on account of failure in part fulfillment of 
export obligation. The company has been declared defaulter 
and no further licence under any scheme of Foreign Trade 
Policy is being issued to them. The company has also been 
dirocted to deposit the above-mentioned custom duty along 
with Interests by 31.3.2005. 

{English} 

Formatlon·of Ind .. Council for V.terlnary 
.nd Fishery R •••• rch 

2687. DR. ARUN KUMAR SARMA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether a proposal for formation of Indian 
Council for Veterinary and Fishery Research is under 
consideration of the Union Government; 

(b) If so, the details thereof; and 

(c) by when a final decision Is likely to be taken In 
\his regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGP.ICIJLTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): <a) to (c) 
Pro~sals have been received from various fora from tima 
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to time for establishment of an Indian Council of Veterinary 
Research including for Fisheries maUer. especially by 
craving out of the Indian Council of Agricultural Research. 
The iasus has been considered carefully and the Ministry is 
of the opinion that in view of the emphasis on an integrated 
approach to farming. which calls for integration of agriculture. 
livestock and fisheries sectors, creation of a separate 
Council of Veterinary and Rshery Research is not fe .. lble. 

Uttar Pl'llde.h Drug. and 
Pharmaceutical. Ltd. 

2688. SHRI ASHOK KUMAR RAWAT: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state: 

Ca) whether the Uttar Pradesh Drugs & 
Pharmaceuticals Ltd. (UPDPL). a public sector undertaking 
is running in loss; 

(b) if so. since when and the total losses suffered 
by the sald company 80 far; 

(c) 

(d) 
PSU? 

the reasons therefore; and 

the steps taken to Improve the working of the 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) to (d) Consequent on the rehabilitation scheme 
sanctioned by the BIFR, the equity share holding of IDPL, a 
Central Public Sector Undertaking has been transferred to 
Government of Uttar Pradesh w.e.f. 1.4.2004. At present 
UPDPL is a state PSU. The requisite information is being 
collected from UPDPL and the same will be placed on the 
Table of the House on receipt of the same from them. 

[Trans/ation} 

Reduction In Export by SAIL 

2689. SHRI TUFANI SAROJ: Will the Minister of 
STEEL be pleased to state: 

(a) the details of total steel exported by the Steel 
Authority of India limited (SAIL) during the years 2003 and 
2004; 

(b) whether SAIL is now planning to reduce its 
exports by 6 percent; and 

(c) if 80. the reasons therefor? 

AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) The details of exports of Steel by Steel Authority of India 
Limited (SAIL) Plants during the year 2003-04, 2004-05 
(April-Dec.) are as follows: 

cOty.: '000 MT) 

Category 2003-04 AprIl-Dec., 2004 

A. Mild Steel 

Billetl 486.0 105 

Wire Rods 38.0 17.8 

Structurals 1.0 2.3 

TMTBars 9.0 0 

HR Coils/Sheets 240.0 13.6 

CR CoilslSheets 11.0 0.2 

Plates 355.0 123.6 

CRNO 1.0 0 

Total 1141.0 262.5 

B. Special Steel 28.0 36.4 

Total (A+B) 1169.0 298.9 

(b) Exports of steel from SAIL during April-Dec. 
2004 was about 67% less than the corresponding period 
last year. Under the MoU signed between SAIL and Ministry 
of Steel for the year 2004-05, SAIL has committed to export 
400 thousand tonnes of steel (level 3) from four Integrated 
Steel Plants during 2004-05. As against this, cumulative 
exports of steel products from SAIL's Integrated Steel Plants 
during April-Dec., 2004 is 262.5 thousand tonnes. 

(c) With a view to increasing availability of steel 
in the domestic market, exports have been limited during 
the current year. 

Committe. for St,.ngthenlng 
Co-oper.t1ve Financing 

2690. SHRI NARENDRA KUMAR KUSHAWAHA: 

SHRI BADIGA RAMAKRISHNA: 

SHRI BRAJA KISHORE TRIPATHY: 

• 

Will the Minister of AGRICULTURE be pleased to 
THE MINISTER OF CHEMICALS AND FERTILIZERS state: 
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(a) whether the Committee for Strengthening Co-
operative Financing Institutions has submitted its report to 
the Govemment; 

(b) if so, the details of the recommendations made 
by the said committee; 

(c) the details of the recommendations imple-
mented by the Government so far; 

(d) whether the Govemment proposes to anno-
unce any package for revival of such societies; 

(e) if so, the details In this regard; and 

(f) the number of societies running in losses in 
the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) The 
Government had constituted a Task Force under the 
Chairmanship of Prof. A. Vaidyanathan for revival of co-
operative credit institutions in August, 2004. The Task Force 
has submitted Its Report on 15th February, 2005. 

(b) The Task Force has recommended a financial 
package of Rs. 14,839 crore for the credit co-operative 
institutions. The package covers accumulated 10S88S, unpaid 
invoked guarantees, receivables from State Govemments, 
return of share capital to State Governments, Human 
Resources Development, conduct of special audits, 
computerization, implementation costs etc. Provision of 
financial assistance is linked to reforms In co-operative 
seetor. 

(c) to (e) Recommendations of the Task Force have 
been accepted by the Government in Principle for 
implementation. 

(f) As informed by the National Bank for 
Agriculture & Rural Development (NABARD), 53,626 
Primary Agriculture Credit Societies are running at loss as 
on 31st December, 2004. 

{English} 

Survey on Ground Water 

2691. PROF. CHANDER KUMAR: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a> whether the Central Ground Water Board has 

conducted any survey to ascertain the quantum of ground 
water in the country; and 

(b) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Yes, Sir. The Central Ground Water 
Board (CGWB), under the Ministry of Water Resources, in 
association with the concerned State Ground Water 
Organisations makes periodical assessment of the 
availability of ground water in the country. The total annually 
replenlshable ground water resources 0' the country have 
been estimated as 432 billion cubic meter (BCM). The State-
wise details are given in enclosed statement. 

51. 
No. 

2 

3 

4 

5. 

6 

7 

8 

9 

10 

11 

12 

13 

14 

15 

16 

17 

18 

Statement 

State-wise details of Replen/shable Ground 
Water Resources In the Country 

States Replenlshable Ground 
Water Resources 

(BCMlYr.) 

2 3 

Anethra Pradesh 35.29 

Arunachal Pradesh 1.44 

Assam 24.72 

Bihar 26.99 

Chhattisgarh 16.07 

Delhi 0.29 

Goa 0.22 

Gujarat 20.38 

Haryana 8.53 

Himachal Pradesh 0.37 

Jammu and Kashmir 4.43 

Jharkhand 6.53 

Kamataka 16.19 

Kerala 7.90 

Madhya Pradesh 34.82 

Maharashtra 37.87 

Manipur 3.15 

Meghalaya 0.54 
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2 

19 Mizoram 

20 Nagaland 

21 OriS88 

22 Punjab 

23 Rajasthan 

24 Slkkim 

25 Tamil Nadu 

26 Trlpura 

27 Uttar Pradesh 

28 Uttaranchal 

29 West Behgal 

Total States 

3 

Under Estimation 

0.72 

20.00 

18.66 

12.71 

Under Estimation 

26.39 

0.66 

81.12 

2.70 

23.09 

431.n 

Union Terrltorlea 

Andaman and Nlcobar 

2 Chandigarh 

3 Dadar and Nagar Haveli 

4 Daman and Diu 

5 Lakshadweep 

6 Pondlcherry 

Total UTs 

Grand Total 

Under Estimation 

0.030 

0.042 

0.013 

0.002 

0.029 

0.116 

431.886 
(say 432) 

[Trans/ation] 

Supply of Foodgrelna to Bihar 

2692. SHRI GANESH PRASAD SINGH: 

SHRI ALOK KUMAR MEHTA: 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Food Corporation of India (FCI) 
was required to supply 12 lakh tonnes of foodgr.lns to Bihar 
under various rural development schemes during the year 
2004·05; 

(b) If so. the quantity of foodgrains supplied to the 
State during the current year and till date; 

(c) the efforts made to supply the remaining quota 
of foodgrains; and 

(d) the scheme formulated to supply adequate 
quantity of foodgrains to the State during 2005·20061 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (OR. AKHILESH PRASAD SINGH): (a) Yes. 
Sir. 11.92 lakh tonnes of foodgralns was allocated to Bihar 
under rural development schemes. 

(b) A statement ,howlng scheme-wise allocation 
and offtake Is enclosed. 

(c) Fooctgralns are being despatched to the State 
of Bihar on monthly basla as per the requirement of the 
State of Bihar and availability of railway rakes. 

(d) Allocation has not been finalized for Bihar for 
the year 2005-06 by the nodal ministry, I.e., Ulnistry of Rural 
Development. so far. 

Scheme-wise Altoo.tIon and Offtake of 
Foodgrains during 2004-05 to Bihar 

(Flgur .. in lakh tonnes) 

Scheme Aflotment Offtake (upto 
January, 2005) 

Sampooma Gramtn 5.17 1.67 
Rojger Vojana (SGRV) 

Special Component of SGRV 3.84 0.00 

National Food for 2.71 0.00 
Work Programme 

Annapuma 0.20 0.08 

Total 11.92 1.75 

Development of Tourlat Pleon 

2693. SHRI SITA RAM VADAV: 

SHRI RAM KRIPAL VADAV: 

Will the Minister of TOURISM be pleued to state: 
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(a) the number of places related to historical 
personalities like Sri Mahavir, Lord Buddha and Mahatma 
Gandhi selected for development from tourism point of view 
in Bihar; and 

(b) if so, the details thereof and the assistance 
provided to the State Government during the current year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) 

S.No. Name of Project 

Development of tourist places is primarily undertaken by 
the State Governments/UT Administrations. However, 
Ministry of Tourism, Government of India, provides financial 
assistance for development of tourism related sites of 
national/international importance, which are identified in 
consultation with them every year. 

(b) Details of projects sanctioned in Bihar during 
the current financial year are as follows:-

(Rs. in lakh) 

Amount Amount 
sanctioned released 

Construction of new High School Building and shifting of existing 
High School from frontage Mayasarovar Lake, Bodhgaya 

33.11 33.11 

2. Eco-Tourism Development at Bhimbandh (Munger) 370.00 296.00 

3 Development of tourist Resort at Maner 407.20 325.76 

4 Eco-Tourism development of Valmiki Nagar (West Chamaparan) 300.06 240.00 

5 Development of Vishnu Vihar at Gaya 271.06 216.84 

6 Construction of Tourist Complex at Maner Sharif, Patna 500.00 400.00 

7 GOI-UNDP Endogenous Tourism Project at Village Nepura in Kamrup District 19.80 15.84 

[Eng/ish) 

Natlonll Dairy Development Board 

2694. SHRI DUSHYANT SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the National Dairy Development 
Board (NDDB) has wound up Mother Dairy Foods Ltd.: 

(b) if so, the reasons therefor: 

(c) whether the NDDB has any proposal to 
diversify activities and to extend the same to various States; 
and 

(d) if so, the details of the programmes drawn up 
by NDDB for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) The 
Mother Dairy Foods Ltd. (MDFL), has been merged with its 
holding company Mother Dairy Fruits and Vegetable Ltd., 

as the purpose for which it was created, no longer 
existed. 

(c) and (d) Eighty eigllt Cooperative Unionsl 
Federations in various states have made Perspective Plans, 
with the assistance of NDDB, covering activities in 
Processing and Manufacturing faCilities, Quality Assurance, 
Productivity Enhancement, Institutional Building & Society 
Organization, National Information Network and Market 
Development etc. 

Workshops on Solid WI.te Mlnagement 

2695. SHRI BIKRAM KESHARI DEO: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
state: 

(a) the number of workshops, on management of 
solid waste and cost of provision of sewerage, waste water 
treatment and drainage in Urban Centres organised for 
creating sustainable and viable waste-energy initiative in 
the ~untry during the last three years and current ~ear; and 

(b) the details of cities and small towns of 
the country selected for this environmentally friendly 
programme, State wise? 



237 Written Answers PHALGUNA 30. 1926 (SAKA) 238 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Ministry of Environment and Forests 
and the Central Pollution Control Board support 
organizations and institutions in the country for organising 
workshops on solid waste management including creating 
awareness for setting up of appropriate waste processing 
facilitie •. Ten National level workshops in the past three 
years and four workshops in the current year have been 
organized at various cities. The Ministry of Non-Conventional 
Energy Sources also have a National Programme on Waste-
to-Energy. 

The Ministry of Environment & Forests has an ongoing 
scheme entitled National Environment Awareness 
Campaign (NEAC) since 1986 with the objective of creating 
environmental awareness at the national level. This year, 
the theme for NEAC is "Solid Waste Management". The sub-
themes for this include household waste and compostingl 
vermi-composting, municipal waste, and bio-medical waste. 
NEAC is conducted through 29 Regional Resource AgenCies 
(RRAs) identified by the Ministry. The RRAs invite registered 
NGOs, Voluntary Organisations, EducationallnstiMions, and 
State Govemment Agencies etc. for the conduct of the 
campaign. The activities under the scheme include conduct 
of Seminars and workshops on selected them •• through 
out the country through the year. 

Attor •• tatlon and Seizure of Timber In 
North Ea.t.rn Region 

2696. SHRI MANI CHARENAMEI: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Govemment ia aware that since 
the formation of the High Powered Committee, the foreat 
cover In the entire North Eutem Region ha. further depleted; 

(b) if 80, the data of forest cover in .ach State of 
the North Eastern Region for the period 1999 to 2004; and 

(c) the figures of timber seized within the same 
period with separate seizure figures for timber of Myanmar 
origin and that of timber of Indian origin? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The High Powered Committee was constituted 
on 06.03.1997 pursuant to Hon'ble Supreme Court's order 
dated 04.03.1997. Forest cover of the country is assessed 
by Forest Survey of India on a two-year cycle using satellite 
data. As per the last two assessments made in the years 
1999 and 2001, the forest cover In North Eastem Region is 
as under: 

(Area in km.) 

1999 Assessment 2001 Assellment 

1,66,917 1,69,366 

(b) The State-wise data of forest cover of North 
East.,., Region aa per the State of Fore.t Reports of 1999 
and 2001 Is given in enclosed statement.. 

(c) The figures of timber seized as reported by 
Govemment of Assam Is as under: 

(in cubic meters) 

1999-2000 2000-2001 2001-2002 2002-2003 2003-2004 

Myanmar Indian Myanmar Indian Myanmar Indian Myanmar Indian Myanmar Indian 
origin origin origin origin origin origin origin origin origin origin 

Nil 9556 Nil 12459 Nil 11619 Nil 8975 Nil 6080 

St.t.ment 
2 3 4 

The State-wise data of forest cover of North Eastern 
Region as per the St.te of Forest Reports of 2. Assam 23,688 27,714 

1999 and 2001 3. Manipur 17,384 16,926 

(Area in sq. kms.) 4. Meghalaya 15,833 15,584 

S.No. Name of the State 1999 2001 5. Mizoram 18,338 17,494 

Assessment Assessment 6. NagRland 14,184 13,345 

2 3 4 7. Tripura 5,745 7,085 

1. Arunachal Pradesh 68,847 88,045 Total 1,88,917 1,89,386 
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Development of Molecule. tor 
Pharmaceutical we 

2697. DR. SUJAN CHAKRABORTY: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government proposes to take 
action for the development of new molecules for 
pharmaceutical use; 

(b) if so, the details thereof and the amount 
allocated for the purpose during 2005-06; 

(c) the amount allocated and actually spent in 
Research and Development (R&D) for pharmaceuticals 
sector during the last three years; 

(d) whether the Ministry is coordinating with other 
research organisations of various Government departments 
for new molecule development; 

(8) if so, the details thereof; and 

(f) the details of new molecules developed for 
pharmaceutical use during the last three years and out of 
them which molecules are in actual used by different 
pharmaceutical companies? 

THE MINfSTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) and (b) The "Drugs & Pharmaceuticals Research 
Programme" of the Department of Science & Technology is 
an Important initiative towards this objective. The 
Pharmaceuticals Research and Development Support Fund 
(PRDSF) has been set up with an initial corpus of Rs.150 
crores during 2003-04 and the Drugs and Pharmaceuticals 
Research programme has been merged with PRDSF 
Scheme. The interest earned from this fund will be used for 
R&D In pharmaceuticals sector. An initial budgetary support 
of Rs. 1 0 crores was provided for sustaining various activities 
during the Financial year 2003-04, since the interest on this 
corpus will be accrued only after a year. During the financial 
year 2005-06 an amount of Rs 160 crore have been allocated 
towards this Fund. 

(c) The details are as follows: 

Year 

Amount allocated 

Amount apent 

Funds released (Rs. in lakhs) 

2001-02 2002-03 2003-04 

400.00 

398.00 

975.90 

975.00 

975.00 

934.00 

(d) to (f) The R&D in CSIR laboratories Is supported 
through collaboration with other national agenciesl 
organizations viz. Department of Biotechnology, Department 
of Science and Technology, Indian Council of Medical 
Research, international agencies and Industry. The 
following molecules have been developed during the last 3 
years: 

New SynthetiC Molecules 

S.No. Activity Status 

Hypolipldemic 

2 Antimalarial 

3 Antiulcer 

4 Antiosteoporotic 

5 Treatment and 
management of 
stress 

Collaborative-cum-licensing 
agreement executed with 
Cadlla Pharmaceuticals in 
2004 

Collaborative-cum-llcensing 
agreement done with IPCA 
Laboratories on 24.11.04. 

Under Development 

Under Development 

Under Development 

Further, a list of new molecules developed for 
pharmaceutical use, in India during the last three years by 
the pharmaceutical companies is in enclosed statement. 
TheM molecules are under various stages of clinical trials 
as per Drugs and Cosmetics Rules. Therefore, these 
molecules have not yet been approved for marketing in the 
country. 

S.No. 

2 

3 

4 

5 

Name of New Molecules under 
development in India 

2 

LL-4218 

RBx 7644 
(Ranbezolld) 

LLL-3348 

(Oesoris) 

133H 

LL-4558 
(Sudoterb) 
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2 

6 WCK-1152 

7 RBx 11180 

8 DRF 10945 

9 ZVH1 

10 RBx 10558 

11 RBx 10416 

12 RBx 11082 

13 Thrombinase 

14 CT-1 

15 RBx 9841 

16 CDR 1340-123 

(Translation) 

Appointment of SCIISTII 
QBC. T .. che,. 

2698. SHRI AJIT JOG I : Will the Minister of TOURISM 
be pleased to state: 

(a) whether the Government is aware that not a 
single teacher belonging to the SCslSTslOBCs has been 
appointed on permanent basis in the Indian Institute of 
Tourism and Travel Management since its inception in 1983; 
and 

(b) if so, the number of the employees belonging 
to the reserved and unreserved categories who have not 
been regularised so far alongwith the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) Recruitment to all the teaching posts, except one post of 
Professor, 'in the Indian Institute of Tourism & Travel 
Management (IITTM) has been made on "contract basis". 
The only regular incumbent to the post of Profeasor belongs 
to General category. AI the Recruitment has been made on 
contract basis, there is no proposal at present to offer regular 
appointment to any of the incumbents. The details of the 
teachers working on contract basis at present is as under:-

S.No. Name of the Post No. of Teacher. Category 

1. Professor & 01 01 General 
Administrator 

2. Reader 01 01 General 

3. Lecturer 08 07 General and 
010BC 

(English) 

Protection of Int ..... t of 
Milk Producer. 

2699. SHRI KASHIRAM RANA: 

SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of AGRICUL TURE be pleased to state: 

(a) whether milk powder and other milk. related 
products are being dumped in the country at cheaper rates 
which has caused less demand and loss to small milk 
producers; and 

(b) if so, the corrective measures taken by the 
Government so far to protect dumping and to produce more 
milk? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) No, Sir. 

(b) Does not arise. 

Loe ... to Employeee 
Pen.lon Scheme 

2700. SHRI RAWI LAL SUMAN: 

SHRI VIJOY KRISHNA: 

SHRI KIRTI VARDHAN SINGH: 

SHRIMATI JAYAPRADA: 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleased to atate: 

(a) whether the loases incurred on account of 
liabilltiea and assets under the employees penlion scheme 
was Rs. 19,291 crores during the year 2002-2003; 

(b) if so, the reasons therefor; 

(c) whether the said liability has increaaed further 
,during the year 2003-2004; 

(d) if so, the details thereof; 

(e) the reasons for continuous increase In the 
burden of the said liability; and 

(f) the corrective measures that are proposed to 
be taken by the EPFO in respect of retiring employees? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
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(SHRI K. CHANDRA SHEKHAR RAO): (8) and (b) No, Sir. 
No such losses have incurred. However, the 7th Annual 
Valuation report has disclosed a valuation deficit of 
Rs.19,291 crore as on 31.03.2003 which is different from 
cash loss. 

(c) and (d) The 8th Annual; Valuation (as on 31.3.2004) 
exercise is presently being done by the Valuer Actuary. 

(e) Pension liability is a consequence of various 
factors e.g. number of members, pensionable service, 
pensionable salary, number of pensioners, life expectancy 
and mortality etc. Since the membership, number of 
pensioners and pensionable service are increasing every 
year, the liability is also increasing. 

(f) The major corrective measures recommen-
ded by Valuer and consultant Actuary are: 

(i) to increase the age for grant of super-
annuation pension from 58 to 60 years. 

(Ii) to revise Table 'B' and '0' under Employees 
Pension Scheme, 1995. 

(iii) to Increase discount rate In early pension 
cases from 3% to 5% 

(iv) to link corresponding service period to the 
corresponding wage/wage ceiling for 
calculation of member pension. 

Medical Facllltle. to the Employ ... 
of Rourkela Steet Plant 

2701. SHRI B. MAHTAB: Will the Minister of STEEL 
be pleased to state: 

(a) whether the medical facilities provided for the 
employees of the Rourkela Steel Plant (RSP) are 
satisfactory; 

(b) If 80, the details thereof; 

(c) if not, the reasons therefor; 

(d) the annual budget for the Rourkels I.pat 
Hospital; 

(e) the funds allocated to the hospital during each 
of the last three years and the current year; 

(f) the detalis of the sanctioned posts of the 
medical specialists lying vacant in this hospital; and 

(g) the action being taken to fill up these posts? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) Yes, the medical facilities provided for the employees of 
Rourkela Steel Plant are satisfactory. 

(b) Ispat General Hospital and Fertilizer Hospital 
being run and managed by Rourkela Steel Plant have a 
total of 715 beds with indoor & outdoor treatment facilities. 
Additionally, RSP have provided 4 health centres in the steel 
township and one occupational health services centre 
located in the plant. 

list of specialized units for providing diagnostic and 
treatment facilities are as under: 

1. Intensive care unit 

2. Haemodlalysis unit 

3. Nuclear Medicine Lab 

4. Mohan Kumar Mangalam Burn Centre & Plastic 
Surgery 

5. Neurology & Neuro Surgery Clinic 

6. 'Haematofogy Clinic 

7. Cardiac CUnic 

8. Diabetic Clinic 

9. Nephrology Clinic 

10. Psychiatry Clinic 

11. Orthopaedic Clinic 

12. Leprosy & Venerology Clinic. 

13. Retina Photo Coagulation & OrthoptiC Unit 

14. Anaeatheslology Clinic 

15. Clinical Chemistry Auto Analyser 

16. Whole Body Ultra Sound Unit 

17. Endoscopic Unit 

18. CT Scan Unit 

19. Community Welfare Activities 

20. Immunozatlon Clinic 

21. Gastro Enterology Clinic 
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22. Anti-Rabies Prophylactic Clinic 

23. Physiotherapy 

24. Speech Therapy & Audiometry Clinic 

25. Post Partem Unit 

26. Blood Transfusion & Dept. of Immuno-
Haematology 

27. New X-Ray Unit & Super M-100 

28. Occupational Health Service Centre (Inside Plant) 

29. Laproscopic Surgery Facilities 

30. Vapoclave, Shredder, Boiler & Conveyor Syatem 
with computerized control for Biological-waste 
Management 

31. Molecular Biology Laboratory 

(c) Does not arise. 

(d) and (e) The Annual Budget allocation for the last 
three years and the current year for Ispat General Hospital 
of RSP Is as under: 

2001-02 Rs. 2493 Lakhs 

2002-03 Rs. 2938 Lakhs 

2003-04 Rs. 2993 Lakhs 

2004-05 Rs. 3088 Lakhs 

(f) One post each of Consultant, Nephrology (E-
4), Consultant, Cardiology (E-4) and Senior Medical Officer 
(Radiology) (E-2) are lying vacant. 

(g) Action has already been taken to fill up these 
posts by advertisement in newspaper. 

Corruption and Mismanagement 
InEPF 

2702. SHRIMATI NIVEDITA MANE.: 

SHRI VIJOY KRISHNA: 

SHRI KIRTI VARDHAN SINGH: 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleased to state: 

(a) whether the Government is aware of the 

Fund as reported In Business Standard dated December 
13,2004; 

(b) if so, the facts thereof; and 

(c) the action takenlbeing taken by the 
Government In this regard? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (c) As and when 
any fraud, financial irregularity or any matter relating to 
demand and acceptance of Illegal gratification on the part 
of any employee of Employees Provident Fund Organisation 
is noticed, necessary corrective measures to avoid 
recurrence of the same, and also, penal action as required 
under the rules Is duly taken. 

[Translation] 

Continuation of Scheme of Medicinal and ArorMtlc 
Plants In Agrlcuhura College. Indora 

2703. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of AGRICULTURE be plealed to state: 

(a) the steps being taken on the proposal sent by 
the Agriculture College, Indore (Madhya Pradelh) for 
continuing the schemes of medicinal and aromatic plants; 
and 

(b) by when the approval il likely to be accorded? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) After 
review of the centre the Quinquennial Review Team 
recommended that performance of the Inltltute did not Justify 
further continuance. Accordingly the centre has been closed 
w.e.f. 01.04.2004, as per the decision of the Standing 
Finance Committee/Expenditure Finance Committee. 

However, in the vicinity, there is another centre for 
Medicinal and Aromatic plants at Disn. Mandsaur (Madhya 
Pradesh), which is serving the needs of the area around 
Indore. 

{English] 

Cleaning of Fuel for U.e 
. In Automobile. 

2704. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of ENVIRONMENT 'AND FORESTS be pleased to 

corruption and mismanagement in the Employees Provident state: 
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(a) whether the engineers at Automobile 
Research Association of India have invented a system for 
cleaning fuel for use in automobiles; 

(b) if so, the details thereof; and 

(c) the benefits, the auto Industries are to get 

distress sales in the event of bumper crop, MIS is 
implemented for a particular commodity on the request of 
the State Government which is ready to bear 50% loss (25% 
In case of North-Eastern States), if any, in its implementation. 

(English) 

therefrom? Pending Irrigation Project. 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) The Automobile Research Association of 
India is engaged in providing Prototype approvals for 
automobiles. However, Indian refineries have initiated action 
to provide cleaner fuels. 

(Translation) 

Crop. Including Under Minimum Support 
Price Scheme 

2705. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether cluster-bean, moth, coriander, cumin 
seed, fenugreek, garlic and Isabgol are Important crops of 
Rajasthan; 

(b) if so, reasons for not including these crops 
under minimum support price scheme; 

(c) whether the Government is considering to 
announce the minirnum support price of these crops; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAl BHURIA): (a) These crops, 
in Rajasthan, account for around 18 percent of the total 
cropped area and only around 7 percent of the total 
agricultural production of the State. 

(b) to (d) Under the Minimum Support Price Scheme 
those commodities are covered which are mostly Iteme of 
mass consumption of all India nature with fairly long shelf 
life andlor necessary for foodlnutrltlon security. The 
Government implements the Mark~t Intervention Scheme 
(MIS) for procurement of horticultural commodities. In order 
to protect the growers of horticultural commodities from 

2706. SHRI PRABHUNATH SINGH: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether despite spending Rs. 13,823.05 
cror8sln 24 States during 1996-2003, the Government failed 
to achieve the intended objective of accelerating irrigation 
benefits due to Inadequate planning and lack of co-
ordination with the State Governments; 

(b) If so, the details thereof and steps taken to 
achieve the desired objectives; and 

(c) the details of irrigation projects lying pending 
as on date indicating their financial and physical progress, 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) The Central Government commenced 
Accelerated Irrigation Benefits Programme (AIBP) in the year 
1996-97 to provide Central loan Assistance (ClA) to such 
on going approved majorlmedium irrigation projects which 
are beyond the resources capability of the States and are in 
an advanced stage of completion with the twin objectives of 
accelerating completion of on going Irrigation projects and 
to realize bulk benefits from the completed projects. The 
Central Government has provided an amount of Rs. 
14347.68 crore In 24 states as ClA for majorlmedium 
irrigation projects under AIBP upto March, 2004. By Injecting 
this amount an additional irrigation potential of 2657.575 
thousand hectare could be created and complete 32 majorl 
medium irrigation projects up to March. 2004. AIBP has given 
a boost to the development of irrigation sector as a whole 
and the projects receiving CLA specifically. In view of 
experience gained over 5-6 yeara, AIBP was thoroughly 
restructured by Ministry of Water Resources In 2003 and 
2004 with more comprehensive guidelines .. 

(c) The physical and financial details of pending 
irrigation projects are given in the enclosed statement. 
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St.tement 

Pending '"igation Projects 

(Amount In Ra. Crore) (Potential In Thousand Hectar.) 

81. No. Nam. of State Ongoing Projects Lat.at 
Estimated 

Colt 

Likely Balanc. Ultlmat. 
Potential 

Likely 
Potential 

ere.d up 
to March 04 

Balance 
Potential 

Major Medium Total 

2 3 5 

Andhra Pradesh 15 9 24 

2 Aaaam 5 5 10 

3 BIhar 9 3 12 

4 Chhattlsgarh 3 5 8 

5 Goa o 

6 Gularat 3 18 21 

7 Haryana 4 o 4 

8 Himachal Pradesh 2 3 

9 Jammu and Kashmir 0 7 7 

10 Jharkhand 5 19 24 

11 Karnataka 16 18 34 

12 Kerala .. .. 8 

13 Madhya Pradesh 16 5 21 

14 Maharaahtra 58 95 151 

15 Manlpur 2 3 

16 Meghalaya o 

17 Orissa 10 10 20 

18 Punjab o 
19 Rajasthan 4 4 8 

20 Tamil Nadu o 2 2 

21 Trlpura o 3 3 

22 Uttaranchal 3 o 3 

Expdr. cost 
up to 81 on 

March, 2004 1.4.2004 
(Antfcfpated) 

6 7 8 9 

18075.03 9496.03 8579 2353.48 

1840.88 496.13 1344.75 268.17 

4624.82 2320.66 2304.18 811.19 

1932.33 1582.3 350.03 7«.82 

966.56 501.61 464.95 26.89 

31961.79 17255.66 14706.13 1908 

962.13 770.62 191.31 254 

288.57 93.02 195.55 33.15 

226.3 143.07 83.23 34.55 

5747.99 1844.81 3903.18 513.57 

10 

1847.4 

131.22 

131.86 

588.39 

13.21 

269.48 

188 

1.11 

10.34 

11.46 

20538.85 12976.67 7562.18 1872.72 1068.03 

2608.8 1520.25 1088.55 220.73 86.09 

17996.63 8149.63 11847 1827.61 203.15 

39695.56 18807.73 20887.83 3703.24 1382.« 

702.32 434.74 287.58 55.94 4 

57.07 22.59 34.48 5.15 o 
7178.52 3553.9 3824.62 793.78 291.92 

1324.18 128.09 1196.09 o o 

8863.95 4497.23 2388.72 1217.35 818.69 

105.36 86.12 19.24 7.19 o 

178 137.61 40.39 28.72 3.3 

5334.11 253.08 5081.03 311.6 21 

aaon 
1.4.2004 

(Anticipated) 

11 

706.08 

136.95 

679.3.1 

158.23 

13.88 

1638.52 

88 

32.04 

24.21 

502.11 

804.69 

134.64 

1824.46 

2320.8 

51.94 

5.15 

501.86 

o 

398.86 

7.19 

23.42 

290.6 
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2 3 4 5 6 7 8 9 10 11 

23 Uttar Pradesh 9 o 9 7534.32 4247.39 3286.93 2152.27 711.99 1440.28 

24 West Bengal 2 8 10 2728.42 1038.95 1689.47 660.58 139.79 520.79 

Total 169 219 388 179472.49 88358.09 91114.4 19802.5 7700.87 12101.63 

Implementation of CADP 

2707. SHRI JUAL ORAM: Will the Minister of WATER 
RESOURCES be pleased to state: 

WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) The Command Area Development 
Programme has been restructured and renamed as 
"Command Area Development and Water Management" 
Programme with effect from 1.4.2004. The State wise list of 
the irrigation projects where the Programme is being 
implemented along with year of inclusion Is enclosed as 
statement-I. 

(a) the irrigation projects in those States where 
Command Area Development Programme is being 
implemented; 

(b) the year of inclusion of projects under CADP; (c) Project wise and State wise allocation of 
and 

(c) the allocation of funds made for projects 
during the last three years, State-wise? 

Centrally Sponsored grant Is not made under the 
Programme. The Central Assistance is released to the States 
on the basis of physical and financial progress in accordance 
with the prescribed Cost norms and financing pattern. The 
detalli of Central assistance released during the last three 
yeara, statewise, are furnished In statement-II. THE MINISTER OF STATE IN THE MINISTRY OF 

Statement" 

Statewise list of Imgatlon Projects In which Command Am Development and Water Management Programme is being 
implemented and their year of inclusion under the Command Area Development and Water Management Programme 

S.No. Project Name 

2 

I. Andhra Prad •• h 

1. Srlramasagar 

2. Srisailam Right Bank Canal 

II. Arunachal Prade.h 

3 

4 

5 

Cluster of 62 Minor Irrigation In 4 panchayats In the district of Papumpare 
namely Sagalee, Menglo, Balljan and Itanagar 

Cluster of 7 Minor Irrigation namely Kharsang, Jonglim, Pather, Chang lang and 
Simrang, Kengkut, Simari and Panchao 

Cluster of 6 Minor Irrigation projects namely Remgong, Sireng, Korong, SOlO Korong 
and Sibum, Along and Siplr 

III. A ... m 

6 

7 

8 

Bordikaral 

Kaldlya 

Oakadon 

Year of Inclusion 

3 

1974-75 

1995-96 

2000-01 

2000-01 

2000-01 

1992-93 

1992-93 

1992-93 
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2 

IV. Bihar 

9 Gandak 

10 Badua and Chandan 

11 Kosi 

12 Sone 

V. Chhattlagarh 

13 Ballar 

14 Mahanadi, Pal, Tandula, Jonk and Kodar 

15 Hasdeo Phase-2 

VI. Guja,.t 

18 Karjan 

17 Sardar Sarovar Phase-I 

VII. Haryan. 

18 Bhakra Canal Project 

19 Western Yamuna Canal Phase-4 

20 Western Yamuna Canal Phase-5 

VIII. Himachal Prad.ah 

21 

22 

23 

24 

25 

26 

27 

28 

29 

Flow Irrgn. Project (Hydro kuhl) Joglnder Nagar Tehsil, Mandi District. 

14 No.Flow Irrigation Schemes Chauntra Block 

24 Minor Irrigation Scheme in Noorpur Command Jawali Tehsil in Kangra District 

Cluster of 40 Minor Irrigation schemes in Orang & Sadar block of Dlsl. Mandl. 

Cluster of 38 Minor Irrigation schemes In Pandonga Haroli Saloh area in Tehsil 
Una of Disl. Una. 

Cluster of 3 Minor Irrigation schemes under IPH division of Thural District Kangra 

Cluster of 42 Minor Irrigation schemes In Tehsll Sarkaghat District Mandl 

Cluster of 27 Minor Irrigation schemes in Nallagarh area of District Solan 

Cluster of 12 Minor Irrigation schemes in Rampur block of District Shlmla 

IX. Jammu and Ka.hmlr 

30 Ego-Phey Canal 

to auestions 254 

3 

197.-75 

1974-75 

1974-75 

1974-76 

1985-86" 

1983-84 

2003-04 

1985-88 

2003-04 

2003-04 

2003-04 

2003-04 

1997-98 

2000-01 

2000-01 

2003-04 

2003-04 

2003-04 

2003-04 

2003-04 

2003-04 

1987-88 
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1 2 3 

31 Marval Stage-IV 2001-02 

32 Martand 2001-02 

33 Ratiabad 2001-02 

34 Ravl Canal 1979-80 

35 Taw! Uft Irrigation 1974-75 

36 Aharbal Command Srinagar (CADA) 2003-04 

37 Poonch Canal Command (Jammu CADA) 2003-04 

38 Zalnegeer Canal (Kashmir CADA) 2003-04 

39 Bringl Canal Command (Sl1nagar CADA) 2003-04 

40 Kathua Canal Command (Jammu CADA) 2003-04 

X. Jharkhancl 

41 Kanchi Weir Scheme 2003-04 

42 Mayurakshi Left Bank Canal System 2003-04 

XI. Kernataka 

43 Taraka 1993-94 

44 Tunga Anlcut 1996-97 

45 Ghataparaba 1974-75 

48 Malaparaba 1974-75 

47 Tungbhadra 1974-75 

48 Jpper Krishna 1974-75 

49 Bhadra Reservoir 1996-97 

50 Amarja 2003-04 

51 Ventora 2003-04 

52 HlrehaJla 2003-04 

XU. Ke ... 1a 

53 Pamba 1992-93 

54 Perlyar Valley 1992-93 , 
55 Kanhlrapuzha 1998-99 

56 Palais 1998-99 
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Xftl. Madhya Pradesh 

57 Kolar 

58 Rani Avanti Bal (Bargi) 

59 Upper Walnganga 

60 Bagh 

61 Harsi 

62 Kunwar Chain Sagar (Dudhl) Project 

XIV. Mah ..... htra 

63 Khadakwasla 

64 Kukadi 

65 Surya 

66 Krishna 

67 Chaskaman 

68 Upper Penganga 

69 Upper Wardha 

70 Lower Wunna 

71 Bhlma 

72 Wan Project 

XV. Manlpur 

73 Imphal Barrage 

74 Thoubal Multipurpose 

75 Loktak Lift Irrigation 

76 Singda Multipurpose Project 

77 Cluster of 8 Minor Irrigation projects namely Salkot, Masemlok, Wangoo. Ethel 

Maru, Haipi, Lamlang, Sitalok and Serou 

XVI. MeghaJ.y. 

78 Cluster of 10 Minor Irrigation schemes viz. Tienglam and Pdem etc. 

XVII. Mlzoram 

79 A Cluster of 40 Minor Irrigation projects consisting or 36 (29 Flow and 7 Lift) 
Schemes in Aizwal Distrlct.and 4 Minor Irrigation Flow sch9mes In Lunglel District. 

to Ouestlons 

3 

1985-86 

1990-91 

1985-86 

1985-86 

1985-86 

2003-04 

1983-84 

1979-80 

1983-84 

1974-75 

1996-97 

1974-75 

1996-97 

1996-97 

1974-75 

2003-04 

1993-904 

1995-96 

1974- 75 

2000-01 

2000-01 

2001-02 

2000-01 

258 
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Cluster of 60 Minor Irrigation Schemes (Phas.1II Alzwal, Lunglet and 
Chhimtulpui District) 

XVIII. Nagaland 

81 Madzlphema bowl 

XIX.ort ... 

82 Daha 

83 Jayamangla 

84 Hirakud 

85 Saiki 

86 Mahanadi Delta 

87 Rushlkulya 

88 Salandi Right Bank Canal 

89 Baitarani 

90 Potleru 

91 Upper Kalab 

92 Kansabahal 

93 Kunaria 

xx. PunJab 

94 Kotla Branch 

95 Eastern Canal System 

96 Upper Bari Doab Canal Command 

~XI. RaJa.than 

97 Chambal 

98 Indira Gandhi Nahar PartyoJna 

99 Amar Singh Sub-Branch and Jassana District of Bhakra Canal System 

100 Sldhmukh Nohar 

XXII. Slkklm 

101 A Cluster of 17 Minor Irdgation schemes of North and East Districts of Slkklm. 

102 A Cluster of 21 Minor Irrigation schemes of South and W 1st Districts of Sikkim 

260 

3 

2003-04 

2001-02 

1998-99 

1998-99 

1974-75 

1994-95 

1974-75 

1994-95 

1994-95 

1998-99 

1985-86 

2003-04 

.2003-04 

2003-04 

2003-04 

2003-04 

2003-04 

1974-75 

1998-99 

2003-04 

2000-01 

2000-01 



261 Wrllten AtJBMn PHAlGUNA 30,1926 (SAKA) to OuHllone 262 

1 2 3 

XXIII. Tamil Nadu 

103 Thoppalyar Project Salem & Dharamapuri Districts 2000-01 

104 Cauvery System 1974-75 

105 Paramblkulam Alivar 1983-84 

106 Tambiraparanl 1998-99 

107 Palar Poand.lar Project in Dlndigul District 2000-01 

108 Krlshnaglrl 2000-01 

109 Cluster of II Medium Irrigation Schemes 2003-04 

XXIV. Trlpura 

110 Cluster of 4 Minor Irrigation Projects 2003-04 

XXV. Utter Pradeeh 

111 Devkall Pump Canal 2000-01 

112 Tumaria Dam Canal System 2000-01 

113 Sarda Canal System 1989-90 

114 Saryu Canal SYltam-1 1997-98 

115 East Ganga Canal 1990-91 

116 East Jamuna Canal 1990-91 

117 Betwa & Gursaral Canal 1990-91 

118 Ken Canal System 1990-91 

119 Balam Pump Canal System 1997-98 

120 Tons Pump Canal System 1997-98 

121 Gyanpur Pump Canal System 1997-98 

122 Son Pump Canal System 1997-98 

123 Naralnpur Pump Canal 2000-01 

,124 Upper Ganga Canal 1990-91 

125 Madhya Ganga Canal 1990-91 

XXVI. Uttaranch.1 " 
126 Laster Canal's Offshoots 2001-02 

127 Nathuwala & Balawal. Canals 2001-02 
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128 Jatowala & Prateetpur Canal 2001-02 

129 Tumarla Dam Canal System 2003-04 

XXVII. WHt Bengal 

130 Darnod.r Valley Corporation System 1974-75 

131 Kang18bati 1974-75 

132 Mayuraklhl 1974-75 

133 Teesta Barrage 1983-84 

Statemen'''' 

Details of Central Assistance Released to the States under Command Area Development and 
Water Management Programme during the Last Three Years (2001-02 to 2003-04) 

(As. in lakhs) 

81. No. Name of States 2001-02 2002-03 2003-04 

2 3 4 5 

Andhra Pradesh 0.00 0.00 0.00 

2 Arunachal Pradesh 34.75 125.13 0.00 

3 Assam 35.00 0.00 0.00 

4 Bihar 300.00 0.00 0.00 

5 Chhattisgarh 46.32 148.45 174.64 

6 Goa 0.00 0.00 0.00 

7 Gujarat 0.00 0.00 0.00 

8 Haryana 2321.79 620.92 0.00 

9 Himachal Pradesh 155.95 182.21 118.07 

10 Jammu and Kashmir 171.22 344.00 417.09 

11 Jharkh.nd 0.00 0.00 0.00 

12 Kamataka 3423.84 2652.61 2653.87 

13 Kerala 507.94 0.00 108.31 

14 Madhya Pradesh 15.86 615.05 293.56 

15 Mlzoram 8.88 9.14 9.11 

16 Maharashtra 744.72 331.33 214.81 
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17 Manlpur 0.00 211.03 124.15 

18 Meghalaya 0.00 11.34 15.99 

19 Nagaland 133.16 0.00 0.00 

20 Orissa 504.76 264.90 299.45 

21 Punjab 0.00 1822.06 1002.80 

22 Rajasthan 2654.66 2939.27 2038.30 

23 Slkklm 5.50 1.25 0.00 

24 Tamil Nadu 1336.14 2305.80 2025.85 

25 Tripura 0.00 0.00 0.00 

26 Uttar Pradesh 2274.19 2279.40 4738.91 

27 Uttaranchal 0.00 75.00 0.00 

28 West Bengal 0.00 284.00 0.00 

Total 14672.68 15022.83 14144.71 

Elephant Feltlval 

2708. SHRIMATI MANEKA GANDHI: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased to 
ltate: 

(a) whether an elephant festival, which also 
involved mock elephant fights and other elephant gamel, 
was allowed to take place in Kazlranga sanctuary; 

(b) if so, the details thereof and the reasons 
therefor; 

(c) the reason.s for permitting this illegal event; 
and 

(d) the action taken by the Government against 
the erring officials? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) As Informed by the State Government, no such 
show involving elephants performing unnatural acts was 
arranged during the centenary celebration of the Kaziranga 
National Part<. 

(b) to (d) Does not arise. 

[Translation] 

Ghatghar Project 

2709. SHRI DEVIOAS PINGLE: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government proposes to 
incorporate the 'Ghatghar Project' of Ahmednagar district In 
Maharashtra under the Command Area Development 
Programme (CADP) for Implementation; 

(b) If so, the amount spent thereon and the 
progress made in this regard 10 far; and 

(c) the target set for completion of the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No, Sir. 

(b) and (0) 0088 not arise. 

[English] 

CI.aranc. to IV Mumbal (Mlddle-Valtarna) 
Water Supply Project 

2710. SHRI HARIBHAU RATHOD: 

SHRI Y. G. MAHAJAN: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 
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(a) whether the Union Government has since 
approved the Maharashtra Government proposal for 
environmental clearance of IV Mumbai (Mlddle-Valtarna) 
water supply project; 

(b) 
therefor; 

if so, the details thereof and if not, the reasons 

(c) whether the World Bank has indicated 
willingness to provide assistance for this project; 

(d) If so, the details thereof; 

(e) the original estimated cost of the prDJect as 
per original report of the Tata Consulting Engineers of 1992 
and the cost escalation suffered thereby so far; and 

(f) the steps taken to clear the project without any 
further delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (al and (b) The proposal for diversion of 634.00 
ha of forest land for construction of IV Mumbai (Middle-
Valtarna) Water Supply Project in Thane, Nasik District of 
Maharashtra has been approved by the Central 
Govemment. The approval has been granted subject to usual 
stipulations Including raising of Compensatory Afforestation 
on the non-forest land, declaration of such land as Reserved 
Forests and Payment of Net Present Value etc. 

(c) and (d) There is no information about any 
willingness indicated by the World Bank to provide 
assistance for this project. 

(e) According to information given in the proposal 
submitted by the user agency for forestry clearance, total 
cost of the project was Rs. 285 crores at 1996 price level. 
The anticipated cost as per the year 2002 is about Rs. 1,250 
crores. 

(f) The approval for diversion of 634.00 ha of 
forest land for construction of IV Mumbai (Mlddle-Valtama) 
Water Supply Project has been granted on 27.04.2004 
subject to usual stipulations. 

National St .. 1 Policy 

2711. SHRI G. V. HARSHA KUMAR: Will the Minister 
of STEEL be pleased to state: 

(a) whether the Government has drafted any 
National Steel Policy 88 reported in The Hindu datGCi January 
1,2005; 

(b) if so, the details thereof; 

(c) whether the Government hal also set the 
target of producing 100 million tonnes of steel by 2020; and 

(d) if so, the steps being taken by the Govemment 
to meet the target? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) The basic objective of the National Steel 
Policy (NSP) is to prepare a roadmap for the Indian Steel 
Industry in Its journey towards reform, restructuring and 
globallsation. The long-term goal of the NSP is that India 
should become self-reliant and globally competitive in the 
steel sector. 

(c) The steel sector was deregulated, delicenced 
and decontrolled in 1991-92. Therefore the market 
determines production targets and Investment decisions in 
the steel sector. Nonetheless, in the proposed National Steel 
Policy it has been estimated that in order to become self 
reliant and globally competitive in the steel sector, the country 
would require indigenous production of over 100 million 
tonnes of steel per annum by 2020 from the 2004 level of 35 
million tonnes. 

(d) In order to achieve the goal of over 100 million 
tonnes of steel production by 2019-20 the NSP seeks to 
remove the supply-side constraints to the growth of this 
Industry in an open, globally Integrated and competitive 
environment. Apart from the broad-based policy statements, 
the NSP also chalks out specific action points to achieve the 
policy objectives. 

Wastage of Rivers-Water Into Sea 

2712. SHRI S. MALLIKARJUNIAH: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether the Govemment is aware that a large 
quant/ty of rivers-water in Kamataka goe8 waste into sea; 

(b) if so, whether the Union as well as State 
Govemments have t~en any policy decision to curb the 
flow of water and make it available for agriculture, power 
generation by adopting latest technology; and 

(c) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV); (a) to (c) As per the reports received from 
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Government of Kamataka, most of the water from west 
flowing river systems go into sea. The Government of 
Kamataka has not taken any policy decision to curb the flow 
of water into sea. However, the National Water Policy, 2002 
provides that water should be made available to water deficit 
areas by transfer from other areas including transfers from 
one river basin to another, based on a national perspective, 
after taking into account the requirements of the areasl 
basins. 

(e) if 80, the details thereof and the reaction of the 
Government thereto; and 

(f) the steps being taken to ensure quality and 
hygiene at each harbour in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Yes, Sir. 

Modernlutlon of Flehlng Harboura 
(b) to <e) A statement Is enclosed. 

2713. SHRI P. RAJENDRAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(f) The Ministry of Agriculture, Government of 
India under a Centrally Sponsored Scheme has been 
providing 50% financial assistance to the State Governments 
and 100% financial assistance to the Union Territorl .. of 
the coastal area.~ of our country for modernization and 
upgradatlon of the existing fishing harbours and fish landing 
centres to ensure quality and hygiene of fish handling. 
Besides, the Ministry of Commerce is also providing 
assistance under the programme on W Assistance to States 
for Infrastructure Development for Exports and Allied 
ActivitlesW (ASIDE) for modernization of fishing harbours and 
fish landing centers. Statewl.. Information as per the 
attached statement. 

(a) whether the Government proposes to 
modernise fishing harbours in the country; 

(b) if so, the details and locations thereof, State-
wise; 

(c) the funds sanctioned for the purpose during 
the current year, State-wi .. ; 

(d) whether the Government of Kerala has 
submitted any proposal in this regard; 

St".ment 

Modernisation of Fishing Harbours 

S. No. Name ot the State 

2 

1. Tamil Nadu 

2. Karnataka 

3. Andhra Pradesh 

4. Gujarat 

Name ot the FHlFLC 

3 

Chennai FH 

Tutlcorln FH 

Malpe FH 

Kakinada FH and 
Nlzamapatnam FH 

Machlllpatnam FH 

Veraval FH 

Mangrol FH 

Present Status 

Funds already aanctIoned under ASIDE. 

-do-

The State Government Is to finalize the 
proposal for upgradatlon under the ASIDE 
programme . . 
Fund ha. already been released to the State 
Governments under ASIDE programme. 

Propoeal has been approved by the State Level 
Expert Promotion Commltt .. under the ASIDE 
programme. 

Work In progress. Concreting of finger jetty 
No.1 to 5 completed under ASIDE programme. 

The State II to finalize the Proposal for ... Istance 
under ASIDE programme. 

Estimated COlt 
(Ra. In lakha) 

5 

638.00 

504.41 

100.00 

40.00 each 

45.37 

381.26 

54.67 
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5. Orissa Dhamara FH The State is to finalize the Propoaa/ tor ualatance 
under ASIDE programme. 

150.00 

6. Goa MaJim landing Centre The State Is to finalize the Propoul for aalatance 
under ASIDE programme. 

Cutrona FLC -do-

7. Kerala Neendakara FH The proposal has been recommended by MPEDA for 
assistance under ASIDE programme by the Ministry of 
Commerce. 

650.00 

-do- 490.00 

-do- 277.00 

Beypore FH 

Puthlyappa FH 

Munambam FH Propoaal approved under ASIDE programme. 227.00 

Cochin FH Upgradatlon work nearing comp/eIIon 170.00 

8. Mahar.ahtr. Sas800n Dock FH 
and new Ferry 
Wharf FH 

The Port Truat la to finalize the proposal. NI 

River Erosion 

2714. SHRI KIRIP CHALlHA: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government Is aware of erosion 
caused by Dhanslrl river In Assam; 

(b) 

(c) 

if so, the details thereof: 

whether the Government has taken any 
initiatives for anti-erosion measures; and 

(d) if so, the detaUs thereof and If not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Yes, Sir. AI informed by Government of 
Assam, at present, river Dhansirl Is cau.lng erosion In 
various reaches on its right banks at Kordolgurl 
(Dhan.lrlpar), Old Kamargaon, Barpathar Simalu-Chapari 
& Near Saontoli Railway Station, and on Ita left bankl at 
Kuruabahl and Molnapar areas. 

(c) and (d) The Ministry of Development of North 
Eastern Region has extended f1nanC?lalsupport of Rs. 3.75 
crore under Non Lap.able Central Pool of Resources 
(NLCPR) for antl-erosion schemes of river Dhanslrlln Alum 
during 2001-02, namely, (I) Protection of different reaches 
from the erosion of river Dhanslrl at Assam, Kerbi Anglong 

District Phase-I and (II) Protection of different reaches form 
the erosion of river Dhanslrl at Assam, Karbl Anglong District 
Phase-II. Further, the State Government of Assam has taken 
up the anti-erosion works In Kuruabahl and Barpathar 
Simalu-Chapari areas which are under execution. 

Settlng-up of Health Resorts 

2715. SHRI P. KARUNAKARAN: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Government proposea to aet-up 
Health Resorts In States; and 

(b) if so, the details thereof alongwlth assistance 
provided to the State Governments during the I~t three 
years, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) The development of infrastructure la primarily the 
responsibility of State Governments. The Ministry of Tourism, 
under Its scheme of Integrated Development of Tourl.t 
Circuits and Productllnfrastructure Development of 
Destinatlona, has been asSisting the State Governments for 
development of tourism infrastructure. ' 

Agro-Foreetry Projects 

2716. SHRI JUAL ORAM: Will the Minister of 
ENVIRONMENT AND FORESTS be ple.aed to .tate: 
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(a) the States where agro-forestry projects have 
been launched during the last three years; 

(b) the funds sanctioned by the Union Govern· 
. ment tor Implementing these projects, State-wile; and 

(c) the progress of these projects as on date and 
the amount spent thereon, State·wlse? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): <a) Ministry of Environment and Forests is neither 
implementing nor it has launched any agro-forestry scheme 
or project in the country during the last three years. 

(b) and (c) Do not arise. 

[Trans/ation] 

Felling of Tree. for 
l)ev.lopmengl ActIvltl •• 

2717. SHRI BALESHWAR YADAV: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government has granted 
permission for the felling of thousands of green trees for the 
Mega railway station to be built in Anand Vihar area of Delhi; 

(b) if so, the details thereof; 

(c) whether any assurance for proportionate 
plantation of new trees in their place had been taken from 
the Ministry of Railways before granting such permission; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Yes, Sir. Permission for felling of 15,462 
trees has been granted for construction of Railway Terminal 
at Anand Vihar. 

(c) and (d) Yes, Sir. The permission is subject to 
planting of 1,21,290 trees at 25 identified locations for the 
purpose of compensatory afforestation by the Railway 
authorities. 

{Eng/ish] 

More Item. Under POS 

2718. SHRI RAVICHANDRAN SIPPIPARAI: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government is considering any 
proposal for distributing more food items like pulses and 
edible oils through Public Distribution System; 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINiSTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) to 
(c) At present the Central Government makes available 
wheat, rice, sugar & K.Oil under the Public Distribution 
System to the State Governments for distribution through 
the fair price shops (FPS). In order to increase the viability of 
fair price shops, under the System, the State Governments 
have been advised to allow the FPSs, to deal in the items of 
daily consumption such as pulses, salt, edible oil, tea etc. 

Indian Water Bank Programme 

2719. SHRI SUBODH MOHITE: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government has received any 
proposal under 'Indian Water Bank Programme' to supply 
water to drought prone areas of Vldarbha region of 
Maharashtra; and 

(b) if so, the details thereof alongwith action 
proposed to be taken by the Government In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No, Sir. 

(b) Does not arise. 

Fund. for Agricultural Ae8Hf'Ch 
and Teaching 

2720. SHRI ADHIR CHOWDHURY: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether Indian Council of Agricultural 
Research has sought more funds from" the Government for 
Agricultural Reaearch and Teaching; 

(b) if 10, the details of fundI required; 

(c) whether the shortage of funds has adversely 
affected agricultural production; and 

(d) the steps being taken by the Government to 
release the necessary funds, State-wi .. ? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Yes. Sir. 

(b) The DARE/I CAR has sought Rs.1900 crore 
under the Annual Plan for the year 2005-06. The Planning 
Commission/Ministry of Finance have allocated. Rs.1150 
crore under the Plan and Rs.792 crore under Non-Plan. 

(c) ICAR has prioritized its agricultural research 
to address the emerging issues 80 that the shortage of funds 
may not adversely affect the present level of agricultural 
production. 

(d) ICAR does not release funds to any State 
Government. However. the funds are released to the ICAR 
Institutes and State Agricultural Universities. directly. located 
In different States of the Country. 

(Translation] 

Vocational Training to Women 
andOlri. 

2721. SHRI BAPU HARI CHAURE: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) the Initiatives taken by the Directorate of 
Employment and Training for providing Vocational Training 
to women and girls in the country partlcutarty In Maharashtra 
and Madhya Pradesh during the last three years; and 

(b) the number of women and girls benefited by it 
during the last three years? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) Some of 
the new initiatives taken during the laet three years by 
DGE&T to promote skill training in the country are: 

38 new trades have been Introduced for training 
in Industrial Training Institutes/Industrial Training 
Centers (ITIS/ITCs) and seven obsolete trades 
have been deleted. 

Course curriculum, as per market need. is revleed 
periodically. During lalt 3 years, course 
curriculum for nine trades hu been revised as 
per the need of the labour market. 

For better participation of women in skill training. 
the upper age limit for women, in women 
exclusive ITlalWlnge has been waived off. 

A provision for rel8Mltlon of 25% seats for women 
in general tTle has been made. 

At present under various StatelUT GoYle there are 218 
women exclusive ITls and 582 women Training Wings in 
general and private ITls. with a total seating capacity of 
46658. Under DGE& T there are 11 women exclusive Training 
Institutes with a seating capacity of 3092. 

During lut 3 years, 8852,8916 & 9485 trainees were 
trained in 2002, 2003 & 2004 respectively in the State of 
Maharuhtra. And similarly 1320, 1407 & 1895 trainees were 
trained in the State of Madhya Pradesh. 

Minimum Wag •• for 
UnorganlHd Sector. 

2722. SHRI THAWAR CHAND GEHLOT: 

SHRI SURESH PRABHAKAR PRABHU: 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleaaed to state: 

(a) the details of the minimum wages being given 
to workers In the unorganized sectors In the country during 
the last three yaare, State-wise and year-wise; 

(b) the minimum wages received by male and 
female workers in the agriculture sector in various states 
during the last three years. State-wise and year-wise; 

(c) whether the Government considers that the 
present minimum wages for workers in the unorganized 
sector is adequate; and 

(d) if so, the basis thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) A statement, as 
per the Information available, Indicating the range of 
minimum wages for unskilled workers in Central and State 
spheres during lut three years is enclosed as statement· I. 

(b) The Minimum Wages Act, 1948 ensures 
payment of wages as fixed by appropriate Government and 
does not discriminate between the male and female workers. 
Ae per the information available. a statement indicating 
minimum wages for unskilled workers In Agricultural 
employment In the Central and State spheres during last 
three years Is enclosed as statement-II. 

(c) and (d) Under the Minimum Wages Act, 1948. the 
rates of minimum wages are fixed by taking into 
consideration the norma recommended by ILC In 1957 and 
other guidelines based on family requirement of food, 
shefter, clothing and other mlacellaneoua Items. 
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S,.,.",."," 
Range of Minimum WaQe. for Unskilled Worlcers In Central & Stat. 

Spheres during last three years 

51. No. StateslUTs. Rates of Minimum Wages per day (in Rupees) 

2001-02 2002-03 2003-04 

2 3 4 5 

Andhra Pradesh 49.08 to 106.04 52.00 to 96.38 52.00 to 109.54 

2 Arunachal Pradesh 39.87 to 42.11 39.87 to 42.11 39.87 to 42.11 

3 Assam 50.00 50.00 to 63.00 25.00 to 63.00 

4 Bihar 45.00 to 84.62 45.18 to 84.62 50.00 to 64.62 

5 Chhattlsgarh 52.87 to 79.13 52.87 to 79.13 

6 Goa 60.00 to 125.00 60.00 to 125.00 56.00 to 94.00 

7 Gularat 50.00 to 101.40 50.00 to 99.20 50.00 to 95.00 

8 Haryana 74.81 83.31 84.29 to 88.29 

9 Himachal Pradesh 51.00 60.00 65.00 

10 Jammu and Kashmir 45.00 45.00 45.00 

11 Jharkhand 64.73 64.73 

12 Karnataka 51.63 to 84.22 51.63 to 84.22 22.20 to 91.50 

13 Kerala 30.00 to 143.87 67.14 to 169.70 67.14 to 169.70 

14 Madhya Pradesh 51.80 to 74.34 54.58 to 82.58 56.96 to 86.62 

15 Maharashtra 45.00 to 116.55 45.00 to 161.58 45.00 to 161.58 

16 Manlpur 62.15 to 65.15 66.00 66.00 

17 Meghalaya 50.00 50.00 70.00 

18 Mlzoram 84.00 84.00 84.00 

19 Nagaland 45.00 50.00 50.00 

20 on ... 52.50 52.50 52.50 

21 Punjab 72.38 to 82.08 82.65 87.59 

22 Rajasthan 60.00 to 63.31 60.00 to 70.65 73.00 to 75.92 

23 Slkklm Minimum Wag •• Act hal been extended w.e.f. 1.10.2004. 

24 Tamil Nadu 44.93 to 115.80 52.66 to 125.20 54.00 to 133.88 
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2 3 4 5 

25 Tripura 25.00 to 53.05 50.00 to 53.00 50.00 to 53.00 

26 Uttar Pradesh 53.73 to 83.81 58.00 to 105.07 57.40 to 110.27 

27 Uttaranchal 58.00 to 106.31 58.00 to 106.31 

28 West Bengal 58.90 to 165.78 62.42 to 203.86 62.42 to 203.86 

29 Andarnan and Nioobar 70.00 to 88.88 100.00 to 124.42 100.00 to 107.00 

30 Chandigath 81.65 100.00 100.00 

31 Dadra and Nagar Haveli 50.00 to 80.00 50.00 to 80.00 84.00 

32 Daman and Diu 50.00 to 60.00 50.00 to 60.00 50.00 to 60.00 

33 Delhi 102.60 107.10 110.10 

34 Lakshadweep 46.80 52.00 52.00 

35 Pondicherry 45.00 to 65.00 19.25 to 100.00 45.00 to 100.00 

36 Central Sphere 54.52 to 97.12 90.05 to 100.48 56.71 to 94.04 

StlItement-1l 

Range of Minimum Wages for Unskilled Workers in Agricultural Employment in Central and 
States Sphere during last three years 

SI. No. StaleslUTs. Rates of Minimum Wages per day (in Rupees) . 

2001-02 2002-03 2003-04 

2 3 4 5 

Andhra Pradesh 52.00 to 55.50 52.00 to 55.50 52.00 
(According to Zones) (According 10 Zones) 

2 Arunachal Pradesh 39.87 (Area -I) 39.87 (Area -I) 39.87 (Area -I) 
42.11 (Area-I) 42.11 (Area-I) 42.11 (Area-I) 

(According to Area) (According to Area) (According to Zones) 

3 Assam 38.60 with food, 50.00 with food, 50.00 wilh food, 
shelter and clothing shelter and clothing shelter and clothing 
45.00 with out food, 60.00 with out food 60.00 with out food, 
shelter and clothing shelter and clothing shelter and clothing 

4 Bihar 45.18 45.18 50.00 

5 Chhattlsgarh 52.87 52.87 

6 Goa 58.00 58.00 94.00 

7 Gujarat 50.00 50.00 50.00 
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2 3 4 5 

8 Haryana 74.61 79.31 with meal 84.29 with meal 
83.31 without meal 88.29 without meal 

9 Himachal Pradesh 51.00 60.00 65.00 

10 Jammu and Kashmir 45.00 45.00 45.00 

11 Jharkhand $ $ $ 

12 Karnataka 51.63 51.63 56.30 

13 Kerala 30.00 for light work 100.00 for light work 100.00 for light work 
40.20 for hard work 150.00 for hard work 150.00 for hard work 

14 Madhya Pradesh 51.80 54.56 56.96 

15 Maharashtra Zone-I 51.00 Zone-I 51.00 Zone-I 51.00 
Zone-II 49.00 Zone-II 49.00 Zone-II 49.00 
Zone-III 47.00 Zone-III 47.00 Zone-III 47.00 
Zone-IV 45.00 Zone-IV 45.00 Zone-IV 45.00 

16 Manipur 62.15 For Valley Areas 66.00 66.00 
65. 15 For Hill Areas 

17 Meghalaya 50.00 50.00 70.00 

18 Mizoram 84.00 70.00 84.00 

19 Nagaland 45.00 50.00 50.00 

20 Orissa 52.50 52.50 52.50 

21 Punjab 72.38 with meal 82.65 87.59 
82.08 without meal 

22 Rajasthan 60.00 60.00 73.00 

23 Sikl\im The Minimum Wages Act.1948 has been extended w.e.f. 1.10.2004. 

24 Tamil Nadu 54.00 54.00 54.00 

25 Tripura 45.00 50.00 50.00 

26 Uttar Pradesh 58.00 58.00 58.00 

27 Uttaranchal $ 58.00 

28 West Bengal 58.90 with meals 108.57 with meal 107.99 with meal 
62.10 without meal 111.77 without meal 110.97 without meal 

29 Andaman and Nlcobar 70.00 (Andaman) 100.00 (Andaman) 100.00 (Andaman) 
75.00 (Nicobar) 107.00 (Nicobsr) 107.00 (Nicobar) 

30 Chandlgarh 81.65 100.00 100.00 
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2 3 

31 Dadar and Nagar Haveli 60.00 

32 Daman and Diu $ 

33 Delhi 102.60 

34. LakshachNeep 46.80 

35 Pondicherry 

Pondlcherry 45.00 to 100.00 

Mahe Region 30.00 for light work 
40.20 for hard work 

Yanam Region 19.25.00 to 26.25 

Karaikal 45.00 to 100.00 

36 Central Sphere 81.01 to 97.12 

Nole: S Nol applicable 

Production and Sale of Super 
Single Phoaphate 

2723. SHRI RAMSWAROOP KOLl: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the total amount of subsidy aought and 
actually provided to Rama Phosphate in Indore for Super 
Single Phosphate during the last three years and the current 
year; and 

(b) the quantum of production and sale of 
phosphate recorded during the last three years by the said 
Industry? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND \4INISTER OF STEe~ (SHRI RAM VILAS PASWAN): 
(a) The subsidy (concession) released to Indore (M.P.) based 
Single Super Phosphate (SSP) unit of MI. Rama Phosphates 
Ltd. on year-wise SSP sales beginning 2001-2002 is a. 
under: -- ---_ .. _-----------

Year 

2001-2002 

2002·2003 

2003-2004 

2004-2005 
(April to Nov. 2004) 

Concession 
(Rs. In crore) 

9.61 

~.33 

6.04 

4.99 

4 5 

60.00 84.00 

$ $ 

107.10 110.10 

52.00 $ 

45.00 to 100.00 45.00 to 100.00 

30.00 for light work 30.00 for light work 
40.20 for hard work 40.20 for hard work 

19.25 to 26.25 55.00 to 75.00 

45.00 to 100.00 45.00 to 100.00 

90.05 to 100.48 94.04 to 104.89 

(b) \ The quantum of production of Single Super 
Phosphate recorded in respect of the above unit during the 
last three years is as under: 

Vear Production 
(in thousand MTs) 

2001-2002 78.200 

2002-2003 90.300 

2003-2004 99.926 

Ualaulll.land 

2724. SHRI ATIO AHAMAD: 

DR. K. S. MANOJ: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether Majauli Island in Assam is likely to 
disappear due to erosion; 

(b) if so. whether any preventive ~asures have 
been taken 10 save the 1.land; and 

(c) if so,the details thereof and the area of 1.land 
In 1956 and at present? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAV PRAKASH NARAVAN 
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YADAV): (a) and (b) No Sir. To combat the erosion problem 
in Majuli Island, preventive measures have been taken to 
save the island. 

(c) The problem of erosion is tackled by 
Government of India on a short-term as well as long-term 
basis. As regards short-term measures, a scheme costing 
Rs. 6.22 crore has been successfully completed by the 
Brahmaputra Board. As regards the long-term measures, 
Phase-I worb amounting to Rs. 41.28 crore have been 
approved by Government of India in January, 2005 and have 
already been taken up by the Brahmaputra Board. 

The area of the island was 1246 sq. km. in 1950. The 
problem of flood and erosion aggravated after the 
earthquake of 1950 and u per available revenue records, 
the island lost 370 sq. km. of area in 50 years. 

[English} 

Aaalatance to Kernataka for 
IrrIgatIon Projecta 

2725. SHRI IQBAL AHMED SARADGI: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Government of Karnataka has 
requested the Union Government for financial usiltance to 
complete all irrigation projects; 

(b) if so, whether the State Government has asked 
for Rs. 25,000 crores over the next five years to complete 
the prOjects under Krishna Nirvani river and allO Rs. 5,000 
crores for repair and modemisation of Krlshnarajasagar Dam 
on Cauvery River; 

(c) if so, whether the Government has agreed to 
assist the State Government; and 

(d) if so, the total amount provided by the Union 
Government to the State Government for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) to (d) No proposal for financial assistance to 
complete all irrigation projects has been received in the 
Central Government from the Government of Karnataka. 

However, the Central Government has been providing 
Central Loan Assistance (CLA) under Accelerated Irrigation 
Benefits Programme (AIBP) for accelerating completion of B 
ongoing major/medium irrigation projects from 1996-97 and 
an amount of Rs. 2111.79 crore has been provided upto 
15th March, 2005. Out of these 8 projects one project has 
already been completed with the CLA provided under AIBP. 

[Translation} 

Illegal ProductIon of Mlnenl Water 

2726. SHRI GANEsH SINGH: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBlIC DISTRIBUTION 
be pleased to state: 

(a) the details of mInerai water companies allotted 
151 marks by Bureau of Indian St.andards (BIS) alongwlth 
their brand name., State-wise; 

(b) whether proper sampling and te.ts were 
conducted before allotting the 151 marks; and 

(c) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PU8L1C 
DISTRIBUTION (SHRI TASlIMUDDIN): (a) Bureau of Indian 
Standards (BIS) has granted 7 licence. for Packaged 
Natural Mineral Water as per IS 13428:1998 out 0' which 
one licence is under Foreign Manufacturer. Certification 
Scheme. Details of the state-wise brand names are given in 
enclosed statement. 

(b) and (c) 81S verifies the manufactUring capabilities, 
process controls, in-house testing facUlties, competence of 
testing personne', hygienic conditions and conformity of 
samp'e to relevant Indian Standards of the concerned 
applicant before granting licence. Sample of the product is 
d,awn by Bis and got tested at Bis laboratorylBlS approved 
laboratory for testing for all the requirements specified in 
the relevant Indian Standard. On receipt 0' satisfactory test 
report and on completion of other conditions, applicant is 
considered for grant of licence by SIS. The validity of licence 
is one year and i. renewed subsequently on the basis of 
performance. 

St.tement 

List of Licence" of Packaged Natural Minerai Wat.r as per IS 13428:1998 

Hlmach" Prlldnh 

SI.No. Name and Address of the Ucence" Srand Name 

I. 

2 

Himachal Plywood Pvt. limited. 1-2, 
Industrial Area, Shamshi, Distt. J(ullu 

3 

Manali 
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2. 

3. 

4. 

2 

Mount Everest Mineral Water Limited; 
Village & P.O. Dhaula Kuan, Tehsll Paonta Sahib, 
Distt. Sirmaur. 

Dharampal Satyapal limited, Village Raison, 
DisH. Kullu 

G.C. Beverages, Plot No. 63, HPSIDC, Baddi, 
Distt. Solan 

3 

Himalayan 

Catch and Rhotang 

LHe Spring and Natural Spring 

6. Manall Food & Beverages Industries, VlNage Bashing, 
P.O. Babell, Distt. Kullu 

Life 

1. AHa Aqua Associates, 711, Industrial Area, 
Rudrapur, Distt. Udham Singh Nagar 

Hamara Dalmlya No.1 

France 

(Under Foreign Uanuf8cturera and Oth .... CertIfication Scheme) 

1. 

[Engllsh1 

S.A. Des Eaux Minerals d'Evian France 

Productivity Level of 
Major Crops 

2727. SHRI SURESH PRABHAKAR PRABHU: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment has set up targets 
for raising the productivity level of major rabl crops; and 

(b) If so, the disparity In productivity level of major 
crops In India and other countries? 

THE MINISTER OF STATE IN THE MINISTRY OF 

Evlan 

AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) No 
targets for raising the productivity levels of major crops are 
set. However, the production targets are nxed annually. The 
production targets are aimed to be achieved through 
enhancing the productivity and increasing the area coverage 
of different orops. 

As per the Food and Agriculture Organisation (FAO) 
production Year Book 2002, the details of productivity of 
major crops in India vis-a-vis some 0' the countries of 
the world 'or the year 2002 are given in the enclosed 
statement. 

St."ment 

Country Yield In kglha. 

Rice Wheat Jowar Maize Groundnut R1Mustard Seed Cotton Sugarcane 

2 3 4 6 6 7 8 9 

World 2611 2720 1280 4343 1381 1486 1788 86802 

India 1943 2770 743 1706 794 1000 754 88049 

USA 2373 3179 8157 2870 1902 
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2 3 4 

France 7449 

China 4177 3885 3619 

Indonesia 2955 

Brazil 

Mexico 3280 

Nigeria 1090 

Pakistan 

Implementation of Indo-US Joint CoUabol'ltlon 
on Child Llbour 

5 

8813 

5022 

2989 

2437 

2728. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the cabinet Committee on Economic 
Affairs (CCEA) on October 13, 2004 cleared the 
implementation of an Indo-US Joint Collaboration on child 
labour; and 

(b) if so, the details thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Yes, Sir. 

(b) Ministry of Labour and Employment, Govem-
ment of India and the Department of Labour of United States 
of America have launched a child labour project called 
INDUS (Indo-US) as a follow-up of the Joint Statement on 
"Enhanced Indo-US Cooperation on Eliminating Child 
Labour" signed between the Ministry of Labour and Employ-
ment and the US Department of Labour in August 2000. The 
aims and objectives of the Indus Project are to ensure 
elimination of child labour in identified districts through 
effective convergence with the Department of Education. 
The Project proposes to eliminate child labour in all the 
hazardous occupations and processes. The Project is to be 
implemented in 20 districts of the four States of Madhya 
Pradesh, Maharashtra, Tamil Nadu, Uttar Pradesh and in 
the NCT of Delhi. 

Increa .. In Price of 8t .. 1 

2729. MOHO. MUKEEM: WlII the Minister of STEEL 
be pleased to state: 

(a) whether the Government is in the procels of 
hiking steel price; 

6 

2986 

1538 

970 

(b) 
therefor; 

7 8 9 

3100 

1504 3978 66353 

71235 

74746 

1867 48056 

if so, the details thereof and the reasons 

(c) whether the Government is aware that this will 
adversely affect all tt-e sectors Including poor consumers; 
and 

(d) if so, the steps taken by the Government to 
rectify the situation? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) In a liberalised scenario, prices are determined by the 
free interplay of market forces. Therefore commercial 
decisions including prices are taken by the respective ateel 
producers. 

(b) Does not arise in view of (a) above. 

(c) and (d) During the last two years Government has 
taken various steps to ensure both adequate availability 
and stability in prices of steel in the domestic market. The 
measures taken by the Government inter-alia include 
considerable reduction in Import duties on steel as well as 
steel making inputl, reduction in DEPB rates on steel items 
and fixation of value caps for all Items of iron and steel and 
ferro alloys, increasing allocation of iron and steel materials 
for the SSI sector and advising steel PSUs to export only 
after fulfilling the domestic requirement. 

NationaU.atlon of River. 

2730. SHRI K. C. PALANISAMY: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government is contemplating to 
nationalise rivers and water resources in the country due to 
water dispute between certain States; 

(b) if so, the details thereof, State-wlse; and 
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(c). the concrete steps taken by the Government 
for equal distribution of water among States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No, Sir. 

(b) Does not arise. 

(c) The provision in the National Water Policy, 
2002 regarding 'Water Sharing / Distribution' amongst the 
States is as under: 

"21.1 The water sharing/distribution amongst the 
states should be guided by a national perspective with due 
regard to water reaources availability and needs within the 
river basin. Necessary guidelines, including for water short 
atatea even outside the baaln, need to be evolved fOI 
facilitating future agreements amongst the basin states.· 

"21.2 The Inter-State Water Disputes Act of 1956 
may be suitably reviewed and amended for timely 
adjudication of Water dispute referred to the Tribunal." 

The Inter-State Water Disputes Act, 1956 has been 
amended in Auguat, 2002. 

Establishment of Factory by SAIL 

2731. SHRI VIKRAMBHAI ARJANBHAI MADAM: WIH 
the Minister of STEEL be pleased to state: 

(a) whether the Government Is planning to 
establish any factory of SAIL in the country including one at 
Alang Port in Guj?-at; 

(u, " so, tne detailll Ih~nwf, location-wise; and 

(c) by when the plan Is to be implemented? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) At preaent, Steel Authority of India Limited (SAIL) has no 
plan to establish any steel factory In the country Including 
the State of Gujarat. 

(b) and (c) Does not arise. 

(Translation] 

Developmttnt of Tourist Spots In States 

2732. SHRI JAI PRAKASH (MOHANLAL GANJ): Will 
the Minister of TOURISM be pleasea to state: 

(a) the names of tourist spots in the States 

Including Uttar Pradesh and Uttaranchal which had received 
foreign aid for their development during the last three years, 
year-wise; 

(b) the criteria adopted to provide foreign aid to 
such tourist spots; and 

(c) the names of tourist spots developed so far 
through such aid, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMA TI RENUKA CHOWDHURY): (a) and 
(b) The tourlat places are identified for development through 
foreign aid on the basis of their national and International 
importance with emphasiS to converge all resources and 
expertlae to develop theae places/circuits to international 
standarda for the benefit of tourists. However no foreign aid 
has been received In the last three years for the development 
of tourist spots In Uttar Pradesh and Uttaranchal. 

(c) The State wise tourist spots developed so far 
with foreign aid Include Sarnath, Kushlnagar, Piprawaha 
and Sravastl in Uttar Pradesh and Sodbgaya, Nalanda, 
Rajgir and Vaishaliin Bihar. An infrastructure development 
project was undertaken along the Buddhist circuit In these 
Stales and the project was completed in the year 1998. In 
Maharashtra, Phase I of the Ajanta Ellora Conservation and 
Tourism Development Project was undertaken at Ajanta and 
Ellora with foreign assistance and was completed In 2002. 
Phase (II) of this Project commenced in the year 2003 and 
the locations to be covered under this project are 
Plthalkhora, Aurangabad, Daulatabad, Patnadevi, Lonar, 
Naslk, Pune, Elephanta Caves, Shaja and Bedsa, Shlvneri, 
Malshej and Kolvan besides Ajanta and Ello,ra. 

{English} 

Calculation of Price. of Non-
Scheduled Drug. 

2733. SHRI RAGHURAJ SINGH SHAKYA: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) the role of monitoring of prices of non-
scheduled drugs to the National Pharmaceutical Pricing 
Autnorlty (NPPA); 

(b) the norms and basis on which maximum retail 
prices of a non- scheduled drugs is calculated In the country 
vis-a-vis scheduled drugs; 

(c) the details of such exercisel on pricing of non-
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scheduled drugs conducted by the NPPA during each of the 
last three ye .... ; and 

(d) the reaction of the Govemment thereto? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) to (d) In accordance with the provisions of the Drugs 
(Prices Control) Order, 1995, (DPCO' 1995) the Government 
fixes/revises prices of the drugs listed in its First Schedule 
and formulations based thereon. In case, there Is any 
violation of the approved/notified price of a Scheduled 
formulation, action is taken under the provisions of the 
DPCO'1995. 

Prices of non-Scheduled formulations are fixed by the 
manufacturers themselves keeping in view the various 
factors like cost of production, maf1(eting/selling expen .. s, 
R&D expenses, trade commission, market competition, 
product innovation, product quality etc. 

The Government / National Pharmaceutical Pricing 
Authority (NPPA) regular1y monitors the movement of prices 
of medicines of mass consumption maf1(eted through trade 
channel and intervenes whenever instances of unreason-
able increase in prices affecting public interest adversely 
are noticed. 

{Trans/atlon} 

Agricultural Scientist 
Recruitment Board 

2734. SHRI NIKHIL KUMAR CHOUDHARY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Union Government has set up the 
Agricultural Scientist Recruitment Board (ASRB) for 
recruiting officers In Indian Council of Agricultural Research 
(ICAR); 

(b) if so, the composition of the said board; 

(e) whether the some members of the said board 
have boycoHed the selectlon procedure of the board in last 
three years; 

(d) if 80, the reasons therefor; 

(e) the details of those officers who were selected 
by the board during the said period but yet to be appointed; 
and 

(f) the action taken In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Yes, Sir. 

(b) As per the Rules and Bye-laws of the Indian 
Council of Agricultural Research (ICAR) the Agricultural 
Scientists' Recruitment Board (ASRB) shall comprise of a 
full time Chairman and other members. 

(c) No, Sir. 

(d) Does not arise. 

(e) and (f) Only one appointment has not been made 
In view of restrain order of Hon'ble CAT Lucknow Bench. In 
all other cases recommendations of the ASRB after 
acceptance by the President ICAR, under rules, appointment 
orders have been issued. 

[English} 

ConHrvatlon and Promotion of 
Blodlveralty In North Eut 

2735. SHRI M. K. SUBBA: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Kazlranga National Park has 
celebrated Its centenary In February this year; 

(b) if so, the highlights of these celebrations; 

(c) whether the need for conservation and 
promotion of biodiversity of the North East was highlighted 
during the celebrations; 

(d) if so, whether any proposal for the purpose 
have been submlHed to the Union Government; 

(e) 

(f) 
thereto? 

if so, the details and cost thereof; and 

the response of the Union Government 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes, Sir. 

(b) and (c) The highlights of the celebrationslncludeq: 

(i) Elephant Procession and Biodiversity Rally 

(II) International seminars on "Nature Tourism", "Man 
- Animal coexistence", "Grassland management", 
"Avlfaunal diversity and III conservation", "Vision 

-. 
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Kazlranga: Beyond 2005" and "Rescue and 
Rehabilitation of Wild Animals". 

(Iii) Tribute to the Sentinels of Kaziranga. 

(Iv) Exhibition of wildlife and environment related films 
and photographs. 

(v) Establishment of a Biodiversity Park by planting 
unique species from the North Eastem States. 

(d) and (e) No separate proposal has been submitted, 
but the proposals submitted under the Centrally Sponsored 
Schemes on Wildlife are all aimed at conservation of the 
biodiversity of the region. 

(f) The proposals submitted under different 
Centrally Sponsored Schemes are considered according to 
their merit subject to availability of fund. 

[Translation] 

Exc ... Unit. In Ration Card 

2736. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the instances where the number of units 
entered in the ration cards have been found to exceed the 
number of residents of the area; 

(b) the details thereof, State-wise; 

(c) whether this gro88 anomaly exist as there is 
no mechanism to cross check the entries with electoral rolls; 

(d) if so, whether cards were issued even to the 
illegal immigrants; 

(8) if so, the steps being taken to check such illegal 
issue of cards; 

(f) whether the Government propose to create a 
national citizenship register; and 

(g) if so, the details thereof and the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (OR. AKHILESH PRASAD SINGH): (a) to 
(c) Thelnformatlon regarding the number of units entered in 
the ration cards by various State Governments is not 

maintained by the Central Government. Under the Targeted 
Public Distribution System. (TPDS), the responsibility for 
procurement of foodgrains and their transportation upto the 
principal distribution centers of the Food Corporation of India 
rests with the Central Government and that of identification 
of beneficiaries, issue of ration cards and distribution of 
foodgralns through the Fair Price Shops rests with the 
respective State Governments. 

(d) and (e) Government has not received any such 
information about issue of ration cards to the illegal 
immigrants. However, the State Governments who iHue the 
ration cards are expected to verify the antecedents of the 
beneficiaries before issue of the ration cards. 

(f) and (Q) The information is being collected and will 
be Ialel on the Table of the House. 

[English] 

Computerlaatlon of 
EPFO Account 

2737. KUNWAR MANVENDRA SINGH: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) the present status regarding computerlsation 
of accounts at the Employees Provident Fund Organisation 
(EPFO); and 

(b) the date for completion of work relating to 
computerisation of EPFO accounts? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) Major 
activities in Employees Provident Fund Organisation (EPFO) 
like receipt of contribution, pension payment, issue of 
account slips and settlement of claims are presently 
computerized. However, the accounts are being maintained 
on the basis of Single Entry Accounting System (Cash 
Accounting System). The EPFO has launched modernization 
project "Re-inventing EPF India" which, on implementation, 
will result in 100% computerization of all activities. Further, 
the Accounting System will also be changed to Double Entry 
Accounting System (Accrual System of Accounting). 

After crossing the milestones of Busln .. s Rrocess Re-
engineering Report, Software Requirement Specifications, 
Software Design Document, the project is at the stage of 
software development. 
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Propo .. ' to Ban Man .. nto. 
Bt-Cotton 

2738. SHRI P. MOHAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government ia aware that the Bt. 
Cotton requires more pesticides and gives lower yields; 

(b) if so, the details thereof; 

(c) whether the Govemment has any proposal to 
ban the Mansanto's Bt. Cotton; 

(d) whether the Government has any proposal to 
force the Mansanto's Company to compensate the farmers; 

(e) if so, whether the Government has tested the 
effect on cattle and milk since they are regularly fed on cakes 
made of Bt. Cotton; and 

(I) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAl BHURIA): (a) No, Sir. 

(b) Question does not arise. 

(c) and (d) No, Sir. 

(e) Department of Biotechnolggy conducted trials 
on animals like cows, buffalo, poultry and fish and the results 
indicated that Bt. Cotton has no harmful effect as food or 
feed on the target animals. 

(I) The studies were conducted at National Diary 
Research Institute (NDRI), Karnal on lactating cows; 
Department of Animal Nutrition, College of Veterinary 
Science, G.B. Pant University of Agriculture and Technology, 
Pantnagar on lactating buffaloes; Central Avian Research 
Institute (CARl), Izatnagar on poultry; and Central Institute 
of Fisheries Education (CIFE), Mumbai on fish. 

Functioning of Fore. 
Department 

2739. SHRI GIRIDHARI YADAV: Will the Minister for 
ENVIRONMENT AND FORESTS be pleased to atate: 

(a) whether Hon'ble Supreme Court had directed 
that the High Power Committee for North Eastern Region 
(NER) Ihould regulate Imonitor the functionlng of Forest 
Departments as well as wood based Industries in the NER; 

(b) If 10, whether the said order has been 
implemented In the respective States of the NER; 

(c) if so, the outcome of such regulation I 
monitoring done by the said committee; 

(d) . if not, the reasons therefor; and 

(e) the steps taken towards implementation of 
Hon'ble Court's directive? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The High Power Committee (HPC) had 
been constituted in pursuant to Supreme Court Ordera dated 
4.3.1997 to overaee the strict and faithful Implementation of 
the orders of the Court in the North Eastern Region, and for 
preparation of inventory of all timber in all forms, including 
timber products, lying in the forests or in transit depots, and 
lying in mill premises. All the States have reported 
compliance. 

(c) to (e) The outcome of regulatiOn/monitoring done 
by HPC are-

(i) The State Forest Departments and Corporation I 
are conducting sales of timber or timber products 
as per the directions of HPC. 

(ii) Industrial Estates have been established to 
relocate HPC cleared wood based industries! 
units. 

(Iii) Actions have been initiated to close down the 
wood working units, not cleared by HPC. 

Bumper Cotton Crop 

2740. SHRI ANANDRAO VITHOBA ADSUL: Will 
the Miniater of AGRICULTURE be pleued to state: 

(a) whether bumper cotton crop all over the world 
coupled with a malsive price reduction hal relulted in 
serious crilil for the cotton farmers in the country; and 

(b) if 10, the detalls thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC. 
DISTRIBUTION (SHRI KANTILAl BHURIA): (a) and (b)' 
Production of cotton in 2004-05 Is significantly higher than 
that in the last year both in India and abroad. In view of the 
higher production at national and intemational level, there 
has been a downward prellure on cotton prices. However, 
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with • view to protecting the cotton farmert, the Cotton 
Corporation of India (CCI) has been procuring cotton at 
Minimum Support Prices (MSPs) fixed for 2004-05. As on 
16th M.rch 2005, a quantity of 132.57 lakh quintals of kapas 
(seed cotton), equivalent to 25.791akh lint bales, have been 
procured. Keeping in view the need to strengthen the 
infrastructure for cotton procurement the Government have 
recently declared National Agricultural Cooperative 
Marketing Federation of India limited (NAFED) u an agency 
for undertaking cotton procurement in addition to CCI. 

Tourllm Triangle 

2141. SHRI RAKESH SINGH: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Government are exploring the 
possibilities of 'Tourism Triangle' In Jabalpur region; 

(b) if so, the details thereof; and 

(c) the steps taken to exploit tourism potential of 
this ragion? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) and 
(b) Development and promotion of tourism Is a continuous 
process to Increase the tourism Infrastructure In the country 
including the State of Madhya Pradesh. 

(c) The Ministry of Tourism provides central 
financial assistance on the basis of project proposals 
prioritized every year in consultation with the State 
Governments/UT Administrations Including the State of 
Madhya Pradesh. It also promotes the places of tourist 
interests/spots through its 20 India tourism offices located in 
India, 13 abroad and through the 'Incredible India' campaign. 

Diversion of Rice from Mid-Day 
Meal Scheme 

2742. SHRI RAM KRIPAL YADAV: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PI:JBlIC DISTRI-
BUTION be pleased to stale: 

(a> whether some employees and officials of FCI 
were arrested for Siphoning off rice earmarked for Mid-Day 
Meal Scheme in Manipur; 

(b) if 50, whether the said stock was used for anti-
national activities; 

(c) If so, the remedial steps being taken by the 
Government to check such activities: and 

(d) The action taken/proposed to be taken against 
the guilty employees and officlals? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) and 
(b) Yes, Sir. However, the FCI has reported that the 
employees are not Involved with underground organisations. 

(c) and (d) The delinquent official have been placed 
under suspension. Disciplinary action will be taken against 
the official found Involved in irregularities on receipt of the 
investigation report from the State Government. 

Heahh Haurdl due to U .. of Carcinogenic 
Sulphurous Waste 

2743. SHRI LAKSHMAN SINGH: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether Carcinogenic Sulphurous waste 
being dumped by National Rayons Company in Ambivali in 
Maharashtra is being used as an alternative fuel by slum 
dwellers; 

(b) If so, the health hazards caused to the 
residents of the area as a result thereof: and 

(c) the efforts being made to prevent the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No Sir. As reported by the Maharashtra State 
Pollution Control Board (MPCB), the sulphurous hazardous 
waste generated by MIs National Rayon Corporation 
Ambivall, Maharashtra is stored in a confined area within 
the company premises. The waste therefore is not accessible 
to the residents of the area, including sium dwellers. 

(b) Does not arise. 

(c) As per Authorisation granted under Hazardous 
Wastes (Management & Handling) Rules 1989, amended 
2003, by MPCB, MIs Nalional Rayon Corporation is required 
to dispose off the hazardous wastes generated by them at 
the Common Treatment, Storage and Disposal Facility 
(CTSDF) for industrial hazardous wastes being operated by 
the Mumbal Waste Management Ltd. at the MICC Industrial 
Estate - Talola, District Ralgarh, Maharashtra. 

Minimum Support Price for Cop ... 
I 

2744. SHRI M. SHIVAfNA: Will the Mini,ter of 
AGRICULTURE be pleased to state: 
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(a) whether the Cabinet Committee on Economic 
Affairs (CCEA) has decided to Increase MInimum Support 
Price (MSP) of Copra with immediate effect; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINiSTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): <a) and (b) Yes, 
Sir. The Government of India announced the Minimum 
Support Price (MSP) for Fair Average Ouality (FAa) of Milling 
Copra at Rs.357C/- per quintal and for Ball Copra (FAQ) at 
Rs. 3820/- per quintal for 2005 season on 13th January, 
2005. The MSPs for 2005 season mark an Increase of 
RS.70/- per quintal each for Milling Copra and Ball Copra 
over their respective MSP's last year. 

Name of the Mine Location 

Kirlburu Jharkhand 

Meghataburu Jharkhand 

Bolanl Orissa 

Barsua Orissa 

Kalta Orissa 

Rajhara Chhattisgarh 

o alii Chhattllgarh 

Jharandalll Chhsttllgarh 

Mahamaya including Dulki Chhattlsgarh 

• A. on 1.03.2005 
•• AI on 1.01.2005 

Extl1lctlon of Iron Ore 

2745. SHRI SUGRIB SINGH: Will the Minister of 
STEEL be pleased to state: 

<a) the estimated iron ore available In mines of 
Steel Authority of India Limited (SAIL) and the quantum of 
iron ore so far extracted therefrom, location-wise and mine-
wise; and 

(b) the amount of royalty so far paid to each one 
of the concerned States? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) The estimated Iron ore available and the quantum of 
Iron Ore so far extracted from the captive mines of Steel 
Authority of India Limited (SAIL), Min.wise & Location-wise 
are given below: 

Approx. Mineable Approx. Iron Ore 
Relel'Ves extracted since 
(Million Tonnes) Inception 

(Million Tonnel) 

44" 116 

26" 56 

154" 78 

42- 51 

70· 33 

21** -101 

46"· 79 

13·· 25 

12** 8 

(b) The amount of Royalty paid to the Stat" during the ye .... 2002-03, 2003-04 a 2004-05 (AprIl-Dec. 2004) I • •• 
under: 

(Ra. In lakha) 

StatelYear 2002-03 2003-04 2004-05 (AprIl-Dec. 2004) 

Jharkhand 775 823 562 

Orissa 633 635 470 

Chhattlagarh 761 962 659 

.\ 
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(Translation) 

Augmentation of Natural Re.ource. 

2746. SHRIMATI ANURADHA CHOUDHARY: 

SHRI MOHO. TAHIR: 

SHRI MUNSHI RAM: 

PROF. MAHADEORAO SHIWANKAR: 

SHRI NARENDRA KUMAR KUSHAWAHA: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Government is formulating any 
scheme to focus more on natural resources like land and 
water In agriculture sector; 

(b) if so, the details thereof; 

(c) the percentage of irrigated land in the country; 

(d) whether drawal of ground water In huge 
quantity Is required for irrigation of new high yield crops in 
various parts of lhe country; 

(e) If so, whether there Is any scheme to provide 
the additional means of irrigation for such areas; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Formulation of schemes for development 
of land and water resources comes under the purview of the 
State Government. However, the National Common Minimum 
Programme of UPA Government has laid due emphasis on 
these issues. The Ministry of Water Resources has 
formulated a pilot scheme on "National Project for Repair, 
Renovation and Restoration of Waler Bodies directly linked 
to Agriculture" wi," a plan outlay of Rs. 300 crore for Tenth 
Five Year Plan. The scheme has been approved In January 
2005. 

(c) As per Land Use Statistics brought out by the 
Ministry of Agriculture the Net Irrigated Area Is about 39.8% 
of the Net Sown Area. 

(d) Drawal of huge quantity of ground water Is not 
necessarily required tor Irrigation ot new high yield crops. 

(e) and (f) Do not arise. 

(English) 

Fertilizer Price. In W.8. 

2747. SHRI JOACHIM BAXLA: 

SHRI HITEN BARMAN: 

SHRI SUBRATA BOSE: 

Will the Minister of CHEMICALS AND, FERTILIZERS 
be pleased to state: 

(a) whether the Government is aware that fertilizer 
prices in West Bengal are increasing at an alarming rate; 

(b) if so, the reasons therefor; 

(c) whether the Government has received any 
complaint about black marketing of fertilizers in the State; 
and 

(d) If so, the steps taken/proposed to be taken to 
curb this black marketing and supply the fertilizer at the 
subsidised price to the farmers of West Bengal, particularly 
Jalpalgurl and Darjeellng? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) to (d) With the objective of making available fertilizers to 
farmers at affordable prices, urea, being the only controlled 
fertilizer, is sold at statutorily notified maximum retail price 
(MRP), and the decontrolled phosphatic and potassiC 
fertilizers, such as DAP, MOP and NPK complexes are sold 
at indicative MRPs. MRP of single super phosphate Is 
indicated by the respective State Governments. MRP/ 
indicative MRPs of urea and decontrolled phosphatic and 
potassic fertilizers except SSP are uniform throughout the 
country including West Bengal. Seiling prices of fertilizers 
have not been Increased since 28.2.2002. A marginal 
increase in seiling prices of fertilizers announced on 
28.2.2003 was withdrawn w.e.f 12.3.2003. 

No complaint of black marketing of fertilizers in the 
State of West Bengal has been received during 2004-05. 
Under clause 21 of the Fertilizer Control Order (FCC), 1985, 
It is mandatory to print the maximum retail price on the 
container of all kinds of fertilizers, whether under statutory 
price control or out of the purview of the statutory price 
control. No person shall charge higher than the price printed 
on the bag. Any person violating this mandatory provision 
of FCO is held liable to be proceeded agalnlt for 
administrative/punitive measures under the provisions of 
FCO and Essential Commodities Act. The State 
Governments are the enforcement agenCies and are 
adequately empowered to take appropriate action against 
the offender who Indulge in any kJnd of malpractices. 

Fertilizer Plant'. 

2748. SHRI BADIGA RAMAKRISHNA: 

SHRI ANANDRAO VITHOBA ADSUL: 
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SHRI SUGRIB SINGH: 

SHRI BRAJA KISHORE TRIPATHY: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Union Government has signed a 
Memorandum of Understanding (MoU) with Government of 
Sultanate of Oman for setting up of fertilizer complex in 
Oman; 

(b) if so, the details thereof alongwith the terms 
and conditions of said MoU; 

(c) 
companies; 

the details of equity shares held by Indian 

(d) the estimated expenditure to be incurred 
thereon; and 

(d) the latest progress of the project and by when 
it is likely to be completed and become operational? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) and (b) Yes Sir. A Memorandum of Understanding (MoU) 
was signed between Government of India and the 
Government of Sultanate of Oman on 15th June, 1993 
providing for cooperation between Indian and Omani 
sponsors for establishing technical feasibility and 
commercial viability of a joint venture gas based· fertilizer 
project in Oman. 

This was followed by signing of another MoU on 30th 
July, 1994 amongst Governments of Oman and India as 
well as sponsors from respective sides agreeing to abide 
by the requirements in the following areas by the Indian and 
Oman I sponsors: 

(i) Preparation of Detailed Feasibility Report; 

(ii) Constitution of Joint Management Committee to 
manage the activities upto completion of Detailed 
Feasibility Report; 

(iii) Incorporation of Joint Venture Company (JVC) In 
the name of Oman-India Fertilizer Company 
(OMIFCO); 

(iv) Capital structure, financial participation, 
management and operations of the JVC; 

(v) Provisions governing transferfsale of shares of 
JVC; 

(vi) Rights and obligation of JVC; 

(c) to (e) Presently, the Indian companies viz., 
KRIBHCO and IFFCO each hold an equity of US$ 80 Million 
(equivalent of Rs. 344 crores) which is 50% of the total equity 
of US$ 320 Million of Oman India Fertilizer Company 
(OMIFCO). The total cost of the project is US$ 969 Million. 

As on 3rd February, 2005 the project has achieved an 
overall cumulative progress of 98.88%. The commercial 
production from the project is scheduled to commence on 
15.7.2005. 

[Translation) 

Pending Tourl.m Scheme. 

2749. SHRI BHANU PRATAP SINGH VERMA: 

SHRI SANTOSH GANGWAR: 

SHRI JAI PRAKASH (MOHANLAL GANJ): 

Will the Minister of TOURISM be pleased to state: 

(a) the number of tourism schemes of various 
States lying pending with the Union Government for 
approval, particularly of UttAranchal; 

(b) since when these schemes are pending with 
the Union Government, State-wise; and 

(c) by when thes. schemes are likely to be 
cleared? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) to (e) 
The Ministry of Tourism assists project proposals of the State 
GovernmentlfUT Admlnlltratlonl for Central Financial 
Assistance, In consultation with them bued on thelnter-Ie 
priority, merit and availability of fundi In a particular financial 
Vear, as well u provision of detailed project report, detailed 
cost eltlmates, land availability etc. 

Ongoing .rrlptlon Project. 

2750. SHRI SANTOSH GANGWAR: 

SHRI BHANU PRATAP SINGH VERMA: 

Will the MInister of WATER RESOURCES be pleased 
to state: 

(a) the namel and number of ongoing Irrigation 
projects In Statel Including Uttar Pradesh and Uttaranchal " 
which have received foreign aid alongwtth locations thereof; 

(b) the date from which the said projects were 
started; and 
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(0) by when the projects are likely to be YADAV): (a) to (c) There are 11 extemally aasl&ted on-going 
Irrigation projects. The Statewiae details of the projects 
including the date of agreement and the date of completion 
are given In enclosed statement. 

completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI, JAY PRAKASH NARAYAN 

St.tement 

S.No. State Name of Projects 

A. World Bank 

1. Andhra Pradesh A.P. Economic 
Restructuring Project 
(Irrigation component) 

2. Kamataka Kamataka 
Community Based Tank 
Management Project 

3. Madhya Pradesh Madhya Pradesh Water 
Sector Restructuring Project 

4 Rajasthan Rajasthan Water Sector 
RestructUring Project 

5. Uttar Pradesh UP Water Sector 
Restructuring Project 

B. European Economic Community 

6. Ori888 Orissa Minor Irrigation Project 

C. Bilateral Aealalance 

(JBIC Japan) 

7. Andhra Pradesh Modernization of Kumool-
Cuddapah Canal 

8 Madhya Pradesh Rajghat Canal 
Irrigation Project 

9 Orlua Rengallirrigation Project 

Oerm1lny 

10. Maharashtra Minor Irrigation Project 

11. Himachal Pradesh Minor Irrigation & Rural 
Water Supply Project 

Date of Agreement Date of Completion 

04.02.1999 30.09.2005 

04.06.2002 31.01.2009 

30.11.2004 30.09.2010 

,15.03.2002 31.03.2008 

08.03.2002 31.10.2007 

03.07.1995 31.12.2005 

25.01.1996 26.02.2005 
(Tranche-I) 

31.03.2004 22.03.2009 
(Tranche-II) 

25.02.1997 29.05.2006 

12.12.1997 31.12.2004 
(Tranche-I) 

31.03.2004 31.12.2007 
(Tranche-II) 

31.12.1998 30.12.2006 
, 

31.10.2002 31.12.2005 
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Drying up of Pond. 

2751. SHRIMATI JAYAPRADA: 

DR. CHINTA MOHAN: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether nearly 2.77 to 2.92 lakh ponds have 
dried up during the previous decade In the country; 

(b) if so, the reaction of the Government in this 
regard; 

(c) the extent to which water storage capacity in 
the country has decreased owing to drying up of such a 
large number of ponds; and 

(d) the remedial steps proposed by the 
Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Water Is a State subject. Information on 
number of ponds and those which have dried up is not 
available with all states. As par Minor Irrigation Census 
carried out by states and compiled by Ministry of Water 
Resources for the year 1993-94, 3,50,239 Minor Irrigation 
Tanks/Ponds/Bundhies were in use. 59,224 such ponds 
were not in use out of which 9889 ware dried up ponds. 

(c) Decrease in water storage capacity of ponds 
is usually not owing to drying up but Is a result of siltation! 
filling up by debris due to various reasons. Data on decrease 
in storage capacity of ponds is not maintained. 

(d) The State Governments take up works of 
deepening and desUting of ponds to increase the storage 
capacity. Work of construction of structures for creating new 
storages and for other works for augmentation of water 
supply are also taken up. The Union Govemment has 
approved a Pilot Scheme, "National Project for Repair 
Renovation an_~_ Restoration of Water Bodie. directly linked 
to Agriculture- at a cost of R.. 300 crore for funding 
Implementation of pilot project. by states during the 
remaining pariod of the X Five Year Plan. This will enable 
restoration and augmentation of storage capacity of the water 
bodies and recover and extend their lost irrigation potential. 
Once the pilot projects are completed and validated, 
launching of National Water Resources Development 
Project to Include all water bodle. In the country Is propoHd. 

[English] 

CentrallnetJtute of PI_Ie. 
Engineering arid Technology 

2752. SHRI ADHALRAO PA TIL SHlVA.,IIRAO: WIll the 
Minister of CHEMICALS AND FERTILIZERS be plaaHd 10 
state: 

(a) whether the Government has sanctioned 
assistance of Rs.80 crores to Central Institute of PI.stlcs 
Engineering and Technology (CIPET) during the tenth Five 
Year Plan under externally aided projects; 

(b) if so, whether there was a proposal of loan of 
US$ 13.67 million, which could not be -finalised; 

(c) If so, the details thereof .nd the r •• lons 
therefor, and 

(d) the steps being taken by the Government to 
obtain laid loan for CfPET? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINlSTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) Yel, Sir, In the plan, under Externally Aided Projects Rs. 
80 crore investment was 10 be funded by OPEC Loan of 
US$15 million and US$1.67 million as counterpart fundlng 
from the Government of India. 

(b) 10 (d) CIPET had sought thll amount as grant from 
OPEC which was not agreed to by OPEC. Hence the project 
size was reduced to US$13.67 million (RI.61.62crore) 
comprising US$12.30 as OPEC loan and US$1.37 million 
as plan assistance. The loan agre.ment could not be 
finalized due to certain conditions In the draft loan agreement 
sent by OPEC. The maner of theaeloan conditions has bien 
taken up with the Depn. of Legal Affairs, In order to finalise 
the loan agreement. 

[Tran./atlon] 

AgrIculture Under Income Tax Net 

2753. SHRI RAOSAHEB DANVE PATIL: 

SHRI NIKHIL KUMAR CHOUDHARY: 

Will the Minllter of AGRICULTURE be pleued to state: 

(a) whether the Govemment propo .. s to bring 
the agriculture under the Income Tax net and wind up the 
syatem of Minimum Support Price (MSP); 

(b) If ao, the details thereof and the re .. on. 
therefor; and 
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(c) the remedial measures taken by the 
Government to improve the condition of the small and 
medium level agricultural farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) No, Sir. 

(b) Does not arise. 

(c) To Improve the condition of the farmers. 
including small and medium farmers, Government have 
taken a number of measures relating to Irrigation, credit and 
other inputs and Insurance of crops against production loss 
due to natural calamities. The Government provides 
assistance to farmers for purchase of seed, plant protection 
chemicals and equlpments, etc. Under the National 
Agricultural Insurance Scheme (NAIS), small and marginal 
farmers are entitled to a subsidy of 50% of the premium, 
which Is shared on 50:50 basis by the Central and State 
Governments. 

[English} 

Mangalore F'.hlng Harbour 

2754. SHRI D.V. SADANANDA GOWDA: Will the 
Minister of AGRICULTURE be pleased to state: 

(8) whether the Union Govemment has approved 
the proposal of Govemment of Kamataka for Manga .. re 
Flahlng Harbour State-II; 

(b) If ao, the details thereof; 

(c) whether the proposal of R •. 144.67 lakhs ,. 
also pending with the Union Government; and 

(d) 
released? 

if so, by when the amount i. likely to be 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) Yes, 
Sir. The Union Government In September 1997 had 
accorded approval to the propos.1 of the Govemment of 
Kamataka for Mangalore Fishing Harbour stage-II at a coat 
of Rs~ 75 lakhs under the Centrally Sponsored Scheme 
(CSS). The Central share to the tune of 50% of the project 
cost was released In two Instalments to the State 
Government, the first Instalment of Rs. 30 lakha in July 2000 
and the second of Rs. 7.50 lakhsln June 2003. 

(c) and (d) No. Sir. On a proposal for Revised Coat 
Estimate of Rs.144.67 lakhs submitted by the Govemment 
of Kamataka, the State Govemment has been requested In 
August 2004 to furnish adequate justification for the 
deviation in the approved project and inclusion of additional 
Items together with firm project completion period. 

New Wage Board 

2755. SHRI GURUDAS DASGUPTA: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether a delegation of newspaper 
employees had submitted a memorandum regarding 
appointment of a New Wage Board; 

(b) If ao, the details thereof; and 

(c) the atepa taken by the Government In this 
regard? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Yes, Sir. 

(b) A deputation of Federation of PTI Employees 
Union, UNI Workers Union and the All India Newspaper 
Employees Federation submitted B memorandum regarding 
constitution of new Wage Boards for the Working Journalists 
and other Newspaper Employees. 

(c) The recommendations of the last Wage 
Boards, namely, the Manlaana Wage Boards, accepted by 
the Central Government in December, 2000 are yet to be 
fully Implemented by the StatesJUnlon Territories. However, 
In view of the various representations received the matter is 
under examination. 

Production of Ollseeds 

2756. SHRI BIR SINGH MAHATO: 

SHRI M. ANJAN KUMAR YADAV: 

Will the Mlnlater of AGRICULTURE be pleased to state: 

(a) whether the Govemment Is considering to give 
Incentive to Increase the production of olls .. de In lieu of 
coarse cereals; 

(b) If so, the details thereof; and 

(c) the details of oIlseeds production during the 
last th .... yea,.? 

THE MINISTER OF STATE IN THE MINISTRY OF • 
AGRICULTURE AND MINISTER OF STATE IN THE 
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MINISTRV OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) 
Government of India has been announcing higher Minimum 
Support Price (MSP) of oil seeds In comparison to coarse 
cereals to encourage farmers to diversify their crop cuhivation 
to 011 seeds from coarse cereals. Further, assistance is being 
provided under a Centrally Sponsored "Integrated Scheme 
of Ollseeds, Pulses, Oil Palm and Maize" (ISOPOM) for 
purchase of breeder seed, production of foundation seed, 
production and distribution of certified seed, distribution of 
seed minikits, distribution of plant protection chemicals, plant 
protection equipments, weedicldes, supply of Rhizobium 
culture/phosphate solublllsing bacteria, distribution of 
gYPlum/pyrite/llmlng dolomite, distribution of sprinkler lets 
and water carrying pipes, publicity, etc. to encourage farmers 
to grow oilseeds. In order to disseminate information on 
improved production technologies amongst the farmers, 
block demonstrations and Integrated Pest management 
(IPM) demonstration are being organized through State 
Department of Agriculture and Front Line Demonstrations 
through ICAR. 

(c) The total production of oilseeds in the country 
during the last three years is given below: 

[Translation] 

Vear Production (Iakh tonnes) 

2001-02 206.62 

2002-03 150.58 

2003-04 251.43 

National Pul.e. Development 
Scheme In U.P. 

2757. SHRI ATIO AHAMAD: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the details of scheme being implemented 
under the National Pulses Development Scheme by the 
Government in Uttar Pradesh; 

(b) the assistance provided to Uttar Pradesh 
under this scheme during the last three years; and 

(c) the steps taken by the Government to organtze 
demonstration of the Integrated Pest Management In all the 
districts of Uttar Pradesh? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRV OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) 
Government of India implemented a Centrally Sponsored 
National Pulses Development Project (NPOP) from 1990 to 
2003-04 for increasing production and productivity of pulse 
crops in the country Including Uttar Pradesh Under this 
scheme, financial assistance was provided on various Inputs 
like production and distribution of seeds, distribution of aeed 
minikita, distribution of improved farm implements, sprinkler 
sets, Rhyzobium culture, micronutrients etc. In order to 
disseminate the production technology amongst the fanners' 
frontline demonstrations by the I.C.A.R. and block demons-
trations by the State Deptt. of Agriculture were organized. 

However, In order to provide ftexibility to the States in 
implementation based on regionally differentiated approach 
and to provide focused approach to the programmes, the 
scheme of NPDP hal been merged into a Centrally 
Sponsored Integrated Scheme of Ollseeds, Pulses, OIlpalm 
and Maize (ISOPOM) during the 10th Five Vear Plan which 
Is being Implemented from 1.4.2004 In 14 major States In 
the country Including Uttar Pradesh. 

The financial assistance provided to Uttar Pradesh 
under NPDP scheme during the last three ye.,.l, a, under: 

Vear Amount Released (Rs. in lakh) 

2001-02 107.00 

2002-03 60.00 

2003-04 172.00 

(c) Assistance Is provided to State Governments 
under ISOPOM for organizing demonstrations on Integrated 
Pest .Management (IPM) on farmers fields. Besides, 
assistance is also provided for supply of bio-agents to the 
farmers In all the pulses growing districts of Uttar Pradesh. 

{English] 

Open Sky Policy 

2758. SHRI SUBODH MOHITE: Will the Mlnlater of 
TOURISM be pleased to state: 

(a) whether open Iky policy adopted by the 
Government has adversely affected tourism sector In the 
country; 

(b) If 10, the detail' thereof; 
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(c) whether the Government proposes to 
reconsider its policy; 

(d) If not, the reasons therefor; and 

(e) the steps proposed to be taken by the 
Government for minimising its impact in tourism sector? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) No, Sir. 
The limited open sky policy during tourist season la targeted 
towards meeting the increasing demand in foreign touriat 
arrivals. 

(b) to (e) Does not arise. 

Removal of Toxic Wu. Lying In and 
Around Union Carbide Factory 

2759. SHRI EKNATH MAHADEO GAIKWAD: 

SHRI T. K. HAMZA: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Union Govemment In con.ultation 
with the State Government of Madhya Pradeah has flied Ita 
letter of No Objection on June 28, 2004 in the US District 
Court; 

(b) if so, the detalla of the letter thereof; 

(c) whether the Government has also Issued any 
direction to Mis Union Carbide of India or Its successor, the 
Dow Chemicals Company for providing fund for the victims 
and removal of toxic waste lying in and around the Union 
Carbide Factory, Bhopal; 

(d) If ao, the details thereof, and 

(e) the response received for the said company 
in this matter? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) Details of Jetter of the 'no objection' filed by 
the Consul General of India, New York In the US District 
Court of Southern District of New York, are given in the 
enclosed statement. 

(c) No, Sir. 

(d) and (e) Does not arise. 

Statement 

No. NYCGl1611112004 

VIA HANP PEUVEay 

Consul General of India 
New York 

June 28, 2004 

United State. District Judge John F. Keenan 
United States District Court 
Southern District of New York 
500 Peari Street, 
New York, New York 100007-1312 

Re: aano et al. v. Union Carbide, 89 Clv.11328 (JFK) 

To the United States District Court : 

On behalf of the Union of India and as It. duly 
authorized consular representative in the United States of 
America, we submit this letter In the above-referenced matter 
to present the official position of the .overelgn govemment 
of India with regard to environmental remediation of the land 
and pr~mises formerly occupied by the Union Carbide plant 
in Bhopal, India. 

The Union of India submits that neither the Madhya 
Pradesh State government or Its Instrumentalities nor the 
Union of India has any objection to any such relief for 
environmental remediation of the former Union Carbide plant 
premises in Bhopal being ordered or directed by a competent 
court or tribunal of the United States. Further, the Union of 
India and the Madhya Pradesh State government and their 
respective Instrumentalities will cooperate with any such 
relief as and when issued by the United States District Court. 
The Union of India will monitor and supervise such 
environmental remediation including decommissioning of 
plant and machinery, remediation/disposal of contaminated 
soil and appropriate disposal of toxic chemicals and wastes 
on the plant site by Union Carbide In order to ensure that it 
is undertaken in compliance with the norms and parameters 
laid down by a specific organization of the Government of 
India, the Central Pollution Control Board, for that purpose. 

Union Carbide will also be held responsible for any 
-Iossl damages caused to life or property in the process of 
remediation and disposal. Pursuant to the ·polluter pays· 
principle recognized by both the United States and India, 
Union Carbide should bear all of the financial burden and 
cost for the purpose of environment~1 clean-up and 
remediation. The Union of India and the State Government 
of Madhya Pradesh shall not bear any financial burden for 
this purpose. 
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Notwithstanding the foregoing, nothing in this official 
statement on behaH of the Union of India may be construed 
or read, by Implication or otherwise, as an intention to submit 
either the Union of India or the Madhya Pradesh Government 
to the jurisdiction of the United States District Court as parties 
to this litigation. The Union of India and the State 
Government of Madhya Pradesh are entitled to sovereign 
immunity under international law and do not waive those 
immunities by this submission. 

In addition, nothing In this submission should be 
construed, by implication or oth,rwise, to convey any 
authority to plaintiffs In the above matter to assert or pursue 
claims on behaH of the Union of India or State Government 
of Madhya Pradesh. Nor shall the plaintiffs in the above-
referenced matter be entitled, by virtue of this submission, 
to assert or pursue any claims against either the Union of 
India or the Madhya Pradesh Government in this litigation 
or before the U.S. District Courts. 

Finally, it is the official position of the Union of India 
that the previous settlement of claims concerning the 1984 
Bhopal Gas Disaster between Union Carbide and Union of 
India has no legal bearing on or relation whatsoever to the 
environmental contamination issues raised In the case at 
bar. Nothing in this submission should be construed, by 
implication or otherwise, as an Intention to reopen or 
question the validity of that previous settlement. 

Accordingly, the Union of India hereby formally urges 
the U.S. District Court to order such relief, as required by the 
U.S. Court of Appeals for the Second Circuit in this matter. 

[Tt8nMatlon} 

Respectfully submitted, 

Sd/. 
(Pramathesh Rath) 
Consul General of India 
Consulate General of India 
3 East, 64th Street 
New York, New York 10021-7097 

Dlverelon of PDS FoocIgraln 

2760. SHRI KIREN RIJIJU: 

SHRIMATI KARUNA SHUKLA: 

SHRIMATI JAYABEN B. THAKKAR:' 

Will the Minister of CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) the quantum of foodgrains Including wheat 
and rice lifted from the Food Corporation of India (FCI) 
godowns during the last three years, State-wise and year-
wise: 

(b) whether most of these subsidised foodgralns 
fall to reach the needy; 

(c) If so, whether foodgralns worth erores of 
rupees's diverted from the Public Distribution System (PDS) 
clandestinely; 

(d) If so, the details thereof and the steps taken to 
check it; 

(e) whether the Government Is formulating any 
separate scherne for the North-Eastern States: and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD A~JD PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH) : (a) 
Statements of allotment and off-take of foodgralns (Wheat & 
Rice) under Targeted Public Distribution System (TPDS) 
during the last three years are given in the enclosed 
statements-I,ll and III. 

(b) The Public Distribution System Is operated 
under the joint responsibility of the Central and State 
Governments. The Central Government Is responsible for 
the procurement and transportation of food grains up to the 
Principal Distribution Centres of the Food Corporation of 
India while the State Governments are responsible for the 
Identification of families living Below the Poverty Line, the 
Issue of Ration Cards and the distribution of food grains to 
the beneficiaries through a vast network of about 4.77 lakh 
Fair Price Shops scattered all over the country. The 
percentage offtake of foodgralns by various States/UT's 
under BPL and Antyodaya Anna Yojana (AA Y) during last 
three years Is given below: 

% offtake 

BPL AAY 

2001-02 56.26 85.62 

2002·03 80.27 85.73 

2003-04 70.08 91.42 
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(c) and (d) Some instances of diversion of loodgrains 
have come to the notice 01 the Department of Food and 
Public Distribution. The following measures exist to 
strengthen the system and to ensure that loodgrains reaches 
the poor: 

(i) The State Govemments and the Union Territory 
Administrations have been asked to actively 
involve the Panchayati Raj Institutions to monitor 
the functioning of the Fair Price Shops, as a 
measure of social audit; 

(Ii) The States and Union Territories have also been 
asked to constitute Vigilance Committees on the 
PDS at the State, District, Block and FPS levels; 

(iii) To ensure proper distribution of PDS 
commoditie5 to the consumers in a transparent 

manner, a model Citizens' Charter has been 
iuued by the Central Government for adoption 
by the State GovernmentslUT Administrations; 

(Iv) In oreler to strengtHen the hands of the State 
Governments, the Public Distribution SYltem 
(Control) Order, 2001 has been Issued on 31st 
August, 2001 under section 3 of the Essential 
Commodities Act, 1955 with a view to curb wOful 
adulteration, substitution, diversion etc. of the PDS 
commodities. An oHence committed in violation 
of th,e prOvisions of the Order shall Invoke criminal 
liability under the EC Act. 

(e) and (f) Under T.P.D.S., allocation of foodgrains is 
made uniformly to all the SiateslUTs @ 35 kg., per family 
per month. There is no separate scheme for North-Eastem 
State. under T.P.D.S. 

St.tement·' 

Allocation and Offt.ke of Rice & Wheat for the year 2001-2002 (P) under TPDS 

(In '000 Tames) 

SI. No. StatallUTa Allotment Offtake % Offtake 

BPL APL ,.AY Tolal BPL APL MY Total BPL APL MY ToIa! 

2 3 4 5 6 7 8 9 10 11 12 13 14 

Andhra 1470.96 1591.68 186.84 3249.48 972.35 571.53 191.52 1736.40 88.10 35.91 102.51 53.41 
Pradesh 

2 Arunachal 27.02 76.88 1.13 104.84 26.72 23.86 0.74 51.32 98.88 31.12 85.28 48.95 
Pradesh 

3 Allam 515.06 434.88 28.15 978.09 429.83 115.31 28.52 573.85 83.45 26.51 101.29 58.65 

4 Bihar 1820.87 174.34 150.00 2145.21 378.11 1.01 108.55 487.88 20.77 0.58 72.37 22.73 

5 Chhaltlsgam 393.35 101.11 86.22 580.88 187.94 2.00 77.88 287.82 47.78 1.88 90.33 48.12 

8 Delhi 114.17 518.34 2.40 893.41 88.78 26.30 1.20 114.25 78.00 4.58 48.78 18.48 

1 Goa 9.85 63.12 0.98 73.95 3.54 5.58 0.13 8.13 36.93 8.81 74.91 13.29 

8 Gularat 889.54 570.00 81.75 1501.29 444.18 3.97 51.75 504.10 51.01 0.70 81." 33.83 

9 Haryana 182.54 8.84 27.35 218.53 71.35 0.00 22.M 94.00 39.09 0.0f) 12.85 43.02 

10 Himachal 248.24 101.18 23.82 373.01 133.13 8.21 23.09 1M.OI 53.87 8.15 81.11 44.52 
Pradesh 
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2 3 

11 Jammu and 151.76 238.44 
Kashmir 

12 Jhartchand 587.49 63.28 

13 Kamataka 807.72 555.00 

14 Kerala 374.96 1828.08 
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5 6 7 8 9 10 11 12 13 14 

25.41 415.81 162.51 175.44 7.27 345.21 107.08 73.58 28.80 83.06 

'1.83 722.3& 229.08 8.47 82.7' 298.32 40.38 10.23 88.53 41.30 

84.11 1448.83 798.87 450.66 80.80 1330.33 98.90 81.20 96.08 91.95 

71.46 2274.50 371.49 119.54 81.51 552.54 99.08 8.54 86.07 24.29 

15 Madhya 
Pradesh 

985.98 174.89 189.72 1350.59 582.27 7.10 173.58 762.'3 59.05 4.06 91.48 56.49 

16 Maharuhtra 2098.21 765.12 287.88 3129.19 1162.91 3.31 234.37 1400.59 55.48 0.43 87.50 44.78 

17 Manlpur 35.14 54.84 1.91 91.39 25.48 0.00 0.74 26.20 72.45 0.00 38.86 28.51 

18 Meghalaya 44.24 128.38 3.52 174.12 43.28 10.85 2.81 58.84 '7.83 '.58 80.00 32.70 

19 Mizoram 18.48 93.84 3.16 113.48 16.17 27.82 3.18 47.14 98.22 29.84 100.00 41.55 

20 Nagaland 30.12 122.04 2.84 155.00 30.12 15.48 2.84 48.42 100.00 12.67 100.00 31.24 

21 Orissa 907.05 44.84 68.47 1040.15 488.85 11.58 87.28 587.51 53.87 25.95 98.66 56.48 

22 Punjab 114.36 21.48 19.72 155.57 45.94 0.00 8.07 54.01 40.17 0.00 40.92 34.72 

23 Ra/uthan 916.27 401.52 111.78 1429.57 559.37 10.82 102.78 672.77 61.05 2.84 91.95 47.08 

24 SlkkIm 11.21 36.84 1.18 49.22 11.37 8.57 1.15 19.09 101.48 17.84 97.45 38.78 

25 Tamil Nadu 1350.42 481.28 35.48 1847.18 1040.75 0.00 24.78 1085.51 77.07 0.00 89.80 57.68 

26 Tripura 82.72 124.80 7.92 185.44 61.12 18.36 '.79 86.26 97.44 14.71 85.71 44.14 

27 Uttar 
Pradesh 

2339.79 377.30 280.78 2977.88 1149.20 8.75 248.43 1404.37 49.12 2.32 94.49 47.16 

28 Uttaranchal 109.72 23.14 11.45 144.31 0.00 0.00 

29 W •• tSengal 1254.37 905.16 109.93 2269.48 523.26 188.30 

30 Andaman 
and Nlcobar 
1,land, 

31 Chandigath 

32 Oadra and 
Nagar HaveH 

5.45 

5.68 

3.78 

33 Daman and Diu 0.97 

34 Laklhadweep 0.04 

35 Pondlche"Y 22.70 

36.36 0.82 

13.88 0.32 

2.76 0.84 

1.80 0.18 

7.08 0.04 

3.72 1.13 

42.83 4.44 12.12 

18.88 0.11 0.00 

7.38 2.96 0.18 

2.85 0.08 0.23 

7.14 0.00 3.00 

27.55 8.50 0.44 

0.00 0.00 0.00 0.00 0.00 0.00 

58.91 768.47 41.71 20.80 51.77 33.86 

0.43 18.99 81.38 33.33 52.43 39.84 

0.32 0.42 1.85 0.00 100.00 2.15 

0.78 4.72 78.71 35.33 92.38 64.05 

0.11 0.42 7.84 13.00 63.33 14.38 

0.00 3.00 0.00 42.49 0.00 41.99 

0.12 9.85 37.45 11.89 81.51 35.77 

Total 17888.1810181.88 1980.08 30008.12 10052.37 1838.37 1878.19 13588.82 58.28 18.04 85.82 45.21 
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{English} 

Fell0W8hlp to PO .nd 
PhD Student. 

2761. SHRIMATI BHAVANA P. GAWALI: Will the 
Minister of AGRICULTURE be pleased to ltate: 

(a) the details of the fellowship awarded to the 
P.G. and PhD. students of Indian Council of Agricultural 
R .. earch (ICAR) for rese.rch; 

(b) whether the Government Is planning to 
Increase the Junior Research Fellowship and Senior 
R .. earch Fellowship of ICAR; • 

(c) if so, the details thereof; and 

(d) by when the final decision is likely to be taken 
by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) The ICAR 
awards Junior R .. earch Fellowships to P.G. students and 
Senior Research Fellowships to Ph.D. students on Alllnclla 
leYel. These Fellowships are based on merit In the All India 
Competitive Examination. conducted by the ICAR. The 
details of these Fellowships are as follows: 

Junior R .... rch F.llow.hlp. (JRF) 

Number 

DiSCiplines -

Rates 

475 

87 

Rs. 5,760/- per month for Non-Veterinary students 

Rs. 6,0001- per month for Veterinary students 

RI. 6,0001- per year contingent grant to all 

Senior R .... rch F.llowlhlps 

Number 202 

Dllclpllnel - 56 

R.t •• 

Non-V.t.rinary students - Rs.8,OOO/- per month for the 
flrat two yeara, and Ra.9,0001- for the 3rd year 

Veterinary studentl - Ra.9,500/- per month for the first 
two years, and RI.10,0001- for the 3rd y •• r. 

Rs.10,0001- per year contingent grant to all 

In addition to the above Fellowships, ICAR Institutes 
with Deemed to be a Unlveralty Status (IARI, IVRI, NDRI & 
CIFE) also provide Institute level Scholarships to P.G. and 
Ph.D. students at following rat ... 

For P.G.: Rs.5,04O/- per month fbeed 

For Ph.D.: Rs. 7,000/- per month fixed 

(b) No, Sir. The amount ha. recently been 
Increased for Senior Research Fellowship on 22.8.2003 and 
for Junior Research Fellowship on 26.10.2004 with effect 
from April 01, 2002. 

(c) 

(d) 

Not applicable. 

Not applicable. 

Huge Wa.tage. of 
AgrlcuHural. Produce 

2762. SHRI RAJESH VERMA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment Is aware of huge 
wastag .. of agricultural produce In the country; 

(b) if so, the details thereof and the reasons for 
such wastages; and 

(c) the steps taken to avoid such wastage? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Yes, Sir. 

(b) A High level Expert Committee on Cold 
Storage and Storage constituted by Department of 
Agriculture & Cooperation has estimated that 25 to 30% of 
fruita and vegetables and 8 to 10% of food grains are wasted 
annually due to lack of post harvest technology and non-
existence of Integrated transport, storage and marketing 
facilities. 

(c) Indian Council of Agricultural Research has 
been developing new techniques/systems to minimize the 
wastage In agricultural produce In the country through the 
Central Institute of Post Harvest Engineering & Technology, 
Ludhlana and the All 'India Coordinated Research Project 
on Post Harvnt Technology. 

The All India Coordinated Research Project on Post 
Harvest Technology has 33 cooperating centers located 
throughout the country to develop regionally differentiated 
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POlt harvest technology packages for crops, livestock 
products and fisheries produce in tenns of reducing post 
harvest losses, adding value to the main produce and by-
products. The Department is also implementing schemes 
for the Construction/Modernization of Cold Storage and 
Rural Godowns in rural areas of the country. The aim of the 
Scheme i8 to provide scientific storage facility to meet the 
requirement of farmers for storing fann produce. This would 
prevent wastage of agriculture produce. Under this scheme, 
so far cold storage capacity of 38 lakh MT and Rural storage 
of 127 lakh MT has been sanctioned. 

Funds to Fishermen Community 

2763. SHRI HITEN BARMAN: 

SHRI SUBRATA BOSE: 

Will the Minister of AGRICULTURE be pleased to state: 

(a) whether the Government has ever made a 
survey to find out the total number of flshennen in the country; 

(b) If so, the details thereof. State-wise; 

(c) if not, by when the said survey is likely to be 
done and completed; 

(d) whether the Government has made any 
special scheme or allocation In the current Budget for this 
community; 

(e) 

(f) 

if so, the details thereof; and 

if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Yes Sir. 

(b) As per the 17th Livestock Census conducted 
by Department of Animal Husbandry and Dairying, 
Government of India In 2003. Flsherlel sector il a source of 
livelihood to 14.48 million people in the country. StateIUT 
wise detail Is given In the enclosed statement. 

(c) Does not arise. 

(d) and (8) Yes Sir. The following Centrally Sponsored 
Sohemes with total Budget allocation of Rs.109.oo crore 
(proposed) In 2005-06, are In operation during the Tenth 
Plan for the benefit of fishing community: 

(I) Development of Inland Fisheries and 
Aquaculture; 

(ii) Development of Marine Fisheries, Infrastructure 
& POlt Harvest Operations. 

(iii) Scheme for Fisheries Training and Extension. 

(iv) National Scheme of Welfare of Flshennen. 

(f) Does not arise. 

State-wise Details of persons engaged in 
Fishing Occupation 

StateIUT 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattlsgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Karnataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manlpur 

~eghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Total 

2 

893400 

4400 

390400 

4959500 

1911400 

14000 

493300 

16500 

5600 

30500 

1930900 

159000 

747800 

717000 

171800 

70500 

2400 

17900 

14900 

180000 

9100 



335 Wrinen AnswslS MARCH 21, 2005 to QuestiOns 336 

2 

Rajasthan 7300 

Sikkim 26800 

Tamil Nadu 476600 

Tripura 46700 

Uttar Pradesh 179100 

Uttaranchal 100 

West Bengal 911600 

Andaman and Nicobar Islands 17600 

Chandigarh 500 

Dadra and Nagar Haveli 0 

Daman and Diu 25500 

Delhi 2500 

Lakshadweep 13000 

Pondicherry 38000 

Total 14485600 

[Translation] 

Polluting Industrial Units 

2764. SHRIMATI KALPANA RAMESH NARHIRE: 

SHRIMATI BHAVANA P. GAWALI: 

SHRI GIRIDHAR GAMANG: 

SHRIJASHUBHAIDHANABHAIBARAD: 

SHRI B. MAHT AB: 

SHRI MANSUKHBHAI D. VASAVA: 

SHRI DAHYABHAI VALLABHBHAI PATEL: 

SHRI J. M. AARON RASHID: 

SHRI TUKARAM GANPATRAO RENGE PATIL: 

SHRI RATILAL KALIDAS VARMA: 

SHRI V.K. THUMMAR: 

SHRI RAMDAS ATHAWALE: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the names of private/public sectorcompanlesl 
factorieslindustrial units in the country which are discharging 
toxic effluents etc. thereby affecting the quality of ground 
water and polluting the environment as on date, State-wise 
and Union Territory- wise; 

(b) the remedial steps taken by the Government 
in this regard; 

(c) whether Pollution Control Boards have issued 
notices to them/instructing them for installation of Effluent 
Treatment Plants (ETPs) or closure or to shift elsewhere; 

(d) If so, the details thereof, State/Union Territory-
wise; 

(e) the details of those units which have installed 
ETPs or have been shifted/closed during the last three years 
as well as current year, location-wise; 

(I) whether any time bound action plan has been 
prepared to shift/close the polluting industrial units; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (g) The Information is being collected and 
would be laid on the Table of the House. 

[English] 

Aeelstance to Karnataka 

2766. SHRIMATI MANORAMA MADHAVRAJ: Will 
the Minister of WATER RESOURCES be pleased to state: 

(a) whether the Government of Karnataka has 
sought Central assistance to the extent of Rs. 12.50 crores 
to undertake feasibility survey of river water to be harnessed 
through garland canals; 

(b) if so, whether such canals when completed 
will utilise surplus waters of rivers Tunga, Bhadravati and 
Netravati to provide irrigation facilities for drought hit areas 
in Tumkur, Chltradurga, Mandya, Kolar and Hasaan districts; 
and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) No, Sir. 

(b) and (c) Do not atise. 
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Revlttlllzation of Sick o.Jry 
Co-operatlv. Union. 

2766. SHRI KULDEEP BISHNOI: Will the Minister of 
AGRICULTURE be pleased to state: 

<a) whether the Government had launched a 
scheme In 2000 ret.. revitalization of sick dairy co-operative 
unions; 

(b) If so, the details of assistance provided to them 
during each of the last three years; 

(c) whether the Government proposes to change 
the funding pattern of the scheme by making It more 
attractive; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Yes, Sir. 

(b) The details of aaaistance provided under the 
scheme "Assistance to Cooperatives" during each of the 
last three years are given in the enclosed statement. 

(c) and (d) At present, there Is no proposal to change 
the funding pattern of the scheme. 

St.tement 

Funds Released during last three years under the 
scheme "Assistance to Coopenttlv.,· 

(Rs. in lakhs) 

SI. Name of State Fund released 
No. & Milk Union 2001-02 2002-03 2003·04 

2 

Madhya Prad •• h 

1. 

2. 

3. 

Gwallor 

Ujjaln 

Jabalpur 

Chhattl.garh 

4 Raipur 

Kamataka 

5. Bijapur 

3 

105.00 

220.00 

85.00 

4 

150.00 

53.41 

145.00 

20.00 

40.00 

5 

2 3 4 

6. Gulbarga 115.00 50.00 

Uttar Prad •• h 

7. Allahabad 260.04 

8. Moradabad 351.04 

9. Mathura 

10. Varanasi 

K.rala 

11. Eranakulam 31.10 

Mahara.htre 

12. Pune 125.00 125.00 

13. Wardha 30.00 34.45 

14. Latur 

W •• tBenpl 

15. Himul 150.00 75.00 

A •• am 

16. West Assam 15.00 210.00 

Nagaland 

17. Kohlma 5.00 5.24 

Punjab 

18. Hoshlarpur 75.00 

19. Amrltsar 24.96 

20. Jalandhar 210.00 

TamllNadu 

21. Villupuram 150.00 

22. Erode 225.00 

RHntroduction of Subeldy 
for Foocigrain. 

5 

21.00 

25.00 

25.00 

60.00 

150.00 

2767. SHRI CHENGARA SURENDRAN: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be plealed to .tat.: 
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Ca) whether the Government has received a 
Memorandum from the State Committee of All Kerala Ration 
Dealers Association demanding re-Introductlon of subsidy 
for foodgrains; 

(b) if so. the details thereof and the action taken 
thereon; 

(e) whether the Government has received 
complaints about the quality of foodgralns being supplied 
through the PDS; and 

(d) if so. the action taken by the Government in 
this regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION CDR. AKHILESH PRASAD SINGH): (a) and 
Cb) Ves Sir. The memorandum received from the all Kerala 
Ration Dealers Association inter alia states to restore central 
subsidy for foodgralns supplied to PDS In Kerala. as il given 
to the North Eastern StateslUTs. So far as Targetted Public 
Distribution System (TPDS) Is concerned. the Government 
has neither withdrawn nor reduced subsidy on the 
foodgralns being distributed for different categorl~s of 
beneficiaries under the System. 

(c) and (d) Complaints about malpractlcel Including 
quality of foodgralnl are occulonally received. AI per the 
extant Instructions. the Food Corporation of India are 
expected to supply foodgralnl of Fair Average Quality under 
the Targetted Public Dlatributlon System. The represen-
tatives of State Governments or their nominees and the FCI 
ahall conduct joint inspection of th.e stocks of foodgrains 
Intended for Issue to ensure that the stocka conform to the 
prescribed quality specifications. With a view to check such 
malpractices. the Government has notified the Public 
Distribution Systern (Control) Order. 2001 on 31st August. 
2001. Apart from this. Instructlonl have been ISlued to all 
the State Governments for constitution of Vigilance 
Committees at Fair Price Shop. Block. District and State level 
and Involve the Panchayatl Raj Inltltutions to overaH the 
functioning of the TPDS. 

Demand and Supply of Urea 

2768. SHAI BASU DEB ACHARIA: 

SHRI JUAL ORAM: . 

SHRI DUsHvANT SINGH: 

Will the Mlnllter of CHEMICALS AND FERTILIZERS 
be pleased to state: 

Ca) the detalll of demand and supply of Urea In 
the country during the last three years; 

Cb) the details of quantum of indigenous 
production •. company-wlse and the quantum of Urea 
imported to meet the demand during the said period; 

(c) whether there II severe scarcity of Urea at 
present in the country; 

(d) If so. the reasons therefor; and 

Ce) the steps taken to enlure the availability of 
Urea in the country? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
Ca) The demand and lupply of Urea In the country during 
th~ last three years Is given below: 

(in lakh MT) 

Vear Asseased requirement Supply/availability 

2001-2002 213.06 230.99 

2002-2003 213.68 215.90 

2003-2004 211.59 215.96 

Cb) Statement Indicating the company-wise 
indigenous production of urea and Imports Is enclosed. 

Cc) No. Sir. 

Cd) and (e) Question dOli not arise. 

Statament 

Company-wis. Production & Import of 
Ure. for the last three years 

(.000 Mrs) 

81. Name of Plants 2001-02 2002-03 2003-04 
No. 

2 3 4 5 

Public Sector 
1 FCI: Sindri Modn. 76.3 0.0 0.0 

2. NFL 3190.7 3212.1 3255.2 

3 BVFCL 64.3 186.4 240.6 

4 FACT: Cochln-I 22.2 9.8 0.0 

5 RCF 1490.4 1558.2 1749.0 

6 MFL: Chenna! 286.9 401.3 387.7 
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2 3 4 5 Tourt.m Project. 
7 NLC: Neyveli 62.0 0.0 0.0 

2769. SHRI SANAT KUMAR MANDAL: Will the 
Total (Public) 5192.8 5367.6 5632.5 Minister of TOURISM be pleased to state: 

Cooperative Sector 
(a) the number of tourism projects In State, 

8 IFFCO 3490.5 3685.4 3600.6 including West Bengal undertaken by the Government during 

9 KRIBHCO: Hazlra 1694.1 1603.4 1773.0 the last three years and the current year; 

Total (Co-op) 5184.6 5288.8 5373.6 (b) whether any steps have been takln to Improve 

Prtvate Sector and provide morl facilities at Sundarbans National Park 

10 GSFC: Vadod.,a 321.8 239.1 300.4 
and also to dlvelop thl Eco-tourism in the area; and 

11 SFC: Kola 330.1 393.7 364.0 (c) if so, the details thereof and if not, the reasons 

12 Oil: Kanpur 658.7 0.0 0.0 therefor? 

13 Zll:Goa 419.5 390.0 398.5 THE MINISTER OF STATE OF THE MINISTRY OF 
14 SPIC: Tutlcorln 600.1 589.7 621.1 TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) The 

15 MCF: Mangalore 340.0 380.0 334.8 details of the tourism projects sanctioned by the Ministry of 
Tourism. Government of India during the last three years to 

18 GNFC: Bharuch 644.1 636.9 636.7 the various StatellUnlon Territories, Including West Bengal 
17 IGCl: Jagdlshpur 850.2 864.6 862.1 Is as per enclosed statlment. 

18 NFCl 1221.9 1187.3 1193.9 
(b) Thl Ministry of Tourism allists State 

19 CFCl 1714.7 1729.7 1782.5 GovemmentalUT Admlnlstra!'ons In the development of 
20 TCl: Babrala 853.5 864.8 884.8 tourist Infrutructure buad on the projects received from 

21 OCF: Shahjahanpur 840.6 814.5 857.8 them. No project proposal has been received from the 

Total (PrIvate) 8795.2 8070.3 8198.6 
Govemment of West Bengal to Improve and provide more 
facilities at Sundarbans National Park and also to develop 

Total 19172.8 18728.7 19202.7 the Eco-tourlsm In the arIa. 
(Pub.+Coop.+Pvt.): 

Imports 220.0 Nil Nil (c) Does not arlu. 

St.tement 

State-wise Tourism Project. Sanctioned during the 10th Plan (a, on 31.12.20(4) 

(Rs. In lakhs) 

2002-03 2003-04 2004-05 (up to 31.12.20(4) 

S. No. StatelUT No. of Amount Amount No. of Amount Amount No. of Amount Amount 
Project Sancd Relened Project Sancd Relened Project Sancd ReI.a.ed 
Sancc:I Sancd Sancd 

2 3 4 5 8 7 8 9 10 11 

1. Andhra PI'8deeh 2 501.50 195.00 6 948.50 898.44 11 2150.81 2191.92 

2. Assam 9 188.13 818.85 3 313.46 313.08 8 855.88 142.10 

3 ArunIlChal Pradeah 5 41.30 32.50 8 1044.80 700.00 8 1285.10 805.52 
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Written Answers . 

2 3 

Bihar 8 

Chhattlsgarh 9 

Goa 

Gujarat 2 

Haryana 8 

Himachal Pradesh 30 

Jammu and Kashmir 3 

Jharkhand o 

Karnataka 6 

Kerala 11 

Madhya Pradesh 18 

Maharaahtra 8 

Manipur 2 

Meghalaya 3 

Mlzoram 6 

Nagaland 5 

Orissa 2 

Punjab 3 

Rajasthan 13 

Slkklm 13 

Tamil Nadu 5 

Trlpura 5 

Uttarancha! 3 

West Bengal 5 

Andaman and Nlcobar 0 

Chandlgarh 

Dadra and Nagar 
Haveli 

3 

2 . 

MARCH 21. 2005 

4 5 6 

505.00 505.00 6 

308.00 98.50 6 

0.50 0.50 2 

197.12 59.13 8 

332.25 311.00 16 

n9.32 760.38 4 

94.38 5 

o o 2 

902.49 625.49 14 

861.38 828.86 6 

711.18 574.79 10 

623.48 548.25 10 

5.24 2.62 

70.35 21.20 2 

141.16 48.48 5 

360.50 323.43 4 

47.50 15.75 5 

23.00 14.60 2 

1098.70 1096.20 14 

348.24 269.76 8 

559.00 316.10 14 

216.13 67.78 6 

548.00 418.00 4 

295.00 295.00 7 

201.10 60.00 10 

o o o 

7.75 6.63 2 

8.07 6.48 o 

10 Questions 344 

7 8 9 10 11 

1019.42 913.89 7 1901.23 1527.55 

1005.00 364.00 4 1086.26 869.01 

36.76 34.76 2 10.00 8.00 

920.51 815.82 2 138.93 111.14 

1215.38 879.23 5 678.55 501.64 

182.32 85.00 5 2620.00 1736.00 

895.00 895.00 2 805.00 M4.oo 

1109.00 n4.60 474.97 379.97 

932.66 792.51 8 2432.78 1914.37 

608.50 564.15 5 2148.83 1718.88 

621.90 394.51 8 1285.46 783.03 

931.83 914.58 6 1576.38 1260.10 

82.44 24.73 o 0.00 0.00 

40.22 24.92 2 983.30 807.91 

567.70 186.75 3 1081.28 927.09 

711.00 220.80 5 2165.69 1731.40 

419.55 138.50 5 1316.48 999.89 

96.00 12.30 4 848.41 581.26 

1644.81 1414.25 2 39.31 31.45 

1151.09 881.49 6 1005.81 805.13 

1339.82 850.53 6 876.92 702.72 

450.17 135.16 o 0.00 0.00 

230.44 203.94 3 1412.93 1125.56 

1115.80 916.26 7 1037.43 825.19 

717.44 384.34 5 480.04 384.03 

o 0 o 0.00 0.00 

10.00 8.00 4Sr.OO 365.60 

o o o 0.00 0.00 
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2 3 4 5 

32 DelhI 14 504.00 449.02 

33 Daman and Diu 3 49.50 16.90 

34 Lakshadweep 0 0 0 

35 Pondlcherry 2 7.87 6.30 

Total 212 11121.10 8680.93 

Grant of Fora.t Land for Mining . 

2no. SHRI ANANTA NAYAK: 

SHRI GIRIDHAR GAMANG: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the details of Industries/firms that have been 
granted lease to undertake mining for minerals In the country 
including Orissa since 1995 to till date, State-wise and 
Minerai-wise; 

(b) the exact area granted to each of them for the 
purpose during the said period Indicating the area out of It 
failing under forest land as per the judgement of Hon'ble 
Supreme Court; 

(c) whether Environmental and Forestry clear-
anee had been granted to them before start of the work; 

(d) If so, the details of such industries/firms which 
were granted said clearance, State-wlse; and 

(e) the action takenlto be taken against the 
Industriealfirms who started work before clearanee indicating 
their names, State-wise? 
statement. 

6 7 8 9 10 11 

17 3316.28 3222.13 500.00 400.00 

265.07 238.56 0 0.00 0.00 

0 0 0 0 0.00 0.00 

245.17 73.55 2 451.00 360.00 

207 24185.84 18073.76 130 32784.18 25320.26 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (e) Forest (Conservation) Act, 1980, is 
applicable only on notified forest areas under Indian Forest 
Act, 1927, and the areas covered under the definition of 
forests, as identified by the respective Statel UT 
Govemments as deemed forests In pursuance of the orders 
of the Hon'ble Supreme Court. No Industrylflrm can start the 
mining work In forest areas without seeking necessary 
statutory clearances Including Environmental and Forestry 
clearances. It Is the responsibility of the Statel UT 
Govemments to check such Industrleslflrms who do not 
abide by the requirements of laws. The mining over forest 
lands, prior to seeking necessary clearances amounts to 
illegal breaking of foreet lands, which Is dealt under Section 
26 of Indian Fo .... t Act, 1927 and various other State Acts in 
force for the time being. Indian Forest Act, 1927, and other 
State Acts are enforced by the respective State I UT 
Govemments, and, therefore, records of prosecution/action 
against law-breakef"l are maintained by them. However, as 
per the available Information, the list of proposals cleared 
since 1995, for diversion of forest lands for mining under 
Forest (Conservation) Act, 1980, Is In the enclosed 

St.tement 

Grant of Forest Lands for Mining 

Proposals cleared since 1995 

SI.No. Proposal State Area Diverted Name of Minerai 
(ha.) 

2 3 4 5 

1 ML for Barytes In FlO Sri S. Shankar Reddy Andhra Pradesh 2.69 Barytes 

2 ML for Extraction of Barrites in FlO Andhra Pradesh 4 Barytes 
Mehaboob Minerals 

3 Renewal of Mining Lease for China Clay Andhra Pradesh 2.82 China Clay 
and While Shale in FlO V. Sat yam Yadav' 



347 Written Answers MARCH 21, 2005 to Que.tlons 348 

2 3 4 5 

4 Renewal of Mining lease In FlO M. Andhra Pradesh 0.81 China Clay 
Changal Reddy for China Clay 

5 M&M - Renewal of Ml for China Clay & Andhra Pradesh 1.62 China Clay 
White Shale to An Extent in Patur RF of 
VontimlHa Range Cuddapah Dlvn in FlO 
Sri V. Sat yam Yadav 

6 Cenetary Incline at Yellandu in FlO SCCl Andhra Pradesh 4.77 Coal 

7 Ravindra Khani No. 8 Incline Project Andhra Pradesh 6.2 Coal 

8 Mine Entry and Other Activities for Andhra Pradesh 8.96 Coal 
Ravindra Khani New Tech. in FlO SCCl 

9 Mining lease In FlO Mis SCCl Andhra Pradesh 13.85 Coal 

10 Opening of New Mine In Ravlndra Khanl Andhra Pradesh 4.85 Coal 
No. 58 Additional Incline (Case Processed 
by Ministry) 

11 Realignment of Nallaer at Venkatesh Andhra Pradesh 11.96 Coal 
Khanl 7 Incline In Favour of Mil SCCl 

12 Diversion of 11.96 Ha. Ramavaram RF In Andhra Prade,h 11.96 Coal 
Kothagudem Range of Khammam Circl. 
for R.-alignment of Nallah at Venkate,h 
Khani· 7 Incline in Favour of MI, SCCl 

13 Diversion of Fl of Tandur RF for Goletl ia Andhra Prade,h 4.56 Coal 
Incline Underground Mines Enterlcs 
in Rebbena (A) in Favour of SCCl, Bellarnpally 

14 Mining lease to Mis SCCl In Indavam Andhra Pradesh 1054.84 Coal 

15 Mining lease to Mis SCCl Andhra Prade,h 1790 Coal 

16 Mining lease to Mis SCCl for Opencast Andhra Pradesh 286.25 Coal 
Project II Phase - III 

'17 Mining lease Favoring SCCl Andhra Pradesh 140.3 Coal 

18 Mining lease to Mis SCCl for Opencalt Andhra Pradesh 32.7 Coal 
ProJect· II 

19 Mining lease to MIs SCCL. Andhra Prade,h 236 Coal 

20 Ml to SCCl Andhra Pradesh 261.31 Coal 

21 Mining lease to SCCl for Sat..:. Pally -I Andhra Pradesh 244.02 Coal 
Opencast Project 

22 Mining lease for Manuguru In Favour of Andhra Pradesh 104 Coal 
Mis SCCl 
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23 Mining Lease for Gowtham Khanl OCP Andhra Pradesh 124 Coal 
PhaH-llln Favour of MIs SCCL 

24 Mining Lease to SCCL Andhr. Pradesh 431.85 Coal 

25 Mining Lease to MIs SCCL In Kakatiya Andhra Pradesh 144 Coal 

26 Mining Lease for Kothagudem to SCCL Andhra Pradesh 2338 Coal 

27 Mining Lease to MIs SCCL in Khairaguda Andhra Pradesh 29.85 Coal 

28 Mining Lease to MIs NCL Industries Andhra Pradesh 46.356 Coal 

29 Mining Lease to SCCL for OCP III Andhra Pradesh 75 Coal 
Manuguru Coal Mine 

30 Mining Lease to MIs SCCL Andhra Pradesh 235 Coal 

31 Mining Lease to MIs Singareni Collieries Andhra Pradesh 250 Coal 
Company Limited in Tadlcherla Reserve Forest 

32 Mining Lease in Favour of MIs SCCL Andhra Pradesh 48 Coal 
Limited for Yallandu OCP-II 

33 Mining Lease in Favour of MIs Singarenl Andhra Pradesh 253 Coal 
Collieries Company to SCCL 

34 Renewal of Mining Lease in FlO SCCL for Andhra Pradesh 125.9 Coal 
OCP II Ph III Manuguru In Kondapurl Ext. 1 
of Aswapura Range 

35 Mining Lease to MIs SCCl Andhra Pradesh 49.75 Coal 

36 Mining lease to MIs Singareni Collieries Andhra Pradesh 4.85 Coal 
Company Limited 

37 Mining Lease to SCCL for Shantikhani Andhra Pradesh 285.89 Coal 
Extension Block 

38 Mining Lease for Steatite and Dolarnite Andhra Pradesh 4.05 Dolomites & 
in FlO Sri Peram Naglreddy of Sri Sal Minierals Steatite 

39 Renewal of ML In FlO South India Co. Ltd., Andhra Pradesh 8.5 Dolomite & 
for Statite and Dolomite In Julakalava Steatite 

40 ML for Steatite, Dolamlte Etc. In FlO Andhra Pradesh 9.85 Dolomite & 
Narsu & Co. Steatite 

41 ML for Quarrying Colour Granite in FlO Andhra Pradesh 4 Granite 
Sri Manohar Reddy of Mis Raghu Granites 

42 ML In FlO Sri V. Rarnesh Kumar for Mining Andhra Pradesh 8.65 Granite 
of Granite 
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43 Granting of Quarry Lease for Black Andhra Pradesh 8 Granite 
Granite in FlO Tirumala Granites, Chittoor 

44 Quarrying of Granite Metal in Favour Andhra Pradesh 1.25 Granite 
of Smt. T. Satyavathi 

45 Diversion of Forest Land for Extraction of Andhra Pradesh 5.4 Granite 
Black Granite in Favour of MIs Nagamani 
Granites 

46 Diversion of Forest Land for Quarrying Andhra Pradesh 1.25 Granite 
of Granite Metal in Favour of 
Smt. T. Sathyavathl of Mugade (V) 

47 Diversion of FL in Basavapalll RF of Anethra Pradesh 3.187 Granite 
Chlttoor District for Extraction of Black 
Granite in Favour of MIs Sri Lakshmi 
Granites & Exports 

48 Renewal 01 ML for Iron Ore in FlO Anethra Pradesh 6.5 Iron Ore 
Ananthapur Mining Corpn. 

49 ML in FlO Navabharat Ferro Alloys in Anethra Pradesh 4.8 Iron Ore 
Block No. 33 of Kalvapally Range 

50 Mining Lease to G. Ram Mohan Reddy Andhra Pradesh 25.98 Iron Ore 

51 ML to MIs Rashtriya Ispat Nigam Limited Andhra Pradesh 900 Iron Ore 

52 Mining Lease to Y. Mahabalelwarappa & Sons Andhra Pradesh 20.24 Iron Ore 

53 ML to MIs Bellary Iron Ore (P) limited Andhra Pradesh 27.12 Iron Ore 

54 Mining Lease to MIs Hindustan Zinc limited Anethra Pradesh 200 Lead Ore 

55 Mining Lease in FlO KCP Ltd., Machana Andhra Pradesh 18.14 Lime Stone 

56 ML for Limestone Calcite and Andhra Pradesh 1.765 Lime Stone 
Serpentine in Gulamalibagh North Block 
in FlO Brahmaralnba Minerals 

57 Renewal 01 Mining L.ase in FlO Deccan Anethra Pr .. sh 18.62 Lime Stone 
Limestone Min. Co. (P) Ltd., Dhone 

58 Mining Lease lor Purpose of Aerial Andhra Pradesh 8.18 Lime Stone 
Ropeway in Favour KCP Limited 

59 Mining Lease to Kesoram Cement Anethra Pradesh 230.66 Lime Stone 
\ 

60 Mining Lease to MIs Orient Cement Company Andhra Pradesh 100 Lime Stone 

61 Mining Lease in Favour of Ws KCP Limited Andhra Pradesh 34.98 Lime Stone 
in Mandadi Reserv. Forests Block-II 
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62 Mining Lease to Mis ACC Limited Andhra Pradesh 80.44 Lime Stone 

63 Mining Lease No 27 to MIs Deccan Cement Andhra Pradesh 73.93 Lime Stone 
Limited 

64 Mining Lease to Kakatlya Cement Sugar Andhra Pradesh 121.46 Lime Stone 
Industrial 

65 Mining Lease to Mis A.P. Minerals Andhra Pradesh 110 Lime Stone 
Development Corporation 

66 Compartment No. 29 of Pasupulabodu Andhra Pradesh 162.56 Lime Stone 
Block of Nalgonda Forest Division In 
Favour of Mis Chanakya Cements 

67 ML to Mis Madras Cement Limited Andhra Pradesh 60.72 Lime Stone 

68 Mining Lease to KCP Ltd Andhra Pradesh 18.14 Lime Stone 

69 Mining Lease to Y.K. Krishna Rao Andhra Pradesh 29.48 Manganese Ore 

70 ML for Mico In Sy. No. 530 to 534 of Andhra Pradesh 18.9 Mica 
Molakalapundia in FlO Krishna Mining Co. 

71 ML for Mica In Sy. No.612, 826 to 827 of Andhra Pradesh 19.91 Mica 
Molakalapundla In FlO Krishna Mining Co. 

72 Mining Lease Mica, Felspar, Quarts & Andhra Pradesh 19.91 Mica, Quartz 
Vermiculate S.No 504 & 505 & 528 of 
Kkalapundla 

73 Quartz-Mica and Vermialate in Sy. No. 675 Andhra Pradesh 12.14 Mica, Quartz 
Pemullopadu • Thammala R.F. Raipur TQ 

74 Quarrying Lease In FlO Sri Thirupalu Andhra Pradesh 4 NA 

75 ML In FlO Lakshminarasimha Metal Industries Andhra Pradesh 4 NA 

76 Renewal of ML In Batrapalam of Madinapaclu Andhra Pradesh 4.85 NA 
in FlO Swamy Kasi Ratnam 

77 Renewal of ML in FlO K.T. Min.s Andhra Prad.sh 2.89 NA 

78 Renewal of Mining Lease in FlO Tellabodu Co Andhra Pradesh 17.63 NA 

79 Renewal of ML In Sy. No. 553 & 537 of Andhra Pradesh 16.19 NA 
Chaganam - Utuku Respectively in Sydapuram 

80 Mining Lease for Quartz Vermacullteln Andhra Pradesh 2 Quartz 

FlO Bibljan 

81 ML of Quartz From Poolbagh In FlO V. Andhra Pradesh 0.99 Quartz 

Manickam 
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82 Miling for Steatite in FlO Srinivasa Andhra Pradesh 4.05 St.atite 
Mineral Co. 

83 lOlL for Satelite in FlO Smt. A. Sumana of Andhra Pradesh 2 Steatite 
Tadapatri 

84 Mining for Steatite, White Shale in FlO Andhra Pradesh 2.833 Steatlt. 
South India Mining Co. 

85 Stone Quarry of Vattivagu Project Andhra Pradesh 2 Stone 

86 Quarry lease for Road Metal and Building Andhra Pradesh 2 Stone 
Stone in FlO Sri D. Shiva Kumar Reddy 

87 ML for Lime Stone Quarry in Sy. No. 138 Andhra Pradesh 13.75 Stone 
Compartment No. 502 & 503 in Asifabad 

88 Kondavidu RF - Quarrying Road Metal & Andhra Pradesh 7.74 Stone 
Building Stone In FlO Sri Koteswara Rao 

89 Grant of Quarry Lease In Favour of Sri Andhra .pradesh 3.61 Stone 
T.S. Mal/ikarjuna Rao 

90 Diversion of Forest Land In Manglagirl Andhra Pradesh 2 Stone 
RF for Quarry Minor Minerals in Favour 
of Shri Ch. Tirupalu 

91 Mines & Mlnerais - Application of Sri. T.S. Andhra Pradesh 3.61 Stone 
Mallikarjuna Rao, for Grant of Quarry lease 

92 Mining of Statlte, White Clay and Andhra Pradesh 4.68 White Clay 
Dolamite In Jalakalava in FlO 
Brahmaramba Min.rals 

93 Mining lease to APMDTCl for Coal Mining Arunachal Pradesh 128.97 Coal 
In Namchik - Namphuk Coal Fields 

94 Coal MIning in Namchlk-Namphuk Arunachal Pradesh 4.55 Coal 
Coalfield 

95 1 No. of Dudhnath Hili Stone Mahal & Opening Assam 0.5 Slone 
of 4 Nos of New Mahals Under Dhubrl Division 

96 Renewal of Nakkatl Hili Stone Quarry 2 Assam 0.5 Stone 

97 Stonel Sand Mahal Mining Under Nagaon Aslam 3.1 Stone 
South Division 

98 Quarrying for Boulder by Amdc. Assam 20 Stone 

99 Renewal of 10 Number of Stone Mahals Assam 12.8 Stone 
and 9 Number of Sand Mahal 

100 6 Year L.ase for Rock Quarry In Favour Assam 5 Stone 
of MIs Rock Product Traders 
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101 Makrijhora Sand and Gravel M.hal Assam 3 Slone 
Under Dhubri Forest Division 

102 Mining Lease to PPCL Bihar 297.06 Pyrites 

103 Stone Quarry by Ajit Kumar Singh Bihar 0.858 Stone 

104 Stone Quarry by Smt. Prem Jain Bihar 4.33 Stone 

105 Stone Quarry by Vivek Jhanjhri Bihar 2.31 Stone 

106 Stone Quarry by Alay Jhanjhri Bihar 4.98 Stone 

107 Mining Le .. e to Hindalco Industries Limited Chhattishgarh 798.827 Bauxite 

108 Mining Lease to Hlndalco Industries limited Chhattlshgarh 514.019 Bauxite 

109 Mining Lease to Hlndalco Industries Limited Chhattishgarh 124.109 Bauxite 

110 Open Caste Mining Lease by SECL Chhattishgarh 15.42 Coal 

111 Open Caste Mining Lease by SECL . Chhattiahgarh 9.6 Coal 

112 Renewal of Mining Lease by SECL Chhattishgarh 2.32 Coal 

113 Renewal of Mining Lease (Deepika) by Chhattishgarh 19.975 Coal 

SECL Ltd. 

114 Opencast Mining In FlO SECL, West Chirmiri Chhattlshgarh 30.55 Coal 

115 Mining Lease to Mis SECL Chhattishgarh 19 Coal 

116 ML to MIs SECL for Amarpura Chhattishgarh 297.608 Coal 

Underground Coal Mine 

117 Mining Lease to Jayaawal NECO Ltd. Chhattishgarh 419.887 Coal 

118 Mining Lease to MIs SECL Chhattishgarh 33.84 Coal 

119 Mining Lease to SECL DHEL Wadlh U/G Project Chhattishgarh 355.463 Coal 

120 Mining Lease to South Eastern Coal Chhattishgarh 268 Coal 

Fields limited (Shlvanl Project) 

121 Mining Lease to South Eastern Coal Chhattishgarh 36.364 Coal 

FIelds Limited (Rajendra Project) 

122 Mining Lease to MIs WCL (Chlrimiri Project) Chhattlshgarh 180.234 Coal 

123 Mining Lease to Mis SECL Chhattiahgarh 82 Coal 

124 Mining Leaae to Mia WeL Chhattlshgarh 31.088 Coal 

125 Mining Lease to South Eastern Coal Chhattlshgarh 71.98 Coal 

Fields Limited (Nawapura Project) 
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126 Mining Lease to MIs WCL Chhattlshgarh 5.02 Coal 

127 Mining Lease to SECL Chhattlshgarh 1607.05 Coal 

128 Mining Lease to Mis SECL Chhattishgarh 541.787 Coal 

129 Mining Lease to Mis SECL Chhattlshgarh 124.54 Coal 

130 Mining Lease to South Eastern Coal Chhattishgarh 83 Coal 
Fields Limited (New Kumda Project) 

131 Mining Lease to Mis SECL Chhattlshgarh 1050.823 Coal 

132 Mining Lease to Mil SECL Chhattiahgarh 547.012 Coal 

133 Mining Lease to Mia SECL Chhattishgarh 137.178 Coal 

134 Mining Lease to Mis Jindal Power Limited Chhaltiahgarh 48.208 Coal 

135 Mining Lease to Ashok Kumar Chhattishgarh 2 Geru 

136 Mining Lease In Favour of Shri Jeevan Lal Chhattiahgarh 14.714 Iron Ore 
Jain for Mining of Iron Ore in Village Barbaspur 

137 Prospecting of Iron Ore in Favour of NMDC Chhattishgarh 83 Iron Ore 

138 Mining Lease to Nagpur Alloys Castings Ltd Chhattishgarh 25 Iron Ore 

139 Prospecting of Iron-Ore Mining by HEG Limited Chhattishgarh 326 Iron Ore 

140 Prospecting of Mining in FlO Shree Chhattishgarh 200 iron Ore 
Radha Industries Limited 

141 Mining Lease to Bhllai Steel Plant Chhattishgarh 84 Iron Ore 

142 Mining Lease to MIs Bhitai Steel Plant Chhattishgarh 155 Iron Ore 

143 Mining Lease to BALCO Chhattishgarh 376.924 Iron Ore 

144 Mining Lease to Jayaswals NECO Limited Chhattishgarh 91 Iron Ore 
(Nagpur Alloy Casting Ltd) 

145 Mining Lease to NMDC Limited Chhattishgarh 322.388 Iron Ore 

146 Mining Lease to NMDC Limited Chhattlshgarh 309.34 Iron Ore 

147 Mining Lease for Bailadila Iron Ore Chhattishgarh 506.742 Iron Ore 
Project (14 NMZ Mine) to NMDC Limited 

148 Prospecting of Mining Lease to Raipur Chhattishgarh 124.32 Iron Ore 
Alloys & Steel Ltd 

149 Mining Lease to NMDC Limited Chhattishgarh 322.368 Iron Ore 

150 Mining Lease in FlO Jaisawal NECO tor Chhattishgarh 41 Iron Ore 
Boria Tlbbu Iron Ore Deposita 
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151 Mining Lease to MIs Raipur AlloYI & Steel Chhattishgarh 80.71 Iron Ore 

152 Mining Lease to Bhital Steel Plant (SAIL) Chhattllhgarh 283.6 Iron Ore 

153 Mining Lease to Bhitai Steel Plant (SAIL) Chhattlshgarh 100.76 Iron Ore 

154 Mining Lease to Steel Authority of India Chhattlshgarh 100 Iron Ore 

155 Prospecting of Mining Lease to MIs Ispat Chhattilhgarh 200 Iron Ore 
Godowari Ltd 

156 Mining Lease to MIs Manet Ilpat Limited Chhattilhgarh 340.6 Iron Ore 

157 Mining Leale to NMDC Limited Chhattlshgarh 142.8 Iron Ore 

158 Mining Leale to NMDC Ltd. Balladlla Chhattlshgarh 1767.14 Iron Ore 
Iron-Ore Project 

159 Renewal of Corundum Mining Lease by Chhattishgarh 3.7 Lime Stone 
MP Mining Corporation 

160 Construction 0' Fly Ash Dyke by MPEB Chhattishgarh 20 NA 

161 Renewal of Mining Lease by MIs. OCL India Ltd Chhattlshgarh 9.8 NA 

162 Renewal of Deemed ML No. 21/54 in FlO V.S. Goa 15.0769 Iron Ore 

Demba & Co.Ltd. 

163 Renewal of ML Cajumol TC No. 26/1995 of Goa 3.5 Iron Ore 

Sesagoa 

164 Renewal 0' ML No. 29/54 In FlO V.M. Goa 11.3125 Iron Ore 

Salgokar & Bros. Ltd. 

165 Renewal of ML No. 8/57 of Sri Atchuta Goa 18.56 Iron Ore 

V.S. VeUngarkar 

166 Renewal of ML No. 4411956 In FlO Goa 16.47 Iron Ore 

Salgaonkar & Bros 

167 Mining Leasa No - 2151 to MS Talaulikar & Goa 33.247 Iron Ore 

Sons (P) Limited 

168 Mining Lease No - 67/52 to A.V.S. Velingkar Goa 36.38 Iron Ore 

169 Mining Lease No - 23/53 to MIs EMCO Goa Goa 57.97 Iron Ore 

(P) Limited 

170 Mining Lease No - 88/1952 to Soceidale Goa 0.64 Iron Ore 

Tible Irmaos 

171 Mining Lease to Hlru Bomba Gauns Goa 15.4175 Iron Ore 

172 Mining Lease No - 21/1954 to VS Dempo & Goa 15.0769 Iron Ore 

Company 
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173 Mining Lease No - 29 to MIs Salgaokar & Goa 11.3125 Iron Ore 

Brothers Limited 

174 Mining Lease 29/55 in FlO Atchuta V.S. Velingkar Goa 38.87 Iron Ore 

175 Mining Lease No - 84/53 to MIs Oamodar Goa 46.79 Iron Ore 

Mangalji & Company 

178 Mining Lease No - 40/53 & 3151 to VS Oempo Goa 135.6175 Iron Ore 
& Company 

177 Mining Lease No - 40157 to Chowgule & Goa 57.98 Iron Ore 
Company Limited 

178 Mining Lease No - 42157 In FlO Chowgule & Goa 45.16 Iron Ore 
Company 

179 Mining Lease No - 63151 to Sh Chandra Kant Nayar Goa 16.1139 Iron Ore 

180 Mining Lease No - 14152 to Badruddin Mavani Goa 31.4598 Iron Ore 

181 Mining Lease No - 19/1952 to MIs V.M. Goa 72.85 Iron Ore 
Salgaochar & Brothers 

182 Mining Lease to Atma Ram Palondikar Goa 44.89 Iron Ore 

183 Mining Lease No - 26/60 to Damodar Mangalji Goa 23.4 Iron Ore 

184 Mining Lease 8141 in FlO G. N. Aggarwal Goa 66.719 Iron Ore 

185 Mining Lease No - 48156 to Damodar Goa 28.1513 Iron Ore 
Mangalji & Company 

188 Mining Lease 30/50 in FlO Dr. Prafulla R. Hede Goa 30.5688 Iron Ore 

187 Mining Lease to MIs V.M. Salgaochar & Brothers Goa 15.67 Iron Ore 

188 Mining Lease 13/55 in FlO VM Salgaokar Goa 35.1525 Iron Ore 
Brothers Limited 

1'89 Mining Lease 10/52 in FlO Haider Kasim Khan Goa 12.466 Iron Ore 

190 Mining Lease 45/54 in FlO Soya Goa 43.9951 Iron Ore 

191 Mining Lease 5053 in FlO V.M. Salgaokar Goa 28.7805 Iron Ore 
Brothers Limited 

192 Mining Lease No 60/51 to Sh Miguil Goa 15 Iron Ore 
Mascaronhas 

193 Mining Lea •• No 43153 to Noor Mohd. Goa 9.39 Iron Ore 
Abdul Karim 

194 Mining Leale 14/51 in FlO V.D. Chowgule Goa 13.6355 Iron Ore 
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195 Mining Lease 53152 In FlO Sh. Ashok Kudchadkar Goa 6.34 Iron Ore 

196 Mining Lease 100/53 in FlO Ashok Goa 3.32 Iron Ore 
Kudchadkar 

197 Aenewal of Mining Lease No 31/54 In Goa 9.5 Iron Ore 
Favour of Mis Chowgule of Vasco 

198 Aenewal of Mining Lease No 35/52 in Goa 12.1844 Iron Ore 
Favour of V.S. Dempo 

199 Aenewal of Mining Lease 39/58 in Favour Goa 12.141 Iron Ore 
of MI. V.M. Salgaokar & Brothers Limited 

200 Aenewal of Mining Lease No 55/53 in Goa 15.3918 Iron Ore 
F.vour of Shrl laearl. Antao 

201 Mining L.a •• to MI. Commercial Store Gujarat 5 Dolomlt. & 
Supplying Company Lime Sion. 

202 Mining L •• s. to Gulrat Mineral. Gul·r.t 32 Flour.p.r 
Developm.nt Corp. 

203 Mining L •••• to MIs Gulr.t Minerals Gul·r.t 31.2 Flour.par 
D.v.lopm.nt Corpor.tion 

204 Mining L •••• to M.rblt Indu.trl ••• t Ambajl Gul·r.t 190 M.rbl. 

205 Mining L .... by K.nln., A P.t.1 Gujarat 1.2141 Stone 

208 Mining L.a.e by KB K.n •• r. Gujar.t 4.7148 Stone 

207 Mining Leas. by K.ntil.1 Ambal., Gul·rat 2.0234 Stone 

208 Mining L .... by Ambalal M Pat.1 Gul·rat 2.0234 Stone 

209 Mining Lea •• by Smt.Prabh.v.tiben J P.rm.r Gular.t 1.902 Stone 

210 Mining Lease by Jay.nt/bai 0 Pat., Gular.t 1.g8 Sion. 

211 Mining L.a •• by Smt. Prabhavatiben J P.rmar Gul·rat 0.88 Stone 

212 Mining L ••• e by Smt. Chandraben V Sh.h Gul.r.t 0.07 Stone 

213 MIning Lea.e by Dayaljlbhal A Vadgam. Gul·r.t 1.8617 Stone 

214 Mining Lease by Chandrakant C Pat,' Gul.rat 1.48 Stone 

215 MIning L •••• by Amb.,aI M Pat., Gul·rat 1.9121 Stone 

216 Mining Lea.e by Chandrakant C Patel Gujarat 2.02 Stone 

217 Mining Leu. by Aame.h CD Patel Gularat 1.2849 Stone 

218 Mining LI .. I by Smt.Chandrikaben V Shah Gul·rat 2.02 Stone 
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219 Mining Lease by Chand~akant C Patel Gujarat 0.46 Stone 

220 Mining Lease by Ramesh CD Patel Gujarat 0.9611 Stone 

221 Mining Lease by Jayantibhai 0 Patel Guiarat 0.4856 Stone 

222 Mining Lease by Chandrakant C Patel Guiarat 0.87 Stone 

223 Mining Lease by Indubhal C Patel Guiarat 3.97 Stone 

224 Mining Lease by PM Jadeia Gujarat 0.9814 Stone 

225 MInIng Lea .. by Smt.Gtrjeben G Patel Gujarat 4.95 Stone 

226 Mining Lease by Dattubal M Patel Gula,at 0.8903 Stone 

227 Mining Lease to All Husain Hall Mohammad Ali Gularat 18.88 SlDne 

228 Quartlze Mining by Alembic GI .. s Induetry Gujarat 19.3 Quartzite 

229 RML to Saurastra Salt Industries Guiarat 679.44 Salt 

230 RML to Dwarka Das Valaii Salt Works Gularat 162.73 Salt 

231 RML to Navanagar Salt and Chemical Industriel Gularat 509.08 Salt 

232 RML to Saurastra Cheeu Salt Works Gularat 671.6 Salt 

233 RML to Ballarpur Indultrles limited Gujarat 1214.04 Salt 

234 RML to Saurastra Cheere Salt Works Gularat 496.95 Salt 

235 RMl to Sikka Salt Works Guiarat 202.34 Salt 

236 RML to Saurastra Cheer Salt Woft(s Gujarat 588.83 Salt 

237 RMl to Salt & Allied Industry Gujarat 966.88 Sa .. 

238 RML to Varun Salt Workl Gujarat 60.7 Salt 

239 RML to Shrl Ram Salt Works Guiarat 101.17 Salt 

240 RML to Maruti 'Salt Workl GuJarat 80.7 Salt 

241 RML to National Salt WofkI Gujarat 141.23 Salt 

242 RMl to Gayatrl Salt &Cherru Works Gularat 134.15 Salt 

243 RML to Shah Salt & CheruWorks Gularat 141.23 88ft 

244 Mining Le .. e to Sanctuary Chemicals Gularat 742.8 Satt 
for Manufacturing Salt 

245 RML to Chowgle (P) Ltd. Gujarat 2023,5 Salt 

246 Mining Lease by MIs Gularat Stone Gularat 2.0234 Stone 
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247 Mining Lease to Ambika Minerals Stone Gujarat 74.13 Stone 
Supply Co. 

248 Mining Lease to Mis Gujrat Ambuja Himachal 102.8 Lime Stofle 
Cement Limited Pradesh 

249 Mining Lease to Mis Gagal Cement Worb Himachal 103.02 Lime Stone 
Pradesh 

250 F.Land in FlO Gagal Cement Himachal 103.02 Lime Stone 
Works Bilaspur HP tor Mining Pradesh 

251 F. Land on Lease to Cement Corporation Himachal 0.257 Lime Stone 
of India. Pradesh 

252 ML to Mis Cement Corp ot India Himachal 172.3 Lime Stone 
Pradesh 

253 Mining Lease in FlO Cement Corp. of India Himachal 242.3 Lime Stone 
Ltd. Rajban Forest Division Paonta Sahib Pradesh 

254 Mining Lease to Larson & Toubro Ltd & Himachal 138.1476 Lime Stone 
Setting UP Cement Factory Pradesh 

255 Mining of Lime Stone by MIs Gujrat Himachal 19.38 Lime Stone 

Ambuja Cement Limited Pradesh 

258 Mining of Lime Stones In Favour of Sh. Himachal 1.5 Lime Stone 
Sant Ram Village Bharwana Pradesh 

257 ML to Minerals Development Corporation Himachal 148.96 Na 
Pradesh 

258 Mining Lease in Favour ot Smt. Chandal Himachal 0.4842 Na 

Nagar RIO Chamba Pradesh 

259 F.Land in FlO MIs Bushair Lagu Udyog Himachal 0.5348 Na 
Pashada Forest Division Rampur Lease Pradesh 
for 10 Years. 

260 Extraction of Quartzite for Cement Himachal 4.88 Quartzite 

Manufacturing in Billaspur in Favour of Pradesh 
MIs Gagal Cement Works 

261 F.land in FlO CCI Rajban Cement Factory Himachal 0.075 Sand Stone 

tor Mining of Sandstone Forest Division Pradesh 
Paonta Sahib. 

282 Slate Mining by Industries Department Himachal 25 Slate 
Pradesh 

263 Extraction of 51 ales by Induslries Himachal 1.392 Slate 
DepH.ln Mauza Gehara F. Divn. Chamba Pradesh 
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264 R.newal of Mining l.a •• In FlO MI. luxml Himachal 0.78 Stone 
Stone Crusher in Distt. Mandi Pradesh 

265 For •• t land for Crusher Quarry and Himachal 48.1304 Stone 
Dumping Sites in FlO Nathpa Jhakri Prade.h 

266 Establlshm.nt of Stone Quarry by MIs Himachal 0.265 Stone 
Jal Durga Stone Quarry Baggl-Kawlal Pradesh 
Distt. Mandi 

267 Est. of Stone Quarry at Bataur Jole in Himachal 0.095 Stone 
Mandi Forest Div. Prad.sh 

268 Quarrying of Stone Cursh.r in Favour Himachal 0.4 Stone 
of MIs Ashapurl Stone Cursher, Hurla, Pradesh 
Parbati Fore.t Division 

269 Stone Quarry for Feeding Stone Himachal 0.4 Stone 
Cru.her, MIs Asha Purl Stone Cru.h.r Prad •• h 
From Chagola in Kot-Dandi-III Hurla 
Fore.t Rang. Kullu on 30 Vear lease. 

270 Stone Quary for F •• dlng MI. Himachal 1.2 Stone 
Bhuvne.hwarl Stone Cru.h.r From Prad •• h 
Chagola, Parbatl Fore.t DIvI.'on Kullu. 

271 E.tt.of Stone Crush.r & Quarry In FlO Himachal 0.96 Stone 
Sh.Aahok Soed, VIII.Chuh.bagh, Teh.n Prade.h 
Rampur. 

272 lease of 10 Vrs. in FlO A.hok Kumar Sood Hlmach., 0.19 Stone 
Prop. Him.'yan Cru.h.r & Quarry Prade.h 
Rampur 

273 Stone Crush.r/Quarry In FlO MI. Mehta Himachal 1.13 Stone 
Cru.hers.Rampur Teh.n Prade.h 

274 F.land In FlO HP Industries Corp. Ltd. (On Himachal 4.68 Stone 
l •••• for 20 Vr •. ) Viii. Kegl T.h.1I Sadar. Pr.d •• h 

275 Mining & Installation of Stone Cru •• her Himachal 0.35 Stone 
In FlO Abhi.hek Thakur RIO Viii. Pr.d .. h 

276 Slknl Coal Project of BSMDC Jharkhand 19.83 Coal 

277 Muradlhi OCP (Expan.lon) of CCl Jharkhand 7.6 Co.1 

278 Mining l •••• to E •• tor Coal Field ltd Jh.rkhand 20.03 Coal 
(RaJmahal Proj) 

279 Hurllung Coal Proj.ct In F.vour of MI. CCl Jharkhand 782.27 Coal 

280 Rajrappa Opencast Mining l •••• to CCl Jharkhand 510.82 Coal 
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281 Mining leue to MIs Central Coalfields Jharkhand 132.28 Coal 
limited for Karma Opencast Mining Project 

282 Mining lease to CCl for Tarmi OCP Jharkhand 55.08 Coal 

283 Mining lease for Coal Mining in Saunda Jharkhand 99.89 Coal 
'D' Project by CCl 

284 Amlo Opencast Mining lease to CCl Jharkhand 222.324 Coal 

285 New Glddl C Opencast Mining lease to CCl Jharkhand 73.55 Coal 

288 Mining lease In FlO Panem Coal Mine. limited Jharkhand 400 Coal 

287 Mining lea.e to MI. CCl (Ashoka Opencast Jharkhand 166.91 Coal 
Project) 

288 Giddy 'A' Project of CCl, Jharkhand 1.44 Coal 

289 Kaveri Opencast Mining l.ase to CCl Jharkhand 77.43 Co.1 

290 Mining leale to CCl Jharkhand 148.167 Coal 

291 Kha.mahal Opencast Mining l .... to CCl Jharkhand 174.48 Coal 

292 Pundi Openc .. t Project of CCl Jharkhand 52.97 Coal 

293 Mining l .... to CCl Jharkhand 28.22 Coal 

294 Mining l.a .. to MIl CCl (Jharkhand Jharkhand 57.94 Coal 
Opencalt Proj.ct) 

295 Jharkh.nd Opencut Mining l .... to CCl Jharkhand 98.28 Coal 

298 Argada Underground Mining l .... to CCl Jharkhand 90.1 Coal 

297 Mining l .... to CCl Jharkhand 101.87 Coal 

298 Mining l .... to MIl C.ntral Coalfl.lds Jharkhand 188.5 Coal 
Limited for Kedl. OCP 

299 Mining l •••• to CCl Jharkhand 71.98 Coal 

300 Mining l.a .. to CCl for Kuju Project Jharkhand 115 Coal 

301 Mining l.a .. to CCl ARA OCP Mines Jh.rkhand 188.9 Coal 

302 Tapln North Openc .. t Project in Favour of CCl Jharkh.nd 55.89 Co.1 

303 Sayal 'D' Project in Favour of MIs Jharkhand 192.32 Coal 

Central Coalfields Limited 
, 

304 Mining l.a •• to CeL R.ligara OCP Mine. Jharkhand 135.66 Coal 

Project 
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305 Mining lease to CCL for Plndra Jharkhand 54.79 Coal 
Underground Mining Project 

• 
306 Urimarl Opencast Project of MIs Jharkhand 91.04 Coal 

Central Coalfields limited CCl 

307 Dhori Opencast Project of CCl Jharkhand 69.183 Coal 

308 laiyo Underground Mining lease to CCl Jharkhand 78.59 Coal 

309 Giddi C Opencast Mining lease to CCl Jharkhand 237.3 Coal 

310 Glddi A Mining lease to CCl Jharkhand 232.42 Coal 

311 Mining lease to Central Coalfields Jharkhand 196.55 Coal 
Limited for Sarubera Opencut Mining 

312 Topa OpencRst Project of MIs CCl Jharkhand 77.3 Coal 

313 Sirka Opencast Mining leale to CCl Jharkhand 50.8 Coal 

314 Mining lease to Central Coa/fi/eds Jharkhand 101.41 Coal 
limited for K.D. Hesalong Coal Mine 

315 Dhori Khas Underground Mining lease Jharkhand 172.2 Coal 
to Central Coalfields limited 

316 Topa OCP of CCl Jharkhand 17.3 Coal 

317 Hindglrl Project of CCl Jharkhand 9.06 Coal 

318 Mining lease to ECl for Rajmahal Open Jharkhand 69.75 Coal 
Cast Mining 

319 Mining lease to Hindustan Copper Ltd. Jharkhand 203.62 Copper Ore 

320 Mining lease to MIs Hlndustan Copper Limited Jharkhand 203.82 Copper Ore 

321 Mining Lease to MIs Hlndustan Copper Limited Jharkhand 184.8 Copper Ore 

322 Kunderkochha Gold Mine Project of MM Jharkhand 19.5 Gold 
Industries 

323 Tailing Dam for Expansion Kiriburu Iron Ore M.L. Jharkhand 8.7 Iron Ore 

324 Renewal of ML of MIs Nlrmal Kumra & Jharkhand 13.96 Iron Ore 
Pradeep Kumar 

325 Renewal of ML of Mis Nirmal Kumra & Jharkhand 3.7 Iron Ore 
Pradeep Kumar 

326 Renewal of Ml of Gua Iro~ Ore Minee. of liSCO Jharkhand 8.958 Iron Ore 

327 Renewal of Noamundi Iron Mines of SK Jharkhand 10.056 Iron Ore 
Ghosh 
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328 Renewal of ML of MIs Singhbhum Minerai Co. Jharkhand 18.69 Iron Ore 

329 Renewal of Baralburu & Tatlba Mining Lease Jharkhand 2.03 Iron Ore 

330 Mining Lease for Iron Ore In Favour of Jharkhand 29.4848 Iron Ore 
Mis Usha Martin Industries in Ghatkurl Forests 

3~1 Mining Lease to Gyan Chand Jain Jharkhand 32.94 Iron Ore 

332 Mining Lease to MIs Sail for Sukri Lutur Jharkhand 33.4 Iron Ore 

333 Mining Lease to Rungta Mines Pvt Ltd Jharkhand 31.319 Iron Ore 

334 Mining lease to liSCO (Sail) Jharkhand 29.411 Iron Ore 

335 Mining Lease to Tata Iron and Steel Co. Ltd. Jharkhand 346.49 Iron Ore 

336 Mining Lease to Sail Jharkhand 24 Iron Or. 

331 Renewal of Tulsldamar Mine of Sail Jharkhand 101.32 Iron Ore 

338 Mining lease to Rungtra Mines Ltd Jharkhand 31.319 Iron Ore 

339 Mining Leale to Bokaro Steel Plant (Sail) Jharkhand 80S.08 Iron Ore 

340 Mining Lease to liSCO (Sail) Jharkhand 32.11 Iron Ore 

341 Mining Lease to MIs Sail Jharkhand S.1 Iron Ore 

342 Mining Lease to BSMDC for Mining of Lime Stone Jharkhand 50.89 lime Stone 

343 Renewal of Iron & MN. Ml of Oevlka Veijl Jharkhand 32.418 Mangane •• Ore 

344 Mining Lease to Shah Brothers for Jharkhand 24.856 Manganese Ore 
Karampada Iron and Manganea. Ore 

345 Feldspar, Quartz and Mica Mining by Jharkhand 2.42 Mica, Quartz 
Sachin Sahana 

346 Stone Quarry by Praveen Kumar Sukhani Jharkhand 2.298 Stone 

341 Stone Quarry by Uma Shankar Prasad Jharkhand 2.38 Stone 

348 Stone Quarry by Sanjay Rampal & Jharkhand 1.206 Stone 
Hemant Rampal 

349 Stone Quarry by Neeta Rampal Jharkhand 3.157 Stone 

350 Mining Leas. of MIa Crush Well, Meera SIngh Jharkhand 2.023 Stone 

351 Renewal of Mining Leaae of Jharkhand 1.21 Stone 
Harahavardhan Pandey 

352 Renewal of Marble Stone by Jharkhand 2.02 Stone 
MIs Qumaruddln & Son. 
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353 Stone Quarry in FlO Mis Jal Shree Ram Jharkhand 4.994 Stone 
Stone Industries 

354 National Highway Authority of India Jharkhand 7.878 Stone 
Basarda & Kumardhia - Kunharkala Stone Quarry 

355 Mining Lease to Bharat Raj Singh Jharkhand 10.081 Stone 

356 Bandhuhurang Uranium Project In Jharkhand 130.82 Uranium 
Favour of Uranium Corporation of India Limited 

357 Mining Lease to MIs Uranium Corp of Jharkhand 53.783 Uranium 
India for Jadugoda Mining Project 

358 Extraction of Gold In FlO Hutti Gold Karnataka 18 Gold 
Mines Ltd. In AlianahalH Village 

359 Extraction of Gold in FlO Hatti Gold Karnataka 19.94 Gold 
Mines in Ajjanahalli - Gungarapet 

360 Diversion of 0.8094 HA of FL for Granite Karnataka 0.8094 Granite 
Quarrying in Favour of Mis Venkateswara 
Granites in S.No.887 of Gudekote RF, Kudligi 
TaJuk of Bellary District. 

361 Diversion of 2.2 Acres (0.89034 Ha.) for Karnataka 0.8903 Granite 
Granite Quarrying In Favour of MIs SKJS 
Granite. In S.No.B87 of Gudekote RF 
Kudllgl (T) 

362 Extraction of Iron Ore in FlO A.M. Karnataka 2.032 Iron Ore 
Minerals In Sandur TQ. 

363 Renewal of ML of Mis Minerai Syndicate Karnataka 2.12 Iron Ore 
(Iron Ore) 

364 For Extraction of Iron Ore In Belagal Karnataka 5.67 Iron Ore 
RF in FlO Gavllidde.wara Enterplrses 

365 Renewal of ML No. 109 (Iron Ore) at Karnataka 18.18 Iron Ore 
Vlttalapura Village In FlO Mehaboob 
Transport Co. 

366 Mining of Iron Ore In Bellary Dial. In FlO Karnataka 15.1 Iron Ore 
Gogga GUNshantaiah & Bros. 

367 Iron Ore Mining Lease Application of Sri Karnataka 15 Iron Ore 
Sathyanarayana, Bellary 

368 Renewal of ML (Iron Ore) No. 1625 in FlO Karnataka 15.24 Iron Ore 
Smt. K.M. Parvathamma 

389 ML for Iron Ore in FlO Hind Traders. Bellary Karnataka 18.63 Iron Ore -----
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370 Renewal of ML (Iron Ore) In FlO Kamataka 12.87 Iron Ore 
MIs Mineral Enterprise (P) Ltd. 

371 Renew.1 of ML No. 625 (Iron Ore) in FlO Kamatalea 10.12 Iron Ore 
As.ociated Mining Co. 

372 Mining Lease in Favour of Shri N. K.m ••• 15 Iron Ore 
Shalksab in Village Siddepur 

373 Diversion of 30.00 Ha. of Additional FL Kamataka 30 Iron Ore 
for Iron Or. ML No.2141 in RM Block of 
Veswanthanagar Village in Favour of 
MIs Kumaraswamy Mln.ral Exports in 
Bellary District 

374 Mining L.as. to la.nath Transport Co. Kamataka 50 Iron Ore 

375 Mining Leas. to HG Rangangaud Kamataka 41.16 Iron Or. 

376 Mining Lease to MIs P. Bala.ubha Kamataka 44.11 Iron Ore 
Setty & Company 

377 Mining Leas. to Mis NDMC Limited Karnataka 608 Iron Ore 

378 Mining Lease No 1898 in FlO Mis P. Kamataka 44.11 Iron Ore 
Balasubba Setty & Sons 

379 Mining Leas. to Mis SB Minerals Kamataka 40.47 Iron Ore 

380 Mining L.ase No 1703 to Mis Tungbhadra Karnataka 33.97 Iron Ore 
Minerals Limited 

381 Mining L.ase to Tungbhadra Mineral. Ltd. Kamataka 196.48 Iron Ore 

382 Mining Lease No. 122 to Trident Minerals Kamataka 32.27 Iron Ore f 

383 Mining Lease to Mis Doddannavar Brothers Karnataka 39.2 Iron Or. 

384 Mining L.ase to SA Tawab Kam.tak. 24.72 fron Ore 

385 Mining Lease No. 2183 To Sh Abubak.r In Kamatak. 44 fronOre 
N.E Block 

386 Mining L •••• No. 2093 to Gogga K.matak. 42.9 Iron Or. 
Gurushanthai.h & Brothers 

387 Renewal of Mining Leue No 13011190 in Ka",ataka 100 Iron Ore 
FlO Chowgul. & Co. Limited 

388 Mining L.ase No 4321631 to Mis Balall Kamataka 22.66 Iron Ore 
Mines & Min.rals (P) limited 

389 Mining Lease No 1.68 to Mil Godagl Kam.t.ka 39.63 Iron Ore 
Minerals Company 
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390 Mining Lease to Lakshminarayana Mining Co. Kamataka 105.22 Iron Or. 

391 Mining L.as. to Mis Doddannavar Broth.rs Kamataka 30.33. Iron Ore 

392 Mining Leas. No. 82311646 to Tungbhadra Kamataka 125.58 'ron Or. 
Minerals Limited 

393 Mining Leas. to Tungbhadra Minerals Ltd. Kamataka 36.3 Iron Ore 

394 Mining L.as. to Mis Auro Min.rals Kamataka 31 Iron Ore 

395 Mining Leas. to Zeenath Transport Co. Kamataka 36.42 Iron Or. 

396 Mining Leaae to H.R. Gaviappa & Co. Kemataka 34 Iron Ore 

397 Mining Lease No 1966 to Visv.svaraya Kamataka 40.12 Iron Ore 
Iron & St •• 1 Limited 

398 Mining L.as. No 11 1i13 to Vlbhutlgudda Kamataka 55 Iron Or. 
Miner (Pvt.) Limited 

399 ML No 2245 to Mis Bharat Mln.s & Mln.rals Kamataka 26.2 Iron Or. 

400 ML to Mis Z •• nath Transport Co. Kamataka 44.13 Iron Or. 

401 Mining l.as. to KIOCL (Kudr.mukh Iron Kamataka 1452.74 Iron Ore 
Ore Co. Ltd) 

402 Mining L.ase No. 1524 to Mis VS Lad & Sons Kamataka 105.06 Iron Or. 

403 Mining L.as. No 1634 to MIs S. V. Kam.taka 60 Iron Or. 
Srin.w.sul •• 

404 Mining l.as. to K.C. Tromma Reddy Kam.tak. 80.97 Iron Ore 

405 Mining l.as. No 1046 to P. V.ng.na Setty K.mataka 50 Iron Ore 
& Bros 

406 Mining L.as. to Mis M.neer Enterprises Kamataka 36.4 Iron Ore 

407 Mining Leas. to Ws Karlganur Miner.1 K.m.taka 129.43 Iron Ore 
Mining Industrl.s 

408 Mining L •••• to R. ParnpopaJly Kem.taka 101.5 Iron Ore 

409 Mining L.as. to MIs Trident Mining Company Kamatak. 5.26 Iron Ore 

410 Mining Leas. to Ws S.B. Minerals Kamataka 80.84 Iron Ore , 

411 Ml to Ws Laxmlnarayna Mining Company. Kamataka 106.22 Iron Ore 
Banglore • 

412 ML to W. Minerai Ent.rprIs •• K.m.tak. 105 Iron Or. 

413 Mining L .... to W. Bh.rat Mines & Minerai. Ka~.·3ka 28.2 Iron Ore 
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414 Mining Lea.e to MIl Hothur Traders Karnataka 32.38 Iron Ora 

415 Mining lease No 1842 to Milan Minerals Karnataka 43.93 Iron Ore 

416 Mining Lease No 140411903 to Karnataka 50.58 Iron Ore 
Sh.E. Ramamurthy 

417 Mining Lease No 1481 to Smt. K M Parvathamma Karnataka 31.835 Iron Ore 

418 Mining lease to MIs Veerabhadrappa Karnataka 51 ;ron Ore 
Sangappa & Company 

419 Mining Lease No 1712 to Allaur Karnataka 28.07 Iron Ore 
Veerabhadrappa 

420 Mining Lease No 622 In FlO Ramgad Karnataka 20.23 Iron Ore 
Minerals Pvt. ltd 

421 Mining Lease In FlO MIs B. Kumaragowda Karnataka 83.62 Iron Ore 

422 Mining Lease to KM Parvathamma Karnataka 50.59 Iron Ore 

423 Mining Lease to MIs Ramghad Minerals Karnataka 20.23 Iron Ore 

424 Mining lease to Smt. V. Nagamma Karnataka 50.47 Iron Ore 

425 Quarry Lease in FlO KPC Ltd.for Kadra Karnataka 1.88 lime Stone 
Dam Project Work 

426 Ml (limestone) in FlO Mysore Cements Ltd. Karnataka 19.38 lime Stone 

427 ML to Oalmia Cements Ltd Karnataka 201.5 lime Stone 

428 Renewal of Ml In FlO Omkaramma Karnataka 5.39 Mangane .. Ore 
(Manganese'ore) 

429 Renewal of ML No. 1534 (Iron and Manganese Karnataka 19.95 Manganese Ore 
Ore) In FlO Sri Dasaratharamareddy 

430 Renewal of Ml No. 1826 (Manganese Ore) Karnataka 8 Manganese Ore 
in FlO Goal Bros. 

431 Mining Lease No 1584 to K. Vishwanath Karnataka 20.23 ' Manganes. Ore 

432 Mining lease to MIs Mysore Mineral. limited Karnataka 80.93 Manganese Ore 

433 Renewal of Kumai Mining lease In Favour Karnataka 24.55 Manganese Ore 
of Mysore Minerals limited 

434 Mining Leale No 1952 to MIs Sandur Karnataka 85 ManganeH Ore 

Magnea.e & Iron Company Ltd 

435 Mining le ... No - 1179 to Smiore Karnataka 629.9 Mangane .. Ore 
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436 Mining Lease No. 2002 to MIs Mysore Kamataka 176.724 ManganeH Ore 
Minerals Limited. 

437 Mining Lease to Mysore Mlnerala Ltd. Kamataka 98.224 Manganeae Ore 

438 Mining Lease to MYlore Minerals Ltd. Kamataka 23.8 ManganeH Ore 

439 Mining Lease to MIs Hothur Traders Kamataka 21.11 Mangane.e Or. 

440 Mining L.a •• to MIs W.st Coast Paper Kamataka 80 Mangane .. Or. 
Mills Limited 

441 Mining Lease No 1659 to My.ore Minerai. Kamataka 38.45 Mangan ••• Ore 
Limit.d 

442 • Mining L.ase to VNK Menon Kamataka 22.45 Mangane .. Ore 

443 Mining Lease to AK Madhavatnarayana Kamataka 163.5 Manganes. Or. 

444 ML to Sugalamma Gudda Mining & Co Kamataka 10.1 1 NA 

445 Extraction of Orange Quartz in Hutchaganahalli Karnataka 8.1 Quartz 
Village in FlO Vs Padmavathi 

448 Mining Lease to VISL Kamataka 40.12 Quartz 

447 Collection of Rubbl. by Local Peopl. K.ral. 29.196 Rubbl. 

448 Pyrophylit. Mining Lease by Khajuraho Minerals Madhya 5 Pyrophylit. 
Pradesh 

449 Renewal of Bauxit. Mining L.ase by Madhya 10.92 Bauxlt. 
MI •. Ramchandra Bansal Prad •• h 

450 Bauxite Mining L .... by Shrl Nlaar Ahmed Madhy. 18.18 Bauxite 
Siddiqui Pradesh 

451 R.newal of Bauxite MIning L .... by Madhya 13.54 Bauxlt. 
Shrl Rameshwar Prasad Prad •• h 

452 Renewal of Surface Right by SECL at Lohagpur Madhya 2.902 Coal 
Prad.sh 

453 For the Dlpelrlng Work of Dhanpurl UlG Madhya 5 Coal 
Mining in Favour of South East.n Coal Pradesh 
Field Ltd. 

454 Renewal of Surface Right by SECL Madhya 12.87 Coal 
Pradesh 

455 Underground Mining Lease by SECL Madhya 8.288 Coal 
(Kaplldhara) Prad.sh 

456 Renewal of Mining Lea .. by SECL Ltd. Madhya 6.547 Coal 
PradMh 
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457 Renew.1 of Mining L .... by SECL Ltd. M.dhy. 18.9 Co.1 
Prad.,h 

.--
458 Openca,t Mining In FlO WeL, Damua Region. Madhy. 8.5 Coal 

Pr.d.,h 

459 Mining L.a,. to MI. SECL Madhy. 38 Coal 
Prad •• h 

480 ML to MI. NCL (Amlorhi Coal Proj.ct) M.dhy. 300 Co.1 
Prad.,h 

461 Mining L .... to W .... m Coalfi.ld. Limited Madhya 1811.888 Coal 
Prad •• h 

482 Mining L •••• to South E.,tem Coal M.dhya 351.205 Co. I 
R.ld, Limited (Dhanpurl Proj.ct) Prad •• h 

463 Mining L.a .. to SECL Madhy. 309 Coal 
Prad.sh 

464 Mining L.a •• to MI. WCL in Pathakh.ra M.dhya 1349.248 Coal 
Prad.,h 

465 Mining Lease to NCFL Jayant Opencast Project Madhya 88.29 Coal 
Prad •• h 

468 Mining L.ase to We.tern Coal Field. Madhya 39.809 Co.1 
Limited (WCL) Pradesh 

467 Mining Lease to South Eastern Coal Madhya 55.03 Coal 
Fields Ltd. Hudeo Area Pradesh 

468 ML to MIs WCL for Nahana Underground Madhya 208.562 Co.1 
Coal Mines Pradesh 

469 Mining L.ase to MI. WCL Madhya 35.988 Coal 
Prad.sh 

470 Mining L.a •• to BLA Indu,trl., Under Madhya 158.714 Co., 
Oharamtal Coal Project Prad.,h 

471 MIning L.u. to We.t.m Co.lfi.ld, Limited Madhy. 157.545 Coal 
Prade.h 

472 Mining L .... to NCFL Jayant Opencast Project Madhya 100 Coal 
Pradesh 

473 Mlrnng L .... to MI. WCL Madhya 83.083 Co., 
Pr.de.h 

474 Mining Leu. to SECL Madhya 128.372 Co.t 
Pr.de,h 
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475 Surface Right to SECL & UlG Mining of Coal Madhya 747.92 Coal 
Pradesh 

476 Mining Lease to WCL (Pathakheda) Madhya 44.473 Coal 
Pradesh 

477 Mining Lease to MIs WCL (Thesgera - Madhya 215.303 Coal 
MA -Thanl Project) Pradesh 

478 Mining Lease to South Eastem Coal Madhya 216.147 Coal 
Fields Limited Pradesh 

479 Mining Lease to NCl for Jayant OCP Coal Mining Madhya 50.881 Coal 
Pradesh 

480 ML to MIs WCL for Shobhapur Madhya 42 Coal 
Underground Coal Mining Project Pradesh 

481 Mining Lease to MIs WCL (Tawa Project) Madhy£ 195.2 Coal 
Pradesh 

482 MIning Lease to N D M C formining of Diamond Madhya 74.018 Diamond 
Pradesh 

483 Renewal of Dolomite Mining Lease MIs Madhya 19.22 Dolomite 
Orissa Cement Pradesh 

484 Renewal of Dolomite Mining Lease by Madhya 1 Dolomlt. 
Shri Sanj.ev Kumar Gupta Pradesh 

485 Dolomite Mining LeaH by Shrl Madhya 1.4 Dolomite 
Arunkumar Dongsarey Prad.sh 

486 Dolomite Mining L .... by KU. Saiyadha Siptten Madhya 3.4 Dolomit. 
Pradesh 

487 Mining Lease to MP State Mineral Madhya 29.036 Granite 
Corporation Limited Pradesh 

488 Mining Lease to MP State Mineral Madhya 44.645 Granite 
Corporation limited Pradesh 

489 Mining Lease to M.P. Slate Minerals Corpn. Madhya 50 Granite 
Pradesh 

490 Mining Lease to BALCO Madhya 35.855 Iron Ore 
Pradesh 

491 Mining Lease to Maihar Cements Company Madhya 163.898 Lime Slone 
Pradesh 

492 Renewal of Mining LeaH by MIs. Pacific Madhya 10 Manganes. Ore 
Minerals Pvt. Ltd Pradesh 
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493 Renewal of Mining Lease by Mis. Pacific Minerals Madhya .20 Manganes. Ore 
Pradesh 

494 Mangnease Ore Mining by Prafull Chand Madhya 4.959 ·Manganese Ore 
J. Trivedi Pradesh 

495 Mining Lease to MIs J.K. Minerals Madhya 33 ManganeH Ore 
Pradesh 

496 Renewal of Mining Lease by Madhya 0.36<1 Marbl. 
MIs. Swastik Bagda Tiles Pradesh 

497 Renewal of Mining Lease by Madhya 5 NA 
Shri Ghanshyam Vadav Pradesh 

498 Renewal of Phairo Phulite Mining Lease Madhya 5 NA 
by M.P. Mining Department Pradesh 

499 Ochre Mining Lease by Sharadkumar Bansal Madhya 8 Ochre 
Pradesh 

500 Renewal of Mining Lease by Madhya 0.402 NA 
Shri Surendra Singh Chauhan Pradesh 

501 Renewal of Mining Lease by Madhya 9.1 NA 
Shrl Surendra Singh Chauhan Pradesh 

502 Renewal of Mining Lease by Madhya 2 NA 
Smt. Kirandevi Verma Pradesh 

503 Renewal of Mining Lease by Madhya 12.8 NA 
Mis. Jindutt Minerals Pradesh 

504 Renewal of Diasphore/Pyrophylite Madhya 0.873 Pyrophylite 
Mining Lease in FlO Mis Khajuraho Pradesh 
Mineral 

505 Renewal of Farsi Pathar Mining Lease by Madhya Stone 
Shri Ramakant Sharma Pradesh 

506 Renewal of Parsi Pathar Mining Lease Madhya Stone 
Shri Dinesh Katare Pradesh 

507 Farsi Pathar Mining Lease by Madhya Stone 
Shri Sanjay Shukla Prad •• h 

508 Farsi Pathar Mining Lease by Madhya Stone 
Shrl Sanjay Katare Pradesh 

509 Renewal of Farsi Pathar Mining Leas. by Madhya 4 Stone 
Mis. Devik Minerals. Pradesh 

510 Farsi Pathar Mining Lease by Madhya Stone 
Shri Rame8h Narayan Tiwari Prade.h 
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511 Farsi Pathar Mining l.as. by Shrl Madhya 0.885 Stone 
Nlt •• h Kumar Pradesh 

512 Feral Pathar Mining lease by Shrl Madhya 1 Stone 
Bhupenclra Singh Vadav Prad.sh 

513 Far.1 P.thar Mining L.a •• by Shrl Madhya 0.915 Stone 
Akhll •• h Chouk •• y Prad.sh 

514 Farsi Pathar Mining lea .. by Madhya 0.855 Stone 
Shrl Arjun Singh Vadav Prad.sh 

515 Farsi Pathar Mining lea.e in Favour of Madhya 4.5 Stone 
Shrl J.evanlal Patel Prad.sh 

516 Farsi Path.r Mining l .... by Madhy. Stone 
Shrl Rajesh Vadav Prad.sh 

517 Renewal of Quarry leas. for Farshl Stone Madhy. 930.73 Stone 
Pradesh 

518 Mining l .... to MIs Inclal & Maharashtra 106.76 Aluminous 
Construction of Road Laterite 

519 Durgapur Open Cast Mining by WCL Maharashtra 80.n Coal 

520 Mining L.as. to MIs WCL Maharashtra 680.78 Coal 

521 Mining l .... to MI. W •• tem Coalfields Maharaahtra 172.54 Coal 
Limited for Durgapur Opencast Mining Project 

522 Mining lea .. to MIs WCl Mahar.shtra 18.44 Coal 

523 Mining l .... to MI, WCl M.harashtra 26.44 Coal 

524 Mining leas. to WCl Maharashtra 5.66 Coal 

525 Mining le .. e to Manikgarh C.ment Maharoshtra 24.9.8 Lim. Stone 

528 Extraction of Mangane .. Mining L .... Mahara,htra 6.81 Mangane,. Ore 
by MIa Mangane .. Ore India ltd 

527 Extraction of Manganue Mining l ... e Maharashtra 5.72 Mal111.ne .. Ore 
by MI, Mang.n.,. Or. India ltd 

526 Mining L •••• of Magnea .. by Gumgaon Mah.rashtra 15.61 Manganes. Ore 
Khapa 

529 Extraction of Mang.n .. Mln.ral. by MIs M.h.r.shtra 0.97 Mang.nes. Or. 
Mangane .. Or. India ltd 

530 Mining L .... by MIs. Manganese Ore India ltd Maharashtra 3.4 Mangan ... Ore 

531 Mining L .... by MI •. Mangan ••• Ore India Ltd Maharashtra 12.15 Mangan ••• Ore 
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532 Mining Lease by MIs. Mangane.e Ore India Ltd Mahar.shtra 0.55 ManganeH Ore 

533 Mining Leas. to Magan.s. Or. India Ltd Maharashtra 37.82 Manganes. Ore 

534 Mining Leas. to MIs Mangan.s. Or. (I) Maharashtra 34.43 Manganese Or. 
Limlt.d 

535 ML to Manganes. Ore (India) Ltd Maharashtra 59.21 Manganes. Ore 

536 Mining L.ase to MIs M.nganese Or. (I) Maharashtra 70.07 Manganel. Ore 
Limit.d 

537 For.lt Land for Metal Quarry & For •• t Mahara.htra 0.85 NA 
Land for Grant of R.newal of Mining L.as. 

538 Grant of Mining L .... in Favour of MI. Maharalhtra 0.92 Stone 
Sandlp Stone 

539 Grant of Extraction L .... In Favour of M.haralhtra 0.95 Stone 
MIl Hindustan Stone Company 

540 Mining L.a •• by MI •. Muk •• h Stone M.hara.htra 1.17 Stone 

541 Mining Leas. by MIs. Raghuvansh Stone Mah.ralhtr. 1.19 Stone 

542 Mining L .... by MIl. Pr.bhat Stone M.h.r.lhtra 1.328 Stone 

543 R.newal of Mining L •••• by MIl. Pat.1 au.rri.1 Mah.rashtra 1.165 SlOne 

544 Mining L .... by MI •. Manoj Stone Mah.ralhtra 1.2 Stone 

545 R.newal of Mining L .... by MIl. C.R. Mhotre Maharalhtra 1.06 Stone 

546 Mining L.as. by Mil Mahavlr Stone Maharashtra 1.21 Stone 

547 R.newal of Mining Le ... by MI •• J.P. Shand. Maharalhtra 1.05 Stone 

548 Grant of Mining L .... for Traditional Maharalhtra Stone 
Stone Quarry Muk •• h & Company 

549 Mining L .... by MIs. Harlliddha Stone Maharalhtra 1.478 Stone 

550 R.newal of Mining L .... by MIl. C.N. Pawar Maharaahtr. 0.86 SlOne 

551 Extraction L .... on The P.rmlt Bull Maharashtra 0.2 Stone 

~52 Mining L .... by MI. Uma Stone Maharalhtra 1.52 Slone 

553 Ren.wal of Mining leaH by MIl. Mengal Maharalh!ra 1.47 Slone 
Singh & Co. 

554 Renewal of Mining L.ase by MIl. Ravl Stone Maharalhtra 0.71 Stone 

555 Mining Leale by Shri NG Ajawani Mahar •• hlra 1.42 Stone 
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556 Renewal of Mining Lease by Maharashtra 0.95 Stone 
Mis. Shah Ibrahim 

557 Mining Lease by Mis. B M Yadav Maharashtra 1.04 Stone 

558 Renewal of Mining Lease by Maharashlra 1.08 Stone 
MIs. Ram Stone Co. 

559 Mining Lease by MIs. Mumbra Stone Maharashlra 1.22 Stone 

560 Renewal of Mining Lease by MIs. P.S. Shendge Maharashtra 0.98 Stone 

561 Renewal of 32 Stone Quarry Maharashtra 12.834 Stone 

562 Mining Lease by Mis Patel Stone Maharashtra 1.16 Stone . 
563 Renewal of Mining Lease by Maharashlra 1.03 Stone 

Mis. Vijay Traders 

564 Renewal of Mining Leue by Maharashtra 1.11 Stone 
Mis. V. M. Kurdukar 

565 Renewal of Mining Leue by MIs. M.A. Patll. Maharashtra 1.26 Stone 

588 Renewal of Mining Lease by Maharashtra 0.81 Stone 
Mis. Raji Tayade & Co 

567 Mining Lease by Mis Trlshul Co. Maharashtra 1 Stone 

588 Renewal of Mining Lease by Maharashtra 1.03 Stone 
Mis. Sikandar Ebrahim Shaikh 

569 Mining Lease by Mis. Akshaya Industries Maharashtra 2.28 Stone 

570 Mining Lease by Shri K S Wekhande Maharuhtra 2.43 Stone 

571 Mining Lease by Mis Jaydeep Minerals Mah.rashtr. 7.7 Stone 

572 Mining Laase by Mis Jaydeep Minerals Mahar.shtra 5.87 Stone 

573 Mining Le .. e By Shrl G R Nilapawar Maharashtra 1.3 Stone 

574 MIning Lease by Shri A R Baluch Maharuhtr. 0.8 Stone 

575 Renewal of Mining L .... by Mis H.M. Shaha M.harashtra 1.72 Stone 

578 Mining Le .. e by Mis Nlmji Stone Co Mah.rashtr. 0.95 Stone 

577 Mining Lease by Mis Rahul Stone Metal Maharashtra 0:9 Stone 

578 MIning L .... by Mis. Jaydeep Min.rals Maharashtra 2.85 Stone 

579 Mining Lease by Shrl 0 P Garg Maharashtra 0.99 Stone 

580 Mining Leue by Shrl Vasantkumar Betharla Maharashtra 0.99 Stone 
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581 Renewal of Mining Lease by Maharashtra 1.29 Stone 
MIs. Bombay Quemes 

582 Mining Lease by Shri Awtarsingh Sad ana Maharashtra 0.98 Stone 

583 Mining Lease by Shri Ramchand Kawalramani Maharashtra 0.96 Stone 

584 Mining Lease by Shri Srichand Daswani Maharashtra 0.98 Stone 

585 Mining Lease by Shri Mahesh H Khedia Maharashtra 0.99 Stone 

586 Renewal of Mining Lease by MIs. Sanjay Stones Maharashtra Stone 

587 Mining Lease by Shri Neeraj H. Khedla Maharashtra 0.99 Stone 

588 Renewal of Mining Lease by PWD Maharashtra 2 Stone 

589 Extraction of Minor Minerals by PWD Maharashtra 4 Stone 

590 Mining Lease by Mls.R. T Banode Maharashtra 2.832 Stone 

591 Mining Lea.e by Mis Sabir Stone Maharashtra 1.99 Stone 

592 Mining Lease by Mis. B R Akre Maharashtra 2.832 . Stone 

593 Mining Lease by Mis. SSS Enterprises Maharashtra 1.119 Stone 

594 Mining Lease by Mls.Saleem Ahmed Maharashtra 0.99 Stone 

595 Mining Lease by Mis. Indirabai Girade Maharashtra 3.S Stone 

596 Mining Lease by Shrl L B PitaJe Maharashtra 1.0929 Stone 

597 Extraction of Minor Minerals by Mis. Shyamsunder Maharashtra 1.005 Stone 

598 Mining Lease by Mls.Rajesh Jaiswal Maharashtra 1.45 Stone 

599 Mining Lease by Mis Sawala Trade,. Maharashtra 0.95 Stone 

600 Mining Lease by Mis Shah Brothers Maharashtra 0.98 Stone 

601 Mining Lease by Mls.Patel Brothers Maharashtra 2.91 Stone 

602 Mining Lease by Shri Chandrajlt Singh Bagga Mahar.stltr. 1.81 Stone 

603 Mining Lease by Mis Laxmi Stones Maharashtra 2.42 Stone 

804 Mining Lease by Mis 0178 Swastik Complex Maharashtra 2.02 Stone 

605 Mining Leue by Mis Mahavir Stones Maharashtra 1.218 Stone 

606 Mining Lease by MI. Jam"1 Ahmed Maharashtra 2.02 Stone 

607 Mining Lease by Shri Choitram B. Kubnanl Maharashtra 1.011 Stone 

808 Mining Lease by Shri R J Purushwani Maharashtra 2.023 Ston. 
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609 Mining lease by Shri Shyamlal Jaswani Maharashtra 4.046 Stone 

610 Traditional Stone Quarry by MIs. Maharashtra 4.04 Stone 

Karveer Kamgar labour Society 

611 Mining leas. by MIs. Pavri Kyanlt. Maharashtra 6.5589 Stone 

612 Mining lease by Smt. Baranbai Sitaram Kemble Maharashtra 0.809 Stone 

613 Mining lease by MIs. Aldl Ahmed Maharashtra 1.011 Stone 

614 Mining lease by Smt. Kanchan Maharashtra 1.62 Stone 
Shankarlal Chordla 

615 R.newal of Mining lea .. Favouring N G Maharashtra 1.42 Stone 
A/wani for Stone Quarry 

816 68 Traditional Quarry lease Maharashtra 9.711 Stone 

617 Renewal of Traditional ,Stone Quarry Maharashtra 128.828 Stone 

618 Extraction of Minor Minerals (Stone) Maharashtra 138.07 Stone 
Favouring CIDCO 

619 Mining l .... to Indlal Aluminum ltd Oriua 45.48 Aluminium 

820 Dhanu~aypur Chromlt. Mines of IMFA Orisn 0.339 Chromlte 

821 Mining lea .. to Mishra Lal Mln.s (P) ltd Orilla 224.63 Chromlte 

622 Mining lea .. to MI, Faccor limited Orilla 187.03 Chromlte 

823 Ml to ICCl Orilla 63.91 Chromlte 

624 Mining lea.e to MI. Aolkath for Ori ... 14.836 Chromlte 
Chromete Mining 

625 Mining leas. for Kallapanl Chromlt. Orisn 22.8 Chromite 
Min •• by MI •. Jindal Stripllimlted 

826 Mining leue to MI. Facor Orilla 113.312 Chromite 

627 Mining l.a •• for Suklnda Chromlt. Ori ... 73.897 Chromite 
Mine. to TI.co ltd 

828 Mining l .... to Mis B.C. Mohanty Ori ... 101.85 Chromlt. 

629 Mining l.a .. to IDC ltd Oris .. 17.483 Chromlt. 

830 Mining leale to Facor Ori,.a 68.424 Ch'romlt. 

831 Kanlha OCP In lIngaraJ Area of Mel Ori ... 2.307 Coal 

632 Mining l .... for Belpahar OCP by Ori ... 103.52 Coal 
Mahanandl Coal FIeld, Ud 
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633 Mining leue to MIs sect Oris .. 35.152 Coal 

634 Mining lease to Mis SECl in Telehar Oris .. 193.743 Co.1 

635 Mining lease to MIs Talch.r Colleiry Ori •• a 33.825 Coat 

636 Mining Lease for SamalelW8ri OCP by Oris .. 181.232 Coal 
MI, MCl 

637 Mining Lease to Mahanandi Coal Fields ltd Oriua 227.88 eoal 

638 Mining Lease to Mahanandi Coal Fields 0rI ... 112.521 Coal 
Ltd for Bhubnllhwari OCP 

639 Mining Lease to Maha Nandi Coal Fields Ltd Ori .. a 21.58 Coal 

840 Mining leale for Bharatpur to Mil SECl 0rI1 .. 74.14 Coal 
in Telchar 

641 Anantha Extension Openeast Project in Oril" 62.87 Coal 
Favour of Mahanadi Coal Fields Limited 

642 Mining lease for Chhendipada to MIs Mel Oril.a 24.3 Co.1 

643 Mining lease to Mahanandl Coal Field. 0rI ... 148.5 Coat 
ltd Basundhara (West) 

644 Jagannath Extension Openeast Project Ori ... 58.088 Coal 
of Mahanadi Coalfieldl Limited 

645 Nandlra Underground Ooal Mine of Oris .. 325.38 Coat 
T alcher Area of Mahanadl Coalfield. Limited 

848 Undel'ground Coal Mining in Natra; in Oriua 288.858 Coal 
Favour of Mahanadl Coalfield. limited 

647 Mining lease to Essel Mining Indu.trie. Ori ... 182.228 Dolomite 

648 Talaba"a Fireclay Min .. of JPKP Ori ... 11.62 Fire Clay 
Jhunjhunwala 

849 Fireclay Mining by MIl Konar1t Mlnerall Ltd 0rI ... 11.1 FIre Clay 

850 Mining L .... to K.C .• Pradhan OrIs .. 31.582 Fire Clay 

851 Mining lea .. to T ata R.fractorIel Ori ... 58.5 Fire Clay 

652 Mining l.ale to K.C. Pradhan Ori ... 31.313 Fire Clay 

653 Grlphlte Mining by PC Agrawal Oriua 4.878 Graphlt. 

854 Graphite Mining by MIl T.P. Mineral 0rI ... 12.15 Graphite 
Indullrie. 

8515 Mining L .... to GlrdharUai Agrawal 23.24 Grlphfte 
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656 Mining of Iron Ore by MI. F'egrade and Oriasa 38.309 Iron Ore 
Company in Bonal Forest Divlalon 

657 Iron Ore Mining in Village Patabeda of Ori •• a 12.058 Iron Or, 
Bonal Subdivision by MIa M.G. Mohanty 

658 Mining Leaae to MIa M.G. Mohanty of Oriasa 23.581 Iron Ore 
Bhuban •• war. 

659 KaJaparbat Iron Mine. of BD Patnalk Ori ... 18.02 Iron Or. 

660 Bagiaburu Iron Mines of OMC Ltd Oria .. 17.083 Iron Ore 

661 Jarlbahal Iron Mine. of MI. Patnalk Mln.ral. 0rI ... 3.179 Iron Ore 

662 Balita Iron Minea of S. Pradhan OrIa .. 18.347 Iron Ore 

663 Aalkela Iron Mine. of SN Mohanty 0rI ... 14.618 Iron Ore 

664 Iron Ore Mining by Sh. J. N. P.tn.ik In OrI •• a 3.921 Iron Ore 
Village BhanJapalli .nd Kolra 

865 Mining Le •• , In FlO Shrl Audra.en Sindhu 0rI ... 41.839 Iron Ore 
MI. Aohtak Engineering Company 

666 Mining L.a •• to DC Jain OrI.aa 18.484 Iron Ore 

687 Mining L.a.e to OMC Ltd OrIlla 41.34 Iron Ore 

668 Mining L .... to Rungt. Mine. Ltd 0rI ... 15.85 Iron Ore 

689 Mining L .... to MI. L.aI Tr.de. & 0rI ... 117.84 \ron Ore 
Ag.nete. Pvt limited 

670 Mining L .... to OMC Ltd 0rI ... 142.78 Iron Ore 
"It 

671 Mining L .... to Kh.tau N.rbh.rum of Co. 0rI ... 27.1 Iron Ore 

872 MIning L.aH to OMC Ltd 0rI ••• 77 Iron Ore 

673 MIning L.a .. to Orilla Mining 0rI ... 28.802 Iron Ore 
Corpor.tion Limited in Kurmltar Min •• 

87. Mining L .... to OMOC Ltd 0rI ... 702.053 Ironer, 

87!11 MINng L .... to OMC Ltd In Roida 'c' Iron OrIlla ".783 Iron Ore • Man..,. .. MIne. 
I 

1878 Mining L •••• to Nation.I Enterpri ... Orill. 37.317 Iron Ore 
! 

877 Mining L •••• to Aungta MinH Pvt Ltd 0rI ... eo. 84 Iron Ore 

878 Mining 1. •••• In FlO W. Rungt. Son. (P) LImited Ori ••• 52.742 Iron Ore 

879 Mining L ••• e to Mis OMC LimIted In South OrIssa 308.047 Iron Ore 
Kallapanl Chromlte Mine. 
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680 Mining Lease to Keypee Enterprises Oris .. 42.843 Iron Ore 

681 Mining Lease in Favour of MIs Kaypee Ori ... 146.726 Iron Ore 
Enterprises For Thakuranl Iron Ore Mines 

682 Mining Lease in FlO Orissa Mining Oris .. 95.6 Iron Ore 
Corporation Limited 

683 Mining Lease to Sail In Bolani Iron Ore Mines Orissa 1050.15 Iron Ore 

684 Mining Lease to KJS Abluwalla Orissa 371.192 Iron Ore 

685 Mining Lease to S. Pradhaji for Orissa 52.002 Iron Ore 
Kalaparbat Iron Ore Mine. 

686 Mining Leas. to Rungta Sons (P) Ltd Orilla 60.616 Iron Ore 

687 Mining Lease to Tiseo Limited Ori ... 521.822 Iron Ore 

688 Mining Leas. to NALCO Ori ... 300 Iron Ore 

689 Mining Lease to MIs Gh.n.hy.m Mishra & Son. OrIs .. 518.77 Iron Ore 

690 Mining Lease to Smt Maltrl Sukla Oris .. 54.4 Iron Ore 

691 Mining L •• se to EII.I Mining .nd Oris .. 75.488 Iron Ore 
Industries Ltd 

682 Mining L.ase to Mis Indira M.tals & 0rI ... 2882 Iron Ore 
F.rro Alloys Llmlt.d 

893 Mining L.a •• to Gandh.marclh ••• Oris .. 18.5157 Iron Or. 
Spong. Indu.trl •• (P) Ltd 

884 Mining L.as. to Jlnd.1 Strips Ltd Ori ... 38.422 Iron Ore 

895 Mining Laa •• to S.II Orin. 485.82 Iron Or. 

896 Mining L.a •• to OMDC Ltd In B.lakundl Orilla 384.54 Iron Ore 
Iron 0,.. Min •• 

697 Mining L.u. to Rungt. Min •• (P) Ltd 0rI ... 44.7 Iron Ore 

898 Mining L .... to S.lIln Barauan Iron Mine. Ori ... 385.838 Iron Ore 

888 Mining L.u. In FlO MI. Rungta Mine. LImited 01'1 ... 53.1515 Iron Ore 

700 Mining L •••• to R. P. Sao for Gualilron Ore Min •• 0rI ... 42.417 Iron Ore 

701 Mining L .... to S.L. 8arada and M. S8I"Id. CrIt .. 885.278 Iron Ore 

702 MIntng Leu. for Lang""". Min •• to 0rI ... 12.38 Lime Stone 
0rI1I. Cement Ltd 

703 Mangana .. ML of Sun Alloy •• Minerai. Ltd Ori ... 0.453 Mang.ne .. Ore 
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704 Inganljharan Iron & Mn. Min •• of S. Pradhan Oris .. 15.316 Mangane .. Or. 

705 Jorurl Iron & MM. Mine. of Kafinoa Mining Corp. Oris .. 6,008 Mangan ... Ore 

706 Mining Lease to Manollal Rungta Orissa 139.736 Manganese Ore 

707 Mining Lease to Bonal Industries Ltd Orissa 38.026 Mang.ne .. Or. 

708 Mining Lease to Serajudolln. & Co. Oris .. 24\~ Manganes. Or. 

709 Mining Lease to AMTC (P) Ltd 0rI ... 227 Manganese Or. 

710 Mining Lease to A.M.T.C (P) Ltd Ori ... 244.327 Mll1QJn, .. Or. 

711 Mining Lease to Bharat Process and Ortua 382.504 Mangane .. er. 
Mechanical Eng. 

712 Mining Leas. to Bharat Procell and Ori ... 1111.502 Mangane .. er. 
Malhn-Engineers 

713 Mining Lease to BP & ME Ltd Orissa 167.187 Manganese Ore 

714 Mining Lease to Aroy & B. Roy OrIs .. 111.58 Mangan ••• Ore 

715 Renewal of Lease for Mahulsukha 0rI ... 227 Manoan.se Or. 
Manganes. Ore Min •• in Favour of 
MIs AMTC Pvt. Limited 

716 Mining of Pyrophlllte & Quartzite by S K Sahoo 0rI ... 3.82 Pyrophilit. 

717 Sukarna Quartz Mins by Sarawatl Sisu OrIs .. 2.306 Quartz 

718 Stone Quarry Part-IV by MIs Laxml Stone Prod 0rI ... 9 Stone 

719 Ston. Quarry by Mis H,nraux (I) Pvt Limited OrIs .. 8.847 Stone 

720 Stone Quarry by MIs N.M. Panda, Ori ... 17 Stone 
Swarnachuda 

721 Mining Leaa. to Hindustan Zinc Ltd OriaN 72.18 Zinc 

722 Mining Lease to MIa Rajasthan Baryl.s Limited Rajuthan 31 Baryt.s 

723 MIL of Byrl •• In Favour of MI •• Rajathan 8.316 Byrt1es 
Ramnarayan & Brothers 

724 MIL of Barytas In Favour of SrI Ram Rajaathan 3.789 Byrlt .. 
Minerals 

725 MIning Lea .. to Mis Wolkem India Limited Raj.sthan 41.152 CaJcJte 

726 t41r\ing.L ... e to MI. P.llndu.trt •• Raj".than M.1.3 CeIcIIe 

727 Mining L .... to Mis Walk.n India Limited Rajasthan 41.652 CalcIte 
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728 MIL or Calcite In Favour of MI •. Modi Ra;asthan 12.2St Calcite 
Mineral Grinding Mil. 

729 "MIl of Calcit. in Favour of Modi Rajasthan 16.22 Calcite 
UinerII. Grinding Mil. Ud. 

730 Mir11nQ L .... to MI. Ojha & eomp.ny Raja.than 32.37 China Clay 

731 MIning L .... to Modi Minerai. Rajasthan 12.315 China Clay 

732 MInIng l .... to MI. Modi lanigated KaOfing R.ja.than 40 China Clay 

733 UIriIno leaH to MIs ModI lanigated KaoIInO Raja.th.n 21 China Clay 

734 MIning leue to MIs Mindustan Copper lIlWtjd Raja.than UI1.83 Copper 

735 Mining Lease to MIl HIndu.1an Copper limited Rajasthan 185.175 Copper 

738 Mining L .... to MI. Hindu.tan Copper Umit8d Raja.than 95.51 Copper 

737 MIl of Dolomite in F.vour of MS. Modi Raruthan 7.425 Dolomite 
MIneraI. & Grinding MIll. 

738 MIL for Fireclay In Favour of R.M.Gupta Rajasthan 4.7305 Fire Clay 

739 MIL Qf Fireclay In Favour of Satlsh Raja.th.n 3.746 Fire Clay 
Mohan Gupta 

740 MIL of Flourspar In Favour of R S M D C Rajasthan 2.29 Flourepar 

741 MIl. of Felspar In Favour of R S M D C Rajasthan 1.174 Flour.par 

742 MIL of FIourspar in Favour of R S M D C Rajasthan 18." Flourspar 

743 MIL of Flourspar In Favour of R S M D C Rajasthan 10.54 Flour.par 

744 Mining Lease to RSMDC Rajaeth.n 27.888 Floulpar 

745 MIning Lease to RSMDC Rajalthan 5.788 Flou.par 

748 Renew.1 of Mining lease to Rajasthan Raj •• than 80.503 Flouspar 
State Mineral Development Corporation limited 

747 Mining L •••• to Supreme Marble. and Granite Rajasthan 30.5118 Granite 

748 MIl of Granite In Favour of 8 LJH Rajasthan 13.7 GranIte 

749 MIL for Granite In Favour of 3 LJH Raj.ethan 8 Granite 

750 MIL of Granite In FlYOW' of 3 LIH Rajasthan 4.02 Granlle 

751 Ml of Granite In Favour of 7 LH RRlasth.n 14.478 Granite 

752 MIL of GranIte In Favour of 2 L H Rajasthan 2.372 Gr.,nlte 
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753 MIL of Granite in Favour of Nagrln Granite Rajasthan Granite 

754 ML of Granite In Favour of 2 LH Rajasthan 2.9553 Granite 

755 MIL of Granite in Favour of Nldhi Granite Rajasthan 4 Granite 

756 MIL of Granite in Favour of 4 UH Rajasthan 5.2353 Granite 

757 MIL of Granite In Favour of 2 Less •• Raja.than 4.015 Granite 

758 MIL of Granit. In Favour of 3 UH·A Rajasthan 2 Granite 

759 MIL of Granit. In Favour of Two LH Raja.than 2.7324 Granite 

760 MIL for Granite In Favour of 3 LH Rajasth .. n 6.65 Granite 

781 MIL of Granite in Favour of 2 L H·A Rajasthan 2.204 Granite 

762 MIL of Granite In Favour of Chaganram Rajasthan Granlt. 

763 MIL of Granite In Favour of Kastura Ram Rajasthan Granite 

764 MIL Granite in Favour of 5 LH Rajasthan 9.4845 Granite 

785 MIL of Granite in Favour of Aggarwal Minerals Raja.than Granlt. 

766 MIL of Granite in Favour of Mangal Granites Rajasthan Granite 

767 MIL of Granite in Favour of Sri Maluram Raja.than 1.33 Granite 

788 MIL of Granite in Favour of Nldhl Granit.s Raja.than 3 Granite 

789 MIL of Granite In Favour of Ibrahim Khan Rajasthan Granite 

770 MIL. of Granite In Favour of 2 L H Raja.than 3.357 Granlt. 

771 Mining Leas. to Rajasthan Stat. Mineral Rajasthan 102.6136 Gypsum 
Dev. Corp. Ltd 

772 MIL of Iron Ore Infavour of Nandlal Agarwal Raja.than 7.913 Iron Ore 

773 MIL. of Iron Ore In Favour of Nandlal Aggarwal Raj.sthan 19.6 Iron Ore 

774 ML to MIs Hindu.tan Lim. Limited Rajasthan 114.94 lime Stone 

775 Mining Lease to MIs ACC Cement Works Rajasthan 108 Lime Stone 

776 Mining Lease to ACC Ltd Rajasthan 28 lime Stone 

777 Mining L.a •• to MI. Lucky Minimal (P) Llmted Rajasthan 40 Lime Stone 

778 Mining L.a •• to 81rta gement Works Rajasthan 27.13 Lime Stone 

779 Mining L •••• to Udaipur Minerai Raj.sthan "'1.88 Lime Stone 
Development Dydlcata 
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780 MIL In Favour of ACC Cement at Saandalnala Rajasthan 13.5 Lime Stone 

781 MIL of Lime Stone In Favour of Shrl Gappu Lal Modi Rajasthan 0.9893 Lime Stone 

782 MIL. of Llme.tone in Favour of Raja8than 9.08 Lime Stone 
Shri Om Prakash Gupta 

783 MIL. of Limestone in Favour of K.C. Vyas Rajasthan 8.355 Lime Stone 
and P.L. Vya. 

784 MIL. of Maginate in Favour of Ram Singh Rajasthan 0.86 Maglnate 

785 Mining L .... to 3 L .... Holders Raja.than 20.3078 Marble 

788 Mining Lea .. to MIs Ganeah Kumar Agarwal Raja.than 27.3234 Marble 

787 Mining Lease to 36 Mining Lea .. Holders RaJa.than 281 Marble 
in RI.habhdev Block 

788 ML to 50 Mining Le ...... Rajasthan 45.66 Marble 

789 Mining Lease to 19 Lease-Holders Rajasthan 45.9056 Marble 

790 MIL. of Marble in Favour of 6 UH Raja.than 4.8921 Marble 

791 MIL of Marble Stone in Favour of 3 UH Raja.than 1.788 Marble 

792 MIL. of Marble in Favour of Smt. Gulkundl Devl Rajasthan 0.5 Marble 

793 MIL. of Marble Stone I Favour of 2 Le •• ee Raja.than 1.6 Marble 

794 MIL of Marble in Favour of Sri Abdul Sattar Rajasthan Marble 

795 MIL of Marble Stone In Favour of 7LH Rajasthan 3.401 Marble 

796 MIL of Marble in Favour of Kishan Aggarwal Rajasthan Marble 

797 MIL for Mica, Felspar in Favour of Rajasthan 2 Mica, Felsper 
SrimJltl Shakuntala Gupta 

798 MIL of Chejatanhar in Favour of Rajasthan 0.3125 NA 
Sri Prabhulal Gurjar 

799 Mining Lease to Vi.hnu Kr. Agrawal Rajuthan 12.899 Quartz 

800 MIL of Quartz in Favour of Shri Rakesh Rajasthan 4.1753 Quartz 
Kumar & Co. 

801 MIL of Quartz and Felspar In Favour of Raja.than 10.05 
West Chemical Limestone Indu.tries 

802 MIl of SHIca Sand & Quartz In Favour of G.L. Modi Raj.sthan 2.3225 Quartz 

803 MIL. of Quartz In Favour of Shrimati Rajasthan 5.15 Quartz 
Madhu Aggarwal 
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804 Mining Leue to W. Rejulhan State Rajaatharl 270.786 Rock.f'hotphate 
Mines & Mlnerala Umlted 

805 Mining L .... to K.L. Ghatiwala Raj_than 104.34 Sand Stone 

806 MIning l .... to 8 Leue Holders Ra;atthan 23.88 Sand $""" 

807 Mining L .... to 35 LaM Holders Raiuthan 38.04 Sand Stone 

808 Mining L.a .. to 4 Leue Holdert Ra;atthan 14.4006 Sandaton. 

809 Mining L .... to Mia K.L. Ghatiw~ Rajuthan 41.6 Sand Ston. 

810 Mining L .... to NlnMI Kumer Jindal Rajaathan 7.9 Sandaton. 

811 MIL of Sand SIOM," Favour of 10 PelIOn Rajuthan 13.038 Sand Ston. 

81~ MIL of Sand Stone In FaYOUt' of 18 lJH Rajuthan 18.21 Sand Stone 

813 MIL of Sandslon. in Favour of 7 LJH Raja.than 7.95 Sandaton. 

814 MIl of Sand Stone '" Favour of Sh. Rampal Raj.athan 0.72 Sand Stone 

815 Mining Leu. of Sand,tone In Favour of 8 UH Rajalthan 5.1322 Sand Slone 

816 Mining of Sandllon. in Favour of 9 LJH Rajaathan 11.588 Sand Stone 

817 MIL of Sandstone in Favour of Rajaathan 0.72 Sandat.one 
Mohan LaVDultchand 

81B MIL of Sand,lone in Favour of 7 UH·A Raja'than 7.4888 Sandaton. 

819 MIL of SandatoM In Favour of 15 LJH·A Rajaathan 15.4757 Sand Stone 

820 MIL. of Sandatone In Favour of 15 LJHlB Rajaathan 5.5288 Sand Stone 

821 WL. of Sandtlon. In Favour of 15 UH Rajathan 7.72 Sandaton. 

822 MIl. of Sandatone In Favour 0' 3 UH Rajaathan 3.243 Sand Stone 

823 MIl. of Sandalon.ln Favour of Sri Raja,than 0.348 Sandalone 
Jalnnl Singh 

824 MIL of Sandaton. In Favour of Aajendra Kumar Raja,than 0.92 Sand Stone 

825 MIL of Sandltone In P.our of A.,..than 0.78 BanclIIone 
Shrlmati Rajkali Oevl 

826 MIL of Sandaton. in Favour of Raja,than 0.72 Sand Stone 
a,..t AIhok Mum .. 

827 aM. of Sand SID.,. In Favour '" Wm A81Mthan 1.5372 Sand Mane 

828 tM.. of SandJlOn. in Favour of KanhalyalaJ ,..,..an 0.72 s.nd81one 
829 MIl'6t sanaatone Inf:avour of SrI Narendra Blrla Raja,than 0.17 Sandilon. 
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830 ,MIl. ~f Sandstone in Favour of 5 LJH-C Raj.,...., 4.95n S .... SIone 

831 ~ 01 Sandstone in F.vour of 2 UH Rajasthan 1.282 sn.Ston. 

832 MIL of Sandstone in Favour of 2 UH Raja8than 4.278 SandSton. 
, , 

833 M1L of Sandstone in Favour of Shri Mishrtlal Rajasthan 1.0301 Sand Ston. 

83" MIL of Sarpentin. In F.vour of 10 UH Raj.sthan 12.734 Sarpentin. 

835 Mining Leu. to 31 Lease Holders Raj.sthan 30.7 Serpemtn. 

838 MIL 'orSerpentine in F.vour of Smt. R_than 2.0258 Serpen.1in. 
Samralh 0evI 

837 Mining L,as, to 7 Lease Holders Raja8th.n 118.7682 Silica Sand 

838 Mining L .... to Mahavlr Trading Co R.j.sth.n 34.22 SoIp Ston. 

839 MIning lea •• to MIs Mah.veer Trading Company Rajasthan 30.2" ·ao.,fJtone 

... 0 ·J.tnIIno'le ... 10 l.uMt Soap Store RaJa'''*' '.2 to.p'8Ione 

... , · ..... ·Leue to Padim Chand J.ln & Rajl.than 21.0883 SoIIpllon. 
Prakash Chand Jain 

842 MIning Lease to W. ,Aaociated Soap Rajasthan 1.88 Soep8tone 

Stone Dill Co (P) UmUed 

843 JAlnkIg,LAue to AllOOtated Soap Stone Raj • ...., .,. ... 6 SoIp.$Jone 

Oistrlbuting Co (P) Ltd 

8 .... Mining Leu. to MI. MangUal Oadwanla . Rljasthan 32.37 So.p Stone 

8"5 MIning. Lea •• to L.axmI Soap Stone Mines Rajasthan; 24.8018 Soap aone 

846 Mining Leue to MIs OrIental rac Prod LImited A.j •• th.n 8.9087 SOIIP Ston. 

8 .. 7 Minfl"lg'i.u. to Orlentll rile Products Pvt. ltd Rlj •• th.n 38.8107 SoIIp Ston. 

8 .. 8 Mining Lease to Ml8 Associated Soap R.jasthan 70.4 Soap Stone 
S~ OfItrlbutlngCo (P) L~ 

8 .. g Mining Lea.e to MIl Natwaya Mln.ral. Rljl.thln 31.g1 .. s.p Ston. 
tnella (P) Limited 

MIning. Leue to MI •. ", •• ya Mlnerala RajUthM 31 •• 80Ip 8tone 
Induatrl.a (P) Limited 

851 MiniJg L .... In FlO 0' Sh Shih KutoOl Mal Rajuthan 25.78 .•. 8oIp lion. 

852 ~ L .... to MI, Krilhna Mineral. & TrIdn Rajalthan 24.83 .-.,SIon. 
853 MIL of Soap Stone iI'I Flvour 0' $h. Sohan Singh Rljulhln II Ioep SlDne 

85 .. t,fIl.of Soapstone In Favour of Alja.thln " ... 1 ,,; ao.p ItoM 
Mis Alhoka Minerals 
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855 MIL for Soapstone In Favour of AmrIk Singh Rajasthan 19.1. Soap Stone 

858 MIL of Soapstone In Favour of Rajasthan 17.83 Soap Stone 
Mis AslOClated Soapstone Distributary Co. 

857 MIL of Soap Stone in Favour of Rajasthan 6.55 Soap Stone 
Mis AslOClated Soapstone Distributing Company 

858 MIL of Soap Stone In Favour of Rajasthan 17.83 Soap Stone 
Dhartlclharan Pvt. Ltd 

858 MIL Soap Stone in Favour of Shah Kutoor Mal Rajasthan 7.64 Soap Stone 

880 MIL of Soapstone In Favour of Rajasthan 8 Soap Stone 
Mis Industrial Minerai Suppliers 

861 MIL of Soap Stone In Favour of Rajasthan 12.72 Soap Stone· 
Auoclated Soapstone Distributaries 

882 MIL of Soapstone In Favour of Kantllal Shah Rajasth3n 6.8 Soap Stone 

883 MIL of Soap Stone In Favour of Rajasthan 1.9 Soap Stone 
MIl Associated Soap Stone Distributaries 

86. MIL of Soap Stone In Favour of Subhash Rajasthan 10.988 Soap Stone 
Chand Singhal 

885 MIL of Soapstone in Favour of Prakash Jain Rajasthan 8 .• Soap Stone 

888 MIL of Soapstone In Favour of Sri Laxml Rajasthan 4.9618 Soap Stone 
Chand Gupta 

867 MIL of Soap Stone in Favour of Nirmal Rajasthan 4.99 Soap Stone 
Kumar Patnl 

888 MIL of Soapstone In Favour of Rajasthan 14.47 Soap Stone 
Dhartldhan Pvt. Ltd. 

869 Mining Leas. to Min. Owners Rajasthan 77.83.- Stone 

870 Mining L .... to 42 Lean Hold.rs Rajasthan 59.748 Stone 

871 Mining L.ue to 20 L .... Holderl Rajasthan 28.08 Stone 

872 MIL of Marble In Favour of Shrl Aklhay Rajas!han 0." Slone 
Deep Mathur 

873 MIL of Muonary Stone In Favour of 41 lJH Rajasthan 8.847 Stone 

874 MIL of Masonary Stone In Favour of 55lJH RaJuthan 14.384 Slone 
875 MIL of Muonary Stone In Favour of 21 lJH Rajasthan 8.8856 Stone 

878 MIL of Ma.anory Stone In Favour of Rajasthan 2.3.- Stona 
Satya Narayan Chamar 
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877 MIl of Masonary Stone In Favour of Rajasthan 0.72 Stone 
Babula! Sharma 

878 MIL of Cheza Stone In Favour of" UH Rajasthan 3.8848 Stone 

879 MIL of Masanory Stone In Favour of 11 UH Rajasthan 7.5999 Stone 

880 MIL of Cheza Stone In Favour of 2 UH Rajasthan 1.5362 Stone 

881 MIL of Masonary Stone In Favour of Laburam Rajasthan Stone 

882 MIL Masonary Stone In Favour of JK Stone Rajasthan Slone 

883 MIL of Muonary Stone In Favour of Shri Rajasthan o.on Stone 
Oashrath Singh 

88" MIL of Masonary Stone In Favour of 5 UH Rajasthan 5.279 Stone 

885 MIL of Marble In Favour of Shri Athok Kumar Rajasthan Stone 

886 MIL of Masonary Stone In Favour of 2 UH-B Rajasthan 3.644 Stone 

887 Minlngs Lease for Ma80nary Stone In Rajasthan 0.88 Stone 
Favour of Sri Gurpal Singh 

888 MIl of Masonary Stone In Favour of Sri Rajasthan 2.848" Stone 
Akhraj Jatav and Shrimati Battl Sal 

889 MIL of Masonary Stpne in Favour of Rajasthan 2.7"2 Stone 
Laxml Narayan Meena for 3 UH 

890 MIL for Masonary Stone in Favour of Rajasthan 2.85"8 Stone 
Mis Shanker Industry 

891 MIL of Cheza Stone In Favour of Slraj Mohammed Rajasthan 0.335 Stone 

892 MIL of Masonary Stone In Favour of Rajasthan 0.382 Stone 
Yogesh Soni 

893 MIL of Masonary Stone In Favour of Rajasthan 0.5 
Shri Khem Ram 

894 MIL of Masonary Stone In Favour of 2 UH Rajalthan 1.25 Stone 

895 MIL of Masonary Stone In Favour of Devanand Rajasthan 1.858 Stone 

898 MIL of Maaonary Stone In Favour of Rajasthan 0.795 Stone 
Yogesh Saini 

897 MIL of Masonary Stone In Favour of Rajasthan 0.595 Stone 
R~hunath MHna & R S Meana 

898 MIL of Masonary Stone In Favour of Rajasthan 1.""'5 Stone 
Vlnod K Aggarwal 
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899 MIL of Muonary Stone In Favour of Mil Rajuthan 1.i084 Stone 
Laxmi Stone Store CNsher Co. 

900 MIL of Muonary Stone In Favour of Raj .. than 1.121 Stone 
Mohammed Kaslm 

901 MIl of Cheu Stone in Favour of Mangllll Rajasthan 0.3624 Stone 

802 MIl of Cheza Stone In Favour of Chlter Girt Rajalthan 0.4 Stone 

103 MIl. of Muonary Stone in Favour of Ram Raja,than 0.3 Stone 
&aNi MMna 

804 MIL of Cheu Slone In Favour of Sri Rajulhan 0.33 Stone 
Nanakram Meena 

MIL of Masanory Stone in Favour of Shri Rajuthan 0.424 Stone 
Ram Kllhor Meena 

MIL of Masonary Stone in Favour of Rajuthan 0.394 Stone 
Ramtt Lal Nath 

107 MIL of Muonary Stone In Favour of Raja,than 1.21 Stone 
Shrl Mulchad 

108 MIL 0' Malonary Stone In Favour 0' Devl Lal Raja,than 1.05 Slone 

909 MIL 0' M .. onary Ston.ln Favour of R.ja'than Stone 
Bhawar Singh 

910 ~ 0' Marbt. Stone in Favour of Rajasthan 4.01 Stone 
MI, ShNtl M.rbles 

911 MIL of Slab and MalOnary Stone In Raj .. than 8.8112 Stone 
Favour of 10 UH 

912 MIL for Ch.z. Stone In Favour of M.R. Meen. Rajathan 0.5935 Stone 

913 Mining L .... to AS M.thur Raja,than 8.6345 WhIle Clay 

91" MIL. of Whit. Clay in Favour of Durg. Pd. AggIIWBI Rajaathan 5 While Clay 

915 auarrylng of Black Gr.nlte In Palthur TamO Nadu 11.14 Granite 
AF-B1T-I,II.111 

"8 MInIng L .... 10 Mia India Cement Limited Tamil *du •• 71 lime Stone 

817 Mining L .... to Mis Tamil Nadu Mlnerala Tamil Nlldu 1n.98 ManganNlte 
Limited 

81. L .... tor Stone Quarry Tamn Nadu 7.3158 Stone 

919 MInIng LeaH to Wa NcL for Blna Coal Mine un. Pradesh 251 Coal 

110 KfIIhnuhlla OpenoutPratect In Un. Pradesh 235.19 Coal 
Favour of Northern Coalfilids Limited 
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921 Renewal of Mining L .... in Favour of MIS 
Himalay.n Stones & lime Co. Rishlkesh 

922 Mining L.a •• to Atmora Magnesit. Ltd 

923 Mining L.as. of Bauxite in As.n. Patti· 
KolI·Palgul in F.vour of THOC 

924 Mining L .... to Pyrites Phosphate & 
Chemicals Ltd 

925 Mining of Stone Sand In Katansyu o.vad 
.t Srlkot Gangn.n 

928 MIning Lea .. of Soap Stone In F.vour of 
N S Corporation Jharkot 

927 R.nwal of Magnesite/Soap Stone Mining L .... In 
Favour of N B Minerala Corp. at VIII. Dund 

928 Mining of Stone in Koteshwar Patti 
JalanlVU Srikot GangnaH by GWN 

928 Renewal of MIning Leue In F.vour of 
Mis. H.ldwanl Stone Co. QlaI(uan 

930 Mining L .... to ANn Kumar Banerjee 
Prop of J.va CI.y Mines 

931 Jaya Clay Mines 

932 p.,.... Open CUt Project of ECl 

933 Mining to ECl 

134 Mining L.a .. to Integr.ted Coal Mining 
(P) Lid of CESCL 

.... pI ... or ......... ..., 
2nl. SHRI P.C. THOMAS: Will the Mlnlste, of 

CONSUMER AFFAIRS. FOOD AND PUBUC DtSTAIBUnON 
be pIeaHd to ..... : 

(a) wh.th.r the Gov.rn ..... nt ha. ,ecelved 
r.presentations from the repr •• entatlve. of pack.ged 
drinking wat.r Indu.try regarding sampling and 
Investigation. by Bureau of Indian 8tIndatdI (8IS); 

(b) If so. whether the Industry hal requested for 
the provision of second lampllng In caM of fdura of the 
first sampl.; and 

3 " 5 

Utt.r.nch.1 8.47 lime Stone 

Uttaranchal 111.8793 Mangan.site 

Uttaranchal 9.45 Bauxit. 

Uttaranch.1 44.34 Pyrites 

Utt.r.nchal 1.81 Sand Stone 

Uttaranchal 7.529 Soap Stone 

Uttaranchal 2.291 Soap Stone 

Uttaranchaf 1.42 Stone 

Uttaranchal 8.9 Stone 

West Bengal •. 44 Clay 

WestBengaf 8.44 Clay 

W.stBengal 15.5 Coal 

West Bengal eo.3 Coal 

West Bengal 154.23 COil 

(c) If so. the ,.action of the Government theN-
to? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MlNfS-rRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI TASlIMUDDIN): (.) and (b) Ves SIr. 

(c) Th. decision of Iliulng stop marking 
i".1ruCIIonI after receiving failure of the ftraI aampIe. wu 
tMen In July. 2003. However. sInoe ltOp.mMdng OldeN 
amount8d 10 temporary cIouw of the unit, whloh hal o..-ed 
difflcullles to the BIS IIc .... s. the prooeduN has been 
reviewed and amended In February. 2001. 
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Revival of Fertilize,. ."d Chemical I 
frav.ncora Ltd. In K ...... 

2772. SHRI VARKALA RADHAKRISHNAN: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased to 
state: 

(a) whether the Union Government has any 
proposal to revive the Fertilizers and Chemicals Travancore 
Ltd. in Kerala; 

(b) if so, the details thereof and the reason for 
closure of the unit; and 

(c) 
the unit? 

the action taken/proposed to be taken to revive 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) to (c) Ve., Sir. The restructuring proposal of Fertilizers 
and Chemical. Travancore Ltd. (FACT) ... klng certain 
rell.," eonaliion. Is under .ctlve consideration of the 
Govemment. Only the operation of Ammonia-Urea Plant hu 
been stopped due to vintage of the pl.nt .nd techno-
economic non-viability. The other unit. of FACT are In 
operation. 

Con.ume, Court. In Rural Area. 

2713. SHRI S. K. KHARVENTHAN: Will the Mlnl.ter 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pI .... d to stat.: 

(a) thl dltaUs of the Con.urner Courtl .et up In 
the rural area. of the country, St.te-wl .. particularly In Tamil 
Nadu; 

(b) the nature and function. of the uid Con.urner 
Court.; and 

(c) the .tep. taken by the Government to .. t up 
more Con.umer Courtl in the rural are •• of tho oountry? 

THE MINISTER OF STATE IN THE MtNISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD ANO PUBLIC 
DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (c) According 
to thl provIalont of 1M ConlUmer Protection Act, 1881, State 
Govemmentl and UT Admlnl.tratlon ..... rtapon.lbIe to 
.et up Ol.trlct Forum In each dI.trtct •. They are alao 
empow.red to HIabHIh more than one DIaIrIot Forum In a 
dl.trict where It la juetlfled. State Governmentl Mel UT 
Admlnl.tratlon. decide the looatIon of the dtltrlot forum In 

each district as per the provisions of the Consumer Protection 
Rules of the respective StateslUTs. 

The number of district forums .. t up in the country 
state-wi .. is given in the enclos8d statement. In so f.r the 
State of Tamil Nadu is concemed name. of the district forums 
as provided by the State Govt. is as under: 

(1) Chennai South, (2) Chennal North, (3) Tlruchi, (4) 
Erode, (5) Madurai, (6) Srivilliputhur, (7) NagcrcoIl, (8) Vellore 
& Tlruvannamallal, (9) Salem & Dharmapuri, (10) 
Colmbatore, (11) The Nilglris, (12) Chengleput & Vlllupuram, 
(13) Cuddalore, (14) Thanjavur, (15) Nagapattinam, (16) 
Dlndigul & Pudukkottai, (17) Sivagangai & 
Ramanathapuram, (18) Tirunelvell & Tutlcorin, (19) 
Tiruvallur, (20) Tlruvarur, (21) Theni, (22) Namakkal, (23) 
Karur and (24) Perambalur. Six district forum. are clubbed 
together making the total number as 30. 

Thf' consumer forums estabHshed under the Consumer 
Protection Act, 1986 are quali-judlclal In nature and their 
function is to adjudicate complain" of aggrieved consumers 
against any detects In the goods purchased or deflcienc •• 
In the services availed Including the restrictive trade 
practices or unfair trade practices adopted by the trade or 
any peraon. 

""IIMn' 
COMumer COUrti In Rural Area, 

State-wise det.n, of DI,trIct Forum. In the Country 

SI.No. StatelUT Number of District Forums 

2 3 

1. Andhra Pradl.h 29 

2. Andaman and Nlcobar 2 
Islanda 

3. Arunac~ Prade.h 15 

4. Alum 23 

5. Bihar 31 
8. Chandlgarh 2 

7. Chhattlagarh 18 

a. Dlldra and Nagar HavelV 2 
Daman and Diu 

9. Deihl 9 

10. Goa 2 
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2 3 misuse of funds by the State Govemments Including Gularat 

11. Gujarat 19 
which were sanctioned for varioul touriam projec:tI during 
the lut fIVe yeara; 

12. Haryana 19 (b) If 50, the facta .nd details thereof; 

13. Himachal Pr.delh 12 (c) whether hi. Ministry h., revealed that such 

14. Jammu and Kashmir 2 . projects which were funded by the Union Govemment during 
the I •• t five ye.r •• re It III Incomplete .nd the St.te 

15. Jharkh.nd 22 Govemment hila either diverted the fundi or 'Iphoned oft 

16. Kamat.ka 
leveraJ cro ... of rupees; 

30 
(d) if so, the details thereof; and 

17. Kerala 14 
(e) the .teps the Governmenth .. taken/propoHd 

18. Lakshadweep to be taken to prevent such dlveralon and mI8utIllsatlon of 

19. Madhya Pradesh 45 fundi? 

20. M.h.raBhtr. 34 THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATl RENUKA CHOWDHURY): (a) No, Sir. 

21. Manlpur 8 (b) Does not art ... 
22. Megh.l.y. 7 (c) execution, implementation .nd maintenance! 
23. Mlzor.m 8 m.nagement of the project propoe.11 I.nctloned under 

v.rloul Bchemel of the Mlnlltry of Tourllm II the 
24. N.g.l.nd 8 retpOnIibUIty of the State Government concerned. However, 

25. 0rI ... 31 
Mlnl.try of Tourlam regul.rty monlto,. the progre .. of 
projectl .. nctIoned under Central Financial AIIiItance. 

28. Pondlcherry 1 (d) .nd (e) Does not .rIM. 
27. Punjab 17 • .. Soh ..... 

28. R .... th.n 33 2nS. SHRI CHANDRA SHUSHAN SINGH: Will the 

28. SlIddm 4 Minister of LABOUR AND EMPLOYMENT be ple .. ed to .....: 
30. Tamil Nadu 30 

C·) whether the Employee. Provident Fund 

31. Trlpura 3 Org.nlulton (EPFO) propoHl to reltrtot the facility of 
depollttng adcIttlonaI amount each month over and above 

32. Uttar Pradelh 70 the ltatUtory contribution by lllaried empIoyHI oovef8d 

33. Uttaranohal 13 
under the EPF 1Cheme; 

(b) If 10, whether EPFO wRI have to drew from ~ 
34. WeatBengai 20 ...... aocount and expedite the *Overy of III arrea,. 

Total 588 to meet 8ddItlonaI demand on account of Increue In rite of 
Int.,...; and 

., .... of 'un_ (c) If 10, the detaIII theNof? 

2774. SHRI JASHUBHAI DHANABHAI BARAD: Will THE MINISTER OF LABOUR AND EMPLOYMENT 
the Mln"ter of TOURISM be pleaed to Ita .. : CSHRI K. CHANDRA 8HEICHAA RAO): (.) No, SIr. 

Ca) whether the Union Govemment II aware of (b) .nd (c) Do not .,... In view of (.) above. 
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Development 0' N.w V.rl.t'" ot 
PulMl. M7d OII.-d. 

2776. SHRI HEMLAL MURMU: Will the Minister of 
AGRICUL TURE be plea.ed to .tate: 

Ca) the iniUativ .. the Govemment hu fallen to 
develop new varietiea of crops Uke pula .. and oil seed .. 
produced by poor farmers in marginal areaa and to make 
available new technique. to them; 

(b) the detail. of varieties of pulH. and oll.eed. 
developed In the country at present; 

(c) whether the Indian Agrlculturi.t. h.ve t.ken 
any Inltl.tlve. to atudy .nd the techniques adopted abroad 
to Increaae the v.rletle. .nd production of pul... and 
oll •• ed.: 

(d) if '0, the detail. thereof; and 

(I) the menure. taken by the Government to 
Increue It. ahare In Intem.tional market? 

THE MINISTER OF STATE IN'THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) The Indi.n 
Council ot Agrlcultur.' Re •• arch ha. taken Initiative to 
develop Improved varletift of,ua. and oil.eed. with high 
yield potential and reaistance to Important di •••••• , .uch 
... wilt In chickpea and p!glOnpea, Venow Moaalc Vlru. In 
mungblan, urdblan and .oybean, downy mlld.w In 
.unflower, wilt In caator, blight In groundnut among others. 
Integr.ted pe.t m.nagement technology h •• blln 
deYeloped for control of Hellcoverpa In ohlckpe. and 
plgeonp.a. out worm, h.'ry caterpillar, .nd thrlp. In 
.unaow.r, castor. lind 0Ihtr I"Met peata 01 oIIlt1d1and 
puI .... Effective cytopl •• mlc malt .terility aYllern haebeen 
developed for the d.velopment of hybrid. In piglOnpea. In 
addition •• "0111 are aIIo made for developing short dUration 
v.r ...... which can r •• I.t drought. Low oo.t Improved 
.grontHnlc p,.cttce. have been developed 'or' ma,grnal 
are... Through front lin. demon.tratlon. the M1niltl'y 0' 
Agriculture & Cooperation hu tIIMn tnWatIva to familiarize 
the fa",*, with the new t.:hnologln. 

(b) Detaif.ofv ..... tIeIIhybrIde ofvanou. ..,.... 
and olllHd,l releaate:! dunng tht~.,. 2001-04 .... g\ven 
In the .ncIoHd .tatement.· . 

(0) and (d) The Indian Council 0' Agricultural Rwaearch 
has active coUaboration with International institution., such 
as, International Crop Research Institute for Semi Arid 
Tropics (lCR/SA T) and Intemational C.ntr, for Agricultural 

Research in the Dry Areas (ICARDA) that are mandated 
with the development of improved varletie •• u#table for 
various countries. In addition, germpla.m of pul.e. and 
oilseed crops from various countries Is a/.o evaluated under 
Indian conditions to test their suitability in our agriculture. 

(e) At present, pulses are in short .upply to meet 
dome.tic requirement. However, .mall quantity of pul.es 
and oH .eed. are exported. Technology I. developed to 
manage the problem of quality, .uch a •• aflatoxin In 
groundnut. erucic acid In 011 of rape.eec:l-mu.tard to enhanc. 
prospect. for export. Step. are tak.n through • .peetal 
.cheme of Mlnl.try 0' Agrlculture.nd Cooperation, namely, 
Integrated Scheme on Oll.eed., Pulse., OIlpatm and Maize 
(ISOPOM), for increasing Ihe production and productivity of 
oilseed. and pul.es In the country. 

Statement 

L~t of Varietle. of Pulse. and OII.eed. Crop$ Raleued 
during the period 2001-04 

Pul.e. Varietle. 

Chickpea RSG 888, HK 94-134, JKG 92337, Vlhar 
(Phule G 9531). Haryana Chana 3 (HK 98-
155), Anvlta (RSG 931), ASG 963. 

Plgeonpe. Loml (ICPL 85083), AKT 88,'1, Fuga 992, 
MA 6 (MaIvlya Vlkaah" GAUT 001 E. GTH 1 
(Hybrid), CORG 9701, NDA Q8.1. 

Mungb.an ML 818, Kamadeva (OUM - 11-5). Malvlya 
Janch.tna (HUM-12), IPM 99-125. COOG 
912, TM 99-37, 

Urdbean KU 300. NOU 99-2, KU 98-3. 

Lentil NDL 94, KLS 218, HUL 57, 

Fieldpea IPF 27, IPF 99-25, IPFD 18-'3, 

Rajma.h IPR 96-4 (Amber), IPA 98-5, 

Mothbean RMO-43Si elM 41, CZM-99, 

Cowpea GCln •• ·Co Vu-702. 

Horsegram AK-42, 

Guar RGC-I017, AGM 112, 
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Oil seeds Varieties 

Groundnut VG 9521, VRI (GN) 5, VRI (GN) 4, JSP 28, 
Dh 86, AK 159, TG 41, CSMG 9510, JSSP 
15, TG 37 A, GPBD 4, JSP 35, 

Aapeseed-
Mu.tard 

Soybean 

Sunflower 

Safflower 

Cator 

Seaamum 

JTC-1, PC 5-17, TEAl (OE) A-03 (TEAl 
UNNAT) , Geeta (AB 9901), Vasundhra 
(AH 9304), Swam Jyoti (RH 9801), Maya 
(AK9902), Mahon-8 (Shlvallk), Fuga 
Swamim (IGC-01), CS 614-4-1-4 CCS54), 
JD 6, AGN-48, AL-99-27, AK-01-03, GSC 
5 (GSC3A), 

MAUS 81, LSb " Palam Soya, JS 93-95, 
MAUS 81-2, MAUS-71, AAUS 5 CPratap 
Soya), MAUS 81, SL 525, 

KBSH-44 (H), PSFH 118, HSFH 848, 
DASF-108, 

NAAI-NH-1 (PH-6), Phule KUlum (JLSF· 
414), 

AHC-1, AG 109, AG 724, DCH 519, 

JTS-8, Nirmala (OS S.,164), AKT-101, MT 
75, Gujarat TiI-1 0, Chandana, Prachl 
(ORM-17), Thilaranl, 

S.No. Name of the project 

1 Developmenl of (1) Ma Shakumbharl Devi Temple 

1 

Niger 

linseed 

2 

Gujarat Niger-I, JNC-6, JC-I, NAS-96-1, 
JNS-9, Bna Nlgar-2 (Pooja), 

KL 21, SLS 27, ALU 6, AL 914, KL 224, 

Wildlife and Fore. Tourlem In 
Uttar PredHh 

2777. SHAI BRAJESH PATHAK: Will the Minister of 
TOUAISM be pleased to .tale: 

Ca) whether Uttar Pradesh hu vast potential of 
wildlife life and fore.llourlsm; and 

(b) if so, the steps taken by the Government to 
exploit the tourism polentlalln the Stale and the .. slstance 
provided 10 the State Govemmenl during the current vear? 

THE MINISTEA OF STATE OF THE MINISTAY OF 
TOUAIS~ CSHAIMATI AENUKA CHOWDHUAY): (a) and 
(b) It Is prlmartly the responsibility of the State Govemmentll 
Union Territory Admlnlstrallonl to identify and develop 1t8. 
with tourllm potential Including wlldlif. and forelt tourllm. 

In order 10 Improve the tourlam Infrutructure In the 
Statel, Mlniliry of Tourilm, Government of India, extendl 
financial auistance for the lourllm related projects which 
are identified in con.ultatlon with the State Govemmentll 
UT Adminlslratlons under the schem .. of Integrated 
development of Tourist Circuits, ProductIInfrutructure and 
Destination Development; and Aliistance lor Large 
Aevenue Generating Projects. 

Details of projects sanctioned during Ihe currenl 
financial vear for Uttar Pradesh are a foilowl:-

(As. in lakhl) 

Amount sanctioned Amount reI.aNd 

49.28 40.00 
(2) Baba Harldas Mandlr (3) Qut. Alam Dargah at Gangoh 

2 
3 
4 

5 
8 

'7 

In Saharanpur District. 
Aenovation of Aadha Kund and Shvam Kund in Mathura District 145.35 116.28 
Setting up of Modem Aecepllon Centre at Gorakhpur 245.86 200.00 
Aenovation/Beautification of Kusum Sarovar al Govardhan 100.77 80.00 
(Dlsn. Mathura) 
Extension and developmenl Ani Ghat at Varanal 484.78 382.00 
Floodlighting of Mahalma Gandhi Statue al Hural 11.84 10.75 
GanJ and Vljay Stambh at La Martlnlere College al Lucknow 
GOI-UNDP Endogenous Tourism project at village 
Bhaguwala In Sharanpur District . 

.... tlng IIetwMn Ind .. MCI NepeI on 
Ullllution of W ..... 

2778. SHRI MUNSHI RAM: 

PAOF. MAHADEOAAO SHIWANKAA: 

19.75 15.50 

Will the Mini.ter of WATEA RESOUACES be pleased 
to.tate: 

Ca) whether dlsput. on aharlng of rive,. water 
between India and Nepal ha been rnolved; 
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(b) if so, the details thereof; 

(c) whether the Government of India and Nepal 
have recently held discussions with regard to cooperation 
in water resources and sharing of rivers water originating 
from Nepal; 

(d) if so, the details thereof; 

(e) whether the Government of Nepal are 
considering to lease land to India for construction of barrage 
on these rivers; and 

(f) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) and (b) Several rivers from Nepal enter India 
and bilateral agreements/ treaty have b~en entered to 
between the two countries to resolve the issue and pursue 
schemes jointly in order to develop water resoutces of these 
rivers. Following treaty/agreements have been signed 
between His Majesty's Government of Nepal and 
Government of India in the area of Water Resources: 

(i) Agreement on Sarda Barrage and Banbasa dated 
23.8.1920 

(II) Agreement on Gandak Project dated 4.12.1959 
and revised agreement dated 30.4.1964. 

(iii) Revised agreement on Kosi dated 19.12.1966. 

(iv) Mahakall Treaty concerning Integrated 
development of the Mahakali river including 
Sarda Barrage. Tanakpur Barrage and 
Pancheshwar Project Signed on 12.2.1996. 

(c) and (d) Discussions with Nepal are held as a follow 
up action of the above treaty/agreements. The India-Nepal 
Joint Committee on Water Resources headed by Secretary. 
Ministry of Water Resources. Government of India and 
Secretary. Water Resources HMG/Nepal held its 2nd 
meeting on 7 -8th October 2004 in which bilateral issues on 
water resources were discussed. It was inter alia agreed 
that the feasibility study of the Kamla and preliminary study 
of the Kamla and preliminary study of Bagmati Multipurpose 
Projects would also be carried out by the Joint Project Office 
of Sapta Kosi - Sun Koshi Protects to ueerta'n the likely 
constraints in implementation of these projects so that these 
could be appropriately addressed. 

(e) and (I) There ia no such proposal. 

[English} 

ModemlHtlon of ESI Network 

2779. SHRI RAMDAS ATHAWALE: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether there is lack of specialist doctors, 
medical equipments and non-availability of medicines and 
Inadequate number of ESI Hospitals/Dispensaries In the 
States Including Maharashtra; 

(b) if so, the details thereof; 

(c) the steps taken or proposed to be taken for 
restructuring, upgrading and modemlsing the ESI network 
and for providing better services; 

(d) the expenditure incurred on the ESI Hospitals! 
Dispensarie, in the country during the last three years, year-
wise and State-wise; and 

(e) the number of employees getting medical 
facility during the said period, State-wise? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) No, Sir. 
However a few complaints 'have been received regarding 
untimely, non- availability of drugs. specialist doctors and 
medical equlpments in some ESI Hospitals and dispensaries. 

(c) The major steps taken for upgrading and 
modernizing the ESI medical care are: 

(I) Rs. 50 per IP family unit has been placed in a 
Revolving Fund to facilitate super-speciality 
treatment and reimbursements to insured 
persons. 

(Ii) Action Plans for improving equl\Ji~"'nt a~allabllity 
and other services in Hospitals have been 
prepared. 

(III) The State Govt. of Mahar.shtra has been 
sanctioned equipment worth more than Rs. 7 
crore. during the period 1999-2000 to 2003-2004. 

(Iv) The State Govt, has been advised to operate the 
Central Rate Contracta for procurement of 
medicines to avoid delay In getting supplies of 
good quality. 

(d) The deliNd Information Is given In enclosed 
statement-I. 

(8) The desired information Is given in enclosed 
statement-II. 



441 Written An$W8l'S PHALGUNA 30, 1928 (SAKA) to Questions 442 

SIatetnM,-I 

SINo. Name of the State Expenditure Expenditure on Expenditure on 
on Medical Medical Care Medical Care 
Care during during 2002- during 2003-
2001-2002 2003 2004 

(Rs. In Lacs) (Rs. In Lacs) (Rs. In Lacs) 

1. Andhra Pradesh . 5326.44 5064.47 7241.39 

2. Assam 459.92 407.44 311.53 

3. Bihar 553.06 430.73 407.70 

4. Chandigarh Admn. 197.94 207.41 214.75 

5. Chhattisgarh 253.44 277.94 308.45 

6. De/hi 6417.90 7432.11 8189.04 

7. Oujarat 6875.69 6772.23 6886.75 

8. Goa 417.15 435.76 768.04 

9. Haryana 2426.32 2599.24 2832.74 

10. Himachal Pradesh 229.59 228.75 220.55 

11. Jammu and Kashmir 80.08 83.02 86.28 

12. Jharkhand 547.63 507.46 509.10 

13. Karnataka 4813.22 4984.24 4815.84 

14. Kerala 3380.81 3514.76 4080.98 

15. Madhya Pradesh 2157.45 2369.93 2379.99 

16. Maharashtra 9884.83 10551.58 11010.05 

17. Meghalaya 23.12 23.28 24.60 

18. OrIssa 1252.13 1315.45 1256.23 

19. Pondicherry 459.42 485.27 517.65 

20. Punjab 3137.27 3583.87 3120.03 

21. Rajasthan 2426.78 2144.58 2055.15 

22. Tamil Nadu 8033.04 7673.43 7695.91 

23. Uttar Pradesh 4572.62 4692.91 5053.40 

24. Uttaranchal 101.47 99.24 91.92 

25. West Bengal 6860.55 6867.32 8639.57 

Total 70.887.87 72.752.20 76,697.09 
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S",temen"" 

SI. No. Name of the State 2001·2002 2002·2003 2003·2004 
IPs Families IPs Families IPs. Families 

1. Andhra Pradesh 17,44,621 22,86,104 14,25,265 18,02,146 2',80,'76 25,92,820 

2. Assam 38,515 32,487 33,686 31,713 36,488 34,775 

3. Bihar 25,055 28,118 57,765 44,361 67,088 48,528 

4. Chandlgarh 94,646 62,954 87,143 56,733 80,761 48,546 

5. Delhi 18,51,024 31,39,117 16,64,290 24,44,111 18,15,184 26,39,721 

6. Goa 1,00,591 1,07,710 1,15,878 1,15,078 1,26,359 1,22,850 

7. Gujarat 14,76,622 22,61,553 11,88,084 15,61,687 13,80,060 19,20,667 

8. Haryana 5,56,704 7,54,380 5,80,887 7,46,879 6,19,366 8,51,267 

9. Himachal Pradesh 18,475 18,012 14,557 12,248 1,44,639 1,53,411 

10. Jammu and Kashmir 40,038 2,908 32,389 21,916 38,377 23,470 

11. Kamataka 11,21,824 12,71,962 10,39,877 11,90,926 10,38,935 11,65,544 

12. Kerala 23,43,052 25,67,693 16,78,440 17.52.264 16.55,741 20,07,930 

13. Madhya Pradesh 9,13,898 1,23,881 8,45,213 10,96,047 7,51,719 9,39,243 

14. Maharashtra 11,21,524 6,53,370 10,85,366 10,77,248 9,69,090 9,73,748 

15. Meghalaya 1,420 1,573 2,002 2,212 2,'57 2,203 

16. Orissa 4,69,543 3,51,672 4,38,583 5,71,922 4,48,099 5,85,938 

17. Pondlcherry 1,61,350 38,946 1,64,277 1,67,551 ',72,465 1,68,236 

18. Punjab 6,54,135 6,59,672 5,60,018 5,55,120 5,90,625 8,55,739 

19. Rajasthan 9,77,783 7,11,944 9,49,300 11,69,522 10,20,736 12,66,464 

20. Tamil Nadu 30,18,576 13,15,256 28,97,734 33,54,723 21,23,125 24,26,378 

21. Uttar Pradesh 3,54,465 2,31,537 7,50,943 8,40,045 5,90,638 8,72,002 

22. West Bengal NR NR NR NR 11,40,410 9,08,538 

23. Chhattllgarh 1,11,384 1,48,330 88,988 1,16,844 1,08,281 1,33,450 

24. Jharkhand NR NR NR NR 84,775 87,492 

25. Uttarancal NR NR NR NR 36,380 42,378 
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aalpaharl Oem Project 

2780. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of WATER RESOURCES be pleased to state: 

Ca) whether the Damodar Valley Corporation 
proposes to revive the Balpahari Dam Project; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) Yes, Sir. 

(b) For the proposed construction of Balpaharl 
Dam Project on the river Barakar between Tilaiya and 
Maithon Dam in Jharkhand State, the Damodar Valley 
Corporation (DVC) has submitted the pre-feasibility Report 
to the concerned ministries and the participating State 
Governments of West Bengal and Jharkhand for their 
concurrence. 

Encou ... gement of Sheep and 
Goat R ..... " 

2781. SHRI K.S. RAO: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has any schemes to 
encourage sheep and goat rears in the country; 

(b) If so, the details thereof; 

(c) the quantum of meat exported to Gulf and 
African countries during each of the last three years; and 

Product. 

BuffIIloUut 

Gulf 

African countries 

Sheep II Goat Meet 

Gu" 

African countries 

2001-02 

auantlty 

88130.53 

42218.92 

3768.86 

1.00 

Value 

32328.82 

20790.41 

3219.18 

1.03 

(d) the incentives proposed to be provided to 
sheep rearers as well as exporters? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF S~ATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) 
Presently there is no Centrally Sponsored Scheme in the 
Department of Animal Husbandry, D.irylng and Fisheries 
to encourage ,sheep and goat raare,'s in the country. 
However, a Central Sheep Breeding Farm located at Hissar, 
District Hissar (Haryana) is engaged in the supply of high 
quality rams and bucks for ShHP and goat development. 

(c) The information is given in enclosed 
statement. 

(d) Agricultural and Processed Food Products 
Export Development Authority (APEDA) under the Ministry 
of Commerce and Industries has bHn operating various 
schemes under which financial assistance is provided to 
the exporters for creation of infrastructure, implementation 
of International quality systems .uch as Hazard A •• essmant 
and Critical Control Point (HACCP), ISO-9000 etc .• ettlng 
up of In-house quality control laboratories, conducting 
surVey. and fea.ibility studies, market development and 
packaging development etc. 

Central Wool Development Board (CWDB) under the 
Ministry of Textiles al.o hal .ome programme. for the 
benefit of shepherds. 

Quantity 

82455.31 

53895.71 

4631.91 

27.49 

2002-03 

Value 

37442,1 

22771.82 

3804.61 

7.83 

Ouantlty In Metric Tonne. 
Value in Lakh rupee. 

2003-04 

Quantity 

98802.27 

48700.48 

9792.11 ' 

1000.87 

Value 

48484.88 

18860.48 

7965.82 

375.47 
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Pollution Level Check Plan 

2782. SHRI MADHU GOUD YASKHI: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Union Government has drawn any 
plan for checking the pollution level in various forms in 
townships and cities having population of more than 3lakhs; 

(b) If so, the details thereof; 

(c) whether the States are being provided any 
assistance by the Union Government under the said plan; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) Based upon the Ambient Air Quality 
Monitoring data, Central Pollution Control Board (CPCB) 
has Identified 54 non-attainment cities In the country, most 
of which have population more than 3 lakhs. To control and 
regulate air pollution in these cities, CPCB has evolved 
guidelines which have been sent to the Governments of all 
the Stateal Union Territories and Pollution Control Boards. 
State Governments in coordination with the Pollution Control 
Boards and loeallevel authorities have initiated action plans 
In the identified cities. These action plans include measures 
for control of vehicular pollution, industrial pollution and 
burning of bio-mass. The Government has also taken various 
steps to control air pollution, which include the following:-

Notification of general and source specific emluion 
standards. 

Enforcement of auto exhaust emission standards for 
new vehicles at manufacturing stage. 

Improved fuel quality. 

Use of beneficiated coal in the thermal power stations. 

Regular monitoring for compliance of environmental 
standards in 17 categories of industries. 

A road map up to 2010 has been developed to control 
vehicular pollution for both the new and In-use 
vehicle •. 

New emission norms for In-use vehicles have been 
implemented from October, 2004. 

Incentive for Procurement 

2783. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Mlnlste, of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be plea.ed to stat~: 

(a) whether the Conference of State Food 
Ministers adopted all the resolutions passed by the 
Conference of State Food Secretaries; 

(b) if so, the extent to which these proposals have 
been Implemented by the States so far; 

(c) whether the Government has proposed a 
package of incentives for the State Governments for 
undertaking procurement and distribution through their 
designated agencies; 

(d) if so, whether the State Government's have 
accepted the said proposals; and 

(e) if so, by when it is likely to be implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) Yes, 
Sir. 

(b) As per the recommendations of these 
conferences all the State GovernmentsiUT administrations 
have been instructed, amongst other things, to ensure that 
all families at the risk of hunger including migrant labour/ 
displaced persons/homeless population are issued ration 
entitlement authority slips; priority is given to Cooperatives 
of women and Ex-servicemen In the matter of allotting Fair 
Price Shop licenses; priority is given in the allotment of Fair 
Price Shops to the legal heirs of a Fair Price licensing; 
publicizing the information about the seale of issue, the price 
of foodgralns, availability, etc.; procurement under 
decentralized procurement of foodgrains, so as to make the 
PDS more cost effective as well as to cater to local taste. 
The Implementation of these recommendations by the State 
Governments/UTs are at various stages. 

(c) to (e) Yes, Sir. Under the Decentralised Procurement 
Scheme, which is already under Implementation in various 
States, the following additional components of costs have 
already been sanctioned for procurement by State 
agenciel:-

(I) Transportation cost from the procurement centre 
to the storage point and from the storage point to 
the milling point; 

(Ii) Commission to societies at 1 % of MSP; 

(III) Payment of COlt toward, transportation of gunnies 
from rail he.1ds to procurement centres; and 

. (1\') EnhanC9:"'lent of milling rat. of parboiled rice from 
AI. 15 per quintal io Rs. 20 per quintal. 
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[Translation} 

Development of ESI Hoapltala 

2784. SHRI CHANDRABHAN SINGH: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the ESI has announced any scheme 
of developing model hospitals; and 

(b) if so, the details of such proposed hospitals, 
State-wise? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) ESIC in 
its meeting held on 16.02.2001 had decided to take over 
one ESi Scheme hospital in each State from the respective 
State Governments and to develop it as a model hospital. 
So far, 10 hospitals have been taken over at Nacharam, 
Hyderabad (Andhra Pradesh), Beltola, Guwahati (Assam), 
Phulwari Sharif, Patna (Bihar), Ranchi (Jharkhand), 
Ra/a/inagar, Bangalore (Kamataka), Asramam, Kollam Dist. 
(Kerala), Rourkela (Orissa), Ludhiana (Punjab), Jaipur 
(Rajasthan) and Sahibabad (Uttar Pradesh). 

{English} 

Scarcity of Water 

2785. SHRI NIKHIL KUMAR: Will the Minister of 
WATER RESOURCES be pleaaed to atate: 

(a) whether the Tata Energy Reaearch Institute 
has revealed that there will be shortage of water in moat 
parts of the country in coming years; 

(b) If so, whether the efforts made by the 
Government to augment more resources to meet water 
scarcity have been proved ineffective; and 

(c) if so, the facts thereof and the steps the 
Govemment proposes to take to overcome the shortage of 
water In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAV): (a) In some of the reports of Tata Energy Research 
Institute renamed as The Energy and Resources Institute 
(TERI) there are referencea to reducing per capita water 
availability In view of population growth and uneven 
distribution of water temporarily and spatially. However, the 
aaaessment made In one of the reports that the per capita 
water availability In India will be lell than 750 cubic metre 

by 2050 ia not supported by any analytical details. The 
National Commission for Integrated Water Resources 
Development Plan has concluded that the population of India 
wlii be 1640 million by the year 2050 and accordingly the 
per capita water availability has been w.)rked out al 1140 
cubic metre. 

(b) 

(c) 

[Translation} 

No, Sir. 

Does not arise. 

Eatablllhment of Environment Courta 

2786. SHRI TUKARAM GANPATRAO RENGE PATlL: 

SHRI HARIKEWAL PRASAD: 

SHRIJASHUBHAIDHANABHAIBARAD: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to stat.: 

(a) whether the Govemment has taken note of 
the observations made by the Hon'ble Supreme Court as 
well as Law Commission suggesting setting up of special 
environment courts to deal with the cases of violation of 
environmental laws; 

(b) if so, the steps taken by the Govemment 10 far 
in this regard; 

(c) whether the Government proposes to 
strengthen the institutional machinery at Central as well as 
State levela in order to enaure the implementation of anti· 
pollution lawa and hold the head of the unit/agency 
responsible for any violations; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Yes, Sir. The Law Commillion, In it's 
186th Report, has inter alia recommended establishment of 
aeparate 'Environment Courts' at the State level conaistlng 
of Judicial and aclentific experta in the field of environment, 
for dealing with environmental disputes beaides having 
appeliate jurisdiction in respect of appeala under the various 
Pollution Control Laws. The recommendations of the report 
are under consideration of the Govemment. 

(c) and (d) In order to Itrengthen the institutional 
mechan.m at the Central and State levell, the Government 
has delegated pow .... under the Environment (Protection) 
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Act, 1988 to the Central Pollution Control Board, State 
Pollution Control Boards and Committees. Personal 
responsibility Is provided under the environmental laws. For 
any offence committed, the person responsible is deemed 
to be guilty of the offence and proceeded against. 

(English} 

Development of TaJ Mahal 

2787. SHRI ANANTH KUMAR: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Government proposes to promote 
domestic tourism on the eve of 350th Anniversary of "Taj 
Mahal"; 

(b) If so, whether the "Taj Mahotsava" could not 
become successful to draw world's attention; 

(c) if so, whether the mis-management is 
responsible for It's failure; and 

(d) the steps the Government has taken in this 
regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) Ministry 
of Tourism promotes domestic tourism and the same Is being 
done during the 350th anniversary of Taj Mahat. 

(b) to (d) Taj Mahotsava is a festival organised by the 
Government of Uttar Pradesh. 

ILL Effect. of Pe.tlclde. 

2788. SHRI B. VINOD KUMAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government maintains data with 
regard to farmera/agricultural workers whose health are 
affected by the use of pesticides on account of Inhalation! 
exposure/poisoning etc.; 

(b) if so, the total number of victims affected by 
pesticides, State-wise; 

(c) whether any death has been reported as a 
reault thereof; 

(d) if 10, the details thereof, State-wi .. ; 

(e) whether any compensation had been paid to 
the victims; 

(f) if so, the number of farmers who were paid 
compensation; 

(g) whether the Government has taken any 
measures to educate farmers and also create awareness 
about thellle"ects of the use of pesticides; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) As per 
section 26 of the Insecticides Act, 1968, State Governments 
maintain data regarding effects of pesticides on the health 
of farmers and agricultural workers. 

(b) to (f) Information is being collected and win be laid 
on the Table of the House. 

(g) Yes, Sir. 

(h) Government has adopted Integrated Pest 
Management (IPM), encompassing cultural, mechanical and 
biological methods and need based use of pesticides as 
the cardinal principle and main plank of Plant Protection in 
the country. The Government Is promoting thelPM Approach 
through the State Governments and ita Central Integrated 
Peat Management Centres (CIPMCs). The mandate of these 
Centres is pest disease monitoring, production and releases 
of blocontrol agents, conservation of blo- control agents and 
human resource development In IPM by Imparting training 
to Agricultural Extension Officers and farmers at the 
grassroots level by organizing Farmers' Field Schools (FFSs) 
in the farmers' fields. Good agricultural practices are 
demonstrated to farmers and emphasis laid upon need 
based judicloua and appropriate use of chemical pesticides 
and the hazards posed by misuse, overuse and abuse of 
pesticides through these Farmers' Field Schools. 

Package to Booat Tourl.m 

2789. SHRI G. KARUNAKARA BEDDY: Will the 
Minister of TOURISM be pleased to state: 

(a) whether the State Governments particularly 
Kamataka have urged the Union Govt. of More package to 
booat tourism Industry; 

(b) If ao, the datans thereof, Sta .... wiH; , 

(c) the total number of 8chemes atarted by the 
Statfta, particularly by Karnataka; and 
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(d) the steps the Union Govt. propose to take to 
provide adequate funds to State Govemment and facilities 
to foreign tourlstl and create confidence among them? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) The 
project proposals for development and promotion of tourist 
places/spots are prioritized every year In consultation with 
the State Govemments/UT Administrations including the 
State of Kamataka. 

(b) and (c) 628 projects worth Rs.40916.29Iakhs, out 
of which 28 projects worth Rs.2089.91 lakhs were for 
Kamataka State, have been sanctioned during the last three 
years. 

(d) Ministry of Tourism provides funds to the State 
Government under various scheme for devefopment and 
promotion of tourism Infrastructure Including the facilities 
for foreign tourists. 

(Translation) 

Distribution of Spurioul Edible 011 

2790. SHRI KAMLA PRASAD RAWAT: Will the 
Minister of CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether some fake edible oil companies 
distributing spurious oil using wrappers. containers and 
holograms of some renowned oil companies have been 
detected In various parts of the country; 

(b) if so, the details thereof; and 

(c) the action taken against such companies and 
their owners? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) to 
(c) According to Information available. no such cases 
regarding fake edible 011 companies distributing apunoul 
011 using wrappers. containers and holograms of some 
renowned 011 companies have been found. particularly in 
the major 011 producing States. namely, Andhra Pradesh. 
Gujarat. Tamil Nadu. Maharashtra and Kerala. However. 
preventlv. mechanism exists to prev.nt the fallifying or the 
false application of trademarks, falle trade description •• etc. 
under the Trade Mark Act, 1999. The remediel available 
under the Trade Mark Act. 1999 relate to the proteotlon of 

the Intellectual Property Rightllnherent In a trademark and 
provide both civil and criminal remedies for registered 
trademark owners. Besides, distribution of spurious oil 
attracta the provisions of the Prevention of Food Adulteration 
Act. 1954. 

Any aggrieved consumer can also seek redreasal in 
the Conlumer Forums established under the Consumer 
Protection Act. 1986 against any defect in the goods 
purchased or deficiency In the service availed Including the 
restrictive trade practices or unfair trade practices adopted 
by any person. 

Employment Oenel'lltlon by FPI 

2791. SHRI SUBHASH SURESHCHANDRA 
DESHMUKH: Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether the Government are aware of the 
potential of employment generation and spin-off Income by 
the Food Processing Industries In the agriculture sector; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAY): (a) and (b) According to an estimate. food 
processing Industry Is growing at a rate which generat .. 
2.5 lakh jobs every year. It is further estimated that indirect 
employment in allied sectors is generated to an extent of 
2.4 times the direct employment created in this Industry. 
Food processing industry also have spin off by way of 
providing a market to agri produce which in tum provide 
income to farmers. 

[English} 

Implementation of AGep 

2792. DR. ARUN KUMAR SARMA: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether commissioning of Assam Gu Cracker 
Project (AGCP) has been finalised; 

(b) If so. the details thereof; and 

(c) the details of Issues yet to be relOlved Md 
target set to complete all clearances toward. Implementation 
of AGCP atongwlth progre .. made tiH date? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
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(a) to (c) Afresh Feasibility Report about1he Assam Gas 
Cracker Project has been prepared by the Gas Authority 
India Limited (GAIL). The Report is being examined from 
various angles namely, viability of the project, continuous 
availability of feedstock, the amount of subsidy/concession. 
required from the Centrall State Government also. The 
Government will take a decision In the matter after taking 
into consideration the above factors. 

{Translation} 

Employment Opportunltl •• 

2793. SHRI HARIKEWAL PRASAD: 

SHRI M. ANJAN KUMAR YADAV: 

Will the Minister of LABOUR AND EMPLOYMENT be 
pleased to state: 

(a) the number of persons unemployed In the 
country by the end of Ninth Five Year Plan and In the Tenth 
Five Year Plan; 

(b) the achievements made to generate 
employment opportunities for the unemployed persons 
during the current plan period; 

(c) whether the Government has adopted any 
new policy to generate additional employment opportunitle. 
during the Tenth Five Year Plan; 

(d) If so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) Estimates 
of employment and unemployment are obtained through 
quinquennial labour force surveys conducted by National 
Sample Survey Organisation. Last two such surveys were 
carried out during 1993-94 and 1999-2000. AI per these 
• urvey. number of unemployed person. in the country 
during 19i3-Q4 & 1999-2000 on u.ual .tatus ba.l. wa. 
around 75 lakh and 90 lakh reapectlvely. 

(c) and (d) Govemment have identified the following 
• trategy to create th. additional employment opportunl1le. 
during 10th Plan. 

CreaUon of around 3 cror. employm.nt 
opportunltl •• In the normal growth proce .. 
• ssumlng around 8% per annum growth rate of 
Gross Domestic Product. . 

(e) 

Creation of around 2 erore employment opportu-
nities through special employment generation 
programmes. 

Special emphasll on labour Intenllve sectors 
such as agriculture, Irrigation, agro forestry, small 
and medium enterprises, tourism, information 
communication technology and other lervlces. 

Does not arise. 

Var.ha lima Yolana 

2794. SHRI NARENDRA KUMAR KUSHAWAHA: 

SHRIMATI ANURADHA CHOUDHARY: 

SHRI MOHD. TAHIR: 

SHRI MUNSHI RAM: 

Will the Minister of AGRICULTURE be pleased to state: 

(a) the main features of Varsha Bima Yojana 
Introduced on pilot balis during Kharif 2004; and 

(b) the number of farmers benefited therefrom so 
far, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) The Varsha 
Blma Yojana was launched by the Agriculture Insurance 
Company of India ltd. (AIC) on pilot basis during Kharif 
2004 In selected areas of four States. The main features of 
the scheme are given as under:-

• 

• 

Varsha Blma is a mechanism for providing effective 
risk management aid to the farmers likely to be 
impacted by adverse rainfall incidence. 

Varsha Bima Guarantees a payout of claims on a 
graded .caIe, upon the adverse incidence of rainfall . 

Claim. ari.e when the actual rainfall incidence during 
the period of Insurance falla short of the normal 
Incidence. 

The India Meteorological Department (IMD) provide • 
normal rainfall data and actual rainfall data. 

Varaha Blma provid .. five option. of In.urance 
coverage a. per requirement 0' farmers., 

Varsha 81ma Is Implemented on pilot balll by AIC for 
major crops aero .. 'our stat ... 
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(b) 966 farmers in Andhra Pradesh and 18 
farmers in Uttar Pradesh are benefited from the Pilot Project 
on Varaha Sima Yojana implemented in Kharif 2004 .eason. 

[English} 

Probleml of Soy.belln Growra 

2795. SHRI DUSHYANT SINGH: WiN the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government is aware of the 
problems of Soyabean growers in the country; 

(b) 

(c) 

if ao, the details thereof; and 

the steps taken to provide minimum support 
price and other incentives to the soyabean farmers of 
Rajasthan and other Statas? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) Yes, 
Sir. The major problems being faced by the soyabean 
growers in the country are low productivity on account of its 
large scale cultivation under rainled conditions, non· 
availability of good quality seeds, problem of poor 
germination and longevity.ol seed, infestation of insect pests, 
diseases and weeds etc. 

(c) In order to provide remunerative price to the 
Soyabean growers, Government of India has been announ· 
cing Minimum Support Price (MSP) every year for soyabean 
in the country including Rajasthan. The Minimum Support 
Price 01 soyabean has been increased Irom RS.930/· per 
quintal in 2003-04 to Rs.1 000/- per quintal in 2004·05 for 
yellow soyabean and RS.840/· per quintal in 2003-04 to Rs. 
900/· per quintal in 2004-05 for black soyabean. National 
Agriculturai Co·operative Marketing Federation of India 
Limited (NAFED) as Central Nodal Agency undertakes 
procurement of soyabean if market prices lall below MSP. 

Further, Government 01 India is implementing a 
Centrally Sponsored "Integrated Scheme of Oilseeds, 
Pulses, 011 Palm and Maize" (ISOPOM) in 14 major oil seeds 
growing States including Rajasthan with a view to increase 
the production and productivity 01 oilseeds including 
soyabean in the country. Under the Scheme, assistance is 
provided for purchase of breeder seed, production 01 
foundation seed, production and distribution 01 certified seed, 
distribution 01 seed minikits, distribution 01 plant protection 
chemicals, plant protection equlpments, weedlcides, supply 

of Rhizobium culture/phosphate solubilising bacteria, 
distribution 01 gypsum! pyrltelliming/dolomite, distribution 
of sprinkler sets and water carrying pipes, publicity, etc. to 
encourage farmers to grow ollseeds. In order to disseminate 
information on Improved production technologies amongst 
the farmers, block demonstrations and Integrated Peat 
Management (IPM) demonstrations are being organized 
through State Department of Agriculture and Front Line 
Demonstrations through ICAR. 

Foreign A'llltance tor Phellng out 
Ozone Depleting Subltance 

2796. SHRI TATHAGATA SATPATHY: 

SHRr ANANDRAO VITHOBA ADSUL: 

SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether India has received foreign assistance 
for over 350 projects to phase out about 12,000 tonnes of 
Ozone Depleting Potential (ODP); 

(b) If 10, the detaJls thereof; 

(c) the assistance given for each project to ph .. e 
outODP; 

(d) the number of projects completed so far; and 

(e) the policy and fiseal measures taken by the 
Government for smooth implementation of Ozone depleting 
substances? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The Multilateral Fund Secretariat of the 
Montreal Protocol had approved 272 Investment projects in 
India for phasing out Ozone Depleting Substances (ODS) 
having 80,524.8 Ozone Depleting Potential (OOP) tons. 

(c) The list of approved investment projects by 
the Multilateral Fund of the Montreal Protocol II given in 
enclosed statement. 

(d) 252 investment projects have been completed 
so far and the remaining are under implementation. 

(e) The policy and fileal mealures taken by the 
Govemment include the tonowlng: 
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The country programme has been prepared for 
phasing out various ODS and is under 
implementation in India. 

Adopted Ucensing system for Import and export 
of certain ODS. 

Statement 

Aeroaola Sector 

S.No. Name of the Enterprises 

2 

Aero Pharma Aerosol Conversion, Maharashtra 

2 My Fair Lady Aerosol Conversion, New Delhi 

3 Aerol Formulations Aerosol Conversion, New Delhi 

4 Texas Enterprises Aerosol Conversion, New Delhi 

5 Ultra Tech Specialty Chemicals Pvt. Ltd. Aerosol 
Conversion, Maharashtra 

8 Accra Pack India Pvt. Ltd. Aerosol Conversion, Gujarat 

7 SteHa Industries Ltd. Aerosol Conversion, New Delhi 

8 Aeroprels Aerolol Conversion, Gujarat 

9 Aero pack Products Aerosol Conversion, Maharashtra 

1 0 Asian Aerosols Pvt. Ltd. Aerosol Conversion, Gujarat 

11 Aerosoll O'Asia Pvt. Ltd. Aerosol Conversion, Gujarat 

to Questions 460 

Fiscal Incentives extended by way of exemption 
from payment of Customs and Excise duties for 
goods exclusively designed for non-ODS 
technology. 

Ban on trade of ODS with countries which are not 
Party to the Montreal Protocol on Substances that 
Deplete the Ozone Layer. 

OOP tons to be Funds Approved 
phased out (in US$) 

3 4 

36.0 62,250 

59.4 128,792 

31.60 78,479 

31.2 79,100 

30.8 79,100 

52.0 146,550 

105.0 304,168 

50.0 165,952 

20.4 107,875 

25.0 102,706 

18.0 78,479 

12 A.A. Attarwala and Co. Pvt. Ltct Aerosol Conversion, Maharashtra 30.6 151,703 

13 Aero Industries Aerosol Conversion, Gujarat 27.6 137,561 

14 Chem Versa Consu't~ts Ltd., Maharashtra 18.8 78,076 

15 Sara Chem Pvt. Ltd. Aerolol Conversion, Maharashtra 23.3 100,755 

16 Spray Products Ltd. Aerosol Conversion, Maharalhtra 18.8 73,999 

17 Sunder Chemicals Ltd. Aerolol, Deihl 15.0 67,678 

18 Maja Cosmetics Pvt. Ltd., Deihl 31.3 141,521 

19 Mldu Care Pharmaceuticals Ltd. Mah&t.shtra 25.2 125,29" 

20· Syncapl Aerosoll, Maharalhtra 53.5 182,515 
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21 Ruby Aerosol, Delhi 22.2 51,754 

22 Vimaons Aerosol, Gujarat 18.2 76,145 

23- Terminal Umbrella Project Aerosol Sector 1327.5 8,57,130 

Total 873.0 3,174,582 

• OngoIng project. Remaining projects have been completed. 

Foam Sector 

Camphor & Allied Products Ltd., Gujarat 120.0 316,406 

2 Sunpra Ltd., Pune, Maharashtra 20.0 467,820 

3 Eagle Flasks Industries Ltd., Maharashlra 20.0 412,450 

4 U-Foam Pvt. Ltd.(A.P) 35.0 371,205 

5 Bakelite Hylam Ltd., Secunderabad 58.0 414,710 

6 AHa Foams, Maharashtra 19.0 248,487 

7 Blue Star Ltd., Maharashtra 13.0 253,120 

8 Duroflex Coir industries P. Ltd, Kamataka 10.0 113,904 

9 Industrial Foam P. Ltd., New Delhi 35.0 361,800 

10 Ishwar Arts, GuJarat 8.0 136,874 

11 Ishwar Ashlsh Plastics P. Ltd., GuJarat 8.0 138,674 

12 Kernataka Consumer Product Ltd.(Kurlon), Kamataka 27.0 288,118 

13 Madras Polymounds, T.N. 10.0 189,501 

14 Milton Plastics Ltd., Maharashtra 30.0 515,84!5 

15 Milton Polypl .. t, Maharashtra 15.0 266,680 

16 Tranquil Rubbers Sales P. Ltd., T.N 17.0 243,233 

17 Vikram Plastics, Gujarat 15.0 266,880 

18 Panorama Plastics, Gujarat 8.0 136,874 

19 Polynate Foams P. Ltd., Kamataka 20.0 314,140 

20 Polyflex (India) P. Ltd., Kamataka 40.0 251,312 

21 Real Polymera, New Deihl 35.0 312,108 

22 Vijyajyot Seats Ltd., Gujarat 49.0 379,115 

~3 Bharat Seats Ltd., Haryana . 55.0 581,458 
::s 
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24- PUR Polyurethane Products P. Ltd., New Delhi 17.0 212,286 

25 Pfeda Synthetics (P) Ltd., New Delhi 30.0 379,373 

26 SOC Polyurethane Products Ltd., Gujarat 24.0 181,897 

27 Shroff Textiles Ltd., Maharashtra 25.0 222,836 

28 Harlta Grammer Ltd., Karnataka 26.0 183,512 

29 Punjab Scooters Ltd., Punjab 39.0 352,788 

30 Amit Polyseats Ltd.U.P 19.3 274,590 

31 Meenakshl Polymers Pvt. Ltd., Delhi 15.0 241,820 

32 Beardsell Ltd, T.N. 21.2 145,770 

33 Asha Handicraft., Maharashtra 19.4 138,425 

34 W1mco Pen Co., Maharashtra 18.5 134,798 

35 Llyod Insulation (India) Ltd., Delhi 76.7 565,000 

36 Cello Plast, Daman 21.0 159,692 

37 Cello Thermoware Ltd., Daman 17.4 148,245 

38 Polyproducts, Qujarat 18.5 158,415 

39 Kaygee Foams P. Ltd., Maharashtra 33.0 245,493 

40 Preto Foams, Hyderabad, A.P. 11.5 188,823 

41 Bharat Plastic Products, Daman 25.0 108,480 

42 Inalsa Ltd. New Deihl 28.9 138,990 

43 Mahavir Enterprises, Maharashtra 19.4 106,785 

44 Omkar PUF Insulation, Maharashtra 10.6 66,670 

45 Krishna Fabrications Ltd., Karnataka 13.0 185,320 

46 K.B. Poly Indultrles P. Ltd., Orril. 10.0 168,370 

47 Vora Cork Industries, Maharashlra 39.6 298,885 

48 Best Plastronics Pvt. Ltd. , New Deihl 19.5 145,770 

49 Bharat Plast, Daman 10.6 80,230 

50 Amar Enterprises, Maharashlra 16.2 135,600 

51 Deccan Engineering Enterprls.s, A.P. 8.3 7,2,320 

52 Bharat Cottage Industries, Maharashtra 7.8 88,930 
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53 80 Small and medium sized enterprises - group project SMEs 290.0 1,588,520 

54 Super Urethane Products P. Ltd., Daman 39.1 320,920 

55 Blowkings KFTZ, Maharashtra 17.6 149,160 

56 DeI1a Foams Engineering Co., Maharashtra 12.0 96.050 

57 Panna International, Gujarat 9.7 54,240 

58 Viral Corporation. Gujarat 11.8 94,920 

59 Au Polybuild Products P. Ltd, A.P. 17.7 . 144.640 

60 Alaska Industries •• Daman 17.6 144.640 

61 B1uplast Corporation. Maharashtra 10.1 85,880 

62 Reliable Aotomoulders Pvt. Ltd., Weat Bengal 8.7 71.190 

63 Malanpur Entech Pvt. Ltd, M.P. 18.8 167.240 

64 NI.san Thermoware P. Ltd., Daman 15.4 125,430 

65 K. J. Polymers P. Ltd., Delhi 30.0 144.132 

66 Venus Auto P. Ltd. U.P 21.0 155,083 

67 Shri Krishna polyurethane Industries (P) Ltd. Delhi 19.2 217,949 

68 Sldhi Polymer P. Ltd., Karnataka 7.5 85.033 

69 Legend Interiors .Delhl 9.6 140.120 

70 National Flask Induatries Ltd., Gujarat 38.9 230.373 

71 Sintex Industries Ltd., Gujarat 10.9 71,167 

72 Jayson Industries, Delhi 12.9 100.457 

73 Duab International. Haryana 13.4 118.074 

74 Jaypee Technoplaat P. Ltd Jammu 18.5 158,042 

75 Galaxy FRP Pvt. Ltd •• Haryana 18.5 163,633 

78 Aiay Corrugating & Plastics P. Ltd., GuJar.t 10.3 91,310 

77 Puff Insulators. Delhi 10.6 93.960 

78 Jot! Foam Products P. Ltd., Maharashtra 37.8 198,948 

79 Banaal Plastic Industries, Delhi 20.4 77,777 

80 Baba Insulators. Delhi 14.4 88,778 

81 Shree Nath Plastics, Delhi 13.9 89,348 

... 
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82 R.S. Inaulators. Delhi 10.3 61.924 

83 P.K. Construction Co .• Deihl 10.6 83.814 

84 Ganga Therrnoware P. Ltd. U.P. 10.1 89.116 

85 Shlvathene Llnogack. H.P. 119.0 238.170 

86 Nav Texfeb Pvt. Ltd •• U.P. 32.4 188.300 

87 Alhok Metals. Delhi 12.5 7e.915 

88 O.K. Indultrlel. Delhi 10.7 74;837 

89 28 Imall and medlum-Illed enterpriael-group project 105.7 788.044 

90 Devllonl P. Ltd .• Delhi 15.3 129.882 

91 Varlvar Plait Productl Pvt. Ltd •• U.P. 12.3 108.888 

92 Supertek Intematlonal. Deihl 10.8 .... 018 

93 Standard Electric AppIlancn. T.N. 10.0 88.294 

94 N.D.PlutiCi. Deihl 12.9 114.457 

95 Primro .. Multlplalt Pvt. Ltd. Delhi 9.6 132.329 

96 Deille Foam and Polymers. Haryana 11.2 213.380 

97 Reactive Polymer. Ltd .• Gujarat 29.6 400.218 

98 National Pluta. Daman 38.2 240.104 

99 Tokyo Plutlntematlonal Ltd .• Daman 30.5 221.925 

100 Cryltal Electronici and Plaltlca, U.P. 18.3 139,378 

101 Mayur Jugl Pvt. Ltd •• Deihl 18.9 134.936 

102 Santech Indultrlel. Punjab 14.7 130.064 

103 Saddle Poly Productl P. Ltd •• A.P. 15.2 134.568 

104- 24 Small and medlum-lized Enterprllel 97.7 994,108 

105 Harjas Plastic and Metal Componen. P. Ltd. 20.2 278,418 
Mahara.hlra 

106 Naorang Plut. Deihl 13.5 80,083 

107 18 Spray Foam Enterprt ... 211.1 1,224,989 

108 Crown Industries, Qujarat 22.5 ·127,814 

109 Eversrllne Plastic Industries P. Ltd, U.P. 18.2 80,060 
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110 Ramakrishna Moulders, Delhi 15.7 88,681 

111 Sanjay Industries, West Bengal 15.7 112,183 

112 Enertech Engineering P. Ltd., A.P. 15.8 139,113 

113 M-Plast, Deihl 13.0 105,405 

114 Raipur Agencies, Chhattlsgarh 16.3 163,361 

115 Pyarelal Coir Products Ltd., U.P. 18.5 189,141 

116 Alka International Ltd., U.P. 18.5 195,665 

117 SR Poly Steel P. Ltd., Haryana 14.9 163,058 

118 Nindra Foams, Deihl 11.0 168,149 

119 R.H. Industries, Punjab 11.3 173,901 

120 Pinnacle Inudalri .. Ltd., M.P. 13.0 210,623 

121 Coolwels Automobile Engineers, Haryana 15.8 150,540 

122 Jalswal Industries, New Delhi 13.1 171,839 

123 Premium Mouldings & Pre .. ing P. Ltd., Haryana 17.7 156,428 

124 Sawhney Sealing Syetems, Haryana 28.0 273,029 

125- Sun Steering Wheele Ltd., Haryana 15.6 163,148 

126 Netplast Ltd., U.P. 18.0 200,263 

127 Group Project Spray and Insitu Insulation 14 Enterprl .. s 178.4 852,673 

128 SR Polymers and Printers, New Delhi 19.8 107,352 

129 Roome Plastics P. Ltd., Rajasthan 18.1 113,617 

130 Apollo Steelerafts, Delhi 13.7 86,925 

131 17 Small and Medium-sized Enterprises 55.8 472,046 

132 Solvay Moulding P. Ltd., Dadar & Nagar Havelll 26.1 222,480 

133 Polyrub industries, GuJarat 12.5 110,687 

134 Prince Plastoware Ltd., Daman 9.4 83,631 

135 Nandadeep FibrohtCh P. Ltd., Maharaahtra 11.3 100,034 

136 Lear Insulation Engineering P. Ltd., Maharaahtra 10.8 83,301 

137 Easa Aircons Ltd., Daman 13.g 122,986 

138 UNC Plot Indu.trieI, Navl MumbaI 11.4 101,256 
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139 Poly Glass Fibre Industries P. Ltd., New Delhi 17.1 151,689 

140 Caryaire Equipments India P. Ltd., U.P. 17.0 150,665 

141 Bhatia Plastics, New Delhi 11.1 98,389 

142 Flexo Foam P. Ltd., Haryana 19.4 209,372 

143 Malvika Polymerl, Haryana 20.0 222,169 

144" Nu-Foam Rubber Industries P. Ltd., Haryana 15.6 180,970 

145 Sutlej Coach Products P. Ltd., Punjab 18.6 211,862 . 
146 Viking Engineers P.Ltd., U.P. 13.3 163,737 

147 010 Industries P. Ltd., Haryana 12.7 157,879 

148" Precision Engmeering Tools and Components 22.0 226,319 

149" Pramukh Polymers 27.0 254,038 

150 Enkay Foam P. Ltd., U.P 16.6 183,443 

151 Manali Petro Chemicals Ltd., Madras 490.0 700,000 

152 US Petrochemicals Ltd., Madras 464.0 585,684 

153 Expanded Incorporation, Mumbai 72.6 562,136 

154 Polymermann (Asia) P. Ltd., Mumbai 290.0 435,050 

155" Sectoral Phaseout plan for elimination of CFCs in the 673.5 8,959,077 

Foam sector involving 99 Small and Medium Enterprisel 

Total 5869.8 43,031,216 

·Ongolng Project Remaining Projecll have been completed. 

Halon Sector 

ViJay Fire Protection Syateml Ltd., Gujarat 292.0 247,842 

2 Nltin Fire Protection Industrlel Ltd., Maharuhtra 212.0 187,374 

3 New Age Induatrlel, Maharaahtra 133.0 149,440 

4 Steel age Indultrlel Urnlted, T.N. 116.0 149,064 

5 Vima! Industrial Safety Equipment Corporation, Baroda 133.0 210,352 

6 Atkinl, New Oelhl 37.0 61,879 

7 Alhoka Engineering Co., New Oelhl 34.0 56,8~~ 

8 Standard Casting Pvt. Ltd., Delhi 64.1 103,960 

9 Sharat Engineering Works, Maharuhtra 48.5 62,784 
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10 Zenith Fire Services, Maharashtra 36.0 60,206 

11 New Fire Engineers Pvt. Ltd., Maharashlra 120.0 146,900 

12 Cascade Counsel Ltd., New Delhi 54.0 90,310 

13 KODV.~i Devshl & Co Pvt. Ltd., Maharashtra 25.5 42,846 

14· Umbrella project for the closure of Two 556.0 2,834,000 

Plants In India - SRF & NFl 

15- National Halon Management and Banking Program 427.2 515,970 
(Canada, Australia) 

Total 2289.3 4,939,389 

• Ongoing project. Remaining project. have been completed. 

Retrl.geretlon and Air Conditioning (RAC) Sector 

Blue Star Ltd., Maharashtra 36.6 567,000 

2 Subros Ltd., New Delhi 84.0 1,710,000 

3 Meghdoot Refrigeration Indu.trles, Maharashtra 18.0 185,987 

4 V. Krishna & Co., Maharashtra 14.8 166,133 

5 Frlz-Tech. P. Ltd., Maharashtra 11.5 150,200 

6 V. Krishna P. Ltd., Maharashtra 17.0 229,153 

7 Rockwell Device. P. Ltd., A.P. 18.0 204,535 

8 Rabi Run Refrigeration Pvt. Ltd., Kamataka 14.0 181,163 

9 Sethia Appliance. P. Ltd •• A.P. 16.0 195.924 

10 Seepra Refrigeration P. Ltd .• Maharashtra 15.0 194.258 

11 Shaktl Fabricators, Punjab 13.6 179.930 

12 Supercold Refrigeration Sy.tem... Kerala 11.0 151,180 

13 MuraU Refrigeration and Engineering Co.. Kerala 9.0 142,928 

14 Godrej-GE Appliances Ltd., Maharashtra 588.0 3,041,474 

15 Standard Refrigeration Appliances, Mah.r •• htra 18.8 192.303 

18 Polar Enterprise.. Maharashtra 10.8 156,155 

17 Refrigerators and Home App/i&nC81 P. Ltd.. New Delhi 11.3 168,449 

18 Hindustan Refrigeration Industries, New Delhi 10.1 149.522 
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19 Refrigeration Components and Accessories, New Deihl 9.5 141,668 

20 Sheetal Engineering Works P. Ltd., Gujarat 8.7 44,222 

21 Videocon Appliances Ltd., Maharashtra 351.7 2,708,290 

22 Voitas Ltd., A.P. 354.0 3,691,627 

23 Electrolux - Kelvinator Ltd. (Maharaja Intemational Ltd.), Rajasthan 59.8 M6,710 

24 Pranav Vlkaslndia Ltd., Haryana 1,067,753 

25 Sanden Vlkas India Ltd., Haryana 8.4 554,627 

26 Arkay Industries., Goa 19.8 170,547 

27 Salkrupa Industries, Maharashtra 14.8 153,840 

28 Sarkar Refrigeration Industries., Maharashtra 12.0 140,364 

29 Sidwat R.frlg.ratlon, Deihl 11.7 197,658 

30 BPL Refrigeration Ltd., Kamataka 136.0 1,163,161 

31 SandHp Refrigeration, Maharashtra 9.9 121,683 

32 Whirlpool of India Ltd., Haryana 200.6 1,090,698 

33 Fedders Lloyd Corporation Ltd. U.P. 21.2 290,894 

34 Sandlas Air-Com Systems P. Ltd. Punjab 23.3 258,224 

35 Umbrella Project of thrH Commercial Refrigeration 27.3 371,650 
Enterprises , Delhi 

36 Nine Enterprises for Comm.rclal Refrigeration 53.5 886,262 

37 Five Enterprises for Commercial R.frlgeration 22.0 365,699 

38 Nln. Enterprises for Commercial R.frlg.ratlon 56.5 818,357 

39 Fourteen Enterprises for Commercial R'frigeratlon 68.0 1,075,708 

40 Ice-Make Refrigeration 12.4 177,755 

41 Konark Refrigeration Appliances 13.1 206,433 

42 Subros Ltd., New Deihl (Phase-II) 1,404,588 

43- Plan for phase out of CFCs In the Refrigeration 732.0 3,721,823 
(Manufacturing) Sector 

44- National CFC consumption pha .. out plan focussing on 1006 2,445,223 
the Refrigeration Service Sector (UNDP, Switzerland, Germany, UNEP) 

45 Shriram Industria' Enterprises Ltd. Hyderabad 18.0 885,000 
lit 
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46 Kirloskar Copeland Ltd., Karad, Maharashtra 125.5 547,900 

47 Freezeking Industries, New Delhi 35.0 240,500 

48 Godrej G.E. (Compressor), Maharashtra 71.7 2,285,500 

Total 4388.6 35,7152,450 

• Ongoing project. Remaining projects hava been completed. 

Solvent Sector 

ITI Manakpur, U.P. 36.0 689,481 

2 Hindustan Syringes & Medical Devices P. Ltd., Haryana 53.2 481,000 

3 Electronics Research Ltd., Bangalore, Karnataka 17.5 217,436 

4 ITI, Palakkad, Kerala 15.0 266,391 

5 ITI, Bangalore, Kamataka 7.0 121,988 

6 Modi Xerox, UP. 6.1 147,825 

7 Malhotra Shaving Products Ltd., A.P. 17.0 288,277 

8 Hamans Lal Malhotra & Sons Ltd., West Bengal 16.0 349,056 

9 Vidyut Metallicl Ltd., Maharashtra 19.7 254,761 

10 Microraj Electronics Pvt. Ltd., A.P. 4.3 96,537 

11 Videocon Group (VCD), Gularat 7.2 265,525 

12 Excel Industries Ltd, Gularat 375.0 413,580 

13 Blue Star Ltd, Maharashtra 6.6 85,911 

14 Alpha Drugs India ltd., Punjab 69.7 169,205 

15 Doctors Organic Ch.mi~ls, A.P. 94.6 382,616 

16 Svis labs ltd., Ranlpet, T.N. 54.2 281,785 

17 Satya Deeptha Pharmaceuticals P. Ltd., Kamataka 27.9 293,950 

18 Sapna Coils Ltd., Maharashtra 22.8 276.877 

19 Engineering Industries, Maharashlra 20.2 289,817 

20 Sapna Engineering, Maharashtra 14.5 271,692 

21- Pradeep Shetye'Ltd., Maharuhtra 133.9 315,271 

22- Benzo Chemical Industries, Maharuhtra 23.0 154,568 

23- FDC limited. Maharaahtra 34.1 289,359 
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24 GRD Chemicals Ltd., M.P. 17.9 144,264 

25 Rishlroop Organics P. Ltd. & Rishlroop Polymers P. Ltd., Gujarat 248.8 2,312,473 

26 Chiplun Fine Chemicals Ltd., Maharashtra 16.7 176,088 

27 Amoli Organics Umlted 38.5 435,465 

28" Navdeep Engineering, Palghar, Maharashtra 53.9 744,645 

29" Bharat Electronics limited (BEL), Bangalore 16.0 164,907 

Total 1467.3 10,320,750 

• Ongoing project. Remaining projecta hive been completed. 

CFC Sector 

1· Gradual Phase out of Productior(of Chiorofluorocarbons(CFCs) 
by four CFC producers In India 

22,588 82,000,000 

• Ongoing project. 

eTC Sector 

1· Umbrella Project for Phue out of Production and 
Consumption of CTC for non feedstock applications 

• Ongoing pro/eet. 

a.ttlng Up of OilSeed. and Vegetable 
ProJect. In Orl ... 

2797. SHRI BIKRAM KESHARI DEO: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether National Dairy Development Board 
(NDDB) has signed an Memorandum of Under.tanding 
(MoU) with the Govemment of OrIsla In 1986 to Ht up the 
Oil Seeds and Vegetable Projects In Orissa: 

(b) If 10, whether In Phase-II of the said project 
was extended to the district of Kalahandi, Koraput, Bolangir 
and Phulbanl: 

(c) if so, the details thereof: 

(d) the details of funds allocated for the purpoH: 
and 

(e) by when said project Is likely to be started and 
completed? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

23,058 52,000,000 

MINISTRV OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Ves, Sir. 

(b) Ves, Sir. 

(c) and (d) The details of funds allocated in principle 
for Kalahandl. Koraput, Phulbanl and Bolaooir Project is as 
under: 

Contribution of Govt. of Rs.579.80 Lakh 
Orissa & Govt. of India 

NDDB funding Loan Rs.922.60 Lakh 

NDDB funding Grant Rs. 1199.80 lakh 

NDDB Share Capital & Rs. 323.90 Lakh 
Working Capital 

Total Rs.3027.10 Lakh 

(e) TheprojectstartedlnAug"st,1991 afterNDDB 
conveyed Its in principle agreement to allocated funds. The 
funding continued till March, 1997. The project continues to 
be In operation. 
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Separation of asp From SAIL 

2798. SHRI AJIT JOGI: Will the Minister of STEEL be 
pleased to state: 

(a) whether the Union Government has received 
any proposal from the Government of Chhattlsgarh to 
separate the Bhllai Steel Plant (BSP) located In Chhattlsgam 
from the Steel Authority of India Limited (SAIL); and 

(b) if 80, the details thereof and the decision taken 
thereon? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN): 
(a) Yes, Sir. 

(b) The proposal was not found acceptable. 

Medical Facllltle. to Agricultural Labourera 

2799. SHRI KASHIRAM RANA: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) the details of the medical facilities available 
for the agricultural labourers which come under the 
unorganised sector; 

(b) whether the Government proposes to 
implement separate medical facility on the line of 'Employees 
State Insurance' for the above labourers; and 

(c) if not, the steps being taken by the Govemment 
to ensure and meet the medical need of that category? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) The Ministry of 
Labour and Employment has not been Implementing any 
scheme for providing medical facilities to the agricultural 
workers. However, there are certain schemes providing 
medical facilities being implemented for some categories of 
unorganlsed sector workers viz; worke,.. engaged In beedl 
roiling, certain non-coal mines and cine worke,.. under their 
respective welfare funds. The redesignated Unlve,..aI Health 
Insurance Scheme is available for the families living below 
poverty line (BPL) which, Inter-alia, Include agricultural 
labourers al80 at subsidized annual premium of Rs. 165, 
Rs. 248 and Rs. 330 for individual, for a famUy of five and 
for a family of seven respectively. The scheme provides 

for reimbursement of hospitalization expenses up to 
Rs. 30,000/- on floater basis per family, coverage of death 
of worker due to accident (Rs. 25,000/-) etc. 

(b) No, Sir. 

(c) So far as, Central Government Hospitals like 
Dr. Ram Manohar Lohia Hospital, New Deihl, Safda~ung 
Hospital, New, Delhi, Lady Hardinge Medical College and 
Smt. Sucheta Kriplanl Hospital, New Deihl and Jawaharlal 
Institute of Postgraduate Medical Education and Research, 
Pondicherry are concerned, free treatment Is provided to 
general public Including agricultural labourers also. 
Agricultural labourers alongwlth others are availing the 
facilities of medical and health care infrastructure of States 
also viz; from the StatelDistrict Hospitals, Primary Health 
Centers and sub-center level spread allover the country. 

Converllon of Wllteland Into 
CUltivable Land 

2800. SHRI RAWI LAL SUMAN: 

SHRIMATI JAYAPRADA: 

WUI the Minister of AGRICULTURE be plealed to state: 

(a) whether any target for converting wasteland 
into cultivable land In the country was fixed in the Tenth 
Plan; 

(b) if 50, the area of land proposed to be made 
cultivable as per the target; 

(c) the area of land made cultivable till March, 
2004 as per the target, State-wise; and 

(d) the amount spent 80 far for such conversion of 
wasteland into cultivable land in each State under the Tenth 
Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) Yes, 
Sir. The Govt. of India Is implementing various programmes 
for the development of degraded lands including wastelands 
In the country. Under these programmes an area of 209.4 
lakh. ha. has been proposed to be developed during the 
Tenth Plan. The Xth Plan targets under varlou8 programmes 
are as follows: 
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Department of Agriculture and CooperIItfon (Lakh ha.) 

(i) National Watershed Development Projects in Rainfed Areas 20.00 

(ii) Soli Conservation in the Catchments of River Valley Project and 7.30 
Flood Prone Rivers 

(iii) Reclamation of Alkali SoHs 1.30 

(iv) Watershed Development Projects In Shifting Cultivation areas 0.80 

Dlpartment of Land Reeourcel 

(v) Integrated Wasteland Development Programme 68.00 

(vi) Drought Prone Areas Program""s 44.00 

(vii) Desert Development Programme 68.00 

Total 209.4 
lakh ha. 

(c) and (d) Statements showing state-wise degraded 2 3 4 
lands including wasteland developed and the amount spent 
during the first two years of the Tenth Plan are enclosed as 12. Karnalaka 0.20 25.20 
statement-I to VII. 

13. Kerala 0.00 1.46 
St.tement., 14. Madhya Pradesh 0.56 18.19 

State-wise area treated and the amount spent during the 
15. Maharashtra 0.24 15.38 first two years (2002-03 and 2003-(4) of Xth plan for 

National Watershed Development Projects In 16. Manipur 0.03 2.37 
Rainfed Area (NWDPRA) 

17. Meghalaya 0.13 7.76 
Area in lakh ha. Rs. In crares 

18. Mizoram 0.1'0 7.70 
S.No. States Area Treated Amount spent 

19. Nagaland 0.09 5.30 
2 3 4 

20. Oris.a 0.24 9.90 
1. Andhra Pradesh 0.11 4.91 

21. Punjab 0.01 0.68 
2. Arunachal Pradesh 0.02 1.35 

22. Rajasthan 1.23 64.25 
3. Assam 0.06 2.88 

23. Slkkim 0.04 2.81 
4. Bihar 0.00 0.02 

24. Tamil Nadu 0.65 29.33 
5. Chhattisgarh 0.26 11.60 

25. Tripura 0.07 4.84 
6. Goa 0.01 0.89 

28. Uttar Pradesh 0.34 20.70 
7. Gujarat 0.25 12.97 

27. Ultaranchal 0.21 14.21 
8. Haryana 0.02 1.46 

28. W8stBengal 0.01 0.43 
9. Himachal Pradesh 0.02 1.82 

29. Andaman and 0.01 0.69 
10. Jharkhand 0.14 15.62 Nicobar Island 
11. Jammu al'ld Kashmir '0.00 0.06 

Tota' 5.05 284.78 
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Sllltement-ll 2 3 4 

State-wi.e area treated and the amount spent during the 
first two years (2002-03 and 2003-04) of Xth plan for 

25. Trlpura O.OOS 0.94 

SolI Conservation in the Catchments of River VaHey 26. Uttar Pradesh 0.61 31.85 
Project and Flood Prone Rivers Programmes 

(RVP& FPR) 27. Uttaranchal 0.06 •• 54 

Area in lakh ha. Rs. In crores 2S. Weat Bengal 0.02 2.86 

S.No. Stales Area Treated Amount spent 29. DVC 0.21 22.30 

2 3 4 Total 3.90 239.88 

1. Andhra Pradesh 0.19 15.91 "Inclusive of Prime MIni ..... Spec\1II PIICkage to JlaK ..... 

2. Arunachal Pradesh 0.00 0.00 SIII,.",."t-lll 

3. Assam 0.02 1.48 State-wi .. area treated and the amount spent during the 
flr.t two years (2002-03 and 2003-(4) of Xth plan for 

4. Bihar 0.00 0.00 Reclamation of Alkali SoIl. (RAS) 

5. Chhattlagarh O.OS 2.81 Area In lakh he. RI. In crare. 

6. Goa 0.00 0.00 S.No. States Area Treated Amount spent 

7. Gujarat 0.12 10.80 2 3 4 

8. Haryana 0.10 3.17 1. Andhra Pradesh 

9. Himachal Pradesh 0.08 11.92 2. Arunachal Pradesh 

10. 'Jharkhand 0.00 0.00 3. Assam 

11. Jammu and Kashmir" 0.10 10.09 
4. Bihar 

12. Kamataka 0.S2 25.16 
Chhattisgarh 5. 

13. Kerala 0.04 4.03 
6. Goa 

14. Madhya Praclesh 0.51 20.49 
7. Gujarat 0.08 3.76 

15. Maharashtra 0.34 25.53 

16. Manlpur 0.00 0.00 
8. Harvana 0.22 6.18 

17. Meghalaya 0.00 0.00 9. Himachal Pradesh 

18. Mlzoram 0.02 2.00 10. Jharkhand 

19. Nagaland 0.00 0.00 11. Jammu and Kashmir· 

20. Orissa 0.0.. 1.58 12. Kamalaka 0.02 2.64 

21. Punjab 0.00 0.00 
13. Kerala 

22. Rajasthan 0.45 31.10 
14. Madhya Pradesh 

23. Sikklm 0.002 0.20 
15. Maharashtra 

24. Tamil Nadu 0.08 10.83 
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16. Manipur 9. Himachal Pradesh 

17. Meghalaya 10. Jharkhand 

18. Mlzoram 11. Jammu and Kashmir. 

19. Nagaland 12. Karnataka 

13. Kerala 
20. art ... 

14. Madhya Pradesh 
21. Punjab 0.01 0.20 

15. Maharashtra 
22. Rajasthan 0.08 1.20 

16. Manlpur 0.05 3.41 
23. Sikkim 

17. Meghalaya 0.04 5.50 

24. Tamil Nadu 0.01 18. Mizoram 0.09 9.70 

25. Tripura 19. Nagaland 0.08 7.50 

26. Uttar Pradesh 0.01 0.09 20. Ort ... 5.44 

27. Uttaranchal 21. Punjab 

28. West Bengal 22. Rajasthan 

Total 0.43 13.99 23. Sikkim 

Statement-iV 
24. Tamil Nadu 

25. Tripura 0.05 
State-wise area treated and the amount spent during the 

finst two years (2002-03 and 2003-04) of Xth plan for 26. Uttar Pradesh 
Watenshed Development Projects In Shifting 

Cultivation A18as (WDPSCA) 
27. Uttaranchal 

28. Weat Bengal 
Area In lakh ha. Rs. In crorea 

29. Andaman and 
S.No. States Area Treated Amount spent Nicobar Island 

2 3 4 Total 0.42 40.88 

1. Andhra Pradesh Statement-V 

2. Arunachal Pradesh 0.02 1.78 State-wise a18a treated and the amount spent during the 

3. Assam 0.09 7.55 finst two years (2oo2-D3 and 2003-04) of Xth plan tor 
Integrated Wasteland Development Programme (IWDP) 

4. Bihar 
Area In lakh ha. Rs. In crores 

5. Chhattllgarh S.No. States Area Treated Amount spent 

8. Goa 2 3 4 

7. Gujarat 1. Andhra Pradesh 0.72 48.40 

8. Harvana 2. Arunachal Pradesh 0.88 8.10 
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1 2 3 4 St.tement-VI 

3. Assam 1.74 31.70 State-wise area treated and the amount spent during the 
first two yea,. (2002-03 and 2003-04) of Xth plan for 

4. Bihar 0.45 4.S7 Drought Prone Areas Programme (DPAP) 

5. Chhattisgarh 0.40 17.48 Area in lakh ha. Rs. In crores 

6. Goa 0.10 0.82 S.No. States Area Treated Amount spent 

7. GuJarat 0.57 32.28 2 3 4 

1. Andhra Pradesh 2.89 97.92 
8. Harvana 0.20 5.95 

2. Arunachal Pradesh 0.00 0.00 
9. Himachal Pradesh 0.43 28.50 

3. Assam 0.00 0.00 
10. Jharkhand 0.33 3.14 

4. Bihar 0.60 5.73 
11. Jammu and Kashmir 0.05 4.63 

5. Chhattisgarh 1.16 29.29 

12. Kamataka 0.514 37.14 6. Goa 0.00 0.00 

13. Kerala 0.15 4.11 7. Gujarat 2.45 66.36 

14. Madhya Pradesh 0.94 59.55 8. Haryana 0.00 0.00. 

15. Mahar.shtra 0.45 16.57 9. Himachal Pradesh 0.45 9.00 

16. Manipur 0.74 9.55 10. Jharkhand 1.82 17.66 

17. Meghalaya 0.28 4.67 11. Jammu and Kashmir 0.66 6.45 

12. Kamataka 2.19 54.81 
18. Mlzoram 0.80 17.68 

13. Kerala 0.00 0.00 
19. Nagaland 0.97 36.09 

14. Madhya Pradeeh 2.67 97.43 
20. Orissa 0.38 28.25 

15. Maharashtra 2.98 27.79 
21. Punjab 0.00 0.51 

16. Manipur 0.00 0.00 

22. Rajasthan 0.45 28.69 17. Meghalaya 0.00 0.00 

23. Slkkim 0.18 4.53 18. Mlzoram 0.00 0.00 

24. Tamil Nadu 0.55 28.31 19. Nagaland 0.00 0.00 

25. Trlpura 0.00 0.32 20. 0rI888 1.63 19.66 

28. Uttar Pradesh 0.65 36.31 21. Punjab 0.00 0.00 

27. Uttaranchal 0.38 7.00 22. Rajasthan 1.04 34.10 

0.82 23. Sikklm 0.00 0.00 
28. West Bengal 0.10 

24. Tamil Nadu 1.52 34.61 
Total 13.384 505.47 
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25. Tripura 0.00 0.00 

28. Uttar Pradesh 1.59 32.16 

27. Uttaranchal 0.93 8.50 

28. West eengal 0.52 3.51. 

Total 25.00 544.87 

sr."",.nt-VII 

Stat.-wls. area treated and the amount spent during the 
first two y.ars (2002-03 and 2003-04) of Xth plan for 

Desert Development Programme (DDP) 

Area In lakh ha. Rs. in cro,.s 

S.No. States Area Treated Amount spent 

2 3 4 

1. Andhra Pradesh 1.10 17.79 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

5. Chhattlsgarh 

6. Goa 

7. Gujarat 2.87 90.30 

8. Haryana 1.19 37.30 

9. Himachal Pradesh 0.61 16.38 

10. Jharkhand 

11. Jammu and Kashmir 0.59 20.29 

12. Kamataka 1.69 37.32 

13. Kerala 

14. Madhya Pradesh 

15. Maharashtra 

18. Manipur 

17. Meghalaya 

18. Mlzoram 

2 3 4 

19. Nagaland 

20. OrIssa 

21. Punjab 

22. Rajasthan 7.79 180.40 

23. Sikkim 

24. Tamil Nadu 

25. Tripura 

26. Uttar Pradesh 

27. Uttaranchal 

28. West eengal 

Total 15.80 399.79 

Atlthl Davo Shava 

2801. PROF. MAHADEORAO SHIWANKAR: 

SHRIMATI ANURADHA CHOUDHARY: 

SHRI MOHO. TAHIR: 

SHRI NARENDRA KUMAR KUSHAWAHA: 

Will the Minister of TOURISM be pleased to state: 

(a) whether the Govemment proposes to launch 
a campaign viz Atithi Devo Bhava; and 

(b) If so, the details thereof and the funds alocated 
during the current year for the said campaign? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) Ministry 
of Tourism has already launched a campaign' Atithl Devo 
Bhavah' during the year 2004-05. 

(b) 'Atlthl Devo Bhavah' is an Awareness 
Campaign aimed at providing the Inbound touriat with a 
sense of being welcome by and to ,he country. The 
campaign targets the general public as a whole, while 
focusing on the stakeholdena of the tourism Industry. The 
main components of the campaign are training and 
orientation to taxi drivena, guides, immigration officers, touriat 
police and other personnel directly interacting with the 
tourists, while simultaneously creating a brand equity for 
the trained persona. -Atlthl Devo Bhavah- involv •• 
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Sensitisation, Screening, Induction, Training & Orientation, 
Certification and Feedback of key stakeholders of the 
Tourism industry in India. Approximately 26,300 
stakeholders which include taxi drivers. porters, security staff, 
immigration & custom staff, railway employees are being 
trained in the Phase I. An allocation of RS.497 lakhs has 
been made during the current year for the said campaign. 

(English) 

Inlurance Scheme for Small Growe,. 
In Plantation Sector 

2802. SHRI D. VinAL RAO: 

SHRI RAVICHANDRAN SIPPIPARAI: 

WlU the Minister of AGRICULTURE be pleased to state: 

(a) whether the Government has announced a 
personal accident Insurance scheme for small growers In 
the plantation sector under the Price Stabilisation Fund 
Scheme; and 

(b) If so, the details thereof alongwith the main 
features of the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) On 
the recommendations of the High Powered Committee, 
Personal Accident Insurance cover to all small growers of 
Tea, Coffee, Rubber and Tobacco, who have enrolled under 
Price Stabilisation Fund (PSF) Scheme has be.n Introduced 
by the Ministry of Commerce and Industry. 

The main features of Personal Accident Insurance are:-

The Insurance covers death/disablement due to 
accidents caused by external violent and visible 
means e.g. fire, drowning, snake bite, road/rail 
accidents, electrocution, attack by wild animals. 
Sterilization risk il also covered. 

The exclusions are death, injury or disablement 
.r1sing out of (a) intentional self injury, IUk:lde, 
insanity, drunkenn.ss (b) breach of law with 
criminal intent and (c) war or warlike operations 
and/or nuclear cIevic ... 

The scope of cover Is as under: 

(a) Death due to accident Rs.25,OOOl-

(b) Permanent total disablement 
due to accident RI.25,0001-

(c) Loss of one or one limb 

(d) Loss of two limbs, one eye 
& one limb or both eyel 

Rs.12,500/-

Rs.25,OOO/-

The insurance coverage is being provided by the 
United India Insurance Company ltd. 

Achievement. of Integrated 
Dairy Development Projectl 

2803. SHRI RAGHUNATH JHA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the achievements of Integrated Dairy 
Devetopment PrOjects (lOOPs) In non-operatlon flood, hilly 
and backward areas are much below than targeted; 

(b) 
therefor; 

(e) 

(d) 

if so, the details thereof and the re.sons 

the reaction of the Government thereto; 

the funds spent thereon during the tast three 
years; State-wise; 

(e) whether the areas selected under lOOPs have 
either very IIttl. or no Infrastructure in term I of animal 
husbandry and dairying; and 

(f) if 10, the steps taken by the Government to 
make available infr.structures in thes. areu? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAl BHURIA): (a) to (f): The 
lOOP in Non Operation Flood Hilly and Backward Areu is 
being implemented in the arau, which u the name suggests, 
are hilly and backward and have very little or no infra-
structure in animal husbandry and dairying. Against a 
cumulative target of formation of 13,941 village level Dairy 
Cooperative Societies (DCS) with a membership of 9.37 
lakhs farmer, 11,194 DCS (89.3%) have been organized 
with a membership of 8.68 lakhs farmers (71.1%) upto 
30.9.04. Government of India il providing usistance at 
100,.. grant basis for the .. are.s for all components 
including building up of infrastructure. 

A statement Indicating funds released to Varioul Statn 
during the last three y .. rs II enclOHd. 
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Statement Institute (IARI) released six varletl.es wheat and two varieties 

Fund released during last three years 
of mango for cultivation; 

under IDDP scheme (b) if so, the details thereof; 

(Amount Rs. in Lakh) (c) whether there is any scheme for providing 

SI. No. State Amount Amount Amount 
technical training for improving different varieties of crops; 
and 

Released Released Released 
2001-02 2002-03 2003-04 (d) if so, the details thereof? 

1. Andarnan and 4500 25.00 22.00 THE MINISTER OF STATE IN THE MINISTRY OF 
Nicobar Islands AGRICULTURE AND MINISTER OF STATE IN THE 

2. Andhra Pradesh 150.00 MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) and (b) 

3. Arunachal Pradesh 14.20 During 2004, Indian Agricultural Research Institute has 
developed five wheat varieties namely, HO 2864, HI 2827, 

4. Assam 149.34 HW 5001, HO 2851 and Pusa Gold. Two mango varieties 

5. BIhar 64.47 58.79 100.00 viz. Pusa Arunima and Pun Surya have been developed 
by IARI during 2002 for their commercial cultivation in India. 

6. Jharkhand 160.00 99.91 
(c) and (d) IARI organises various stlort term trainings 

7. Haryana 38.75 for providing technical know-how for improving the crop 
varieties from tlme-to-tlme. 

8. Himachal Pradash 200.00 100.00 SO.75 
Antl-Erotlon Workl In 8 ..... 

9. Jammu and Kuhmlr 40.00 
2805. SHRI ASAOUOOIN OWAISI: 

10. Madhya Pradesh 98.78 
SHRI BRAJA KISHORE TRIPATHY: 

11. Chhattiagarh 479.20 29.52 
SHRI BAOIGA RAMAKRISHNA: 

12. Maharashtra 500.00 200.00 
SHRI KIRIP CHALIHA: 

13. Meghalaya SO.OO Will the Minister of WATER RESOURCES be pleased 

14. Mizoram 59.17 72.41 to state: 

15. Nagaland 132.07 (a) whether the Government provides usiltance 
under critical anti-erosion works to coutal and other Ganga 

16. Oris .. 288.21 BuinStat .. ; 

17. Slkklm 14.98 90.82 324.80 (b) If 10, the details of ualstance provided to such 

18. Trlpura 56.51 
States during each of the lut three yeara; 

19. Uttar Pradesh 217.58 325.09 
(c) whether the Government proposel to make 

som. chang .. in the said scheme after the recent Tsunami 
20. Uttaranchal 476.58 483.00 waves in Southern coast of the country; 

Total 2027.07 1613.13 1819.75 (d) If so, the details thereof; and 

WhutlMango V.rletlel for CuttlYII~n (e) the steps taken to check ... eroalon In coaatal 

2804. SHRI BALASAHEB VIKHE PATIL: Will the States? 

Minister of AGRICULTURE be pleased to state: 
THE MINISTER OF STATE IN THE MINISTRY OF 

(a) whether the Indian Agricultural Re.earch WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
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YADAV): (a) and (b) Under the Centrally Sponsored Scheme 
"Critical anti erosion works in Coastal and other than Ganga 
Basin States· taken up in March 2004 on pilot basis, Central 
Government provides assistance to the State Governments 
in the form of grant. The details of the assistance provided to 
various State Governments is as under: 

(As. in crores) 

S. No. StateslUTs Year 

2003-04 2004-05 

1. Karnataka 0.50 

2. Kerala 0.50 

3. Orissa 0.50 

4. Maharashtra 1.00 

5. Tamil Nadu 1.00 

6. Pondlcherry 1.00 

Total 1.50 3.00 

(c) No, Sir. 

(d) and (e) Do not arise. 

Amount for Seed Development Programme 

2806. SHAI G. M. SIDDESWAAA: Will the Minister 
of AGAICUL TUAE be pleased to state: 

(a) the amount provided by the Union 
Government to various State Governments for the Seed 
Development Programme In Government agriculture farm. 
during the last three year., State-wi •• , particularly In 
Karnataka; 

(b) the financial assistance proposed to be 
provided to them by the Union Government under the said 
programme during the year 2004-2005, State-wl.e, 
partlcularty In Karnataka; 

(c) the number of agriculture farms running In 
loases, State-wis., particularly In Kamataka; and 

(d) the remedial measure. being taken In this 
regard? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
AGAICULTUAE AND MINISTER OF STATE IN THE 
MINISTAY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTAIBUTION (SHRI KANTILAL BHURIA): (a) to (d) A 
statement showing State-will detalll II encloled. 

S.No. Name of State Amount Provided by the Union 
Government to varlou. State 
Gov«nmenta for 1M seed 
development programme in Govt. 
agriculture farm. during !he 

Amount 
provided 
during 

2004-05 

Total number of 
Agriculture Farm. 
running In 10 .... 

Remedial Muaurn Taken 

lut three years 

2 3 4 

1. Andhra Pradesh NI Nil 

2. Tamil Nadu fill NIl 

5 

4 

22 

8 

Accountability on concerned offloer 
ftxed. 

Infrastructure f.elNt •• provided to 
avoid contingency. 

The farma .e functioning .. a 
model farm. 8I1d to produce 
quality certified ned. to f.mara at 
reaonable price •. They are not 
functioning fully on a commen:lal 
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Tamil Nadu (Horticulture) NIl 

3. w .. t Bengal 

4. K.rala 

NIl 

2001-02 Ra. 5.07 lakhs 
2002-03 Ra. 30.52 lakhs 
2003-04 Rs.108.83 lakha 

MARCH 21, 2005 

4 

NIl 

NIl 

Rs.152.88 
lakhs 

5 

18 

198 

51 

to Question, 500 

6 

buls. The farms run Into Ioases 
due to contInuoua drought aftuatlon 
prevailed during the put ye ..... 
M.asurea are being taken to 
Improv. the irrigation facIIltIe8 I. •. 
d.epenlng of wells, introduction of 
sprlnkl.rs .tc. 

Action Is being taken to minimize the 
.xpenditure and Incr .... the 
receipts. Efforts are being made to 
take up wuteland development by 
raising tr .. a such .. Jatropa, 
Simaruba to Incr ... e the farm 
Incom •. 

ActIon Is being taken to Incre .. e 
Mother Plant Area under Improved 
varletl .. to Increan the production 
of plants of Improved varietl ... 
Stept are being taken to convert the 
unproductive areu Into productive 
....... To follow high-tach 
hortlcultur. technlqu.s effectively 
and minimize the expendltur. and 
Incr.ase the receipts. 

Financial .. a!stance have been 
provided to 12 number of farms. 
Initiatives are going taken to provld. 
flnanclal .. alstance under Rural 
Infr .. tructur. D.velopment Fund 
(RIDF) through National Bank for 
AgrIculture & Rural Development 
(NABARD) for str.ngthenlng the 
Infrutructure of agriculture farma 
and tor their effective utilization. 

Perapectlve m .. ter plan has been 
prepared jointly by Dlatrlct 
Panchayat and Department of 
Agriculture. 
Hardening Unit of tluue culture 
plantletalike vanlUa. AnthurIum and 
orchids are being aet up In selected 
farms of the State with a view to 
provide quality planting materials of 
high value crops to farmers at 
reasonable rat... Commercial 
floriculture has be.n atarted In 
orange and veget~. farms, 
NeHlyampathy, Palakkad district to 
make the farm profitable. The 



501 WrlItenAnswers PHALGUNA 30, 1928 (SAKA) to Quntlona 502 

2 3 4 5 6 

proposed modernization of fruit 
proceuIng unI will aIIo Incre ... 
the receIpI of the firm. PIM for five 
Y'" Ia prepwed end It II proposed 
to ItM org8I1ic t.rmlng In selected 
farml and to develop end multiply 
high yielding plMUng lNtertai end 
HedI of recenIty rele.ed v.rieIt ... 

5. Pondlcherry NIl NIl 4 TheM fMIII .. being run for 
demonstration/experlm.ntal/INd 
production purJIOM alc. not with a 
commerdai mati".. 

6. Manlpur 2001-02 Nil RI.28.86 10 Only the econornlcldly viable fMIII 
lakhl .... taken car. of under 

2002·03 RI.~.OO Iakhi Macro M8nagement. 

2()()3.0,4 RI.33.00 lakhl 

7. Meghalaya NIl NIl NI Don not arIH 

8. Mlzoram RI.72.lakhI R •. 3.00 Ilkha NIl Don not art .. 

9. Gujarat NI NIl NIl Don not art ... 

10. Himachal 2001-02 RI.21.80 Iakhi RI.79.38 21 The ned '.-ml .... not mnnI for 
Pradelh 2002-03 RI.48.31 Iakhi lakhl ""*'D profit; but 10 produoe quality 

2003-04 RI.39.46 Iakhi leede. However, It. haw been 
initiated 10 Imp/em .... the 
recommendatlona of the State 
AgrIcuItur. University (SAU) for 1he 
production of crope. 

11. Haryana Nil NIl NIl Doel not Irin. 

Haryana 2003-04 RI.12 Iakhi RI.14 2 farml are running StrengthenIng of the .. Nu,..,... by 
Horticulture lakhl In loll and preparation creation of Intrutructure IUCIh .. 

of profit and loll account lat .. t machinery and tooII, fencing, 
of 17 farml II In pragrell Irrigation 'acllitlft, plantation of new 

and the actual poaItIon orchardl, economy In wuteful 
wUl be clear later on. expendltur., production of maximum 

number of elite fruit plant material 
and adoption of Improved cropping 
plana at then fMl1I. 

12. Karnataka 2001-02 RI.50 lakhI RI.20 IakhI 4IJ 5 FMI11 transferred to UnIverIIIy of 
2002-03 RI.30 IakhI agriculture ScIence (UAS) Bang.-
2003-04 RI.30 Iakhi JoreIDharwad and thr .. fMIII •• 

propoHd to be tranlferred to 
Univeralty of AgftcuIture Science, 
Bano*welOharwad. One 
AgrIcuItur. f.-m each already 
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transf.rred to Department of 
R..,.,.,. end Forest end Karnataka 
HoItIcuIture Board. One AgricuItur. 
farm .ach proposed to be 
tranaferred to Kamataka State Seed 
CertIfIcatIon Agency, KAWADA. 
Kaveri water NIgam. TharabaIu 
organization. and Kamataka Su~ 
Factory. Approvll of the 
Government of Kamataka Is 
awllted 17 Agricultural Farma 
propoMd to be handed over to the 
unemployed Agr\cuIt\n Greduat.aI 
prlvat. ocganIzationa on I .... 
b .. la. 

13 Orissa 2001-02 RI. 7.00 lakha NIl 4 The Government In AgrIcuItur. 
2002-03 RI.6.53 lakhl Department of Ortua have 
2003-04 RI.5.72 lakhl c:onatItuI.t a Commltt .. under the 

Chalrm_hIp of Director. 
Wat • ...".. Million to review the 
farm acllvltl .. In order to arrIv. at a 
concluding decliion to lei' the loal 
making farml. 

14. Madhya Pradesh 2000-01 to 2003-04 RI.56.67 25 Sufficient r.medial m ... ur.1 have 
RI.407.60 lakhl lakhl aIr.ady been taken to 

Incre ... the productivity. 

15. Chhattllgarh 2001-02 RI.30.DO lakhl Rs.55.00 lakha 13 Five y.ar action plan for au the 
2002-03 RI.15.00 lakha farml have been prepared Seed 
2003-04 RI.25.00 lakhl roiling plana for the year 2003-04 to 

2008-10 have been prepared and 
seed muftipllcatlon programme at 
the fanna are being taken according 
to the roiling plan. Proposal for 
strengthening of Governm.nt farms 
is being finaliZed. New tractors. farm 
equlpments. dev.lopment of 
Infrastructur. and irrigation sourcel 
wUI get a booat under this 
programm •. 
Seed proceuIng. grading and 
packing under expert lupervIaion 
will be done In the farm lIMIt 10 that 
remunerative prien for the seeds 
produc«t could be obtained. 

16. Maharaahtra 2003-04 RI.200 lakha RI.200 lakha Government has taken a policy 
decIaIon for converaion of these 
farml InIo Ago-PoIIcIInica-cum-
F."..,.· Training Centrw to Impart 
training to f.....,.... on advanced 
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2 3 4 5 8 
19rO-t1Chnlques; orgMIztng 
dImcInInIIona on InncMIM ...,. 
~ of crap producIIan. 
wat. twveetilg ..... of bID-
t.rtIIIzm and I,...... Peel 
~. 0rMn ..... OIIIR: 
and predalon f.mlng. The ...... 
.. being LMd _ ..... of ........ tIch...., ..... 1D 
fann ... 

17. Andaman and NI NI No profttIIoII .. DoeInat ..... 
Nioobar calculated of 33 farm. _theM...,.. •• 

munt far demoIlltllIIonI 
trtal purpoM to moIIvIIe 
....... oftheHl ...... 

18. Rajasthan 2003-04 Rs.438.59 Ilkha 493.39 IaIcha NI None 

19 Uttaranchal NI NI NI !III 

20. Jharkhand 2001-02 R •. eo.OO Ilkha NI The State Government State ., 1Ghem.1D ..... _.., 
2002-03 R •. 137.52 Ilkha have Informed that .. mullpllclllon nln 
2003-04 R •. 125.97 lalcha dataIIa .. being progreu In 105 ..... """~llalillft 

con.ct.cI MId fMM. 

21. Chandigarh NI NI NI !III 

22 Uttar Pradesh 2001-02 Nil RI.880 Ilkha 42 ~ofold""". 
2002-03 R •. 1458.75 lakha prowIIIon of new lUbe ..... far 
2003-04 R •. 887.97 lakha InIgatIon purpaM. change In 

crappIng PIft.n .......... of high 
"- requiring crape br low .. 
requiring crape. 
ProducIIan of vegetIbII Mel potIIO 
MId farms n being ...... _ 

per norma In the GovemIMnI unIII 
of the State Iftd lIIernIIIve UN of 
the ~ Iftdlolllftlldng 

UP (Hart) 2001-02 R •. 22.31 Iakha Rs.159.83 88 unIIa Is aIIo being ~ ......... 
2002-03 R •. 45.S1 lalcha lakh. The Stale Government ........ 
2003-04 Rs.63.19 Ilkha a decIIIon to run the .......... 

production unIII under F_ 
ManagerMnI CouncIl (FMC) wHah 
wII further help In mIIdng ... unIIa......, vfIbIe. 

23 Goa NIl NI !III NI 

24. Arunachal 2001-02 R •. 20.95 lakha R •. 3.20 lakha 9 CullIng expencIIure on .... Iftd 
Prad •• h 2002-03 Rs. 7.50 lakha m ........ 

2003-04 Rs. 1.25 Ilkha To .. IIIImIIIIve crap In .... of 
crap, ..... 
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1 . 

25 Punjab 

26. Daman and Diu 

27. Trlpura 

28. Slkkim 

29. Jammu and 
Kashmir 

30. Nagaland 

31. Assam 

Bihar 

NIl 

Nil 

2 

2001-02 - Nil 
2002-03 - Rs.S IakM 
2003-04 - Ra.11 takhs 

2001-02 - Rs.20 lakhs 
2002-03 - Rs.37.50 lakha 
2003-04 - Rs.37.oo lakha 

2002-03- Nil 
2003-04 - Ra.3.87 lakhs 

2001-02 - Rs.23.oo lakhs 
2002-03 • Rs.40.00 lakhs 
2003·04 • Rs. 60.00 lakhs 

2001-02 - 18.50 lakhs 
2002-03 - 23.41 lakha 
2003-04 - Rs. 12.25 lakhs 

NI 

3 

MARCH 21, 2005 

NI 

NIl 

Rs.60 lakh. 

R •. 43.20 lakh. 

Rs.15.00 lakhs 

4 

NIl 

3 

13 farms 

21 

to Qu •• tions 

5 6 

Green manuring and use of 
organlca to Improv. aoll condition 
Raising crapa ttvoughout the y .... 
.. per agro-cllmatlc suitability. 
Utilization of undev.loped land In 
farm area. 
Providing irrigation In som. of the 
farma with stre .. on use of 
machinery to reeluce labour cost. 

Not AppIicabI. 

508 

All posalble st.ps are being initiated 
to reduce .xpendlture and Incre .. e 
production. 

For revival of the farm. action 
already taken by way of chalking 
out of dlHerent cropping 
programme •. 

Irrigation facilltl .. are being provided 
to Incr .... the production and 
productivity of Government farms; 
and More emphasis are given to 
quality Hed production programme 
In Government farms to minimize 
the loss. 

The remedial me .. ure. have 
already been taken by projecting the 
proposal for upgrading/Improve· 
ment of these farms to the State 
Gov.rnment and NABARD for 
financial assistance. 

Rs.50.00 The developm,nt Doe. not arise. 
lakhs programme in the 

State being Implemented 
either for res.arch or 

demonstration purpose and 
the farm. are not being run 

on comm.rclal/revenue bali •. 

R'.35Iakhs 33 State Governm.nt of Assam has 
taken policy decision for leasing out 
Agriculture Seed Farms to the 
private parties phaae-wt .. for 
production of certified/quality aeeda. 

NIl 220 (As reported 
by Government of 

BIhar In the Ylar 2000. 

Government of Bihar reported In the 
year 2000 that due to non-avail· 
ability of funds, .. eel production 
programme had not been tak.n up 
In these agricultural farms. 
How.ver, programme for cultivation 
and re·vItaIlzatlOn of State Farm. 
hal been under consideration by 
Government of Bihar. 
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Master Plan for Irrigation 

2807. SHRI RUPCHAND MURMU: Will the Minister 
of WATEA AESOUACES be pleased to state: 

(a) whether the Government has formulated any 
master plan for irrigation in the States including West Bengal; 
and 

(b) if so, the details thereof, State-wise? 

THE MINISTEA OF STATE IN THE MINISTRY OF 
WATER AESOUACES (SHAI JAY PAAKASH NAAAYAN 
YADAV): (a) and (b) Irrigation being State subject, muter 
plan for irrigation in States is prepared by the respective 
State Government. The Ministry of Water Resources has not 
formulated statewise master plan for irrigation. 

Tourist Circuits 

2808. SHRI SHIVRAJ SINGH CHOUHAN: 

SHAI V. K. THUMMAA: 

SHAI KASHIAAM AANA: 

SHRI K. C. PALANISAMY: 

SHAI HAAIKEWAL PAASAD: 

SHAIIL YAS AZMI: 

Will the Minister of TOUAISM be pleased to state: 

(a) the details of tourist circuits set up in the 
country at present, State-win; 

(b) whether the Government proposes to develop 
such circuits; 

(c) if so, the details thereof, State-win; 

(d) the expenditure Incurred and details of funds 
allocated/released to State Governments during the last 
three years; 

(e) whether the Government has formulated any 
plan for creation of more tourist circuits during the Tenth 
Five Year Plan; and 

(f) if so, the details thereof, State-wise? 

THE MINISTEA OF STATE OF THE MINI STAY OF 
TOURISM (SHAIMATI RENUKA CHOWDHUAY): (a) to (c) 
A list of tourist circuits taken up for development during the 
YElar 2004- 2005 upto 31.12.2004 is .. per enclosed· 
statement-I. 

(d) The detail, of funds sanctioned/releaaed to 
Ihe Siale Governments for the InfrutruclUre development 
during the last Ihree years uplo 31.12.2004 is as per 
enclosed statement-II. 

(e) and (f) The Ministry of Tourism assists the State 
Governments In developing the tourist circuits under lis 
scheme of Integrated Development of Tourist Circuits band 
on the receipt of project proposals, merit, Inter-se-priorlty 
and avaUablllty of funds etc. 

S".ment 
Development of Tou';'t Circuits during20(U-2005 

(As. in lakhs) 

81. No. Circuits Amount Sanctioned Amount Aelt.1td 

2 3 4 

1. Kurnool Circuit Andhra Pradesh 800.00 640.00 

2. Khammmam Circuit, Andhra Pradesh 797.47 637.98 

3. Eco-Tourlsm Circuit, ChhaUlsgarh 648.35 518.88 

4. Belur-HalebldiSravanabelagola Circuit, Karnataka 798.50 838.80 

5. Northern Kernataka Circuit, Kamataka 800.00 640.00 

6. Malabar Circuit 795.56 636.48 

7. High Aange Tourism Circuit, Kerala 783.07 626.40 
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2 3 4 

8. Konkan Riviera Circuit, Part- II, Maharashtra 885.87 548.70 

9. Integrated Tourist Circuit, Shlmla. Himachal Pradesh 800.00 840.00 

10. Kangra Circuit, Himachal Pradesh 800.00 640.00 

11. Integrated Buddhist Circuit. Orissa 740.67 592.52 

12 Day .. Bugym Circuit, Uttaranchal 536.36 429.08 

13. NE Travel Circuit, As..,., 437.75 350.00 

14. Travel Ciroult Meghalaya 674.15 576.59 

15. Ctrcult Development, Mizoram 634.00 570.28 

16. Travel Circuit at 8 place. of NagaJand 766.50 613.20 

11. Tourist Circuit In Ent Slkklm 355.00 284.00 

18. Tourist Circuit in West Sikkim 396.00 316.80 

19. Buddhist CIrcuit at Tuhidng, Weet SIkklm 181.00 144.80 

20. Integrated Tourist Circuit, Srinagar, Kalhmir 800.00 640.00 

Sm"""ent." 

State-wille Tourism Project. Sanction«! during the 10th Plan (as on 31.12.2004) 

(Rs. In Ilkhs) 

2002-03 2003-04 2004-05 (up to 31.12.20(4) 

S. No. StllteIUT No. of Amount Amount No. of Amount Amount No. of Amount Amount 
Project Sancd R ..... ed Project Sancd R.I ... ed Project S.ncd R.I ... ed 
Sancd Sancd Sancd 

2 3 4 5 6 7 8 9 10 11 

1. AncIn PracIeeh 2 507.50 105.00 6 948.50 896.44 11 2750.81 2191.Q2 

2. Auam 9 768.13 618.85 3 313.46 313.06 6 955.88 742.10 

3 AtuMcNI Prldelh 5 41.30 32.50 6 1044.60 700.00 6 1285.70 905.52 

4. BItw 8 505.00 505.00 6 1019.42 913.89 7 1901.23 1527.55 

5 ChhetIiIpIh 9 308.00 98.50 6 1005.00 364.f() 4 1086.26 869.01 

8 Go. 0.50 O.SO 2 36.76 30(.78 2 10.00 8.00 

7 Gujarat 2 197.12 59.13 8 920.51 815.82 2 138.93 111.14 

8 Hatyan. 8 332.25 311.00 16 1215.38 879.23 5 678.55 501.14 

9 HIrNcNI Pradesh 30 779.32 760.38 4 182.32 8".00 5 2620.00 1736.00 
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10 

11 

12 

13 

14 

15 

18 

2 

Jammu and Kashmir 

Jharkhand 

Karnataka 

Kerala 

Mw:lhya Pradesh 

Mahara.htra 

Manlpur 

17 Meghalaya 

18 Mizoram 

19 Nagaland 

20 Orl •• a 

21 Punjab 

22 Rajalthan 

23 Sikkim 

24 Tamil Nw:lu 

25 Trlpura 

26 Uttaranchal 

27 Uttar Pradah 

28 Weat Bengal 

29 AncIaman and NIcobar 

30 

31 

32 

33 

34 

35 

Chandlgarh 

Dw:lra and Nagar Havell 

Delhi 

Daman and DIu 

LakahadwHp 

Pondlcheny 

Total 

PHALGUNA 30. 1926 (SAKA) 

3 

3 

o 

6 

11 

18 

8 

2 

4 5 

94.38 89.47 

o 0 

902.49 625.49 

861.38 829.88 

711.18 574.79 

823.48 548.25 

5.24 2.62 

3 70.35 21.20 

6 141.18 48.46 

5 360.50 323.43 

2 47.50 15.75 

3 23.00 14.60 

13 1088.70 1096.20 

13 346.24 289.78 

5 559.00 316.10 

5 218.13 67.78 

3 548.00 418.00 

3 295.00 295.00 

5 201.10 60.00 

o 0 0 

3 

2 

14 

3 

o 

2 

7.75 

8.07 

504.00 

49.SO 

o 

7.87 

6.83 

6.46 

449.02 

18.90 

o 

6.30 

212 11121.10 8880.93 

6 7 8 

5 815.00 895.00 

2 1109.00 n4.80 

14 932.66 782.51 

6 608.50 584.15 

10 821.90 384.51 

10 931.83 914.58 

82.44 24.73 

2 40.22 24.112 

5 587.70 188.75 

4 711.00 220.80 

5 419.55 138.SO 

2 96.00 12.30 

14 1844.81 1414.25 

8 1151.09 681.49 

14 1339.82 850.53 

8 4SO.17 135.18 

4 230.44 203.94 

7 1115.80 918.26 

10 717.44 384.34 

o 0 0 

2 10.00 8.00 

o 0 0 

17 3318.28 3222.13 

265.07 238.58 

o 0 0 

245.17 73.55 

207 24185.84 18073.76 

to Oueetlon. 514 

9 10 11 

2 805.00 844.00 

474.97 379.97 

8 2432.78 1914.37 

5 2148.63 1718.88 

8 1285.48 783.03 

6 157':;.38 1260.10 

o 0.00 0.00 

2 963.30 807.91 

3 1081.28 927.09 

5 2185.89 1731.40 

5 1316.48 999.69 

4 846.41 561.26 

2 39.31 31.45 

6 1005.81 805.13 

8 876.92 702.72 

o 0.00 0.00 

3 1412.93 1125.58 

7 1037.43 825.19 

5 480.04 384.03 

o 0.00 0.00 

o 

o 

o 

2 

457.00 

0.00 

500.00 

0.00 

0.00 

451.00 

385.60 

0.00 

400.00 

0.00 

0.00 

380.00 

130 32784.16 25320.26 
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(Translation] 

Demanda of RepreHntatl". Organization. 

2809. SHRI RAJIV RANJAN SINGH -LALAN-: 

DR. CHINTA MOHAN: 

Will the Minister of AGRICULTURE be pleased to state: 

(a) whether the attention of the Government has 
been drawn toward the Joint charter of demandl of the forty 
farmers representative organizations from all over country; 

(b) if so, whether the above charter of ~mands 
was sent to the Government by th •• e organization. In 
December 2004; 

(c) II so, the facts in this regard; 

(d) the details of the demands placed before the 
Govemment by these organizations; and 

<e) the action taken by the Govemment In this 
regard so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL 8HURIA): Ca) to (d) Letters 
have been received from Shrl P.Chengal Reddy, Clo 
Confederation of Indian Industry and Shri Sanat Mehta of 
Gularat Pradesh Nationalist Congress Party In the month of 
Decemb.r 2004. The demands raised by the Farmers 
Associations are related to:-

(I) Polley Inuea:-

1. Need for separate Union Budget presentation by 
Minister for Agriculture. 

2. Need to consider inclusion of Agriculture In 
concurrent list. 

3. Govemment should take steps to prepare National 
Agriculture Index. 

4. Transport cost for agricultural produce and oth.r 
allied products be subsidized (both for interstate 
transport and overseas transport). 

5. Disinvestment in public sector and reinve.tment 
in irrigation sector. 

6. Reorganizing Commodity Boards and establi-
shing new Commodity Boards. 

(0) Financlalillue.:-

1. Agricultural credit facility from bank. .hould be 
enhanced and the rate of Interest should be fixed 
8%P.A. 

2. Crop Insurance. 

3. Tax holiday on agriculture implements to achieve 
global competitiveness. 

4. Saving 30,000 crore crop 10 .... from pests and 
di •• a .... 

5. Assistance for seed replacement for resource poor 
farmers. 

6. Assistance for br.ed Improvement. 

7. Rationalising duties on imported agricultural 
commodities. 

(III) Agriculture Mlnlatry la.ue.:-

1. Minimum support prices - to be converted as 
remunerative prices. 

2. Give Status of Agriculture to Aqua-culture & 
Poultry. 

3. National Aqua-culture Development Board. 

4. To activise and enlarge the activities of agriculture 
TV chann.1. 

(Iv) Infraatructurall.aUH:-

1. Encourag. value addition, cold storage and agro-
proce •• ing In a big way. 

(e) Agrlcultur. being a Stat. Subject, the State 
Government Is responsible for Implem.ntation of policies 
and programmes for development of agriculture in the States. 
The Union Government recognizes its r •• ponslblllty towards 
the agriculture; sector. Steps are accordingly undertaken 
by the Department of Agriculture & Cooperation. Plan 
provision have been made to enhance agricultural 
production and productivity through various scheme. and 
programme. to rai.e the Income of farmers and for 
augmentation of their living .tandards. The plan allocations 
inter-alia cover crop production programme. marketing 
reforms and creation of marketing & storage Infrastructure 
like godowns and cold storages, soli and water conservation, 
on Farm Water Manage.".nt to provide irrigation facilities 
in Eastern India, plant protection measures, cooperation, 
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horticulture development and promotion of high yielding 
varietle. of seeds. Promotion of agricultural extension 
through Ie heme of Mall Media support to Agriculture 
Extenlion under which eXisting infrastructure of 
Doordarshan, All India Radio and Indira Gandhi National 
'Qpen University (IGNOU) to provide information to the 
farrillng community Is being utilized. Under risk management 
,~ num6ar, of schemes like National Agricultural Insurance 
'Scheme, AAinimum Support Price Scheme and Market 
Intervention Scheme are being Implemented as a safety net 
for fannel"l. , 

, '" Handover of Work of BBMB to Punjab 

2810. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of WATER RESOURCES be pleased to Itate: 

(a) whether head works of Ropar Hatlke and 
Ferozepur are under control of Punjab; 

(b) whether as per clause 79 of Punjab 
Reorganisation Act, 1966, the control of these works should 
sort with Bhakra Beas Management Board; 

(c) if so, whether the Bhakra Beas Management 
Board lhall not take these head works under Its jurlsdicatlon; 

(d) whether the Govemment proposes to Issue 
directions to BBMB to take these head works under Its 
jurisdiction; and 

(e) If so, by when, if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PRAKASH NARAYAN 
YADAY): (a) Yes, Sir, 

(b) Section 79(1) of the Punjab Reorganisation 
Act, 1966 provides for the administration, maintenance and 
operation by the Bhakra Management Board (now the 
Bhakra Beas Management Board) of, inter alia, the irrigation 
headworka of Rupur, Harike and Ferozepur. 

(c) to (e) It has been the continuing endeavour of the 
Central Govemment to resolve the issue of transfer of control 
of the said head works from Punjab to the Bhakra Be .. 
Management Board amicably among the concerned States 
and accordingly request the Bhakra Beas Management 
Board. Keeping In view that no agreement is arrived at so 
far, despite two Inter-State meetings in which the Issue was 
discu .. ed, further action would be possible at an opportune 
time atter the outcome of a Presidential Reference in the 
m\fter of Punjab Termination of Agreements Act, 2004. 

(English] 

Agr1cuhural Technology 
Information Centrel 

2811. SHRI BRAJA KISHORE TRIPATHV: 

SHRI ANANDRAO YITHOBA ADSUL: 

SHRI BADIGA RAMAKRISHNA: 

Will the Minister of AGRICULTURE be ple.eed to state: 

(a) whether the Government has established 
Agriculture Technology Information Centres In various 
locations which are not dominated by the farmers; 

(b) if so, the reasons for setting up of such centres 
In State capitals or important towns rather than in farmer 
dominated belt; 

(c) whether the Government il aware that poor 
farmers have to commute centres from far flung areas of the 
country; 

Cd) If 50, the stepl taken by the Govemment to set 
up such centres in the midst of rural areas of the country; 
and 

Ce) the details of the activities undertaken In such 
centres alongwlth the assistance given by the Union 
Government to each of such centres during each of the last 
three years, till date? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): Ca) and (b) The 
Agriculture Technology Information Centres CATICe) have 
been set up In the Indian Council of Agricultural Research 
(ICAR) Institutes and State Agricultural Universities to 
facilitate access to the technology for dis.emination to 
farmers. For easy access the A TICs have been set up right 
at the gates of the ICAR's Institutes and Universities. The 
ICAR has established 44 such centres under the State 
Agricultural Universities (SAUs) and ICAR Institutes in the 
respective place. of their locatlon8. 

(c) and (d) From the establishment of the.e centr .. , 
6O.031akhs farmers have been benefited from quality seedal 
planting material.; soll/water/plant sample analysis and 
veterinary services; books/perlodicals~ and extension 
literatures; and other advisory services. There is no proposal 
for establishment of more such centr ••. 
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(e) The activities of the centres include providing 
technology products, diagnostic services, and technology 
information to the farmers and other end users. These 
centres were established In three phases from 1998-99. 
The major portion of funds was provided by 2000-01. During 

the laat three years (2001-02 to 2003-04), an amount of Rs. 
313.28 lakhs has been released based on the need of theae 
centres, the details of which are given in the enclosed 
statement. 

Statement 

Details of release of funds to each of the 44 A TICs during last 
three years (2001-02 to 2003-04) 

(Rs. In lakhs) 

S.No. ATIC Centres 2001-02 2002-03 2003-04 Total 

2 3 4 5 6 

Sher-e-Kashmlr University of Agricultural Sciences and 1.89 1.89 
Technology, Srinagar 

2 Marathwada Agricultural University, ParbhanJ 7.36 7.36 

3 Jawahar1aJ Nehru Krishl Vishwa Vidyalaya, Jabalpur 4.73 4.73 

4 Indira Gandhi Krlshl Viahwavldyalaya, Raipur 4.12 4.12 

5 University of Agricultural Sciences, Bangalore 4.23- 4.23 

6 Dr. Punjabrao eeshmukh Krishl Vidyapeeth, Akola 3.37 3.37 

7 Mahatama Phule Krishl Vidyapeeth, Rahuri 1.48 1.48 

8 Chandra Shekhar Azad University of Agriculture 
and Technology, Kanpur 

9 Tamil Nadu University of Veterinary and Animal 6.17 6.17 
Sciences, Chennal 

10 Bidhan Chandra Krishi Viahwa Vidyalaya, Nadia 3.77 3.77 

11 Central Arid Zone Research Institute, Jodhpur 4.09 4.09 

12 Central Institute of Freshwater Aquaculture, Bhubneshwar 2.89 2.69 

13 ICAR Research Complex for NEH Region, Barapanl 38.70 38.70 

14 Central Institute of Cotlon Research, Nagpur 3.29 3.29 

15 University of Agricultural Sciences, Dharwad 1.95 1.95 

16 Indian Institute of Spices Research, Callcut 

17 National Dairy Research Institute, Karnal 

18 Kerala Agricultural Unlv.rs~ty, Thrlssur 2.95 2.95 

19 Acharya NG Ranga Agricultural University, Hyderabad 19.42 19.42 
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2 3 4 5 6 
20 Central Marine Fisheries Reaearch Institute. Cochin 2.23 2.23 

21 Centrallnst!tute of Flsheriea Technolosy. Cochin 2.99 2.99 

22 Central Potato Reaearch Institute, Shimla 2.21 2.21 

23 Central Agricultural Research Institute, Port Blair 1.44 1.44 

24 Central Institute of Agricultural Engineering, Bhopal 3.94 3.94 

25 Central Plantation Crops Research Institute, Kasargod 4.61 4.61 

26 CCS Haryana Agricultural University. Hlsaar 1.12 1.12 

27 Tamil Nadu Agricultural University, Coimbatore 0.43 0.43 

28 CSK Himachal Pradesh Krishl Vishwavidyalaya, Palampur 3.19 3.19 

29 Punjab Agricultural University. Ludhiana 1.33 1.33 

30 Assam Agricultural University. Jorhat 8.17 8.17 

31 Dr. YS Parmar University of Horticulture and Forestry. Solan 1.21 1.21 

32 Indian Agricultural Research Institute, New Delhi 1.91 1.91 

33 Sardar Krushi Nagar Dantiwara Agricultural. 1.42 1.42 
University, Sardar Krushi Nagar 

34 Rajasthan Agricultural University, Blkaner 4.42 4.42 

35 Biraa Agricultural University. Ranchi 35.59 4.10 39.69 

36 Indian Institute of Horticultural Research, Bangalore 2.06 2.06 

37 BBS Konkan Krishi Vidyapeeth, Dapoli 2.16 2.16 

38 GB Pant University of Agriculture and Technology, Pantnagar 

39 Narendra Deva University of Agricullture and 1.00 0.20 1.20 
Technology, Falzabad 

40 Indian Veterinary Reaearch Institute, lutnagar 0.30 0.30 

41 Orissa University of Agriculture and Technology, 35.59 4.47 40.06 
Bhubaneshwar 

42 Rajencira Agricultural University. Smastlpur 1.11 1.11 

43 Indian Institute of Vegetable Research. Varanasi 38.75 38.75 

44 Maharana Pratap University of Agriculture 35.88 1.28 37.14 

and Technology, Udaipur 

Total 12.18 239.84 1.26 313.28 
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[Translation] 

Promotion of Medicinal Plantation 
In Bihar 

2812. SHRI PRABHUNATH SINGH: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government proposes to 
formulate any scheme to promote the Medicinal Plantation 
in Bihar; 

(b) if so, the details thereof; 

(c) whether there is any such scheme being run 
in the State; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) to (d) The 
Ministry of Agriculture is implementing a Centrally 
Sponsored Scheme on Macro Management in Agriculture -
Supplementation/Complementation of State Efforts through 
Work Plan. Under this scheme the State Governments are 
free to Implement programmes as per their priorities and felt 
needs which includes programme on development of 
medicinal plants. Under this assistance is being provided 
for activities like production and distribution of quality planti~ 
material, establishment/maintenance of herbal gardens at 
Rajendra Agricultural University, Samastipur. Besides 

programmes on setting up of demonstration plots, and area 
expansion are being taken up through the State. Horticulture 
Department. The National Medicinal Plants Boards under 
the Ministry of Health and Family Welfare is also providing 
assistance for contractual farming of identified medicinal 
plants, setting up of herbal gardens In the state of Bihar. 

Utlll .. tlon of Fund. 

2813. SHRI KAILASH MEGHWAL: 

SHRIMATI SUSHEELA BANGARU LAXMAN: 

SHRI MOHAN SINGH: 

SHRI RAYAPATI SAMBASIVA RAO: 

Will the Minister of TOURISM be pleased to state: 

(a) the details of amount allocated and spent till 
date during the year 2004-2005 from the Budget earmarked 
for promoting tourism; 

(b) whether Rs. 233 crores was spent in the month 
of Dee&mber, 2004; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) to (c) 
The details of funds allocated In the B.E. 2004 -2005 (plan) 
for Ministry of Tourism under various heads, expenditure in 
the month of December, 2004 and the expenditure upto 
28.2.05 are given in the enclosed statement. 

Statement 

Scheme-wise Allocation in B.E. 2004-05 (Plan), Expenditure in the Month of December, 2004 
and Expenditure up to 28.2.2005 

(Rs. in Crores) 

S.No. Name of Schemes Approved Expd. in Expd. 
B.E. 2004-05 the month of Upto 

December 2004 28.2.2005 

1 2 3 4 5 

I Central Sector Scheme. (CS) 

1.1 a) Externally Aided Projects 7.50 0.40 0.83 

b) UNDP Endogenous Tourlam 2.50·· 2.24 4.01 

1.2 Assistance to IHMslFClaIIlTTMlNIWSlNIASlNCHMCT 25.00 10.03 24.25 
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1.3 

1.4 

1.5 

1.6 

1.7 

1.8 

2 

Capacity Building for Service Providers 

Overseas Promotion and Publicity including Market 
Development Assistance 

Domestic Promotion and Publicity including Hospitality 

Incentive to Accommodation Infrastructure 

Construction of Building for IISM at Gulmarg 
Kashmir (J&K Package) 

Total-CS Schemes (1.1-1.7) 

II Centrally Spon.ored Scheme. (CCS) 

2.1 

2.2 

2.3 

2.4 

2.5 

2.8 

2.7 

2.8 

2.9 

Computerization & Information Technology 

Market Research including 20 years perspective plan 

Integrated Development of Tourist Circuits 

Product/Infrastructure and Destination Development 

As.istance for Large Revenue Generating Projects 

Revival of Tourism in J&K (J&K Package) 

Tourism Infrastructure Development Fund 

Total-CCS Schemes (2.1-2.7) 

Total-CS to CSS Schemes (1.8+2.8) 

11110% Lump.um provl.lon tor NE region. Slkklm 

Capital 

3.1 

3.2 

Revenue 

Total-North East Region & Sikkim 

Grand Total (2.9+3.1) 

• Included expenditure Incurred on project. on NE Aeglon 

•• Supplementary of A •. 3.50 crore ha. been obtained. 

3 

3.00 

90.00 

14.00 

10.00 

6.00 

158.00 

17.00 

3.00 

85.00 

140.00 

18.00 

9.00 

20.00 

292.00 

450.00 

35.00 

15.00 

50.00 

500.00 

4 

0.21 

24.74 

1.10 

2.56 

41.34 

4.05 

4.05 

97.73" 

92.89· 

4.00 

240.24 

5 

0.94 

54.78 

14.35 

6.65 

4.00 

109.81 

6.55 

6.55 

111.11 

157.38 

0.33 

9.00 

285.29 

395.10 

395.10 

(b) if 10. whether any .urvey hu been undertaken [English] 

Unemployed Below Poverty Une 
to identify .uch famllie. and to provide employment to .ome 
member of that family; and 

2814. SHRIMATI MANEKA GANDHI: Will the 
Mlni.ter of LABOUR ~AND EMPLOYMENT be pleued to 
.tate: 

(a) whether there are a number of familie.living 
below the poverty line where all the member. of the family 
are unemployed; 

(c) If 10. the details therem? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAd): (a) Yel. Sir. 

(b) and (c) Identification of famlliel living below the 
poverty line Is done and VariOUI poverty all.viation SChemel 
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Implemented to provide employment. In addition to these a 
National Rural Employment Guarantee Bill to provide 100 
days of employment to each family below the poverty line 
living in rural areas has already been tabled in Parliament 
in December, 2004. 

[Translation} 

Storage of Foodgraln. 

2815. SHRI DEVIDAS PINGLE: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION 
be pleased to state: 

(a) whether the Food Corporation of India (FCI) 
has decided to make arrangements for the storage of 
foodgralns In some States to avoid the transportation costs 
running into crores of rupees; 

(b) if so, the details thereof; State-wi .. ; 

(c) the profit likely to accrue to the farmers of these 
States as a result to this steps; and 

(d) the names of the districts where warehouses 
under the said scheme Is likely to be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) and 
(b) The Food Corporation of India (FCI) make. adequate 
arrangements for safe storage of foodgralns in various 
States, based on requirements. The details of the Storage 
Capacity with the FCI. State-wise., is In the enclosed 
statement. 

(c) By opening adequate purchase centres by the 
FCI and State agencies, farmers are assured of minimum 
support prices for their foodgrain produce conforming to 
specifications. 

(d) The storage capacity created by the FCI during 
2004-05 (upto 31.1.2005) Is as under: 

1. Manmad (Maharashtra) 11920 Mrs 

2. Tumkur (Kamataka) 5000 Mrs 

3. Koppal (Kamataka) 10000 Mrs 

St."m."t 

Name of the Stat. 

1 

Bihar 

Jharkhand 

AI on 31.1.2005 
Figures in Lakh Tonnes 

Total Storage Capacity 
(Covered & CAPIOwned and Hired) 

2 
4.92 
1.11 

2 

Orissa 5.99 

West Bengal 10.55 

Sikkim 0.11 

Assam 2.52 

Arunachal Pradesh 0.18 

Meghalaya 0.19 

Mizoram 0.18 

Tripura 0.24 

Manipur 0.20 

Nagaland 0.27 

Delhi 3.70 

Haryana 23.23 

Himachal Prade.h 0.26 

Jammu and Kashmir 1.03 

Punjab 77.98 

Chandlgarh 1.06 

Rajasthan 9.21 

Uttar Pradesh 25.87 

Uttranchal 1.81 

Andhra Pradesh 33.89 

Kerala 5.46 

Kamataka 6.17 

Tamil Nadu 7.67 

Pondlcherry 0.42 

Gujarat 5.79 

Maharashtra 15.87 

Goa 0.15 

Madhya Pradesh 5.43 

Chhattlsgarh 8.49 

Total 259.95 

Polley for Inern.lng Agricultural 
A .... Under irrigation 

2818. OR. SATYANARAYAN JATIYA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the details of the policy, a.alatance and 
programme of the Government for increa .. in agrlcuhural 
area ullder irrigation; 
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(b) the details of targets and achievements set for 
agricultural production in the current Five Vear Plan in 
context of prominent grains like oilseeds, pulses etc.; and 

(c) the details of the action plan to achieve the 
targets for present irrigated area and for increase in irrigated 
area by the end of the current Five Vear Plan, State-wise? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTILAL BHURIA): (a) Irrigation 
development, planning, execution and funding of irrigation 
projects are carried out by the State Govemments. However, 
for early completion of ongoing major and medium Irrigation 
proJects. Government of India provides Central Loan 
Assistance (CLA) to the State Government under the 
Accelerated Irrigation Benefit Programme (AIBP) since 1998-
97 through the Ministry of Water Resources. Central Loan 
Assistance under AIBP is also provided for minor irrigation 
schemes of the special category States comprising of Nortn 
Eastern States and Slkklm, the Hilly States of Jammu and 
Kashmir, Himachal Pradesh and Uttaranchal as well as the 
drought prone Kalahandi, Bolangir and Koraput districts of 
Orissa with effect from 1999-2000. AIBP has been modified 
from April 2004 to provide central assistance in the form of 

70% loan and 30"10 grant for non-special category States 
and 1 0% loan and 90% grant for special category States. 

Besides, a Central Sector Scheme of "On -farm water 
management for increasing crop production in Eastern India" 
is also implemented in ten eastern States of Bihar. West 
Bengal, Uttar Pradesh (Eastern Part), OriRSa, Jharkhand, 
Chhattlsgarh, Assam, Mlzoram, Manlpur and Arunachal 
Pradesh for exploitation of abundant surface and 
underground water. Under the Scheme, assistance is 
provided to farmers for the construction of shallow tube welle 
with pumps, low lift irrigation points, dug wells and pumpsets. 
The funding pattern of the scheme is 20:30:50 i.e. 200/0 of 
the project cost as beneficiaries' contribution, 30% as grant 
from the Government of India and 500/0 as the bank loan. 
The scheme is implemented by National Bank for Agriculture 
and Rural Development (NABARD) through banks In 
cooperation with concerned State Governments. 

(b) The agricultural production are fixed annually. 
The targetl and achievements of agricultural production 
during 2002-03 to 2004-05 of Tenth Five Vear Plan period 
is given in the enclosed atatement-I 

(c) OVerall targets of 151.54 lakh hectare hal 
been aet for creation of irrigation potential during the Tenth 
Five Vear Plan. The State - wise detaile .... given In the 
enclosed atatement.-II. 

SIII'.",.nl·' 

(Production in Lakh Tonnes) 

Crop 2002-2003 2003-2004 2004-2005 

Target Achievement Target Achievement" Target Achievement·· 

Rice 930.00 726.60 930.00 870.00 935.00 878.00 

Wheat 780.00 651.00 780.00 720.60 795.00 730.30 

Coarse Cereals 330.00 252.90 340.00 377.70 368.00 318.80 

Pulses 160.00 111.40 150.00 152.30 153.00 136.70 

Ollaeeds 270.00 150.58 247.00 251.43 261.99 248.42 

Cotton··· 150.00 87.16 150.00 137.88 150.00 170.88 

Jute and Mesta···· 120.00 113.77 120.00 111.97 118.00 97.10 

Sugarcane 3200.00 2815.75 3200.00 2361.76 2700.00 2341.53 

• 4th Advance Eillmat_ 
•• 2nd Advance EIIlmat_ 
••• Lakh Bale, 01 170 Kga each 
.... Lakh Bal .. 01 180 Kga each 
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Stlltement-II 

State Target for creation of Irrigation potential during Tenth Plan (In 000 ha.) 

Major and Medium Irrigation Minor Irrigation Total 

2 3 4 

Andhra Pradesh 739.88 195.40 935.28 

Arunachal Pradesh 4.00 20.00 24.00 

ASlam 116.10 118.10 232.20 

Bihar 948.42 264.60 1213.02 

Chhattisgarh 305.00 55.00 360.00 

Goa 26.66 4.54 31.20 

Gujarat 1904.00 88.00 1970.00 

Haryana 119.00 42.50 161.50 

Himachal Pradesh 8.00 10.00 18.00 

Jharkhand 315.00 NF 315.00 

Jammu and Kashmir 25.00 NF 25.00 

Karnataka 999.89 221.29 1221.18 

Kerala 90.00 50.00 140.00 

Madhya Pradesh 265.30 125.00 390.30 

Maharashlra 1276.43 158.00 1434.43 

Manlpur 28.15 14.45 42.60 

Meghalaya 12.50 12.50 

Mlzoram 1.66 1.66 

Nagaland 9.43 9.43 

Orissa 465.07 132.37 597.44 

Punjab 160.30 NF 160.30 

Rajasthan 413.80 50.00 43.80 

Sikkim 0.00 5.00 5.00 

Tamil Nadu 9.38 9.02 18.40 
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2 

Tripura 

Uttar Pradesh 1000.76 

Uttaranchal 6.20 

West Bengal 700.00 

Total of States 9926.34 

Total of Union 0.00 

All India Grand Total 9926.34 

NF: Not Fixed 

• Minor Irrigation Includes Irrigation through Ground Water allo. 

{English} 

Dlver.lon of Forelt Land for 
Railway ProJect I 

2817. SHRI PRALHAD JOSHI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the details of the total forest area diverted for 
railway projects in the country from 2001 to 2004, State-
wise; 

(b) whether the Government has taken up any 
afforestation schemes to make good of such loss of forests; 

(c) if so, the details thereof and the tunds released 
and spent during the said period, State-wise; and 

(d) if·not, by when such works are to be taken up 

by the Government? 

THE MINISTER OF STATE IN THE MINISTAY OF 
ENVIRONMENT AND FORESTS (SHAI NAMO NARAIN 
MEENA): (a) 1896.78 ha of forest area has been diverted 
for railway projects In the country from 2001 to 2004, State-
wise details of diverted forest area are given In encloled 
statement-I. 

(b) and (c) Yes, the diverted forest area is made good 
of by undertaking Compensatory Afforestation. In respect of 
railway projects cleared from 2001 to 2004, compensatory 
afforestation is contemplated on an area of 3099.15 ha. The 
details of funds released and utilized for compenlatory 

3 4 

32.40 32.40 

3816.80 4617.56 

11.88 18.08 

NF 700.00 

5228.94 15150.28 

4.43 4.43 

5228.37 15154.71 

afforeltation are not maintained In the Ministry. However, 
as per the Information made available by the State Forest 
Departments, the UHr agenCies have provided an amount 
of Rs. 7.23 crores for the purpose of compensatory 
afforestation. Against this an amount of RI. 75.011akhs hu 
been utilized so far. State-wise details of funds released 
and spent during the said period are given In enclosed 
statement-II. 

(d) Since raising of Compenaatory Afforestation 
is an ongoing activity, no time trame can be fixed tor It. 

SI. No. Name of the State For.st Area 
Diverted (ha.) 

2 3 

1. Bihar 38.11 

2. Chandlgarh 1.74 

3. Chhattlsgarh 30.17 

4. O.lhl 0.38 

5. Gularat 1.50 

8 Haryana 3.80 
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2 3 2 3 

7. Himachal Pradesh 1.83 13. Punjab 16.80 

8. Jharkhand 1347.31 14. Rajasthan 46.03 

9. Karnataka 33.84 15. Tamil Nadu 0.98 

10. Madhya Pradesh 14.64 16. Tripura 268.32 

11. Maharashtra 31.51 17. Uttar Pradesh 57.94 

12. Orissa 3.88 Total 1896.78 

smtement-n 

Diversion of Forest Land for Railway Project' due 
for Reply on 21.03.2002 

SJ.No. Name of the State Forest Area Compensatory Funds Funds 
Diverted Afforestation provided utilized 

(ha.) stipulated by the (Rs. in 
(ha.} User Agencies Thousand) 

(Rs. In Thousand) 

2 3 4 5 6 

1. Bihar 36.11 72.23 1380.768 633.752 

2. Chandigarh 1.74 1.73 1972.930 4.062 

3. Chhattisgarh 30.17 60.34 • • 

4. Delhi 0.38 0.38 921.500 • 

5. Gularat 1.50 3.00 62.500 • 

6 Haryana 3.80 20.89 1996.772 1280.317 

7. Himachal Pradesh 1.83 4.00 197.400 50.400 

8. Jharkhand 1347.31 2217.21 39275.460 533.752 

9. Karnataka 33.84 33.84 172.000 172.000 

10. Madhya Pradesh 14.64 15.33 • • 

11. Maharashtra 31.51 49.24 • 

12. Orissa 3.88 3.88 • • 
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2 3 

13. Punjab 16.80 

14. Rajasthan 46.03 

15. Tamil Nadu 0.98 

16. Trlpura 268.32 

17. Uttar Pradesh 57.94 

Total 1896.78 

• The details are no! available. 

National Wage Policy 

2818. SHRI HARIBHAU RATHOD: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to ltate: 

(a) whether the Government has any proposal to 
evolve a new National Wage Policy; 

(b) if so, the details thereof; and 

(c) If not, the reasons therefor? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) No, Sir. 

(b) Does not arise. 

(c) National Wage Policy has not been conceived 
so far because wages are linked with tactora like Income, 
prices of essential commodities, paying capacity etc., which 
va!')' from State to State and Industry to Industry. 

Dereeervation of ReMrve FOf'Ht 

2819. SHRI KIRIP CHALlHA: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Union Government has received 
any proposal from the Government of Assam to dareserve 
the DOY8ng Reserve Forest in Golaghat district of the State; 

(b) If so, whether the State Govemment has also 
sought permission of the Union Government to Iegalise 
thousands of inhabitants who have settled down In the 
Doyang Reserve Forest in 1960; and 

4 5 6 

32.38 3734.690 110.979 

42.65 • 

Nil Nil Nil 

542.05 22577.061 4718.473 

Nil Nil Nil 

3099.15 72291.081 7501.735 

(c) If 10, the details thereof and reaction of the 
Union Government thereupon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No Sir. 

(b) and (c) Does not arise. 

Regularl .. tlon of Work .... 

2820. SHRI P. KARUNAKARAN: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRISUTION 
be pleased to state: 

(a) whether the Induetriee T~nal Chennel haa 
directed Food Corporatlon of India (FCI) to regulartse the 
workers working In various FCI depots; and 

(b) If 10, the steps taken by the Government to 
Implement the said directive? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND P!J8L1C 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): (a) Yes, 
SIr. 

(b) The award of the Natlonaf Industrial Tribunal, 
Chennal was examined by the FCI and " wu found that the 
Judgement for regular/satlon of the workmen of the ex-
contract0r8 from retroepectlve effect wu not justified since 
the workmen in question were not the employees of the FCI 
during that period. In view of this, the said award of the 
Tribunal, Chenna! has been challenged by the FCI before 
the Hon'ble High Court at Chennai. The matter Is subjudice. 
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[English} 

MR. SPEAKER: Secretary-General may call Shrl 
Rajesh Ranjan alias Pappu Yadav to take oath. 

12.02 hr •. 

MEMBER SWORN 

Shri Rajesh Ranjan Alias Pappu Yadav 
(Madhepura) 

{English} 

MAJ. GEN. (RETD.) B.C. KHANDURI (Garhwal): I have 
given a privilege notice. 

MR. SPEAKER: I have not yet got It. I will look into it. 

12.04 h .... 

PAPERS LAID ON THE TABLE 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): I beg to lay on 
the Table a copy of the Standards of Weights and Measures 
(Packaged Commodities) Second Amendment Rules, 2005 
(Hindi and English versions) published in Notification No. 
G.S.R. 143 (E) in Gazette of India dated the 1 st March, 2005 
under SUb-section (4) of section 83 of the Standards of 
Weights and Measures Act, 1976. 

(Piaced in Library, See No. L T 1794105) 

[Translation} 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEE~ (SHRI RAM VILAS PASWAN): 
Sir, I beg to lay on the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under SUb-section (1) of section 
619A of the Companies Act. 1956:-

(i) Review by the Govemment of the working of 
the Brahmaputra Valley Fertilizer Corpo-
ration Limited. Dibrugarh. for the year 2003-
2004. 

(iI) Annual Report 0' the Brahmaputra Valley 
Fertilizer.Corporation Limited. Dibrugarh. for 
the year 2003-2004. along with Audited 

Accounts and comments of the Comptroller 
and Auditor General thereon. 

(2) Statement (Hindi and English versions) shOWing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, See No. l T 1795/05] 

(3) (i) A copy of the Annual Report (Hindi and 
English versions) of the Institute of Pesticide 
Formulation Technology, Gurgaon, for the 
year 2003-2004, along with Audited 
Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Institute of Pesticide Formulation 
Technology. Gurgaon, for the year 2003-
2004. 

(4) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (3) above. 

(Placed in Library, See No. l T 1796105) 

(5) A copy each of the following Detailed Demands 
for Grants (Hindi and English verslons):-

(i) Ministry of Steel for the year 2005-2006. 

[Placed in Library. See No. L T 1797/0"J 

(Ii) Ministry of Chemicals and Fertilizers for the 
year 2005-2006. 

(Placed in Library, See No. L T 17981OS) 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): I beg to lay on the Table a copy of the Detailed 
Demands for Grants (Hindi and English versions) of the 
Ministry of Finance for the year 2005-2006. 

[Placed in Library, See No. L T 1799105] 

THE MINISTER OF SMALL SCALE INDUSTRIES AND 
MINISTER OF AGRO AND RURAL INDUSTRIES (SHRI 
MAHAVIR PRASAD): Sir. I beg to lay on the Table a copy 
each of the following Detailed Demands for Grants (Hindi 
and English verslons)-

(1) Ministry of Agro and Rural Industries for the year 
2005-2006. 

[Placed in Library. See No. L T 1800l05J 
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(2) Ministry of Small Scale Industries for the year 
2005-2006. 

(Placeclln Library, See No. L T1801/05] 

[English] 

THE MINISTER OF WATER RESOURCES (SHRI 
PRIYA RANJAN DASMUNSI): I beg to lay on the Table a 
copy of the Detailed Demands for Grants (Hindi and English 
vertlonl) of the Ministry of Water Resources for the year 
2005-2006. 

(Placed In Library, SH No. L T1802l05) 

THE MINtSTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAe): I beg to lay on the 
Table-

(1) A copy of the Annual Report (Hindi and English 
versions) of the Employees' Provident Fund 
Organization, New Deihl, for the year 2003-2004. 

(2) Statement (Hindi and English veralons) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

(Placed in Library, See No. L T 1803105] 

(3) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Labour 

ra. and Employment for the year 2005-2006. 

(Placed In Library, See No. L T 1804105] 

THE MINISTER OF STATE IN THE MINISTRY OF 
HEALTH AND FAMILY WELFARE (SHRIMATI PANABAKA 
LAKSHMI): On behalf of my senior colleague. Dr. Anbumanl 
Ramdoas, I beg to lay on the Table a copy of the Detailed 
Demands for Grants (Hindi and English versions) of the 
Ministry of Health and Family Welfare for the year 2005-
2006. 

[Placed In Library, See No. L T 1805/05] 

[Translation] 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): Sir, I beg 
to lay on the Table • copy of the Detailed Demands for Grants 
(Hindi and English versions) of the Ministry of Tourism for 
the year 2005-2008. 

(Placed in Ubrary, 8M No. L T 1806105) 

[English] 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH KANT 
SAHAY): I beg to lay on the Table-

(1) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Food 
Processing Industrle. for the year 2005-2006. 

(Placed In Library, See No. L T 1807/05] 

(2) (i) A copy of the Annual Report (Hindi and 
English versions) of the Paddy Processing 
Research Centre, Thanjavur, for the year 
20(13-2004, along with Audited Accounts. 

(ii) A cop~· of the Review (Hindi and English 
versions) showing reUons for delay In laying 
the papers mentioned at (2) above. 

(3) Statement (Hindi and English versions) showing 
reason. for delay In laying the papers mentioned 
at (2) above. 

[Placed In Library, See No. L T 1808105] 

[Translation] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI KANTI LAL BHURIA): Sir, I beg to lay 
on the Table-

(1) (I) A copy of the Annual Report (Hindi and 
English versions) of the Coconut Develop-
ment Board, Kochi, for the year ~003·2004. 

(II) A copy of the Annual Accounts (Hindi and 
English veralons) of the Coconut Develop-
ment Board, Kochl, for the year 2003-2004, 
together with Audit Report thereon. 

(ill) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Coconut Development Board, Koehl, 
for the ye.r 2003-2004. 

(2) Statement (Hindi and English versions) showing 
realOns for delay In laying the papers mentioned 
at (1) above. 

[Placed in Library, M No. L T 1809/05) 

{Engll.h] 

THE MINISTER OF STATE IN THE MINISTRY OF 
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ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): I beg to lay on the Table-

(1) A copy of the Ozone Depleting Substances 
(Regulations and Control) Amendment Rules, 
2004 (Hindi and English versions) published in 
Notification No. S.O. 929 (E) in Gazette of India 
dated the 17th August, 2004 under section 26 of 
the Environment (Protection) Act, 1986. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

(3) A copy of the Notification No. S.O. 56 (E) (Hindi 
and English versions) published in Gazette of 
India dated the 14th January, 2005 making certain 
amendments in the Order published in Notification 
No. S. O. 489 (E) dated 30th April, 2003 issued 
under section 3 of the Environment (Protection) 
Act, 1986. 

[Placed in Library, 8M No. L T 1810/05) 

(4) (i) A copy of the Annual Report (Hindi and 
English versions) of the Central Pollution 
Control Board, Deihl, for the year 2003-2004. 

(iI) A copy of the Review (Hindi and English 
versions) by the Government of the working 
of the Central Pollution Control Board, Deihl, 
for the year 2003-04. 

(5) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (4) above. 

[Placed In Library, 8M No. L T 1811/05] 

(8) A copy of the Detailed Demands for Grants (Hindi 
and English versions) of the Ministry of Environ-
ment and Forests for the year 2005-2008. 

[Placed in Library, See No. L T 1812105) 

[Translation} 

THE MINISTER OF STATE IN THE MINISTRY OF 
WATER RESOURCES (SHRI JAY PARKASH NARAYAN 
YADAV): Sir, I beg to lay on the Table-

(1) (I) A copy 01 the Annual Report (Hindi and 
Eng"sh versions) of the Nationalinstltute of 
Hydrology, Roork .. , for the year 2003-2004, 
along with Audited Accounts. 

(II) Statem.nt regarding Review (Hindi and 
English versions) by the Government of the 
working of the National Institute of Hydrology, 
Roork .. , for the year 2003-2004. 

(2) Statement (Hindi and English veralonl) shOWing 
reasons for delay in laying the papers mentioned 
at (I) above. 

[Placed in Ubrary, See No. L T 1813105) 

(English] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (DR. AKHILESH PRASAD SINGH): Sir, I beg 
to lay on the Table-

(1) (i) A copy 01 the Annual Report (Hindi and 
English versions) of the Food Corporation of 
India, New Delhi, for the year 2002-2003, 
along with Audited Accounts. 

(II) A copy of the Review (Hindi and English 
versions) by the Govemment of the working 
of the Food Corporation of India, New Delhi, 
for the year 2002-2003. 

(2) Statement (Hindi and English versions) Ihowing 
reasons for delay in laying the papers 
mentioned at (1) above. 

(Placed in Library, See No. L T 1814105] 

12.07 hra. 

MESSAGES FROM RAJYA SABHA 

{English} 

SECRETARY-GENERAL: Sir, I have to report the 
following messages received from the Secretary-GeneraJ of 
Rajya Sabha:-

(i) Win accordance with the provisions of sub-rule (8) 
of rule 186 of the Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I am directed to 
return herewith, the Appropriation (Vote on 
Account) Bill, 2005, which was passed by the Lok 
Sabha at Its litting held on the 17th March, 2005 
and transmitted to the Rajya Sabha for itl 
recommendations and to .tate that this Hou •• 
has no recommendation. to make to the Lok 
Sabha in regard to the aaid BiH.· 

(Ii) 'W'n accordance with the proYiaiona of sub-Jula (8) 
of rule 186 of the Rules of Procedure and Conduct 
of Busineas in the RllIYa Sabha, I am direot.t 10 
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return herewith the Appropriation Bill, 2005, which 
was passed by the Lok Sabha at ita .Ittlng held 
on the 17th March, 2005, and transmitted to the 
Rajya Sabha for Its recommendations and to state 
that this House has no recommendations to make 
to the Lok Sabha in regard to the said BIll." 

(IIi) "In accordance with the provisions of sub-rule (6) 
of rule 186 of the Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I am directed to 
retum herewith the Goa Appropriation (Vote on 
Account) Bill, 2005, which was passed by the Lok 
Sabha at Its sitting held on the 18th March, 2005 
and transmitted to the Rajya Sabha for Its 
recommendations and to state that this House 
has no recommendations to make to the Lok 
Sabha in regard to the said Bill." 

(Iv) "In accordance with the provisions of sutHule (6) 
of rule 186 of the Rules of Procedure and Conduct 
of Business in the Rajya Sabha, I am directed to 
retum herewith the Goa Appropriation Bill, 2005, 
which was passed by the Lok Sabha at Its sitting 
held on the 18th March, 2005 and transmitted to 
the Rajya Sabha for its recommendations and to 
state that this House has no recommendations to 
make to the Lok Sabha In regard to the .ald Bill." 

12.08 hra. 

(Translation) 

COMMITIEE ON PETITIONS 

Fifth and Sixth Report. 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Sir, 
I beg to present the Fifth and Sixth Reports (Hindi and English 
versions) of the Committee on Petitions. 

12.08 ~ hr.. 

COMMITTEE ON ABSENCE OF MEMBERS FROM 
THE SITTING OF THE HOUSE 

Third Report 

[English} 

SHRI RAJESH VERMA (Sltapur): I beg to present the 
Third Report (Hindi and English verliona) of the Committee 
on Absence of Member8 from the sittings of the Hou ... 

12.08 hra. 

STANDING COMMITIEE ON PERSONNEL, PUBLIC 
GRIEVANCES, LAW AND JUSTICE 

(I) Third Report 

(English) 

DR. SHAFlaUR RAHMAN BARa (Moradabad): I beg 
to lay on the Table a copy of the Third Report (Hindi and 
English versions) of the Star.ding Committee on Personnel, 
Public Grievances, Law and Justice on the Right to 
Information Bill, 2004. 

(II) Evidence 

DR. SHAFlaUR RAHMAN BARa (Moradabad): I beg 
to lay on the Table a copy of the Evidence tendered before 
the Standing Committee on Personnel, Public Grievances, 
Law and JUltlce on the Right to Information Bill, 2004. 

12.10 hr.. 

STATEMENT BY MINISTER 

(I) statu. of Implementation of Recommendation. 

[English} 

In the Flr.t Report of Standing Commltt .. on 
Food, Consumer Atfal,. and Public DI.trlbutIon" 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): Sir, I am making 
thl. statement on the statuI of implementation of 
recommendations contained In the First Report of Standing 
Committee on Food, Conlumer Affairs and Public 
Distribution. Department of Food and Public Distribution in 
pursuance of Direction 73 A of the hon. Speaker, Lok Sabha 
iaaued vide Lok Sabha Bulletin-Part II, dated September 
1st, 2004. 

A Itatement indicating the action takenlltatus of all the 
recommendations contained In the Standing Committee on 
Food, Consumer Affairs and Public Distribution, Department 
of Food and Public Distribution II annexed. It may be noted 
that the report contains 25 recommendations. These 
recommendations of the Committee have been examined • 
carefully by the Ministry of Consumer Affairs, Food and 

• (PIeced In Ubrary ... No. L T 1815105) 
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Public Distribution, Department of Food and Public 
Distribution. And, as many as 22 recommendations have 
been accepted and action taken thereon. The remaining 
three recommen-dations could not be accepted for reasons 
mentioned against these recommendations In the attached 
annexure. 

The action taken replies have been sent to the 
Committee an 8th December, 2004. 

MR. SPEAKER. Thank you. 

I mUll compliment the hon. Minister for Agriculture for 
making the statement He is very regularly 8ubmlttlng the 
reports. I must express my views that many han. Ministers 
have not complied with that Direction. I request them to 
please jook Into It and ... that they ant compiled With at the 
NrIieIt. This is my request to all of them; otherwise something 
may happen. 

.. , (Interruptions) 

12.11 hra. 

PENSION FUND REGULATORY AND 
DEVELOPMENT AUTHORITY BILL, 2005· 

{English} 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): Sir, I beg to move for leave to introduce a Bill to 
provide for the establishment of an Authority to promote old 
age income aeourlty by establishing, developing and 
regulating pension funds, to protect the interests of 
subscribers to schemes of pension funds and for matters 
connected therewith or incidental thereto. 

MR. SPEAKER: Motion moved:. 

"That leave be oranted to introduce a Bill to provide for 
the establishment of an AuthOrity to promote old age 
income security by establishing, developing and 
regulating pension funds. to protect the interests of 
subscribers to schemes 01 pension funds and for 
matters connected therewith or Incidental thereto.· 

... (Interruptions) 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll): Sir, 
we have given a notice to oppoee this . ... (Interruptlons) 

• PubII.tIed in the Gazette of India, ElltrtlOrdinary. Parl-II. Sectlon-2. 
dated 21.3.06. 

MR. SPEAKER: I will come to that. The Minister has 

Just sat down. 

Now, Shrl Varkela Radhakrishnan. It cannot be just to 
say that you do not like Ordinance. That is no ground for 
opposition. 

SHRI VARKALA RADHAKRISHNAN: I am coming to 

that. 

Sir, I oppose the motion for leave to Introduce this Bill. 
mainly on two Constitutional grounds. Article 311 provides 
for service conditions of Govemment employees and the 
present Bill is a deviation from that Article. Mr. Speaker may 
kindly note that this Bill is being introduced in connection 
with the new pension scheme. 

This new pension scheme or this system came into 
operation on 01.01.2004. The Govemment had 15 months' 
time for bringing forward this Bill. That could have been 
brought forward during that period, which they did not. 

MR. SPEAKER: I am sorry. It is becoming a total 
violation of the rules. Nobody bothers about the rules. 

SHRI VARKALA RADHAKRISHNAN: Please allow me 
to place it before the House. 

MR. SPEAKER: I know what it is. Please wait for just a 
second. 

We have specifically amended the rules providing that 
in such cases, specific grounds for objection had to be 
mentioned In the notice. Your notice says that you do not 
like the Ordinance and why should it be In the form of 
Ordinance. Already it is established that it has to deal with 
the Constitutional issues. This is violated every day. 

SHRI VARKALA RADHAKRISHNAN: This is a Bill to 
replace the Ordinance. The Ordinance was promulgated 
under Article 123 of the Constitution. 

MR. SPEAKER: Thank youl 

SHRI VARKALA RADHAKRISHNAN: Here Is a violation 
of that provision because Article 123 Is explicitly clear that 
whenever there is an emergent situation. an immediate 
action is required; and in that circumst~nce, an Ordinance 
18 allowable. 

Here, the poeltion 18 that It was in extatence for more 
than 16 months. Th. GoYemment would aIeo admit that they 
have Issued • notification in earty December 2003. This 
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provision came Into existence on 01.01.2004. Now, after a 
lapse of so many months, the Government Is issuing an 
Ordinance in violation of the provision of Article 123 of the 
Constitution, which Is very clear, as I said earlier. 

MR. SPEAKER: It is enough I 

SHRI VARKALA RADHAKRISHNAN: That is the most 
Important thing. Moreover, I would like to inform the House 
that the provision of Article 311 of the Constitution is there. 

MR. SPEAKER: How can the Introduction of a Bill be 
wrong? Kindly listen to me. How can the Introduction of a 
Bill be opposed on that ground? 

SHRI VARKALA RADHAKRISHNAN: I oppose the 
introduction because it Is a violation of Article 123. 

MR. SPEAKER: It is rejected. 

SHRI VARKALA RADHAKRISHNAN: That is my 
poSition. It is a violation of Article 123. 

MR. SPEAKER: The Bill is not brought forward under 
Article 123. 

SHRI VARKALA RADHAKRISHNAN: Article 123 says 
that if the President is satisfied, he could take immediate 
action. But thai 'immediate :lctlon' was taken long before. 
Han. Speaker, we should not presume the House to be 
impotent. The issuance of Ordinance is something like 
'artificial insemination'. The law should be enacted in this 
House. So, It is in violation of Article 123 of the Constitution. 

MR. SPEAKER: I think, you should move for deletion 
of Article 123 of the Constitution I 

Now, Shri Basu Deb Acharia. 

SHRI BASU DEB ACHARIA (Bankura): Sir, loppose 
the introduction of the Pension Fund Regulatory 
Development Authority Bill. I oppose it on constitutional, 
legislative as well .. on moral grounds. 

[Translation) 

SHRI HARIN PATHAK (Ahmedabad): How come moral 
ground its in here. 

{English} 

MR. SPEAKER: Constitutional morality. 

SHRI BASU DEB ACHARIA: Sir, the Ordinance was 

promulgated and the new scheme was started from 1.1.04. 
. A Regulator was also appointed. What was the urgency of 

bringing an Ordinance and thereby replacing the Ordinance 
by legislation? The enactment of this law will affect lakhs 
and lakhs of employees of our country who are contributing 
to it. The Interests of not only those who are in the new 
scheme but also those who are in the old scheme, will be 
affected. The other employe .. also will follow later on. 
Money will be invested in the share market. ... {Interruption.} 

MR. SPEAKER: You are going into the merits of the 
Bill. I am sorry. 

SHRI BASU DEB ACHARIA: Lakhs and lakhs of our 
employees will be aHected. This is the only social security 
that is today available to the employees of our country and 
that has also been, by enacting this law, withdrawn. That is 
why we are opposing this Bill at the introductory stage. 

KUMARI MAMATA BANERJEE (Calcutta South): Sir, i 
associate myself with what Shrl Basu Deb Acharia has just 
now .ald. Pen.ion fund should not go to the share mlllket 
because we have to protect the Intere.t. of the employees. 

MR. SPEAKER: I have not called her. However, it is 
being recorded. 

May I take this opportunity, with your kind permlaalon, 
to make some observations? I am not against allowing 
anything to be raised here but It has to be within the rule •. 
Rule 72 Is very clear. Shri Radhakrlshnan knows it very 
well. Had he been in the Chair he would not have allowed 
all theH. The Rule say.: 

says: 

" If motion is opposed on the ground that the Bill initiate. 
legislation outside the legislative competence of the 
House ... 

None of the hon. Members has mentioned that. It agaln 

"Notice to oppose introduction of a Bill ,hall be - shall 
be - given by 10.00 hours on the day on which the 
motion for leave to Introduce the Bill is included in the 
List of Bu.ln •••. " 

In the notice the Members shall specify clearly and 
precisely the objections to be raised. I have got two notices 
and nothing has been mentioned except that they want to 
oppose the introduction. I, therefore, cannot admit them. Shrl 
Gurudu Dasgupta had come and met me. 

SHRI GURUDAS DASGUPTA (Pank.ura): WIth your 
kind indulgence, may I .ubmlt, Sir? 
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MR. SPEAKER: Yes, you may submit. 

SHRI GURUDAS DASGUPTA: Sir, today I have given 
the notice late because my plane was late. On many 
occasions you have allowed hon. Members from that side to 
raise issues In the House which are not in consistent with 
the rules. 

MR. SPEAKER: Please do not refer to it. References 
are not necessary, Shrl Dasgupta. Do not make such 
comparisons. I do not appreciate it. However, you may say 
that today because of non-functioning of the Ministry of Shri 
Praful Patel, you had come late. 

SHRI GURUDAS DASGUPTA'I stand corrected. 

MR. SPEAKER: I will allow you if your objeotion is on 
the question of legislative competence. It may not be treated 
as precedent Please be brief. 

SHRI GURUDAS DASGUPT A: Sir. I am opposing lock, 
stock and barrel to the Ordinance because It is a total misuse 
of the Ordinance. Since the scheme came into force on 1st 
January, 2004, the hon. Finance Minister would have come 
straight to the House with the Bill. The scheme was already 
In place. A Regulator was also In place. What was the hurry 
to Issue the Ordinance? It is a total misuse of the Government 
power. I am opposing It. 

SHRI BASU DEB ACHARIA: It may be referred to the 
Standing Committee. 

SHRI GURUDAS DASGUPTA: I am opposing it 
because the Bill is an open backdoor policy. Hon. Minister 
is playing his cards close to his chest. He is talking about 
the Regulator but he is not saying that he will be allowing 
money to go to the stock market. He has his love for the 
stock market. He is going to the stock market. The Interest of 
the workers will be affected. In the name of protecting the 
interest of all the private sector employees, I oppose it tooth 
and nail. ... (Interruptions) 

MR. SPEAKER: All right Contrary to the rules, I have 
allowed you. 

PROF. VIJAY KUMAR MALHOTRA (South Delhi). On 
the admissibility ... • 

MR. SPEAKER: Nothing will be recorded. With all 
humility, I have not called you. You are a knowledgeable 
person. Had you given one !'I0lice that would have been 
sufficient. I have a"owed him only because his plane was 
late. 

• Not recorded. 

PROF. VIJAY KUMAR MALHOTRA: Sir, I am only 
saying that there was no need for this Ordinance. 

MR. SPEAKER: Mr. Minister, do you want to say 
something? 

SHRI P. CHIDAMBARAM: Sir, this Ordinance and this 
Bill are within the legislative competence of Parliament. On 
the merits of the Bill. I have had discussion and I will continue 
to discuss it. We can debate it when the discussion takes 
place on the Bill. I would respectfully urge the hon. Members 
to state whatever objections they have got to the content of 
the Bill when the Bill is discussed. I will make every effort to 
satisfy them. Many of these apprehensions are without basis. 
. .. (Interruptions) 

MR. SPEAKER: The question is: 

"That leave be granted to introduce a Bill to provide for 
the establishment of an Authority to promote old age 
income security by establishing, developing and 
regulating pension funds, to protect the interests of 
subscribers to schemes of pension funds and for 
matters connected therewith or incidental thereto." 

The motion was adopted. 

SHRI BASU DEB ACHARIA: Sir, we are totally against 
the Introduction of this Bill. Ther&fore, we are walking out in 
protest. 

12.21 h .... 

(At this stage. Shri Basu Deb Acharia and some 
other han. Members left the House.) 

SHRI GURUDAS DASGUPTA: Sir, this is totally going 
against the United Front's Common Minimum Programme. 
We oppose it. We shall vote against this. I call upon 
everybody to join us In voting out this Bill. We are walking 
out In protest. ... {lnterruptions) 

12.22 hr.. 

(At this stage, Shri Gurudas Dasgupta and sotnfI 
other han. Members Jeft the House.) 

'" (Interruptions) 

MR. SPEAKER: Leave is granted. The Minister may 
now Introduce the Bill. ' 

SHRI P. CHIDAMBARAM: Sir, I introduce" the Bin. 

• Introduced with the Recommendation 01 the Preetdent . • 
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12.22~ In. 

STATEMENT RE: PENSION FUND REGULATORY 
AND DEVELOPMENT AUTHORITY ORDINANCE 

[English} 

THE MINISTER OF FINANCE (SHRI P. CHIDAM-
BARAM): Sir, I beg to lay on the Table an explanatory' 
statement (Hindi and English versions) showing reasons 
for immediate legislation by the Pension Fund Regulatory 
and Development Authority Ordinance, 2004 (No.8 of 2004). 

[Placed in Ubrary, See No. L.T. 1817/05) 

12.23 hrs. 

RE: QUESTION OF PRIVILEGE 

[English] 

MR. SPEAKER: Gen. Khandurl, I have received your 
notice on the question of privilege dated 21st March, 2005 
against the Minister of Health and Family Welfare for 
allegedly giving contradictory information to the House while 
replying to your Calling Attention on 12th December. 2004 
regarding the status of implementation of the decision taken 
to set up medical institutes on the lines of AIIMS, Delhi in six 
States and your Unstarred Question No.898 dated 9th March. 
2005 regarding sanction of funds for the proposed AIIMS at 
Rishikesh. The matter is under my consideration. 

[Translation] 

YOGI ADITYA NATH (Gorakhpur): Mr. Speaker, Sir, 
through you, I want to draw the attention of the Government 
towards encroachments by land mafia on the iand of 
cowsheds. Along with this I want to draw the attention of the 
Government towards the proposal of Deihl Government to 
forcefully acquire the land of cowsheds. Sir, cows have an 
important role in the agro-based economy of India alongwlth 
religion and culture of the country. Cows have been 
worshipped in India even more than the mother and the 
motherland. Today cow slaughter and smuggling of cows is 
being promoted in the entire country due to vested political 
interests. 

Sir, Delhi Government has recently passed a proposal 
under which Inspired by political illwill and prejudice it is 
going to forcefully acquire 75 to 80 per cent of the land of 
cowsheds including Gope! Gosadan, Krishna Goshala, 

Bharat Gosadan, Susll Gosadan etc. being run by some 
voluntary organisations. Sir, as such the stray cows alreedy 
wander on roads in cities and metropolitans In the country. 

Deihl Government 1$ creating impediments in the way 
of those voluntary organisations which are taking initiative 
in looking after the stray and unclaimed cows. Through you 
I request the Union Government to stop Deihl Government 
from committing this immoral act. Delhi Government should 
participate In the endeavour to run cowsheds by various 
voluntary organisations in the country. Delhi Government 
has made an arrangement that 100 cows should be kept in 
one acre which is not feasible for any of the organisations. 

[English} 

MR. SPEAKER: This is a State matter. 

[Transl.tlon} 

YOGI ADITYA NATH: Sir, only 10 cows can be kept In 
one acre so the cowsheds should be allotted lands 
accordingly keeping In view their capacity and the Delhi 
Government should be stopped from perpetrating such an 
injustice. 

[English} 

MR. SPEAKER: Yogi Adityanath, I have kept my word. 
I have called you first 

SHRI RAHUL GANDHI (Amethl): Sir, kindly permit me 
to raise, during the Zero Hour, a maHer relating to the 
sugarcane farmers of our country. 

The cane growers work hard and contribute immensely 
to our economy. It Is the responsibility of the State 
Government to ensure that our farmers get the correct price 
for their produce. The Uttar Pradesh Govemment made a 
statement in the Supreme Court on 11th January, 2005 
stating that the private sugarcane mills had paid all the 
arrears to the cane farmers of Uttar Pradesh. However, the 
Uttar Pradesh Cane Commissioner has recently said In 
'Aajtak' that a sum of Rs. 517 crore which were the arrear for 
the year 2002-03 has nol yet been paid. This is extremely 
unfair to our farmers. 

I urge upon the Government of India to .ee that the 
State Government complies with the directions given by the 
Supreme Court in their final judgement dated 5th May, 2004 
and our fanners are given their due. 

MR. SPEAKER: I compliment you on your maiden 
speech. 
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SHRI HANNAN MOlLAH (Uluberia): Sir, I would like 
to draw the attention of the Govemment and the entire House 
to a fact which would show how a foreign Govemment is 
trying to interfere with the national economy of our country. 
We need gas for our gas-based industries in the country. 
The Govemment is engaged In the process of entering into 
an agreement with Iran for laying a gas pipeline from Iran to 
India. But unfortunately, last week, the US Ambassador, Mr. 
David Mulford has told our Minister for Petroleum to keep in 
mind the fact that their relation with Iran was not good and 
that Iran had some problems and we should be careful about 
that. Even, Ms. Condolezza Rice has wamed the Govem-
ment to keep away from doing such a thing. 

Sir, a foreign Government has no right to interfere in 
the areas of our economic interest. They have destroyed 
countries like Afghanistan, Iran and iraq and now they are 
trying to interfere with our economic interests. Our 
Government should not surrender to this and take a firm 
stand on this issue. The whole country is behind the 
Govemment in fighting the forces who are trying to interfere 
with our economic interests. I hope the Govemment will make 
a statement in the House and make It clear that Govemment 
will not allow anybody, whoever may be the forces who are 
conspiring against us to damage our national economy, to 
stand in the way of our national interests. 

[Translation] 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV 
(Madhepura): Mr. Speaker, Sir, I want to speak on a very 
important issue. Media is called the fourth and most powerful 
pillar of democracy. The way media is perpetrating mental 
torture on the people In public life is a very serious issue. It 
has really hurt me and my family. I had gone to Madhepura 
Court and when I came back from Madhepura, the media 
publicised that I had gone there to campaign for lalu Yadavji 
while it is wrong. 

I had gone to the court and it is there on record. It 
affects our image adversely. The Supreme Court has 
received the report from the Government of Bihar. They have 
said that Pappu Yadav is not involved in anything. Under 
these circumstances how did the media publicise this kind 
of thing? Dainik Jagran has in particular published my 
routine, that I watch TV, I am happy at lalu Prasad's defeat 
and unhappy with the budget while all these things are 
baselesa. The media has not lost a single opportunity to 
publlclse against me. Media and several other elements 
have maligned me. I am not saying that everybody is involved 
in malicious campaigning. 2 to 5 percent people of the media 

are delivering the goods and they have contributed towards 
strengthening the democracy in the country but all the people 
in the media are not good. I am not saying that people from 
all other political parties or other persons are wrong. I o.,ty 
want to submit that my family has suffered mentally from the 
onslaught of media. Don't we have any system to keep a 
check on the media? We saw the kind of role media played 
yesterday? The role of the media after the verdict of Htgh 
Court and Supreme Court in laluji's case . ... (Interruptlons) 

[English] 

MR. SPEAKER: Media also has its rights. Its freedom 
is there in the constitution. You are affected by that. 

... (Interruptions) 

[Translation] 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: Mr. 
Speaker, Sir, I am really hurt. You are our guardian. 

[English] 

MR. SPEAKER: That is why I have allowed you to 
express your anguish. 

[Translation] 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: You 
are our guardian. 

MR. SPEAKER: Does anyone listen to the guardian? 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV: I only 
want to make this submission that as a Speaker, as a Member 
of Parliament, you are our guardian. My request is that there 
should be a system to take care of things if someone's 
personal life is targetted.Attention should be paid towards 
this. Everybody is Involved in something or the other and 
everybody falls In this web. I am not alone to be affected by 
it. Attention should be paid towards this. You have taken 
initiatives to strengthen democracy and it is not that only 
new members want to thank you for this. I have been a 
Member for four times and an MLA for five times. You can 
strengthen it more by taking an active interest. With these 
words I thank you for giving me a chance to speak. 

[English] 

MR. SPEAKER: Shri Glrdhari lal Bhargava. I want to 
impress upon hon. Members that patience and cooperation 
pays. 

... (Interruptions) 
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[Ttanslatlon} 

SHAI GIADHAAI lAl BHAAGAVA (Jaipur): Mr. 
Speaker, Sir, I want to draw the attention of the Govemment 
towards a .very Important i.sue. There is only one bird 
sanctuary in India and that Is Keoladev National Park In 
Bharatpur. It is spread over 29 aquare kilometers. Keoladev 
National Park which is famous all over the world for birds is 
facing a crisis of water shortage due to which it is not being 
visited by birds. Birds are not going there due to excesaive 
growth of acacia treea. The main aource of water for 
Keeladev National Park Is Ajan dam situated at a distance 
of 600 meters. Ajan dam receives water from the Gambhir 
river and the Ban-Ganga river. Ban Ganga river's contri-
bution has been nominal for the past few years. Gambhir 
river Ie the main source of water. Water Is released from 
Ajan dam to Keoladev National Park through Ghana stream 
from the month of July to September. Very few birds visit the 
park due to scarcity of water. The State Govemment has 
sent a proposal worth As. 100 crore to the Union Govemment 
for making an alternative arrangement for water from 
Chambal river through pipeline. The Govemment of India 
should soon approve this scheme so that the National Park 
is visited by bird. every year. It is their habit of leVeral y.ars 
to visit this park. This bird sanctuary Is famou. all over the 
country. Arrangement of water should be made for this birds 
sanctuary and the Govemment of India should allocate As. 
100 crore to save this park. This national park doe. not 
belong to Aajasthan only, it belongs to the entire country. I 
thank you for giving me an opportunity to speak. 

[EngHsh} 

MR. SPEAKER: ShrlmaH KaJpna Ramesh Narhlre -
not present. 

KUMAR I MAMATA BANERJEE (Calcutta South): Mr. 
Speaker, Sir, I would Hke to request to the Minister of Finance 
regarding VAT. The Government should ponder over 
situation that has arisen due to VAT. I would like to submit to 
the Govemment that no state should Implement VAT before 
lit April. 

[EnglMltJ 

Government can convene a meeting and they can talk 
to the traderl and trade organiaationl. 

I think the unemployment problem 18 very enormous. If 
they start It from 1 at of April, then small shopkeepers and , 

small traders will be affected. So, the common people will 
suffer. That's why I would request the Govemment to 
consider it. The BJP has already said that the BJP-ruled 
States will not implement the VAT from the 1st of April. 

I would request the Government, through the leader 
of the House, Shrl Pranab Mukhe~ee, who Iii pre.ent here 
that the Govemment of India must give an Instruction to the 
State Govemments not to Implement the VAT from the 1 st of 
April .. 2005. Otherwise, that would create a lot of disturbances 
in the country. 

[Translation] 

SHRI RAMJI LAl SUMAN (Firozabad): Mr. Speaker, 
Sir, it is being continuously reported In the newspaper for 
the last few days that oil companies intend to hike the prices 
of diesel and petrol. It is being also published that the prices 
of diesel and petrol will be increased by As. 2.80 and Rs. 2 
respectively and the hike will be enforced In two Instalments 
first from 1st April and second from 1 st May. The present 
Govemment had increased the prices of petrol and diesel 
In November. Seven-eight days back the price of crude 011 
in the international market Increased to $55-56 per barrel. 
So, it is a compulsion to increase the prices of diesel and 
petrol. In December, January and February the price of crude 
011 in the Intematlonal market wal $40 per barrel. The 
consumer Institutions had submitted that while Increasing 
the price of petrol and diesel, oil companlel had taken a 
plea that since the price of crude ojl had Increaled in the 
Intematlonal market 10 they were compelled to hike the 
price. Similarly, in the event of decline In the price of crude 
oil in the intemational market, the price Ihould have been 
decreased but It II not so. Whenever Govemment desire, It 
Increa.e the prices of petrol and diesel. I feel that such 
reckless hike in petroleum products will certainly lead to 
increase in the freight charges and will affect the common 
people. I would like to know from the Government regarding 
the news Item reported In newspaper that the prices of petrol 
and diesel are going to be increased by Rs. 2.80 and Rs. 2 
respectively .... (Interruptions) 

[English] 

MR. SPEAKER: SM Suman, you have made your 
point. 

[Translation] 

SHRI RAMJI LAl SUMAN: The Government .hould 
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tell as to what is the fact regarding the news being reported 
in newspaper. Whether the Government propose to increase 
the price of petrol and diesel and burden the common 
people. Mr. Speaker, Sir, we need your protection. The 
Minister is present in the House. The Government should 
give clarHication in this regard. The 8esslon of the House 
will last upto 24 of this Month. I feel that once the House Is 
prorogued the Government will hike the prices of petrol and 
die8el which is not justified at any cost. I need your protection 
and would like to submit that the Government should clarify 
its position as to what is its intention. In any situation it is not 
justified to burden the common people. 

SHRI GANESH SINGH (Satna): Our country is 
predominantly an agricultural country and Agriculture 
contributes a lot to our economy. 75 percent of the total 
population of our country is engaged in agricultural activities. 
It is a fact that the expectations of the farmers from the 
Government have not been fulfilled. The farmers along with 
their family members work day and night. The number of 
marginal farmers In the country Is increasing day by day 
The only reason responsible for this is that with the increase 
In population, the size of the holdings of farmers are getting 
smaller. I would like to draw the attention of the Government 
towards some Important subjects. The farmers should be 
given the benefit of crop insurance scheme. They are not 
getting this benefit because the area prescribed for this is at 
tehsll level while It should have been at Patwari level. The 
crops of the farmers are damaged due to various pesta like 
- iIIi, Gerua, Mahu, Ukatha and locusts alongwith the spread 
of several crop diseases. These things have not been 
covered under crop Insurance scheme. My demand 18 that It 
should be covered under the crop insurance scheme. I would 
like to submit that If both the Central Govemment and the 
State Govemment agree to pay the premium of the crop 
insurance of farmers as a part of subsidy, then It will certainly 
benefit the farmers. It will also save the farmers from 
committing suicides that have been frequently taking place 
due to burden of loans and recurring losse8 in cultivation. I 
would like to demand that the Government must take some 
action in this regard at the earliest. 

{English] 

·SHRI M. SHIVANNA (Chamarajanagar): Hon. 
Speaker, Sir. I thank you for calling me. There Is no head 
post office In my constituency, Chamarajanagar even though 
it is a district headquarter. There Is a head post office In 
Kollegal. Koltegalis a Taluk headquarter. Therefore all the 
treasury transactions have to be carried out from Kollegai. 

"TraMIltlon of the lpeech origlMlly dellYered In Klnnadl .. 

This has created a lot of problems for the officers, pensioners 
and many others. My constituency is one of the most 
backward districts In the country. I am demanding for a head 
post office in Chamarajanagar for the last several years. 
Through you Sir, once again I appeal to the Government of 
India to provide a head post office at Chamarajanagar. I 
also urge the Centre to provide one head post office in all 
the districts of the country. This will generate revenue to the 
Government and enable the public, officials, pensioners, to 
have very smooth transactions. I urge the Centre to sanction 
one head post office to Chamarajanagar without insisting 
any norm. I hope the hon. Minister of Communications will 
do the needful In this and help the people of my constituency 
Chamarajanagar. 

Sir, I thank you once again and with these words I 
conclude my speech. 

[Translation] 

SHRI AlOK KUMAR MEHTA (Samastlpur): Mr. 
Speaker, Sir, I would like to draw your attention towards 
Samntlpur district of Bihar where crops on thousands of 
acres of land have been destroyed due to hailstorm and 
cyclone that strude on 19th of March last. The Houses in 
villages collapsed and several persons got Injured. This 
devaatatlng natural calamity completely destroyed thou-
sands of acres of wheat and maize crops. The farmers were, 
somehow managing to get out of the ones caused by flood 
that came few days back but the recent hailstorm and cyclone 
hn completely ruined the prospects of farmers. Now they 
are facing the problems of starvation. There is President's 
Rule in Bihar. The Government should conduct survey 
regarding all types of damages suffered by the farmers 
whether It Is of agriculture of life and property alongwith 
these whose houses have collapsed and the compensation 
should be provided to the farmers at the earliest. 

{English] 

MR. SPEAKER: Now, Shri Prabhunath Singh " No 
allegation against any Individual should be made. 

[Transl.tlon] 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr. 
Speaker, Sir, I would like to speak upon the Pradhan Mantri 
Gramin Sadak Yojana. Do you consider me a Member of 
allegation party? 

{English] 

MR. SPEAKER: I say thle because you have not given 
any notice. So, that is being apprehended. 
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[Translation} 

SHf:l1 PRABHUNATH SINGH: Hon'ble Mr. Speaker, 
Sir, the previous NDA Government had started the Pradhan 
Mantrl Gramin Sadak Yojana to connect villages with the 
major roads. Retired officials of Chief Engineer level were 
temporarily appointed to monitor this. The reason behind 
this was to ensure that if there was anything wrong in quality 
then the contractors would be given proper guidance and if 
the contractor does not take any action then action will be 
taken against him. It is estimated that Rs. 50 thousand are 
required to be spent on them per month. Under this 
programme work is given for 15 days at the rate of 1500 
rupees per day. Besides they are also paid return air fare. 
Such monitoring has been done In various States of the 
country like Bihar, Sikklm, Maharashtra and Kamataka etc. 
The Ministry of Rural Development hal already received 
this monitoring report. As per my Information it has been 
mentioned in this report that substandard material is being 
used for construction of roads under the Pradhan Mantrl 
Gramin Sadak Yojana but the Ministry has Issued no such 
instructions on the basis of which action could be taken. 
Through you, I would like to urge upon the Govemment to 
seriously think over the monitoring reports. The contractors 
who are not taking any action on the basis of monitOring 
reports regarding substandard quality of work being done, 
should be blacklisted. 

Hon'ble Speaker, Sir, I have received one more 
information. I would like to Inform that the reports of the 
Monitors who have submitted their reports In respect of the 
regions where substandard work Is being done, have been 
thrown away In dustbins with connivance of both contractors 
and officials and no action Is being taken in this regard. 
Along with this a conspiracy Is being hatched to prevent the 
monitors from working there. Therefore, through you I would 
urge the Govemment to take strict action on the basis of 
those reports, so that the substandard work that is being 
carried out over there could actually be improved. 

{English} 

MR. SPEAKER: Certainly this is an Important matter. 

SHRIMATI MINATI SEN (Jalpaiguri): Mr. Speaker, Sir, 
draw the kind attention of the hon. MI"lster of 

Communications about the failure of telecommunication 
network following the 'work-to-rule' and other typel of 
movements adopted by officers and executives of BSNL. It 
is learnt from the Press reports that the agitating 
organisations are ready to withdraw their movements subject 
to negotiation with the Government and settlement of thatr 

demands. Since many of us, Including me, are completely 
cut off from our constituencies, especially constituencies 
located in North Bengal, I urge upon the Government to sit 
across the table with the agitating organisations and bring 
an end to the present situation. 

MR. SPEAKER: This matter, I am sure, would be looked 
into and should be looked Into. 

[Trsnslation} 

SHRI MAHAVIR BHAGORA (Salumber): Hon'ble 
Speaker, Sir, through you, I would like to draw the attention 
of Union Government and Minister of Environment and 
Forests that a decision was taken In the House to regularlse 
the encroachments of forest land made befora the yeat 1980. 
Vajpayee jl's Government had also taken a decision to 
regularlse the tribal encroachments tll/ the year 1993. But 
even after 80 many years, the encroached forest land has 
not been regularised due to which people from different 
comers of the country who have encroached their have been 
coming to the capital from time to time to request their protest. 
But the Union Government and Minister of Forest have not 
paid attention towards this. h Is my request that In comparison 
to the total encroachment of forest land by trlbals there has 
been much more encroachment under Illegal mining and 
various other projects. Therefore, I urge the Union Govem-
ment that It should change Its stand of not ragularlslng th .. e 
encroachments on the pretext of Supreme Court's stay order 
and It should appeal against this stay and get h vacated and 
then possession of land by trlbals lhould be regularrsed at 
the earliest. 

{English} 

SHRI MADHUSUDAN MISTRV (Sabarkantha): Mr. 
Speaker, Sir, I aSsociate myself with this matter. 

MR. SPEAKER: Since It is a bilateral matter I allow It. 

Shri Varkala Radhakrlshan, do you wish to say 
something? 

SHRI VARKALA RADHAKRISHNAN (ChIr1lylnkll): Ves, 
Sir. 

MR. SPEAKER: I have permitted you to make your 
submission In an appropriate manner. 

SHRI VARKALA RADHAKRISHNAN: Sir, It was 
reported In yesterday'S newspaper that the State 
Governments ruled by NDA parties are not going to 
implement VAT system. This system was discussed for long 
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and it was unanimously decided to implement VAT system 
in the country. Of course. States may incur some loss, but 
non-impl,mentation of this system will create confusion, 
especially in consumer States like Kerala if the neigh/)ouring 
States do not implement VAT system and the State's revenue 
will be adversely affected. The neighbouring States like Tamil 
Nadu and other NDA ruled States are not going to implement 
VAT system. There is already a confusion among the public 
after the leakage of question paper in Kerala. Now, when 
VAT system is introduced from 1.4.2005, it will create utter 
confusion because the trading communities are on a 
warpath. They have declared a war against it. The 
Government has already declared that they would implement 
this system. So, I request the Central Government to 
immediately intervene in the matter. 

The Government should also see that uniform . 
procedure is adopted in the matter of implementing the VAT 
system. Either they should give them the power not to 
implement It or they should Impress upon other States also 
to follow suit. 

Sir, I again request the Central Government to take a 
serious view of the matter. 

SHRIMATI NEETA PATERIYA (Seoni): Hon'ble 
Speaker, Sir, today the revolution that has come in the 
telecom sector in the country has led to the increase in the 
use of mobile phones and the common people have adopted 
to this stage. There are as many flip sides of this telecom 
revolution as It uses are which does not anger well. Presently 
maximum use of mobile phones is being done by boys and 
girls students due to which there studies are getting disturbed 
and their exam results are also being adversely affected. A 
bean should be put upon bringing mobile phones by 
students in the government and private schools and of the 
country because everybody knows about the way mobile 
phones have been misused during last few days. The trend 
of watching in schools colleges obscene photos and MMS 
incident that took place rec.e.ntly which occurred is an issued 
of serious concern. When such incidents like watching 
pornography like the one at MMS take place, the most 
affected are girl students and women. Their emotions are 
hurt and they feel insulted. Therefore, I request the 
Government to ban the use of mobile phone in educational 
institutionls. 

{English] 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): Sir, I 
also aSSociate with it. 

SHRI P. KARUNAKARAN (Kasargod): Sir, I would like 

to invite the attention of the Government and the concerned 
Minister to the problems being faced by the Marati community 
in the Northem part of Kerala and in some parts of Kamataka. 

Sir. this Marati community was included in the list of 
STs up to 2002. They had been getting all the benefits from 
1956 onwards, but during the period of NDA Government, 
without much verification and without much assessment they 
were excluded from the list. As a result of it, their children 
have not got any scholarships or educational facilities. The 
farmers are not getting the facilities. There Is no justification 
for this. 

Knowing this issue, the Government of Kerala, the 
National Minorities Commission and also the SC/ST 
Commission of Kerala has taken a unanimous decision to 
Include this community in the SC/ST list. With regard to the 
tribe, the character of the tribe, the backwardness of the 
tribe, its geographical features, etc. these features are still 
alive. The most important Issue is that the same family. which 
is residing in Mangalore. is getting the benefits. but at t~e 
same time. If it comes to Kasargod in Kerala, it is not getting 
any benefit. 

Sir, this is the most important issue. The States of 
Kerala and Kamataka have been giving the status to them 
from the very beginning. But now, they have been rejected 
this status in the State of Kerala alone. It was because of an 
amendment passed by the Parliament during the NDA 
Government's tenure or maybe by mistake, not because of 
much verification was done in this matter, they have been 
excluded from the list. 

I would like the hon. Minister and the Government to 
give justice to this poor tribe in this regard. 

MR. SPEAKER: Shri Narendra Kumar Kushawaha. 

Go to your seat. It is no favour you are doing to this 
House. 

{Translation] 

SHRI NARENDRA KUMAR KUSHAWAHA (Mirzapur): 
Hon'ble Speaker, Sir, my Lok Sabha constituency Mirzapur 
Shadohlls completely devoid of any industry. It is surrounded 
by forest and river and drains. Tribals and hilly region 
people live there. There is an acute shortage of water there. 
Till now people used to bring water from rlvers'and drains to 
drink. The water level has gone down and the wells have 
dried up. The people over there are on the verge of dying for 
want of water. I had placed their demand in the house and 
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requested hon'ble Minister of Finance and had given a letter 
to hon'ble Prime Minister also in this regard. On some. special 
occasions when Prime Minister delivers his speech from 
the ramparts of Red Fort, mention is made of making some 
proviSions for the tribal majority areas where no Industries 
are located but no follow up action has been taken. 

Hon'ble Speaker, Sir, aU the rivers and rivulets of my 
constituency have dried up. If the Government is sincere 
about the welfare of tribals then I would request it to make 
immediate arrangements to provide water facilities. On the 
19th last month the police superintendent and the police of 
my constituency had physically assaulted freedom fighter 
Shri Lalita Maurya and also fired bullets. This was done 
because he was demanding supply of electriCity. 

{English} 

MR. SPEAKER: This is a State issue. Please do not 
bring law and order Issue here. 

[Translation} 

SHAI NAAENDAA KUMAA KUSHAWAHA: Hon'ble 
Speaker, Sir, you do not give any time. I have to say 
something on one more issue. 

{English} 

MA. SPEAKER: You cannot bring the State matter 
here. I have allowed you but do not bring the Assembly 
matter here. We have suffiCient problems ourselve •• 

SHRI NARENDRA KUMAR KUSHAWAHA: The Central 
Schools . ... (Interruptlon.) The Coupon that has been given 
has a lotus flower upon It. Thi. sign belongs to which party. 

MR. SPEAKER: You have been given a chance 
already. 

Shri Basu Deb Acharla. 

[English] 

SHRI BASU DEB ACHARIA (Bankura): Sir, the bank 
empfoyee. are going on strike tomorrow agaln.t certain 
policies of the Government, namely hike in FOI in. private 
sector banks up to 74 per cent of their capital, merger and 
amalgamation of nationalised banks to make them 
international banks, and reduction of Government capital in 
the natlonali.ed banks up to 51 per cent thus allowing 
private capital In the banke up to 49 per cent. 

Sir, by allowing FDI up to 74 per cent with 70 per cent 

voting rights, which Ie being proposed, the foreigners wtll 
take oyer the private banks, which are also dealing with the 
saving. of the people of our country. The total capital of 29 
private bankl is leas than As. 3.000 crore but the deposit. 
are more than three lakh crores. This is a dangerous step 
that the Government is taking. 

Sir, only last year there has been an increase of As. 
25,000 crore In the Non Performing Assets (NPA). The 
Government is riot taking any steps to recover the money 
which is locked under NPA. There are bad debts. The.banks 
were nationalised in 1969. Now, there is a move to de-
nationallae the banks. What wtll happen to the priority sector 
lending and lending to agricultural sector? 

Sir, this move of the Government to allow the foreign 
banks to grab the share of the private banks and to dilute 
the Government's share in the nationalised bankl will harm 
the interest of crores and crores of people of our country. 

Sir, I demand that the Government .hould not take 
such steps and It should review Its decisions in regard to 
allowing up to 74 per cent FDI in the private banks, diluting 
the Govemmenrs share In the nationalised banks, and also 
merger and amalgamation of the nationalised banks. 

MR. SPEAKER: Now, Shrtmati Jayaben B. Thakkar. 

SHAIMATI JAYABEN B. THAKKAR: Not now, Sir. 

MA. SPEAKER. I have already covered 21 notice. 
under 'Zero Hour'. There i. a notice under your name. You 
do not want to ral.ett. 

SHAIMATI JAYABEN B. THAKKAA: I want to rai .. It 
under Rule 377 . ... (Interruptlons) 

SHAI P. S. GADHAVI (Kutch): Sir, I have given a notice. 
PIe .. e allow me to ral.elt. ... (Interruptlons) 

[Trans'.tion} 

MA. SPEAKEA: You learn lomething from Shri Glrdharl 
Lal Bhargava. 

He should hold clal88l. 

{Engllshj 

Now, Dr. K. S. Manoj. Pie ... be brief. 

13.00 hra. . 
DR. K. S. MANOJ (AIIeppey): All right, Sir, 

I would like to draw the attention of the Parliament .. 
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well as the hon. Minister for Agro and Rural Industries to the 
sad plight of the traditional coir factory wof1(ers in Kerala. 
There are about four lakh coir factory wof1(ers out of which 
two lakhs are women workers. They are working in the 
traditional sector. There are about 12,000 coir factory co-
operative societies. But the future of these coir factory co-
operative societies and also those who are working in these 
factories is in danger. 

SHRI RAMDAS ATHAWALE (Pandharpur): Sir, please 
allow me. 

MR. SPEAKER: It is all going against you. When I 
called you, you were not present. You have to wait. Please 
wait. I will try to give a chance. Do not interrupt others. 

DR. K. S. MANOJ: Sir, formerly, in order to facilitate 
production and maf1(eting of coir products, subsidies and 
rebates were given, but now all the rebates and subsidies 
are withdrawn. Instead of rebates, MDA, that is, Marketing 
Development Assistance is given. But this is not given timely. 
These co-operative societies are not allowed to use the MDA 
for their day-to-day activities. So, I urge upon the 
Government that instead of MDA, rebate should be given. 
Also. formerly there was minimum export price as well as 
minimum purchase price for the colr products, but now it is 
not there. So, the small-scale manufacturers as well as the 
co-operative societies have to give their products at a very 
low price. The exporters make them sell their products at a 
very low price. So. I urge upon the Govemment that minimum 
export price as well as minimum purchase price for the coir 
products should be re-instituted, and instead of MDA. rebates 
should be given to the coir products. 

MR. SPEAKER: Mr. Gadhavi, kindly listen. I am trying 
to accommodate everybody. The only thing is that you are 
raising a matter on which the Government has made its 
position absolutely clear at the level of the hon. Prime 
Minister. Do you want to thank him today? 

SHRI P. S. GADHAVI: Therefore, I have to only thank 
him. 

Sir, I thank the hon. Prime Minister and the Government 
of India for expressing their concem over the denial of the 
entry visa to the elected Chief Minister of the Government of 
Gularat. I really express my thanks to the hon. Prime Minister 
and the Government of India to~ their reaction also. 
Yesterday, it was also thanked in the Sharat Swabhlman 
rally. Again my thanks to the Govemment of India and the 
Prime Minister, in particular. Thank you. 

[Translation] 

SHRI SHAILENDRA KUMAR (Chait): Hon'ble Mr. 
Speaker, Sir, through you I would like to bring to the notice 
of Government that bridges have been constructed over 
rivers to reduce the distance between States in the country. 
In my constituency there is Yamuna river over which Pontoon 
bridge is constructed every year. Lakhs of rupees are spent 
every year over this bridge. Traffic gets restricted due to 
flood in the river as a result of which movement of lakhs of 
people get hindered. It causes loss to trade and tourism 
also and due to restriction of traffic people have to face many 
kinds of difficulties. 

Through you, I would like to bring to the notice of the 
Govemment that there is a need to construct a big bridge in 
Maheba Ghat situated in my parliamentary constituency. The 
State Govemment is ready to provide assistance. Therefore, 
I would like to request the Central Government to give 
financial assistance for the construction of that bridge. 
Alongwith Bundelkhand and Purvanchal, it will help in 
reducing the distance of Madhya Pradesh. Bihar and 
Jhaf1(hand states aiso. It will promote tourism and trade and 
will facilitate the movement of the people also. 

Sir, with these words, I thank you for giving me an 
opportunity to speak. 

{English] 

MR. SPEAKER: Mr. Ramdas Athawale. I am giving this 
chance with the warning that in future if you are not present, 
you will not get a second chance. 

SHRI RAMDAS ATHAWALE: Sir,l am here only.. 

MR. SPEAKER. Please do not give explanation. You 
come to the point. You have to be very brief. Do not take the 
House for granted. 

[Translation] 

SHRI RAMDAS ATHAWALE: Mr. Speaker, Sir, prior to 
partition of India and Pakistan, East Bengal and West Bengal 
were also a part of our country. Partition took place on 15th 
August, 1947 and the people of Hindu community came to 
India and to West Bengal also in large number. Many people 
belonging to Scheduled caste8 also came to India in 1971 
after Indo-Pak war because they had to face many difficulties 
in Bangladesh. India was formed for the people belonging 
to Hindu religion and Pakistan was formed for the people of 
Muslim religion. The people who came after 1971 and the 
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people who lives in West Bengal are more than 30 lakhs. 
They include Namoshudra. Christian community and 
Buddhists also. 

I would like to tell the Government that if the people 
who want to live In India honestly visit Bangladesh then the 
Government of Bangladesh says that they do not belong to 
their country. Therefore my request is that these 30 lakh 
people should get citizenship of our country and the cut off 
date which is 71 should be removed. I have met the hon'ble 
Prime Minister and Minister of Home Affairs and they have 
given me an assurance in this regard. However, I would like 
to say that these 30 lakh people should get citizenship at 
the earliest. ... (Interruptions) 

[English} 

MR. SPEAKER: Han. Members, 25 Member. raised 
Matters of Urgent Public Importance. 

... (Interruptions) 

MR. SPEAKER. This is very unfortunate. Shri P. Mohan, 
I am trying to help you, I am only saying that those hon. 
Members whose names I could not call today, may please 
give their fresh notices tomorrow. 

... (Interruptions) 

SHRI P. MOHAN (Madural): Yesterday also I gave the 
notice. But, today, you did not call me . ... (Interruptions) 

MR. SPEAKER: Therefore, you think that the Chair Is 
against you. 

... (Interruptions) 

SHRI P. MOHAN: No, Sir . ... (lnterruptions) 

MR. SPEAKER: That Is why, I am requesting you to 
give another notice tomorrow. I shall accommodate you. 

... (Interruptions) 

13.05 h .... 

STATEMENT BY MINISTER 

(II) Private Unlve ... ltl •••• 

[English) 

MR. SPEAKER: Now, we will take up Supplementary 
List of Business. Shri Arjun Singh to make a statement 

.. (Placed in Library. SM No. L.T. 1816105) 

regarding Private Universities. Since it is a long statement, 
you can lay it on the Table of the House. 

... (Interruptions) 

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI ARJUN SINGH): Sir, with your kind permission. 
I would like to lay, on the Table of the House, a statement 
which arose out of Starred Question No. 163, raised by the 
hon. Members, Shri Baleshwar Yadav and Shri Badlga 
Ramakrishna on 15.3.2005 regarding Private Universities. 
The hon. Speaker was pleased to direct that a 
comprehensive statement on this subject, which affects a 
large number of students, should be made. Accordingly. I 
seek your kind permission to lay the Statement on the Table 
of the House. 

"Recently, the Supreme Court of India, vide its Order 
dated 11 February. 2005 in Writ Petition (Civil) No. 19/2004: 
Prof. Yash Pal & Ors. Vs. State of Chhattisgarh & Ora., has 
declared the provisions of Sections 5 and 6, of the 
Chhattisgarh Niji Kshetra Vishwavidyalaya (Sthapana Aur 
Vlnlyaman) Adhiniyam, 2002, to be ultra vires of the 
Constitution. The Supreme Court has further directed the 
State Government that, in order to protect the Interests of the 
students who may be actually studying in the Institutions 
established by such private universities. it should take 
appropriate measures to have such Institutions affiliated to 
the already existing State Universities in Chhattlsgarh and, 
that the affiliation of an institution shall be made only if It 
fulfills the requisite norms and standards laid down for such 
purpose. 

As the Hon'bie Members are aware, the subject of the 
"incorporation, regulation and winding up of universities" is 
within the legislative competence of States. However, the 
power, of the state legislature are circumscribed by the 
powers of the Parliament particularly In regard to the 
"coordination and determination of standards in institutions 
for higher education or research and scientific and technical 
institutions", as well as the entry in the Concurrent List 
pertaining to the subject of Education including technical 
and medical education and universities. 

The trend towards supplementing public inveltmenl 
in higher education, with private investment, points to th. 
need for particular focus on the issues of quality and 
standards with regard to private institutions. While 
Parliament has created the necessary statutory fra~ 
through the creation of bodies such as the University Grants 

• Statement waa laid on the Table 
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Commission (UGC), the All India Council of Technical 
Education (AICTE) and other similarly mandated Councils, 
in order to bring a legislation with regard to establishment 
and regulations of the private universities in the country, the 
Union Government introduced "The Private Universities 
(Establishment And Regulations) Bill, 1995" in the Rajya 
Sabha on August 25, 1995. After its presentation in the Upper 
House. the Bill was referred to the Department related 
Parliamentary Standing Committee and the Committee 
submitted its Report. along with certain suggestions, to the 
Chairman. Rajya Sabha on 26.3.1996. Some of the specific 
recommendations made by the Committee were 
incorporated in the Bill. However, the Government decided 
in February 1999 that. Instead of pursuing the Private 
Universities Bill pending in the Rajya Sabha, it should be 
"subsumed within overall ambit of the Dr. Amrik Singh Report" 
on 'Amendment to the UGC. Act. 1956'. Some State 
Legislatures have created private universities through their 
State Acts and. accordingly, private universities were 
established in the States of Uttar Pradesh (2001), Himachal 
Pradesh (2002). Uttaranchal (2002), Chhattlsgarh (2002) 
and Gujarat (2003) after promulgation of the respective Acts 
for establishment of private universities in the respective 
states. 

The State of Chhattisgarh enacted the Chhattlagarh 
NiJi Kshetra Vishwavidyalaya [Sthapana Aur Vlniyaman] 
Adhinlyam, 2002. Section 5 of the State Act origin_Ny, 
provided that the State Government may, by notification in 
the gazette. establish a Univeralty by such name and with 
such jurisdiction and location of campus as may be specified 
therein, having regard to "the desirability to estabUsh a 
UniverSity· [section 5(1) (a)), and also having regard to 
"recognition or authorization as may be required under any 
other law for the time being In force, to conduct the syllabus 
and to grant degrees or diplomas or awards." [section 5(1) 
(b)]. The Government of Chhattlagarh initially gave its "in 
principle" approval to 108 proposals for setting up private 
univerSities, out of which 97 'universities' were notified by it 
The State Act put the onus on the private universities "to 
ensure that the standard of degrees. diplomas. certificates' 
and other academic distinctions are not lower than those 
laid down by AICTEINCTElUGCIMCI and Pharmacy Council 
etc." [Section 3 (11)), no prior recognition or authorization 
was sought by any of the 'universities' from statutory 
authorities such aa the UGC. the AICTE, NCTE etc. as 
provided under the State Act Itself.· The State Government 
had not also referred the proposals to the UGC. The State 
Act also provided that the private universities could "affiliate 
any college or other institution or set up more than one 

campus", with the prior approval of the State Government. 
However, given that the jurisdiction of the State Act extended 
"to the whole of Chharttlsgarh". by implication the affiliation 
of any college or any institution, or the setting up of more 
than one campus had to be lawfully only with In the State of 
Chhattisgarh. 

In order to prevent the mushrooming growth of private 
universities and commercialization of education, the UGC, 
in exercise of its powers conferred under section 26(I)(f) 
and (g) of the UGC Act, 1956, notified the University Grants 
Commission (Establishment of and Maintenance of 
Standards in Private Universities) Regulations. 2003, on 
27.12.2003. One of the objectives of the aforesaid 
regulations Is to provide an effective regulatory mechanism 
for maintaining the standard of teaching. research, 
examination and extension services in the private 
universities. The Regulations were laid before this House 
on July 13. 2004 and in the Rajya Sabha on August 19, 
2004. 

The State of Chhattlsgarh amended its Act of 2002, 
and the Chhattlsgarh Nlji Kshetra Vishwavidyalaya 
(Sthapana & Vinlyam) Sansodhan Adhiniyam. 2004 came 
into force with effect from the 18th February. 2004. The 
amended Act provided for the establishment of "Off-campus 
centre" and "Off-shore campus. The other salient features of 
the amended State Act were: the establishment of an 
endowment fund for use as a security deposit to ensure that 
the universities function as per the provisions of the Act. 
Statutes and Ordinances made thereunder and the setting 
up of • Regulatory Commission for monitOring the wortdng 
of private universities; the Regulatory Commission could 
take "all such steps as it considers necessary for 
determination and maintenance of standards of teaching. 
examination and research in universities·. "In consultation 
with the universities and/or other bodies concerned with 
regulatory function of higher education system in the country 
such 88 the UGC. AICTE and NCTE. MCI, Pharmacy Council. 
and such agency lagencles established by the Central 
Government for regulation of education." (Section 24 (9) 
(a)) 

Out of the 97 Universities notified under the original 
State Act of 2002. as many as sixty were denotifled by the 
State Government on the 1st July, 2004 for not meeting the 
provisions of the amended Act. On the 23rt! March, 2004, 
the University Grants Commission decided to inspect all 
private universities In the country In terms of the powers 
under the Regulations of 2003, mentioned earlier. The 
Commission set up inspection committees for the purpose. 
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Based on the inspection of all notified universities in 
Chhattisgarh, the Commission conveyed its reports to the 
State Government on the 22nd September, 2004 for Its 
comments. The UGC drew the attention of the State 
Government on the 30th October, 2004 to the provisions of 
the UGC Regulations relating to the opening of off-campus 
centres and off-shore centres and study centres. The State 
Government informed the Commission on the 20th 
December, 2004 for the inclusion of 17 private universities 
in the list universities under Section 2(f) of the UGC Act. In 
view of certain discrepancies noted by the UGC in the 
proposal, the Commission invited the State Govemment for 
a joint meeting on the subject. In the meanwhile, the Hon'ble 
Supreme Court of India gave its verdict in the Writ Petitions 
referred to at the opening of this Statement. The Supreme 
Court also held that "the impugned Act which specifically 
makes a provision enabling a University to have an off-
campus centre outside the State is clearly beyond the 
legislative competence of the Chhattisgarh legislature.· 

As per the information furnished by the Chhattisgarh 
Government and the UGC, out of the 37 notified universities, 
19 universities were providing class room teachings and 
approximately 23 thousand students were enrolled with 
these erstwhile private universities. A majority of the students 
were enrolled with the Off-campus centres outside the State 
of Chhattisgam. 

Sir, as this House is aware, the incorporation of 
universities with in the State of Chhattisgam, is well within 
the legislative competence of the state legislature; and 
therefore, while it is for the State Government to take 
appropriate corrective steps in the light of the observations 
of the Supreme Court in regard to the constitutionality of the 
State Legislation; however, the State legislation would not 
be able to come to the rescue of the affected students 
enrolled In the off-campus centres and off-shore centres of 
the erstwhile private universities. Sir. I would like to assure 
the House that my Ministry is extremely concerned about 
the future of the thousands of students, who were studying 
in these now defunct private 'universities', particularly those 
outside Chhattisgarh. 

Immediately after the Hon'ble Supreme Court's 
decision on the Writ Petitions, the Government of 
Chhattisgarh were asked by my Ministry, whether any 
specific intervention was required to be taken by the 
Government of India in the matter. The UGC was also 
requested to examine the judgment and Its implications and 
to be in readiness In regard to the bonafide students enrolled 
with these erstwhile private universities so that, should the 

need arise, the Commission could be requested to take 
appropriate steps In the matter. 

In order to find a way out and, to protect the future of 
the affected students, I had invited the Hon'ble Chief Minister 
of Chhattisgam for discussions. H.E. the Governor in his 
capacity as the Chancellor of the existing State Universities, 
who Is also the Visitor to the private universities under the 
State Act was kind enough to attend the meeting. They 
briefed me about the steps being contemplated at their end, 
and wanted the statutory bodies, such as the UGC and the 
AICTE, to guide them in the matter. We have promised 
expeditious action on whatever procedural obligations are 
expected under the relevant laws governing these bodies, 
so that the standards of higher education are maintained in 
the State. Sir, we have also asked the State Government to 
give us institution-wise detailed Information In regard to the 
syllabus, courses of study, degrees, fee structure, and the 
physical infrastructure In the institutions that were part of the 
erstwhile private universities. We expect the State 
Government to provide all relevant information so that the 
central agencies could intervene effectively, wherever it Is 
so felt by the State Government. We have also pOinted out 
to the State Government that, in terms 01 the Hon'ble 
Supreme Court's directions, the affected Institutions could 
seek affiliation to the existing State universities, for which 
the State Universities at Aalpur and Bllaspur were 
themselves competent under the relevant State Universities 
Act, and the Statutes and the Ordinances under the State 
Act. The UGC and the other statutory bodies would willingly 
provide any technical or academic assistance for determining 
the standards of education or equivalence of degrees or 
other awards. 

Sir, since a majority of the affected students enrolled 
in the off-campus centres are reported to be from the National 
Capital Region (NCA) of Delhi, the Chief Minister of Deihl, 
who Is also deeply concerned, discussed the problems such 
students. As a follow up of my meeting with her, officials In 
my Ministry and representatives of the UGC and the AICTE 
have held discussions with the Vice-Chancellor of the Guru 
Gobind Singh Indraprastha University, Delhi for the affiliation 
of the affected off-campus centres. The Vice Chancellor of 
the Guru Gobind Singh Indraprastha University has, in 
principle, agreed that requests received before the 31 st 
March, 2005 would be considered for affiliation as 'special 
cases', provided such Institutions met the required standards 
of higher and profeSSional education. The GGSIP University 
has also agreed to constitute evaluation and Inspection 
committees, where ever required, Jointly with the AICTE, to 
inspect the affected Institutions expeditiously, in order to 
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itnsure that quality is not compromised with; and, subject 
also to such institutions obtaining the necessary NOC from 
the 'jurisdictional' state governments wherein these off-
campus centers may be located. 

The GGSIP University has also agreed to work out a 
system of credit·trans'er for the students who are in enrolled 
in courses and programmes that could be equated with the 
existing degrees offered by the University. My Ministry has 
written to all the state govemments to furnish complete details 
about the private universities and off-campus centers 
functioning in their respective states and, considering that 
in some cases more than one State may be involved, we 
would use our good offices to request the States to expedite 
the various formal processes involved in the best interests 
of the affectod students. Sir, we now expect that the sponsors 
of the erstwhile private universities, who manage the affected 
institutions, to show the same alacrity with which the central 
and the state governments are approaching the issue -
these managements must initiate action to approach the 
local universities in the States in whose jurisdiction the 
affected institutions are situated, for seeking affiliation; and 
where the local State govemment is to be approached for 
the formal No Objection Certificates, they must do so. They 
mUlt furnish all the relevant information to the appropriate 
authorities including the appropriate State govemments so 
that the involved processes could be expedited - through 
this august House, Sir, I would like to send out a clear 
message to all such private sponsors that they must cast 
aside all considerations, other than the interests of the 
affected students. Nothing should come in the way that would 
affect or add to the anxiety of students. 

From the information made available to my Ministry by 
the Govemment of Chhattisgarh, it has been noticed that 
the nomenclatures of several programmes and degrees 
offered by the private universities are not the same as the 
degrees offered by the existing State universities or those 
approved by the UGC; in order to work out possible 
equivalence of the course curricula and degrees, these 
would have to be looked into by the appropriate statutory 
bodies, which, I am sure, they would attend to. Sir, I would 
like to inform the Hon'ble Members that we have already 
issued instructions to the officials of all concerned statutory 
authorities to cut down all procedural delays and to Inspect 
the affected institutions, on priority. 

Sir, I must retum to the issue of the pending central 
legislation on private universities, which I had mentioned 
vaf)' briefly at the outset. Sir, without in any way promoting 
the commercialization of higher and profe6Sional education, 

we have to address all the relevant issues in financing higher 
education and the university system. There are several 
involved issues that need to be debated some are easy to 
discern: should the central iaw be an all encompassing one 
in the form in which it was introduced earlier, or should it be 
confined to a framework for regulation and maintenance of 
standards of private universities without providing for their 
establishment, which could be left to the states as it is within 
the State legislatures' competence. There are several other 
issues particularly those affecting equity - for example, that 
of the representation to the weaker sections of the society in 
private universities. Sir, this House would agree with me 
that the entire issue of private universities has several public 
policy dimerlsions and calls for a wider national debate. As 
the Hon'ble Members are aware, we had taken the initiative 
to revive the process of consultation by constituting the 
Central Advisory Board of Education (CABE), which has 
started functioning through its various Committees. Sir, the 
CABE Is the highest policy advisory body in our federal 
structure, with representation from distinguished 
personalities, eminent academics, educationists and the 
Ministe,.. in charge for Education in the States. A Committee 
of the CABE, under Prof. B.L. Mungekar, Member of the 
Planning Commission, is specifically looking into all issues 
relevant to the financing of higher and technical education. 
The terms of reference of the Committee are: to examine the 
adequacy of investments and to find ways of augmenting 
the resource flow in Higher Education; to examine the 
question of a fair share of 6 percent of the GOP to Higher 
Education; and to suggest the ways of encouraging and 
regulating private participation and investments In Higherl 
Technical Education. 

Under our constitutional scheme, the States have to 
be active partners in all matters of public policies in 
education. Therefore, any formulation on what should be 
the discipline for private participation in higher education, 
should be arrived at only aher a meaningful dialogue with 
the State Governments. I find that no such consultation was 
held, in respect of the central bill pending with Parliament, 
either at the level of the CABE (which was revived aher 
nearly a decade) or with the States. Recently, my Ministry 
had organized a cc,nf<'rence of Ministers of Higher & 
Technical Education of all the States. We have heard the 
States on their anxieties in regard to the issue of private 
universities. There was no clear consensus on whether there 
should be a central legislation, as some States felt otherwise. 
States of Uttar Pradesh, Gujarat, Himachal Pradesh and 
Uttaranchal have also established private universities. We 
have drawn the attention of all States to the Supreme Court's 
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decision in the Chhattisgarh matter and, have asked for 
information on whether off-campus centres have been 
established by their respective State Acts. 

Sir, I am clear in my perception of the problem. In the 
short term, we have to assure help to the aHected bonafide 
students, even though the Hon'ble Supreme Court has asked 
the State Govemment to see that all remedial measures are 
taken in terms of the provisions of the State Act. I have already 
described the efforts being made in bringing the various 
stakeholders together. All our central bodies such as the 
UGC, the AICTE, the NCTE would, without compromising 
with the quality and standards of higher education .and 
technical education, collapse the processing time required, 
in the best interests of the aHected students. Also in the short 
run, we have to see that those who obstruct a practical and 
just solution to the problem, only because their commercial 
interests are uppermost in their minds, are dealt with sternly 
and appropriately. Let me assure the Hon'ble Members that 
I would not allow fly-by-night operators to trifle with the 
sanctity of our temples of learning - the university system. 
And, this goes for not only the domestic ones. Sir, One of the 
issues discussed at the conference of State Ministers was 
about the entry of foreign universities and, it was decided to 
form a committee under Prof. C.N.A. Aao to examine all 
relevant issues pertaining to the entry of foreign universities 
in India. The wide range of consultations that we have held 
so far would. I am sure, lead us to a pragmatic long term 
solution through strengthening the regulatory mechanism. 
Sir, I thank you for the opportunity to present the 
Government's views on this sensitive issue. 

MA. SPEAKEA: The House stands adjourned to meet 
at Two 0' clock. 

13.06 hr •• 

The Lok Ssbhs then adjourned for Lunch till 
Fourteen of the Clock. 

14.02 hr •• 

The Lok Sabha re-assembled after Lunch at two 
minutes past Fourteen of the Clock. 

(MR. DEPUTY SPEAKER in the Chair) 

MAnERS UNDER RULE 377-

[English] 

MA. DEPUTY SPEAKER: Matter under Aule 377 listed 

°Tre.ted •• I.id on the Tlble. 

for today may be treated as laid on the Table of the 
House. 

(I) Need to provide fund. for the Chln.hIIl-Shlmle-
Solin multl-purpo.e project of Hlmlchll 
Prlde.h 

[Translation} 

DR. COL. (AETD.) DHANI AAM SHANDIL (Shimla): 
Sir, Shimla, the present capital of Himachal Pradesh, was 
settled by the Britishers and drinking water project Bet up at 
that time had the capacity to provide water to 30,000 people 
originally. Gradually the population of Shlmla Increased and 
the need of the people was somehow met by augmented 
old drinking water scheme but now the problem is 
increasing. 

The State Government has formulated Chanshal-
Shimla-Solan mUlti-purpose project to deal with this situation 
and financial assistance from Centre has been sought. The 
estimated cost of this project Is As. 500 crore. Through this 
project drinking water would be provided to 50 lakh people 
and livestock of one lakh hectare area would get drinking 
water and same area would also get Irrigation facility. This 
ambitious scheme, which will continue for 100 years, will 
change the scenario of Himachal Pradesh. My request is 
that while approving this scheme, Central assistance should 
be provided to Himachal Pradesh immediately. 

(/I) Need to take ateps to con .. rve water of river 
Mlndovl, for meeting drinking wlter require-
ments of Hubll·Dhlrwad cities of Kamataka 

[English} 

SHAI A. VENKATESH NAIK (Aaichur): Mandovi is a 
West flowing Inter-State river in Western Ghat. The total 
catchment area of this river is 2032 sq. kms. out of which 
375 kms. is in Karnataka. Almost the entire river water flows 
to the sea and it Is not utilised properly. Hence, it is a very 
good idea to utilize the water of this river to meet the drinking 
water requirement of Hubli-Dharwad cities. All the three 
States Karnataka, Goa and Maharashtra had held a number 
of meetings with Central Water Commission. But, till now no 
solution has been found. The State Government of Karnataka 
has roquested the Central Government to intervene in the 
matter and Instruct the Ministry of Water Resources to 
withdraw the abeyance letter dated 19.09 2002 without any 
further delay. 
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(HI) Nf'~d to ensure that minority educational 
Institutions are not restrained through 
regulatory provilions of the State In controlling 
their In-,nutlon. 

SHRI FRANCIS FANTHOME (Nominated): Article 30 
of the Constitution has granted minorities the Fundamental 
Right to establish and administer educational institutions of 
their choice. While the Article is a promise of reality in 
functional terms there is considerable interference and 
restrictions by State agencies in the implementation of the 
provisions that enable the rights to establish and administer, 
to manifest these dimensions. Consequently enormous 
resources are spent by minorities to safeguard their rights. 

The Government in view of past experiences has taken 
a much needed step to establish the National Commission 
for Minorities Educational Institutions to facilitate affiliation 
of institutes of higher learning. 

The Government needs to consider provisions that will 
provide clarity to this enabling provision so as to enable 
minorities to effectively control their educational institutions 
and that no minority institution is coerced by regulatory 
provisions of the State to surrender control of these 
institutions. 

(Iv) Need to Include RaJbhar ca.te of Uttar Pradeeh 
In the Scheduled Castes List 

[Translation] 

DR. RAJESH MISHRA (Varanasi): Sir, Rajbhar Caste 
of Uttar Pradesh is an economically weaker and socially 
backward caste. No effective steps have been taken for social 
and economic upliftment of this caste for centuries. Few 
years ago, the hon'ble High Court of Uttar Pradesh had 
issued instructions to the Government of Uttar Pradesh to 
include Rajbhar Caste in the list of scheduled castes. The 
State Government of Uttar Pradesh has forwarded this 
request to the Central Government. Hence my request to 
the Union Government is that for the upiliftment of people of 
Rajbhar Caste, this caste should be included in the list of 
scheduled castes. 

(v) Need to provide a halt to Aahram Expre .. at 
aeawar rallwey atatlon In RaJ.athan 

PROF. RASA SINGH RAWAT (Ajmer): Sir, Beawar 
under district Ajmer is an important lndustrlal and business 
centre having more than , .50 lakh population. It is 
surrounded by that hilly area of Aravalli named Magra 
Merwara the brave people of which feel pride in joining 

armed forces. While coming from and going to their service 
area they have to board the train from Beawar railway station 
only. Beawar has been the work pJace of freedom fighters. 
Several revolutionaries and freedom fighters of this place 
contributed a lot by participating in freedom struggle. 
Thousands of traders of Beawar are engaged in various 
industries, business and trade activities in Gujarat, 
Maharashtra and Southern India and they have to visit 
frequently to these places. There is a big Market of cloth, 
wool and cotton in this place. In such an important town not 
having stoppage of superfast Ashram Express (2915/2916) 
which runs on broad gauge line between Delhi and 
Ahmedabad is very unfortunate whereas this train has been 
provided stoppage in towns smaller than Beawar. If stoppage 
of this train is provided at Beawar, it will facilitate traders, 
soldiers and farmers in their movement. Many social 
organisations, labour organisations, trade unions and 
elected representatives have demanded stoppage of this 
train by submitting representations several times in this 
regard. 

Thf'refore my request to hon'ble Minister of Railways 
is that stoppage of superfast Ashram Express (2915/2916) 
at Beawar railway station should be ensured in public 
interest. 

(vi) Need to take Itepi for early rele8.e and 
repatriation of Indian fllhermen taken captive 
by Pakistan Marine Security Agency 

[Eng/ish] 

SHRIMATI JAYABEN B. THAKKAR (Vadodara): 586 
Indian Fishermen and their boats have been held captive 
by Pakistan and are still to be got repatriated. For this 
Government and Gujarat had written a Jetter to External 
Affairs on 08.02.2005 for thoir release and repatriation from 
Pakistan Marine Security Agency. 

I urge the Central Government for the speedy release 
of these fishermen and their boats. 

(vII) NHd to develop Bllalpur lown In Himachal 
Pradesh as a place of lourtllimportance 

[Tr."./ation] 

SHAI SURESH CHANDEL (Hamirpur, H.P.): Sir, 
through you, I would like to draw the attention of the House 
towards Bilaspur town of Himachal Pradesh which is an 
ancient, historical and ascetic place of Saint Vyas. Bhakhra 
Dam was constructed in District Bilaspur so as to generate 
more hydro-electric power in the country as a result of which 
the people had to migrate to other places. There is not a 
single place of entertainment for the citizens in newly settled 
Bllaspur town. There is Govind Sagar lake near Luhnu 
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ground in District Bltaspur but its water keeps tailing and 
rising due to which this place could not be developed In the 
tann of tourist centre. Therefore my request to MlnJster of 
Tourism is that embankment should be constructed on a big 
rivulet situated near Luhnu ground to give the form of artificial 
lake to that rivulet so that Its water remains stable and the 
tourists can use It for water game. A cafeteria and a park 
should be developed at this place so that citizens of Bilaspur 
and tourists could get tourist place. 

(vIII) Need to simplify the procedure for getting 
permission to mine Iron ore from agricultural 
land In Bellary, Karnataka 

(English) 

SHRI G. KARUNAKARA REDDY (Bellary): I would like 
to mention that farmers in Kamataka, especially in Beliary, 
are facing great difficulties to lead their lives as they are not 
able to produce crops due to drought for last more than five 
years and also due to the absence of canal system. In some 
drought aHected/dry areas, farmers are getting small quantity 
of iron ore in agricultural land within 3 to 5 feet and they are 
doing In manually. But procedure for getting permission for 
this mining is very lengthy. They have to seek permiSSion 
from State Government first and then from Central 
Government. There is an urgent need to simplify the 
procedure for getting permission so that farmers can eam 
their livelihood. Farmers are willing to pay any royalty fixed 
by Govemment for this purpose. 

I urge upon the Govemment to consider simplification 
of procedure for getting permission keeping in view of 
problems being faced by farmers. 

(Ix) Need for taking over the BI~technology Centre 
at Trlvendrum, Kerala by the Central 
Government 

SHRI VARKALA RADHAKRISHNAN (Chirayink/l): 
Biotechnology offers immense possibilities for our country. 
The first Biotechnology Centre in the country was set up at 
Trivendrum In the name of late Shri Rajiv Gandhi. But the 
proposal of the State Govemment, that the Govemment of 
India may take over the Institute to develop it as a world 
class centre for bio-technology has not yet found favour with 
the Govemment of India, though it has been declared that 
development of biotechnology is a priority subject of the 
Government. I am bringing the above instance to the 
personal notice of the Hon. Prime Minister to bring home 
my point that often the response of the implementing 

Ministries, on Important development proposals Is 

inconsistent and contrary to the resolve of the Govemment 
in public domain. 

(x) Need to provide adequate funds to the State 
Government for consolidation of river embank-
ments In Hardol Parliamentary conatltuency, 
Uttar Pradesh 

[Translation} 

SHRIMATI USHA VERMA (Hardoi): Sir, rivers like the 
Ganga, Ramganga, Kunda, Gambhiri, Neelam and Garra 
flow through 74 Vilgram Assembly Constituency which falls 
in my constituency, Hardoi. Every year thousands of acres 
of land is inundated due to flood in these rivers and crops! 
property worth crores of rupees get destroyed. Flood occur 
in Garra river due to release of water from Nanaksar dam 
situated in Uttaranchal. As a result, embankments of Garra 
and Kunda rivers are eroded in 25-30 villages and this 
problem Is taking more and more villages in Its grip every 
year. 

Therefore, I request the Govemment to consolidate 
river embankments near villages by putting in stones so 
that embankments are saved from erosion. If the 
embankments are not consolidated then there would be 
problem of rehabilitation of villagers in the future. 

Therefore, the Union Government is requested to 
provide required funds to the Uttar PradeSh State 
Govemment for this purpose. 

(xl) N .. d to ensure uninterrupted supply of power 
In Nawada Parliamentary constituency, Bihar 

SHRI VIRCHANDRA PASWAN (Nawada): Sir, day to 
day life and business is getting affected due to shortage of 
electricity, and farmers are facing irrigation related problems 
in my Parliamentary constituency, Nawada, Bihar. There Is 
resentment among the people as electricity is not being 
made available in sufficient quantity. There Is an urgent need 
to establish a power grid station in Rajauti and a power 
substation in Rajaull, Sirdala, Miskaur etc. 

Therefore, I request the Union Government to make 
electricity available in sufficient quantity to ensure 
uninterrupted supply of electricity in Naweda, Bihar, and 
establish power grid etation and power substations at the 
said places. 

(xII) N .. d to allocat. more funds &meter 'Sam Vlkas 
. Yotna' for.xtendlng the exlatlng bridge on o.rra 

river In Shahabad Parliamentary Constituency, 
Uttar Pradesh 
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SHRilL VAS AZMI (Shahabad): Sir, in my Parliamentary 
Constituency, Shahabad Garra river has changed Its course 
near a bridge constructed over it and now it is flowing beside 
the bridge due to which almost 100 villages have been cut 
off from Shahabad. Under such situation, either the course 
of the river should be changed by constructing a concrete 
wall near the bridge or the bridge should be extended by 
constructing 3 or 4 pillars. 

I request the Government through the House to 
enhance the allocation for 'Sam Vikas Vojna' being 
implemented in Hardoi and instruct the district administration 
to make the bridge operational and connect the aforesaid 
100 villages with the district Immediately under the said 
yojana. 

(xIII) Need for laying of • new railway line between 
Jolarpettal and Hosur via Tlrupattur - Sulaglrl 

'English] 

SHRI E.G. SUGAVANAM (Krishnagiri): Sir, there has 
been a long pending demand for laying of a new railway 
line between Jolarpettai and Hosur via Tirupattur·Baragur 
Kandikuppam·Krishnagiri·Sulagir. People's representatives 
from Krishnagiri Constituency cutting across the party lines 
have made so many representations for executing the 
project. 

Sir, it is learnt that about 50 years ago, there were rail 
services on this route. With the passage of time, the services 
were suspended and the line was worn out. Recently, a 
survey was conducted for laying of a new line and the data 
was collected but till date there is no progress. Because of 
the absence of a railway line, the road traffic in this area is 
congested. Agriculturists, businessmen and general public 
are suffering huge hardship to travel and to transport their 
goods. If the line is commissioned, the goods and passenger 
traffic will be diverted from road and it will fetch huge revenue 
to the Railways. Bangalore is the nearest city. This line will 
connect both Karnataka and Tamil Nadu. 

Hence, I urge upon the Government to take immediate 
steps and adequate funds may be allotted for laying of a 
new railway line during this year itself. 

(xlv) Need to upgrade the existing ESI hosp"al at 
Kunnlcode, QulJon, Kerala to • super speciality 
hospital and construct a building for the sam. 

SHRI CHENGARA SURENI?RAN (Adoor): The E.S.I, 
hospital at Kunnicode In Palhanapuram Taluk, Quilon in 
Kerala Is functioning In a rented building. There are 17,000 
workers working In 34 Cashew factories situated in the area. 
Besides, there are another 5000 scaHered workers having 

Patents (Amendment) Bill, 2005 

E.S.I, benefits. Now they have to go either 10 E.S.I, hospital 
Ezhukone or to the E.S.I, hospital, Arramom, Qullon for 
speciality treatment. These hospitals are far away from 
Kunnicode. In the above circumstances, I request that the 
Hon. Minister may kindly take urgent steps to upgrade the 
status of E.S.1. Hospital Kunnicode to superspeciality 
hospital in the line of that in Arramom, Qullon and also take 
urgent steps to construct building for the speciality Hospital 
in the land acquired years back. 

(xv) Need to let up a fertilizer factory In Baraunl, 
North Bihar 

[Translation] 

SHRI SURAJ SINGH (Balia, Bihar): Sir, Barauni, the 
only industrial town in North Bihar is situated in Begusarai. 
Due to lack of industrialisation in this area, over the last 25 
years and the closure of fertilizer factory useful tor the public 
and farmers for want of maintenance and modernisation 
during the 8 years, the industrial development has slowed 
down and development has come to a halt. Agricultural yield 
has also got a set back as the farmers have not been getting 
the urea on time. Unemployment has increased in the area 
and there is a unrest among the people. 

I request the hon. Minister of Chemicals and Fertilizers 
to revive the factory lying closed in the only industrial town 
of North Bihar which has every facility barring technical 
modernisation, be it land, building, transport facility or 
industrial environment. If it is expensive to manufacture urea 
in this unit then composite fertilizer can be manufactured 
here at low price. There is not a single fertilizer plant in the 
State so it is necessary to set up a new fertilizer and 
chemicals plant at this place Immediately. Through the 
House it is my request to the hon. Minister of Chemicals and 
Fertilizers to take necessary action in this direction to remove 
the backwardness of this area, give a new direction to the 
industrial development and start the process of development 
in this area so that the feeling of unrest prevalent among the 
public of this area might be dispelled and development might 
take place. 

14.04 hrs. 

RE: STATUTORY RESOLUTION DISAPPROVING 
PATENTS (AMENDMENn ORDINANCE 

AND 
PATENTS (AMENDMENT) BILL, 2005 

[English] 

MR. DEPUTY SPEAKER: The House will not take up 
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1t8m nos. 25 and 26 together. I have received a request from 
hon. Member Shrl Bachi Singh Rawat that In his place Prof. 
Vijay Kumar Malhotra may be allowed to speak. So, I request 
Prof. Malhotra to speak now. 

{Translation] 

SHRI L. K. ADVANI (Gandhinagar): Resolution on 
disapproval would come later. 

Mr. Deputy Speaker, Sir, I have to submit that the Patents 
Bill that has been brought today for consideration regarding 
which ordinance has been issued by the Government Is 
very important, WHO has also expressed its apprehensions 
as to what would be Its results If It Is implemented, 

{English} 

as to what would be Its impact particularly on life saving 
drugs. 

{Translation} 

It has expressed its concem about Its impact on the 
price of life saving drugs. Specific cases have been 
mentioned that anti cancer drug which is available in India 
at a very low price would become very costly and will be 
priced at Rs. one thousand per pill. I have also gone through 
the letter of WHO. 

But I have to raise different issues. Recently, the hon. 
Minister met me and sought the cooperation of NDA 
regarding Patent Bill particularly because that was the same 
Patent Bill which had been introduced by our Government. 
He said that they have accepted it, in its original form with a 
minor modification and that too at the suggestion of the 
former Minister in our Government. Subsequently a meeting 
was held. It was attended by my eminent colleagues and 
friends and Shri Kamal Nathji was also there. Discussions 
were held for one hour and we were made to understand in 
the discussion that they were not very happy with the Bill in 
the form it was presented by the NDA Government. We had 
this at the back of our mind that we are bringing it by the end 
of year 2003, we have time till 1 January, 2005. We wouid 
refer it to the Standing Committee to look into all aspects be 
it the pharmaceutical concerns or the concerns of the people 
related to agriculture and it would get a better and refined 
form. However, that could not happen as some time after 
this the Government decided to dissolve the House and 
conduct the elections. So it could not be referred to the 
Standing Committee. When this Government assumed 
power, 1 January, 2005 was quite far away. Had they brought 
this 8m at that time, it would have been feasible to refer it to 

8il',2oo5 

the Standing Committee. But they did not bring it at that 
time, instead they issued an ordinance by the end of 
December. I remember that an ordinance was Issued by the 
end of December. Our Parliamentary party has said it 
publicly that It should not be done through ordinance. It 
should be discussed properly. The Chairman of Standing 
Committee on Commerce, Shri Murli Manohar Joshi was 
present there and he said that even H It had to be passed In 
this session only, it could be sent to the Standing Committee 
and I would give the report after having conducted 
discussions on it on day to day basis, at least we would 
cover the areas of concern. I would admit that the hon. 
Minister did not make any commitment but it seemed that he 
has agreed to this suggestion and he said that he would 
inform us after consulting his colleagues. 

{English] 

When I am speaking today, he has not come back to 
me or to anyone of my colleagues. He just spoke to me now 
and I recounted the whole episode and told him that this Is 
nottalr. 

{Translation] 

Meanwhile they had a talk with their colleagues from 
the Left. Left Parties are against the patent even more than 
us. They gave some suggestions which have been accepted. 
We have not even had the opportunity to look at those 
suggestions. It Is my request to defer discussion on It till 
tomorrow. We would give our decision after that. 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Deputy 
Speaker, Sir, we signed it under WTO in 1994 and so much 
time has passed since then. It has not been discussed 
comprehensively. It is an issue of national interest. It is a 
very serious issue and I think it would not be in the Interest 
of the nation to make haste in this regard. There Is a need to 
have a comprehensive discussion in the matter. It should be 
referred to the Standing Committee. Afterwards the House 
would discuss the report of the Committee. It is my request 
that discussion on it should be deferred for some other day. 
There Is no need to do It today. There Is a need to take the 
entire nation and the House In confidence. It should be 
discussed comprehensively. The interest of the nation should 
be kept in mind. Through you, I request the Government not 
to take up this Issue atleast today. 

{English} 

SHRI KINJARAPU YERRANNAIDU (Srikakulam): Mr. 
Deputy Speaker, Sir, hon. Minister, Shri Kamal Nath has 
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[Shri Kinjarapu Yerrannaidu] 
presented the Patents (Amendment) Bill, 2005 before 
Parliament which seeks to replace the Patents (Amendment) 
Ordinance, 2004. Again, they have amended the present 
Bill with some amendments from the Government side. We 
have just received . ... (lnterruptlons) 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): We 
have not received . ... (Interruptions) 

SHRI KINJARAPU YERRANNAIOU: I have received it 
just now. A lot of discussion is required on this Bill. That is 
why, today the Bill has to be referred to the Standing 
Committee on Commerce for further discussion. Anyhow, 
the Chairman of the Standing Committee on Commerce has 
given a promise to the Minister that they will discuss the Bill 
on day-to-day basis and submit a Report to the Parliament 
Otherwise, you defer it to tomorrow. 

In the meanwhile, we will read all the provisions, 
implications and every thing else. Not only the Parliament, 
other organisations are also working on this area. So, we 
have to take the advice and opinion of other bodies also. 
Then only, everybody will appreciate it. We are not opposing 
this Bill. On the basis of consensus, we have to approve this 
Bill. So, I would request that we may defer this Bill. 

SHRI VARKALA RAOHAKRISHNAN (Chirayinkll): Sir, 
if a discussion is held on this issue, then we are prepared 
for it. We will have our own say in the matter but we need 
time to speak on it. 

MR. DEPUTY SPEAKER: Mr. Varkala Radhakrishnan, 
I will allow you to express your views on this issue. 

SHRI VARKALA RAOHAKRISHNAN: The Leader of 
Opposition has raised an issue, but we will have our own 
say in the matter. We will definitely be expressing our opinion 
in this matter. 

[Translation] 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr. 
Deputy Speaker, Sir, I associate myself with whatever the 
Leader of Opposition Shri Advanijl has said and would like 
to submit that It is a very sensitive and serious iaeue. It would 
affect the entire society. It should not only be sent to the 
Standing Committee but a national debate should be initiated 
on such issues for eliciting the public opinion. I would not be 
appropriate to bring it in the House before having 
comprehensive dlscusaton on it. Through you I request the 
Govemment to at least put off this discussion today. 

KUMAR I MAMAT A BANERJEE (Kolkata, South): Thank 

BiII,2OO5 

you, Sir, Mr. Deputy Speaker, Sir, It is a very important and 
sensitive Bill. The prices of medicines are Increasing in the 
country otherwise too. 

[English] 

The prices of medicines for Thalassemia patients, 
cancer patients and even the life saving drugs are increasing 
day by day and after the passage of this Bill, the prices will 
reach sky high. Can the Govemment assure the House that 
they will not increase. It can not do so. 

[T ranslationj 

The pharmaceutical companies of our country are 
being given right to representation in PMR under the patent 
Bill but not the right to object. It might harm them. The prices 
of medicines have increased so much in the country that 
poor people are not even getting gelusile in government 
hospitals. Privatization has taken place. So even I agree 
with han. Advanlji 

[English] 

that it should be discussed in the Standing Committee. 
We should have taken into confidence the people from the 
pharmaceutical field, etc. as we want to address their. views 
also. Hence, we have to take into confidence those people, 
and then discuss this matter. i do not think that we should 
hurriedly pass a Bill, which will harm the country. I would 
request the Minister to consider these aspeots of the matter. 

SHRI VARKALA RAOHAKRISHNAN: Sir, now, it is not 
the proper time to refer it to a Standing Committee or a Select 
Committee. It is another matter, which the Leader of 
Opposition has expressed here. If a discussion is allowed, 
then we will give our opinion on this issue. I am not expressing 
any opinion about the views expressed by the Opposition. 
So far as we are concerned, we have certain objections In 
the Bill, and, if possible, we will try to sort out those objections 
In the Bill. This is the present position on this issue. 
. .. (Interruptions) 

MAJ. GEN. (RETO.) B.C. KHANOURI (Garhwal): Have 
you read the amendments? 

SHRI VARKALA RADHAKRISHNAN: We have certain 
objections with regard to certain provisions in the Bill, 
especially, with regard to drugs, and especially with regard 
to the chemicals used In the drugs. We require a detailed 
discussion on all these matters. 

It is for the Government to decide whether it should be 
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referred to a Standing Committee or it should be passed. As 
far as we are concerned. we are making our position 
explicitly clear. 

SHRIMA TI MANEKA GANDHI (Pilibhit): Sir, even if this 
were a Bill, which affects only India, still it would be an 
extremely important one But it is a Bill, which affects most 
parts of the world. We are supplying 50 per cent of the 
cheapest drugs in the world to places like Papua New 
Guinea, Laos, Kenya, Africa, etc. All these countries have 
complained to the WHO about this Bill. 

The two biggest international health organisations in 
the world, namely, WHO, and Medicines Sans Frontiers have 
written to the Government saying that this is a very very 
serious matter. This has been the subject of editorials all 
over the world right from America onwards to every country 
from Bangladesh, Cambodia, China. Indonesia, Nairobi, 
Korea, Laos. Thailand, Vietnam, etc. All of them have 
complained about our Bill. It is a Bill that affects so many 
parts of the world. Do you not think that we should have a 
slightly more serious discussion on it, rather than attempting 
to pass it through? 

There is a belief that we are late on this issue. Perhaps, 
we are late, but the UK is also late. They have said that even 
their small country, with little medicines want a full-fledged 
discussion on It before they pass It. As a result of that they 
have delayed it. In that case, we - who affect the rest of the 
world - should think about it. 

SHRI BRAJA KISHORE TRIPATHY (Purl): Han. Deputy 
Speaker, Sir, this has very serious implications. 

[Translation] 

200 countries have focussed their attention on our bill. 
The patent bill that has been brought here would have Its 
impact on 200 countries. The poor countries of the world 
have focussed their attention on India to see how our 
Parliament passes this bill. There Is a news Item In the dally 
"New York Times- regarding this bill, it Is a serious matter. It 
would affect crores of people. The drugs and chemicals which 
are to be patented, I do not want to go into the merit of It all. 
... (Intarruptlons) 

(Engli,h] 

MR. DEPUTY SPEAKER: Mr. lIyas Azmi, I will give you 
!ime to ~peak only if you go to your own seat. 

[Translation) 

SHRI BRAJA KISHORE TRIPATHY: My submission is 

BIII,2005 

that this bill should not be passed in a hurry. Hon. Advanlji 
has suggested just now that this bill should be referred to 
the Standing Committee where it should be discussed 
seriously. I would like to know about its impact on the poor. 
It should be considered how the general public would buy 
medicines when their prices are increased. Why are we in 
the Parliament if we cannot spare a thought for the public? 
The Patent bill should not be passed in a hUrry. There would 
not be any problem if this bill is not passed today. We still 
have six months' time. It will not hurt India's prestige or 
independence if it is not passed by 4 April. Britain has also 
taken time over it and other countries too are taking their 
own time, so we should also give it some more time. The 
Chairman of the Standing Committee has also made this 
commitment that 

{English} 

he is interested in completing it during the inter-session 
period. 

[Translation} 

They should be given time for it. It should be sent to 
them timely. I request the Government not to pass it In a 
hurry. 

SHRilL VAS AZMI (Shahabad): Mr. Deputy Speaker, 
Sir,lt is a very sensitive iBsue. It amounts to capitaliBts robbing 
the poor. I would particularly ask my colleagues from the 
Congress not to move on the path of dictatorship and 
consider the feelingB of their colleague. who are running 
the Government with them. They Bhould not get It into their 
head that they alone are running the Government and they 
can victimise the public as much as they like. I would like to 
say that Instead of using the House, the Government should 
refer the bill to the Standing Committee on Its own and give 
it proper time for comprehensive discussion on it. 

{English} 

SHRI SURESH KUAUP (Kottayam): Widespread 
apprehensions have been expressed about this Bill because 
of certain controversial provisions. I would like to know. taking 
into consideration the criticism .xpressed both inBide and 
outside the Hous., whether the Government Is moving some 
amendments. If at all the Government is moving 80me 
amendments, we have not received copies of those 
amendments. Therefore, we need time to study those 
amendments. 

MR. DEPUTY SPEAKER: Shri Ram Krlpal Yadav, first 
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of all, you have to go to your seat. Otherwise, you will not get 
the chance to speak. 

[Translation) 

SHRI RAM KRIPAL YADAV (Patna): Mr. Deputy 
Speaker, Sir, through you, I would like to request the hon. 
Minister that this bill is regarding a very sensitive matter. 
Coming to a decision in a hurry would not be in public 
interest. As Shri Advaniji has said this bill was brought by 
their Government twice. My party's opinion is clear in this 
regard, we have always opposed the Patent Bill and our 
stand is not new. I wouid like the Government to give this bill 
a chance to be considered seriously, and come to a decision 
after ample deliberations. The Government must have 
gauged the mood of the House. Everybody has said that the 
hon. Minister should not be rigid and this bill should be 
referred to the Standing Committee; there is no need then to 
take an immediate decision in this regard and we should be 
given opportunity to study the amendments brought In by 
our colleagues from the Left Parties. 

They can bring it in the House tomorrow itself. I feel 
that the NDA which is opposing it now should have done so 
earlier, today It has no right to do so. It is their bill. The hon. 
Minister should never have brought this bill. He is committing 
a mistake. It is not in public interest. That is why it Is my 
request that discussion on this bill should be deferred and 
we should be given opportunity to discuss It thoroughly 
before coming to any decision so that we could save the 
public from the implications of this bill otherwise it would be 
a great injustice. Therefore, I request to bring It tomorrow. 
... (Interruptions) 

MR. DEPUTY SPEAKER: Please sit down. You have 
expressed your views . ... (Interruptlons) 

[English} 

MR. DEPUTY SPEAKER: Not to be recorded. 

... (Interruptions)* 

[Translation] 

SHRI PRABHUNATH SINGH: He shoukt give his views 
in this regard. Why is he not doing so? ... (Interruptions) What 
do they want to do with the country~run It or sell it? 
... (Interruptions) 

[English] 

SHRI KHARABELA SWAIN (Balasore): Sir, I will put a 

• Nol recorded. 

Bill, 2005 

single question to the hon. Minister. I am going to speak on 
behalf of my party. I was a member of the Joint Select 
Committee on Patents Bill. We worked very hard for one 
year in that Committee. Even though I am going to speak on 
this Issue, till now I have not received the amendments 
moved by the Government. Should I go on appealing to the 
Minister for them? Should I not have the right to go through 
the amendments that have been proposed by the Minister? 
Without even going through them, how can I partiCipate in 
the debate? So, I appeal to the hon. Minister that we should 
not have the debate today. As the hon. Leader of Opposition 
has already requested, it should be deferred at least till 
tomorrow. That is my appeal. 

SHRI GURUDAS DASGUPTA (Panskura): Sir, the 
issue is complicated, undoubtedly. It involves the future of 
the peasantry, future of scientific research, future of economic 
development in this country. I understand that there is a 
predicament for the Government because they have to issue 
an Ordinance. It is true that discussions have been going on 
between some of the parties which are supporting the 
Government. But it is also true that the discussions have not 
beM conclusive. Considering the seriousness of the whole 
thing and considering the far-reaching implications Involved 
in the Patents Law which we are supposed to pass because 
the Government wants us to ratify the Ordinance, I believe it 
would be better if there is a little more deliberation on that. 
Let the Government try to find out a method through which 
more consultation can be done and misgivings can be 
cleared. After all, this issue is a by-product of the policy of 
the earlier Government. Let us not take pride in saying, that 
we want to sell the country. Even you wanted to do so. You 
also wanted to sell the country at that point of time. Such 
consultations did not take place . ... (lnterruptions) 

SHRI RAJIV RANJAN SINGH 'LALAN' (Begusarai): 
Who signed the WTO Agreement? 

SHRI GURUDAS DASGUPTA: You followed it. It is the 
Congress Government which signed it. ... (lnterruptions) We 
opposed It but the BJP carried forward their flag. 
... (InterruptJotl$) 

Let the Opposition not try to score a point because it 
has no point. While they were In the Government, they did 
not look for a change; while they were In the Government 
they only followed the footsteps of the earlier Government 
During the earlier Government, they had no occasion to 
consult other parties. At least Shri Kamal Nath is too 
generou. to have some consultation. Either fruitful or 
fruitless, he il having some consultations, 80me facade of 
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consultations. But you did not do it at that time. Anyway, that 
is not the issue. The issue is, it is having serious implications. 
Considering the serious implications, let us not bulldoze 
the Parliament. Kamai Nathji, please do not bulldoze the 
Parliament. Let us consult. All of us are committed for the 
betterment of peasantry and agriculture. Please give that 
opportunity. There is no need for such a hurry. Let there be 
a Committee and within a specific period let that Committee 
give the verdict. 

SHRI PAWAN KUMAR BANSAL (Chandigarh): Mr. 
Deputy Speaker, Sir, this amendment Bill is the third In the 
series of initiatives that the Government of India had to take. 
The Government of India run by any party had to take this 
initiative to meet the obligations arising out of the Trade-
Related aspects of InteHectual Properties Rights on joining 
the WTO. Before joining the WTO, the matter did come up 
before the Standing Committee - the Standing Committee 
was then chaired by Shri I.K. Gujral - and there was a 
unanimous Report of the Standing Committee supporting 
the Government's move and the necessity of the country to 
join the WTO. After having joined the WTO, the NDA 
Government brought about two amendments in that series. 
This is the third one, which is necessary to meet those 
obligations . ... (Interruptions) The WTO did not thrust Its 
membership on us. It was we who sought it. Then all things 
go together in a package - either you take it or leave it. The 
only Important thing is, the Government of a sovereign country 
reserves the right to protect its interests. After the reading of 
this Bill, I can say that all the concerns which the hon. 
Members here have expressed are met by this Bill. All the 
concerns are met. Kindly see the amendments which have 
been circulated . ... (Interruptions) All that I wish to say is, I am 
for a debate, an elaborate discussion on the Bill. Every 
Member should get an opportunity to discuss and that we 
can do only if we start discussing it right now. We can discuss 
the whole day today and we can discuss it the whole day 
tomorrow. 

A point was made that a lot of time has elapsed 
between the fall of the last Government and the bringing of 
the Ordinance by the present Government. I do not want to 
recapitulate the circumstances which, in fact, stymied the 
efforts of this Government to carry out any business during 
the last three Sessions. How much time did we have at our 
disposal to have this? Therefore. I stress, finally there is a 
point that I have to make - there Is an Ordinance and 
according to the provisions of the Constitution. the Ordinance 
would lapse after about a fortnight's time The Parliament is 
adjourning. We are rising for the meetings of the Standing 
Committees only after four days. Otherwise, there will have 
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to be a promulgation of another Ordinance. Then, you will 
say that we are bringing about Ordinances. There is a legal 
vacuum . ... (Intl!lrruptions) Sir, kindly, let me make my point. If 
the Bill is not passed, if the Ordinance is not replaced by this 
Bill, there will be a legal vacuum which will create greater 
problems for us than what we are thinking of now. All these 
concerns have been addressed and there is nothing 
stopping us from airing this here and then trying to find a 
solution to this. 

All that I would like to urge upon is, we begin with the 
discussion today. We carry out the discussion today, we carry 
out the discussion even tomorrow. That will give us more 
time. Why are we running away from that? 

Coming to the Standing Committee, the Standing 
Committee system was started by the Congress 
Government. We all know It. We have always asked for It. 
But then, occasions do arise. Our friends from the other side 
know how many legislations were passed by them through 
the Ordinance route. Occasions do arise where Ordinance 
is the only alternative left. Given the obligations. given the 
international obligations which we are duty-bound to fulfil, 
as I said, arising out of the TRIPS, by joining the WTO, this 
Bill has to be taken up for discussion. Let us discuss this for 
two days. Why do we stop discussion on it? 

SHRI RUPCHAND PAL (Hooghly): Sir, we are opposed 
to the method of Ordinance route on such an important Bill. 
We could have discussed it, all the sections of the House 
could have discussed It. We know that the BJP has no moral 
right because It is their Bill. It is their child . ... (lnterruptlons) 

SHRI HANNAN MOLLAH (Uluberla): Are you calling 
your child an illegitimate one? ... (lnterruptions) 

SHRI KHARABELA SWAIN: Were you not a member 
of that Committee? ... (lnterruptions) 

SHRI RUPCHAND PAL: I am not yielding. 
. .. (lnterruptions) This is a very important Bill. We have given 
very important amendments. We have given very important 
suggestions. In the amendments that have come, we 
find that some of the Important amendments are there. 
... (Interruptions) 

(Translation] 

PROF. RASA SINGH RAWAT (Ajmer): It seems he is 
in connivance with them . ... (lnterruptions) 

[English) 

SHRI RUPCHAND PAL: It has come from various 
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[Shri Rupchand Pal] 
sources, through the media and others .... (Interruptions) We 
do not know the mind of the Government. ... (lnterruptions) 

MAJ. GEN. (RETD.) B.C. KHANDURI: We do not have 
the amendments. How do we know that? ... (Interruptions) 

SHRI RUPCHAND PAL: You also do not know; we 
also do not know . ... (lnterruptions) 

SHRI HARIN PATHAK (Ahmedabad): That is not the 
procedure. You are not the Minister. It is my right to get the 
amendments .... (Interruptions) 

MR. DEPUTY SPEAKER: Shri Rupchand Pal, please 
address the Chair. 

... (Intemlptions) 

MR. DEPUTY SPEAKER: Nothing will go on record 
except what Shri Rupchand Pal speaks. 

... (lnterruptionsr 

SHRI RUPCHAND PAL: From the reading of the 
situation, I do not know the mind of the Government. But I 
know their mind. It is their child . ... (Interruptlons) What I 
suggest is that, we want some time to read between the 
lines. Heavens will not fall if It Is deferred for a few hours and 
within this .esslon, we can take it up again . •.. (Interruptlons) 

THE MINISTER OF COMMERCE AND INDUSTRY 
(SHRI KAMAL NATH): Have we started a debate? 
... (Interruptions) 

[Translation] 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): Mr. 
Deputy Speaker, Sir, this bill Is controversial. I would like to 
recall that during NDA regime this bill was brought In the 
House twice. It is agail1 before the House. Definitely it needs 
detailed discussions and the entire House should be taken 
into confidence on this. This bill is not only related to the 
prices of life saving drugs, rather It is also related to the 
issue of self-reliance in the Indian pharmaceutical industry. 
Through you, I would like to request that there Is a need for 
detailed discussion on this bill. It should not be passed in 
such a hot haste. It involves national Interests, therefore, It 
should not be taken up today on any condition. 

(English) 

MR. DEPUTY SPEAKER: Shri Kamal Nath. 

." (Interruptions) 

• Not recorded. 
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PROF. VIJAY KUMAR MALHOTRA (South Delhi): Sir, 
ten Members have spoken from their side including the CPI 
and the CPM. Please aI/ow him only for two minutes . 
... (Interruptions) 

SHRI UDAY SINGH (Purnea): Sir, I want to say a very 
few things. From personal experience, I know that it is difficult 
to explain to the Congress party any other point of view than 
their own because they think that they know everything. And 
they unfortunately, now have friends who keep vacillating 
from this end to the others, busy cursing parties. They do not 
know where they stand .... (Interruptions) 

Now, the manner In which this BiJI has been introduced 
is objectionable. What the Bill contains - as we know what It 
contains - is objectionable. What the Government wants us 
to do and what the Government wants this House to do, 
namely, pass it, is objectionable. 

Mr. Deputy Speaker, Sir you have seen the general 
conset:'sus in the House. Not even one single Member 
should be left dissatisfied. I would only request that It should 
be sent to the Standing Committee. In the Standing 
Committee, the Chairman has promised to send It back within 
one week. So, it must be sent to the Standing Committee. 
Thank you. 

SHRI KAMAL NATH: Sir, three issues have been made 
out - one, by the hon. Leader of the Opposition, on the 
discussion I had; second, that there i8 an effort to bulldoze 
the Bill, and the contents are not known and 80 on and so 
·forth; and third, that it 18 better dealt with by being deferred. 

Sir, just to Inform the House -I am happy that Advanljl 
raised this issue - our Government came in at the end of the 
May, 2004 and we all knew that this was an international 
obligation. 

[Translation) 

PROF. VIJAY KUMAR MALHOTRA: What kept you busy 
for nine months. 

SHRI KAMAL NATH: I am telling that only. 

[English) 

It was not known as an Internatlona' obligation only In 
June. In 1995, It was known that we would have this 
international obligation. It Is not that suddenly it has become 
an International obligation • ... (Intenuptlon.) 

SHRI M. P. VEERENDRA KUMAR (Caliout): It was in 
the Pariiament in 1994 . ... (Intenuptlons) 
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SHRI KAMAL NATH: Sir, about this Patents 
(Amendment) Bill, what I am merely doing for the benefit of 
the Membe,s is carrying the process forward of the 
amendments. 

In March, 1999 was the first amendment. In June, 2002 
was the second amendment. So, I am not doing anything 
new; I am only canylng forward that process .... (IntemJptlons) 

AN HaN. MEMBER: That was the wrong process. 
... (InternJptions) 

SHRI KAMAL NATH: Flnel ... (/ntemJptions) 

So, Sir, the procesl was started by them. It was our 
commitment. Now, why did we give In to this commitment? 
That is a larger Issue whether we were right to accede to the 
WTO. As part of our accession to the WTO, we were required 
to have this TRIPS agreement, and the Multifibre agreement. 

So, when I say that there is an international commit-
ment, this international commitment Is not in isolation. It is 
not with regard to TRIPS only. This international commitment 
is along with other international commitments, which others 
have made. We said that we would do this, they said that 
they would do that. What did they say? They said that the 
Multiflbre agreement would also be at the end of 31 st 
December, 2004, and from 1st January, 2005, the quota 
regime will be over. This was decided in 1995, and not now. 
It has not been done when we came into the Government. 

So, Sir, when we came Into the Government, there 
was a Bill presented. There was a Bill brought on the floor of 
the House. But it could not be proceeded with because the 
Lok Sabha got dissolved. What was I to do? I had tried to 
understand the Bill. I had widespread consultations. On what 
Bill? On the Bill, that they had brought. I saw from the records 
which are there today, that before they brought in the Bill, 
they had held consultations. I am not saying that they did 
not hold consultations. They held conSUltations, they held 
meetings; they talked to various interest groups, and then 
they had brought the Bill. I presume that when any 
Government brings the Bill, brings a well-consldered Bill. 

Saying that we brought the Bill to evoke a national 
debate, I think, would be very incorrect . ... (lnternJptlon,) let 
me finish. It would be very unfaIr . ... (Interruptlon,) I did not 
interrupt when you were talking . .•. (Interruptlons) let me 
finish. 

So they had brought the Bill . ... (Interruptlons) 

BII/,2oo5 

SHRI ANIL BASU (Arambagh): Even they withdrew 
the quantitative restrictionS .... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing will go on record 
except what the hon. Minister says. 

(Interruptions) ..... 

SHRI KAMAL NATH: They consciously brought this 
Bill in December 2003. No Government bringing a Bill would 
say that it Is open-ended, we will see. As regards Standing 
Committee, I understand that the Standing Committee would 
have gone into it. We would have also taken it to the Standing 
Committee. I will take that up later. Then what happened Is 
this. When I had this, I wrote to every political party in 
November. I wrote to the hon. Leader of the Opposition 
saying that there is a Bill. I wrote it in the month of November, 
not now, to all the political parties asking them that there 
was this Bill. We have this international commitment. Can 
we plesse meet for your suggestions? I am for the 
consultations on this. The BJP met me and I told them this 
was their own Bill. They suggested to me one amendment. 
They said that they think the Bill should be like this. Then, 
other parties came. They understood the import of the Bill, 
the necessity of the Bill. 

[Translation} 

Nobody can deny that It Is a serious and sensitive Bill. 
I do not want to deny it but we have decided after much 
consideration that as it is an international binding under a 
agreement, we better understand all its aspects, sections 
and provisions minutely. We listened to the suggestion given 
by Bhartiya Janta Party. It was in the end of November, I do 
not remember the date but I formally wrote letters to each 
party. 

[English} 

My friends of the Left parties, Samajwadi Party and 
other parties came and talked to me. I had consultations 
with them. 

Sir, the Lok Sabha in December, because of 
disturbance., did not function very satisfactorily. My cut-off 
date was 31st December. So, what I had to do! I had no 
choice before me. Either I have to default. Okay, I will do it. 
The Multi-Fibre Agreement was ending on 31st; the Quota 
Regime was ending. There were thousands of crores of 
textile exports, which had positioned themselve. to occupy 
the space, the space which would be open In the 
intemational market because of the end of the quota regime. 

• Nol rec:ord.cf. 
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So. we had no choice but to bring in this Ordinance. What do 
we do in the Ordinance? I accepted the BJP's suggestion on 
their own BiII- their limited suggestion. 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: There has been 
no disturbance here since 1 st December. The House 
functioned for 14 days and not a single day witnessed any 
disturbance. Please do not make a wrong statement that 
BJP has presented an amendment in writing and you have 
accepted it. ... (Interruptions) 

SHRI KAMAL NATH: You had participated in a formal 
discussion before all the officers. 

PROF. VIJAY KUMAR MALHOTRA: I was not present 

SHRI KAMAL NATH: I am talking about his party. They 
came after a formal Invitation from me. I had invited all the 
officers. Perhaps they required another briefing. I thought 
they had brought the bill after much consideration but still I 
discussed with them. He gave suggestions and aU the others 
did the same. I accepted lome of the suggestions including 
those of Bhartiya Janta Party and have presented them in 
the form of the ordinance. I will elaborate the same when 
discullion over the bill tak .. place, I do not want to take up 
the substantive illue right now but a sweeping statement is 
being made. 

! {English] 

u If this an Irresponsible Government, as if we are 
very irresponsibly doing something. I take very serious 
objection to It. This is not being done casually. Plea .. do 
not pollticise this. 

The next point, that will be made, i8 that we are 
bulldozing this. Let me say this. An Ordinance has its own 
compulsions. The very fact that we had to meet the deadline 
of 31st December and the choice was that either we violated 
our own International commitments or had an Ordinance. 
So, we had an Ordinance and then In six weeks, we are 
required to approve this. 

Then. what did the Leader of the Opposition say? I 
called up the Leader of the Opposition. I was talking to ali 
political parties. I accepted their suggestions. I called up the 
Leader of the Opposition. He had'very kindly fixed a meeting; 
it was a serious meeting in which I did point out that these 
ant my compulsions. it was suggested in the meeting that 
this should go to the Standing Committee and that the 
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Standing Committee will finish this job by the end of the 
reeess, that is by the 18th of April. or whatever it is. I then 
said that I would go back and discuss it; it was fair enough. 
I did say that I would go back and discuss it. 

We considered it within ourselves to see whether it is 
possibie to do it, since Budget discussion will be there, and 
whether it would be possible for the Standing Committee to 
finish this job in 5-10 days' time. There was a JPC constituted 
in the case of the Second Amendment to this Bill. The JPC of 
this House took two years to give a report. So, it is not 
something which has been done casually. The JPC 
considered it. I am being told that it had held 40 sittings; they 
took two years. The JPC has gone conceptually into this 
concept of 'patent'. Why? It is because we knew in 1995, 
what we were required to do on 1 st January 2005. It is not 
something which happened only when we came to 
Govemment. We realised this at that point of time. So, there 
is no effort to bulldoze this. 

I am willing and I am confident -I may be wrong, but I 
am confident - that all the apprehensions which have been 
expressed by the hon. Members will be addressed. One 
hon. Member said that UK had not done this. I must point out 
that UK has product patent for a long time. I must say this. In 
fact -It II a question of fact and It Is not a question of opinion 
-It wu mentioned that UK also did not have It. But It Is not 
correct. 

They expressed other concems like prices will shoot 
up. When we get on to the discussions, It will be my effort to 
convince you. After aU, as a rllponslble Govemment, we 
have looked Into the facts, like whether the prices would 
shoot up, what would be the Implications of this Bill. etc. 

SHRI UOAY SINGH: What I. your answer If the prices 
shoot up? 

SHRI KAMAL NATH: Are we starting the discussion 
now? It will obviously not shoot up. Otherwise, we would not 
bring forward a Bill to ensure that the prlcII shoot upl 
... (Interruptions) 

Listen to me. If you were here In' the previous Lok 
Sabha, you would have known what that Bill wu about. But 
unfortunately you were not. 

Anyway. we are not getting on to the discussions. The 
moment we start this, we would convince you. 

Sir, are you permitting me to start the discullions now? 
Should we start It now? 
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MR. DEPUTY SPEAKER: No. I do not know how we 
should start it. 

SHRI KAMAL NATH: On the issue of whether this 
should he deferred from today, the Leader of the House will 
make some comments. 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Sir, most respectfully I would like to submit 
this. I listened to the Leader of the Opposition. I expected 
that he would extend support. My mind went back to 1999; 
and I expected that the Leader of the Opposition would 
extend support of his Party to this Bill. Why am I saying this? 
It is because it is me who signed the agreement on WTO in 
April, 1994 which came into operation from the 1 st January, 
1995. The country had the obligations to provide Exclusive 
Marketing Rights for a period of five years, with effect from 
01.01.1995. We obtained by bargain -It was not given to us 
on a platter - ten years' time to amend the Patents Act of 
1970, which provided product patents in all areas, except 
three items, namely, drugs and Pharmaceuticals, agriculture 
and chemicals, and certain food items. We said that we 
would require time. So, ten years' time was given to us 
through negotiations. But we had one obligation. 

We were told that we would get ten years' time to amend 
the Patents Act of 1970, but we were to provide exclusive 
marketing rights from 1.1.1995. Lok Sabha passed that 
amendment. We could not do it because of opposition from 
the then Opposition Party, BJP. So far as the Left is concerned, 
from day one, they are opposing this Bill, but I am talking of 
BJP particularly and why I expected the support from BJP. 
Thereafter the matter went to the Disputes Settlement. We 
lost twice;. Then a situation arose In 1999 that the country 
was to pay heavily on some of them, even to the extent of 
hearing that we may go out of the WTO. The then Government 
thought that it shall hive to amend the Act to give it a 
retrc'pective effect. Please remember, In 1999, we .hall 
have to amend the Act and give retrospective effect to provide 
exclu.ive marketing rightl from 1.1.1995. They did not have 
the majority In Rajya Sabha. As we have the majority In Lok 
Sabha. They also had the majority in the Lok Sabha. They 
got it passed. Some of my colleague., even abused me In 
our Party meetings. I commented by saying that mere 
accident of change of .eats need not necessarily be a 
change in the policy. If I brought a Bill to provide exclusive 
marketing rights and failed to do so, and if some other political 
party occupying the Treasu'ry Benches wants to fulfil the 
obligation, the International commitment, we should extend 
our support. We extended our support and most respectfully 
I would like to submit that even maintaining our distance, 
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many of our Left friends, who were there in Rajya Sabha at 
that time - I think Prof. Malhotra was also in Rajya Sabha at 
that time - voted against them but we voted In favour of it 
because it is a question of principle. It is a question of fulfilling 
an international obligation. Why it could not be brought 
through the Standing Committee? Even the very first Bill 
was studied by the Standing Committee. A JPC sat for two 
years, in 40 sessions and studied every aspect as to why 
the Patents Act should be amended. 

Therefore. let us go into the whole gamut of it. The 
Leader of the Opposition has given some suggestions. Most 
respectfully, on behalf of the Government, I am accepting 
his suggestions. It is fair and legitimate that the amendments 
which the Government has proposed yesterday and which 
have been circulated today, let the Members study them. 
We will bring thl. Bill tomorrow and we can take It up then. I 
request you, Sir, and the hon. Parliamentary Affairs Minister 
to organise other business for the day. Most relpectfully I 
may submit to the Leader of the Opposition to consider this 
piece of legislation. He might have considered it before. 
Plea.e allow me to lay that even If we debate for 20 years 
on these ISluel, on lome of the points we can never agree 
because there are vital inlerelta concerned. There is the 
problem of our having all the bargaining powerl and there 
is the problem of those countrie. who do not have any 
bargaining power. 

Therefore, WI I hall have to try to find out a way. Simply 
becau.e you are sitting on the other side, you cannot play 
the role of an irre.pon.,ble Opposition. Thll II my most 
respectful .ubmisllon. 

SHRI L.K. ADVANI (Gandhinagar): Mr. Deputy Speaker, 
Sir, I appreciate the .tatement made by the leader of the 
Hou.e ju.t now that there are relpon.,bliltiel towardl the 
country which .hould not be neglected by any party ju.t 
becau .. the government ha. changed and somebody il 
now sitting on the other lide. Shri Kamal Nath i. hire. He 
would remember that when this Is.ue wa. dlscus.ed for an 
hour nobody oppoHd the patent bill. Everybody felt that he 
had an International obligation to fulfill. 

All of u. felt that we had .ome international obligation. 
to fulfill and we al.o understand as he said that the patent 
bill was brought after much consideration but even then 
there wal this feeling at the back of the mind that It should 
be sent to the standing Committee and there wu ampte 
time, too. Our complaint was mainly that, truly .peaklng It 
should have been brought In the beginning. Problem. have 
arl .. n as It hu been brought in the end and that too through 
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the process ot an ordinance. To solve those problems, the 
Chairman of the Standing Committee on Commerce who 
was present during the discussion gave us the assurance 
that he would get it finalized wIth in eight days by getting 
deliberations conducted everyday as we were left with no 
other option. 

[English] 

So, even the compulsion that the ordinance path did 
create for the Government were taken into cognizance. 

{Translation] 

My objection was that we were not Informed of what 
happened after that. We were not apprised as to whom Kamal 
Nath ji consulted and what conclusion he arrived at, we 
only came to know that the hon. Minister would get it passed 
today. That is why I requested not to get It passed. That is 
why I made this request to him and I am happy that he has 
acceded to my request not to pass it. But I would repeat my 
earlier proposal that it should be sent to the Standing 
Committee, though the ordinance would lapse on the 8th, 
even then the House would have ample time to complete 
the discussion in this regard. By then we would have the 
opinion of our friends from the Left parties and we would 
also be able to give our opinion. The then Commerce Minister 
himself Is a Member of the Standing Committee and he is 
aware of all its aspects. He too has his own compulSions so 
there will not be any problem. I would reiterate that this 
discussion should be deferred; tomorrow it should be brought 
formally and then referred to the Standing Committee. This 
is my request. 

{English] 

MR. DEPUTY SPEAKER: If the House agrees, the 
discussion on item nos. 25 and 26 may be deferred for 
tomorrow. 

SEVERAL HON. MEMBERS: Yes. 

14.58 hr •. 

DISCUSSION UNDER RULE 193 

Development. In Nepal end vI.lt. of Mlnl.t.r of 
External Affair. to Afghanlatan and 'akl*n 

{English} 

MR. DEPUTY SPEAKER: Now, the House shall take 
up item No.27. Shrl C.K. Chandrappan to speak. 

... (Interruptions) 

MR. DEPUTY SPEAKER: Order please. 

... (Interruptions) 

14.59 hra. 

(SHRI AJAY MAKEN in the Chair) 

MR. CHAIRMAN: Please speak, Mr. Chandrappan. 

SHRI C. K. CHANDRAPPAN (Trichur): Sir, I want to 
speak, but there is a lot of turmoil in the House. 

MR. CHAIRMAN: Order in the House, please. 

15.00 hr •• 

SHRI C.K. CHANDRAPPAN: Sir, today we are 
aiscussing the suo motu statement made by Shri E. Ahamed, 
the hon. Minister of State in the Ministry of External Affalrs-
about the developments in Nepal and visits of our hon. 
Minister of External Affairs to Afghanistan and Pakistan - in 
the Lok Sabha on 9th March this year. 

Sir, our External Affairs Minister visited three countries 
Some developments recently had taken place in those 
countries. First, let us take Nepal. Nepal is our immediate 
neighbour and is a country with which we share a common 
and an open border of 1400 kilometres. Certain unfortunate 
developments have taken place in that country. The Ruling 
King Shri Gyanendra had taken over the Administration of 
that country and has imposed his own reign of terror 
denigrating all democratic institutions of that country. It is a 
country with which we have historical ties and have very 
good neighbourly relations. We also share economic 
relations with that country. But recently, the people as well 
as the Government of this country was noticing certain 
serious and unhealthy developments takIng place there. 
The Ruling King was assassinated and a kind of palace 
coup took place and the present king came Into power in 
that manner and it is not an enviable manner into which he 
has thrown himself into . ... (lnterruptlons) 

MR. CHAIRMAN: Nothing will go on record. 

(Interruptions) .... 

SHRI C. K. CHANDRAPPAN: Sir, some 15 years ago, 
the Ruling King of that time had denied all democratic rights 
to people of that country. The people of Nepal, Irrespective 

• Nol recorded. 
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of political considerations united like a single man and raised 
the banner of revolt against the dictatorship imposed on 
that country, it was through that revolt at that time, they had 
succeeded in re-establishing not only the democratic 
institutions, but also a multi-party democracy in that country. 
This happened some 14 to 15 years ago. Democracy, after 
that, was being practised in that country, more or less, in a 
stable manner. Now, this palace coup had taken place 
recently and after that Government after Government have 
changed and a kind of political instability is now reigning in 
that country. 

Sir, added to it, the problem of Maoist terrorism is raising 
Its head In that country. In the name of terrorism what Is 
happening is most unfortunate. The people of this country, I 
do not think can subscribe to what has been today 
happening in Nepal. An unadulterated dictatorship has been 
imposed on the people of Nepal under the pretext of fighting 
terrorism in that country. There could have been other means 
as well. So, we should express our solidarity with the people 
of Nepal. The people of Nepal had already approached 
their well-established political parties to face the situation. 

They have approached our political parties in India, 
our Government and Governments all over the world. They 
wanted democracy to be there in their country. If democracy 
has to be there in Nepal. then one should ensure that 
multiparty system and multiparty democracy are established, 
Parliament starts functioning and normal political life Is 
established. I know that It is for the people of Nepal to decide 
whether a monarchy type of democracy should be there or 
not. We are not to sit in judgement whether that is there or 
not. But we are concerned that, in Nepal, a healthy 
democratic Government and healthy democratic institutions 
are functioning. A large number of political leaders are 
imprisoned there. They should be released and normal 
political activities should be allowed. Of course, the 
Government of India has conveyed its displeasure to the 
Nepalese Government about what has happened. I am lure 
that the Government of India will stand In solidarity with the 
people of Nepal who are today waging a very difficult battle 
to restore democracy in their country. They expect that the 
Indian peopl •• as in the palt, will stand on the side of 
.cIemocracy and support them. That is the very essential need 
of the hour. 

It Is very good that the Government has so far expressed 
its disapproval to the manner in which the political parties 
are banned, the Parliament is dissolved and all that. But we 
should continue to extend our support to the people In their 
fight for restoration of democracy In that country. Sir, that will 

help democracy here also because in our border, if there is 
autocracy coming up, in whatever manner, it will pose a 
threat to democracy in our country also. So, we should help 
in keeping up the high values and traditions which we always 
have upheld. We should support the people of Nepal in 
their times of difficulty whom they are fighting for democracy 
and for the restoration of democracy in their country. This is 
my appeal to the Government in regard to Nepal. 

In regard to his visit to Pakistan, as his statement says 
that it is a very positive development that they could visit 
Pakistan and they could arrive at certain Important 
agreements. It is very good that the relations between India 
and Pakistan are getting Improved. The people-to-people 
relations are improving very fast. We have Seen that the 
cricket test match which took place between India and 
Pakistan. We have seen how we responded to that match 
allowing tens of thousands of people from Pakistan to cross 
the border, come and witness the match In Mohail. it is a 
very good gesture. The peoples of Pakistan and India have 
enjoyed the match. It was almost like a festival that we were 
celebrating. We were celebrating the gesture of good 
relationship shown during the time of the cricket test match. 
The same thing should continue. 

Well, the Pakistan team is here. Yesterday, they lost 
the test match In Kolkata. They must have taken it in good 
sportsman spirit. We will also continue to play cricket with 
them in the coming days. That is one good aspect of people-
to-people relationship. 

Recently. the two top leaders of the Left Parties, 
Comrade Harkishan Singh Su~eet, the General Secretary 
of CPI(M), Comrade A.B. Barthan. the General Secretary of 
Communist Party of India, visited Pakistan on the invitation 
of the various parties in that country. They also had a meeting 
with various parties at their level and also with the 
Government Including the Head of State, Mr. Musharraf. 

While reporting about the meeting, they also said that 
a situation is developing where both the countries and their 
people desire to have better relations in the coming days. 
The Government is also trying for that. The Government has 
said that it has entered Into various agreements when they 
were in Pakistan, like the agreement for a new bus service 
between Srinagar and the other side of the border, to 
Muzaffarabad. 

When our party leaders visited there, they also 
discussed the question of release of fishermen who were 
arrested for crossing international waters. It is not their fault. 
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Probably, the poor fishermen would not have known as to 
which is the limit of international waters. So, they might have 
gone to the other side. They were arrested and kept in prisons 
there. 

Similarly, some of those who were seeking employment 
abroad, might have been cheated by agents and they got 
stranded. When they walked through Pakistan, they were 
arrested. Hundreds of them are there in prisons. When the 
left party leaders took it up with the Government of Pakistan, 
President Musharraf himseH told them that these poor people 
need not be there in prisons for long. If the necessary official 
formalities are completed, they could be released soon. I 
take this opportunity to request the Government of India that 
measures be laken so that these poor fishermen and those 
job seekers who were stranded there could be released as 
IOoon as possible and they can come back t ... join their near 
and dear ones in India. These are signs that there are 
possibilities of good relations between the two countries. 
Now, this should be taken to the higher levels. 

Next, let me come to the pipeline project that Is being 
proposed between India and Iran through Pakistan. I know 
that America is not very happy about it. Probably, they are 
nol very happy that India and Pakistan are settling their 
disputes and trying to have good neighbourly relations. They 
never liked it. But we are taking initiatives to have good 
trade, economic, political and nelghbourly relations with that 
country and they are responding to that. If this process 
continues further, then we can hope that this sub-continent 
will have good times in future. Once people thought that 
dispute between India and Pakistan would trigger off Third 
World War. If this peace process Is further advanced, if the 
relations between these two big neighbours of the SAARC 
region are friendly, then probably the whole Asia will have a 
better time in the days to come. So, I am happy that the 
Government is taking initiatives for that. Those initiatives 
should be taken further in order to have better understanding 
and better relations in the future. 

In the statement, they are mentioning about the 
Minister's visit to Afghanistan. Afghanistan is a hot bed of 
various intrigues and also of war. In the name of fighting 
terrorism and in the name of what had happened in the 
United States of America a few years ago, that country was 
irlvaded by U.S. That country was Invaded unilaterally by a 
decision of the United States of America. They got the cover 
of UN to make it respectable. Anyway, in that country they 
had elecllon recently. though the election was monitored by 
the US and engineered in their own way. 

But a new situation is coming up In Afghanistan. We 
are trying to understand It. We are trying to have a good 
relationship With the new regime there. We are trying to 
have better understanding with that country in future also. 
So, in short, if we come to a conclusion about the results of 
all the visits, I must say, it was positive that the Government 
has taken initiative to visit these three countries where a lot 
of problems are there - both positive and negative. We 
should be careful about certain things, especially with regard 
to our visit to Afghanistan. It was after Afghanistan tasting 
blood, the United State decided that they need not even 
have a cover - a respectable cover of the United States. 
They defy the United Nations; they are defying their own 
close friends in Europe, defying the world 'public opinion'. 
They attacked Iraq. After the attack on Iraq, one of the 
bloodiest wars we have witnessed during our time and they 
have succeeded in that war - the electronic warfare in no 
timA and probably with a very little loss. But, after the war, 
after the victory of that electronic war, when they try to settle 
the things and work on the ground, probably more people 
than what they lost during the war, they are losing and that 
loss is even today continuing. The people of Iraq are not 
ready to subject themselves to the diktats of the Americans, 
though they may have nuclear weapons, they may have 
missiles to attack and they may have a lot of money about 
which they themselves boast about. But with all these, they 
could not subjugate the will of the people there. The people 
who are fighting against the occupation, the people who 
are fighting there, they are not supporting Saddam Hussein's 
dictatorship. They are against the dictatorship of Saddam 
Hussein. But, at the same time, they are against the new 
masters who impose themselves upon them with their sheer 
might. When we speak of our Afghan policy, we have to take 
care that the very same policy of the United States with which 
they attacked and subjugated Afghanistan, they did it more 
blatantly in attacking Iraq. Today, they are not making It any 
more secret. They are teDing that the next target is Iran. W. 
have to make up our mind. They say that after Iran or before 
Iran, there Is another target, namely. North Korea. Can we 
keep quiet about it? Can we be silent on this? We have to 
make our position very clear. The United States - In the 
name of their security or their own Interest - attack countriea 
after countries and subjugate them. The world knowa what 

\ 

they wanted. Their own Presidents spelt it out in the put 
They said that in the Middle East, they have various vested 
interests. One of the main things is oil. This is the oil-rich 
region In the world and oil is probably coming to an end In 
3-4 decades. Perhaps. thl' wealth of 011 may not be there. 
So, they want tv plunder 011 of Weat Asia and they Yr.nt to be 
maslers of that region. They want to subjugate one regime 
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after another. They do not like countriee, which are 
quellloning them In any way or In any manner. They want to 
teach everybody a 1 .. lOn. We should make Indla'e poeltlon 
very clear In this context. 

We Ihould make It clear that we win not eupport the 
imperialist attitude of the United Statee that they· wHl pick 
and choose their eneml .. and subject everybody to their 
liking with their armed might. We have to make that clear. 
We have to uphold the traditional policy, the policy of 
friendship, the polley of peace and the policy of Non-
Alignment. Well, In this world, probably It may not be eaay to 
uphold the poHcy of Non-alignment In the fashion In which It 
was done In the olden daya. But It Is possible today that 
there are a large number of countries in the southern 
hemisphere of America, countries In Ealt Europe and Asia 
which are questioning the American attitude of policing the 
whole world because America hal the might. That cannot 
be accepted by India. That was never accepted by India in 
the pall. We should uphold that position. 

In relation to Nepal, I will once again say that 
restoration of democracy In Nepal is one of the very Important 
prloriti .. That will solve Nepal's problems also. We have to 
stand with the people of Nepal In their fight for democracy. 

In relation to Pakillan, I have already said that we 
have to pursue the policy of friendship and understanding. I 
hope this discuulon will further enunciate the policy of the 
Government which we support In these Issues. 

With these words, I conclude. 

{Translation} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Chairman, Sir, the IUbject we are dllCuuing today, I had 
thought, would not come up for dilCuuion today as It was 
slated for tomorrow. But we are discussing It today due to 
certain special circumstances. It Is a very Important Issue. 

Our Extemal Affairs Mlniller has made a statement In 
the HOUle regarding his visit to the three countries and the 
negotiations he held there. As far as foreign policy Is 
concerned there has alwaya been unanimity and we have 
aiwaYI come together to solve the Illues relating to foreign 
policy. That Is why there were not much difference of opinion 
regarding that policy but there have been dIHerence of 
opinion about Ita implementation partlcularty with reference 
to Pakistan. Right now the Minister of State In the Ministry of 
Extemal Affairs gave a statement regarding Nepal. We 
entirely agree with hie contention thai there should be 

constitutional monarchy and a multiparty democratic system 
in Nepal, and It Is the policy of India that Nepal should have 
this kind of set up. We agree that there should be democracy 
in Nepal and we are in favour of democracy all over the 
world. Democracy should be restored In Nepal, opposition 
leaders should be released form jails and the censorship 
should be removed. Democracy should be restored, 
elections should be held. The public of Nepal should have 
this right. But alongwith this I would like to say that there was 
no elected government at the time when the king took over 
the charge, rather a nominated Prime Minister was there. 
That Prime Minister was not elected through the process of 
election, he was nominated. That Is why it Is not right to say 
that democracy has been smothered jull now and it was not 
so earlier. 

As I said earlier, censorship should be removed, 
oppoeltion leaders should be released from jails to restore 
democracy there, we have faced a lot during emergency 
and know what kind of .ltuatlons emerge during it. We have 
seen how aU the human rights are withdrawn during 
emergency. I spent 19 months In jail and others were al.o 
put In jails 10 we all know what happens during emergency 
and thus we can naturally appreciate the situation there 
and have sympathy for them. But alongwlth this I would say 
that emergency hu been imposed In the sensitive areas 
and gradually normalcy Is being restored there. 

But it Is also that the danger of Maoists pervading there 
is allo spreading In our country. One hundred and fifty districts 
are naxalite affected and every, month rather every day one 
or two districts are becoming naxallte affected. The country 
is In the grip of Naxall.m, violence and terrorism which has 
Its roots In Nepal. Should Maoism be allowed to spread in 
Nepal? Should the Maois .. be allowed to reign in Nepal? 
Would Democracy remain there after their control? Do 
Maolltl believe In Democracy? Even our colleagues In West 
Bengal have wltnH.d It that Maoiats violate human rights. 
That II why, even my friend hal opposed It and the Ilruggle 
agalnll the Maolltl II continuing there. Maoills, lSI and 
Paklatan want to have supremacy over Nepal. So, It become. 
our cardlna' duty to save Nepal from the.e forc... Nepal 
may not fall a prey In their hands. 

He has ltated that we have cultural ties with Nepal. 
Nepal Is the only HIndu nation in the world and W8 have 
linguistic and cultural ties with It. There has been cultural 
coordination between India and Nepal for the last five 
thoUl8nd years. Should we not extend them military aid .1 
suggested by America? Should we let It go in foreign handl? 
Should it start seeking military aid from Pakistan? Should It 
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be allowed to fall a prey to China? Is it in our interest? That 
is why I would, urge upon the Government that Hon'ble 
Minister .of External Affairs should keep it in mind that not 
even the erstwhile Government of Nepal was democratic. 
We want a democratic Government to come in power there. 
But do we not recognise or extend assistance to the 
countries which do not have democratic Government? Are 
Myanmar, China and Pakistan democratic? Pakistan Is being 
talked of and my colleague is suggesting that relations with 
Pakistan should be strengthened. We have given most 
favoured nation status to Pakistan and so has the United 
States. One should hold talks with Pakistan, invite their 
President to a state visit and have trade with them, but do 
not hold any talks with Nepal since they do •. :Jt have a 
democratic set up. The Minister of External Affairs should 
not go, he should not succumb to the pressure of European 
countries and the U.S.A. They recommend that until there is 
democracy in Nepal, India should not extend any assistance 
whatsoever be it military aid to Nepal. This Is the same 
America which helps Pakistan with millions and billions of 
Rupees. It follows different yardsticks for different countries. 
For Pakistan, for the East, West and Afghanistan etc. It has 
different set of ideologies. The U.S.A. is responsible for 
sponsoring terrorism through Pakistan which has emerged 
to be the biggest terrorist state. It is lending Pakiatan Rs. 
Ten-twenty thousand crores and providing F-16 so that it 
may provide help in Afghanistan and aid In the preparations 
of attack on Iran. Do not sut'.cumb to the pressure of the 
U.S.A. which may estrange Nepal completely from India and 
may sever ties with India and the Maoists exercise their 
supremacy there. lSI bases are brewing everywhere around 
Nepal. All types of terrorist activities are going on In Nepal 
and terrorists are pouring in Delhi from Nepal that is why it Is 
mandatory to strengthen the Government of Nepal. We 
should not harp on democracy lest such a situation arise In 
Nepal that it falls in the clutches of Maoists. Even China, 
Pakistan and Myanmar are not democratic. We follow the 
principles of Panchsheel thereby we accept the kind of 
Government chosen by the people. We had stated the same 
thing in respect 01 Iraq that the USA has no right to interfere 
whether the country is undemocratic and wage a war on the 
pretext to end dictatorship there. 

If the US is bothered about dictatorship in a country 
and about amassing weapons of mass destruction, then it 
should have targetted Pakistan instead of Iraq. So, I would 
request that the Government should ponder over the 
situation in Nepal. OUr strategy should be not to let NepnI, 
which Is the only nation sharing our cultural concerns, slip 
out of our hand. If MaOists come in power there, even we will 

not survive. Maoism is spreading all over taking North·East 
In its grip. Bihar, U.P. and West Bengal are in the grip of 
Naxallsm and so are one hundred and fifty districts of the 
country. It Is a big menace of which we must be aware. 

Pakistan is very much a subject of discussion these 
days, there is great euphoria of cricket, we have people 
from all corners of the country who feel that relations should 
be improved with them. We also want the same. We also 
made so many efforts in this direction. Vajpayee ji also 
inaugurated a bus service, many other efforts were made 
and I do not want to delve into all of them but this fact should 
be given due consideration . ... (lnterruptions) 

MR. CHAIRMAN: Please do not interrupt. 

PROF. VIJAY KUMAR MALHOTRA: There is always a 
need to take not of what lies underneath superficial 
manl:eltatlon of friendship when euphoria prevails. 

You must have gone through the initial headlines to 
today's Times of india. It is published: 

[English) 

"Assembling terror, block by building block - Recent 
arrests a'1d killing of Lashkar militants have blown the 
lid off a web spun by foreign terrorists to integrate local 
youth in their operations by bankrolling them and 
equipping them with hi-tech gadgetl etc.· 

[Translation] 

It is a very big news. Three militants of Laahkar-e-Tolba 
who were killed in Delhi wanted to blow 11M, Dehradun and 
a software company of Bangalore. It is not being done without 
the alaistance of Pakistan. Those who were killed, were in 
possession of Pakistani passport and other documents. 
Pakistan sponsored terrorism is yet not finished T error/st 
actMtles are going on in Jammu-Kashmir. The Government 
including the Minister 01 External Affairs, Home Minister and 
Defence Minister have admitted It thelTlselves that bases 
have not been demolished there. Training is being imparted 
there, It Is not fallin;:! short of anything. I have gone through 
the entire report. They are reviving terrorism from April. All 
theae facts may not go unnoticed under their superficial 
demeanor. The statements read by the Minister of External 
Affairs of India and his Pakistani counterpart Mr. Kasuri utterly 
surprised me. It v:as said-

[English] 

Slat.nlent by Foreign Minister 0' Pakistan Mr. Kurahld 
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Ahmed Ka,uri and the External Aftaira Minister of India Mr. 
Natwar Singh at the Joint Press Conference in Islamabad 

{Translation} 

Kasurijl in his third sentence stated-

{English} 

·We had discussions on the core issue of Jammu and 
Kashmir and I have impressed upon the Indian 
Government for an earty and final settlement of the 
issue in accordance with the aspirations of the people 
of Kashmir." 

{Translation} 

They made us agree on this statement made before 
we could reach the agreement that Kashmir was the core 
issue. Thereafter, the Minister of External Affairs did not 
contradict it in his statement and did not even mention it. Mr. 
Chairman, Sir, whether Pakistan wants to make Jammu-
Kashmir a core issue for which we have been resisting since 
1947 that Jammu-Kashmir is not a core issue. We have 
adopted a resolution on Jammu-Kashmir in our Partiament 
that we have to take back one third of its territory and the 
method adopted by Pakistan to resolve this Issue Is to make 
it a core issue. Jammu-Kashmir was made the core issue in 
the first ever talks held by the Minister of External Affairs with 
his Pakistani counterpart and we tolerated it without any 
reaction. 

There was a joint statement by han. Minister of External 
Affairs, the Prime Minister of India and the Pakistan'S 
President Mr. Musharraf In which for the first time, terrorism 
found no mention. Whether terrorism is not a core issue of 
talks with Pakistan? It is definitely the core Issue because 
India has been the greatest sufferer of terrorism. More than 
80 thousand people have lost their lives on account of 
terrorism in Jammu and Kashmir and even today innocent 
people are losing their lives. Our military bases are being 
targeted every day. He says that some times the inten.ity of 
attacks is high and at times it is law. It all depends on Pakistan, 
it soars and falls as per the wishes of Pakistan. I would like 
to submit that the talks being held a. mentioned by him 
covered the Simla Agreement he has not focu.ed tho.e 
issues very strongly as they were focussed in the Joint 
statement of Shri Vajpayee and Musharraf. It was nece.aary 
to put your foot down that Jammu-Kashmir is not a core 
Issue. The issue of demolishing their militant ba .... In 
Pakistan ca( ,be taken up again. These bases are still 
operatlng /;*:au .. they are r~lvi", the fundi. Recently, a 

statement was given by the Government about a man being 
apprehended while coming out from Pakistan's Embassy. 
He told the world in his statement that a man carrying fake 
currency to the tune of crores of Rupees was caught while 
coming out from Pakistan's Embassy. If their Embassy Is 
circulating fake currency, funding the terrorilla when would 
it be dis,cussed and why It should not be discussed with 
thei,r Government? Is It not being conveyed that their 
Embassy should not indulge in such activities and that they 
should be checked? Terrorism Is a core Issue, it has nothing 
to do with communalism. But the people who are being killed 
In Jammu-Kashmir are Muslims. How ~a1ly a person is 
treated when he talks of alliance with India is not to be told 
to the Minister of External Affairs, because he knows, it is 
reported. Whosoever expresses the desire to join India Is 
maltreated, raped, their tongues are chopped-off. 

Recently, the elections which were held In Jammu-
Kashmir, were a welcome move. Local elections were held 
there. It is also true that they were threatened after the local 
elections. 200 elected Members from Srinagar came to 
Jammu. They came to Jammu becau .. they are being 
threatened for life. They are being asked either to resign or 
get killed. 1 0-12 out of those elected people have been 
killed. They have to escape to Jammu. While the Government 
makes such statement that the situation is under control 
there .... (Interruptions) 

CHAUDHARY LAL SINGH (Udhampur): Who are those 
200 persons. . .. (Interruptionsr 

MR. CHAIRMAN: Please do not Interrupt. Your 
submission Is not going on record. 

PROF. VIJAY KUMAR MALHOTRA: I will read It to you. 
... (Interruptions) 

MR. CHAIRMAN: It Is not so. When' you or any other 
Member from your party will get a chance, you may make 
your submillion. It is not proper. 

... (Interruptions) 

MR. CHAIRMAN: Please addre .. the Chair. 

... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: It has been 
published In four newspapers that 200 elected 
re~resentatlve. had to escape to Jammu. Is the statement 
by 10 Members in regard to their resignation incorrect. It Is 
true that 10 Members gave this sl_tement In the newspaper 

• Nol Aeccwded. 
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that they have resigned. When asked as to why they were 
submitting resignation after being elected, they replied that 
they did not want to get killed as the other three Members. If 
elected representatives can not be protected then the 
situation Is critical. It should be given due consideration so 
it Is necessary to talk to Pakistan in this regard. 
... (Interruptions) 

Though, my party has much time . ... (Interruptions) 

MR. CHAIRMAN: You have taken 20 minutes out of 30 
minutes allotted to your party, other Members may also get 
some time. You have already spoken for 20 minutes out of 
30 minutes. 

PROF. VIJAY KUMAR MALHOTRA: Sir, our prisoners 
are in their jails. I remember that when we visited Pakistan, 
we raised this issue. One person has been released from 
Pakistan. He arrived here yesterday. He gave a very gory 
picture. He told that 80 Indians were still in their jails. Their 
remains are lying In Pakistani jails. He said that he performed 
last rites of most of them. All those who should have been 
released, remained there. About 70-80 prisoners of war of 
1971 were imprisoned there. Some of them became lunatic, 
some died and some became converts. It is being said that 
some of them are still alive. It Is a maner of vital importance. 
We released their 93 POWs. While some of our POWs are 
still there since 1971. I would like to submit that whenever 
talks are held with Pakistan then these issues like 
repatriation of our soldiers should be raised otherwise It will 
be a great injustice with them. 

That Is why, I would like to submit that the Government 
needs to view and raise the issues relating to the core Issue 
of terrorism seriously with Pakistan and make it very clear 
that until terrorism and terrorist activities continue, Pakistan 
continues to make lSI bases and operatel terrorist activities, 
friendship between India and Pakistan Is Impossible. It should 
be stated categorically. This Is my humble submission. 

SHRI SANDEEP DIKSHIT (East Delhi): Mr. Chairman, 
Sir, today the discussion Is being held on the Itatement 
given by Shrl Ahmed Saheb In the House and I would like to 
submit something In that regard. I would like to submit In 
brief about the visit of the hon'ble Minister of Extemal Affairs 
to Pakistan and Afghanistan and political developments of 
Nepal during the last few months. Everyone knows that we 
have relations with Nepal for many years. We share long 
International boundary with Nepal. Our open boundary with 
Nepal II not only the sign of close relation of our country 
with Nepal but it also manifests intimate relationship of the 

people of both the countries. This Is the reason that we have 
open boundary with Nepal. We have also very close 
economic relation with Nepal and In many respect we are 
indispensable for the economic development of Nepal. 
Similarly Nepal is equally important for our development. 

The issue of Bihar has been cited time and again. As 
long as there is no water treaty with Nepal, hindrance will 
always be there In the development of Bihar. However, the 
political development that took place during the last one or 
one and ha" months Is really a matter of concern for us, 
especially for those who have faith In democracy. India plays 
the role of a big brother in South Asian region. However, we 
have relationship with all the countries on equal footings. 
So, we cannot ignore the political development taking place 
in our neighbouring countries. We believe that whatever 
happens in a particular country is the internal matter of that 
country and the people and the government of that country 
should tackle the situation. We have relationship with the 
people of the neighbouring country and as a neighbour we 
have some concern as to how the governments should treat 
the people of their countries. During the last few months or 
say last few days, the king has in a way sidelined the 
democracy. Emergency has b.en declared there. The 
constitutional monarchy and multiparty democracy system 
which was adopted by Nepal have been sidelined. It is true 
that his Excellency and his other representatives have said 
that efforts would be made by them to restore democracy in 
the country. However, only our hon'ble Minister of External 
Affairs knows it well whether honest efforts are being made 
in this regard or not as at least we do noHtnow. But through 
this House, I would like to express my concern in this regard 
and would also like to submit that our government should 
convey to them that Nepal should expedite the process of 
restoration of democracy and multiparty democratic system 
In the country. 

It Is possible that the way Maoist forces were gaining 
strength in the col.lhtry, His Excellency got, apprehensive 
a. he thought that mUltiparty democracy would not be able 
to tackle the situation. However, the steps that were taken 
later on like suspension of fundamental rights of the people, 
sensors hip on Media and disconnection of telephone 
services were a matter of more serioul concern. If the king 
hu to take Into confidence the people of the state, there are 
many such steps which may not seem effective In this form. 
Monarchy Is well accepted system of governance In the 
state. Many people in Nepal have faith in monarchy rule 
and they have faith In royal family of Nepal. It Is not that only 
people of Nepal have faith In Monarchy but the people of 
India 'too have much faith and respect for him. Whenever he 
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visits India, we express our faith and pay respect to him. 
However, I would like to submit that several years back the 
royal family had established multiparty democracy In Nepal 
and gradually its effect was also visible. Gradually an the 
democratic institutions of Nepal were taking roots in the 
country. 

it takes time to establish democracy however, the 
democracy was gradually taking roots In the country. But 
whatever happened there In last few days is certainly a kind 
of stumbling block. I do not know u to how much we can 
interfere or how much we should interfere. But, being a 
neighbour, the government, through its ambassador In Nepal 
have expressed Its concerns to the king as the Minister of 
External Affairs submitted in his statement. I believe that 
whatever is possible should be done by our govemment for 
Ihe restoration of democracy there. Prior 10 me Shrl Malhotra 
ji was expressing his opinion regarding military assistance 
provided 10 Nepal before this development. I would nollike 
to give suggestion as to whether it would be proper to stop 
military assistance to Nepal or not. It is a very sensitive Issue. 
Our relationship with Nepal is very old and Nepal has been 
functioning as a buffer state between our country and China 
for a long time. So, it is quite natural that we have strategic 
relalion with Nepal. However, the present political situation 
of Nepal is a matter of great roncern for us. I feel that Nepal 
would certainly need military assistance to tackle the 
increasing activities of Maoist rebels and the problem of law 
and order situation. I would like to submit regarding the 
Maoist insurgency going on in Nepal and prior to me several 
other senior colleagues have also expressed their views in 
this regard in Ihe House that this problem is taking very 
serious proportions. 

Recently, I was in Nepal for some time. There I saw 
that 60 to 70 percent territory of Nepal is infested with Maoist 
activities. Required economic development could not be 
achieved in Nepal during the last many years and I feel that 
it is also one of reasons for increase in the influence of 
Maoists and it is on account of this that Maolsls gol 
opportunity to spread their influence among people. Maoists 
activities in Nepal are not only a problem of Nepal but it also 
influences the Noalite activities in our country. There is a 
chain of Naxalite activities that goes upto Andhra Pradesh 
in the south. Everybody admits that Naxalite problem is a 
law and order problem, however this problem is also linked 
some way or the other with the issue of development. Being 
a democratic country, democratic processes are foHowed 
all over the country. Our instftutlons are democratic and every 
state makes efforts to ensure that If lack of development in 

any area seems to be the rool cause of this problem, the 
problems are solved through democratic ways so that the 
expectations of the people could be fulfilled and If sympathy 
towards Naxalltes is growing among the people It could 
also be removed along with that. However, if the democracy 
is abolished, people's representatives and media that 
function as the link and medium for the communication 
between the govemment and the common mass is broken. 
The democracy plays a very important role in tackling the 
Maoists and Naxalite activities. It is possible that terrorism 
may rise due to democracy, however, democracy is the only· 
effective medium to solve this problem. 

Sir, after that I would like to speak on Afghanistan. I 
would like to extend my thanks to our hon'ble Minister of 
External Affairs who recently visited Afghanistan and the 
consensus was made between India and Afghanistan on 
several Issues including telecom. 

I would also like to request the Minister of Finance that 
the Govemment should also ponder over the prospect of 
investment by our people, in case, anyone desires to 
contribute to the development of Afghanistan. While initiating 
the debate our colleagues from the left party submitted that 
whatever happened in Afghanistan three·four years back 
some how reflected that imperialism was being atarted 
afresh. We will have to keep this in our mind. American 
attitude towards Afghanistan and Iraq certainly createa 
doubts in the mind 0' the people. Especially we people of 
the third world countries are apprehensive in this regard. It 
entered into Afghanistan and stayed there. It certainly creates 
doubts In our mind. We will have to keep this in mind. 

The way election was held in Afghanistan and the way 
the citizens of the country ardently participated in the 
democratic process they deserve congratulation. Not only 
the people of Afghanistan, but all those in the world who 
have faith in democracy deserve congratulation. 

Mr. Chairman, Sir, I will conclude In one minute. I would 
like to say something about Pakistan. It has been said about 
Pakistan that there Is alliance between America and 
Pakistan. Hon'ble Malhotra ji Is not present here. I would 
like to say that whatever may be the attitude of America 
towards India, but the Congress party and all the parties of 
this side have always doubted the credibility of America. So 
we can say that America Is not our true friend. It Is BJP that 
always treated America 88 a true friend. It is not that It is not 
a good thing, however, I am happy to note that American 
attitude during the last·few days has also 'orced our BJP 
colleagues to admit that we cannot fully rely on America. 
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American role in the restoration of democracy and war 
against terrorism is dubious. It is evident from the role of 
America in Afghanistan and Iraq. Every one gas understood 
as to where and when America can stand for humanity, 
democracy and peace. So, it has become clear that America 
is concerned only about its interest. It does not think about 
our interest. However, I would certainly like to submit to the 
hon'ble Minister of External Affairs that he deserves 
congratulation for confidence building measures that has 
been undertaken by him. This is a known fact that till now 
we cannot fully rely on Pakistan. The Government of Pakistan 
certainly has had links with terrorism. This is the opinion of 
the common masses of India and it is also reflected in the 
acts. However, I am confident that through these confidence 
building measures, the people of our country and the people 
of Pakistan would certainly come closer. We influence our 
country and our animosity is reflected through the 
government. It would be beneficial for all of us if there is less 
animosity among us. 

MR. CHAIRMAN: Shri Devendra Prasad Yadav. Six 
minutes have been allotted to your party. I am telling you 
this because you yourself are a part of the panel of 
Chairman. So, you can understand it. 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): Mr. 
Chairman, Sir, you have already fixed time limit for me. This 
discussion on Patent Bill has been deferred for tomorrow. 
So, I would like to request that time should also be allocated 
for the present discussion. 

Shri Chandrappan ji has raised a very important subject 
for discussion in the House. Presently we are holding 
discussion on recent visit of the Minister of External Affairs 
to Afghanistan and Pakistan and our relation with Nepal. I 
would like to extend my thanks to ShriChandrappan ji for 
moving reaolutlon regarding the discu88lon. 

Mr. Chairman, Sir, first of all I would like to submit 
regarding Nepal. Nepal is our neighbouring country and is 
also a friendly country. My parliamentary constituency 
located along the border area of North Bihar is adjacent to 
Nepal. India has not only historical, cultural, social and 
economic but alao religious relations with Nepal. The people 
of India alao visit Pasupatinath ji temple. 

The history of friendship between India and Nepal is 
very long and old one. There is a Hanuman nagar jail in 
Nepal. Lok Nayak Jaiprakuh Narayan and Dr. Lohla jl were 
arr .. ted and kept there during the freedom struggle of India. 
The people of Nepal have contributed immensely to our 

freedom struggle. Nepal has played an Important role in the 
freedom struggle of India. So, we should not remain mute 
spectator when some incidents are taking place there. 
Democratic rights of the people in Nepal have been 
suspended. India is the larger democracy of the world so it 
is the responsibility of India that we should not remain mute 
spectator when freedom of the people of that country has 
been attacked and their freedom has been suspended. There 
was people's movement for democracy against monarchy 
in 1990 and it was on account of this that the power of king 
was curtailed to some extent and multiparty democracy was 
established. However, on February 1,2005, the king of Nepal 
Gayanendra ~ took over ~he command of the country with 
the help of military power and the democratic rights of the 
people there were withdrawn. Even the right to expression 
of the people has been suspended and there is anarchic 
situation prevailing in Nepal. There is civil war like situation 
in the country. 

. Maoist violent activities are going on against monarchy 
in Nepal for the last ten years and the king has imposed 
emergency in the country. Thus on the one hand there Is 
Maoist activities and on the other hand there is state 
emergency in Nepal. Both these factors have completely 
disturbed the p.ublic life in the country. 

We are a neighbouring country and our worry in this 
regard is quite natural. We should seriously ponder over It. 
The people of Indian origin in Nepal, social workers, 
supporters of democracy and those who are oppressed by 
Maoists are wiftly vacating the country. After the declaration 
of emergency, they are entering into Indian border. Today 
the condition of common people, social workers and the 
people of Indian origin is very frightful and pitiable and it is 
a matter of concern for us. The entire House should seriously 
ponder over it. There is no human right in the country and 
human rights are being grossly violated. During the last ten 
years, the economic condition has also worsened. 

16.00 hra. 

(SHRI ARJUN SeTHI in the Chait') 

The people of Indian origin reside in Nepal. The life of 
common people has been severely affected. Presently peace 
loving citizens reside in the country. What 'can a political 
leader do in such situation? Existing party workers have 
started coming to India to avoid arrest. They are openly 
entering Into Indian territory and are going underground. 
Maoist. are al.o going underground. The freedom fighters 
of the Nepali Congress are also entering into Indian territory. 
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Extra ordinary situation has arisen thera. A peculiar situation 
is also arising in India. The ex Prime Minister of Nepal, Shri 
Girlja Prasad Koirala, who is presently, the President of 
Nepali Congress along with hundreds of leaders has been 
kept under house arrest. Shri Girija Prasad Koirala had taken 
part in freedom struggle with Lok Nayak Jai Prakash 
Narayan, Babu Suraj Narayan, Dr. Ram Manohar Lohia, 
Mahatma Gandhi and Pandit Jawahar Lal Nehru. Girija 
Prasad Koirala had intimate relation with them. I would not 
like to go into details in this regard as there is paucity of 
time. Earlier, Hon'ble Chairman had hinted me about the 
paucity of time, otherwise I would have gone into details as 
to how Hanuman Nagar Jail in Nepal was broken, how he 
helped freedom fighters and how he got them released from 
the Jail. 

Today censorship has been imposed on Nepali Press. 
Anarchy has prevailed in Nepal. Will India remain unaffected 
in the event of infiltration of Maoists in Indian territorY? Will it 
not affect India? The Government should seriously ponder 
over it. India should ponder over it not only in diplomatic 
way but otherwise also. Nepal has been our friendly 
neighbouring country. There is along history of It. India should 
find out the way to restore healthy democratic system in 
Nepal. One should ponder over as to how multi party 
democracy can be restored In Nepal. It has become 
essential to make positive and diplomatic efforts for the 
restoration of peace in that country. It is on account of the 
open entry of Nepali people inside Indian territory that 
adverse situation Is being created here. India should make 
efforts to get the Nepali leaders released. This is the time to 
fulfill the obligation of friendship. 

The democratic procesl had started there. It was 
started in 1990. Only 14·15 years have elapsed since the 
restoration of democracy. Democracy was in infantile stage, 
It had not become matured. The people there were in the 
process of leaming about democracy. Parliament Is there In 
Nepal however, emergency has been declared there and 
all rights have been suspended there. The Government 
lhould serloully brood over It. WhatlOeYer country of the 
wortd struggles for freedom, It II our moral reeponalblllty to 
extend lupport as ours Ie the Iargeet democracy of the wortd. 
We should interfere in It. America Is silo clo8ely watching 
the development in Nepal. It Ie not I matter of Allan continent. 
Sinister glme plan Is being hatched behind the curtain. It I, 
I very lensltlv, i'lue. From this point of view there Is need 
to ponder over It. A close watch should be kept on the 
countries of the subcontinent In view of blood shed by 
America in Afghlnlltan and the type of a game plan executed 

by them. What happened in Iraq? Only Saddam Hussain 
was not the target in Iraq, rather oil wells were the target. 
Saddam was merely, a pretension of USA, the target were 
oil wells and the economic affairs. They are trying to 
subjugate the entire world. I feel that US will establish its 
dominance over the entire world in the name of elimination 
of terrorism. It is my apprehension and I would like to express 
it. Whatever happened in Afghanistan led to the mutual 
efforts being made by the India and Pakistan to Improve 
their relation and as a result of this a cordial environment 
has evolved. The way efforts have been made with the help 
of the Minister of External Affairs to improve the relationship 
through cricket - is commendable. Shri Ram Manohar Lohia 
had visualised the confederation of India and Pakistan. We 
will have to forget the history and improve our relation. It is 
not a matter of any political party. As long as terrorism is 
active along border, disturbance will persist in the mutual 
relation. So these questions must be addressed. It's very 
sensitive issue however, as far the economic and trade 
cooperation or Improvement of relationship of India and 
Pakistan is concemed, we all and the entire India Is rallying 
behind the Govemment. We are coalition partner of the 
govemment however, those who are not and crom of people 
of the country are also in support of such initiative to maintain 
cordial relation. Once the relationship of India and Nepal Is 
Improved, the moral of the country who want to dominate 
over other will be discouraged. We can Improve our 
relationship with Pakistan and Initiative should be taken by 
the Govemment to establish cordial relation with Nepal. I 
feel that such environment can be made. 

Even now, our thousands of fishermen are imprisoned 
In Pakistan because they unwittingly enter Into Pakistani 
water in the night as they are not aware. As per the 
International law they are arrested. The Government should 
make efforts for the release of poor persons who are caught. 
There are several dimensions of our relation with Pakistan 
like trade and commerce, economic relations and all the 
Issues related to our relationship with neighbouring 
countries. The Govemment Ihould ponder over release of 
fishermen lodged In Pakistan. I wish that economic and trade 
relations between India and Pakistan should be Improved 
and all the Issues whether It Is laying of pipeline or economic • 
development should be addrelled. I hope that our 
relationship with Nepal will be Improved and emergency 
will be lifted. The Government should serously ponder over 
release of leaders who are under the house arrest and 
restoration of normalcy and multiparty democracy In Nepal. 

MR. CHAIRMAN: Shrl Ramjl Lal Suman. 
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SHRI ANIL BASU (Arambagh): Mr. Chairman, Sir, there 
ia no Member from my party. 

SHRI RAMJI LAL SUMAN (Firozabad): Sir, there was 
multi party democratic system in Nepal tlll1at February. After 
that the King usurped the power. The fundamental rights of 
common man have been withdrawn in Nepal. 

Political leaders and human right activists have been 
arrested,joumalists have been tortured and emergency haa 
been declared in the country. The crisis in Nepal naturally 
affects India. We are the biggest democracy of the country 
and we not only protect democracy in our country but also 
support other nations in their struggle for democracy. India 
can not but face the repercussions of aituations emerging in 
Nepal. Nepal is our neighbouring country and any altuation 
that emerges in Nepal affects India directly from the point of 
view of security. Therefore the Issue of Nepal is really serious 
and sensitive and it needs to be discussed seriously. 

Mr. Chairman, Sir, we have linguistic and cultural ties 
with Nepal. We can not view the aituatlon in Nepal from a 
distance. We have experienced emergency In our country 
and we have been to Jaila. We know very well how painful It 
is when emergency il Imposed, common man h .. to face 
so many problema. When emergency II Impoaed In a nation 
the people there have to face lots of problema. Jndlahal 
played Important role in Htabllahlng democracy in N8pa1. 
AI Shrl D.P. Vadav hu said the conatltution of Nepal WlS 
framed under the guidance of Pandlt Jawahar Lal Nehru. 
Great leadera like Dr. Lohla and Lok Nayak Jal Prakalh 
Narayan lupported the Itruggle for democracy there. 
Democracy wal eatabllihed In Nepal after long atrugole. 
Shrl Kolrala made hll bale in India and democracy wal 
eatabJlahed there. Democracy hal been Htablilhed In Nepal 
atter lacrlflcel, hard work and continuoul eHortl by our 
predece .. ora. It II our duty to luataln democracy In Nepal. 
The preaent crlill of Ntpallhould be viewed aerloully. At 
present 80 lakh people from Nepal are living In India. The 
confidence of youth II getting broken, the economy Ia In 
shamblH and there II dlaaatilfactlon among youth there. I 
have Information that 10 thousand people have migrated 
from KapHvaatu only. 

Mr. Chairman, Sir, I would not lay much on thla topic 
but I would like to aay few things. We have alwaY' lupported 
democracy In any of the countrltts of the world. It II my 
aubmisalon that a relOlutlon of this intent ahould be paned 
unanlmoualy. I do not know what the Govemment II going to 
do, whether It would take Initiate for political and diplomatic 
tlea with Nepal but the world should get thla meange from 

our country that the House and the Public of India support 
democracy in Nepal. 

Mr. Chairman, Sir, as far as Indo-Pak relations are 
concemed, we visited Pakistan recently. Shrl Mani Shankar 
Aiyarji's old residence is there, it Is inhabited by his friend. I 
have felt that not only Indians but Pakistanis are also peace 
loving. It is a strange story. It should be found out where the 
situation has gone wrong. 99 percent people want peace. 
As we have poverty, destitution, penury In India, likewise 
Pakistan too is grappling with these problems. All these 
problems increase when tension increases between two 
countries. 

People of Pakistan are also well aware of this fact. All 
those funds which could be spent on the development of 
Pakistan are spent on defence. Dr. Lohia envisaged a 
confederation of India and Pakistan. Our relations with 
Pakistan may Improve. Our cultural and business ties may 
improve.. There 18 a talk of bringing a gas pipeline from there. 
I believe that strengthening ties of India and Pakistan at any 
level would be In the Intereat of both the countries. 

Mr. Chairman, Sir, I would reiterate that Iinee we are a 
neighbouring democratic country, this resolution should be 
paaaed on behalf of the entire nation that not a single 
Individual from India hal taken kindly to the way the King 
hal Imothered democracy In Nepal. It would b. a good 
thing If this mealagell sent from the Chair. 

SHRI NARENDRA KUMAR KUSHAWAHA (Mlrzapur): 
Mr. Chairman, Sir, racent Incidentaln Nepal have smothered 
democracy there. There Is military rule there. Nepal and 
Paklltan are our neighbouring countries. It II a good thing 
the way Prealdent of Paklltan laid that H India invltel then 
he would like to watch cricket match between India and 
Paklltan In IndIa and then he came over here for the match. 
India and Paklatan were one family In the form of one country. 
Time hu come to revert to that Iltuatlon. If the Prelldent of 
Paklatan ha. made thll kind of Initiative then It II really a 
IIgn of unity and fratemlty. It II a good Iign. But It Ie unfortunate 
that while we are making efforts to lultaln our country as 
rich agro-baaed nation, In our neighbouring country of Nepal 
whlc~ has Ilmllar culture and way of life, and which is 
Inhabited by our brethren, poor and weak people are of 
exploited by the King. The way the king hai Ulurped power 
and lmothered democracy is deplorable indeed. I would 
like to say that we should IUpport the poor public there and 
we are with them. Govemments come and go. The people 
of Nepal are being exploited. People are not getting 
vegetablel and other .... ntlal commodities due to military 
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rule. Normal day to day life has been disrupted. India is a 
great nation and a big democratic country and the initiative 
and role of this country should be well thought out and India 
should announce its decision emphatically. India should take 
immediate steps whenever military rule is imposed 
anywhere in the world to smother the feelings of the public 
and atrocities are perpetrated. 

Sir, through you I would like to say few words about 
the King of Nepal who is victimizing the public-"Aaja ka 
baja band karen, chale na churi katari aur dhuan lage mare 
sab ahankarl". I would like the House to pass this proposal 
to add to the prestige of the country. 

This proposal before the House is only for the upliftment 
of humanity and there is no better system than democracy 
for the welfare of humanity. In other words democracy Is a 
system where different classes of society co-exist with 
harmony and feel secure. It is possible to establish socialist 
society In these circumstances. I reiterate myself that suitable 
action should be taken to restore democracy in Nepal. It is 
my appeal to the Government to take initiative in this regard. 
There was a time when India and Pakistan were one country. 
India is rich in mineral resources. No other country is as rich 
In mineral resources as ours but it needs to be explored. I 
want to tell the people of other countries too that they can 
take lessons In unity and fraternity from my land only as 
people of all sections live here In safety, they live a dignified 
life and have every freedom and do not face any threat. 
European countries have attacked our country several times 
and tortured our people but our country has maintained Its 
glory and dignity. In this context I would like to say 

"Aaja ka baja band karo, chale na churi katarl, 
dhuan lage sab mar jal hal, jltne haln ahankaarl.· 

SHAI ANANT GANGAAAM GEETE (Aatnaglrl): Mr. 
Chairman, Sir, today we are discussing our foreign polley, 
the situation In Nepal, the foreign visits of our Mlnllter of 
External Affairs and his statement In the House. 

It Is a matter of pride for us that there has never been 
any political dilpute over our foreign policy. Governments 
have changed from time to time but they have always worked 
within the framework of foreign policy adopted at the time of 
Independ.nce. 

Mr. Chainnan, Sir, we ali agree that democracy should 
be restored in Nepal. We should be proud that being the 
biggest democracy of the world, several nations look up to 
us and want to follow in our footsteps. I would like to repeat 

what the hon. Vijay Kumar Malhotra has said. Emergency 
has been Imposed In Nepal and no body would support It 
but we would have to view it In the context of prasent situation 
in Nepal and increasing terrorism in our country be It 
Pakistan sponsored terrorism or Naxalite extremism or the 
organised crimes in the country. 

Questions have been raised about organised criminals 
and terrorism many times in the House. Be It the Government 
of Shri Deve Gowdaji, Gujraljl, Ataljl or Shrl Manmohan 
Singhji, we have always received the same reply from the 
Minister of Home Affairs in every Government that 
unfortunately our neighbouring countries are promoting 
terrorism. Terrorists come from our neighbouring countries 
like Pakistan occupied Kashimir, Nepal, Bhutan, Myanmar 
and other neighbouring countrle. are also mentioned In 
this regard. It gives rise to one question as to what has gone 
wrong with the policy that we have adopted for having 
friendly relations with our neighbouring countries that we 
have not succeeded. The proxy war being waged by 
Pakistan in our country for the last several years is indirectly 
helping terrorilm being spread by other neighbouring 
countries. I would like to repeat what Shri VIJay Kumar 
Malhotra hal laid as the King of Nepal has declared 
emergency. Pakistan and China both have an eye over 
Nepal. They want to take control of Nepal. Maoism II not 
confined to Nepal only. It has slowly reached Maharashtra 
from Bihar. Naxalism II another form of Maoism. All the ltatel 
on Western coalt are In the grip of Maoism so we should 
have this kind of policy or the role of our Government should 
be such that Nepal should remain our friend. We ahould 
continue to have good relation I with Nepal. Democracy 
should be rlltored in Nepal. The Government of India 
should take necIIsary steps to save Nepal from China and 
Pakistan until Democracy is restored there and maintain 
good relations with Nepal that II why I am repeating what 
Shrl Vljay Kumar Malhotrajl hu said. 

Mr. Chairman, Sir, Shiv Sena was also an ally in the 
NDA Government headed by Shri Atalji, I am not going to 
say much In this regard, Pakistan Is also our neighbour and 
no doubt we want to have good relations with Pakistan too. 
The Government of India has been making continuous effort. 
in this direction but unfortunately Pakistan hu not responded 
In the sam. way. That is why when we were In the 
Government, we ulld to lay that hand of frlendehlp should 
be extended but friendship can not be one sided. It can 
flourish only when both the parties are interested. But 
unfortunately If we look at past several years we would find 
that it has only been the Government of India which has 
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extended hand of friendship towards Pakistan while Pakistan 
has never reciprocated in the same way. 

Mr. Chairman, Sir, that is why we opposed ceaseflre 
and Lahore bus service both though we were a part of the 
Government. We are offering them our friendship while 
trained terrorists are coming over here from Pakistan and 
killing our soldiers. Terrorism has gradually spread from 
Jammu and Kashmir and has reached Mumbai. Bomb 
explosions are taking place in big cities. Terrorism has 
spread its tentacles so widely that terrorists coul~ attack 
Red Fort and Parliament House • ... {Interruptions) 

I am also saying the same thing that the Government 
is not to blame. Terrorists had the audacity to aHack our 
Parliament. That is why I said that friendship should be from 
both the sides despite the fact that I was a part of the 
Government then. Every time it is the Government of India 
which Is extending the hand of friendship. Pakistan is not 
reciprocating in any way. Our willingness for friendship has 
been taken as our weakness. When we offer Pakistan our 
friendship, it is Interpreted as our weakness and nobody 
shows mercy towards the weak and neither is anybody in 
awe of the weak. We should not always extend the hand for 
friendship and show our weakness. Though yet we are strong 
enough we are not to aHack anyone. That's why our actions 
should not reflect in any way that we are weak. That's why I 
have said all this. 

Mr. Chairman, Sir, the incident of 11/9, the attack on 
World Trade Centre was quite unfortunate. The whole world 
including India condemned It. But, immediately after this 
single incident, the President of America said that it was a 
"War Against Americs" . ... (lnterruptions) 

The issue of War against Terrorism Is an after thought. 
Initially the President of America had said that it was a War 
against America and America declared a war against 
Afghanistan. Later on, Iraq was made a scape goat. 
... (Interruptions) 

MR. CHAIRMAN: Please conclude. 

SHRI ANANT GANGARAM GEETE: I am concluding. If 
America launches an all out war agaln.t terrorism India 
should support~ar as It has been supporting eartler. But, if, 
on the pretext of war against terrorl_'m It wants to impose its 
hegemony then the Government should ponder over it 
seriously. 

Mr. Chairman, Sir, our country has gone through these 
phases and we have suffered its III effects. Mughals ruled 
us for 1500 years and then the English for 150 years. For 
years India have been falling prey to different colonialrulas 
and now America is bent upon Imposing Its hegemony. It 
keeps close watch on the developments in weak or smaller 
countries, be it Nepal or elsewhere, it wants to take benefits 
of Internal strife going on in small countries and wants to 
spread Its Influence. Therefore, my submission is that the 
Government. especially hon. Minister of External Affairs 
~hould view it seriously. 

Our policy should clearly be against any kind of colonial 
impact. Rather. India should be ready to fight It. I would like 
to tell hon. Minister that Nepal is our neighbour and we 
have common culture. religion, philosophy and the 
civilization. I would like to emphasise that the people of Nepal 
have a special identity - they are honest and brave. The 
entire country has been experiencing these distinct features 
of the people of Nepal. Since we are a larger country. so it is 
our brotherly duty to protect its sovereignty and ensure 
restoration of democracy therein. I am greatly thankful for 
h:lving given me an opportunity to speak. 

(English] 

SHRI NIKHILANANDA SAR (Burdwan): Mr. Chairman. 
Sir. today this House is engaged discussing the problems. 
which are not directly involving the people of India. But 

• surely. these problems are so rash due to the alarming 
situation prevailing in Nepal. We are deeply concerned with 
this development. 

The world is shrinking and becoming smaller day by 
day due to the technological developments. Anything which 
happens in one county. creates. at least. some effect 
throughout the globe or at least, to the neighbouring States. 
What has happened in Nepal is a danger signal in the entire 
South Asia because democracy is almost in peril in this part 
of the globe. 

If we look at our neighbouring countries like in 
Afghanistan. there is no democracy; in Myanmar. there Is no 
democracy; In Bangladesh. fundamentalists are gaining 
ground; and In Sri Lanka. ethnic conflict has no end. Besides 
India, a democratic set up was there in Nepal. but that alto 
Is under threat now. In this position. how do Nepalese people 
enjoy Bome kind of special status in India? Still. the people 
from Nepal and India can move freely in both these countries. 
There is no restriction. Thousands of Nepalese are engaged 
In India and getting employment hare. They were there even 
in our Army a'.o during the British Raj. 
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So, in this respect, Nepal, as we know, is landlocked. 
The extemal trade of Nepal also takes place mainly through 
the Kolkata Port. So, the thickness or freeness is from the 
time immemorial. Then, tourism has developed.o much In 
Nepal. That also takes place through India. The highest 
number of tourists who visit Nepal are from India only. 
Nepale.e students study In Indian institutions In thou.ands, 
especially In West Bengal, Bihar, Uttar Pradesh and so on. 

The people of Nepal took lessons of freedom struggle 
from India. Finally, they became successful, though there Is 
monarchy. They put an end to the unchecked monarchy 
and started democratic practice In Nepal. We have full 
sympathy for the common people, the suffering people of 
Nepal. 

But, at the same time, we should be cautious. It is 
because the geographical pOSition of Nepal is such that It is 
In between two great Asian giants - China and India. Due to 
its strategic poSition, the Imperialists make many plans to 
subvert democracy, to throw out the elected Govemment 
and put an agent of theirs In Its place. That type of conspiracy 
has already .tarted. The Imperlall.ts or their agents take 
part In thl' type of war. Our another neighbour has already 
shown some Intere.t In Nepal. At the same time, we have 
sympathy for the common people of Nepal. We are 
dlstres.ed to see the common p.opl. of Nepal suffering. 

Now, we .. e that India I. very much conoamed about 
the recent happenings In Nepal. We are very much 
sympathetic to the .ufferlngl of the common people and 
subversion of democracy there. But, we also believe that It 
Is the people of Nepal only who will start to shape the d .. tiny 
of their country themselves. We Ihould have 'alth In the 
wlldom of the Nepale .. people. AI a good neighbour of 
Nepal, the Indian Govemment Ihould take Initiative. It .hould 
very cautloully and v.ry patiently ... that our age·old 
frlendlhlp with that country Is not lpoiled In the pr.lent 
turmoil of ev.ntl. 

That II my opinion In brl.f. With thel. words, I conclude. 

{Tran.,.tlon} 

YOGI ADITVA NATH (Gorakhpur): Mr. Chairman, Sir, 
today the House II disous.lng the .tat.ment made by the 
Mlnl.ter of State In the Mlnlltry of External Affair. wI«h regard 
to hll vl.lt to N.pal, Afghanistan and Pakistan. I rI.e to speak 
on the .ame. 

I was carefully Jistenlng to all hon. Member., who have 
.xpr •••• d their view. In this regard. I was ,urprtsedto find 

that whenever we talk about Nepal and Pakistan both our 
neighbours why we have different opinions about them In a 
way that should not be and a common opinion about them 
where it is not required. 

The people who are totally unaware of history and 
geography of Nepal, its historical and religious traditions 
are taking part in discussion on Nepal today. The people 
who are talking of violation of human right. and r.storatlon 
of democracy, during last' 0 years, same people have been 
critirising the polity in Nepal and have been covertly or overtly 
supporting Maoists activities ovsr there. 

Sir, I am well aware of history of Nepal. Modem Nepal 
cam. Into exist.nce around 250 year. The system of 
govemance adopted by the then Maharaja Prlthvinarayan 
Shah ji continued t/ll1951. Th. whole .ystem wa. baaed on 
monarchy. The king ruled as HI. Excellency and the Prime 
Minister wal known a. ·Shr.e Teen Maharaja'. First time, a 
democratic government was set up there in 1951. Even 
today, that popular day i.e. his birthday Is celebrated a. 
d.mocracy day In the name of Maharaja Trtbhuvan. Thl. 
new Iy.tem again came Into being In Nepal In 1980 known 
as Nepal Panchayat. 

18.48 hra. 

(SHRI VARKAI.A RAOHAKRISHNAN In the Clwlr, 

That Iystem also did not succeed. Subsequently, • 
multiparty democratlo .et up wa. introduced In '980 which 
was primarily based on Indian model wherein a Lower 
House an Upper Hou.e cam. Into exl.tenot. The king a. 
the oon.tltutlonal head wa. oonf.rred with co .... Mlon.1 
rights. It has been In vogue for the lalt '5 year. In Nepal. 
The politician'. lu.t for power and their intemll blokerlng 
hu not only created lawle •• n ... In Nepal but made Nepal 
I haven tor antl·lndla Icllvltie •. TodlY, the pol/tlolao. from 
Nepal vl.lt India and cry to sav. democracy there. lut, during 
Ileotlon campaign In N.pal, anll·lndla propaganda uHd to 
play a decl.lv. rol •. Nepal ha, been affeoted by Maollt 
violence during last , 0 years and Ita 60·70 per cent area II 
worst effectad. 

Maoi.t violence I. not only Nepal', problem. India's 
150 dlltrict, Ipread OVlr 12 state. are allo affaoted by it. 
Pakl,tan and Banglade.h are al'o our neighbour •. Our 
border II touching China and we Iha,. 1751 krns long border • ,. 
with Nepal. We have open border with N8Ilal, the only Hindu 
nation In the world. And It provide. u. all klndl of .ecurttv. 
Therefore, I would like to uy that though we are advocating 
democracy in Nepal, but don't want a Nepal which I. a haven 
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for murders, looters, kidnapers, rapists and criminals and 
those carrying out anti-India activities from there. We want a 
democratic set up wherein every citizen feels safe. And It 
should be our priority to restore peace in Nepal. The King of 
Nepal, In view of internal strife over there, took an Immediate 
step of imposing emergency on 1 February 2005. The 
blockade declared by Indian Government should be 
withdrawn In our Interest. Economic and military sanctions 
imposed by the Government of India should be lifted 
immediately. Nepal should endeavour to tackle Maoist 
violence Since Maoists do not believe in democracy. Do 
Maoists believe in democracy? If it was 50, then what led to 
massacre of 15 thousand civilians in last 10 years. large 
number of people fell prey to Maoist violence and 10-12 
lakh people got displaced. The people who criticize 
censorship in Napalsince Imposition of emergency, perhaps 
are not a"iare of ground realities over there. I have noticed 
that the local populace is up in arms against Maoists and 
they are In support of no political leader. Neither they are 
with Maoists nor with the democratists, as the behaviour of 
leaders with the public during past 15 years have forced the 
public to lose faith In them and that's why they are up In 
arms against Maoists. People are all out to kill MaOiatl. 
People from various lectlonl have demanded restoration 
of democracy but Importantly priority should be given to 
tackle violence. The Govemment have decided to suspend 
economic and educational assistance being provided to 
Nepal and It has unilaterally decided to abrogate arms 
supports treaty of 1950. My submission Is that the 
Government of India should reconsider It a8 the lecurlty of 
Nepal should be given topmost priority. The existence of 
Nepal as a buffer State between India and China II In our 
Interest. 

Pakistan has come forward to supply arms to Nepal. 
China's hawk eyes are set on Nepal like Tlbbet. Strategically 
America has dreamt of developing Nepal a. Its own bue to 
comer China and India. We should keep this luue also in 
mind. Our policy should be framed keeping our national 
interelt in mind aQe;! not those of others. 

Besides Nepal, I would like to raise two - three points 
more. We have held discullion on Afghanistan. Our 
Government have been holding talks with Afghanistan and 
even extending other help. So, I would urge han. external 
Affairs Minister to have talks with the Government of 
Afghanistan for reconstruction of Budha's statue at Bamlyan 
which was demolished .he yeara ago. Further, will our 
Government try to bring back Hindu Emperor, Prithvlraj 
Chauhan's samadhl from Kandhar al otten insult in Inflicted 
to It. 

[English} 

MR. CHAIRMAN: Please conclude. The time a1loned 
to you Is over. 

... (Int'lfTuptlons) 

[Translation} 

YOGI ADITYA NATH: Further, I would like to say that 
our Government should demand restoration of democracy 
in Pakistan and the Government should make It clear that 
until and unless, Pakistan restores democracy and stops 
harbouring terrorists, India Is not going to have talks with It. 
I would urge the Govemment to withdraw Immediately the 
Bus service between Srlnagar-Muzaffarabad. A senior 
Pakistani-official had gone to the extent of saying that 
Baghlihar Hydro Power Project's solution II .. only In war. 
... (Interruptions) 

[English} 

MR. CHAIRMAN: Nothing, except Shrl Yogi Adltya 
Na~h's speech, will go on record. 

(Interruptions) .... 

[T,.nslatlon} 

YOGI ADITYA NATH: My submission Is that the 
Govemment should abandon talks with Pakl'tan and declare 
an all out war to recapture the territory illegally occupied by 
them. Indian Government should adopt a hard line to vacat. 
that area. 

With th ••• word., I would urge hon. Minister to 
reconsld.r our stand on Nepal • ... (Interruptlons) 

[Engll.h} 

MR. CHAIRMAN: Nothing will go on reoord. 

(Interruptions) ... • 

MR. CHAIRMAN: He has completed hi' speech, why 
are you raising It now? 

... (Interrupt/o",) 

MR. CHAIRMAN: You can speak but It will not be on 
record. Only Mr. Rao's speech will be on record. Nothing 
else would go on record. 

• Not recorded. 
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MR. CHAIRMAN: Mr. Athawale, please sit down. 

... (Interruptions) 

MR. CHAIRMAN: Hon. friends, why are you wasting 
your time? Please do not disturb the House. Please take 
your seats. 

SHRI K.S. RAO (ElunJ): Hats off to the vision of Pt. 
Jawaharlal NehN and our forefathers for laying clown the 
foreign policy of our country which is admired even today by 
all the nations of the world, except maybe a few. The basic 
aspects of our foreign policy, as we all know, are respecting 
the sovereignty of each country; not interfering in thelntemal 
affairs of any other country; and not to encroach upon either 
the land or the freedom of any other nation. We want to be 
friendly with almost every nation and more so with our 
neighbours. These are the pillars of our foreign policy. 

Fortunately and luckily, even when the BJP and other 
parties differ with us on several aspects, they do not differ 
on the foreign policy basically. When Mr. Malhotra was 
speaking, he said that they agree with the basic foreign 
policy - which our forefathers and Congress leaders have 
laid down - but they do not agree with the manner in which 
it Is being Implemented. Our leaders have proved their guts 
by showing their determination and support to the 
democracy, irrespective of anything. Sometimes It did do 
some damage to the nation. We stood by our policies and 
convictions. That has shown the way to many of the 
developing countries also to take the same line, though lome 
of them are In poverty and some of them are In the Inltlll 
stage, of development. Freedom Is the mOlt Important thing. 
Democracy il relished by everybody not only he,.. but 1110 
In the world. Unfortunately, the speeches of people like our 
friend, Yogi Adltya Nath, are vitiating this atmo,phere. 

17.00 hr.. 

Sir, we hive dllcu .. ed in this HOUle mlny a time that 
we hive to reduce our Defence expenditure . ... (Interruptions) 

(Translation] 

YOGI ADITYA NATH: Mr. Chairman, Sir, perlonal 
allegation II being levelled against me. I had laid that I am 
in flvour of democracy In Nepal. But there Is I need to help 
Maollt violence torn Nepal and democracy in Nepal can 
survive only under monarchy . ... (Interruptlons) 

SHRI RAM KRIPAL YADAV (Patna): Who will permit 
democracy under Monarchy? Please tell . ... (Interruptlons) 
Monarchy hal murdered democracy . ... (lnterruptlons) 

{English] 

MR. CHAIRMAN: Only If he yields, then only your 
submissions would go on record, otherwise n~thing will go 
on record except the speech of Shrl K.S. Rao. 

(Interruption.) ... • 

SHRI K.S. RAO: Sir, all the hon. Members unanlmoully 
agreed that onty for the simple reason of lack of trust between 
our two nations, our Defence expenditure Is going up 
substantially. So, we have to Improve our relations between 
our two countries and in that process a lot of things can be 
slved. Thll has been done mostly by the Congre'l 
Governments whenever they were In power at the Centre 
and lately, the BJP led NDA coalition had allo triad to 
Improve relations with Pakistan. 

The hon. Member mentioned that we mu,t enlure that 
democracy Is reltored in Pakistan and he al80 went on to 
say that now there should not be any talk with Paklltan. He 
said that the area occupied by Paklltan In Kuhmlr should 
be secured from them. The,e are the realonl why tNltll 
not being built up betw .. n our two countriel. It is nol thai 
citizens of thll country are Interested In the Internal aftalra of 
Pakistan, but all the time everybody In thl' country II 
Interested only in Improving our relation. with that country. I 
would only requell the hon. Member not to make luch 
speech .. on the floor of the HOUle. He mlghtlpeak with hll 
frlendl at a peraonallevel about It. Thlt II a different matter. 
But when he lpeak, luch thingl on the floor of the Hou .. , 
then It hal repereuillon, on the entire country for 
generatlonlto come. He might lay thll al an act of herolam, 
or to Ihow that he II proud of his country or It might even 
fetch him good publicity In the Prell, but he,hould be aware 
a. to how much damage, In the procel' of hll laying luch 
thlngl on the floor of the HOUle, II being caulad to the 
entire nation. 

Sir, in regard to our relatlo", with Nepal, our frlendl 
have referred to our historical, IInguiltlc and cultural tiel 
that we .hare with that country. The mOlt Important thing II 
that we have had no restriction of movement between our 
two countrle. That wal the kind of relatlon.hlp we have 
had. Unfortunately, lome of the Incldentl In Nepal In thelut 
few yea,. have created some tenllon. We are not InterHt.ct 
in their internal affaira. But having a common boundary with 
that country we wllh that there must be peace In that country. 
There mult be good relations betw .. n the King and people 
of that country. We want nothing more. In any cue, If peace 
• No! recorded. 
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is affected in Nepal. then it would have an impact on our 
country as well. Naturally we cannot be silent spectators to 
the deteriorating conditions in that country. We do not want 
to interfere directly but we wish to see that peace is restored 
In that country and a relationship Is built up between the 
King and the people either by a process of multi-party 
democracy or by some other process. We encourage them 
to do such a thing. We never encourage the Maoists. Maoists 
are there not only in Nepal, but they are there in India also. 
We are suffering because of their activities in the State of 
Andhra Pradesh. So many killings are taking place almost 
everyday. It is not good for the nation. Under such 
circumstances. how could we support the Maoists in Nepal? 
Let there be no apprehension In the mind of King Gyanendra 
that we are doing any such thing. I hope that wisdom will 
prevail on King Gyanendra and he would see that peace is 
restored 'lnd wishes of the people of Nepal would be given 
due consideration. Earlier Kings of Nepal h.ad encouraged 
demooracy in that country and people also vigorously want 
democracy in that country. So. the present King also should 
not break that convention of having democracy in that 
country. Simply because aome Maoists have done some 
wrong there, he cannot bring emergency and curtail the 
freedom of everybody. It Is in his own disinterest. This is not 
in his interest alao. So, we are here to aee that peace Is 
restored In Nepal because it will have an impact on us. 
Otherwise, w. would not have said even one word about It. 
Our Minister also said the same thing that the people who 
are In jail should be released. He has told to rele.18 all 
thou people who are detained because there are. human 
rights claims specially by journalists. What Is wrong In It? All 
the nations of the world will support this view. Suppose we 
do not do that. then lome countrle. who are waiting for such 
an opportunity will take advantage of It and viti at. the 
atmosph.re In Nepal and the conaequenc. will be mort 
dangerous for th.ms.lvH aa well as for us So. thla fact has 
to be tak.n Into aooount by the King who Is ruling there and 
su that the prevloua position larestored. 

Coming to Paklttan. all of us are making efforts that 
good relations must be established and trust must be there 
between the two nations. Everyone of us must do everything 
possible to r.estora trust between us. By fighting with each 
other, we should not become slaves to some other 
developed nations. Why is America dictating terms to both 
of us Sitting there? Why Is it doing so? It Is because there Is 
lack of tru.t between th.s. two nations. The moment t""'t I. 
restored between both of us, then they cannot speak even 
one word. Why do we require th~ services of America on the 
difference of opinion between India and Pakistan? Till 

yesterday, we were brothers. Simply because our nation 
got divided and two nations were formed. our relations have 
not faded away. Their relatives and friends are here and 
their interests are her •. We also have got interest in them. 
We want democracy and we have got peaceful co-existence. 
This point also must be realised. 

I request that the rulers of Pakistan must realise that 
the relationship between India and Pakistan should be good 
with mutual trust. Only then, both of us will develop. It Is the 
good economic development that is required today. How 
can a distant nation dictate terms to us? It is because they 
think that development is there in their country, they are 
strong economically and they have got a lot of wealth with 
them including weaponry. That Is why, they are trying to 
dictate terms to us. If we would also develop in the same 
way. they would not have done that to us and they would 
have dared to dictate us. So, the secret lies in both India and 
Pakistan developing economically and becoming stronger 
and stronger 10 that we do not need the advice of any other 
nation. 

Coming to Afghanistan, similarly, our relations are age-
old. Today, they have got trust on us and are having good 
relations with us. The peopl. of Afghanistan have faith in us 
politically and also economically. It Is In their Interest also 
that many things can be done economically if our 
relationship is good. So, I want the hon. Minister to .11 that 
more aid II glv.n to th.m to d.v.wp a good relationship. 
Many of our companle. ahould be allowed to go th.re. They 
Ihould be encouraged to go there and build up their 
economy allo. 

With these WOrdl, I request the friends on the other 
sid. not to vitiate the atmosphere when a lot of things can 
b. don. by developing mutual trult between th.se natlona. 

SHRI PRABODH PANDA (Mldnapor.): Hon. Chairman 
Sir, I ris. to welcom. the Mlnl.ter'a .tatem.nt which he made 
in this august House. 

It Is quite appreciative that India Is deeply concern.d 
at the recent developments in Nepal following the dismissal 
of the multiparty Governm.nt by the King of N.paI. A majority 
of the people of. Nepal are In favour of d.mocracy. In the 
recant past. a voting procell wal organised among the 
students there and around 93 p.r cent of them voted In 
favour of d.mocracy In Nepal. The US eondemned such a 
type of coup. Britain condemned'such a type of coup. But It 
is amazing to me but not 10 amazing to h.ar one point. 
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It was amazing to hear what Yogi Adlyanath said, 
though not very amazing because what he said is In 
conformity with the views of Panchjanya which supported 
this coup. It is very relevant to mention here that the VHP 
has its headquarte1'8 in Kathmandu. The VHP has an 
international office there and has very close relationship 
with the King. Therefore, the King has appointed one SM 
Tulei Glri as Oeputy in his outfit, who is a known RSS man in 
India . ... (lnterruptlons) 

[Translation} 

YOGI AOITYA NATH: Hon. Member is misleading the 
House. The headquarters of Vishwa Hindu Parish ad Is in 
Delhi and not in Kathmandu . ... (lnterruptions) 

{E.1gllsh} 

MR. CHAIRMAN: Nothing will go on record except Shri 
Prabodh Panda's speech. 

(Interruptions) ... • 

MR. CHAIRMAN: This would not come on record. 

(Interruptions) .... 

MR. CHAIRMAN: There cannot be two speeches at 
the same time. 

... (Interruptions) 

SHAI PAABODH PANDA: May I ask the hon. Minister, 
apart from deploring such type of coup, as to what the 
Government is envisaging to do? How will India translate its 
worde into action, while expressing solidarity with the 
Nepalese people's democratic aspirations? 

In this regard, the hon. Minister might be aware of the 
recommendations made by the Intematio~al Commission 
of Jurists. One of Its recommendations Is: 

"The best way to do 80 would be stop supplying arms 
to the Royal Nepal Army and direct aid to the Government 
(u distant from the NGOa and groupe delivering services to 
the people)," 

How is the Government going to respond to this 
recommendation? What is Its response to It? 

The SAARC forum Is a110 very Important. It could have 
been used properly to expoH and fight the preeent monarchy 
lyatem of Nepal. Why did avoid doing that? 

• Not NOCHded. 

There is a talk about Maoist problems in Nepal. It is 
true Most of the 75 districts are under their control. But so far 
as our country is concerned, the problem i8 In the halort of 
our country and it is not in the border areas. So, It should not 
be linked with the Maoist problem of Nepal. Our problem is 
not related with the Maoist problem of Nepal. This should 
not be linked with that. Moreover, the problem in Nepal is 
very much related to then socio-economic system. This is 
not for capturing power. That is not the slogan. The Maoist 
problem of Nepal is related to soclo-economlc problem of 
that country. If the socio-economic problem is not solved, 
this problem al80 cannot be solved. 

My another point is related to an item published in the 
newspapers. It is regarding India's 8upply of arms worth Ae. 
375 crore to Nepal, Including helicopters, landmines, riot 
control gears so on and 80 forth, which are liable to be used 
against the democratic insurgents and peaceful civilians. 

What methods and measures are going to be taken in 
this regard so that these arms should not be used against 
the democratic people of Nepal? Our helicopter cannot be 
used against the democratic aspirations of Nepal. I would 
like to know whether our Government is putting pressure on 
the Nepal Government or on SAARC or on the international 
fora - global fora - so that the arms given cannot be used 
against the democratic mandate of Nepal. All these queries 
should be clarified. I do support the Government's stand . 
They have emphatically condemned this sort of coup in 
Nepal. But the words should be transmitted into practice. 
So, today's discussion wouid be very useful for us if our 
Government or if hon. Minister can say before us as to what 
sort of measures they are envisaging in this regard. With 
these words, I conclude my speech. 

MR. CHAIAMAN: Now, Shri P. Chidambaram is 
allowed to lay on the Table a copy of the Notification. 

17.11 hra. 

PAPERS LAID ON THE TABLE 

{English} 

THE MINISTER OF FINANCE (SHAI P. CHIDAM-
BAAAM): Sir, I beg to lay on the Table a copy of the 
Notification NO.30/2005-Cuatoms (Hindi and English 
versions) published In Gazette of India dated the 21 st March, 
2005, seeking to impose final anti-dumping duty on Mica 
peart pigment, Originating in or exported from the Peopie'. 
Aepubllc of Chlna, Japan, United State. of America and the 
~uropean Union, at the rates recommended by the 
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designated authority, issued under sub-section (7) of section 
9A of the Customs Tariff Act. 1975. 

[Placed In Library. See No. l.T. 1818105) 

17.17 hra. 

DISCUSSION UNDER RULE 193 - Contd. 

Development. In HePII' and vl.lt. of MiniM., of 
External Affaire to Afghanl"n end Pekl"'n ... Contd. 

(Translation) 

SHRI MOHAN SINGH (Deoria): Mr. Chairman, Sir, I 
rise to support the statement made by the Minister of Extemal 
Affairs before the House on 9th March and appreciate the 
stance of the Govemment of India. India. on account of having 
historical, fraternal and familial ties with Nepal has always 
stood by its people whenever there has been " crisis. 
Whether it was the change of 1 9S9-90 of 1961-62 or of 1951-
52, the democratic leadership of India has always supported 
and dedicated itself to the democracy of Nepal. Even the 
democracy of Nepal strongly supported India's Movement 
in the people's struggle for independence against the British 
Colonial rule. The freedom fighters of India fought from the 
foothills of Nepal and India got independence. The way great 
leaders of the freedom struggle of India acquired knowledge 
in regard to public governance and welfare state by living in 
England and were able to evolve a similar system of 
governance in India, similarly, the democratic leadership of 
Nepal received its education in India and got its training in 
the welfare state and democratic set-up. That Is why, they 
always struggled to bring in democracy. Nepal has dual 
system of administration. We have nothing to do with the 
skirmishes of royalty. Nepal. like other countries, has a long 
history of monarchial set-up where Empires rise and fall but 
this country has followed a fixed principle that democracy is 
only existing in India because it is a Hindu dominated country 
and democracy thrives in the roots of Hinduism so India 
must continue as"a Hindu dominated country. Incidents of 
Nepal have falsified this prinCiple and have proved that 
democracy has nothing to do with Hindutva or Islam. It Is a 
system which is govemed by ideology. As per my knowledge. 
I can say that the people of Nepal have taken up cudgel. 
against Maoism and the peoplft of the bordering area of 
Uttar Pradesh have wiped out Maoism from then region but 
simultaneously, the way In which Emergency and censorship 
have been enforced. I can say on the' basis of my personal 
experience that the democrats have been much more 
suppressed than the Maoists by the royal army. If one goes 
through the details of more than two thousand prisoners in 

the jails of Nepal, one would find that more than two a half 
thousand people are in jails who believe in the ideology of 
democracy. While Maoists number approximately one 
hundred-one hundred and fifty. That is why to say that the 
Maoism in Nepal and India have nothing to do with 
International Communism. The Maoists ideology has been 
rejected in Intematlonal Communism. It Is a local movement 
which is less committed to any principle but more committed 
to vested interests. It has destroyed wild life. It has destroyed 
forests. environment and has smuggled wood, wild animals 
by destroying them simply to amass wealth and property. 
Maoism of Nepal is related to smuggling of narcotics. That 
Is why it Is not an ideological movement. It should be 
suppressed to the extent possible but wiping out democracy 
on its pretext Is condemnable. It should be condemned. 

17.23 h .... 

(SHRI DEVENDAA PRASAD Y AOAV In the chair, 

CNN, BBC is on the air in Nepal. All Indian channels 
are aired but during news time there is black out, which is a 
wrl)ng practice. Today, all the Indian newspapers have been 
banned in Nepal. Freedom of expression has been gagged. 
India has earned fame in the world because India has been 
vociferous on certain fundamental principles. When the 
question of human rights was raised in South. Africa. India 
not only helped by providing weapons, funds but also 
collected funds through the Government Exchequer and 
helped the people struggling for human rights there. 

When Military dictatorship took over power in Pakistan 
after annihUating democracy, India raised its voice in the 
conference of Commonwealth Countries and upon the 
initiative of our Government, the Membership of Pakistan 
was terminated from the commonwealth countries, India has 
always raised its voice for the people of the country falling 
prey to dictatorship where democracy is annihilated and 
violation of human rights is there. That is why. I would call 
upon the Govemment of India that pressure should be 
extended on Nepal, through the channels in the 
Organisations which have been set up for protection of 
human rights in the international fora so that democracy 
and human rights could be reinstated and censorship and 
emergency could he lifted. A" the democratic leaders who 
have be8n under house-arrest and imprisoned and not only 
imprisoned but excruciating torture is being perpetrated on 
them after their arrest. All these facts should be made known 
to the world and initiative. should be taken by the 
Government of India to end .uch torture •. 

As far as Afghanl.tan ia concerned, if we go through 
the history of India properly then we will find that whenever 
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there has been instability in Afghanistan there have been 
foreign attacks on India. We shall never favour that 
democracy is forced upon a country by some other nation 
but It is a fact that Afghanistan is a democratic country today 
and as a result of it there has been a check on foreign 
sponsored terrorism in the North-western Frontiers of India. 
I would like to submit that establishment of democracy in 
Afghanistan is the major reason for this downward trend. 
So, the Government of India must provide assistance to the 
extent possible to construct Afghanistan and to bring in 
stability in the democracy there so that foreign sponsored 
terrorism is stamped out. 

As far as Indo-Pak reiations are concerned India and 
Pakistan were not different nations. The freedom struggle 
was started under the ieadership of Pandit Jawaharlal Nehru 
in the year 1920. The call for complete independence was 
given in the year 1930 from which city. It was given in Lahore. 
That is why the division of India and Pakistan has been 
unnatural. One brother remained in india and another in 
Pakistan. They cannot meet each other because there is 
visa problem. Indo-Pak relations which are humanities, 
should not be subjected to question of governance. The 
people of India and Pakistan could revive their old ties for 
this we must break down those barriers. I feel it is the need 
of the hour to which the Government of India must respond. 
Supporting the foreign policy for Pakistan, I would appeal 
for strengthening of fraternal ties. Government of India must 
take initiative in this regard. 

With these words. I conclude and thank you for 
providing me an opportunity to speak. 

SHRI RAMOAS ATHWALE: Mr. Chairman. Sir, when is 
my turn? 

(English] 

LT. COL. (RETO.) MANABENORA SHAH (Tehri 
Garhwal): Mr. Chairman, Sir, we have about six countries 
on our border, which either have parliamentary or semi-
democratic system or military type of Government. With most 
of these countries, we have common problems. In today's 
context, what is there is terrorism, infiltration, smuggling of 
arms, setting up in our soli terrorist camps and maas exodus 
of the people into India. 

It is unfortunate that our Government has different 
stances for different countries. We have stance for the Islamic 
countries, and they have different stances for the Hindu 
country. 

In Pakistan, we have been very mellow in our approach. 
We do not have special sanction issued against Pakistan. 
We are very kind-hearted in our approach. 

As far as Nepal is concerned, we have been very 
strongly condemning them and we have, in a way, If I loosely 
use the word, issued sanction against them. That is the basic 
difference, which I presume. I understand, it defines the word 
'secularism'. 

Sir, I wouid also like to know what exactly is the 
difference between Pakistan and India. In Pakistan, there 
was a military coup. In Nepal also, first there was a clash 
between the civilian Government and the Maoists, and now 
it is a clash between the King and the Maoists. That is the 
basic difference. In Nepal, the King military lobby took over. 
There was a cause for this, that is the behaviour of Maoists 
harming their country. Sir, we condone what is happening in 
Pakistan, but we condemn what is happening in Nepal. This 
is the basic difference, which, I am sorry, is very difficult to 
resolve. 

After the sanction, perhaps we are trying to salvage 
our prestige. The United States of America thinks that it is a 
big brother of the comity of nations and probably India thinks 
that it is a big brother of Nepal and, therefore, what they can 
say and do In a big brother way, I think, we want to do in a 
similar way with Nepal. This is again anti-democratic and it 
is against the Indian ethos, nature and mentality. 

Sir, many Prime Ministers have coma and gone in Nepal 
and each of them failed to contain Maoa. In theae repeated 
failures, democracy was endangered. What was the option 
left for the King? He first tried the option of trying to have a 
dialogue with our Prime Minister and 1 am told that he tried 
two or three tlmea and he got a rebuff. Now, what was laft for 
him to do? If he wanted to lave Nepal from Maoist terrorism, 
he had to take over the reigns. So, he took over the power 
and when he took over, he declared that he would rule for 
three years. Therefore, what he had in mind was only to 
contain and end the Maoiat terrorism, nothing more. Yet, we 
have tried to condemn him left and right. 

The ground reality is, if the King fails today, what will 
happen in Nepal? There will be a vacuum. Who wiii fill up 
the vacuum? The vacuum cannot be filled by politicians 
because they have been proved a failure not once or twice 
but many times. The other option is to let the stalemate 
continue and in that case Maos will take over. If Maos take 
over the power in Nepal, what will happen? We will be out, 
China will be in. The influence of China will Increase, the 
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influence of India will go down. Is that what we want? I think, 
none in this House would like that. No military rule can take 
place in Nepal without the King being there. Many people 
are saying that the King should go, but he has to be there. 

The only option that I would like to suggest to my very 
old friend, the Minister of External Affairs is that he should 
see that a meeting between the Prime Minister of India and 
the King of Nepal takes place. He should see that they 
prepare a master plan to remove the insurgency of Maos in 
Nepal; to stop the exodus of terrorists and political refugees 
into India; to extradite the undesirable Nepalese citizens 
from our country; and to set up a machinery for the phased 
restoration of democracy in Nepal. As a good and friendly 
gesturo, which they have been showing towards Pakistan 
again and again, I would urge upon the Gbvemmer .. of India 
to remove aU the re!itrictions on giving aids, grants, etc. to 
Nepal. I am sure both the External Affairs Minister and the 
Prime Minister of India are quite able to negotiate with the 
King as the King is keen to find a solution because he is at 
a dead end. I hope something will come out of it. 

With these words, I thank you very much for the 
opportunity given to me. 

[Translation] 

DR. RAJESH MISHRA (Varanasi): Mr. Chairman, Sir. 
. I thank you for providing me an opportunity to speak. At the 
outset, I would like to praise hon'ble Minister of External 
Affairs who has visited all the three countries which are very 
sensitive for India. There are two main reasons for his visit-
firstly, all these three countries are India's neighbour and 
India should have good relation. with all the three nations-
it is In the interest of India and her neighbours as well. Another 
serious aspect is that in the present scenario, the way 
America is trying to gherao India in Asia with a view to spread 
Its power all the8e three nations assume even greater 
tmportance for India. When we discuss International relations 
with theae three nationa in the Indian context, we are 
reminded of ancient India's Kautilaya and Machievelli's 
political theory. Both of them had propounded a principle 
that a country cannot have naturally good relations with Its 
Immediate neighbour but can have good relations with the 
neighbour of her neighbouring country This Is the belief of 
Kautllaya in ancient India and Machievelll. The diplomatic 
policy of both these political thinkers prove8 to be true in 
same way or the other. 

Mr. Chairman, Sir, the g.eographlcal conditions of 
Nepal are quite similar to those of India. Our life styles are 

similar and I think that the entire house would agree to It that 
we have a lot in common with Nepal. India wants that 
democracy be established there. It is true that even the 
common man here would want so but If we discuss the 
democracy of Nepal In relation to that of India. we cannot 
make much comparisons. The king is constitutionally 
supreme, even if there is democracy in Nepal. If We go 
through the History of Nepal, we will find that whenever an 
amendment was made in the constitution of Nepal be It any 
committee, Multiparty constitutional system was enforced 
or Panchayati Raj system was adopted to frame the 
Constitution but the King of Nepal was the constitutional 
head. Today, in most of the houses of Nepal one would find 
pictures of Nepal's King. No one forces the people to hang 
those pictures, they do it out 01 respect. We will have to keep 
this background in mind while discussing Nepal. 

Sir, it is a pleasure that the hon. Minister of External 
Affairs Is vttry&fficient and learned. He must be having all 
these tHings In his mind. We want democracy there. But 
what kind of democracy? It is true that the multiparty system 
of the recent years there failed as a result of which this 
situa:lon has been created but the way censorship was 
enforced there, leaders were put in prison and the public 
was harassed, no Indian would agree to It. We oppose it. 
We want that democracy should be strengthened there. What 
we conjecture of democracy never existed in Nepal. Had 
democracy prevailed in Nepal then the King would not have 
been able to do what he has done there. But he has been 
high handed. I would urge upon the Government that an 
observation to the effect be made from India the extent to 
which initiatives could be taken by our Government to 
improve the situation In Nepal. 

As far as maoists are concerned that they are 
completely dominating there, some people may not agree 
with me. I do not believe that the naxalites in India are 
protOtypel of Maoists. It may be possible that certain belts of 
nax.lites In India could be their prototypes but the naxalites 
scattered in a particular area are not hundred percent 
prototypes of Maoists. Our Government will have to consider 
it .s well. Indians aero.s the country want that democracy 
be restored in Nepal. Our Government should take initiatives 
to take all possiblo measures. 

I would like to say something in regard to Afghanistan 
and Pakistan al&o. My colleagues on the opposite side have 
made their submissions In regard to Pakistan and 
Afghanistan. Whenever a Government makes any compro-
mises with the tr-'rorists, terrorism definitely increases. Had 
the Minister of External Affairs of the erstwhile Government 

I 
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not released the terrorists In Kandhar as a result of the 
settlement of the plane-hijack, terrorism perhaps would not 
have assumed Its ominous proportion today. It was a blunder. 
The way talks were held with the terrorists in the plane and 
they were released, It is the result of th-.t very error that 
terrorism Is Increasing. 

Pakistans' Issue has been discussed. I feel that we 
have had good relations with Pakistan. It Is stated that unless 
Pakistan stops sponsoring terrorism or demolishes training 
campa. Our Government should not hold talks with it. I would 
like to remind that during the regime of the erstwhile 
Govemment the then Prime Minister and hon. Home Minister 
used to make statements in and outside the House that 
unless Pakistan demolishes terrorist camps we shall not 
hold any talks but Musharraf Saheb was invited to Agra, 
dlnfrers were organised In his honour and he left without 
any talks. There should not be any difference between what 
you practice and what you preach. I have faith In the present 
hon. Minister of Extemal Affairs. He Is so efficient and 
seasoned that whatever initiatives and measures he would 
take, will definitely be good. 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Chairman, Sir, Nepal Issue is iinked to us because Nepal is 
our neighbour. Ours is a democratic country. We have 
adopted the constitution framed by Dr. Bhlmrao Ambedkar. 
That Is why democracy in our country Is functioning smoothly. 
We may have internal problems but we have strengthened 
our democratic system and perhaps ours is the moat powerful 
democracy In the world. Nepal was being ruled by a 
democratically elected Govemment under Sher Bahadur 
Dauba which has been toppled by king of Nepal, 
Gyanendrajl. Many governments changed In Nepal during 
last eight years. Our External Affairs Minister, Shri Natwar 
Singh is a quite able and experienced Minister. He has been 
dealing with the foreign policy so nicely. All the countries do 
not have friendahlp with their neighbours and enmity with 
neighbour country hampers their progress. Therefore, we 
have been maintaining very good relations with Nepal. 

At least 11 thousand people have fallen prey to recent 
~pate of Maoist terrorism In Nepal. Since King of Nepal 
Gyanendra ji has captured power, Maoists have also started 
talking of restoration of democracy. And It Is a good sign. I 
~ppeal to the Maoists in Nepal to have dialogue with the 
Government of Nepal In connection with their demands. 
Continuance of terrorism is no good and the public has been 
demanding for restoration of democracy. I, too, demand the 
same thing. It is all right that It is their Internal matter, yet 
whenever something wrong happens, we point out. Yogi jl 

was telling that during TaUbanl rule in Afghanistan, statues 
of the Buddha were pulled down. He was demanding 
restoration of the statues. Similarly, demolished Babrl 
Mosque in Ayodhya should be reconstructed. If so, it would 
strengthen our national unity. There are people of all religions 
and castes In our country. Thus our democracy is good. 
Pakistan has been carved out of India on communal basis 
but now there Is no scope for further division. People are 
ready to sacrifice themselves for the sake of unity of the 
country. Adinath Is the Guru of Nepal Naresh and if he tries 
to convince the King of Nepal for restoration of democracy. 
Perhaps, the King would agree to It. He may say ·Well, I 
accept It .• Our Extemal Affairs Minister Natwar Singh jlshould 
endeavour in order to get the elections held in Nepal In a 
democratic manner. There is a need to convince the King of 
Nepal. Being a king, he was not a complete ruler, but he has 
captured the power forcibly. there is a need to amend the 
constitution of Pakistan. It should not be ruled by the Military. 
Frequent changes of Government will keep on going in 
Pakistan. But, there has never been martial law in our 
country. Our constitution does not provide for it and that's 
why we are a strong nation. Our foreign policy is Pakistan 
centred and we should have cordial relationship with It. Our 
External Affairs Minister has visited Pakistan. Shri Mushraff 
Is coming to India on 17 April. Ws have Invited him. As he 
was bom in Deihl, India and Pakistan should have friendship. 
Shri Natwar Singh jl should take initiative for establishing 
friendly relations with Pakistan but we should not accept 
their hegemony and justice should be done to Jammu and 
Kashmir. Terrorism should be eliminated. We should march 
ahead. Nepal Is our neighbouring country. 

Sir, you are allotting quite le88 time to speak. 'Hamara 
pad081 hal Nepal, Tanashah ke raaj ne faUya jaal, Loktantra 
ko Khatam Karke Raja ne ki hal dhamal, raja ki tanashahi 
ko hatane ka Janata karegl kamal'. And It would be through 
democracy. Our Union Govemment is very good and so Is 
our External Affairs Minister, therefore, I support It's foreign 
policy. We should have friendly relations with Pakistan and 
Afghanistan. 

We have good relations with Nepal. And with America 
also, we have good relations. Since Bush has come forward 
to fight terrorism so we should support America and RUHla. 
We are everybody's friends. Our country will march ahead 
in similar way and we will create a good reputation. Shri 
Natwar Singh jl 18 our External Affaire Minister and Shri 
Manmohan Singh, the Prime Minister. Our country will reach 
new heights under the able leadership of tJi ... two leaders. 

The pre,.nt Government is furthering the policy laid 
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down by the previous government. This Government is 
following their policy. For the next five years, the Govemment 
would frame its own policy. Now I would conclude. 

PROF. RASA SINGH RAWAT (Ajmer): Mr. Chairman, 
Sir, I am highly grateful to you for giving me an opportunity 
to speak. Hon. Minister of External Affairs visited Pakistan 
and Afghanistan. He has laid a detailed report of his visit on 
9 March, 2005, especially about Nepal. He has sought 
national consensus with regard to foreign policy. I do fully 
agree with him but I would like to make a point that the 
security of Nepal is related to the security of India. We have 
historical, social and religious relations with Nepal. Lakhs 
of Nepalese are eaming their bread in India with freedom 
and pride. We have open borders with Nepal and passport 
is not required. If such a friendly nation faces any crisis the 
Government should help it out. A friend is need is a friend 
indeed. 

The history of India is witness to it that whenever there 
has been any kind of crisis in Nepal, India openly came out 
to render help and the crisis was overcome. Now, too, we 
need to take each step quite cautiously. 

It is a matter Qf happiness that the people who declared 
emergency in India in 1975 are now opposing imposition of 
emergency in Nepal. I welcome this change. Since India Is 
the largest democracy in the world, It is our foremost duty to 
strongly oppose imposition of emergency, be It in Nepal or 
elsewhere. We should keep trying for restoration of 
democracy. But, the iasue of restoration of democracy in 
Nepal has to be viewed from a different angle as the 
condition prevailing in Nepal in the aftermath of Maoist led 
terrorism were such that the king had to declare emergency. 

Hon. External Affairs Minister ia presently here, so I 
would urge the Government of India to be quite cautious in 
regard to Nepal affairs. Terrorism caused by Maoists is 
prevailing In many a districts and they have murdered 
thousands of Nepalese and lakhs of Nepalis are so much 
frightened that they fled their country and taken shelter In 
India. As a consequence thereof we have to deploy armed 
security forces on our borders. 

Sir, Maoists are trying to purchase land in our country 
also. The king of Nepal had to declare emergency in such 
circumstances. The Govemment should think as to under 
what circumstances the king of Nepal had to declare 
emergency and since we were supplying arms to Nepal 
under security treaty, how far I~ Is proper to stop the supply 
of arms at such an hour of crises. On the other hand Pakistan 

Is saying that we are ready to supply arms to Nepal. Pakistan 
is ready to supply arms to Nepal. Therefor., our each ltep 
should be calculated. 

Sir, earlier also the lSI agents of Pakistan had let up 
their base in Nepal and the terrorists used to enter into our 
border from Nepal. Investigation of several Incidents has 
proved this point. We should not allow a minor lapse on our 
part to enable Pakistan to consolidate its position In Nepal. 
While Nepal's army has been loyal to the king and king has 
enjoyed supremacy for over last 250 years, whosoever 
Govemment may be In power In Nepal, constitutionally king 
is the head of the Government in Nepal and we have 
recognised this fact. Hence we should supply arms to Nepal 
so that it can fight against Maoists. 

We have accepted the sanctity of Nepal and want that 
the king should remain constitutional head In Nepal. We 
should keep In mind that democracy should be restored In 
Nepal. We should support restoration of democracy in Nepal 
and Constitutional supremacy of the king, which is quite 
important, should be maintained. We should keep in mind 
that democracy should be restored in Nepal. Supporting 
democracy simultaneously we should give Importance to 
monarchy also which is a constitutional status and provide 
wholehearted support to Nepal so that Maoists insurgent 
can be tackled as they are encouraging naxalite elements 
in our country also and have apread their wings In several 
parts of India such as Bihar, Jharkhand, Madhya Pradesh, 
Chhattlsgarh, Andhra Pradesh aAd Kamataka. They are 
trying to kill innocent people here also. Many such incidents 
regarding kidnapping of teachers and students have taken 
place in Nepal. Attempt Is being made to kill Indian traders, 
who visit Nepal as tourists. Therefore, the reaponslbility of 
Government of India have Increased. I feel that the 
Government of India should take into the entire ISlue 
seriously. We should not allow Maoist insurgency to prosper 
while opposing the emergency In Nepal, else the people of 
Nepal have to suffer both on account of ongoing emergency 
and Maoist insurgency. 

Mr. Chairman, Sir, the political altuation In Nepal haa 
taken the shape of a triangle. It'a one arm Is Maoists, the 
second arm is democracy and the third arm Is monarchy. 
Monarchy is the strongest arm which hu been In dominating 
position for 250 years, therefore, It has been continuing Ita 
exiatence. The army of Nepal Is loyal to the king lind therefore 
they are making effort to crush the MaoIsts. In such a IItuatIon, 
our duty 18 to protect democracy and not to let the altuatlon 
worse,., in Nepal and allo to ensure as how the people can 
be saved from the Maoists. AH the .. thlnga will have to be 
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kept In mind safeguarding the age-old friendship and to 
avoid that the situation does not deteriorate further, we will 
have to think serioully to restore military assistance. Though 
America and Britain are also criticising that democracy is 
being smothered there, we are also criticising but on this 
pre~ext if the countries like Pakistan get chance to consolidate 
their poSition then it will create new problem for us which 
will further deteriorate the situation. Therefore our each step 
should be calculated. 

Mr. Chairman, Sir, we should pay attention towards 
the safety of the life and property of the Indians living In 
Nepal. The security arrangements between both the 
countries should be strengthened so as to check Maoists 
Insurgency in our country. In this connection, I would like to 
say-

"Bahadur kab kisl ka aasra ehsaan lete haln, usl ko 
kar gujarte hain jo dil mein thaan lete hain, Dllbar mard ka 
loha sab maan lete haln, jo kamjor hota hai, kaan uske sab 
pakad lete hain.· 

If our internal position is strong, well-organised and 
prosperous then certainty our foreign policy would also be 
strong. Then our neighbouring country also cannot harass 
us. Our relations with Pakistan should be improved. Borders 
can be altered but we cannot change our neighbour. 
Pakistan is our neighbouring country. It is a good thing that 
cricket matches have been organised and buses and train 
services have been started but if permits are issued for buses 
then it can be a danger to our security and terrorists might 
cross the border and enter our country in connivance with 
passport authorities on the pretext of getting permit. 

The Government had given the assurance to introduce 
train service between Khokrapaar and Munabaav and I feel 
that in future that route will be opened. We should Improve 
our relations with Pakistan but not at the cost of 
compromising with the security of our country. The terrorist 
camps in Kashmir and in Pakistan should be destroyed. i 
thank you for giving me time to speak. 

18.00 hra. 

MR. CHAIRMAN: It Is6 0' clock, if the House agree the 
time of the House can be extended till the conclusion of 
discullion on this subject as this subject has to be exhausted 
today and 6-7 speakel1l are still left. 

SEVERAL HON'BlE MEMBERS: Yel, the time can be 
extended. 

MR. CHAIRMAN: The time 18 extended with the consent 
of the HouB8. 

KUNWAR MANVENDRA SINGH (Mathura): Hon'ble 
Chairman, Sir, I exprels my gratitude for giving me an 
opportunity to lpeak. 

Today we are discussing aboUt Nepal, Afghaniltan 
and Pakistan which are our neighbouring countriel· and are 
adjacent to our borders. Hon'ble Minister of External Affairs 
Kunwar Natwar SlnghJI is an experienced Minister and 
earlier also he played leading and commendable role In the 
foreign policy which is praiseworthy. I appreciate him in the 
HOUle. 

As far as the question of Nepal II concerned, our 
relations with Nepal are age-old. This relatton Is not limited 
to our borders only as both the countries are adjacent to 
each other rather we have several other kinds of personal 
relations also. Many of our relatives are residing in Nepal. I 
don't want to go into the details as hon'ble Minister Is fully 
aware of all these things. I am fortunate that I had been the 
Chairman of Indo-Nepal Friendship Association for 10 years. 
When democracy was established there and Shrl Bhattaral, 
the then interim Prime Minister, was made Prime Mlnllter 
and he had visited India, at that time we welcomed him. 

After that a delegation visited Nepal In 1989 to take 
part in N.I.C. under my Chairmanship. I remember that a 
press conference was held. Some speakers have made a 
mention of that over here. I have spent many years of my 
childhood in Nepal. Hon'ble Minister probably must be 
knowing that my uncle Sardul Shamsher Jang Bahadur Rana 
has been the Foreign Minister of Nepal as well as 
Ambassador In many countriel. I have been visiting that 
place since childhood. As one of our colleagues said JUlt 
now that the people there believe kingdom to b. an 
incarnation of God Vishnu and on the occasion of Oulsahera 
they distribute prasad to the public from large ve ... ls. I have 
seen this for my .. 1f In the times of king Trlbhuvan, king 
Mahendra and King Virendra. The kind of faith people have 
in kingdom over there Is immense. Dynasties were allO there 
In our country but they were smaller and divided. In a preas 
conference held over there I remember to have laid that the 
system you are leading for II worth adopting. The peopl. of 
Nepal know and demand this today that democracy should 
be eltablished over there 10 that people could put their 
view. forward. People should be able to put forth their views • t 

openly and live there fr .. ty, this " what I. required moat 
today. I told them that people over there believed the king to 
be an incamallon of God Vishnu. Their photographl are 



651 Discussion Under MARCH 21 , 2005 Rule 193 652 

[Kunwar Manvendra Singh] 

everywhere, in every house, be It a labourer, rich or poor 
class family. They need to run their democracy in a manner 
like once bitten twice shy, otherwise in future they may face 
problems In running democracy. Later on It was reported by 
newspapers that the Chairman of the Nepal Mitrasangha 
who visited there was pro-king, but today the apprehension 
hu been proved. By the time we kept defining democracy 
over there it actually kept on weakening instead of becoming 
Itronger and the Maoism that we talk about today has 
reached upto Uttaranchal. We have fought battles with China 
and Pakistan but there has not been any danger to our 
country from Nepal which hu the longest border line. It hu 
always stood like a safety line. I read this in a newspaper 
yesterday and the House is also aware of it that Pakistan 
has lent a supporting hand to Nepal and have offered to 
provide military assistance also. This is an issue of serious 
concem. America has always had its eye upon it. Today 
Tlwan is a result of America and now its looking upon Nepal. 
China has sprftad Maoism over there. China wantl to 
acquire Nepal through the movement that was led at the 
time of king Tribhuwan and King Mahendra. If we imagine 
that Nepal goes Into the hands of those powers then whether 
India would not require to open another front against Nepal 
just like It has one against Pakistan. I visited Nepal recently. 
The youths of Nepal have got married into our country and 
similarly our youths into Nepal. But today they do not want 
to get married in India. What il the reason behind that? 
Maoist powers have tried to severe the tiel between India 
and Nepal 10 that they could establish their supremacy over 
there. By establishing their supremacy there they Intend to 
set up a new power group in India. 

I would like to tell the hon'ble Minister that we are active 
supporters of democracy but it should not become so weak 
over there that other powers could set their foot over there 
and we get exposed to some threat and we get to struggle 
with them. We have both cultural and religious ties with 
Nepal. People from India go there on Shivratri to offer prayers 
to Lord Pashupatlnath. We have cultural, religions and 
matrimonial ties with Nepal. 

I would request that we should call upon the king of 
Nepal and have across the table talk with him and tell him 
that we will help them In every manner. India needs to clarify 
the misunderstanding which are long ltanding that India is 
not helping them. Today we need to give complete 
a .. urance to Nepal becau .. it has been a part of us. We 
a,. like two brothers. Our full support should be extended to 
them 10 that democracy could be strengthened the,. and 
the country remalnl lafe and' harmony remalnl intact 
between India and Nepal . ... {Interruptlons) 

There is no time to talk about Pakistan which is why I 
could not present my views on it. 

With these words I conclude. 

SHRI CHANDRA MANI TRIPATHY (Rewa): Hon'ble 
Chairman, Sir, I would like to thank you for giving me an 
opportunity to take part in this discussion. We have had age 
old ties with Nepal. Nepal Is not just our neighbouring 
country but as an honble Member was saying just now, It 
has also been serving as safety line for us In comparison to 
other neighbouring countries. If Nepal becomes weak and 
democracy is uprooted from Nepal then It would create 
problems for India because Nepal works like a buffer state 
to us as Tibet use to be for us before China Invaded it. Once 
China captured it could muster enough courage to attack 
India. I am not able to understand the concept of declaring 
emergency in the name of dealing with Maoist violence, the 
political leaders over there are being house-arrested and it 
is being said that all this is being done to deai with terrorism 
and Maoist violence. It would have been beller to deal with 
the terrorists and Maoists with the help of common people 
and the democratic Government over there. We oppose 
imposition of emergency anywhere, by any country and 
smothering democracy in any nation. 

I would like to say that when emergency was declared 
in our country big slogans were raised. Wars always take 
place iPl the name of peace. Any amount of criticism is less 
for the emergency declared over there and the way 
democracy has been uprooted. 

11.12 hrt. 

(MR. DEPUTY SPEAKER In the Chait) 

Monarchy exists not only In Nepal, in England also the 
constitutional head is a king. We have no objection to a king 
being the constitutional head in Nepal but If they smother 
democracy over there then it Is beyond our patience. I would 
like to submit to the Government that there have been some 
mistakes on the Government's part during the lalt 10-15 
years, as Shri Manvendra Singhji was saying. The people 
of Nepal have started believing that India il no more their 
well-wisher. We should make such efforts as our old relations 
with the people of Nepal remain Intact and democracy is 
reltored over there. We should put pressure for this but 
should al80 help Nepal deal with the Maoistl. W. lhould be 
cautious of any interference In Nepal trotr' Pakiltan or any 
other neighbouring country which may help America or any 
other country In gaining any 80rt of diplomatic or atrateglc 
advantage. As far a8 Pakistan Is concemed, I agree with 
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Mohan Singh jI's view that India's partition was not 
spontaneous. Our freedom fighters had perhaps got tired. I 
would like to name one book which has been read by hon'ble 
Mohan Singh ji also. Dr. Ram Manohar Lohia has written in 
his book "Guilty Men of India's Partition" thllt there are some 
direct and some indirect people guilty of India's partition. He 
had said that Pt. Jawaharlal Nehru and Sardar Vallabh Bhai 
Patel were directly guilty of India's partition and among the 
indirectly guilty are Mahatma Gandhi and he him.elf. 
Therefore, I would like to say that due to the uncalled for 
partition, both India and Pakistan have to spend all their 
resources on the defence budget only, both of us always 
remain on the look out for an opportunity to attack the other. 
Therefore, the relations between India and Pakistan should 
improve but, it should not be a one sided effort. We have 
been making efforts to strengthen the relations between India 
and Pakistan but Pakistan is not making any efforts in this 
direction. 

I would like to request the hon'ble Minister to hold 
peace talkl, have cordial relations with Pakistan but we 
should also be cautions. It Is a good step to start bus service 
from Muzaffarabad but If it is coming without permit then It is 
suspicious. Therefore, I would like to requelt the hon'ble 
Minister that he should think well before doing anything, act 
wilely and safeguard the Interests of India. The Government 
should h.lp Nepal to deal with Maoilt vlol.nce and to tak. 
effective steps to get democracy reltored over there. I would 
like to thank you for giving me an opportunity to lpeak. 

(Engll.h) 

SHRI L. RAJAGOPAL (Vljayawada): Hon. Dlputy 
Speaklr, Sir, a human being II aloclal animal and thlr.fore, 
he alwaYI lookl for place and prosperity and not war and 
t.rror. That II the realon why WI n.ed to relplct thl will of 
the peopll. Th. mOlt Important thing In any country or In 
any part of thl world Is to Sl. that thl will of the PIOpil 
pr.vaill. It II for thll rlalon that W8 are Vlry unhappy about 
what happened or what II happening In our nllghbouring 
countrlll, be It Nepal, be It Paklltan or be It Afghanlltan. It II 
not the country that mattl,., but what mattl,.ls to rlmember 
that IV.ry I"dlvldual wanta to have peace, Ivery family wanta 
to have peace and every State and ev.ry country, and for 
that matter, the whole world, which includes the Indian Sub-
Continent and thl Aslin Contln.nt wanta to have peace. 
WI need to enlurl that peacI prevalll throughout the world. 
That Is thl reuon why thl United Nations wal formed 10 
th"t there Is unanimity and conliltency In all our approa ••. 
Unle •• there I. sufficient power given to the United Natlonl 

. or .ufflcllnt teeth given to thl United Nation., luch thing. 
will kHP on happening all over thl world. 

It is very important for us that we have the belt of 
relations with Nepal, which il Itrateglcally placed between 
China and India. Apart from Nepal, ewn Pakistan plays a 
dominant role. Once we have peace prevaNlng In this region, 
we can cut down all our wasteful expenditure on defence 
and try to refocul our energies In taking care of the needs of 
the people. It II for this reason that we need to empowlr the 
United Nationl so that wherever people's will is forgotten or 
there is a takeover by dictatorlhip or any other form of 
governance, it can ensure that such things are not only 
denounced, but also ensure that IUch things do not happen 
again. We need to ensure that such thingl would never 
happen again 

Coming to Nepal, we all know that It Is a smail, tiny 
State, but the tailest mountalnlln the wor1d are located there. 
It is very famous becaule Mount Everest Is located there, 
and that is the reason why many people consider Nepal al 
a destination for either trekking or tourllm. I myself have 
been there many time •. We have the famoul Pa.hupatlnath 
T.mple there and many Indlanl go there. We not only have 
cultural relationl with Nepal, but we al.o have Indultrlal 
and trade relationship. A lot of Indian buslne.smen have 
gone and eltablilhed bullnelse. In Nepal. We have .. en 
people having hotels In Nepal. They are "10 Into power 
generation. Apart from that we allO havI trade relationlhlp 
between India and Nepal. If democracy I. not prevalent thlre, 
It II definitely gOing to create fear In the minds of the bUllnll1 
people a. to what will happen to their bulln .... 1 or th.lr 
bUline .. empire •. It il for thll reuon that WI have to ensure 
that King Gyanlndra calls for .'.ctlon. Imm.dlat.ly .0 that 
the d.mocratlc proclIl II .Itabillhed th.rl In N.pal. 

W. have .. In what hal happened thlre In thl lut 
coupll of y.arl, IlncI 2001, wh.n King Gyan.ndra 
a •• umed office al the Monarch of N.pal. Sine. then, thl 
Parliament ha. been IUlpended and thlrl are no proper 
Illctlons, .nd .s a r .. ult, therl Is no proplr Illctld 
Government which I. ruling that country. Of OOUrll, thl,. 
are IOml peopll, some organlsatlonl, which might say that 
10 and so country Is an Islamic country or 10 .nd 10 country 
II a Hindu country and, th.r.fore, w •• hould have dlff.rent 
yardltJckI dlpending upon the religion. 

W. need to remember that It II not the religion which 
blndl u. but It II the humanism which blnda UI. All of UI 
have to rem.mber that Lord Rama might be the King of 
Ayodhya but he wal a .Iav. of Dh.""a. That Is why we 
worship him al a God. That II why, Irr.lp.ctlv. of our 
religions we need to en.ur. that not only In India but allO In 
all our neighbouring countrlll th.,.. I. peace and prosperity 
so that all of UI In thll region can IIv. peacefully. 
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SHAI SUKDEO PASWAN (Araria): Hon'b!e Mr. Deputy 
Speaker. Sir, we are holding discussion In the House under 
Aule193. Emergency has been Imposed in Nepal. Most of 
the countries from around the world have been urging to 
restore democracy in Nepal as loon as possible. India and 
Nepal have age old ties. We are from border are .. , and we 
have old tie. with Nepal. In the present situation our country 
shares approximately 100 kms of border area with Nepal 
and hundreds of acres of land of our country lie In Nepal 
and Vice - Versa. We all know very well as to from where 
these Maoists have corne. The present situation over there 
is similar to what used to happen during the Mugal period 
when people used to usurp the throne by .. sassinating 
their own family members, and in the same fashion the 
Maoists have set out in Nepal. Over there, all the journalists 
have been arrested, the political people have been arrested 
and they have been in constant touch with the Nepalese 
people to make arrangements for their stay somewhere in 
India because warrants against them and orders to attach 
their propeny have been issued over there. Therefore. we 
would like to urge the Minister of External Affairs to take 
necessary stepa to restore democracy in Nepal at the 
earliest. 

The people of Nepai are completely dependent on 
Indian goods. It would become difficult for the people of 
Nepal to survive if goods are not sent to them from India. In 
the year 1975 when emergency was declared in India we 
took refuge in Nepal and now when there is a .tate of 
emergency in Nepal .ome people have come to Delhi and 
Bihar from there. Tho.e who have any per.onal relations 
over here. have taken refuge with them. Therefore, we would 
like to urge you to take Iteps to normali .. the .Ituation over 
there as soon al pos,lble becau .. the people of Indian 
origin who are ,,'idlng there are being harosad by the 
Maoi.t, and Nepale .. Government. We are 7-8 Member. 
living in the border .rea of Nepal and Bihar. The 
contaminated water which come. from Nepal .mell •• 0 foul 
that it become. dlfftCUlt to live in that area. Thll type of 
contaminated water can cau .. varlou. dlse .. e •• Th .... fo .... 
I would like to request the Government that the hon'ble 
Minl.ter of External Affairs to po.ltively hold a m.eting with 
the Members of the are .. bordering with Nepal. Th .... petty 
complaints of the bord.r are .. may not be reaching the 
Extern.1 Affairs Ministry but people come to u. with the.e 
problems. Therefore, I hope and I would like to request that 
.tepa .hould be taken to re.olve the problema of the border 
are.s by holding dlscu18lon with the Government of 
Nepal. 

As far .. relation. between India and Pakistan are 
concerned, I would like to congratulate the former Prime 
Minister Shri Atal Bihari Vajpayee jl for starting the Bus 
service between India and Pakistan. This hu improved the 
strained relations between both the countrle. and ~ would 
like to thank the present External Affairs Minister for 
.trengthening the relation •. If our neighbours keep disturbing 
us then this will affect our proor .... It is a good· news that the 
Pr.sident of Pakistan Mr. Musharraff is going to visit our 
country. This will definitely improve our ties with Pakistan. 

SHAI RAM KAIPAL YADAV (Patna): Hon'ble Mr. Deputy 
Speaker, Sir, I would like to thank you for giving me an 
opportunity to speak upon this important issue. 

Nepal is our neighbouring country and panicularly it is 
adjoining Bihar to which I belong. Anything that happens in 
Nepal directly affects our country and the State. We have 
had age-oid historical, commercial, sociai, cultural and 
religious ties with Nepal. People of Nepal are living here 
and Vice-Versa. As Shrl Manvendra ji said just now and I 
also believe that our country wouid not remain unaffected if 
anyttling takes place in Nepal. 

Sir, democracy was established in Nepal in the year 
1990 but unfortunately it did not last there for long. Many 
Governments were formed but none of them couid provide 
a etable Government. This caused discontentment in the 
people there and during this period itlelf the Maoi.te rooted 
themselves gradually. I believe that half of Nepal has been 
completeiy acquired by Maoists and thie i. affecting our 
country and my State in particular. A number of Nepalese 
Maoists take Ihelter in our Itate. This is a matt.r of concern. 
That Is why it was often SUlpected that certain for.ign powers 
which do not have good relations with u. are harbouring 
terrorism In our country through Nepal. N.palls an important 
neighbouring country of ours but if our strong friendship 
with thil country does not remain intact then it wlll not only 
be unfonunate for Nepal but allo for our country, I would like 
to thank the hon'ble Ext.rnal Affairs Minister that our country 
has earned a good reputation under hi. leadership and it 
h .. also .trengthened our relations with other countri ... 

Our relation. with the neighbouring countrl •• law 
10m. rough weather during the times of NDA Government. 
I beUev. the Government I. not working effectively. An 
amicable eituatlon should be developed there and talk. 
should be held with the king of Nepal. He .hould be brought 
under our influence 10 that democracv could be r.etorecl 
over there. In fact. I believe that no country can prosper as 
long as democracy il not established over there. There would 



657 Discussion Under PHALGUNA 30, 1926 (SAKA) Rule 193 658 

be no country or perlon who will tolerate monarchy 
partlcularty India. Many countries takelelson from the strong 
democratic system of our country. Nepal Is not just our 
neighbour but It is like a brother to us. Therefore, the 
Govemment should Initiate first, 80 that democracy could 
be restored over there. What Is the reason behind monarchy 
to raise Its head all of a ludden over there on the 1st of 
February 20051 The people there were deprived of their 
fundamental rights. Therefore, we should take effective 
measures. The people are being tortured. The people of 
Nepali Congress who believe In democracy have been 
house-arrested and are being harassed. Many hon'ble 
Members have said here that people from Nepal are taking 
refuge in our country. Even we did the same when there was 
emergency In our country. So we should do something to 
restore democracy there. Many other countri .. have their 
eyes upon Nepal. They want the relations between Nepal 
and India to worsen so that they could establish their 
colonies over there. Today many countries Ilk. China and 
Pakistan have set their eyes upon Nepal. Th.y want our ties 
with Nepal to end and to establish their own so that they can 
work on their plans. Particularly America has always tried to 
boss the entire world. Therefore the Govemment should 
take effective steps, so that our relations with Nepal may 
continue and the country remains safe. 

Pakistan has also be.n discussed In the House. Our 
relation. with Pakistan are Improving Iince last few days. 
Both are I.nding handl of friendship towardl .ach oth.r. 
This Is a positive Ilgn. I bellev. that In the coming daYI w. 
should work upon further strengthening our relatlonl. Mr. 
Musharraff'l Ion lion a vllit to India. He visited Lucknow 
y.st.rday. I w.lcom. what h.sald to the youths of both the 
natlonl and the feelingl h •• xpr .... d over there. He mad. 
an app.al to the youth of both the countries to leav. aside 
political matters and develop personal r.latlons with each 
oth.r. I would Ilk. to thank him for this. As long al we do not 
Improv. our relations with the neighbouring countries we 
will end up Ipendlng heavily on our I.curlty. W. are 
tpendlng thousands of crores of rupees on our d.fence. 
Thll Is ruining our economy and our entire att.ntlon goes 
upon our safety rath.r then upon d.v.lopment. Until our 
relatlon8 with Pakistan, Afghanistan and N.pal do not 
Improve, our system will not function effectively. We want 
that we should develop and make progr .... But at present 
our entire thinking and en.rgy Is focused on defenc •. Th. 
way terrorism Is growing In Jammu & Kashmir or Alsam Is 
not a good sign. A similar problem exists in N.pal. Therefore 
the hon'ble Extemal Affairs Minister should make efforts to 
improve our relations with these countries. I strongly beUeve 

that our relations with our neighbouring countries will 
improve as a result of the NDA's foreign Policy under your 
leadership. We want to live In peace and order. W. do not 
want peace and normalcy of any other country to be 
disturbed. Live and let live, this Is that we believe In. We 
want love and respect and would also want to give the same 
in retum to other countries. 

Mr. Deputy Speaker. Sir. through you I would like to 
request my colleagues in the opposition to adopt a positive 
attitude and shun the issues related to Hindu-Muslim 
differences . ... (Interruptions) Do not indulge In anything like 
demolishing mosques. 

[English} 

MR. DEPUTY SPEAKER: Nothing will go on record 
except the speech of Shri Ram Krlpal Vadav. 

(Interrupt/ons) ... • 

SHRI RAM KRIPAL VADAV: Do something for uniting 
the country. I would humbly urge upon the hon'ble Extemal 
Affairs Minister to make lome lince,. efforts to restore peace 
and order In the neighbouring countries. 

[Engll.h} 

MR. DEPUTY SPEAKER: Now, Shrl Kharabela Swain. 

SHRI KHARABELA SWAIN (Blillore): Mr. Deputy 
Speak.r, Sir, I would reque.t you to give two minut •• ' time to 
our colleague Shrl Surtlh AngadlJI. 

[English} 

SHRI SURESH ANGADI (Belgaum): Hon. Deputy 
Sp.lker, Sir. the relatlonl between Nepal and Indll are 
cordial linee ancient days. Most of the hon. M.mbers have 
exp ...... d their view.. 

Nepal Is the only Hindu nation we can see on the 
world map. I would honourably ,.qUNt the hon. Minister of 
External Affairs and the Govemment of India to lake all 
neceesary stepe to a.t up the democratic syatem in Nepal. 
Please do not~low America or Pakistan or any enemy nltlon 
to fight against In/jfia for that place. 

Sir, on behalf of thle august House. I would once again 

• Nat recorded. 
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(Shri Suresh Angadi) 

request the Govemment of India to give all due aupport for 
the Hindu nation, which ia our neighbouring country. 

SHRI KHARABELA SWAIN (Balasore): Mr. Deputy 
Speaker, Sir, I would not make a speech here; I would only 
seek some clarifications from the hon. Minister of Extemal 
Affairs. 

Mr. Hon. Minister, Sir, I would seek some clarification 
from you. Firstly, when there is a vacuum in the arms supply 
to Nepal by UK, India and the United States of America, is 
there any possibility of Pakistan and China filling in that 
vacuum? 

Secondly, why is It that on many occasions, anti-
Indianiam becomes nationalism for the Nepalese even 
though it Is a Hindu country? 

Thirdly is there any difference between the issuance 
of visa and the IlSuance of permit while dealing with the 
puslngers travllling by Srinagar-Muzaffarabad bu.? 

Fourthly, the Secretary of State of the United Statel of 
America, Madam CondolHzza Rice had come to India on 
the 15th lut. What II her reply with regard to the ,upply of F-
16 warplanea by the United Stat .. of America to Pakistan? 

Fifthly, II It a fact that the USA admlniltratlon has 
objected to the laying of the gal plpelln. from Iran to India 
through Paklltan? 

Lutly, hu India reque,ted Paklltan through the United 
Statel of Americl to allow Indll I palage through Paklltan 
to Afghanistan? 

MR. DEPUTY SPEAKER: Now, the hon. Mlnllt.r 
Saheb. 

SHRI DEVENDRA PRASAD YADAV (Jhanjhlrpur): Mr. 
Deputy Spelker, Sir, hon'ble PlPPU YldlV II will take two 
minute. becau .. he h'as to bI taken to Jail. Thll would be 
hll maldln lpeech on this man.r. 

SHRI RAJESH RANJAN ALIAS PAPPU YADAV 
(Madhepurl): Mr, Deputy Spelker, Sir, today dllcuulonl 
are being held upon Illue, like India, Pakl,tan and 
Afghanistan, My Parliamentary conltltuenoy Hel on thl 
border of Nepal. We are next to the bo~r relations 
with Nepal are not new, rather we have rtitlons with Nepal 
for agls, for many glnlratlon.s. Apart from the Union 
Govemment the people living In the border areu will also 

play an Important role in restoring democracy in Nepal. Those 
leaders who believe In democracy have had numeroul 
struggles to usher In democracy in Nepal, and our former 
Prime Minister Shri Chandra Shekhar ;1 Is one among them. 
He and many other leaders have struggled for the restoration 
of democracy In Nepal. The people of the border areas of 
Bihar which ia adjacent to Nepal have totally migrated to 
Nepal long back. They are totally attached with Bihar'l 
languages, culture and values. The Maoists over there, who 
get support form outside powers are affecting the regions of 
Bihar. They are trying their maximum to affect the culture of 
India and are playing an active role in doing so, The relations 
of India with Nepal have not only been friendly but it has 
always been very transparent and free of problems. The 
hon'ble Minister Is sitting here. All the things related to the 
values, culture, civilization and language of that place are 
losing themselves to the grip of Nepal. The terrorilts' anention 
is more focuaed on that areL What steps are the Govemment 
taking for the people residing in these areas and who are 
the most affected by this? We should do something at le .. t 
for our friendship sake, we should see as to how democracy 
can be .... tored and people can be saved oVlr there. 

I would like to raise the question of Pakistan here, 
Pakistan has separated from our own culture, civilization 
and language. W. cannot isolate ours.lv.s from Pakistan 
in any number of blrthl, what to speak of this birth. W. the 
Hindu nltionl talk about many religion I but we actually 
bllong to an entirely dlfflrent language, culture and rlilgion, 
We cannot move with anyone particular religion. The UPA 
Government hal btln formed to establilh the kind of 
relltlonl Mlhltma Gandhi Ii and other people of the past 
had viluailled. It deflnltlly wants the relatlonl betwHn both 
the countrl.s to Improv •. Nepal hll been I frllnd of India 
line. older time •. 

Our Union Government should Inltllte and take some 
coneret. m.asur.1 to rlltor. democracy in Nepal. W. 
should form such a system in N.pal that our relltlons cln 
remain good while safeguarding the culture and language 0' our country. W. wlnt only this much. I would like to thank 
you for giving me an opportunity to speak. Particularly I would 
Ilk. to thank Shri Dlvendra jl for giving me an opportunity to 
speak on behalf of RJ D. 

THE MINISTER OF EXTERNAL AFFAIRS (SHRI K. 
NATWAR SINGH): Mr. Deputy Speaker, Sir, first of all, I want 
to thank Shrl C. K. Chandrappan 'or Initiating this discussion 
under Rule 193 on the Statement that was laid on the Tabl. 
of this House by my colleague, Shrl E. Ahamecl, on the 9th 0' March, 2005. I want to Individually thank the hon. Members. 
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Prof. Vljay Kumar Malhotra, Shrl Sandeep Dikshlt, Shrt 
Devendra Prasad Vadav, Shri Ramjl Lai Suman, Shrl 
Narendra Kumar Kushawaha, Shrl Anant Gangaram Geeta, 
Shrl Nlkhtlananda Sar, Vogi Adltya Nath - though I do not 
agree with him on many things - Shri K.S. Rao, Shri Prabodh 
Panda, Shri Mohan Singh, Lt. Co. (Retd.) Manabendra Shah, 
Dr. Rajeah Mlahra, Shri Ramelas Bandu Athawale, Prof. Rasa 
Singh Rawat, Shri Chandra Manl Tripathl, Shri L. Rajagopal, 
Shri Sukdeo Paswan, Shrl Ram Kripal Vadav, Shri Suresh 
Angadi, Shri Kharabela Swain and Shri Rajesh Ranjan alias 
Pappu Vadav. If I have left somebody's name I seek his 
apology. I will begin with Nepal 

[Translllllon} 

It has been submitted by all my colleagues that we 
have very close, intimate relations with Nepal. Boundaries 
are definitely demarcated on the map but Indian citizens 
can go to Nepal without any passport and Nepalese citizen 
can do likewise. It is part of our foreign policy .... that we 
have to keep an eye on the developments taking place in 
Nepal be it any difficulty cropping up due to political parties, 
the monarch or the Maoists. Our efforts should be as has 
been stated by Shri Rao ji right now, to ponder seriously 
over this question and take action with all perseverance 
and carefulness. India is a big country while Nepal is a very 
small country but we do not want to take any step which may 
hurt the people of Nepal. The democracy brought in Nepal 
in the year 1990 functioned for some time. It is opined by our 
Government and I feel that the entire House opines that 
there is consensus on all these three questions of Nepal, 
Pakistan and Afghanistan. It gives me great pleasure since 
there has been national consensus on the foreign policy of 
India not from today but for the last 58 years. We are 
endeavouring to strengthen it, the proof of which we have 
given right now. We were expecting the visit of His Majesty, 
the King of Nepal to India but unfortunately, Shri Narslmha 
Rao jl died and his visit could not take place. Thereafter the 
decision was taken that he would visit India with our Prime 
Minister on the 14th December for bilateral talks. One or two 
days back he telephoned our Prime Minister expressing his 
inabUIty to vialt on 14th December. The day I joined my office 
my firat foreign visit was of Nepal. I myself met the king. I met 
aU the leaders there including Shri Koirala, Shri Deuba and 
aU other leaders and humbly told them that If they do not 
Integrate themselves it will ~ a setback to democracy. It 
could not be done and two days before my visit Shri Deuba 
WM appointed Prime Minister but was dismissed on First 
February. The entire House is aware of the steps, which 

\ were taken in Nepal, and I do not wish to repeat them. Now 
the question arises as to what India will do. We called our 

ambassador twice. He met the king once. Before that a 
mesaage was sent that If talks could be held with all the 
parties then it could be resumed in that connection. As per 
section 127 of the Constitution of Nepal the king can declare 
Emergency and dismiss the Parliament. 

[English} 

Some efforts should be made to re-start the political 
process In Nepal, because WI our judgement, Nepal needs 
democracy and a constitutional monarchy. There is a 
difference between the monarchy which Is absolute and a 
monarchy that Is constitutional. That Is our endeavour. We 
are exercising the maximum restraint in dealing with the 
situation In Nepal. 

Fortunately, the stand that the Government of India 
has taken, was taken after very careful consideration, 
bearing in mind the special and unique nature of our 
relationship with Nepal. We have also conveyed to His 
Majesty, the King, that in our judgement he should, as soon 
as possible, re-start the process for democracy in Nepal to 
function once again, which requires the release of all political 
leaders. There are still two prominent leaders, Including Shri 
Koiraia who was still in house detention. Censorship has 
been lifted to some extent but Indian channels on the TV ant 
still not seen. The,. are other restrictions also. Buslne .. Is 
being affected. We are watching the situation very carefully. 

The United States of America has also conveyed similar 
sentiments to the Government, and His Majesty. So have 
the United Kingdom, the Secretary General of the United 
Nations and the European Union. Our friends from China 
have made a statement saying that they consider, what 
happened In Nepal, as an internal matter, but they would 
like the process of reconciliation to start as early as possible. 

A question has been raised on the military aid to Nepal. 
That Ie under constant review. Our relationship with the Royal 
Nepali Army is very-very close indeed. The situation is very 
complicated because of the emergence of Maoists as a factor 
in Nepali politics. For the first time It began In 1996. I would 
not go Into the reasons for It. But if certain developmental 
stepa have been taken, more progressive policies have been 
followed and if political parties have worked very Well, It Is 
possible that the dimension of the spread of Maoiarn In Nepal 
would have been restricted to only few districts. Today, it 18 
very considerable. 

[Translation} 

Here Is the queltlon of foreign policy and diplomacy. 
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[Shri K. Natwar Singh] 

What do you do in foreign policy and how do you act In 
diplomacy? 

[English] 

How and what you do with diplomacy? It is a great 
challenge. As I said, we are using the maximum amount of 
restraint, bearing in mind the needs of our relationship. I 
would assure the House that we have also read reports that 
the retiring Ambassador of Pakistan in Kathmandu, on the 
day of his departure, had said that if India stops military aid 
to Nepal, Pakistan would fill the gap. 

I just want to say this as lightly as possible that you 
should disregard this, if this is not possible. I do not want to 
go beyond this because we are going through a phase 
where our relations with Pakistan are Improving, and I will 
come to that a little later So, with regard to the situation in 
Nepal, all that I can tell the House is that nothing will be 
done which in any way, puts any kind of permanent strain 
between India and Nepal. We will continue to press His 
Majesty to take a long term view of the Emergency that he 
has declared which is now seven weeks in operation. 

The Foreign Minister, Shri Pandey, was here and I 
had a very long conversation with him. We conveyed our 
feelings to him. There was a meeting round and on the basis 
of that he said that His Majesty is very keen to re-start the 
process but he would need some more time. The initial 
announcement made by His Majesty was three years, which 
would not be acceptable to the people of Nepal or anybody 
else. He said that - I say this bearing in mind the polition I 
hold and the poSition that he holds - the process for restarting 
the democratic process will take place sooner rather than 
later. This is an encouraging sign and with the approval of 
the House. I would be grateful if the Government is allowed 
to handle this very delicate situation in the way that we have 
been doing. From time to time, if necessary, we will keep the 
House informed. But it is our sincere hope that all political 
leaders will be released, that they will be allowed to meet, 
that they will then request His Majesty to recall Parliament, 
appoint new Government, which he can under article 127, 
which will be representative, and eventually the elections 
will take place. Now this is the road-map. There may be 
difficulties in it. But we will try our best to see that this road-
map is implemented. 

Now with your permission, I will come to Afghanistan. 
Our relations with Afghanistan go back many centuries. 

[Translation] 

We have Influences of Afghanistan on our diet. Our 

dialects and languages and our dressing in Northern India. 
While Afghanistan has Indian Influence on its culture. Last 
month, when I visited Afghanistan I met the President there. 
I met the erstwhile king Baba-E-Millak-Zahir Shah and I also 
met the Minister of External Affairs Abdullah-Abdullah 
Saheb. The Government of India has provided financial aid 
to the tune of $ 500 million to Afghanistan for power 
transmission, schools, hospitals and education and for 
medicines etc. Substantial amount out of this has been 
utilised and the remaining is likely to be utilised in the months 
and years to come 

Mr. Deputy Speaker, Sir, another amazing thing is that 
approximately 15 core Muslims live in our country. Wherever 
I go, I proudly state that not even one Muslim from India 
joined AI-Qaida or met the Talibans. Everyone appreciates 
it and wonders that Muslim of every country met them but no 
Muslim from India has done so. It shows we are strong. We 
have room for everyone. Afghanistan is not far away, we 
could not have stopped them, had they wished to go there. 

19.00 hr.. 

Our Muslim brethren live there, even they did not go to 
meet them. It is important, it carries some weight. The problem 
of AfOhanistan is serious. It was on war for 25-26 years. 
USSR took measures and they had to face the music. Then 
Tallbanies were bom there. How Osama Bin Laden was 
created, I do not wish to go into it, you are aware of it. However, 
an important development Is the elections which took place 
for the first time in the history of Afghanistan. I spoke at length 
with President Gaddafi since he knows Hindi very well. He 
has lived in Simla for six-seven years. 

SHRI MOHAN SINGH (Oeorla): He has studied here. 

SHRI K. NATWAR SINGH: Ye., he has studied here. 
Several Ministers, Abdul Saheb and his family members 
live here. I wondered that 42 per cent women voted in the 
elections. It is surprising for a place where elections were 
never held. He told me and it was not a secret which could 
not be divulged since one should carefully handle such 
matters at this level. He told me that women were the greatest 
sufferers. Men used to go on war and the women-folk used 
to suffer. That Is why they went for voting. They need change 
and it has been brought. Elections are going to be held In 
September. We have pondered seriously over the talks which 
we had with Afghanistan. Hon. Prime Minister and I did raise 
an issue that business goods could come to India from 
Afg~istan via Pakistan but our goods could not be exported 
to Afghanistan via Pakistan. He assured that he would 
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definitely discuss the matter with Musharraf Saheb. He 
discussed It with him and we spoke to our American friends 
also. When I visited Pakistan I told them that we had dispute 
over border with China. There Is peace but negotiations are 
going on. There has been peace Since 1988 when Rajiv 
Gandhjl visited China. Our trade is to the tune of 13.6 billion 
with them which will increase upto $ 16 billion. Even if $ 3 
billion is taken into consideration which goes via Hongkong 
then trade is to the tune of $ 17-18 billion with China. whereas 
it is $ 400 million via Pakistan. They said it is not $ 500 
billion but upto $ 500 billion. I contended that when goods 
go via Abu Dhabi who is the sufferer? I said if they allowed 
us it would be better. Thereafter. when we decided to send 
500 Tata Trucks. then only 250 trucks were allowed to go 
through Pakistan. thereafter even that permission was 
withdrawn. This question will be raised again. If the trade 
between Pakistan and India increases it will change the 
entire atmosphere. If their farmers and ours get a stake in 
the economy then political things will settle on its own. 
Technology makes the difference. too. I feel the next elections 
which were scheduled for June in Afghanistan will now be 
held in September. Whatever support we have sought will 
be provided by the Election Commission. We hope that our 
trade will increase more and more and if peace is restored 
there other countries would be more willing to extend their 
co-operation. It Is true that NATO's army is deployed there. 
American forces will remain deployed there for quite some 
time. The present scenario is that Karzal's Government is in 
power. it is stable and I feel that it will be strengthened after 
the elections and we pray that peace be restored there. One 
would be deeply hurt. if one visits Kabul or Afghanistan. 
There has been massive destruction. Innocent girls have 
become destitute and women have become widows. houses 
have been destroyed. there is no electricity. When I visited 
Afghanistan. temperature was one degree centigrade. 
Windows in the houses had no glasses. Despite that people 
are working and are putting their best foot forward. We are 
doing our best for them. 

Now. I come to Pakistan. The Congress Party has 
always supported the efforts of the NDA Government to 
resume talks with Pakistan from 1999 to 2004. They went to 
Lahore. We wished them good luck. After Lahore. Kargil 
war broke out, the Agra summit failed. To cut the matter 
short we felt It was necessary to hold talks with Pakistan. 
Operation Parakram began and cross border war was 
discussed. But I remember that Vajpayee jl stated on 18th 
April 2003 in Srinagar that he extended a hand of friendship 
to Pakistan. One can go through our statement, we had 
welcomed this step. Then the SAARC summit took place. 

We were not sure whether the hon. Prime Minister would 
attend It or not, but he attended. As a result. a statement was 
made on 6th January 2004 and signatures were put to 
commence the process of a composite dialogue on all 
bilateral Issues. We welcomed it. There was an Item. 6th 
January. 2004. Paragraph-5 is very important. We have not 
paid attention to it. It is written:· 

[English} 

"Committed to the principles and purposes of the 
Charter of the United Nations and the universally 
accepted principle of peaceful cO-8xistence reiterating 
the determination of both the countries to Implement 
the Simla Agreement in letter and spirit included In the 
Lahore Declaration." 

We supported It although, on retum, the then Foreign 
Minister did say that this meeting bad been in defining 
moment. And unfortunately. Kargil took place. I am not going 
Into that. 

Islamabad, 6th January, Joint Press Statement 

[Translation] 

the most important point is 

[EngHsh] 

"To carry the process of normalisation forward. the 
President of Pakistan and the Prime Minister of India 
agreed to commence the process of composite 
dialogue In February. 2004. The two leaders are 
confident that the resumption of composite dialogue 
will lead to a peaceful settlement of all bilateral issues 
including Jammu and Kashmir to the satisfaction of 
both sides." 

"Prime Minister Vajpayee said that in order to take 
forward and to sustain the dialogue process. violence, 
hostility and terrorism must be prevented. President 
Musharraf re-assured Prime Minister Vajpayee that he will 
not permit any territory under Pakistan'S control to be used 
to support terrorism in any manner. President Musharraf 
emphasized that a sustained and productive dialogue 
relating to all issues would be based on positive results. 
This was repeated, contrary to what Prof. Malhotra said that 
in the statement issued on the 24th of September after the 
meeting of President Musharraf and Prime Minister 
Mamnohan Singh. no mention was made of 6th January. In 
every speech that I have made anywhere. I begin by saying 
that the process was started In January and we have carried 
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[Shri K. Natwar Singh] 

this forward in a very big manner. We offered 72 Confidence 
Building Measures to Pakistan. On some, considerable 
progre~ has been made, on some, not so. 

On the latest development after my visit last month to 
Pakistan, we had worked through our channels on the 
starting of the bus service from Srlnagar to Muzaffarabad. 
Every precaution has been taken, as Prime Minister said 
the other day in the other House, with regard to security of 
India and with regard to documentation that is available. 
The work is underway to ensure that all arrangements are 
in place 80 that the bus service can start on 7th April, 2005. 
All Indian and Pakistani citizens can travel by thi8 bull. The 
list of travellers from the two sides are to be examined today. 
It may be delayed by 24 hours. 

Sir, with your permission, I would like to read out the 
procedure that was followed because some doubts have 
been expressed as to why we did not use the passports. If 
you consider PoK as part of India, and the Resolution of this 
House says 50, how do you expect that we should have a 
passport to come to our own country from our own territory? 
Therefore, a mutual agreement has been arrived at In this 
manner. Even though the form of a normal passport or visa 
is not to be insisted upon, In reality all checks and pre-
verifications are being carried out as is done for grant of 
passports and visas. Exactly the same procedure is followed. 
The designation by us of the RPO, Srinagar on our side as 
the authority has further highlighted the linkage with the 
Central Government and the procedures of passports. In 
effect, therefore the travel to Jammu and Kashmir and within 
Jammu and Kashmir by persons across the loC would be 
on the basis of a document stamped by the Government of 
India and will not Involve accepting or recognizing any 
document Issued by the other side. 

I want to make it quite clear that very careful 
consideration was given to the procedure with regard to the 
travel. This announcement that there will be a bus service 
has been widely welcomed. It has been welcomed by the 
people of Jammu and Kashmir. The Chief Minister of Jammu 
and Kashmir rang up the Prime Minister even when I was In 
Islamabad to say that this is a historic step. He came to 
Delhi to see me. His distinguished daughter, Ms. Mehbooba 
Mufti, came to meet me and gave me a shawl and said that 
we have done something which has not been done for many 
years. 

[Translation} 

I am not saying it in my praise, It is In your praise, 

rather, In the praise of the entire House that such an 
atmosphere has been created that the families which had 
not seen each other for 58 long years will now be able to 
meet each other. SuppoSing there are any lacunae in the 
proces8 they will be plugged. But we will not compromise 
our security, In case there are any security threats we will 
discontinue the process. We will first ensure security and 
wherever we find any lacunae we will plug them. We have 
security concerns and cannot compromise in any way. 

Actually when I spoke with them I mentioned it before 
Mr. President that the train from Khokhrapar to Munabav 
has been discontinued since 1965. Our office was closed in 
Karachi and Mumbai due to which people In Pakistan and 
India are facing problems in obtaining visa. If this train is 
introduced it would minimise the hassles in travelling from 
Delhi to Islamabad and vice-versa. I told them that we were 
ready. When their Railway Minister came here, laluji had 
also talked about It. A broadgauge train from India will start 
from Rajasthan and will be ready by 2nd October 2005. 
Some technical difficulties have been stated from Pakistan'S 
side since they have meter gauge and it may take some 
time for conversion into broad gauge. I suggested them that 
our passengers would get down at Manubav border and 
woul~ climb in meter gauge train after taking a bus and the 
people from Pakistan will also do likewise. They became 
ready for it. It is extraordinary. Sir, we hope that in this 
atmosphere it would be possible to Introduce this train. 

Thereafter Amritsar-Nankana Saheb issue was raised. 
Recently, the Chief Minister of Punjab met them and if 
everything goes smooth then by Baisakhl it m'ay be 
introduced. I cannot guarantee hundred per cent but such 
an atmosphere haa been created that several Issuea are 
being discussed and that-too in a law tension atmosphere. 
One can understand it. I told them that at that moment I was 
the oldest amongst them all and I had 53 years' experience 
with me and I have also been Indian Ambassador to 
Pakistan. There has been a distinct change in the 
atmosphere. 

I went to lahore from Islamabad, the Chief Minister ia 
a Muslim Jat. He met me very warmly. I gave a .peech 
somewhere, the people gheraoed me requesting that they 
wanted to come to India for watching cricket, so we issued 
thousanda of visas. It may be remembered that four or five 
years back the mention of a cricket match reminded one of a 
war, cricket pitches would be dug, Pakistan would not play. 
Now, if India wins they also participate lin the jubilations. 
There are firewurks by Muslims. Now the situation is that 
India scored a thumping victory and Pakistanis also 
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applauded. Sehwag scored 309 runs in Multan and entire 
Pakistan was applauding him. Undoubtedly, there is a 
change. I have been an ambassador, that is why I know 

(English} 

I am aware that Indo-Pak relations ar. accident-prone. 
So, we have to be extremely careful and cautious and, at no 
stage, have we stopped tenlng them that the real success of 
the composite dialogue will be when terrorism is stopped 
because the structure for terrorism sill continues there, as 
has been pointed out. But, for other areas and for other 
avenues, there is a distinct improvement in relations between 
India and Pakistan. Everybody in this House has spoken 
and welcomed this. This is not being partisan. It is a national 
matter in our Interest. We have a fear at it for 58 year. The 
Arabs are talking to Israel. Japan and America are very 
friendly, although atom bomb was dropped on Japan. 
Germany and France are almost one country. Everybody is 
asking 'When you are civilisational countries, why cannot 
you get together?' So, at my age -I will be entering 75 very 
soon - it is a good feeling that 

(Translation} 

Visiting each other and talks would be resumed. There 
will be cultural exchange in the field of music, cricket etc. 
But this does not mean there will absolutely be no disputes 
are and will be there. 

But dialogue has been resumed and the atmosphere 
in which it has been resumed, we hope that everything goes 
well. Musharraf Saheb is coming on 17th. When he was 
asked whether he was interested in watching cricket he 
readily acknowtedged our invitation we invited him formally, 
and he would be arriving the evening of 16th and would be 
available on 17th not only for the match but for talks on any 
other issue and I feel that the entire House and the Congress 
Party in particular want to strengthen the relations. I would 
give an example 

[English} 

I do not want to get carried away. Just imagine that if 
there were an Indo-Pak Cricket Team, we could defeat all 
other countries together. This is one example. 

Next, if our trade increased, the standard of living will 
go up. The entire SAAAC region would look different. If 
Pakistan allows trade through its territory, we can go up to 
Central Asia. Shri Mani Shankar Alyar is sifting here. I had 
also been to Kazakhstan. I would also like to say that in the 
statement made on the 24th September, 2004 in New York, 
that pipe-line was specifically mentioned because energy 
requirements of India are going to be exponentially 

increasing by the year. I want to congratulate my colleague 
because he and I sat together in Pakistan. I was the 
Ambassador and he was a very popular Consul-General in 
Karachi. So, if we can cooperate in these things, the pipeline 
can go up from Pakistan to Afghanistan to Central Asia to 
India. It can come through Iran, Pakistan to India. There are 
distinct possibilities. 

SHAI KHAAABELA SWAIN: The United States of 
America is objecting· to the laying of the pipeline through 
Pakistan from Iran. 

SHAI K. NATWAR SINGH: We are dealing with this 
issue with Pakistan and Iran independently. When the 
Secretary of State was here, she gave the American view. I 
said in her presence that India has no problems with iran at 
all; our relations are very good and we are proceeding on 
that basis. 

Our relations with the United States also - although 
this is not the subject of debate here - have reached their 
ievel of maturity where though we can have differences of 
opinion yet our trade relations are getting better by the day. 

So, Sir, in conclusion, I want to say that I am thanking 
every single Member who has participated in the debate 
and who gave me an occasion to place, through you. Sir, 
before the House, before the country the situation which 
emanates from the statement that was laid on the floor of 
this House on the 9th March of 2005. 

I thank you for your cooperation. 

(Translation} 

YOGI ADITVA NATH: Mr. Deputy Speaker, Sir,l have to 
ask certain questions to hon. Minister on 2-3 issues. Firstly, 
in regard to Nepal the hon. Minister . ... (Interruptions) 

SHRI K. NATWAR SiNGH: No query can be raised 
after the reply on the discussion under Rule 193 is over. You 
did not use decent worda for Nepal. 

(English} 

MR. DEPUTY SPEAKER: The House stands 
adjoumed to meet tomorrow, the 22nd March, 2005 at 11 
Lm. 

19.24 hr.. 

The Lok Sabha then adjourned till Eleven of the Clock 
on March 22, 20051 Chaitra " 1927 (Sska) 
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